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\/ 
' REPORT OF THE PUBLIC ACCOUNTS COMMITTEE 

' 'ON'THE APPROPRIATION ACCOUNTS ! 
© 7. OF 1950-51 AND THE AUDIT ' 

REPORT, 1952 

v+ . - ... CHAPTERI 
-INTRODUCTION + ' T e 

. 1. 1, :the ,Chairman of the Public Accountants 
Committee, having been authorised by the Committee to !.submit 
the report-on their. behalf,. present this report, on the Appro- 
priation ;Accounts. of the year 1950-51 and Audit . Report 1952 
This is the second Committee appointed after the coming into 
force of the Constitution. Under the Constitution of India, 
the Committee has become'a Parliamentary Committee with its 
own chairman under the control of the Speaker ‘and this is assis- 
ted 'by the staff of फिट Legislative Assembiy Secretariat. 

. " -2. The Commiltee was elected cn the ' 16th April 1953, 
- 3. The Appropriation Accounts of the year 1950-51 and 

the ‘Audit Report, * 1952, and the material relating to Food and 
Civil 'Supplies Department in respect of the Accounts for the 
years-1948-49 and 1949-50 'and the Audit Reports' thereon were 
examined by us, except the matter relating to Bhakra-Nangal 
Project. :During the course of our examination.. we, however 
also considered ' certain .material .submitted by फिट departments 
in respect of subsequent years as desired by us, in oirder-to enable ug 
to have a comparative idea of progress or deterioration, with 
régard t0 certain matters. In respect - of the Bhakra-Nangal 
Project, ! 'a detailed questionnaire has been .issued and replies 
to most of the points have been received. As'thé’ Committée 
had to:submit its report before the end of March 1954, the 
Committee regretfully decided to postpone consideration of the 
material till early in the year 1954-55. 

4. The Committee held 30 sittings in all. A brief record 
of the -proceedings of each meeting was kept separately and 
forms part of the report. Verbatim reports of the oral exami- 
nation of departmental officers is being printed as a separate 
volume. The Committee held certain preliminary meetings bet- 
ween 23rd May 1953 and 18th August 1953, to study the Appro- 
priation Accounts and Audit Report and to frame questionnaires 
on selected points. The Departments were requested during August, 
1953, tosupply written replies and memoranda on certain matters 
specified therein within 15 days, endorsing copies of the replies 
at the same time to the Finance Department and the Accountant- 
General. Punjab. The Committee regrets to note that the replies 
were delayed in  several cases. Many Departments delayed
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sending their replies even till the date of oral examination in 

Februaryand» Mirchy . 1954 ;;ins somes;cases the «rreplies-bad:to 06 

elucidated .only-during. the-course - of oral» examination’and some 
are yet to be subrutted.; Thisyhad; te;.alarge extent, delayed 
our proceedings. The Committee~wish to' emphasize that the 

submission of material for consideration by the Committee should 
be given the utmost importance “idnd- personally attended to by 
the Secretaries and Heads.of>Departments. 

.t . Thé questiohnaire- is sprinted? ast.an “Annexure पा. The 
detailed 'repliésiand--memoranda«: submitted:cby ivatious depart- 
mefitsfand - authorities .‘are «kepti:on’ record-:in पाठ" Assembly Sec- 
retiriati Selectedtireplies and” “memicranda haver beenfprintedias 

apnexufesiv> Tt पीवी L 0n3 T B WAL ) 
1८१ 1 I 

AR A 

[} 

i 41५ ACKNOWLEDGEMENTS * """ AL 
दे ९ विद B 

5. ,,भट , .considér-it,.;our bounden ;duty.. to.. ए180द... 
record  our: hzarfiést,’ appreciation: of, 1 the - most - valuable 
assistance renderéd and “sane guidance “given to usfirst by Shri 
V.- Narayahan land thentby :Shri R. :Srinivasarmurti.® t AcCountant- 
General;:Bunjab, .and his . staff.. Throughout. ;our -deliberations 
Mr. Muiti's attitude of - detached:criticalc ,-scrufmy of:the  Appr 

Hart 

priation ‘Accounts proved of the.uimost;h3lp.to.is: T lie thorough, 

useful,s ., - 
T जप! 

- ‘l’ दा) 2 § T s 2 BT . )‘a’ H I SIS S पे f oLt -e5 
- ¥ 

ThevCoitmiitteewould: e failing:‘im its? dutyiffit didinot 
deknowledgesithankfully ‘the liglpiteridered tini:this: connettion by 
the:Secretary; Punjab-Législativel’Assembly] and his ‘staffds =~ - 7 
SRR €30 .58 

.« .. We, would also like-to.express our, thanks for. फिट assistance 
we.gotifrom. the vacious ,Secretaries.to, Government and Heads 

£ Departments,who .appeared before,us,;’ - § . 
सब्र पड, 4८ उठ T 

[ 
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. .y °© - . .. CHAPIERII , 
" COMPOSITION OF ‘'THE PUBLIC ACCOUNTS COMMITTEE,: 1953:54 

6. The Public Accounts. Committee was constitutcd by the 
Punjab® Legislative Assemtly,— vide rctificaiion No. 10, dated 
1618 April-1953. Tke fo'loving were elected from amongst its 
member in accordance with Rule 170(3) of the Rulcs ot Procedure 
and Conduct of Busiaess in the Punjab Legislative  Assembly 
Shri *-Kedar* Nath Saigil was appointed Chairman' of the 
Committee under Rule 170(7)(a) 

(1) Sh-i Kedar Nath Saigal 

12) -Sardar Darla:g Singh . 
(3)»:Shri Daulat ‘Ram ‘Sharma. - : 

' (4)' डाल Dev Raj Anand. ¢ ¢ o s 

(5) Rao Gajiaj Singh. ' T 
(6) Frrcoral Farllaan Sirgh. 

; (7) Sarcar Harkiskan Singh Surjit. 
(8) '#Principal . Ra!d Ram. 

(9) ‘Shri Harnam Singh Sethi. 

7. We held 9 sittings at Simla, 3 at Nangal and 16 at 
Caiadizarn. * We 8150 'visited the Government Central Work- 
sheps, Amritsar; and studicd the actual working. of the factory. 
We held itwo meeiings at Amritsar on the 15th and 16th 
January 1954. No meetings were - 1610, between 19th  August 
1953 anhd 270 December 1953 

8. We ccrutinized the Apypropriaton; Accounts of the 
State - -Government -for the -.year 1930-51 and the Audit Report 
1952, gencrally--andicorsidered -in detail ' all” except the material 
relating to the BhakrasNangal Project. The examination and 
report on the Bhakra-Nangal Proiect and some other points 
indicaed in :our proceedings may 06 , considered .by.the Publiz 
Accounis Committee early duiing the year 1954-55 

7~~~ 7 FINAKCIAL RESULTS OF 'THE YEAR 1950-51 

.. 9. During.the year under review (1950-51) the original 
Schedule of Expenditure 10 the Arpropriation Act - passed by '.the 
State Legislature ccnsisted ot thirty-eight Demands for Grants 
amouniing to Rs 41,13,69,270 and 10 Charged Appropriations 
emwrcunuirg to Rs 1,87,69,510. The Supplementary Voted Grants 
#rd फट Charged Arprcptriations during the year amounted to 
Rs 3,42,16,580 and Rs 1,05,890,.respectively. bringing -the total of 
the Final Grants Appropriaticns to Rs 46,44,01,650. As against this 
tke actual expenditure during the year was Rs 30,51,8,643 only 
There was thus a saving of Rs 15,92,93,C07 over 16 Final Grants 

. appropriatrons
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The percentages of savings as cempared with the Original 
and. फट Firal Giants or Charged Appicrriations. were. 85 telow: 

o Lo i 

T Lo 1. . . Saving(—) or Excess(:+) 
S . - < L ~oyer -t o परे 

N PR é .., Original Eipal . .. 

Sror N P . TR [ J जि) 

Voted . - दर, T 29-58 , —34:99 

) - ०. 4 - - कु DU S PR 
Charged i , oy e =T33 —17°99 

10. The following table shows=at-a glance ‘the particulars of 
the Orignal and Final Grants and::Appropriation and.the expendi- 
ture ncvrred sgainst tkem vrcder the Leeds (i) Revenue (ii), Capital 
and (पं) Loans and Advances: 

) s o PN 1 " 

- - ) { Vo | i 

oo o Final - ' | Actual: ' | Excess (व) 
3 grant.or |rexpendi~: | Saving (—) 

appropri- ture 

पल ation '. |" ' 7 

: T T : o L v 
Voted— - तय . (In Lakbs of Rurees) . 

I. Expenditure met from Revenue A | 18,86 1614 | —2,72 e 
4 ’ K ) [V ¢ = . 

L. *Expenditure miet from Capital including | . ' .| . ! { 
Extraordinary Charges -- 22,62 - 9,891 - —12,73-7; 

पा: Disbursement of Loans anid Advances..|  3:08] ला 294 < —14 ] 
८ P > , , S SRS REE 2 

ot , . >णाी . -, . ... +44,56 | .-28,97,| —15,59:> 

Charged— ' , L B कली : कि 

1. Expenditure met from Revenue न (. :ड,ह8'५' ,  पुदव | b =3 
S P P S ] B B 

वा. Expenditure met from Capital .. . . 

- 7 पुछ्क्य LT पा हि व. —34 
Charged and Voted— T «|; रस RN AR A 

' : १ ना 1-१1 दा 
Total Expenditure met from Revenue | - 20,74 |... 1768 -06 जि 

" " " Total Expenditure met from Capital :22,6'.2‘* 5 9:89 i:}—lr2~,73 पक 
¢ _ - PR ८ St R T SN 

.7 Total Disbursements of Loans: and | ' , ( . N 1 I LA 
(+। , - Advances * . T . ऊ08- . 294 - —14 , ; 

LR ©© - " GRanp TotaL * .. | . ‘46,44 | ' 30,51 “——f15",’99}'~ - 
R « | ' ६ ्द PR ' P + | हर. B 3T R TN 



EXCESSES OVER VOTED GRANTS 

11. Notwithstanding फिट huge savings over the (वा final 
Grant 85 stated in the preceding paragraph the actual expenditure in 
several cases were exceeded in the voted grants, 85 shownbelow:— 

Item I Number and name of Grant Final = '| Actual Excess 
No. : Grant expenditure ' 

Rs ~ .| . Rs _| 'Rs, 

1| 3—Stamps .| 1,44040 | .. +1,51,845 7,805 

2 | 14—Police o .. 2’63’1}’7‘70 2,64,96,503 +1,84,733 

'3 | 18—Agriculture ' .. |. ह1,17,380' |. -83,81,041 | - 2,53,661 

4 । 23—Civil Works .. | 1,13,07,920 1,23,67,915 10,59,995 

5 | 24—Charges on Public Works 24,38,300 26,17,322 1,79,022 
Department, Buildings . . A 
and Roads Establishment 

6 | 30-—Territorial and Political 40,94,820 44,05,816 3,10,996 
Pensions and Superannuar , R 

tion Allowances and Pen- ' 
sions 

7 | 31—Commuted Value of Pen- 3,84,130 ः 3,87,362 3,232 
sions—Capital Expenditurcll | 

The reasons for the excesses are briefly explained below:— 

~ Item 1. Chiefly increased payment of discount due to larger 
sale of stamps. 

Item 2. Mainly inadequate provision and non-recovery of 
cost of police guard employed at Bhakra-Nangal Project due to late 
acceptance of liability by the Irrigation Branch; offset partly by 
unfilled vacancies. 

Item 3. Mainly inadequate  provision for the cost of 
ammonium sulphate and unforeseen increased expenditure on 
Locust Control Scheme during the closing months of the year; 
offset partly by savings due to non-payment of subsidy to culti- 
vators, ) .
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. Item 4. Chiefly\unaccepteddebits-placed under “ Miscel- 
laneous P.W. Advances” and inadequate provision for rent of re- 
quisitioned Buildings; ;offset parly by non:exccution हा non-comple- 
tion ‘of “certdin works,” non=receipt /or nom-availability of .)fim'a"\t‘e‘rl,‘a'ls; 
Adjustnient” of cértain unahtictipated’ <¢redits, = ‘non-payment ' “of 
compensation for-land, omission to provide for credit -on-account 
of cost, of surplus. materigl transferred.from a work to stock, same 
District Boards)having not. -yearned the grants earmarked oifor 
them and economical execution of certain-works. 

,.; [tem 5. Chiefly proyision for prorata share of establishment 
charges for certdin works érroneously made under Grant No. 27; 
offset partly by less expenditure on establishment for New Capital 
due.to late formation of:the.Capital Organization. :+ .~ * 1 

०. रजत '6-“Mdinly* adjustment in March FinalAccounts of 
larger - undnticipated debits.of pensions paid in.another Statecand 
less credits “for ~pensionary charges transferred to “Commercial 
Departments | oWing i to .decredsed establishment . charges—by. them. 

Item 7. Excess is nominal. . = ,  ! 
Lo P N बे दे, । 1 

+EXCESSES OVER CHARGED ;APPROPRIATIONS = 

- 12. ! The following statement.shows "the .. excesses ' over 
individual .charged appropriations:— v ! 

- e, , ; नि . R - , ¢, l"l‘ v 

Item |. Number and name of appropri- Final Actual _Excess 
No.| ° ation Appropria- | Expendi- i 

tion ture 

- Tar s 'J‘:r"h,“.;"r't '—“_ [ R 3 1 RIS 11 P AR जप 

Il सिर a0 g o  3िडकडापा |0 R8T दा Rs 
], te 3% -’"\F,,,l 

. . * o £ . 
1 | 12—Administration of Justice 8,21,700 10,05,082 1,83,382 

R सिवा S TS e A तार बडा A G Pl 
s e et S o e Sttt D T TP | 1 veh L ° flxmm‘,,; oo 

3 N N e A S LT S s S R A A N उन अबबर: 

नह नायर पद पा S R P हे लत IR T B P e DA 
- 3 

N ' ion G .v':é:}gd,z/z"ww .t‘,mi‘ffh"‘u 
on-payment by the Union Government in"adVvance 'of the 

annual contribution on account, of work done by the-Punj ab Hi gh 
Court for Delhi State. .’ / BRI T e 

-t 
Lo 

IR 17, [V S हारा oo Bk दे 
AT L T CR AR TIVNE I S IR LN P i ';-‘Wa‘*"" 

13. . The numbet 6f casés 01; excess ovc,‘r‘:vote‘d“.gr,.a.nts, was Y s I i ) vy S iy (=Gt Gy A 2६ 3 ) 

7 in 1948249, 11 in 1949-50 and 7 कह 1950-51. Ther€ 35. खिल 
no appreciable improvement in controlling the spending of “funds 
in ercess of voted appropriations.



4 

7~ - 

'+ . We have' examined- the. reasons for theserexcesses: and re- 
commend that the excesses over grants'may: be. regularised: In this 
connectiona reference is invited to ' Article: 205(i)(b) of the Consti- 
tution of India. . C : 

STEPS TO BE TAKEN FOR AVOIDING. EXCESS. 

'14.. : We regard it as a grave-irregularity-that a Department 
should more than the grant specifically appropriateds: After our 
cxamination of the Departments, we feel that at least some of the 
factorstwhich! cofitributedito.the-excesses should-have Beénsforeseen 
and--excess. expenditure avoided: The Departments ‘are>advised 
to evolVe :a-better ‘procedure ‘of estimating and:control,and-ensure 
that exrenditure is incurred within the limit of the sanctioned 
grant. Any'excesses पा future will b‘e‘@vie"w"e‘dj very ‘seriously. 

‘ ‘i _ * oy ’ . - - . e . 

- DEFEGTS IN BUDGETING, AND. CONTROL OVER-EXPENDITURE 
1 15> Besides the tendency on फिट part- of thé Departments 

(0 ' incur- ‘expenditure-largely’in excess.of the sanctioned:Grants or 
Appropriationsy 'we -have 'also Jnoticed numerous cases' of excessive 
budgeting where- more funds®were budgeted - for ard-allotted than 
actually required. The standards of budgeting and control leave very 
much -to’'be ‘desired.- ' - . 

Lo o, ) ) T . . , ' In 33 out of 41 voted grants;.there were:very, large savings: 
The more important are;as under:— : ' 

Grant No. 9—Savings 1.68'25 lakhs ; Grant No 11—35 25 lakhs’ 
Graat No. 15—4-26 lakhs: Grant.No. 21+Industries—6-20, lakhs. 
Grant No: 22--Indistrial’’ Capital - ‘Expenditure-—33-57 “lakhs ; 
Grant’ No: 25--6:23 ‘lakhs; Grant No.27-1.76-83 lakks ;  Grant 

"+ No.28—1,73:60 lakhs '} - Grant No.' 36=-2293 lakhs'; Grant No. 
137—8,27"70 lakhs. - ' . 

Defective budgeting was noticed especially in Grants Nos. न 
Land Revenue, 7-—Irrigation (Works), 9—Irrigation Capital, 
24—Charges.on. P.W.D., B.&R: Establishment; 27—Civil ‘Works— 
Capital, 28—Flectricity Schemes~Cdpital Expenditure, 33—Miscel- 
laneous and 39—Loans and Advances bearing interest. 

* * - The'_supplementary ' grants: obtained , were unnetessary in 
several' cases and in particular-Grant Nos. 2-—Staid-Excise,. 7-—Irri- 
gation (Works), 8—Charges on Irrigation’ Establishinent, 9 —Irrigar 
पिएं Capital, 221 Industrial, Capital, Exfupe\"n_“dit,u‘,’re,,~»23:,~—‘ Civil Works, 
27--Civil  Works—Capital. and /28 Electricity - Schiemes—Capitdl Expenditure. ' S L 

- The details of unnecessary or-excessive supplementary grants, 
(2) 'करेल्डुभुभ फंड नाप 00घं0त 'प्राति्टट55घ्पीषि' or in excess’of require- 
'ments; i(3).: Injudicious- reappropriations -and- surrendérs- causing
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excess~ over alletments, (4) Cases.of non-surrender.of ‘savings, (5) 
Cases-:of . unremediedi or. uncovered excesses, and (6) Defective 
budgeting, haveoccurred in- salmost .every grant detailed in . para 
11, pages 9—12 of the Audit Report, 1952. पा द .+ फट १ 

16. Somé of- the ‘more ‘important typical cdses of defects, 
mistakes, and. irgnorances-of ‘correct ,principles of Budgeting and 
Control are mentioned belowi— . ;= 1 - LN - के s 

L] . N ) 1 ¢ ला 
3 | 11 हा रे I 4 दे AV DI P A 30l 

r. Gy Gnant_.'IN_'O,..<7‘—\"I-'hrr>i‘g“_ajti‘o'_n“g( ub,.-fihwef.,;dsl,\B)_(4')" and B (5), ' ' 
ts..npage.-67 of thc. AppropriationAccounts.—Grany -No. 9-0, 
22 न Irrigation—Gapital—Sub-hedds B. 1.and: B. 5, ‘page 99 ~ 

FANRS S 3, il A ) Y ) Yoy f A -t 

व! was:z noticed that.surplus -funds to the -extentmof about 
Rs 103 and Rs 511 lakhs relating to Grow-More-Food Schemes 
under: Grants Nos. 7' dfid' 9, respectively = were “omitted “to be 
surrendered- by:the Irrigation Branch. It was explained by the 
Chief Engineer that .the.omission" was due to the tact that the 
Executive, Engineers and Controlling . Officers. .were ,under. the 
impression, that the funds.could . b&spent till 30th June 1951. 
This  ultimately. ;resulted”*, in _‘a , lapse ..of funds. We, are 
surprised to note that the' drawing and controlling: officers, ‘who 
are responsible for watching the progress of expenditure, are 
ignorant of' the! fact'that फिट financial yeat ‘ends’ 'on * 31st ' March 
and all grants sanctioned ‘for ‘the year ‘lipse- on  that 
date.. =- -, द्त सर ,. . . . . vl . : + 1 v - 

SNl e L (नौ पे ¢ नव 3, है थक, ई. 7 < o BN 

AN I l" ¢ oo o . I हे एप कि 

६ ४ . 
B ET‘ Ty RPN ‘ Y, L तप ५० AN NV R VR 

.. Under su‘j‘b;_héa,a B.-4— Grant. No..7, theprovision, लिए main- 
tenagce expendifure was-short by.Rs 25,883~ It was siated by the 
Department that. the excessswas-due fo lack ‘of .proper watch over 
the expenditure by ‘the Executive Engineers. This indicates lack 
of supervision and control by Heads of Departments. 

- Nt H - - 
AT T e व हर vyt S e T m oy 

. 
P o "o ~ 

Pt PR s 

5 ' . न रन रिव वे, ey ' 1 2 e {'(g . M 

-1 Grdnt: No. 8-—Chargés..an:Irrigation Establishment-—Sib-~ 
पर हा गत 2, inhead अर; pagei825 v जद i ot LTl 

C या st नया, R Y o 
.. There  was an excess of Rs 1,10,654 under this. sub-head o 
account ‘of inadéquaté.” ‘provision. पा “lambardari fee. It . was 
explained, by the'.Chief, Enginéer; that provision, for “Jambardari 
fee”is, invariably mide.on the advice of the Civil Department, who 
are_responsible_for ‘collection’ of revenue, and that “the Irrigation 
Branch has, ‘thereforé,; no hand’in ‘the matter, We “are unable, to 
accept this view. The Chief Engineer, as Head of the Depart- 
ment,- is responsible for.administering फिट grant. As such, he 
should have taken:steps. fo, .watch the progress -of .expenditire 
from 1,t_img:; (0 time and to modify, the provision on - the basis of 
actuals. ) ‘ 

. ही ! Y 
SRS 1o Sl
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(#) Grant No. l1—General Administration—Sub-head P. 1(1), 
Pay of Officers, page 125 

The excess of Rs 24,315 under this sub-head was explained 
by the Departmental Head as due to the fact that the Deputy 
Commissioners did not intimate their correct requirements for the 
months of January, February and March 1951, at the time of sub- 
mitting their revised estimates. 

(tii) Grant No. 14—Police—Sub-heads B. 2 and B. 4, page 150 

There were savings of Rs 1,10,897 under the former sub- 
head and excess of Rs 3,07,146 under the latter. At the time of 
oral examination it was explained by the Inspector-General of 
Police that the excess under the former sub-head was due to the 
fact that at the time of submission of II List of Excesses and 
Surrenders, a mistake was made by the office. They had 
correctly estimated the approximate amount of vacancies which 
would remain unfilled, but while surrendering the money meant 
for allowances honoraria, etc.,they did not surrender the pay por- 
tion of the grant. This was somebody’s “mistake. 

Again, in regard to the excess of Rs 3,07,146 under sub-head 
B.4 it was admitted that it was a case of under-estimation. 

(v) Grant No. 19—Veterinary—Sub-heads E. I and F. 2, 
pages 196-97 

While explaining the savings under these sub-heads as 
due to mnon-receipt ot certain debits, the Director of Animal 
Husbandry stated that they passed the bills within the financial 
year, it was up to the Accountant-General to adjust them. On 
enquiry by the Committee whether any steps were taken to 
have the debits adjusted in time, the Departmental Head stated 
that no definite procedure had been laid for this purpose and that 
they simply passed the bills and forwarded them. This shows that 
the Department is not aware of the rules and principles ot budget- 
ing, according to which the funds should be provided tor those 
items of expenditure, which are likely to be adjusted during 
the year. The Department did not take any steps to have the 
debits adjusted during the year to avoid lapse of grant. .
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(¥) * Grant No. 23—Civil Works, Sub-head-S, pages-227° - 
Grant No. 27—Civil Works—Capital, Sub-head V, page 294 

Large savings on account of adjustment of certain’ credits 
under these heads were omitted to be surrendered’ by the- Build- 
ings  and Roads Branch. The * Départment- explained - that 
minus grants were fixed in these cases, but no regular reap- 
propriation orders were issued, in spite of the advice given:by- 
the Finance Department. During the course of oral discussions 

- it was admitted by the Chief Engineer that through a misunder- 
standing it was not done. We have also noticed-that-large savings ' 
under these Grants on account of non-execution or non-comple- 
‘tion of certain works, non-availability of materials, non-receipt of 
debits, etc., could have. been foreseen and fsuirendered! 

Besides, provision for a ceriain work of the Chandigarh 
Capital Project (sub-head S(ii) amounting to' Rs* 2,19,900 and 
establishment "charges Rs' 4,18,010) relating to- Grant No: 24, 
Charges on Buildings and Roads Establishiment was erroneously 
made under sub-head U, Grant No. 27. The deféctiye budgeting 
was not set right before the close of the year, thereby resulting in 
avoidable variations under the Grants concerned. 

(vi) Grant No. 28—Electricity Schemes—Capital. Expenditire— 
Sub-heads A(1) (iii) (I) and B(3) (1), pages 309 and 312 

~ . 

The savings aggregating Rs 5;85,942 and Rs 2,63,350 
under these sub-heads were ascribed (0 non-availability of mate- 
rials in the market. The Committee feel that this factor could very 
well have been foreseen by ‘the Electricity Branch and surplus 
funds should have been surrendered. In case the supplies were not’ . 
likely: to mature during the year, the funds should have been 
surrendered and provision in that behalf made in the next year’s 

" budget estimates or revised estimates. 

Again savings, under sub-heads B.5(2), B.6(2), B.7(2) and 
B.8 (2), were partly due to erroneous provision. The Chief Engineer 
explained that Thermal and Nangal' Projects. were being tixed up 
by the officers of the Electricity Branch. ~ Some schemes which were 
originally sanctioned under * Nangal Works:”, were subsequently. charged undeér ““Thermal Works ”. - 

फू r
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(व) ‘Grant ‘No. -33—Miscelianeous—Sub-heads L.1 (h), L.2 (i) 
and L.2 (k), pages 345 and 348 

The budgeting under this Grant was very much faulty in- 
asmuch as funds to the extent of Rs 25.02 lakhs were 
omitted to be reappropriated from sub-head L.2(k) to L.1(h) 
and erroneous provision of Rs. 10 lakhs was made under 
sub-head L.2(k) instead of under L.2(1). At the time of 
oral examination, it was accepted by the representatives of the 
Rehabilitation and Finance Departments that this was a 
mistake. 

(viii) Grant -No. 33—Miscellaneous—Sub-head K. 16, page 341 
- Provision to'the extent of Rs 1,70,470 on account of 

unadjusted debits relating to previous years wasnot madeunder 
this head. . As a result, the final excess remained uncovered. 
During oral examination the Departmental representative accepted 
that it was an omissipn. The Department failed in that = the 
provision to be made during the financial year should have fully 
taken into account all the liabilities brought forward from the 
previous years. 

(ix) Grant No. 33—Miscellaneous—Sub-heads 0. 1, P 9(2) 
and O. 11(2), pages 349 and 352 

The variations under these heads were attributed to non- 
receipt of certain debits. We would suggest that the Head of 
Depdrtment should take steps at an early stage to get the debits 
adjusted during the year to avoid lapse of funds. In case the 
debits were not likely to be received, the surplus funds should 
have been surrendered. 

(*) (@) Grant No. 22—Industrial—Capital Expenditure,Sub- 
heads A 1(b). page 222. 

(b) Grant No. 23—Civil Works—Sub-heads T (iv), W-a(10)(iii), 
’ ) pages 227 and 231 

, (0) Grant No. 33—Miscellaneous, Sub-heads L. 1(b)1(iii), 
L. 2(b)(x), L. 2(g), pages 341 and 347 

We noticed-very large variations between the budget allot- 
ments and actuals under the above Grants. During the course of 
discussions with the representatives of the Departments it 
transpired that whereas a major portion of the expenditure on 

-relief and rehabilitation of displaced persons is incurred by the 
.Buildings ..and ‘Reads . Branch and Industries Department, the 
-Grants are controlled by the Rehabilitation Department. Simi- 
Jarly, .a part of .the expenditure on Industrial Work Centres 
.and Scheme for the Development of Industrial Areas in the 
State. is incurred. by the Chief Engineer. Buildings and Roads 
Branch, but.the Grant is managed by the Director of Industries. 
"For want of ; proper - co-ordination between the spending De- 
partments and Controlling Departments, proper budgetary control 
is lacking, ‘ " "
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GENERAL LAXITY IN BUDGETING AND CONTROL OVER EXPENDITURE 

17. There has been a deplorable la-xity of control over budge- 
~ ting and or control on actual expenditure. The Departments seem 

to be unmindful of the necessity of observingclose control over their 
financial affairs. Some of the officers and Departments appear to be 
ignorant of the fundamental principles of parlianientary control, cor- 
rect budgeting and accounting. There is absolutely no co-ordination 
between the Departments responsible for controlling expenditure 
and those executing works, acquiring land, etc., on their ०1817 
The Departments have asked for budget allotments, supplementary 
grants and even incurred expenditure over the sanctioned granfs 
without caring for the consequences. The Departments have not 
taken adequate steps to watch and ensure the accountal of relevant 
debits and credits in the year’s account in respect of stores purchased 
or services rendered. The planning and preparation of estimates 
for works and corelating them with allotment of grants and incur- 
ring of expenditure is far from satisfactory. . 

LARGE SAVINGS 

18. ILarge savings have occurred in most of  the 
important grants as detailed above. We consider that large 
savings arising from over-estimating are no less serious than excesses. 
Over-estimating is responsible for specific financial irregularities 
commented upon,in para 21 of this Report. It is also likely to result 
in over spending and unjustifiable expenditure if the tendency 
persits. 

NEED FOR TIGHTENING FINANCIAL CONTROL 

19. We suggest that the Finance Department should not 
only lay down the measures for tightening financial control 
adequately, but that it should impress upon the Departments at all 
levels that they should closely estimate the requirements properly 
on a planned basis and also that they should rigidly control the 
progress of expenditure from time to time. The Departmental Heads 
and all officials responsible for estimating, spending and accounting 
should be made to realise their responsibility for the proper 
budgeting, spending and accountal. 

It is not enough that the reasons for variations and other 
defects should be merely explained to us, but action should be taken 
by all Departments and the Government to take stringent action 
-against officials responsible for any irregularity. During the course 
of our examination we have been given explanations for erroneous 
provisions, wrong conceptions on -the part of officials and other 
irregularities. We, therefore, suggest that the cases should be investi- 
gated and the responsibility fixed on offending officials and suitable 
disciplinary action taken to avoid ‘similar irregularities in futyre, 

a 

- 

~
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RECONCILIATION OF ACCOUNTS BY DDEPARTMENTS 

20. All Departments incurring expenditure should realise 
that they are primarily responsible for the estimating, budgeting and 
incurrence of expenditure. Therefore, weattach great importance 

to the periodical reconciliation of expenditure incurred and booked 
by the spending Departments concerned with those of the Accounts 
Office. The reconciliation of figures of expenditure should be promptly 
and properly done. In this connection, we also invite attention to para 
61 at page 41 of the Audit Report which indicates a general laxity 
in the reconciliation of figures adjusted पा the Divisional Accounts 
and the Treasury books. The Accountant-General has 8150 expressed 
his difficulties in the matter of reconciliation of the expenditure ircur- 
red because of non-submission or imperfect submission of accounts 
and schedules. Immediate steps should be taken to improve the 
position and all offending officials warned to be more careful on 
pain of disciplinary action. 

OTHER GRAVE FINANCIAL IRREGULARITIES 

21. We have also to draw attention to two types of very 
serious irregularities— 

(1) Withdrawal of moneys, not required for immediate 
disbursement, on the last days of the financial year 
in order to utilise budget grant. A list of important 
items is given below:— 

Page of the 
Number and name of Grant Audit Para Amount 

Report 

Rs 
14—Police 41 23 7,930 

Do 38 22 12,597 

17—Medical and Public 40 23 10,025 
Departments 

21—Industries 32 20 1,85,000 

Do 33 20 5,000 

27—Civil Works Capital 18 16 3,82,188 

35—Capital Outlay on 21 16 34,880 
- Schemes of Agricultural 

Improvement and 
Research 
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(ii) There were also very bad cases of irregular adjustments 
effected with a view to avoid excesses over sanctioned 
appropriations or to  avoid savings. The cases 
are detailed below:— 

Page of the 
Number and name of Grant Audit Para Amount 

Report 

। Rs 
9—Irrigation Capital . 17 | 15 5 lakhs 

28—Electricity Schemes—Capital 2 | 17 20 lakhs 
f 
| 

Expenditure | 

The attitude of the various Departments in the above respects 
reflects a sad state of affairs. The Finance Department have recently 
issued a circular to all Heads of Departments asking them to draw 
attention of all drawing and disbursing officers working under them 
that withdrawal of money not required for immediate disbursement 
or to avoid lapse of funds will be viewed very seriously and may 
compel Government to take suitable disciplinary action against 
defaulting officers. We, therefore, direct that these instructions 
should be scrupulously followed and strict action taken against 
officials who commit similar irregularities in future. 

d
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CHAPTER 111 

Losses, NUGATORY EXPENDITURE, FINANCIAL TRREGULARITIES, 
ETC. 

22. Chandigarh Capital Project (Annexure XIV). Para 16 of 
the Audit Report deals with certain aspects of the working of the 
Chandigarh Capital Project. We have considered the facts placed 
before us in their written memoranda (Annexure XIV) and also 
during oral examination by the Administrator, Capital Project, 
the Chief Engineer and the Financial Adviser and Chief Accounts 
Officer. We regret to note that even though more than 7,000 
plots have been sold, the number of houses that are being built by 
private enterprise is only three and the number of shops sixty-three. 
This, we feel, is likely to have adverse effects on the sale of other 
plots and on the net cost of the scheme. As the cost of the Project 
bas been estimated on the assumption that the State would realise 
8,51'4]lakhs on sale of plots, any short fall in these expectations 
is bound 10 increase the burden on the State, 

We are very much concerned to note that a very large number 
of works are being executed without sanctioned detailed estimates 
and without properly executed contracts. Expenditure incurred 
without detailed estimates at the end of December, 1953 was to 
the extent of Rs 82 lakhs and concerned 270 works. 86 works 
had been started without regular contracts and Rs 645 lakhs paid 
to contractors as at the end of December, 1953. The Chief Engineer 
explained that practically in all cases the technical data and plans 
are approved before the works are started. We see no reason why 
the rules should not be strictly observed and works started only 
after detpiled estimates have been sanctioned. There can be no 
excuse for not following the procedure laid down. It was brought 
to our notice by the Chief Engineer that recently the Accountant- 
General had agreed to the sanctioning of detailed estimates for 
definite parts of works and we desire that hereafter there should be 
no laxity in this respect. As regards the execution of works without 
contracts, it was stated that in most cases the tenders had been 
accepted and only the formality of execution of agreements in a 
legal form was awaited. Even then we are unable to appreciate 
the very large number of works being executed without agreements 
or contracts which are likely to result in various irregularities, 
overpayments and disputed claims later on. We also take serious 
notice of the fact that no proper accounts of materials purchased 
and charged to works were being rendered and checkéed. The 
Chief Engineer was directed durirg oral examination, to pay parti- 
cular attention to Public Health Divisicns in which matters were 
far from satisfactory.
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We also noted with concern that an advance payment of 
Rs 35 lakhs was made to the Custodian of Evacuee Property without 

" deciding the actual amount of compensation payable. In the event, 
it is understood that about Rs 5 lakhs would be recoverable. We 
suggest that this amount should be immediately recovered. 

We noted that the foreign Architects employed on the scheme 
were not taken round to study the various requirements of Indian 
conditions of living. We recommend that the style of architecture 
adopted and the cost incurred on various types of buildings should 
be critically reviewed by a Committee of the Assembly. 

23. Para 24 of the Audit Report. During oral examination, 
the Chief Engineer was not able to give us full details of the action 
taken. The State Government asked for an examination of all 
cases where low paid Government servants are in occupation of 
accommodation, the assessed rent of which is appreciably in excess 
of that recoverable from them under rules and vice versa with a 
view to reduce this recurring loss to Government. We desire that 
immediate action should be taken in this respect and in respect of 
quarters occupied by all Government servants. A note on the 
action taken should be submitted to the Public Accounts Committee 
very early. 

24. Sub-para 2 of para 26 of the Audit Report. Refers to 
8. case where an amount was paid in respect of excavation 
under water at the rate of Rs 8 per thousand cubic feet. The 
contractor was aware of the need for doing the work under water 
and under the contract no amount was payable to him. It was 
explained that due to abnormal flood, etc. certain work had to be 
done and, therefore, the payments were made. The Committee 
noted that the contractor put in a claim after the work had been 
completed. We were surprised at the Chief Engineer’s suggestion - 
that the Department intended to approach the Finance Department 
again for reconsideration of the case, even though the Finance 
Department had not agreed ex post facto to the payment. We had 
to point out to the Chief Engineer during the oral examination 
that the terms of the contract should be strictly observed and there 
should be no question of trying to get the case reconsidered again 
by the Finance Department. The Chief Engineer, promised to 
effect recoveries from the contractor and.to take disciplinary action 
against the official responsible. The fact of recovery and dis- 
ciplinary action taken should be reported to the Committee. 

25. Para 27 of the audit report (Annexure XVII). This 
paragraph relates to an expenditure of Rs 9,99,663 incurred on 
printing Electoral Rolls during the year 1948. . The facts of the 
case were as follows, 
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Early .in 1948, the officers of घट FElection- Commissioner यु . inspected certain presses and recommended that 7 presses located at ~Delhi, Lucknow, Allahabad were capable of undertaking the work, 

wrote to the Government that the Flection recommended these 7 presses. In this Jetter he also suggested that it might be preferable to get the work done after gettin advertisement, in order to 

- first. during ora] €xamination by the Superintenden‘t, N Stationery that the work was given only at Delhi, 
Later on, in a  written was allotted only to the 

। Delhi presses according to the orders of the Ele'ctio'n‘Comml"ssio'n'er 
(Secretary to Governm'c—nt) 

S o 
) The Superintedent of Printing and Stationery stated that he 

did not visit-any of the presses to find out 85 to whether they hadlitho 
presses or-other suitable equipment or capacity for undertaking the 
work.: The . inspection was done by the P.A. to the Electipn Com- 
missioner. The Superintendent of Printing and Stationery inspected 
the presses later, 

SR 
. . No satisfactory explanation was  given 85 to ‘wWhy the 
.Government:.decided upon a limited tender inquiry “to the pPresses 
récommended ”’, even though the presses had not been 1'nspec“te"d’by 
. the technical. officer of tha Government, viz., the Superintendent "0. Printing and -Stationery, and the Superintendent of Printing 
and Stationery -had suggested that it may be advisable to place” the 

« orders afteri-inviting tenders by advertisement. Nop were ‘any 
< acceptable reasons given 85 to the later inclusion of other presses 
v N0t _inclhidéd in घाट original list of 7 bresses approved: by ‘Govern- 

» - ‘ment, without further reference to Government. पा this -was -done ] of enquiry, why was the proper method ‘ of 
_ a‘dver‘tlsement:not adopted ?- - EEEERI Y RE
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, It-was stated that-the relevant file had been.destroyed. The 
..case. has been under correspondence for some time-between-the 
Accountant-General and the Government and it was .within. the 
cognisance-of the Department that the paragraph had :been included 

,in the Audit--Report. Under the circumstances, .we:consider @it 8 
very -grave irregularity that the file should have. been: -destroyed 
before the Audit Report had:been considered by the’Public Accounts 
Committee. We, therefore, direct that Government. should.issue 
,strict orders to all Government Departments that:whenever. a-matter 
.concerns :the accounts of a year or a subject which.the Accountant- 

General has, proposed; for inclusion in his Appropriation. :Accounts 
or . Audit -Report, -no file, correspondence or relevant documents, 
.should: 96: destroyed before the accounts of the year concerned and 
.the, Audit Report have been considered by the Public Accounts 

. Committee. and: also. suitable action taken on its recommendations. 

~ ~Same-of the presses which got the orders had.not- got. Litho- 
-printing- and. suitable machinery installed at the:time in order'to 
‘undertake the work especially Messrs Uttar Chand-Kapur and 

.Sons, Delhi. Actually, this firm, Uttar Chand Kapur.and Sons and 

another firm Messrs Dharamrajya Press, got the bulk of the work 
executed by other presses on which orders had not been-placed by 
.Government, viz. Daily Vir Bharat. A doubt was expressed by 
Government representatives that Rs 2 per page given. to, Daily Vir 

" Bharat Press was not for the entire process. We are, however, 
. clear in;our mind that the entire work could have been got done at a 
much lower-rate than Rs 5-14-0 per page if there-had :been :wider 

competition. During our examinations of the printing.of certain 
forms done by the Relief and Rehabilitation Department, we noticed 
that .several other presses in the Punjab at Jullundur, Ambala ,etc., 
had.executed work in Urdu script, that is the same script in which the 

. Electoral,Rolls were got printed. This also goes to.prove -that the 
-allotm सु of work only to certain presses located. at: Delhi ना85'वाए।: 
justified. We are unable to agree that there were mot very many 
presses in the East Punjab at that time viz. 1948 capable ofunder- 
taking the work and that the rates could not have been lower. In 

.a matter of this kind we regret to note that the.inspection and 
selection. of presses was left to फिट Department and not ito the 

_-Superintendent of Printing and Stationery .who is the technical 
Department concerned before the printing work was allotted: The 
orders of, Government which ignored the advice of the .Superin- 
tendent, Printing and Stationery do not also seem to have been 
correct. 1t was stated that the Election Commissioner and tle 

Secretary. to- the Government concerned were :one and the samre. 

"We.-do not know to what extent, this factor influenced the: decisicn 

taken at the time. Unfortunately, we had nc time to examine the 
P.A. to the- Election Commissioner (who visited.the presses) who 
appeared before the Committee on the 110 March 1954, only, 

त
ा
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when they. were busy with other matters. We ‘would ‘have dppre- 
ciated ना" the Government Departments concerned had also broughit - 
the P.A. to the Election Commissioner on the date 'when the' Supeian- 
tendent of Printing and Stationery and the Local-Self. Governmeiit' 
Departments were examined, i.e. on the 2nd February itself. 

We, therefore, wish to make further enquiry inito the- method - 
adopted for 7inspection of presses, the reasons why cettain 'présses in ¢ 
Delhi ionly were -selected even though some of them. had not got. 
plant and machinery installed at the time and .as 10 ‘whyne ‘attempt 
was made'to get rates quoted on a more competitive basis; 

26. Para 28 of the Audit Report (Annexure XTH). We ' 
examined the case detailed in this paragraph regarding the extra 
expenditure of RS 67,500 due to disparity in-rates allowed:in giving the 
contract,. It was explained that the firm who quoted घर 2-1:0 फटा 
square foot. was a'displaced person from pakistan' who-hadfio~means . 
to carry out thiis 'work amounting to Rs 4,50,000 -and,’ theréfore;! he 
was allowed ‘work>to the extent of Rs 1,80,000 only ahd Gafter: that- 
negotiations were carried-on with the next lowest tendeferof R§ 3-2-0 
per square 400. and the contrdact was given 10 him.at: theé' rate’ -of 
R52-12-0 pet square foot with the approval of the'next higher diitheri- 
ty. We were'assured that the lowest tenderer executéd the portion igiven 7 
to him after taking the help of some others later on and-thatthe. 
other -contractor had also executed the work: In'this connection)- 
while -we 'do’ not ‘wish to comment {urther -on this specific case; we; - 
however,” recommend- that the procedure to be followed का respect ! 
of rtenders . which the Public Accouits Commiiltee “suggested पंत" 
paras 7-8 80 page 81 of its report on the accounts of i1948-49- .and- 
1949-50; - should be. observed by all - Departments egarding - the 
placing of contracts .for works, stores or othet services. We नि 
glad 'to note that the (टाल Engineer, Buildings and ‘Road§ had- 
recently issued :appropriate "orders 16 his officers ‘in this régard.: 

27. Para 35 of the Audit Report (Annexure-XIX).. We- 
considered the replies 'of the Rehabilitation Department regarding an: 
avoidableexcess of Rs 70,086 incurred on local ptinting-' of certain-. 
forms during the period March to August, 1948, - without obtdining < 
the sanction of ‘Government as to the rates payable ot the <printing - 
being arranged locally with a prior reference to the Controller of 
Printing and Stationery. It was brought to our notice -that the 
Controller of Printing and Stationery had stated that except in the 
case-of..113 series of -forms’ their estimate was exclusive iof the cost of 
paper. Therefore, we agreed that the loss was-less than Rs 70,086, 
but the:actual amount-of 1055 should 96 worked.out and formally 
sanctioned by -the-Finance Department. It was stated in a written 
memoradum that. the order was placed after ¢alling for tenders and 
that the tenders were considered and decided upon by a Committee
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of officers and the representatives of फिट Presses inameeting held it - 
February, 1948. During our examination of the Departmental 
officers on-27th February, 1954, no official récords of the proceedings: 
were, however, produced and it was admitted that there” were 10 
formal records of the proceedings. of the meeting and that a note was 
only recorded by Shri Trilok Singh, the then Director-General of 
Rellief. and ;Rehabilitation. Even admitting that itwds a time of 
stress, and strain and the work had to be done urgently; we strongly 
teel that the work should have been done in a more systematic 
manner, .and that in all such cases a correct and full record of the- 
proceedings should be made out and signed by those who attend the- 
meetings and kept on record. Suitable orders may be issued by 
Government to all Departments. थे 

28, _ Para 39 of the Audit Report (Annexure X). This relates 
to a case where 80 bales of cotton cloth required for the Police 
Department were found to contain varieties of cloth not suitable for 
the Police .requirement. Instead of drill khaki cloth the _bales 
contained 5 bales ot drill khaki, 19 bales of. drill other than [Khaki, 
44 bales of latha coloured and 12 bales of coating striped. . It was: 
stated during oral examintion on 25th February 1954, -by«the. 
representatives .of the Police Department and the Director ‘of 
Food and -Civil Supplies that the orders were placed through: the 
Stores Purchase Ofticer on the Textile Commissioner. The Textile 
Control Officer of the Punjab State at Bombay arranged for <the 
despatch by. certain mills of 80 bales of cloth required in December, 
1947. The bales were sent to a Commission Agent at Jullundur. . 
The payment was made in cash by the Police Department- to the 
dealers on the basis of ex-mill rates plus 12 per cent profit besides 
insurance and other miscellaneous charges. When they were taken 
over, they contained material which was not indented 
for and  required by -the Police Department. .Instend of 
80 bales of Khaki cloth, it was noticed that the consignment consisted 
of other material as stated above. In the event, the cloth had to 
be sold by the Police Department resulting in a loss of Rs 11,407. 
The Director of Food and Civil Supplies said that the Department 
had no hand in either making the arrangments for the. supply ' of 
cloth or for fixation of prices at the time of purchase or sale. They . 
stated that they acted only 85 an expediting agency. 

" We wish to make the following obscrvations in this case पा 

(i) The cloth was required by the Police Department’ and 
indents placed in December, 1947,- when there 
was control over cloth. Therefore, it requires to 
‘be investigated as to why the method of purchase 
through a Commission Agent and paymént of cash 

था 

<
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the Textile Commissioner and getting the debits adjusted by book transfer. | 

was adopted instead of placing a direct indent on 

(ii) The Textile Controller of the State at Bombay, who arranged for the despatch of. the goods, should have taken proper Precautions to see that the cloth actually despatched was correct according to the specifi- cations and indent of the Police -Department. The responsibility of the then: Textile- Controller in regard to the procedure adopted as well as the despatch of wrong goods should be , thoroughly investigated and adequate disciplinary action taken against him. 

(iii) The Police Department 8150 should - have checked the contents of the bales before they took delivery and made payments. . i -} 
t 

(४) The responsibility of Messrs Vishwa Nath and Bros., ullundur who took delivery of the goods initially, should also be looked into. The 1055 could have een avoided and the actual requirements of the Department met more economically at controlled rates through the Textile Commissioner. We direct that the responsiblity of all officers concerned responsible in this case should be thoroughly investi- gated and disciplinary action taken. 

29. Para 42 of the Audit Report. Refers to a loss, through a shortage of Rs 3,83,896 detected at District Treasury i 1952. It was stated that the criminal case is 

departmen.tal action taken by the Government in this case, the 

Para 46 of the Audit Report. 'We note that in the case of 209 grants to local bodies, there was an unspent balance of 8:33 lacs at the end of 1950-51. The Accountant-Gen 

end of 1951-52 to about 191acs which includes 1 balance with the District Boards, The Finance Secretary stated that he has already taken action to stager payment of grants in quarterly instalments, as suggested by फिट - Accountant-General, It was also brouhgt to our notice that the Director of Health Services, 

5 lacs of unspent
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who was administering the payment of grants, did not have full 

details of the -grantees and had asked the Accountant-General to 

supply: the information. We -consider that the officers responsible 

for payment of the grants should review the grants paid and expendi- 

ture incurred by each of the grantecs, and see that no further grants 

are made -unless the grants already paid have been properly spent. 

We suggest that® the- Secretary, Health and Local Government, 

Departments, the Education Department and the Finance Secretary 

should review- the position immediately. It should be ensured 

that the provisien for grants-in-aid and ‘payments take tully into 

account the balance-likely to be availdble with the grantees at 

the beginning of ‘the- year, and only cover approved expenditure 

expected to- arise in'the course of - the year. The Dapartments 

should also ensure that the departmental rules in respect of payment 

of grants are complied with in future. 

31. State Trading Schemes. (Annexure XXII) Para 47 

of the Audit ReportGives the Financial results ot State Trading 

Schemes, viz, Foodgrains Supply Scheme, Rationing Scheme, 

Motor Vehicle Scheme, Scheme for the sale of improved seed to 

cultivators, Coal Dump Scheme and Standard Cloth Scheme. We 

have the following-observations to make ‘on some of these schemes— 

(i) Foodgrains Supply Schemes. We घाट very much con- 

cerned to note that-for years-the issues from one depot and the 

receipts from -another -are not being linked at all to ensure proper 

accountal and prevent losses arising-out of non-accountal. Receipts 

of the value of 3514 lakhs and despatches of the value of 36770 

Jakhs have not been linked. The inordinate time lag.in respect of 

this work, we consider, 15. a grave irregularity. We are unable to 

appreciate the plea of the Department that the relevant records -are 

not forthcoming speedily. The present Director of Food and. 

Civil Supplies gave an undertaking that he would see that linking- 

was brought up-to-date as quickly as possible. We direct that the 

linking should be completed- before the next meeting of the P.A.C. 

and a detailed Teport submitted as to the progress made and also- 

the results of the process of linking. 

We wish to impress upon the-Department the principle that 

85 soon as things are despatched from one. place and received at 

another, they must be taken into account immediately and linking- 

completed to-ensure that the accounts are correct and that there is 

no mis-appropriation in transit or otherwise. Apart from the com- 

pletion of the work relating to linking, we direct that the Government 

should impress upon all Government officers dealing with receipt 

and despatch of stores the extreme importance of proper accountal 

and linking of receipts -and issues promptly. 

\r,_ 
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We were surprised to note a. fundamental mis-concepiton regarding the requirements of physical verification of stores when the Director stated that shortages and excesses detected at the time of physical verification: घाट noted and recorded, but the book balances are.not corrected at once to accord with the stock actually found during physical verification. The Director of Food and Civil . Supplies stated that the final check-up is done onl y-when the godown, 
which holds the stock, is completely empty. Attention of the -Director of Food and Civil Supplies was invited to rule 15.17 of "the Punjab Financial' Rules, Volume I,, regarding, physical verifica- 

-tion. We have 10 point out that the correct principle of stock verifi- cation is that excesses and shortages noticed must be .investigated immediately and the book balances got.corrected 8150, immediately; 
otherwise there is no guarantee that tuture receipts and issues would not be manipulated to cover up excesses and shortages. The Finance Department Representative, - Shri Vasudeva, also agreed that the procedure adopted defeats. the purpose of physical verification. 

Till 1952-53 the Stock Verification was not done by Agencies or persons not connected सांप the custody of the stores. The correct procedure was adopted only from 1952-53. The stores are valued at several lakhs of rupees and we direct that the res- ponsibility for non-verification of stores -and adjustment of book -balances so far, in accordance with the Financial, Rules, should be fixed and disciplinary action taken against the .officials .at fault. 

In reply to a question asking'for the reasons why the value '0 total shortages and losses written off during the year 1951-52 amounted to Rs. 28-74 lakhs against 377 1805 in 1950-51, the 
Director of Food and Civil Supplies stated that the over-all results of shortages in storage and transit were very small, being less than 
1 per cent in 1951-52 and 1952-53. W, however, feel that in view 
of the arrears in linking and the incorrect procedure, of dealing with 

-the results thrown out by stock verification, the actual position of 

‘Controller to take adequate steps in the matter. 

losses cannot be accepted and we desire that an appreciation of the total receipts, issues and shortages till the end of 1952-53 should be 
submitted to the committee for their detailed examination. 

We considered the case noted on page 224 of the Appropria- ~tion Accounts 1948-49 and the Audit Report, 1950 in which wheat 
and barley valued at 14 lakhs remained unprotected without a shelter and were heavily damaged through the failure of a District Food 

The present posi- tion 15 that the resulting loss to Government is 173 lacs, which has” been written off under the orders of Government. We are surprised - (0' note that a very jum'_or official of the Railway Department was +placed incharge to deal with Government stores worth several lakhs.’ We consider. that the action of the Department in merely having
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reverted him to his parent Department without taking suitable action 
against the person responsible was not correct. It was stated by the 
Director of Food and Civil Supplies that an enquiry at this stage 
will not lead to any results because witnesses might by this time 
have disappeared.  * All that we have got in our records is his 
explanation. He was not even charge-sheeted. The Government 
decided to condone the loss and charge from him a sum of Rs. 
1,000 only”. We note that even this sum could not be recovered 
except through a civil suil to be filed against the person concerned, 
who has since resigned even his post in the Railway. We consider 
that the action taken,by the Government was very lenient and we 
desire that the reasons why prompt and proper action was not taken 
should be investigated. We desite that as soon as any loss or other 
grave irregularity is noticed, prompt action should be taken against 
the officials concerned instead of adopting an easy policy of letting 
the person go without adequate punishment. 

Para 14 of the Audit Report, 1951, refers to a case of loss of 
foodgrains worth Rs. 7-31 lacs damaged in godowns at various 
places in the State by heavy rains and floods which occurred in the 
Ist and 3rd weeks of September, 1950. The damaged stocks were 
disposed of in about six months and sold for about 257 lacs. The 
-net loss to the Government was Rs. 4,98,495, including Rs. 24,895 on 
account of incidental charges in connection with salvage, transport, 
etc. We are satisfied that the loss was due (0 an act of God. We, 
however understood that some of the damaged foodgrains were 
mixed with good foodgrains and sold to the Public. This should 
have been effectively prevented in the market. The Director of 
Food and Civil Supplies stated. that there was a proper survey and 
that the Government sold the damaged foodstuffs in auction 
as unfit for human consumption. The loss should be written off 
by proper sanction, which .should be communicated to the Ac- 
countant-General and the P.A.C. . 

(i) Scheme for the sale of improved seeds to cultivators. 
We examined the position regarding the loss incurred on the sale of 
improved seeds to cultivaters. We are not satisfied that there 15 a 
proper planning regarding purchase and sale of seeds. We suggest 
that the entire working of the scheme should be reviewed, so that 
further losses कि be avoided and cultivators supplied with good 
quality 'seeds at the proper time. . 

. 32." Para, 48 (“Av‘n'n,eXtr_e XXI) of the Audit Rerort deals 
with the results of Land Reclemation and Mechonical Cultivaticn 
Scheme. On the recommendaticn of the Central Goverrment, the 
State Government 'la«up_,lched_ a. Scheme of Mechenical Cultivaticn 
and Reclamation of lands . in the State. The scheme was started 
in August, 1949 with 126 tractors transferred from the Centra
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Tractors Organisation of the Government of India. Duiing the 
year 1950-51, 55 more tractors were obtained and accoraingly 
staff was sanctioned for 181 tractors. The scheme was started 
without proper. planning as a Grow-More-Food measure in order to 
satisfy the refugee problem and to meet the food crisis created by 
the partition ot the country. The majority of the tractors received 
were unsuitable and badly damaged and also -obtained with un- 
matching implements. The result was high cost of maintenance 
and low output. The staff employed was new and inexperienced. 
There was no fully equipped workshop for repairs ; unsuitable 
land was 8150 taken for tractor cultivation. :An explanatory memo- 
randum giving full information on the points selected by the Public 
Accounts Committee is printed as Annexure XXI. The total 
capital expenditure on the cost of tractors, implements, Workshop 
machinery, Livestock, (9015, etc., amounted to about Rs. 25-8 lakhs, up to the end of the year 1951-52. The difference between the ex- penditure on the scheme and the receipts during the year 1949-50 
to 1951-52 was to the extent of about Rs. 47 lakhs, of which 11-15 
lakhs is on account of payments due from refugees and others, interest charges not accounted for, the amount still payable to Central Tractor Organisation and the difference between Capital invested and the value of the assets calculated as at the end 01 the year 1951-52. Workshop Machinery and tools worth 1२५, 97,228 
were purchased in 1950-51, but it would appear that the setting up 
of a workshop is not a profitable proposition. 

As stated in the Audit Report, the working of the scheme 
resulted in a loss of Rs. 23:93 Izkhs ‘during the year 1950-51, 85 compared with the loss of 1,03 lakhs sustained during 1949-50. During the year 1951-52, the 1055 was to the extent of 11-18 lakhs and 
in 1952-53, the further loss incurred was about 1047 lakhs. The 
last Public .Accounts Committee recommended that ‘Government 
should go into the question .about fixation .of responsibility for extravagant..and irregular expenditure or for the purchase of un- 
matching implements and report-the action taken in the matter. " The Committee was then assured .that 80 far 85 the future working 
of the scheme was concerned, there would be no loss as the whole scheme had been remodelled. Though no memoranda showin g the 
final action taken by Gevernment was submitted to us, it was stated during oral examination by the Department that the scheme had 
been restricted to follow up cultivation of seed farms only compri- sing an area of 9,923 acres and that it had further been. decided to reduce the area to 5,200 acres. This, we hope, will very largely 
minimise further losses, but the question has to 096 considered ur- gently about the disposal of surplus tractors, machinery and other implements. We suggest that very early action should be taken to dispose of all surplus material to the best advantage of the 
State.
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During our examination we were told that the losses oc- 
curred due to mus-management on the part of Central Tractor 
Organisation and that losses occurred not only in the Punjab, but 
in other States also and even of higher proportion, that the tractors 
were more or less forced on the State Government and that, there- 
fore, ५16" State Government offcials concerned were not really 
responsible for the losses. We think that the entire blame cannot 
be placed on the Government of India or the Central Tractor Or- 
ganisation. It was also the primary responsibility of the Punjab 
Government officials who took over the tractors and started a 
scheme to have taken adequate care to see that proper tractors and 
implements were actually received and that the work was done on a 
well-planned basis with adequately trained staff. In view of the 
fact that losses to the extent of nearly Rs. 47 lakhs have been 1n- 
curred to the end of 1952-53 and there 1s a likelihood of further 
losses in working and disposal of the tractors, implements, etc., a 
thorough enquiry should be made into the working of the whole 
scheme and suitable disciplinary action taken against officers at 
fault. We suggest that a detailed enquiry should be instituted at 
once. The results of the enquiry should also be communicated to 
the Government of India for a thorough enquiry as to the extent to 
which the losses incurred by the Punjab and other States, if any, 
were due to the irregularities and defects of the Central Tractor 
Organisation. In reply to a question ‘ have you made a report 
to the Central Government in regard to the tractors purchased 
from them” ? The reply was * Yes, in fact, we have argued 
with representatives of the Government of India in several meetings™. 
We feel that this is not enough and that the State Government 
should make a detailed official report to the Government of India. 

We think that the State Government should have taken qui- 
cker action on the report of the Departmental Committee which 
enquired into the working of the scheme and submitted the report 
in July 1952. In this connection, we have also to impress upon 
the Government the need for prompt action whenever any losses 
or setrious financial irregularities come to notice. 

The reclamation and cultivation charges per acre increased 
considerably as against Rs. 55 in 1948-49 and 1949-50 the 
reclamation charges per acre increased to Rs. 62 per acre in 1950-51 
and 1951-52 and Rs. 98 in 1952-53. Similarly, the cultivation 
charges per acre rose from Rs. 34'1 per acre in 1949-50 to 1९५, 1474 
in 1950-51, Rs. 1638 in 1951-52 and Rs. 1759 in 1952-53. We 
were told that in the beginning the cultivation charges were fixed at 
Rs. 5 per Bigha, which were extremely low. These charges were 
worked out on the basis of the actual consumption of oil or diesal 
oil. Later on, it was found that these charges did not include the 

!
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price of the tractors, the implements, the interest on it and the de- 
preciation and so many other factors. We desire that it should be 
investigated as to who was responsible for this fixation of charges 
resulting in a loss to the State. The cost of cultivation also rose 
because, as stated during oral examination, * the tractors were kept 
at one place, later on they were moved to various places. They had 
to travel very long distances to get (0 the area of cultivation. Much 
time was wasted and there were breakages and that all these factors 
resulted in loss of efficiency and very heavy repairs and expenditure”. 
We desire that the responsibility for these losses should also be 
thoroughly investigated. 

A very large amount (9 lakhs) is still outstanding for reco- 
very. We suggest that prompt and concerted action should be taken 
at once to effect recovery of the large outstandings. 

33. Para 49 of the Audit Report. (Annexure XII). We 
have considered in some details the financial results of the Work 
Centres Scheme 85 given in para 49 of the Audit Report and the 
Running Personal Ledger Account of the Work Centres for the year 
given on pages 223-224 of the Appropriation Accounts. 

We are glad to note that orders have since been passed that 
the accounts in the private bank should be closed and the amount 
placed in Government Treasuries. In this connection, we suggest 
that strict orders should be issued to all Government officers dealin g 
with Government moneys that no money should be placed in a 
private bank, but only in Government Treasuries. 

Regarding the working of the scheme, we note that 21 Work 
Centres have become defunct and 14 Work Centres are still running. 
The loss on the 21 defunct work centres upto March, 1953, is stated 
85 4-86 lakhs, whereas the 14 runnin g centres have shown a net over- 
all profit of Rs. 32,431 (vide Annexure XII). These are, however, 
unaudited figures, 43 Work Centres were originally started, 20 have 
been closed, 8 centres have been converted into Training-cum- 
Production centres and one has been sold, leaving only 14 active 
centres. We quite appreciate that the work centres were started 
with a view to providing work to displaced persons and to train 
them for the trade for which they have their aptitude. Even though 
the object was laudable one, the actual working of the Centres dis- 
closed that several centres were started without proper planning 
and having regard to the availability of raw-material, electricity and 
other facilities necessary. In the case of a Work Centre at Jullun- 
dur 8 sum of Rs. 10,000 was spent, but for want of electric connec- 
tion, no work could be done and it had to be closed dowa in June, 
1951. In the case of another, Enamel Work Centre, machinery 
was acquired, but it could not be used for want of electric connec-
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tion. The Director of Industries told-us that industrialists. who pur- 
chased:the plots were not able to get electric connections. On the other 
hand, the Chief Engineer, Electricity stated in connection with: the- 
results. of Thermal Stations that the- load factor was anticipated 
according-to the advice of the Industriess Department, but actually. 
the-load did not develope. We were.surprised at the two conflict- 
ing versions. Therefore, it needs examination .as to whether there 
was an incorrect -or over estimate. of electric load that would be 
taken up for Work Centres and. industrialists, or whether the esti- 
mates of the Electricity Branch were- defective. ' 

Reparation machinery purchased for the Work Centres at 
Panipat and. Sonepat, at. a cost of Rs. 86,000, has been. rendered 
surplus. It is not understood why these machines as well 85 other 
surplus machinery at Work Centres were purchased .at all. A 
memorandum showing the machinery purchased for the Work Cen- 
tres, those rendered surplus and the loss, if any, involved by dis- 
posal, may 06 submitted (0: the Committee very early.. 

On the whole, we'are inclined to- think that the Work 
~Centres were not planned on a proper basis.© We;, therefore, suggest 
that the working of all Work Centres should now be reviewed care- 
tully by an expert Committee with a view to ensure that' ‘all the 

Work Centres will in future work on an economical basis. Now 
that the Work Centres have functioned. forsome years and:the Work- 
men have also been trained properly, it might also be considered 
whether the Work Centres, which the Government decide to rumn, 

should not 96 brought on a commercial basis, and the: profit and 
loss worked out according to the rules of Commercial Concerns. 

We note the assurance. of the Director of Industries that he 

is trying, to clear the accummulated.stock. of finished goods valued * 
at about Rs. 4:56 lakhs.and: also that the Department 15 trying to get 
more and more. orders from various. Government Departments 50, 

that the’ Work ‘Centres should manufacture-goods only on the basis 
of firm orders. The losses-incurred .inthe disposal of surplus plant 
machines and stores.asising out of the wosking of the. Work Centres 

should also be written off with the sanction of the-competent autho- 
rity. The Director of Industries agreed during the discussions that 
this would be done: 

34. Para 59 of the Audit, Report—Grow-More-Food: Schemes, 
(Annexure- IIT). The statement giving certain information: in reply 
to the list of peints selected by the P.A.C. in respect of Grow-More- 
Food Schemes is given-in- Annexure HI. We understood that no 
specific machinery has been set up to appraise the results of the 
Grow-More-Food Schemes 85 a.whole but that Annual Reports. are 
being published. Since the Annual Report for the year Ist July, 
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1950, to 30th June, 1951, was supplied to us late, we have not been. 
in a position to study the working of the scheme in all its aspects 
for this Report. 

We, noticed that large amounts of grants were not spent 
during the year due to non-utilization of provision due to schemes 
being immature (2,94,455) non-execution of certain works, (65,035) 
and late starting of another (19,000). 

We understand that the working of the Tubewell Scheme is 
the subject of a Departmental Committee. 

The Irrigation, Building: and Roads Departments are also 
executing works in respect of Grow-More-Food Campaign and we 
have noticed a certain lack of co-ordination between the various 
departments in the execution of the works and the accountal of the 
expenditure. We suggest that there should be greater co-ordination 
between the Departments. 

We also desire that a self contained memorandum showing 
the financial results of the various schemes connnected with Grow- 
More-Food Campaign upto the end of the year 1952-53 may be sub- 
mitted to the Committee next year indicating individual schemes and 
the financial and other resulis obtained. 

35, Government Central Workshops—Para 51 of the Audit 
Report (Annexure VII). This paragraph deals with the working 
results of the Government Central Workshops, Amritsar, for the 
year 1950-51 and shows a loss ए 2-33,1akhs. We visited the Work- 
shops and studied its actual working. We had also had the benefit 
of detailed. discussion with the Superintendent of the Workshops 
and all the Chief Engineers. 

फीड 1055. during the year under consideration was mainly 
attributed to incorrect system of, fixing the overheads, with the result 
that a large amount of expenditure:was not distributed and included 
in the cost of jobs executed in फिट Workshop. The workshop was 
also, for some time, not fully loaded. We are, however; glad to 
note that recently steps have been taken to utilize the Workshop 
fully and get various kinds of articles. and fabricated material manu- 
factured by the Shop. We have seen that the Workshop is manu- 
facturing Hydraulic gates, hoisting mechanism, and other articles for Bhakra Nangal and other Projects. We are, however, not satis- 
fied that the Government Departments are making full use of the workshop. It 15, to our mind, 8. well-equipped workshop and if it is loaded with work for working fully, with more than one shift 
even, if necessary, considerable economies could be achieved not 
only in the cost of production of the workshop, but also in the price
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of various articles required by the Government Departments. It 
was brought to our notice that inspite of protected correspondence 
the capacity of the shop was not availed of for the manufacture of 
Horizontal Centrifugal Pumps required by the Agriculture Depart- 
ment. During our examination it was stated by various Chief 
Engineers that the shop is not sometimes able to produce the goods 

in the required time and that it is given an opportunity to quote 
alongwith other firms. The workshop is a big asset of the State 
and, therefore, it 15 necessary that,the workshop should be fully 
loaded with work. In the case of the Punjab State Departments, 
we feel, it should not be necessary that the workshop should be 

treated 85 a private concern to quote in competition. On the other 
hand, all possible stores and articles, which could be manufactured 
by the shop, should primarily be executed in the Workshop and 
that only where the workshop is unable to execute the orders with 
the existing plant and machinery, purchases should be made from 
outside. In this connection, however, we should stress that it is not 
our idea that the stores and articles should be manufactured by the 
shops at very high cost. The shop should manufacture and produce at 
costs comparable with the market. The Chief Engineer, Irrigation 
(Shri Gupta) stated that a letter had also been issued to ail Depart- 
ments saying that the Superintendent, Central Government Work- 

shops, Amritsar must be consulted while placing orders for the 
supply of articles costing Rs. 10,000, and above and that orders 

should be placed with private firms only if the Workshop is unable to 
do it. This, we suggest, should not apply only to the Irrigation 
Branch, but to all Government Departments of the Punjab State. 

We suggest that an expert survey of the capacity of work- 
shop should be made and that all Government Departments should 
anticipate and plan their needs in advance 50 that even if the work- 
shop is not, at present, manufacturing any articles or stores they 

might require, the workshop could plan and develop the capacity for 
manufacture of the stores required. 

36. Para 52 of the Audit Report. (Annexure XVIII). In 
the written memorandum submitted by the Relief and Rehabilita- 
tion Department, it was S§tated that “it is unfortunate that the 
pace of progress is very slow ” in respect of verification of loans 
regarding their proper utilisation. We desire that in view of the 
huge amounts involved, speedy action should be taken to have all 
loans verified and effective action taken to ensure recovery and 
to avoid loss to the State. 

37. Electricity Department—Working of Thermo-Electric 
Schemes. (Annexure XV). We examined the financial results of 

the Thermo-Electric Schemes at Panipat, Jagadhri and Bahadurgarh. 
(Annexure XV) . The revenue actually realized during the years 

since 1950-51 and subsequent years shows that revenue realizations
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have fallen very much below expectations. Panipat Scheme showed a loss of about 124 lakhs in 1950-51, 8:35 lakhs in 1951-52. In 1952-53 when Panipat Scheme was merged with that of Jagadhri, the 1055 is estimated to be about 5 lakhs and 90 thousand Rugees. The Jagadhri Electric Supply Scheme resulted in a loss of about 59 thousand Rupees in 1950-51 and 3-37 lakhs in 1951-52. TkLe Bahadurgarh Electric Supply Scheme also resulted in losses to ihe extent of about 41 thousand in 1951-52 and 30 thousand in 1952-53. The yearly loss based on the estimated results of 1952-53 would ke about 6'5 lakhs on the schemes at Panipat Jagadhri, Sonepat and Bahadurgarh. 

Four Electric Supply Schemes were acquired viz., Abohar, Moga, Karnal and Fazilka, The net result of these four under. takings also seems to be a-loss and it is understood that the net loss will 06 to the extent of 2'5 lakhs during the four years 1949-50, 1950-51, 1951-52 and 1952-53. During oral examination, the Chief Engineer, Electricity, admitted that as Commercial concern, he would have installed diesel sets at the time. He stated that the Thermal Schemes were taken up immediately after partition for rehabilitating the people. Power was required for new Townships and Industrial Centres and the load factor was estimated on the basis of data supplied by the Director of Industries. This load however, did not develope. He also stated that at certain places they actually installed sets of lower capacity than estimated. In this connection, we have already drawn attention to the conflictin g statements made by the two Departments regarding estimated load. The Committee also note that the Joad developed for the Bhakra- Nangal Project is also very low as only about 6,200 k.W. have Eeen developed from these Thermo Electric Schemes. We are not satis- fied with the working of Thermo-Electric Schemes. We strongly urge that proper survey of all factors should be made and taken into account where such Schemes are undertaken., 
38. Road Transport Service (Annexure .XX). We FLave examined the financial results of working of the three Bus Services— Amritsar Omnibus Service, Jullundur Omnibus Service and Ambala Roadways. (Annexure XX) The financial review of the working of these Bus Services 15 given on pages 399 of the Arrpropriaticn Accounts 1950-51. We have also considered the written Memoran- da submitted by the Department printed as Annexure XX and also the facts brought out during oral examination. 

We considered that the Transport Services are not being run as economically as possible. It was stated that— 

() The reserve of buses kept has recently been reduced to 10 per cent of the fleet as compared to 25 per cent
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during .the -years "1950-51 .and ;the following year. 
This shows that there 'was an unnecessary accummu- 

. lation of buses 
(पं) It-was admitted that-additional routes which were taken 

up in 1952 and 1953 are being run without addi- 
tional establishment. This only confirms -our view 
that there-was extravagance in establishment char- 
ges and' overhead ‘before 

(iii) In respect of new and longer routes being taken for 
operation ‘there has been an appreciable decline in 
recelpts 

(iv) The passenger per mile carried is three in one , 0856 and 
1655 than 3.in the case of the two other Roadways. 
This reflects a very sad_state of .affairs. ) 

(v) During the examination, it was pointed out that the 
buses were .not being properly maintained and -there 
were other defects like non-coordination of routes 
run by the State Transport Department. - This-only 

-results in heavy repairs and maintenance charges 
besides extra expenditure on.the need for earlier 
teplacement of .the buses 

(vi) Regarding decline in receipts, it was also pointed out by 
the Committee that there is no reason why there 
should be decline in receipts even though the fares 
have been increased on certain routes ‘taken over 
by the State 

The Secretary, Transport, admitted that 1952-53 was a very 
bad year and there was apparently some leakage of revenue. We 
are not convinced with the arguments .advanced by the Secrétary 
Transport that there should be three General Managers.one for each 
of the Transport Services. In one case, he specifically pointed.out 
that the toute mileage run by -one ‘Service was -only.310. 

-The above points clearly show-that there 15 a good. deal of 
scope for reducing expenditure and improving the running of Ser- 
vices and bettering of. the *financial results -of the Bus Services. On 

" the basis of material supplied.to us bythe Transport Department and 
the statements during oral.examination that certain steps have been 
taken to dmprove and-economise, we cannot escape.a feeling that 
things have not been geing -on well during the period 1950-51 to 
1952-53. We, therefore, suggest that the working of the schemes 
should be carefully scrutinized and -the.persons responsible for ex- 
travagance or leakage of revenues-dealt with-in an examplary manner 
Before any expansion of the Transport Services is undertaken, it is 
essential that the position should be reviewed so that all defects of 
omission and commission should -be located and lessons not for- 
gotten in the future. 

Y
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CHAPTER: IV 

f COMMENTS - ON ' INDIVIDUAL .GRANTS. 

39. Grant No. I—Land Revenue (Annexure IV). (i) We feel 
‘that the’Schemes of Consolidation of Holdings should not be chan- 
-ged-from: -year-to year. The .time:lag between.re-partioning and 
‘final attestations-also<appears to- be too.much.and should .be cur- 
tailed. We suggested that the work should be expedited. 

व) -The Director- of : L.and Records omitted १0 provide for 
-expenditure- incurred -on ‘behalf of ‘the -Relief and .Rehabilitation 
Tepartment - resulting in excess -expenditure of 13 lacs. We 

- ‘understand: thdt :a ‘similar omission -has occurred in 1951-52 also. 
We-consider that this isa -grave dirregularity .and that .omission 
-should‘be avoided.-in future onipain -of disciplinary .action against 
‘the ofticials-at fault. 

40. "Grant No. 4. !'Forests (Annexure V). - The :Stores 
Accounts "at page 60 of ‘the appropriation Accounts show that ‘the 
stores Accounts-of the.Forest. Department are not subject to audit. 

It 15 understood ‘that audit of receipts .and stores accounts of the 
‘Forests Department is being conducted in some other states and that 
‘the Accountant-General 'has 850 ‘proposed that ‘they should' be 

| audited, if the Governmentagree. “We suggest that if the' Compt- 
‘roller and Auditor-General ‘of India -agrees १0 take up the work, 
the "Government should ‘make. suitable arrangements for a proper 
.audit by ‘the Accountant-General, of the .receipts 'and stores 
accounts.of the Forest Department. - 

. The memorandum submitted by the Department in reply to 
certain ,points raised by the Committee :is, given .as .Annexure V. 
.We .considered the -written memorandum .and also examined the 
‘Financial Commissioner,-Revenue, .and .the Chief Conservator of 
~Forests. It was accepted that-the departmental working of forests 
-In.extraction of .timber .is more .profitable than the sale of standing 
trees.to contractors. .According to'the figures.given .by -the Chief 
-Conservator of ‘Forests, ,the net. profit.t6 the.State by departmental. 
exploitation कं -Rs 1/3/- per.cft. against the rate of -/5/- per cft. 
obtained .by sale .of standing-trees.in 1951-52. It was, however 
stated that.it might.be.uneconomical.to work.certain areas depart- 
-mentally on .account of their distance.or other .considerations. At 
wpresent, the timber extracted departmentally is enly about 500 cft. 
solid in .0/CO. against about 3,000 cft. extracted by contractors. 
Therefore, we.are inclined to think that Governmerit .revenues will 
be benefited by a larger untilization of departmental agency for 

P -extraction of timber. We, therefore, suggest .that 10 the maximum 
-extent possible the forests should .be,departmentally exploited for ! i 

extraction of timber and other,produce.
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Our attention has been drawn to the fact that the Public 

Works and other Departments of the State do very little purchase 

of timber direct from the Forest Department. There was also a 

system under which the departments bought timber from dealers on 

the basis of a schedule of rates under which the prices payable for 

timber increased according to the percentage of rejection. This 

we consider to be a very bad system. During oral examination, the 

Chief Conservator of Forests stated that this system has now been 

stopped. 

The purchase of timber by State Departments through con- 

tractors and other retail dealers'is obviously bound to increase the 

expenditure on timber and wood work required for various works 

and projects now being executed in the State. Naturally, the timber 

extracted by good contractors from the forests passes through several 

hands with the result that profit margins are added at various stages 

and inevitably the cost of timber purchased by Government De- 

partments is bound to be higher than if timber is purchased direct 

from the Forest Department as a Government transaction. 

During our Examination of the Chief Engineer, certain 

difficulties were brought forward and, in particular, by the Chief 

Engineer, Buildings and Roads, that unless the timber purchased 

from the Forest Department is converted into required sizes 

under strict . Government supervision and factory condition, 

the quality of timber used on works cannot be ensured. We are 

unable to appreciate this point. If the Departmental officials can 

inspect and satisfy themselves about the quality of wood supplied 

by the contractors, there should be no difticulty in their being 

assured of the quality given by the Forest Department and also 

later on converted into required sizes either by departmental saw- 

mills or through contractors. Ifthe Departments could estimate 

their firm requirements for a period of one or two years 

in advance and supply the Forest Department with a firm order of 

their requirements ot various species of timber, it'should be possible 

for the Forest Department to plan the felling of trees accord- 

ingly, and supply good quality timber to the Departments at 

economic rates. We understand that in the case of some other 

- States, the first selection of Government, 1085, timber etc. is given 

to other Government Departments like Railways, Military, Engineer- 

ing Services, etc. We recommend that a suitable procedure may be 

-evolved, so that timber used on Government works especially big 

works and projects could be obtained at economic-rates, and to the 

maximum extent possible, directly from the Forest Department. 

41. Grant No. 7—Irrigation (works) (Annexure VI) In this 

-case certain large savings accrued due to non-execution or re- 

tarded progress of certain work for.-want of sanctioned estimates and 
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materials (Rs. 4,49,820) under “K—Works . There were also 
certain cases of erroneous provision for works resulting in large 
saving and late allotment of funds. We desire that such f{actors 
contributing to variations should be avoided. 

- Tt was brought to our notice that in 1950-51, the Finance 
Department allotted Rs. 14 lakhs to Irrigation Branch for raising 
banks of channels under Maintenance and Repairs (G.M.F.) This 
amount was tentatively distributed to the Controlling Officers 
directing them to study the grant allotted to them and to make a 
revised demand according to their actual requirements, if necessary, 
in the first list of Excesses and Surrenders. Thus S. E., Western 
Jumna Canal East Circle, based his revised demand on the estimated 
cost of the works to be executed during the year and surrendered the 
surplus amount. We consider that this is an incorrect procedure. 
Actually, funds should be demanded and appropriated only on the 
basis of estimated cost of work to be actually spent for execution 
und not that funds should be allotted first 85 a leap in the dark. 

42. Grant No. 8—Charges on Irrigation  Establishment 
(Annexure VI). We discussed with the Chief Engineer, Irrigation, 
regarding the utility and financial results of construction of bunds 
We desire that a self-contained memorandum may be submitted to 
the Committee showing the expenditure on bunds incurred 50 far 
ard the expenditure incurred on their maintenance and also indi- 
cating the financial results of the construction of bunds and in - 
particular, their effects on revenue realisations. 

Non-payment of certain charges for want of sanction. This 
is a case under sub-heads J-4—Executive and M-4—Executive. The 
savings of Rs 2,14,210 and Rs. 31,383, respectively, have been ex- 
plained as due to non-payment of Construction Compensatory 
Allowance for want of sanction. We have to point out that no funds 
should be provided unless the eXpenditure has been sanctioned by 
the proper authorities. : 

Comparison of Establishment Charges with Work Expenditure— 
Irrigation Branch—Jagadhri Tube-well Project—Note 8 (Annexure VI ). 
We are not satisfied with the working of the Jagadhri Tube-well 
Contract. We suggest that prompt action should be taken against 
the firm and the penalties recovered. So far no examination of the 
accounts of the firm has been made, as provided in the contract. 
The accounts of advance payments made to the firm and the re- 
coveries have not yet been made available for audit by the Account- 
ant-General. This should be done immediately. We also desire 
that a comprehensive memorandum showing the results of the 
Jagadhri Tube-well Project and the working-of the contract for the 
construction of tube-wells with Messrs Associated Tube-well Ltd.,
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should- be submitted-to:'the. Committee. In=sthis:an.-appreciation 
should-also be-given: aboutthe cost :per- Tube-well -as.-paid -to.the 
firm: and- the::cost. of "a-similar tube-well--sunk: departmentally.. 
We note that the detailed:estimate: for the-work- of Tube:wells:has 
not yet been sanctioned and that the plant, machinery and materials 
purchased-front abroad-and-in:1ndia, for which-final: payments have 
been- made -and;which_have:not :become thesproperty. ofi-the. State, 
had'k‘not.yetv;b‘een.r'__-take"n‘_ons the: materialcat-site - accounts~ ofy the 
works- conceérned?’ These-are ‘very: serious!irregularities, requiring 
actionragainst: the: officials: concerned.. ' 

43. Grant: No.- 9—Irrigation~ Capitals भाप reference to 
the- statementrshowing’progress of expenditure.on- Capitah Project 
and ‘major works during:the year 1950-51-at: pages:111.toL15,of 
the' Appropriation: Accounts,: we: note: that -large variations- have 
been explained: as-dueto non-payment-of: cost:oft landracquired,; or 
late allotment:of land] etc. Wecdesire. that -there should+be-greater 
co-ordination between:the:Departments andsthe>adjistmentcof icost 
of land should be expedited. ‘ 

44: Grant 'Nor 13 Jdils: and’ Gonvict: Séttlements-(Annexure 
IX). The notes regarding.the+working: 0 PunjabiJail.facteries-are 
given' at” pages-148<149-of the Appropriation:Accounts:’ The:results 
.show-that ‘thete was.a:;1oss+ofi Rs: 5;99,360 duringtheiyears1950-51. 
The Committee ‘note’thatithe. out<turn 'of > the: Jail:Industriés ~ has 
progressively' ificteased! fiom 2.54" lakhs=in 1948 16. 5:81akhs: in 
1951, 7.37 lakhs in 1952; 8.88 lakhs.in 1953i+ It wasistatedrBy:the 
Inspector-General of Prisons that his aim is to rearganise the in- 
dustries and'te improveé them:to such: an extent ‘that-the-valiie of the 
out-turn-is inereascd: If'was stated thatra:scheme:hasbeen-proposed 
by the Inspector-Géneral'of Piisons for thie:consideration of Govern- 
ment. WEe; theréfére, suggest that the!details of the schemeshouldibe 
éxamined-very-caréfully: Itsshould be ‘ensured-that all’expenditire, 
incurred’ ori~the~production’-of-gooeds: in::the: jail facteries] is'taken 
into account so that the factories should run-at least onamesprofit 
no loss basis.in. the case of supply of jail factories products to 
Government Departméntss Wé deésiie-that ainternordndum showing 
the deétailstof ‘theSscheme. approved: by ‘the’ State- Governmentsmay 
be' submittedto the--Committee in> 1954455.- ' 

45 Grant-No; 14—Poliée: Tid parai-35 of ithier Report” of :tlie 
last'Public Accounts Commniitteéit was recommendéd-thatthe running 
of the_Police- Académy , at'Kunjpurai-Being? कर newvs¢hémey -should 
have beéen brought:to the‘noticé of "the Iegislature -and ‘it was=also 
recommended’ that “action’ should*be -takern‘agaifist'the -persons-res- 
pousible for incurring expenditure-on’the scheme-withéutiadequate 
sahction”therefor: and~-for diversion: of *flindst  Wetregret't&5note 
that in spite of the' specific récommendition, theé-expendituse onithe
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Kunjpura Police Academy is still - being -financed by diversion of 
funds appropriated by the Assembly for other services and purposes. 
So far. no.specific.action has been. taken to bring it to the notice of 
the.Assembly even in the Budget Estimates for 1954-55. We would 
like to: stress-once-again the primary importance. of taking- prompt 
action. on the recommendations of the Public Accounts Committee. 
We, therefore, direct that. immediate, action.should; be taken to re- 
gularise- the. position and bring-it 10 the- notice. of the Legislative 
Assembly. without any .further delay: . - 

46: Grant No. 19-—Veterinary. The last year’s Committee 
" made certain detailed. recommendations regarding:the working of 

the Government Livestock Farm, Hissar. We understood that action 
is being taken in respect of our recommendations: We dcsire that 
-action taken .by. Government should be finalised very-early and a 
memorandiim submitted -to the. Committee next yeer, showin g.the 
final: action taken by Government: We regret to. note that the 
losses during 1950-51" have increased. considerably as compared 
with.the résults.of the year 1949-50, ' 

I 47. Grant No. 32-—Stationery and- Printing. . There was a 
large saving of 6.8 laklis as compared with the final grant of 16.21 
lakhs due to non-supply of paper and stationery by. mills.and.fiimss 
(3.22°1akhs) non-receipts of:the debit: for cost  of parer (1.85 
lakhs) non placing’ of further orders लि supply of papers and sta- 
tionery (1.1 lakhs). We are unable to accept the view of the 
Department that no control can be exercised on this head which 
is a composite of estimates of various departments. There should 
be co-ordination of all demands made by various departments, and 
a strict control over the adjustment of cost of paper and staticnery, 
etc. We, therefore, direct that suitable steps should te teken to 
evlove a suitable procedure under which such large variations are 
avoided in future., 

48. Grant No. 33—Miscellaneous (Relief and Rehabilitation). 
In the case of the Cotton Weaving and Spinning Centres at Jullundur 
(Annexure XVIII) against the revolving credit of 4.5 lakhs, the 
balance in the Personal Ledger Account was 7.46 lakhs at the end of 
1950-51, 12.54 lakhs at the end of 1951-52 and 13.20 lakhs at the 
end of 1952-53. Similarly, in the case of Wool Spinning and Weaving 
Centre at Panipat, the revolving credit is only Rs. 5 lakhs, whercas 
the balance in the Personal Ledger Account at the end of 1950-51 
was 10.91 lakhs, Rs8.8 lakhs at the end of March, 1952, 8-51 lakhs, 
at the end of March, 1953. We consider that such large amourits 
पा excess of the credits sanctioned should not be left for utilisation 
by the Centres. We suggest that the excess should be withdrawn 
by 16 Government and all their future credits restricted within the 
sanctioned amounts, 

a
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. The two centres mentioned above are stated to be running 
on ommercial lines. Even without taking into account interest 
audit fees, and other indirect charges, the Wool Spinning and 
Weaving Centre at Panipat has incurred a loss of the order of 
about Rs 65,000 to the end of 31st December, 1953. Regarding the 
Cotton Spinning and Weaving Centres at Jullundur the nominal 
excess of income over expenditure since the inception of the scheme 
to 1952-53 of about Rs 75,000 will be entirely wiped out if we take 
into account interest on capital and other indirect charges. There 
is also some loss likely to be incurred on the disposal of spinning 
wheels We would, therefore, suggest that the working of the two 
centres should be very carefully reviewed and that- they should 
quickly be brought on the commercial basis 

49. Grant No. 35 Capital Outlay on Schemes of Agricultural 
improvement and Research-Sub-heads AQ) and A(ii) (I) pdge 363 
(Annexure X XI). We consider that all the liabilities should 
have been taken-into account beéfore final re-appropriation with- 
drawing Rs 5,22,000 from sub-head A(i) was made. In the result 
here was an excess expenditure over the firal grant of 1-89 lakhs 

under the land reclamation and mechanical cultivation in the Punjab 
and an excess of 1-75 lakhs o1 sinking of tube-wells, gross charges 
The Committee note that this 1s a very bad case of defective budgeting 
and similar defects should be avoided in future 
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CHAPTER V 
50. Disposal of Audit objections- and Inspecticn Rcpcrts. 

During our examination of the various Departments we have 1m- 
pressed upon all concerned the imperative need for prompt attention 
and disposal of all Audit Objections and Inspection Reports. The 
Heads of Departments should take more personal interest in this 
regard. If it is not already there, we suggest that each department . 
should organise, at the highest level, a section for exercising control 
over expenditure in accordance with grants as well as for the prcmpt 
and satisfactory disposal of audit objections and the implementation 
of the recommendations of the Public Accounts Commitiee. If i) 
the Heads of Departments and other senior officers take reiscnal 
interest in these matters and bring home to their subordinate cfficials, 
the importance of financial control and dealing with audit objecticns 
(i) the F.D. also exercise strict watch over the prompt disposal of 
audit objection and reports and remedy irregularities brought to 
notice. (iii) Government take prompt and sirict action against 
those responsible for irregularities we are sure that very soon a 
marked improvement will be achieved in the administration of the 
finances of the State as a whole. 

51.  Expenditure held under objection. Para 63 of the Audit 
Report at page 44 draws pointed attention to the very large number 
of items and value of expenditure amounting (0 several lakhs of 
1upees mncurred without sanct’on or estimates, excess of expenditure 
over sanctioned estimates and other minor irregularities. We have 
commented on the commencement of works without detailed esti- 
mates and execution of works without duly executed contracts in 
connection with the Chandigarh Capital Project. It is hi ghly irregular 
that departments should incur objectionable expenditure of large 
magnitude, as a general practice without detailed estimates, in ex- 
cess of estimates, and for other reasons. Absolutely no regard is 
paid to the fundamental rules regulating incurrence of expenditure, 
nor is any serious attempt made to regularise matters. All branches 
of the Public Works Departments are primarily responsible for this 
deplorable state of affairs. Inspite of quarterly reports being 
submitted to the Finance Department and the Chief Engineers, 
showing the number of items and amounts held under objection, the 
question of settling the objections by mutual consultation and 
discussion, if necesary, with the Accountant-General, has not 
been seriously considered by the Departments. We, therefore, 
direct that immediate action should be taken at the highestlevel to 
look into the matter and effect improvements within the next 3 
months. A special memorandum showing the action taken, and the 
number of items, and value, of expenditure held under objection, 
settled and regularised should be submitted to the Committee, by 
the end of July, 1954, 

32. General. Remarks. The state of affairs regarding budget- 108, control of expenditure, lapses and errors in accounting and
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store-keeping, continued incurrence ‘of objectionable expenditure, 

etc., have»been ‘detailed in'the -various paragraphs-6f our Report 

-and Proceedings. *We. cannot -stress too -much-the-importance of 

adequate training -and -tests-in -aceounts- and +financial -control-for 

officers :and staff dealing ‘with expenditure-en works andi serviees 

and officers placed in the custody: of:stores. We snderstand -that 

at the instance'of the Comptroller- and ‘Auditor-General, the ! State 

'Governments +have -already been -requested- to :prescribe - tests:an 

Accounts 'and other cognatesmatters-in-all 'departments for ‘both 

Gazetted 'and Non-gazetted ‘staff-dealing --with -accounts :matters. 

.Adequate knowledge and sound application-ef the’-basic- principles 

.and procedure ofifinancidl -contrel and'store<keeping and -other 

- Government accounting-should:be ‘the-criterion:for -appointments 

-and promotions to posts:dealing:with व inancial-and accounts‘natters. 

We--urge ‘that -the State -Government :might kindly ~take suitable 

action' to implement these recommendations; at-a very -early -date. 

Review-of the-action taken: on the.-recommendations ‘made :by 

. the 'Public. Accounts Committee-in-its' Report on  theAppropriation 

Accounts  of the Punjab Governmen: for the years 1948-49 and 

1949-50 and-the connected Audit Reports. ° ‘ 

, 53. . During .our oral.examination .of .the various ‘Heads of 

Departments .and, Administrative “Secretaries we, discussed  the 

.question .of action taken on the.recommendations. of the.last Public 

Accounts Committee. We learnt;that most of.the recommendations 

had still to be implemented by Government.. A memorandum showing 

the action taken or proposed.to be taken on the recommendations 

of the previous:Committees couldynot, therefore, be prepared by the 

Assembly Secretariat for .our .consideration and, inclusion .as. an 

Appendix to our rgport.” We, desire that.the.State ‘Government:should 

finalise the necessary.action in respect of .all.recommendations.and 

memorandum showing.action taken submitted-to- thenext Committee 

very .early .for their.consideration. . ) 

K .N..SAIGAL.(Chairman) 
RALA RAM , ) 
HARKISHAN SINGH SURIJIT | 

"HARBHAJAN SINGH ः 
DEV,.RAJ.ANAND 
DAULAT.RAM:SHARMA 
DARBARASINGH - 
HARNAM SINGH SETHI 

Chandigarh Capital: March 24, 1954, 
CHANDIGARH :— ———— KULDIP CHAND. BEDI, 

The-31st. March, 1954 _Secretary, -Punjab . Legislativ 
- .Assembly ~ 

N B. Rao Gajraj Singh was absent and ‘has, .therefore, , not ysigned.the 

Report 

ः त ; KULDIP CHAND BEDI, 
~SECRETARY,; Punjab - Legislative ;Asserbly; 
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Minutes of the 1st Meeting of the Public Accounts Ccmmittee beld at 11 a. m. 
on the 23rd May, 1933, in the Committee Room of the Assembly Chamber, 

Simla-4 

PRESENT 
Shri Kedar Nath Saigal Chairman 

Rao Gajraj Singh *’ 

Sardar Harkishan Singh Surjit 

Shri Daulat Ram Sharma Y Members 

Shri Dev Raj Anand 

Shri Rala Ram 

Shri V. Narayanan, Accountant-General, Punjab 

Dr Kuldip Chand Bedi, Secretary 

Shri Badri Nath Chopra, Deputy Secretary, Finance. 

At this preliminary meeting the Accountant General gave a talk to the 
members on the functions and scope of the Committee. He read out a note pre- 
pared by him on the subject (Annexure I). He also advised the members to read 
the talk by the Comptroller and Auditor-General of India to scme members of 
Parliament. This has been printed as Annexure 1 to the Report of the Public 
Accounts Commiittee on the Appropriation Accounts of the Punjab Goverrment 
for the years 1948-49 and 1949-50. Thereafter a general discussion ensued. 

During the discussion the Committee found that the Rules of procedure ard 
Conduct of Business in the Punjab Legislative Assembly did not provide that after 
the presentation of the Report of the Public Accounts Committee to the Legislature 
a day would automatically be allotted for its discussion. The present arrargement 
was that a day would be secured for its discussion in consultation with the Leader of 
the House. The Committee did not consider this arrangement satisfactory. They 
wanted that the Rules themselves should provide that the Report of the Public 
Accounts Committee would be discussed on a particular day after it had teen pre- 
sented to the House. The Committee, therefore, desired that the matter be referred 
to the Speaker with a request to accommodate their point of view. 

The Committee further desired that the points-relating to Apprepriation 
Accounts 1948-49 and 1949-50 which were yet to be explained by the Director Gene- 
ral, Food and Civil Supplies, be circulated to the Members. 

The Committee decided to prepare 8 questionnaire relating to tte Appropria- 
tion Accounts 1950-51 and the Audit Report 1952, for purposes of examining 
the Heads of Departments. 

, The Committee decided to meet on the 16th and 17th June, 1953, at 2.00 
p.m. in the Committee Room of the Assembly Chamber. Simla. 
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Minutes of the Second 1० of the Public Accounts C¢mmittee held on Tuesday, 
the 16th June, 1953 at 2.00 p. प्रा. in the Committee Room of the Assembly Chamber, 

Sim!a+4, 

PRESENT" 
. Chairman Shri Kedar Nath Saigal 

Sardar Harkishan Singh Surjit 

Shri Daulat Ram Sharma 

Shri Rala Ram 
r Members 

Sardar Darbara Singh 

Rao Gajraj.Singh ‘ 

Shri V. Narayanan, Accountant-General, Punjab J 

Dr. Kuldip Chand Bedi, Secretary 

Shri Badri Nath Chopra, Deputy Secretary (Finance). 

ar The proceedings of the last meeting held on the 23rd May, 1953, were con- 
med. 

The Committee discussed the Audit Report for 1952 and prepared a list of 
points (Annexure IT). It was decided that each Member of the Committee would 
formulate questions on the Appropriation Accounts for 1950-51 and Audit Report 
for. 1952, which he would like to be put to the Departmental representatives and 
forward them to the Secretary by the 30th June, 1953, at the latest, who would cir- 
culate them to all the Members of the Committee as well as to the Accountant Gene- 
ral, Punjab, and the Secretary, Finance Department. After consulting the Chairman, 
the Secretary would fix a date for the meeting of the Committee at which these draft 
questions would be considered and finalised. 

While discussing paragraph 15 of the Audit Report, Sardar Harkishan' Singh 
Surjit furnished a list of questions which, he desired, be circulated among the 
Members of the Committee. The Chairman permitted this to be done. 

The Committee then decided to scrutinise at its meeting to be held on the 
17th June, Grants Nos. 7, 8 and 9 of the Appropriation Accounts for 1950-51 and 
the portion of the Audit Report for 1952 relating to these grants and to draw 
up a questionnaire.
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Minutes of the Third Meeting of the Public Accounts Committce held ता Wedresday 

the 17th, J1ne, 1933,at 10 a.m. in the Con nittee Room of the Assembly Chamber, 

Simla-4. 

PRESENT 

Shri Kedar Nath Saigal Chairman 

Shri Daulat Ram Sharma - 

Shri Rala Ram - 

Sardar Darbara Singh ] + Members 

Sardar Harkishan Singh Surjit 

Rao Gajraj Singh हि 

Shri V. Narayanan, Accountant-General, Punjab. 

Dr. Kuldip Chand Bedi, Secretary. 

Shri Badri Nath Chopra, Deputy Secretary (Finance). 

The Committee scrutinised the items of excesses and surrenders cccuriirg 
under Grants Nos. 7, 8 and 9 of the Appropniation Accounts for 1950-51 and पट 
portion of the Audit Report for 1952 relating to the Irrigation Branch and drew up 
a questionnaire. (Annexure I1.) The Secretary was directed to forward this to the 
Chief Engineer, P.W.D., Irnigation Branch with the request that he should submit 
the information asked for (with 14 spare copies), within‘a period of 15 days. 

After the information has been furnished by Chief Engineer to the Secretary 
of the Committee as also to the Accountant-General and the Secretary, Firarce 
Department, the Secretary would circulate the same to the Members who would 
meetona date to bespecified by the Chairman later on,to consider the Chief 
Engineer’s notes and replies and, thereafter, fix the date of the meeting on which the 
Commuttee would examine the Chief Engineers personally. 

So far as the rest of the questions relating to Bhakra Nangal Projects were 
concerned, the Committee decided that they would frame those- questions after 
hNaving had a visual inspection of the place. Therefore, they decided to meet at 

angal Township on the 215, 22nd and 23rd July, 1953, for the purpose. The 
Commuttee directed that  the General-Manager, Bhakra Project, 
and the Chief Engineer, Electricity Branch, be informed about the proposed visit of 
the Committee. 

The Committee also decided to meet during the intervening period in the 
JCulomlm91t5t3ee Room of the Assembly Chamber, Simla-4, at 2 p. m. on the 6th and 7th 
uly, . 
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Minutes of the Fourth Meeting of the Public Accounts Committee held on Monday 
the 6th July, 1953, at 2 p. m. in the Committee Room of the Assembly Chamber, 

Simla-4. 

PRESENT 

Shri Kedar Nath Saigal " Chairman 

Shri Rala Ram ) 

Principal Harbhajan Singh Members } 

Sardar Harkishan Singh Surjit J 

Shri Dev Raj Anand 

Shri V. Narayanan, Accountant-General, Punjab 

Dr. Kuldip Chand Bedi, Secretary 

Shri Badri Nath Chopra, Deputy Secretary (Finance). 

Letter No. 4786, dated the 25th June, 1953, from the Chief Engineer, Electri- 
city Branch, was put up (0 फिट Committee. The Commuttee accepted the reasons 
given by him for not being able to attend at the meeting of the Commitee at Nangal 
on the 2151. or 22nd July, 1953, and directed that he might be called at a subsequent 
meeting. The Committee further directed that he may be requested to depute the 
Superintending Engineer concerned to take the Committee round the Electrical 
portion of the work at Power Houses I and 11. 

The Committee then scrutinised Grants Nos. 1, 2 and 4 of the Appropriation 
Accounts for 1950-51 and the portion of the Audit Report, 1952, relating to these 
Grants and prepared a questionnaire in respect of each Grant (Annexure II). No 
information was requred 10 respect of Grants Nos 3, 5, gandl0. The Secretary was 
directed to forward those questionnaires to the Administirative Secretaries concerred 
with the request that they should furnish the information asked for (जाएँ 14 spare 
copies)to the Committee as well as to the Accountant-General, Punjab, and tle 
Secretary, Finance Department, within a period of 15 days.
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Minutes of the Fifth Meeting of the Public Accounts Committee held on Tuesday, the 
7th July, 1953, at 10 a. m. in the Ccn wittee Beom of the Assclly Clen b, 

Simla-4. 

PRESENT 
Shri Kedar Nath Saigal Chairman 

Shri Rala Ram 

Shri Daulat Ram Sharma 

Principal Harbhajan Singh * Members 

Shri Dev Raj Anand 

Sardar Harkishan Singh Surjit 

Shri V. Narayanan, Accountant General, Punjab 

Dr. Kuldip Chand Bedi, Secretary. 

Shri Badri Nath Chopra, Deputy Secretary (Finance). 
The Secretary drew the attention of the Commuttee to the proceedings of its 

meeting held on the 23rd May, 1953, wherein a recommendation had been made that a provision should be made 1n the Rules of Procedure and Conduct of Business in the Punjab Legislative Assembly, for the automatic allotment of a separate da for the discussion of the Report of the Public Accounts Commitiee. He said that the Hon. Speaker, who was approached 1n this connection, had directed 1081 inquiries be made from the other Legislatures m the country including that at the Centre about the procedure adopted by them हा this behalf. Accordingly, he added, several State Legislatures including the Parhament Secretariat had teen addressed and after the receipt of information the case would be put up again to the Hon: Speaker. The Secretary also informed the (ठप mittee that ke had studiec the texts of the Rules pertaining to other Legislatures and he did not find a speafic rulein any of thedm, by virtue of which the discussion of the Rerort might be automatically secured. 
Sardar Harkishan Singh Surjit pointed out that to the best of his information the report of tke Public Acccunts Ccmmittee was discussed in the West Bengal Legislative Assembly as well 85 in the House of the People. 
The Committee were of the opinion that even if there was no precedent elsewhere, the Committee would like the Speaker to consider the creation of a precedent ard ensure that the Report ८ the Commuttee 15 taken up for discussion in the Legisature unless ttere were ary instperatle diffictlucs 1 il € way. 
Letter No. 3364-B-53/5570, dated the 22nd June, 1953, and letter No. Appn, 1-7/370, dated the 29th June, 1953, in connection with the Report of the Fublic Accounts Committee on the Appropriation Accounts of the Punjab Government for the period 15th August, 1947, to 31st March 1948, were placed before the Commitiee. The Committee decided that the Finance Department of the Punjab Government be requested to ask the Chiel Engineer to place the relevant correspondence at the dis- posal of the Accountant General, Punjab, who, after going through the same, would kindly make available to the Commuittee his observations. 
The Commuttee then scrutinised Grants Nos. 11 to 17 of the Appropriation Accounts for 1950-51 and the portion of the Audit Report, 1952, relating to these Grants and drew up a questionnaire (Annexure IT) 1n respect of each Grant except Grant No. 12—Administration of Justice in regard to which no information was required. The Secretary was directed to forward these questionnaries to the Adminigs- trative Sscretaries concerned with the request that they should furnish their replies to the questions formulated by the Committee within a period of 15 days. A copy of the replies should also be sent by the Administrative Secretaries concerned to the Accountant General, Punjab, and the Secretary, Finance Department, direct. 
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Sixth Meeting of the Public Accounts Committee held on 

Proceedings of the 
1952, at Field Hostel West, Nangal Township. 

the 215, July, 

PRESENT. 

Shri Kedar Nath Saigal 
Chairman 

Shri Dev Raj Anand 
3 

Shri Daulat Ram Sheziaa 
Members 

\ 
Shri Rala Ram 

Principal Harbhajan Singh 

Shri Harnam Singh Sethi 

Shri Badri Nath Chopra, Deputy Secretary, Finance 
] 

by the noon train and met at 3.00 p.m. to 

heir stay at Nangal. 
i 

It was decided that the Committee should, after the meeting, inspect the 

here and inspect the two power 

Bhakra Dam site and the construction work going on t C 

houses under construction at Gangowal and Kotla on the morning of Wednes- 

day the 22nd July, 1953. 

It was further decided to hold a meeting of the Co 

on 22nd. 
—_— 

R 

The members arrived at Nangal 

discuss the programme of work during t 

mmittee in the afternoon 
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Proceedings of the Seventh Meeting of the Public Accounts Commiitee held 
at 4.30 p.m. on Wednesday the 22nd July, 1953, in the Field Hostel, 

. West Nangal Townshisp. 

PRESENT 

Shri Kedar Nath Saigal Chairman 

Shri Rala Ram 

Principal Harbhajan Singh 

Shri Dev Raj Anand [कल 

Shri Harnam Singh Sethi 

Shri Daulat Ram Sharma 

Sardar Harkishan Singh Surjit | S 

Sari V. Naryanan, Accountant-General, Punjab . , 

Shri Badri Nath Claopra, D:puty Szcretary Finance. । 
T 

Proceedings of the msetings of the Committee held on 6th and 7th July, were 
coafirmed. , 

The Azcountant-G:zneral reported to the Committee that the correspondence referred to in paragaph 5-0 the proczadings of the meeting of the Committee held on the 7th July, 1953, has not been placed at his disposal so far. 

The Committes then held a general discussion on matters relating to Binkea Dam Coasteuction. At 6 p.m. it disparsed to inspect the Nangal Dam and m:2t again at 9.a.m in the Committee Room; of the Irrigation. Secreteriat on Thursday, the 23cd July, 1953, 
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Proceedings of the Eighth Meeting of the Public Accounts Committee Leld 

at 9.00 a.m. on Thursday the 23rd July, 1953, in फिट Committee 

Room of the Irrigation Secretariat, Nangal Township. 

PRESENT 

Shri Kedar Nath Saigal. 
Chairman 

Shri Rala Ram 
] 

Principal Harbhajan Singh 

Shri 057 Raj Anand Members 

Shri Harnam Singh Sethi 

Shri Daulat Ram Sharma 

Sardar Harkishan Singh Surjit J- 

Shri V. Narayanan, Accountant-General, Punjab. 

Shri Badri Nath Chopra, Deputy Secretary, Finance. 

. The Committee discussed the Appropriation Accounts for the year 1950-51 

and Audit Report 1952, relating to the Bhakra Nangal Project and framed the 

questionnaire (Annexure II). 

* The Com-ittee directed that the questionnaire be sent to the department 

concerned for furnishing the information asked for in it within three weeks of its 

receipt. - 

The Committee’then adjourned to meet again on 31st July, 1953, in the 

Committee Room: of the Assembly Chamber, Simla. 

r 
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Minates of the Ninth Meeting of the Public Accounts Committee held 
on Friday the 31st July, 1953, at 2.00 p.w. in the Committee 

Room of the Assembly Chamber, Simla-4, 

PRESENT 

Shri Kedar Nath Saigal Chairman 

Shri Rala Ram, ] 

Principal Harbhajan Singh 

Shri Daulat Ram 8081: 
पं me Members 

Sardar Harkishan Singh Surjit 

Rao Gajraj Singh 

Shri Harnam Singh Sethi J 

Shri V. Narayanan, Accounant-General, Punjab 

Dr. Kuldip Chand Bedi, Secretary 

Shri Kundan Lal, Assistant Secretary, Finance Department 

Under directions of the Speaker, the Secretary informed the Committee about 
the replies received fom other Legislative Assemblies in the country regarding the 
procedure in those Assemblies about the consideration of the Report of the Public 
Accounts Committee after its presentation to the House. The Committee decided 
that the Spzaker b= requested to frame a rule on the lines of Rule 135(3)of the Rules 
of Proczdure and Conduct of Business in the Bombay Legislative Assembly so that 
a day is automatically secured for the discussion of the Report of the Public Accounts 
Comnmittee after it is presented to the House by the Chairman. The Committee 
further decided that the Chairman should under the proposed rule be required to 
move * that the Report of the Public Accounts Committee 96 adopted *. 

The Secretary then brought to the notice of the Committee endorsement 
No. 6644-P-53/53398, dated the 29th July, 1953 from the Chicf Secretary, in which he 
had suggested that matters concerning Heads of Departments be communicated to 
them direct instead of through the Secretaries concerned, as that would avoid delay. 
The Secretary submitted that to begin with the Committe=’s procedure was to send 
its questionnaires to Hzads of Dzpartments and Controlling Officers direct with a 
request that replies may be sent within a certain period. These replies, the Secretary 
submitted, usually 315 dirzstlyv fron thzn. In some cases Heads of Departments 
etc., appzared before the Committee along with their Secretaries while in some cases 
they appeared without the Secretaries. The Home Secretary, however, while appear- 
ing before the Committee on the 20th February, pointed out that this procedure was 
dzfective in that the Administrative Secretary wassometimes kept ignorant of what 
the D:partmsntal Hzads were deposing before the Committee. He, therefore, 
r>jussted that commnunications from the Committee should be addressed to the 
Secretary to the Government in the Department concerned, who in his turn would be 
responsible for providing answers to the questionnaires and for appearing before 
the Committee, if so required, with departmental heads. He had felt that the pro- 
edure suggested by him would conduce to clarity, co-ordination and efficiency. 
he Committee had accepted the suggestion and had directed * that in future all 
mm 1nications, irrespective of their nature, should be sent to the Administrative 
retaries, who in turn would be responsible for taking necessary action thereon *. 

directive of the Committee had been followed ever since.
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The Committee observed th his endorsement referred 10 ab: 
Secretary on the 20th Febru 

at the suggestion made by the Chief Sccre’raHry in ove was different from that orally made by घाट Ecme ary, 1953, which had एटा accepted by 116 Commutiee, 
The Committe felt that before giving its directive in the matter, it wculd Iike ike Chief Secretary to have the matter exhaustively discussed among the Secretzries S0 as to evolve an agreed procedure. Such procedute the Cemimittee would follow uniformiy. 

. 
The Committee referred to its July, 1953, at page 2, paragraph 5 and Page 1, paragraph 2 from the Acountant-General whethe 

hi i Fi He replied in the negative.” The 
e the necessary 

General, without any further delay. 
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Minutes of घाट 10th Meeting of the Public Accounts Committee held 
on Saturday, the Ist August, 1953, in फिट Committee 
Room of the Assembly Chamber, Simla-4. 

PRESENT : 

Shri Kedar Nath Saigal .. Chairman 

Sardar Harkishan Singh Surjit 3 

Shri Harnam Singh Sethi 

Rao Gajraj Singh +Members 

Principal Harbhajan Singh 

Shri Rala Ram J 

Shri Daulat Ram Sharma 

Shri V. Naryanan, Accountant-General, Punjab 

Dr. Kuldip Chand Bedi, Secretary 

Shri Kundan Lal, Assistant Secretary, Finance Department. 

The Committee scrutinised the items of excesses and surrenders occurring under 
Grants Nos 18, 19, 21, 22, 23, 24, 25, 27, 28, 29, 32, 33, 35, 37 and 39 and the portion 
of Audit Report for 1952 relating to these Grants and drew up a questionnaire (Annex- 
ure दी) in respect of each of them. The Secretary was directed that these question- 
naires be forwarded to the Administrative Secretaries concerned with the request 
that they should submit their replies (with 14 spare copies) 10 the Committee as well 
as to the Accountant-General, Punjab, and the Secretary, Finance Department, 
within a-period of 15 days. 

The Committee then decided to meet again on the 17th August 1953, 
and longer, 1f necessary, 11 the Ccmmittee Rocm of the Assembly Chamter, Simla, 
to scrutinise the material furmshed by Heads of Depariments by that ume, 

/‘\
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Minutes of the 11th Meeting of the Public Accounts Committee held on the 17th August, 1953, in the Committee Room of the Assembly ’ Chamber, Simla-4, 

PRESENT : 

Shri Kedar Nath Saigal Chairman 

Shri Rala Ram 
l 

Principal Harbhajan Singh 

Sardar Darbara Singh 
Members 

Shri Daulat Ram Sharma 

Shri Dev Raj Anand 
J 

Shri V. Narayanan, Accountant-General, Punjab 

Dr. Kuldip Chand Bedi, Secretary 

Shri S.N. Vasudeva, Under-Secretary, Finance 

Thakore Narindra Singh‘, Assistant Secretary, Finance. 

A Proceedings of the meetings of the Committee held on the 31st July and Ist August, 1953, were confirmed. 

The Secretary placed before the Committee 0.0. No. 6103-B-53/6607, dated the 13th August, 1953 (Annexure XXIII) from the Deputy Secretary, Finance Department, to his address, suggesting the procedure for dealing with the Reports of the Public Accounts Committee, After considering the letter the Committee approved the procedure suggested therein. 

"The Committee further directed that a copy of the above-mentioned D.O. be made available to the Accountant-General, Punjab. 

Secretary then brought to the notice of the Committee letter No. 4965-B-53/ 6482, dated the 5th August, 1953, from the Finance Secretary to Government, Punjab, addressed to all Heads of Departments, copy under No. 4965-B-53/6483 endorsed to the Secretary, Public Accounts Committee, and U.O.No. 5350-B-53, dated the 20th July, 1953, from the Finance Secretary to ali Heads of Departments. These two letters had been issued in pursuance of the recommendations of the Public Accounts Committee contained in its Report on the Appropriation Accounts for the years 1948-49 and 1949-50, 

The Accountant-General brought (0 the notice of the Committee that the file referred to in letter No. 3364-B-53/5570, dated the 22nd June, 1953, of the Finance Department had not yet been made available to him. The Committee directed that the matter should be raised at the next meeting again as the Secretary informed the Committee that the Budget Officer of the Finance Department had informed him through D.0.No. 6223-B-53/6515, dated the 7th August, 1953, that Shri V.P. Goyal, Under-Secretary (General and Revenue), Irrigation Branch, was being reminded to make available the relevant correspondence to the Accountant-General, 

——
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The Committee then scrutinised the material supplied by the Direcior of Public Instruction. The Commuttee decided to examine the Sceretary to Govern- ment, Punjab, Education Department, personally पा regard to the material supplied by hum especially with regard 10 the following points: 

SL No. 1—Page 159, 8-2, Government Arts Colleges (Pay of Establish- 
ment) and Page No. 163, R-2 (Adult and Social Education Schemes—Pay of Establishment) (Annexure XX1V). 

The Committee would like to have a clear elucidation of the “Administrative Reasons” and * non-availability of suitable candidates” on account of which savings occurred under these two sub-heads. 

Government Special and Model Schools. The Committee would like to have figures of receipts and expenditure in regard to Model Schools at Jullundur and Nangal. 

Scholarships for Europeans. The Committee wanted to know the numbter and the value of each scholarship. 

While examining the material supplied by the Excise and Taxation Commissioner, Punjab, the Committee decided to examine him personally in regard to the fluctuations in the Excise and Taxation Revenue with special reference to the Iow yield in the year 1950-51. 

While examining the material sent by the Inspector-General of Prisons the Committee directed that it would like the Inspector-General of Prisons personally to elucidate further the points that he had brought out in his note (Annexure 1X).
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Proceedings of the 12th Meeting of the Public Accounts Committee held 
on the 18th August, 1953, in the Commitiee Room of the N 

. Assembly Chamber, Simla-4, . r- 
i 

1 i 

L PRESENT: 
Shri Kedar Nath Saigal L L .+ Chairman 

Shri-Rala Ram ~ T . 1 

Shri Dev Raj Anand 

Principal Harbhajan Singh ' लि 

Sardar Darbara अप 
11 B * o f v, ही 3 

3 ' है. 1 

Shri Paulat Ram 'Sharma 

Shri V. Na‘rayanan, Accountant-General, Punjab, 
‘. J o . o i ) [ . 

Dr. Kuldip Chand Bedi, Secretary !  '. 7. ही 

, ्र्न(जा6 Narindra Singh, Assistant Secretary, Finarnce. 

* - Proceedings of the meeting की the Commiites held ofi 17th' August, wére read 
over and confirmed. 

¢ ' ' The Committee 'whilei‘considering the explanation (Annexure VII) given by 

the Ifrigation Department relating to thé questionnaire framed by the Commutice 
regarding the Central Workshops, Amritsar, directed that it would hke 16 examine 

the Superintendent of the Workshops and the Chief Engineer Incharge, if he could 

also be present, on the points raised by the Committee’s quesuonnaire and more 
particularly the following points:— 

Serial No. 33—Para 51 of the Audit Report. 

The Committes would like to have an elucidation of the Note ““ The above 

figures are based on a single shift of 8 hours working * given below the reply 10 part 

(a) of the first question of the Committee. It would like to know:— 

() Whether if such of the shops as are not now loaded 1009/ on a single 
shift of 8 hours basis are also so loaded, would the quantum of work 

be such 85 would enable the workshop to recover all its over-heads, 
meet the interest charges and, if possible, make a profit? 

(b) The Committee would like to have a statement giving a broad break- 
up of the expenditure charged under overheads? 

(८) If the difficulty in getting an adequate volume of work placed on the 
workshops is that other departments do not foresee their requirement 

sufficiontly in advance, has the workshop orgamization taken any 
steps to ascertain the likely requirements of the various departments 

under the Five Year Plan or other development schemes which bave 
been sanctioned; and has it considered the possibility of getung a 
part of the possible requirements manufactured in advance and " 

holding them in stock? If the department has attempted any such 
forward manufacturing programme what are the financial and other 
questions 800 risks connected with such a programme? Th, 

A
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Committee would like to have a full appreciation of this problem. 
The Committee would also like to have information regarding: 

(8) the number of orders which the Superintendent had to decline 
’ because of lack of sufficient time; and 

(b) their value? 

The statistics should relate to the last two or three years. 

1(0) (व) 
In his reply the Superintendent has stated * Considering the superior 

quality and workmanship of these workshops, the rates can be considered as fully 
competitive . What exactly is the significance of the expression “Considering 
the superior quality and workmanship of these workshops ’? After all, if other 
departments place orders with the workshops they must be executed according to 
their specifications and the rates for such works must be competitive. Here again 
the Committee would like to have a full appreciation of the problem. = 

The Committee would like to have a full and complete elucidation of the rate 
structure and how the rates compare with those quoted by the private manufac- 
turers. 

2. The Superintendent has stated in reply to question No. 2 that steps have 
not been taken 50 far to determine the normal 4080 of the Workshops but this can 
be done if change in the existing method of calculating overheads is made. 

The Committee would like to have a clear elucidation on this point. 

3. The Committee would like to have a statement giving the following in- 
formation in respect of (i) machinery, and (ii) stores both: 

(a) the value of machinery or stores taken over when the Workshops were 
handed over by the Central Government to the Punjab Government; 

(b) value of additions made from year to year ; 

(¢) value of surplus machinery or stores separated or disposed of from year 
to year; ] 

(d) value of machinery and stores in stock orin position in the Work- 
shops? 

4. In the statement of Profits and Loss the following are the figures of 
profits excluding interest charges from year to year:— 

Rupees in lakhs 
1947-48 .. 8-65 

1948-49 . 9-33 

1949-50 . 1402 

1950-51 oo 2:63 

1951-52 ‘e 404 
The Committee would like to have detailed reasons for the big drop in 

profits in 1950-51 and 1951-52. It would also like to know what is the approximate 
position in regard to the accounts for the year 1952-53, 

it would help the Committee and also facilitate oral discussion, if answers to 
the points mentioned above could be furnished at a very early date. The date for 
oral discussion will 96 fixed after the receipt of the 80165,
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Minutes of the 13th Meeting. of the Public Accounts. Committee held 
T “कब दफा, Décember,' 1955, "at' 2" . गा i the “Assembly उन $ पाक 20147 'डहललशंश, एफडताएँक कफ, < 

सहजफाब्य व्यय? दर ष्सिय ISR 

. PRESENT: - . गे 

Shri Kedar Nath Saigal .« Chairman 

Shri Rala Ram - - ) 

hri Daulat Ram Sharma 
A गाया 1R g, दे -1 .रे. 2 कह. U PLUPIDUEY मं 

है . शत nbers Sardar Darbara Singh ) TR AN QT L a25T ' - 

Shri R. Srinivasamurti, 
i, TN 35.3 रसीद 925 L 

) C. L. rear . गत €. L. Chawla Private Serstary to,the Hon. Speaker. ANG SR 

Accountant-GeWneraJ, Purjab | 
VIR OVE S ULl N छल + - 

m.Shn S. N. Vasudeva, n“”de._.r‘;Sne”cpBre_‘t”.airy‘,' ‘,JF‘(llnn‘fx_n_“ce‘ D‘%ar‘tment 
e at  ,द्ििणिलि ६ 00८, हद जे GRG0 22 

" Shri Chandra Mohan, Assistant Secretary, Finance Department. ] 

n the 18th August, 1953 ' <o, A DT 1 550 DX A Lo भजन द्् बन मे है 2 Lan( संधि शिछि.पिट | ९: स्व लिन है ! - were read'over’- and ‘E‘Q'I'mfrm% et हि न पान मय . . 1y, KRR Ty न o L 13 DSG Y 

The minutes of the meeting of the Committee held 

Private Secretary placed before the Committee D.O. letter No. AG/53/152, dated the 7th December, 1953, from Mr. Narayanan, the then Accountant- General, Punjab, to the Secretary, Punjdb’ Lepislative Aséenibly, पीलिया है him ihat he would be relinquishing charge of the office of _thfle\Ac“c.‘ou(ma_nt-‘Gfle,neral, Pupjab, on the 9th Deceniber and would ८ succeeded कई M, ‘Srinjvasamurti; and furfher, copveying his thanks for the courtesy शत ‘éonsideration"Which he'had réceived at ihe hands of 
the Chairman, Members and the Secretary of the Commitfee. ., The Committee  desired that its' gratitude नए appréciation*for™ the Valuable, help and guidance "which' was’ given by का, V.~ Narayaman, be“conveyed”to” hir: 

Secretary,. Finance -Department;"conimiinicafifg the ¢tion taken by thé Director of Industries on फिट recommendations of the Public Accounts Committee in regard to the Work Centre ‘S‘ch“emwes was placed before the, Committee. . .(The fecommendations 
of the Com mittee appear at page 81 of the Report of the Pitblic Accounts Committee 
on the Appropriation Accounts of the Punjab Government, for the years,1948-49 -and 1949-50"and "Audit'Reports thereon)! It was stated in the letter that the question of फट closing of the personal ledger accotnts with *tHe Punjab National Bank and opefifig o टिका with Government treasuries was under the consideration of the 
Finance Depdrtient in consultation with the Accountant-General, Punjab. The Accountant-General observed that he had not so far seen the releyant, papers and that he would*be able to inform the Committee of the correct position after mak- ing enquiries\ufi qm his office. ot 

Letter No. 4757-RF-53/7230, dated the 4th September, 1953, from the Assistant 

_ Curcalar Letter No. 6670-B-53/7464, dated the 17th September,-.1953, from the Finance ‘Secretary to all Heads of Departments regarding p1ocedure for deal- ing with the rbe(p\orts of the Committee was then placed before the Committee. 

.. Referring to para 4, the Committee directed that letters containing , informa- “tion 'in“‘regard “to लाता: taken’by varions' Heac s of.Departments on the recomi- mendations of the Public Accounts’ Committes, as "and when rec_,eive“gd, should be Pplaced:before it for.its 'perisal-and further'diréctions, s afy. ऊन Do छान 33 e". हर. दर उएा manh rlepa जिस्म से je badpea it 68 हर: ये पट, ol P नह सर वि - . d . जौरेन्न - 

E o ' जे e Lt - I L I I R #+ +- -
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Letter NoO. 3 (92)53-B&A/9913, ddtéd the 3rd September, 1953, and its 
enclosures received from the Under-Secrétary 10 Government, Punjab, Rehabili- 
tation Department in connection with an obgervation made by the Committee on 
exgratia payment at page 89 of its' Report on the Appropriation Accounts for the 
vears 1948-49 ard’ 1949-50 were placed before the Committee. The Commitiee 
was satisfied with the explanation given therein and did not wish to pursue the 
matter 

Private Secretary submlttedr that the Public _Accounts.Committee at its 
meeéting held at Nafigdl some time back had madé an enquiry from the represestative, 
of the Findncé Departmeit about tHe amount of miterest charges paid from the 
revenue accourt of Bhakra Project. According to 19.0. letter No 6900 FPW-53/7297 
dated the 5th/7th Septembér, 1953, réceived from Thakore Narindra Singh कट added 
a sumof Rs 1,26,03,607 on dccount of interest chdrges had been paid'for theé Bhakia- 
Narigal Project by’ the Punjab” Government upto the year 1950-51: 

... Letter No.. 7156-P-53/59735, dated, the 21st August, 1953, from the Chief 
Secretary to Governmenf, Punjab, saying that the Government were of the view .that 
the communications from the Public Accounts Committee should be addressed té 
the Administrative Secretaries concerned, was placed before the Commiittee 

The following communications weié aiso placed befére the Committee for its 
information:— 

Letter No. 4965-B-53/6482, dated, the 5th August, 1953, from the Finance 
Secretary to the Govern)"ment Pupjab, to all Heads .of Departments 
in the Punjab Goveriiniefit in regard to Supplementary Grants 

Endorsement No. 5350-B/53/6221, . dated the 20th July, 1953, from the 
Finahce Secretary to all the Administrative Secietaries to Governs 
ment_in copnecfiof with the rf:)commendatlons and observations 
of the Public Accounts” Commitfee 

The Private Secretary ififormeéd the Coinmiftée that a copy of the réport of the 
Public Accounts Committee of the West Bengal Legislative Assembly on the Appro- 
priation and Finance Accounts of the West Bengal Government for 1949-50 and 
Audit Reports thereon, received® from the West Bengal Government, had been 
kept in the Assembly Secretariat Library for the perusal of the Members 

The Committee then scrutinised the material ('A"n”nex"u"re V) furnished by 
the Secretary, Development Department, -in_respect .of Grant No. 4—Forests of 
पीर Approrpriatfon’ Accounts जि 1950-51 and Audif Réport thereon 

Séital N6 1 (page 60) 

After perusing the reply fiiehishied in 'this conbecti6n, thé Commitfes desired 
to know:— 

@ the methods a‘-d_o‘pt“ehd‘ for the sale of treyés"'; 

(ii) steps taken to ensure that _the best Prices are obtainéd when thé standmg' 
trees are sold to contractors 

- e . " e medam— e ना ~ - - 

(पा) whether. it would not te possible to.xesort to departmental.. working 
which is admittedly more_profitable. than. private undertaking in ) 
those cases where it is feasible and convenient for the Department 
to undertake such work;
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(iv) what steps have been taken to prevent.illicit felling of trees and . extraction of rosin and other by-products; 

(v) whether the departmental operations cannot be increased to meet the 
demands of at least big projects which are at present in operation 
in Punjab;'and B 

(vi) the quantity of wood felled during the years 1950-51 and 1951-52 by the Forest Department and the contractors, respectively. 
With regard to the supply of timber for departmental use, the Committee observed that before it made any recommendation it would like to (i) have the benefit of the advice of the Finance Department, and (i) peruse the proceedings of the meeting of Timber Importers held in Chief Conservator of Forests’ rcom at Simla on the 14th October, 1952, referred to in para 6 of his Memorandum No. C-62/9027, dated the 17/18th December, 1952, to .the Under-Secretary, Development Department (Annexure V), 

The Committee postponed the consideration of the remaining parts of thiS 1'te.m till the the 29th December, 1953. - . 
Serial No. 2 (page 57) 

) 
The Committee directed that the Controller of Stores should be asked to furnish the required information immediately. 

Serial No. 3. 

The Accountant-General said that though thére, were some minor variations in the figures, the substance of the reply was correct. 
The Committee was satisfied with the explanation and did not think any further action was called for. 

The Committee decided to examine the Chief Conservator of Forests in conunection with Serial Nos. 1 and 2 mentioned above and any other points that may arise out of the material supplied by him in relation to Grant No. 4—Forests. 

The Committee then scrutinised the material furnished in res.pect of Grants Nos. 33 and 37 (Annexure XX) 

Grant 33—Miscellaneous 

Serial No. 1. Page 349, (O'1)9 (i) 
Page 352, 0. II(i) 

_The Accountant-General remarked that he would give पिंड views in regard to this item after studying the relevant portion of the Appropriation Accounts for the year 1951-52 and Audit Report, 1953. The Committee decided to. postpone the consideration of this item for the time being. 

1950-51). 

Shri Vasudeva informed the Committee that the Finance Department had recently asked the Transport Department to consider the possibility of having only one General Manager for Jullundur and Amritsar Ominbus Services and the ‘reply of the Transport Controller was still awaited. 

The Committee directed that the Ptovi‘ncial Transport Controller 9८ asked to furnish the route mileage covered by each Government Transport Service to that it may examine the qusstion in all its aspacts. 

Serial No. 2 (Pages 399 1० 416 of “the Appropriation Accounts for the year 

e
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The Committee understood that in the statement showing the net profit, 

permit fe= and road tax submitted by the Transport Department, the income-tax 

had been calculated on the gross profits. It directed that this statement should 

be revised after taking into account the payment of the permit fees and rcad tax 

for it was a matter of common knowledge that the income-tax was payable on net 

profits and not on gross profits. 

The Committee noticed that there had been a considerable drop in the 

profits of all the Transport Services in the year 1952-53 and wanted the Provincial 

Transport Controller to explain the reasons therefor. Shri Vastdeva sutmitted 

that thes samz question was put to Mr. Budhwar, Provincial Transport Controller, 

when he appeared before the Estimatess Committee a fortnight back. He added, 

Shri Budhwar had at that time stated that the fall in receipts was due to— 

(1) a slump in the trade; 

(ii) introduction of shuttle railway service between Jullundur and Amitsar; 

and 

(iii) a comparatively higher expenditure on maintenarce, refairs  ard 
renewals of the fleets. 

But, Mr. Vasudeva added, the Estimates Committee was not satisfied with 

this explanation. The Committee decided to examine the Provincial Transport 

Controller in this connection. 

Grant No. 37—Capital Outlay on Provincial Schemes of State Trading 
Page 29 of the Audit Report 

The Committee noticed that whereas the Provincial Transport Controller, 

in reply to a similar question put by the Committee on the 4th February, 1953, 

had stated that only 46 vehicles were purchased by the private operators 

and that the vehicles were not in a damaged condition (vide paragraph 3 

at page 58 of the Report on the Appropriation Accounts for the years 1948-49 

and 1949-50) the Transport Department had now coine with an explanation 

that 54 vehicles had been sold to private operators and that though the prices had 

gone up, the private operators were reluctant to purchase them as these had re- 
mained exposed to inclemencies of weather for a pretty long time. 

The matter having already been discussed by the last year’s Public Accounts 

Committee, the Committee did not want to pursue it any further. 

The Committee then decided to scrutinise the material furnished by various 

Heads of Departments in respect of the following Grants on the 29th December, 
1953:— 

Grant No. 

4 (remaining items) 

25 

32 

35 

39 

14 

17 

G.M.F.S.
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Meééting of छा Public: Accounts* Committee wis fixed for - 29th December, 1953, at ‘ - 2 pimt: का फिट Assembly SEcretariat, Cliandigarli 

- PRESENT: ' ‘ 

Shri Kedar Nath Saigal .. (याद 
Shri Rala*Rami-’ & ' - | }; : 

ह | Meémbers - Shri'Daulat Ram Shatma' - J 

Shri'R: Srinivhsainufti, Accountant-Genétal; Punjaty ' ः 
Shri C. L. Chawla, Private Secretary to the H—on. Speake-r 

Shri Chandra Mohan; Assistant Secretary, Finance D‘epkartmen’t' 

Thakore Narindra Singh, A‘ssistant‘Secretary (Works), Finance Depflfl‘art*m’ent. 

The Committee could not transact any busindss f:o'”r“w"a’rfipo’?{qu‘worum. 
~ 

न e Y 
——— — 
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Minutes of the 14th Meeting of th___e»,Publgll'c‘ Accounts Committee held on the 7th January, 
1954, af 2 फू m. in the Assembly Secrétariat, Chandigarh. 

" PRESENT: 

Shri Kedar Nath Saigal -+ Chairman 
Shri Rala Ram ) 

Principal Harbhajan Singh 

Shyi Dey Raj Anand 
Shri Daulat Ram Sharma 

Members 

Sardar Harkishan Singh Surjit 

Sardar Darbara Sm'g‘h 

Shri R. Srinivasamurti, Accountant-Geperal, Punjab 
Dr. Kuldip Chand Bedi, Secretary 

Shri S.N. Vasudeva, Under-Secretary’ 

Shri Chandra Mohan , Assistant Secretary 
} Finance Department. 

Thakore Narindra Singh, Assistant Secretary 
The minutes of the meeting held on the 28th December, 1953, were read over 

and confirmed. 

With regard to letter No. 4757/RF/53/7239, dated the 4th Septemter, 1953, 
from the Assistant Secretary, Finance Department, and para 2 of फिट proceedings of 
the 13th meeting of the Committee held on the 28th December, 1953, the Accountant- 
Génerdl ‘inf'o,')r(m"e“‘d “the’ Commiittée i:ha,tmt'fie"au,tdhgrvxt'ie_‘s for opening personal Ledger 
Accounts ‘wer€ béing issuéd and necessary procédure in connection with keeping of 
accounts, etc., was being prescribed in consultation with the Finance Depariment. 

Mr. Vasudeva, Under-Secretary, Finance Department, suggested that the De- 
partments 06, asked to send three.copi€s 0: the material supplied .to ‘the Public 
Accounts Committee instead of two as at present. The Committee agreed with the 
suggestion and directed that_ in future all.the Departments, wl ich were called upon 
by the Committee to furnish any material, should, while doing 80, furnish at the same 
time three copies thereof to the Finance Department direct. Two copies of such 
material, as usual, should, be supplied to the Accountant-General, Punjab, direct. 

The Committee considered the reply. of the Chief-Conservator of Forests 
relating to Note 3 on page 59 of the Appropriation Accounts 1950-51, Grant 4— 
Eorests and after some” disc.l"_ssiohn. observed. that no further action. was called for. 

- The Gommittee. then scrutinised the material furnished. by the. Ghief Engineer, 
P.W.D $ Electricity Branchy in respect of Grant No.25 ofthe Appropriation Accounts 
for 1950-51 and Audit Report, 1952 (Annexure XVI).
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Grant No. 25—Electricity Schemes —Working Expenses 

Serial No. 1 (Pages 271-18) (Note हो T. ard P. Clarges 
After examining the explanation furnished by the Chief Fngineer in respect of 

this i*em, the Committee decided to examine him orally in regard to the delay in 
inviting tenders and making arrangements for the purchase of vehicles, lighting and 
shifting equipment, etc. worth Rs. 4,35,000. 

It was brought to the notice of the Committee by the Accountant-General 
that in the year 1951-52 also a large saving of about Rs. 5 lakhs was explained on 
almost the same lines as in the previous year. The Committee felt that the funds 
could have been surrendered in 1950-51. 

Grant No. 28—Electricity Schemes— Capital Expenditure 

Serial No. 8 (Page 17, Para 25) (81-A—Capital Outlay on Electricity Schemes (Outside 
- the Revenue Account, Bhakra Nangal Project.) 

The Committee perused the explanation furnished in respect of this item and 
decided to examine the Chief Engineer, Electricity, orally. 

Grant No. 25—Electricity Schemes—Working Expenses - 

Serial No. 2 (Page 18, Para 26) (Grant No. 25) Sub-Para (i) 

After scrutiny of the material furnished by the Electricity Branch in regard to 
the above-mentioned sub-para, the Committee decided to examine the Chief 
Engineer orally to find out from him whether any action against the Officer responsi- 
ble for these irregularities was taken. ‘ : 

, Sub-Para (if) 

Thakore Narindra Singh, Assistant Secretary, Finance Department, stated 
that his 'Department  had refused to regularise the payment mentioned in the 
written reply furnished by the Chief Engineer in connection with.the above cited 
Sub-para. 

The Committee decided to examine the latter orally to find out whether in view 
of this decision of the Finance Department, any action for the recovery of the sum of 
Rs. 3,995 from the contractor concerned had been taken by him or not. 

The material relating to Grant No. 32 was then scrutinised by the Com- 
. ittee, ' 

Grant. No. 32— Stationery and Printing 

Serial No. 1 (Page 331, Sub-head B) 

The Committee felt that there should be some scope for more accurate budget- 
ing and reducing the margin of uncertainty. The Committee decided to examine 
the Controller of Printing and Stationery to find out from him whether a suitable _ 
procedure could not be evolved. 

~ 

-
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Serial No. 2 (Page-18, Para 27 of the Audit Report.) 

After perusing the reply furnished-(Annexure XVII) in connection with the 
above item, the Committee decided to examine the Controller of Printing and Sta- 
tionery orally as'to'the: number of printing presses in 1948 and'¥950'respectively and 
also in regard to the reasons for the fall in rates between the two years 

[ 
The Committee would also like— 

(i) the Controller of Printing and Stationery to give the names of the Presses 
. from which tenders were called and the names of‘the-Presses to which 

! work at Rs. 5/14/0 per page was actualy given ; 
1 £ अ 

(ii) to 858 him the names of the Presses from which tenders in 1950 were 
called and the names of the presses to which the work was entrusted 
at the rate of Rs. 1/15/0 per page ; and 

(iii) to examine the Election Commissioner to find out from him the basis: 
on which he or his Officer made a selection of the Presses for en- 
trusting the printing- of electoral rolls in- 1948 

The Committee directed that at' the-oral examination, the Department which 
finally approved the rates, should also be represented 

' AL N 

Serial No. 3 (Pages 82 and 86 of the Report of the Public Accounts on 
the Appropriation: Accounts' for the years 1948-49* and 1949-50 and 

Audit Reports thereon) ;. 

दि रह L ६ अत S 

हक T v, लक ' दर, ५ / , 

Serial No. 4 (Page 344 of the Appropriation Accounts for 1950-51) ; anc 
Serial No. 5 (Page 332) 

1. 1, [कदर लि . 

The Committee decided that no further action was necessary 
SR S S 

Serial No. 6 (Page 21, Paragraph 35) , 
1 1 

I3 के, ० न्अ- 

I A है 

. The Accountant-General'informed the Committee that-he Had already asked’ 
the Commissioner, Relief and 'Rehabilitation, to furnish- material- in respect' एव this' 
item: The -Committee Cecided 10 examine-the Commissioner; Relief and Rehabilita- 
tion after he had furnished'the necessary information 

P g
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M‘l_'nntes of the 15th Meeting of the Public Accounts Committee held on the 8th J'anuary'"', 
1934,.9¢ 10, am, in the Assembly Secretariat, Chandigarh 

S # e e us4 , 1: PRESENT L., . ,« 
न . H लि या, | १ ता . 1 L, S D RN 

Shri Kedar Nath Saigal, "=~ ", . -~ .- ., Chairman . . = ., 
B ) ‘ के हर के B NN S कई L0 T हानि पिए . ये. P Shri Rala Ram 

- * कल UL के दुख ५ वी < पु 
Principal Harbhajan Singh 
et B e et D पाल, T At है , ¢ 
S.lhfl:'Dw.QY.,,R?J.'.AP.,a.n».‘d( R P T R राग 1, पक e T 4 

R 4 I AT TS SO CO था , दि S Members Shri Daulat Ram Sharma’ - 
SR Pk U e O रत 3 vl S AT 3~ n o | हे से 

Sardar, Harkishan Singh Surjit .., -, LT3 i L , Lol 
. पाए. AT ई दा VPN SO 

-s.a:yr‘\.d?rfoDauEBaurauSu".nughn’l' नदी बलि ज ९) 1 4 छा. y O 
W AN 31 पके Qe ol Sl s D ST 5 A RN S A Shri R. Srinivasamurti, Ac¢ountant:General, Bunjab,, T T 

i Pf.Kuldip Chand Bedi, i+ o ;s 1, Secretary, Bavwe नाग nL b o ) 
. . A एटा पा व LA PN i UNIR IR0 2. ४1, Shri Chandra Mohan, Assistant Secretary, Finance Department 

A NS :,‘r.‘»)l‘-' .\:\,' रे है IRy A O रे Y :w‘)‘ . ;“.:U एज भ् व Thakore Narindra Singh; Assistant Secretary, Financé Department, 
. T SR PO SR The Committee scrutinised the material furnished in respect of Grant  No. . A . . . - R v 3 'S १ o ्् न का S RSN T2 R पे गोरे, गिर, 

35. . 
BN साफ 7. अं + : Grant No. 35—Capital Outlay on Schemes of Agricultural Improvement and Research 

कि Iy L 22 I AT L TSN न नगर वर" 'Serial No.'| (Page 363, Sub-head A4 (0 and (4) (0 (1). 
51, I ही «+ SR 3 वि s )'; In the Appropriation Accounts for the का 1949-50 the Non-receipt of debits 

for -, the .cost| of , trastors .\iand, ) machinery, .was, adduced, as. /& ,'reason for a saving, of, पद मेड 7. Lakhs.» In spite of this ;,the Committee,noticed; there:; was an e‘x“)c",ésisuq.,ver‘t‘#e}fi‘n‘,al grantdpring the successive years-on- account of ;omission , to provide for liabilifies brought forward कर पट, relating to previoussyears: : The.. Compmittee felt, therefore, that the liabilities"should have been taken into account before the final re-appropriation withdrawing Rs. 5,21,000 was made. The Commit- tee observed that there was defective budgeting and that such défects should be avoided in future. 
Serial No. 2 (Pages 365-366 and page 31 of the Audit Report). The Committee read the reply furnished (Annexure XXT) in respect of this item but was not satisfied with the information given in respect of the action taken to. obviate further losses and also the detailed action taken to implement the orders of the Cabinet Sub-Com- mittee held on the 7th August, 1952. 
The Public Accounts Committee which examined the Accounts for the years 1948-49 and 1949-50 and Audit Reports thereon, was specifically assured in March; 1953, that so far as the future working of this Scheme was concerned, there would be no loss as the whole schems had been remodelled. The Committee noted with concern the loss of over Rs. 10 Lakhs which had occurred in 1952-53 also. The 

[T AN - 

Committee would like to know from the Director of Agriculture and the Govern- - ment Department concerned at the time of oral examination :— 
(a) फिट specific action taken during 1953-54 at least to remodel the scheme to avoid any further loss; 
(b) पड actual results रण ,पिह scheme during the current year 1953-54; 

केश
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(c) the action taken to dispose of to the best advantage of the State the 
surplus tractors and,other equipment,. which.would:'not be used 
on account of the remodelled scheme; and 

(d) whether any Officer/Officers, ‘has/have been held responsible 
for the irregularities and losses in question. If so, what action is 

~ .+ ,,.proposed to be taken against:him/them. :. . .= ., .. 
. The, Committee_observed that the very high increase in-the cost of reclama- 

tion and cultivation charges per acre-needed elucidation SRR - ‘ 

{ 1 . दर 3 I U T ._ e 

. The Committee decided to have an oral examination of the Director. of 
Agriculture and the Development Secretary into the entire working of the scheme. 

४ A T\ यह L 7 S पे पाक पे 0 1Y B POR AR VIV s न जरुर VT CORRCI I B 

Grant No. 39 Loans and Advances Bearing Interest 
LIRSS B AR R DY JY IS LIV 

The Committee then scrutinised the material furnisked in resrect of Grart 
No. 39 and did not think that any further action was called for ifi respect of this 

" Grant 

P विज + 2 - : i एज न 

५... '.. 6 material relating to Grant No. 14 was then periised. by the Commit- 
tee. . | 

Grant No. 14—Police 

« + Serial No. 1 (Page 150) (Sub-heads B-1 and B-4) 

..» The,Committee observed that the recurfing irregularity of not making any 
provision forithe tratning of 1.P.S. probationers should 96 avoided.ard lto that 
there should be.closer budgeting.and control of ‘expenditiire regarding * Pay of 
Establishment * and ** Contingencies 

Shri Chandra Mohan stated thafthee“x‘pjla—n’atxo'n g~1vcJn“ bythe Insupcctor-General 
of Police in regard to Sub-head B-4 was not correct. The Committee decided that 
this should एड taken up at the'time of -his oral examination. 

Serial No. 2 (Page 150, Sub-kead B.2) = '~ 
" «० है। (८ *.. + ले ६ + KAV TR 

The Committee felt that there was defective budgeting or booking of ex- 
penditure, because if vacancies: remainéd. iinfilled, theré shotld also have been a 
corresponding saving in allowances which did nct exist 

. 

» ) G ९९६ ] 

Serial No. 3 (Page 22, para 38) + 
IR T -t 1. . e ' 

‘The Committee noted with concern the.irregularities:in connection with the 
hiring of the.bungalow and-drawal of monies not reduired for immediate payments. 
The Committee observed that the Department should be‘advised 160 .avoid stuch.ir- 
regularities in future 

Serial No. 4 (Para 39, pages 22-23) (Vide Annexure में) L 
१ ८ बिन न लक न v 

The Committee felt that the entire procedure adopted in this cace was wrong 
and ‘decided.to: examine. thé Director-General of Civil Supplies and-the Inspector- 
General of Police ~ 

Serial No. 5 (Page 23, para 21) 
) 

- का, SN wew नाग धन ~ ! 

The Commuttee was not satisfied with the reply given by:thé Department and 
was surprised to note that the Department thought that there was nothing irregular 
in the methods adopted. The Committee decided to.examine-the Inspector-General 
of Police 1n this connection
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The material relating to Grant No. 17 was then scrutinised. 
- $rae el 3 Y e oYY अर TN जे टूर 4 कक उरी i 

2= = . Grant No. 17—Medical and Public Health Departments 
B A e A कब वि दी N A bonu 

¢ e T Page 175, Note 6. 
P .. - कक हि मर, + N 

The Committee decided to.examine the Director of Health Services, Punjab, 
in:gegard to this infructuous expenditure. - This-is with reference:to ‘the Secretary 
to Government, Punjab, Health :and Locdl" Government” Départments letter No. 
7829-2-HB-53/52935, dated the 4th August 1953, to the Accountant-General, 
Punjabiit _ दा 1o Lt पेन, की ले s WG e re किस: T 

' हार Committee then adjourned for‘ lunch and re-assembled at 3.00 p.m.) 
o llbon g न A% s /। न्क्- जद TP L SO हू ¥ 

Grow-More-Food Scheme 
बज, L ST s T e L 

..~ .. ‘Pages 32-33 and Para 50.0 the.-Audit Report, Vide Annexure उ 

-~ 

Before making its Observation in respect of this item, the Committee desired to 
pernseothe.-anmuals printéd reports for the :years:1950-51,-4951-52 .and' 1952-53 on 
the Grow-More-Food-Scheme showing results about additional food produt- 
tion. निदान AL T  , 3 

The Committee directed that the Department concerned.should be asked 10 
supply immediately one copy to the Accountant-General, Punjab and two copies of 
the:afore-mentioned report to the Secretary for circulation tothe Members. The 
usual number .af copies-of these reports.could फ6 sent.by the Department: 'to- the 
Secretary of-the Committee or distribution :to the Members.in.«due course. = ¢ 

I AL 1. * TN R * दर e 

The material furnished by the Finance Department was thén scrutinised by 
the: Committee: : = तप दायर I परे ) 
& 

दा रा सा oty 

«९ - हि 

Serial No. 1 (Audit Report) Irregular Withdrawals of money : 

Letter No. 6565-FR-53/7172 from the Finance Department was then perused 
by the Committee. No further action was considered necessary in this bebalf. 
बडे एप RS WO ही है LRI L B IS S PR जय हे R TS हवा 45 इाध 1 हा 

. - उपाय 46 .of the. Audit Report, Page 27, 
1SR ST T Ll U LA I3 /, v 

The Committee noticed that no reply had so far been furnished in respect of . 
this item. It, however, decided ६०, @kamine the.Secretary, Local Government and 
the Finance Department’s representative in respect of the large and increasing number 
of igrants and-amounts leaving unspent balanceswith the local bodies.z. It felt that a 
procedure should be evolved whereby the grants should bereither limited to ‘expendi- 
ture that.could be incurred by the:Local Bodies-or given.in.instalments.tss a2 i 

P2 & 55 SR - N 

The Committee then read letter No. 24483/PRG-1-46427, dated the 28th 
October 1953, from-the.Director!of -Food and ‘Civil:SiippliestandlInder-Secretary 
to Government, Punjab to the Secretary, Punjab Legislative Assembly. 
NIRRT R AT AR B L T oty FriEd L ZVAY TP ML, | SR AT 

. h_?l‘heJComnu'ttee would like to know from the Director of Food .and Civil 
Supplies :— ISR P S 2 15 R LI 

1 

~ 

(i) the nature of the' materials valued at Rs 4,05,389 which have not been 
s लता. wv-utilized 5 cbut.reported to-beolying atssite.at some:stations ; { 
e न रा गए एक अदा ob- I L T DU 0 उप !. 5.0 व. दशा द ' 

' . (ii) 'when the stores were purchased ;
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(0 why these are still lying थी. site at some stations without being utilized; 

- and 

(iv) why the cost of the materials has not yet been adjusted. 

The Committee would like to be specially assured that there is proper accoun- 

tal custody and control of -the materials. ° oo 5 

The Committee then scrutinised the material relating to Grant No. 15 and 

did not think that any further action was called for in respect of it. 

The material relating to Grant No. 21 was then scrutinised by the Com- 

mittee. =~ T T 
Grant No. 21—Industries 

Serial No. 1 (Page 212) [(4 (4) (2 (1) and (2)] 

The, Accountant-General and the Finance Department agreed to issue neces- 

sary instructions regarding the correct procedure to be observed 1 respect of re- 

coveries ६0 6 made from the Government of India etc., 1n the Appropriation Ac- 

counts. The Com nittes, howzver, was not sure whether, the Supplementary Grants 

and re-appropriations could not have been avoided and therefore decided to hear 

the Departmental representatives orally. - 

The Committee directed that withdrawals of monies and accountal should be 

from the proper heads of account and such mus-classification as«s indicated in res- 

pect of ““ Pay of Establishment’? should be avoided. 

Serial No. 2 (Page 20, para 32 of the Audit Repor?) 

\ 

The Committee observed that the reply given by the Department was not 

satisfactory and it was not clear why cash was withdrawn from the Treasury when 

the adjustment of the value of stores was:to be made by 9001 transfers. The Com- 

mittee decided to examine the Director of Industries orally in detail 1n regard 10 this 

item. 
. 

Serial No. 3 (Page 22, para 37 of the Audit Report). 

The Committee decided that the Accountant-General should examine the 

details of the action taken and bring to its notice those cases in which he felt that 

adequate disciplinary action had not been taken. 

General Obsersations * 

The Committee noted that there was a very large number of outstanding 

Reports and Objections raised by Audit during local inspections as well as central 

audit. The Accountant-General brought to the notice of the Committee that even 

at present there was no noticeable reduction in the number of outstanding items, 85 

would appear from the statement given below :—
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. The Committee decided to raise the question of expeditious disposal of 
Inspection Repoils and Audit Objections during the oral cxamunation of the 
various Departmental répreséntatives. 

Grant No. 22—Industrial Capital Expenditure 

S,erx'a'l No. 1 (Pages 31-32. Vide Annexure XII). 

The Committee noticed with deep regret the recurringloss in thz running 
of the Work Centres from year to year and decided to examine the Departmental 
Head about the details of steps taken to push up production and sale and (0. 
redyce,_ expenscs. ’ 

The Committee also decided to inquire the results of advertisements for the 
sale of surplus reparation machines and other machinery. (In this connection, the 
departments’ refercnce was invited to the recommandation of the Public Accounts 
Committee embodied in its report on the Appropriation Accounts for the years 
1948-49 and 1949-50 and Audit Reporis thereon, at pages 80 and 81). The Committze 
wanted to know the rates at which the 30 machines had been transferred to the 
Chaondigarh Capital Administration and’the Second Bhakra Main Line Division. 

| .
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Minutes of the 16th Meeting of the Public Accounts Committee held on the 9th January 
1954 in the Assembly Secretariat, Chandigarh ह 

PRESENT: | ] . . 

Shri Kedar Nath Saigal , . Chairman - 

Sardar Darbara Singh’ . ः दा । ) 

Shri Dev Raj Anand - B . e 4 
¥ ‘Members 

Shri Rala Ram - 

Principal Harbhajan Singh - ) ) दर L - 
‘ v . 4J . 

Shri Daulat Ram Sharma 

Shri R Srmlvasdamurtl Accountant-General, Punjab 

छा. Kuldip Chand Bedi, Secretary 

Shri Chandra Mohan, Assistant Secretary, Finance. 

Thakore Narindra Singh, Assistant Secretary (-Works) Finance. 

The minutes of the meetings held on the 7th and 8th January 1954 were 
read over and coanfirmed. 

The Committee then resumed its scrutiny of the material relating to Grant 
No. 22. 

Grant No. 22—Industrial Capital Expenditure 

Review on the working of the State Aid to Industries Act for the year 1950-51. 

The Committee noted the reply given in respect of this item. 

The Committee then scrutinised the material relating to Grant No. 33— 
Miscellaneous. 

Grant No. 33—Miscellancous 

Serial No. 2 (Pages 341 and 347) (Sub-head L.1 (b) (ii{)L.2(g) ; and Serial No. 3 
(Page 345-—48) (Sub-Head L.1 (व, L.2 (i) and L.2'(k 

The Committee noted that the estimating and control of the Grant showed 
many defects and decided to examine the departmental head orally. 

Serial No. 4 (Pages 357—359). 

(Government Cotton Spinning and Weaving Centres, Jullundur, Scheme for training 
of displaced women and students in various crafts for the year 1950-51 and Government 
Wool Spinning and Weaving Centres, Panipat) (Vide Annexure XVIII) 

The Committee decided to examine the Commissioner, Relief and Rehabilita- 
tion and the Director of Industries regarding the maintenance of proper Trade and 
Profit and Loss Accounts ; the heavy balances in the Personal Ledger Accounts 85 

-
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¢ompared to the actual expenditure during each vear ; and also 85 to फिट financial and other results of the scheme. 

Serial No. 5 (Pages 35-36 of the Audit Report). 

The Committee would like to know from the Departmental head, at the time of his oral examination, what steps have been taken :— 

() to ensure proper recoveries of outstanding loans ; 

(1)) to avoid irregularities pointed out in the Audit Report ; and 

(i) to ensure expeditious disposal of Inspection Reports and Audit Ob- jections. 

The Committee then examined material relating to Grant No. 37—Capital outlay on Provincial Schemes of State Trading. (Annexure XXII). 

Grant No. 37—Capital Outlay on Provincial Schemes of Staté Trading. 

Serial No. 1 (Pages 382—384 and 28 of the Audit Report Notes at Dpages 381 ० 384 and paragraph 47(3) of the Audit Report. 

Sub-question 1 

The Committee would like to hear the views of the Accountant-General, Punjab and Finance Department in respect of the procedure adopted for the verifica- tion of the balances actually in stock and their reconciliation with the accounts. 
Part 3 of the question, 

The Committee noted the reply. 

Part 4, 

The scheme having closed three years back, the Committee felt that the pace of linking was very slow. The Committee decided to examine the departmental head orally in respect of the difficulties in linking and also in regard to the nature of discrepancies noticed during the progress of linking receipts and despatches. 
उप 5. 

~ ll_The Committee decided to examine the Director-General of Food and Civil Supp.es regarding the average cost price and the average selling price of stocks of the important foodgrains during the years 1950-51, 1951-52 and 1952-53 with refer- ence to the figures showing expenditure, rece pts and profits. 

. The material relating to Grants Nos. 7 and 8 furnished by the Chief Engineer, Irrigation Branch, was then examined by the Committee. 

Grant No. 7—Irrigation Works. (Vide Annexure VI) 
Serial No. 1 (Page 65, Sub-head 4-4) 

The Committee noted the reply. 

Serial No. 2 (Page 66) (Sub-heads B-1 and B-2).
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The Committee observed that the explanations given by the Chief Engineer for 
surrenders were not very convincing and decided to examine him orally. 

The Committee further observed that the allotment should have been based 
upon estimated cost of works and not that the Controlling Officers should have 
studied the grant allotted and then revised the demands. 

The Committee noticed that no reply had been given to the question raised 
about the basis on which grants were calculated and asked for and steps taken to 
ensure accurate budgeting. The Committee decided to examine the Chief Engineer 
orally in this connection. - 

Serial ‘No. 3 [Page 67, Sub-heads B(4) and B(5)] 

The Committee was surprised to read the explanation given by the Chief 
Engineer, viz., “the saving of Rs. 62,275 under M. and R (G M F.) was due 10 the 
reason that the ‘Executive Engineers and S.D.O.s were under the impression that 
G.M_.F. grants could be utilized up to 30th June 1951 as-per orders of Government 
of India and hence funds were surrendered . The Committee observed that the 
impression of फिट Executive Engineers and S.D.O.s was an erroneous one and 
should be got ‘corrected. 

Serial No. 4 (Page 68, Sub-head B(10)) 

The Committee noted the reply. 

' -Serial No. 5 (Pages ' 71-—73) 

The Committee observed that the reply being incomplete, the point should 
be elucidated during the oral examination. 

Serial No. 6 (Page 73) Sub-head FF (1) and FF (2) ; 

Serial No. 7 (Page 73), Sub-head HH(2) ; and 

‘Serial No. 8 (Page 76) (Para 9 of the Notes) 
1 . 

The Committee noted the reply given by the Chief Engineer in respect of the 
above-mentioned ‘items. 

Serial No. 9 (Page 77). ‘ 

After perusing the reply given, the Committee decided to examine the Chief 
Engineer .orally in this connection. ’ 

Grant No. 8—Charges on Irrigation Establishment (vide Annexure VI] 

Serial No. 10 (Page 82) (Sub-head A-T) 

The Committee desired that the Chief Engineer, Irrigation; should obtain the 
necessary data from the civil authorities while making the budget provision.” 

Serial Nos. 11 and 12. (Pages 85 and 89 and 86 respectively) 

The Committee directed that no provision should be made in the Budget 
Estimates in anticipation of sanction to certain proposals.'
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Serial No. 13 (Pages 96 and 97—Para 8 of the Audit Notes) 5 

The Committee decided to examune the Chief Engineer regarding (i) the 
details of the tube wells programme: (u) the tube-wells actually installed according 
to the contract ; (पंप the penalty leviable and (iv) the penalty actually levied. 

The Commuittee would also like to have particulars from the Chief Engineer, 
during his oral examination, regarding failure on the part of the contractors to 

import machinery 1n time, which resulted in Government establishment not being 

fully utilized. 

Serial No. 14 (Pages 97-98, Para 9) 

The Committee noted the reply. 

Serial No. 15 (Page 98, Para 11) - 

W The Committee decided to deal with this point when they visit Central 
orkshops at Amritsar. . 

The Commuttee decided to scrutinise the material relating to Grant No. 9 at 
Amritsar on the 16th January 1954. 

The Commuttee further decided to examine the following Officers on the dates 
and in respect of Grants mentioned against each : — 

Financial Commissioner (Revenue) .. Grant No. 4 27th January 1954 

Development Commissioner .. Grant No. 35 27th January 1954 

Secretaty, Health and Local .. 
Government and Elections Grants Nos. 21, 22 28th January 1954 

Commuissioner and 32
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Minutes of फिट 17th Meeting of फिट Public Accounts Committee held on the 15th 
January 1954 at 10 a.w. in फिट Office of फिट Superintendent, Central Workshops, T 

Amritsar 

PRESENT: 

Shri Kedar Nath Saigal .. .. Chairman 

Principal Harbhajan Singh .. e - 

Shri Dev Raj Anand 

Shri Daulat Ram Sharma 

Sardar Darbara Singh 

Members 

Shri R. Srinivasamurti, Accountant-General, Punjab. 

Shri Krishen Swaroop, Superintendent Committees Branch. 

Sardar Jaswant Singh Claire, Superintendent, Central Workshops, Amritsar. 

Sardar J. S. Claire suggested that before the Committee examined him orally 
in regard to the material submitted by him relating to the Central Workshops, it 
would be better for the Members of the Committee to see the Workshops so that 
after having an 1068 of what was being done, they would be in a better position 
to examine the material. The Memters of the Committee accepted his suggestion 
and accordingly they went to see the Workshops and Store. . 
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Minutes of the 18th Meeting of फिट Public Accounts Committee held on the 16th 
January, 1954 at 10.30 z.m. in the Office of the Superintendent, Central 

Workshops, Amritsar 

PRESENT: 

Shri Kedar Nath Saigal Chairman 

Principal Harbhajan Singh 

Shri Dev Raj Anand 

r Members 
Shri Daulat Ram Sharma 

Sardar Darbara Singh J 

Shri R. Srinivasamurti, Accountant-General, Punjab. 

Shri Krishen Swaroop, Superintendent, Committees Branch. 

WITNESSES 
Shri J. S. Claire, Superintendent, Central Workshops, Amritsar. 

Sardar Balwant Singh Sachdeva, Accounts Officer, Central Workshdps, 
Amritsar 

Government Central Workshops, Amritsar (vide Annexure VII). 

The visit to the Workshops and the informal discussions were undertaken by 
the Committee to acquaint themselves with the working of the shops. 

After studying the working of the shops, the Committee examined (vide volume II-Evidence) the Superintendent of the Central Workshops, Amritsar. 

Shri J. 5. Claire informed the Committee that 12 Gazetted Officers, 463 non- 
Gazetted Officers, 115 Class 1V servants and 1728 workmen were at present working 
in the Workshops. He also gave the names of different shops and sections 
at present being run. 

Overhead charges. The Committee was told that in 1950-51, the loss of 
rupees 4 lakhs was due to the so-called * Commercial Overheads > being levied at 
an over-all percentage of overhead charges on productive labour of about 525. 
This resulted in a big drop of profits excluding interest charges, but did not attract more work to load the factory to the maximum capacity. 

The present procedure, explained Mr. Claire, was that overheads were work- 
ed outevery three months and the overhead actuals of the past quarters were levied during the next quarter with slight modifications. Thus they remained as close 
to the actual working of the factory as possible. The overheads were calculated 
for each shop separately. . 

The Accountant-General promised to elucidate the position regarding the reciprocal arrangements between the Punjab Government and other State Govern- ments regarding the mutual levy of departmental charges. 

The Committee was told that there was no scope for retrenchment of super- 
visory staff, if the factory was to be run efficiently, 85 it was at present,
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An additional supervisor was appointed when there was a corresponding increase in the load. In the case of skilled and semi-skilled labour with a temporary fall in load in one shop, labour was diverted to other work as it would be impossible to employ skilled and semi-skilled labour when the load increased again. If there was no likelihood of the load being increased for a long time, the skilled and semi-skilled personnel was retrenched. 

The reason for charging higher rates by the Central Workshops than those prevailing वा the market was explained to be the better quality of work that was turned out. It was also stated that tools and equipment which the Central Work- shop manufactured could not be got from the market as other concerns did not have well-trained technicians and the Kind of machinery the Central Workshops had. 

Labour rates. Mr. Claire, while giving the Committee information in regard to the rates of pay, dearness allowance and compensatory allowance. paid to the supervisors, skilled and unskilled labour informed the Committee that these rates were better than those given by the local private industrial undertakings. But there could be no comparison between the rates paid by the Central Workshops and those paid by the Railway Workshops 85 the latter gave some facilities which: the former did not give. 

A statement showing the proportion of skilled to unskilled and indirect to direct labour and capacity charts for the year 1950-51 were then placed before the Cominittee. . 

Mr. Claire was then asked about the steps he took to see that the shops were fully loaded. . . 

He submitted that as 8 Superintendent of the Workshops and a technician, his job was to see that the men and material placed at lus disposal were utilized (0' the fullest extent possible and the orders placed were properly executed. It was the responsibilily. of some otheroffice, he said, 10 secure work and orders for the Work- shops. But he did’ his best to secure orders and had to depend on newspapers, ad- vertisements, etc. for contacting the Departments which wanted certain goods 10 be manufactured. There were very few enquiries made from him by other Depart- ments of Government. 
) 

Answering a question, Mr. Clajre informed the Committee’ that the' Trriga- tion Branch was purchasing articles, which could be made in the Workshops, from private firms.. 

The Committee learnt that at the instance of Bhakra Dam authorities, additions to the structual shops had been'made at a cost of Rs. 2 lakhs, But no orders had'been so far placed on the Workshops and instead the Workslops at Nangal had' been extended resulting in duplicate expenditure. 

On being asked, the Superintendent, Central Workshops, quoted instances where the Punjab Government Departments did not avail themselves of the capacity of the Workshops-at Amritsar for meeting पिला requirements, but placed orders on private firms. He placed before the Committee the correspondence that had passed between him and the Agricultural Department in connection with the supply of 500 pumping sets in 36 Tehsils of the State. The order was not placed on the Central Workshops. 

In June, 1953, he drew the attention of the Chief Engineer, Works, regarding the successful manufagture of pl_ate steel casing jntended for use at'25 thousan_d kwts 
unjt with a view to manufacturing such units for other projects in the country.
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Orders for gates and hoisting mechanism required for Rupar Project had been placed with a private फिपा. At his request the Chief Minister, Punjab, wrote to the Prime Mmnister of India to send a leiter to all the Departments of the Go- vernment of India and States asking them to make use of the Central Workshops, Amritsar. But even the letter of the Prime Mimster had not produced the desired effect, he -added. 

Swiplus Machinery. 
The Commuttee learnt that the Superintendent had circulated a list of surplus plants and machinery valued at about Rs 12-28 lakhs to the Bhakra-Nangal Project Administration as also to the Indian Ordnance Factories and hoped that most of them would te purchased by them 

Precaution against pilferage and theft 
In addition to the Watch and Ward staff, P. A. P. guard was also on duty. Nothing was allowed to go cut of the Workshops, which was not authorised by a Gate Pass issued by a rosponsible officer. 

Annual expenditure on P. A. P. guards and the Watch and Ward Staff amounted to Rs. 28,410 and Rs 40,712, respectively. 

Fixation of maximum and minimum quantity of stores 
Shrt Claire explained that maxmmum and minmum quantities of stores could not be fixed in a jobbing factory. When the shops were engaged on a standard production, 1t was tossible 1o do so. 

Stores Accounts 
Explamning the 1055 of about Rs, 39 thousand in the Stores Accounts for the year 1950-51, Mr. Claire subnutted that 1t was due to the market price of certain stores purchased a couple of years ago, having gone down. Zinc, he said, was pur- chased at the rate of Rs. 150 per cwt. 2 years ago, but today the rate was only Rs. 54 per cwt. Naturally the zinc 1n stock would be shown in the Store Accounts at Rs, 54 per cwt. This, he explained, was the nature of loss of Rs. 39 thousand in the Store . Accounts. y 

Stqff : Para 11, page 98. 
Shri Claire was asked why Government orders requiring 10 rer cent reduction in the strength of the Class 1V staff were not carried out. He pronused to explain the position after consulting his records. 

Unauthorised Work i * 
The Committee was informed that surprise checks were made by the time- keeping staff and the Superintendent himself to see that no unauthorised work was being done ih the Workshops and the labour was booked on the labour cards against authorised work only. 

Petty Jobs. N 
Petty jobs of intricate nature which interfered with the urgent Government jobs were not accepted, Shri Clane explained. But when work was done for private firms and individuals, profits was charged and charges realised before hand. 

The Superintendent accepted even petty jobs, if that was in the public interest. 
They decided to examine the Head of Department and Administrative Secre- tary orally on the date when those officers would be called for oral examination in respect of the Appropnation Accounts and Audit Report relating to Irmgation Branch. 
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Minutes of the 19th Meeting of the Public Accounts Committee held on the 154 February, 
1954 at 11 a.m. in the Punjab Legislative Assembly Se_cretariat, Chandigarh 

T 

PRESENT : ] 

Shri Kedar Nath Saigal .. Chairman . 

" Shri Dev Raj Anand . ] 

Rao Gajraj Singh . लिन 

Sardar Darbara Singh . | 

Shri R. Srinivasamurti, Accountant-General, Punjab. 

Dr. Kuldip Chand Bedi, Secretary. 

WITNESSES 

Shri P.K. Kaul, Financial Commissioner (Revenue). 

Sardar Jaswant Singh Uppal, Deputy Secretary, Revenue Department. 

Shri N.P. Mohan, Chief Conservator of Forests, Punjab. 

Shri M.S. Randhawa, Development Commissioner. 

Shn" H.R. Saini, Director of Agriculture. 

Sardar Pritam Singh, Personal Assistant to Director of Agriculture. 

Grant No. 4—Forests (Annexure V) 

The Committee examined Shri P.K. Kaul, Financial Commissioner (Re- venue) and Shri N.P. Mohan, Chief Conservator of Forests (Vide Vol. II—Evidence) 

The Chief Conservator of Forests explaining to the Committee the procedure regarding the departmental extraction of timber stated that when the trees were converted into timber the Department only removed the timber and whatever was left was taken away by rightholders whose rights were admitted in the settlement. After the felling of trees a responsible Gazetted Officer went over the area, satisfied himself and reported that whatever could and should have been taken out had actually been taken out. 

On-an enquiry by the Committee whether the Departmental working should not be increased as according to the figures furnished by the Forest Department it is hardly one-sixth of the work done by the contractors, the Chief Conservator of Forests stated that the departmental working was definitely more paying, but it depends on staff and funds. If done on a purely commercial basis it is all the more profitable and that he had submitted a proposal 'to Government in that connection. 

The Deputy Secretary, Revenue, informed the Committee that the Chief : Conservator of Forests had suggested to the Government that as a general policy ‘{ as far as possible the forests should be departmentally exploited except in the case of poor and remote areas. Government had not taken a decision on the point.
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To the suggestion that if the Forest Department employed cheap labour 
through contractors or otherwise for felling trees and then sold them as logs from 
Government depots, the Government Departments would be able to get timber at 
cheaper rates, the Departmental view was that the suggestion theoretically may 
be sound but in practice it would not work well. The Forest Department would 
prefer to give every facility to Government Departments for selecting the right type 
of timber 1nstead of taking all the responsibility on itself. 

To a query of the Committee that if the demands of Departments are 
coordinated and put in advance the whole of timber could be sold to the Government 
Departments advantageously, the Chief Conservator of Forests stated that there 
were certain assumptions which could not be overlooked while considering such 
proposition. One is that every department should be able to assess its requirements 
quite ahead and place the order well पा advance. 

The Accountant-General informed the Committee that no local audit in the 
Forest Department was being done but he had taken up this question with the 
Punjab Government and if they agreed his Department would take up this work. 
Explaining the Constitutional position, the Accountanti-General stated that 116 was 
responsible for exercising a check over फिट expenditure with reference 10 the grants 
voted by the Assembly. But the audit of receipts and stores could be done on a 
Consent basis by the Accountant-General with the approval of the Auditor-General 
if the State Government agreed. Such aud itwas being conducted in some other States, 

The Chief Conservator remarked that it would not be possible for him to 
accept any such recommendation because he felt that the system of forest accounting 
was a very complicated one and it would not be possible to audit any accounts 
without employing another set of competent forest officers. 

The Deputy Secretary explaining the position of the Government stated that 
if the Committee, made any recommendation 1n this behalf 1t would be very carefully 
considered and if there would not be any insurmountable or serious difficulties, it 
may be inclined to accept the recommendation. 

The Chief Conservator of Forests was referred by the Chairman to the 
recommendation of the previous Public Accounts Commuttee regarding the rate of 
depreciation of certain art.cles like ropes, buildings, tents etc., and asked what 
steps he had taken in the matter. The Committee was told that the Chief Conser- 
vator of Forests had submitted his recommendation to the Government, 

Grant No. 35—Capital outlay on Schemes of Agricultursl Improvement and Research 
(Tractor Cultivation) (Annexure XXI) 

The Committee examined Shri M.S. Randhawa, Development Commissioner 
and Shri H.R. Saini, Director of Agriculture. (४० II—Evidence). 

The Chairman enquired from the Development Commissioner and the 
Director of Agriculture why reply to only one item from the questionnaire of the 
Committee, sent on 11th August 1953, in spite of three reminders had been received. 

The Development Commissioner explaining stated that information had to 
be collected from the subordinate offices, but he very much regretted that the re- 
quired information had not been supplied to the Committee. Land Reclamation 
and Mechanical Cultivation Scheme. 

Regarding the losses under Tractor Cultivation Scheme the Committee 
wanted to know if any responsibility had been fixed for accepting badly damaged
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tractors and unmatching implements ; and for starting फिट scheme without proper 
planning. 

The Development Commissioner informed the Committee that these tractors 
were purchased by the Central Tractor Orgamzation of the Government of India. 
Later that Government decided to hand over the tractors working हा the East Punjab 

to the State Government in whatever condition they were. 1le 51६10 Governiment 

was not allowed any say, पा the matter. He further sutmitted that losses had ce- 
curred due to nusmanagement on the part of the Central Traclor Orgamsaticn, rot 
only in the Punjab but in other States also. 

There was no co-ordination as to how and where the tractors were to be used. 
These had to travel long distances to reach the arca where they were required to 06 
used, 1nvolving breakage and expenses on moving about. In the tegnning thete 
were no parts to carry out repars but when these became available a very large 
number of these was purchased which was surplus to actual requirements. 

Mr. Randhawa further informed the Commnuttee that the way in which things 
were managed in regard to Tractor Cultivative Orgamization, i the Punjab will be 

the subject of an enquiry. And before the enquiry was laken up by the Adminis- 
trative Department the Director of Agriculture and the Chief Accountant of the 
Agriculture Department were examining the accounts of the scheme to find out as 
to how much extravagance has resulted due to musmanagement. 

The Development Commissioner informed the Commiitee that with a view 

to avoiding further loss during the year 1953-54 the scope of the scheme has teen 

restricted to follow up cultivation of छिपा sced farms comprising 9,784 acres with the 

result that there had been-a saving of Rs. 2 lacs. It had been decided to further 
reduce the acres of 5,145 acres पा 1954-35. A saving of Rs 1,40,000 is estima- 
ted. 

The Committee was further informed that out of 181 tractors 39 had been 

retained for the cultivation of farms 21 had been sold, 5 vehicles had also been sold, 

125 tractors and 7 vehicles would be sold. A sum of Rs. 3,25,673 had been realised 
against the book value of Rs 3,35,528 by the sale mentioned above. 

Explaining the reasons for the increase in the rcclamation and cultivation 

charges per acre, the Director of Agriculture stated that in the beginning the culti- 

vation charges were fixed at a low rate because of inexperience of फिट Department. 

Asked about the present position the Dircctor stated that the tractors now were not 

ploughing private land. These were now being used ता. Government farms and 

cultivation charges had been fixed at Rs (0 per acre. 

The Commuttee learnt with concern that a sum of Rs. 9 lacs was still out- 
standing on account of land reclammed and cultivated by the tractors. 

e
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Minutes of the 20th m-eting of the Public Accounts Committee held at 
11-15 a.m. on the 2ad Febreary 1954 in the Assembly Secretariat, . 

Chandigarh 
PRESENT: 

Shri Kedar Nath Saigal Chairman 

Rao Gajraj Singh B वि 

Shri Dev Raj Anand 

Sardar Darbara Singh Y Members 

Principal Harbhajan Singh 

Shri R. Srinivasamurti, Accountant-General. Punjab. 

Dr. Kuldip Chand Bedi, Secretary 

‘WITNESSES 

Sirdar Gyan जि Kalhon, Elections Commissioner 

Mian Rattan Singh, Under Secretary, Labour and Printing. 

Shri K.C. Kuriyan, Controller of Printing and Stationery 

Shri Tara Chand, Deputy Controller of Printing and Stationery 

Sardar Jaswant Singh Basur, Director of Industries 

Shri 8... Mohan, Technical Officer, Rehabilitation. 

Grant No. 32—Stationery and Printing (Annexure XVII). 

) The Comnittze examined Sirdar Gyan Singh Kalhon, Home Secretary. 
Mian Rittan Singh Under-Secretary, Labour and Printing and Shri K.C. Kuriyan, 
Coarroller of Printing and Stationery (vide Volume IT—Ewidence) 

Extravagant Expenditure on Printing of Electoral Rolls (Para 27, pages 
18-19 of the Audit Report.) 

The Committee wanted to know why in 1948 tenders were invited from only 
a few sslected presses for printing of electoral rolls and wotk entrusted to them at 
about rup:zs six par page, involving 8 total expenditure of Rs. 9.98 lakhs while in 
1953 stmilar work was gotdoneat Rs 1-14-0 per page. By giving a wider publicity 
th: Committez thought, a lot of the expenditure could have been saved. 

Thz rzason exolained was that after the part:tion some of the presses which 
used ६० orint electoral rolls in the United Punjab were reported to have moved 
0४2 (0 Dlhi. The P.A. to the Elections Commussioner after visiting these 
presses recommeandsd those which he thought could undertake work. 

. . The Controller of Printing and Stationery forwarded to the Government a 
list of 7 presses recommended by the Election Commussioner. At the same time 
he suggested  that the work nught be given by calling open tenders and not to ths selected presses 10 order to avoid criticism. The Government in consultation 
with the Finance Department decided to entrust the work (0 selected presses only.
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. Asked why the Government decided against inviting open tenders and accepted 
the procedure of giving work only to selected presses, Shri Rattan Singh, Urder- 
Secretary, Labour and Printing stated that the file दा which this question was dis- 
cussed had been destroyed by the weeding Department. But he 5810 फिट reason as 
intimated to the Accountant-General was that as there were not many suitable 
Litho Presses in Delhi or in Punjab, no useful purpose could have been served by 
inviting open tenders. 

The Commitiee learnt that the Government conveyed to the Controller of 
Printing and Stationery its approval, —vide Memorandum No. 4493-LPR-48/295(0, 
dated the 315 May, 1948, that the Printing of electoral rolls be entrusted to फिट 7 
selected Presses specified therein but the Controller invited tenders frcm 5 more 
Presses without reference to Government, which he thought was not necessary be- 
cause the policy had been laid down and he did not think there was any harm in 
including the names of more Presses with a view to obtaining competitive rates. 

The Controller of Printing and Stationery stated that addition was made by 
me. Tenders were invited from those presses recommended by the” Elections 
Commissioner. 

To a query as (0 how they could add to or subtract from the list of presses 
approved by the Government, and whether any complete survey was made as to 
whether any new presses that could do the job had come into existence, no  satisfac- 
tory reply was given. 

To a qusstion whyv he included only five and not more presses for inviting 
tsnders the Controller replied that tewelve presses were considered sufficient to know 
the trend of the market. 

The Committee had been informed that a firm which had been given work at 
Rs- 5-14-0 per page had no equipment of 1ts own and got घाट work done from other 
presses at Rs. 2 per page. The Controller of Printing and Stationery admitted that 
Litho Press of M‘s. Uttar Chand Kapur and 5005 was not functioning at the time 
when they were given the printing of electoral rolls and got the work done 
throug‘h other presess. 

The Accountant-General informed the Committee that he would place 
material before it that would satisfy that M/s. Uttar Chand Kapurand Sons got 
the entire work done at Rs. 2 per page. 

The Committee wanted to know why, when M/s. Uttar Chand Kapur and 
Sons had no press of their own at any time 1n 1948, was their name recommended to 
Government. To this the Controller of Printing and Stationery replied that it was 
a question for the Elections Commissioner to answer. He said as he was not in 
charge of the Printing Department he could not give any reply. 

The Chairman wanted to know why tenders were not called for from the 
presses at Amritsar, Jullundur and other places. The Controller replied that work at 
one place i.e. Delhi was given in deference to the wishes of the Elections Depart- 
ment. The Controller could not show any letter embodying any such decision of 
the Blections Department but he said that the Personal Assistant to the Elections 
Commussioner considered it desirable that work should be entrusted to presses at 
one place only viz. Delhi. 

A narration of events submitted by the Controller of Printing and _Stationery 
after the meeting, is given in Annexure (XVII). 

g
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Grant No. 21—Industries, Para 32 page 20, Audit Report, 1952. 

The Committee examined Sardar Jaswant Singh Basur, Director of Industrie$ 

and Shrt B.LL Mohan, Technical Officer Rehabilitation (Vide Volume 11—Evidence) 

The Accountant-General pointed out to the Committee that in this case a 

sum of Rs. one lakh and eighty-five thousand was drawn by the Head of 

Deparment on 31st March 1950 with the idea of utilizing the budget grant. 

The Director of Industries stated that the letter sanctioning the amount came 

on 30th March and it was stated therein that the expenditure involy ed sl c11fc' te met 

during the current financial year and thatis why the amount was drawn frcm the 

treasury on 3lst March, but पा. Augustit was agan deposited in the Treasury. 

The Accountant-General explaining the position stated that the letter sancticn- 

ing the amount only meant that if the goods arrived during the financial year, the 

amount could be paid. If the goods had not arrved during the financial year the 

amount should have been surrendered Payment in regard to the purchase of German 

Reparation Machines was to be made by book adjustment the question of drawing 

money from the treasury did not arise. 

Recommendations of फिट Public Accounts Committee on the Appropriation 

Accounts for the years 1948-49 and 1949-50. 

On enquiry the Director of Industries informed the Committee that in view of 

the recommsndation of the previous Committee, Industries Department was not 

considering any quotation received after the due date and time. The purchase 

procedure had been revised by the Government and they had directed that where 

the lowest tender was 1gnored, their order should be obtained. 

T1: D 5397 of [ndustries was directed to give a Memorandum showing th.erein 

ths action taken by his Dzpartment on the recommendations of the previous 

Public Accounts Committee. 

Audit Objections and Inspection Reports. 

Asked about the present position regarding the disposal of Audit objections 

and Inspectton Reports pending in his office the Director of Industries supplied 

8 statement giving figures for the years 1948-49 to 1952-53. 

Inregard to Audit objections hestated that a register was now being maintained 

where progress in regard to the disposal of audit objections was recorded. Field 

OfTicers were baing constantly reminded to promptly dispose of these audit objections. 

In addition, he had asked all the sub-offices to submut quarterly reports showing the 

position of disposal of audit objections. 

Grant No. 22—Indastrial Capiial Expenditare (Anaexure XII). 

On being questioned, the Director of Industries informed the Commiitee that 

as recommended by the Public Accounts Commuttee for the previous year the 

money deposited in the Personal ledger Accounts with the Punjab National Bank 

was b2ing withdrawn and deposited in Government Treasuries. 

In regard to losses in the working of Work Centres, surplus stocks and surplus 

machinery therein the Director of Industries submitted that the losses were mainly 

due to the fact that these Centres were started (0 provide work to displaced persons 

and not for earning money. The workers, (0 begin with, being unskilled the articles 

produced were of inferior aquality.
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Surplus stocks he explained, had accumulated because things were manu- 
factured merely to provide work without having regard to market conditions. 

To clear these stocks Government had agreed to reduce their prices by 25 per cent and sales agents had been appointed and an Emporium was being opened 
at Delhi. 

For ths future, instructions had been issued to manufacture articles against 
specific orders only. 

Thz2s2 cantres had obtained orders worth Rs. 3,67,000 from the Capital Project Ad ninistration, worth Rs. 2,30,000 from the Public Health, worth Rs. 4,69,CC0 from the Blestricity D3partment and worth Rs. 3,63,000 from the Police Degart- mzant. Production in 1953 had stepped up by about Rs. 2,40,000. 

The value of the presentstocks of finished goods was stated to be 
Rs. 4,56,370. 

The Director informed the Committee that no survey of any kind was made in 1948 bzfore starting these centres 85 at that time intention was to provide work to the refugees wherever they were sitting. 

The Com nitteelearnt that 81055 of Rs. 10,000 had been incurred on an Enamel Work Csatre at Fullundur. It had to be closed down after some time because electric >>113zction could not be odtained. The Director of Industries stated that ) the niastrialists who had purchased plots had not been 2016 to get electric connections. 

The Durector of Industries informed the Committee that surplus machinery of the value of Rs. 44,714 was lying at Sonepat and machinery worth Rs. 34,817 was lying at Panipat. After obtaimng tenders recommenations had been made 10 the Government for its sale. The Committee observed that early decision in the matter 
should be taken. 

Asked about the total number of German Reparation Machinery in stock the Director stated that 54 machines were at Panipat and Sonepat and the rest had al- 
ready been transferred at their book value to the Vocational Training Centies in 11.6 State. 

Thg Director of Industries thought that it was a very difficult assurance to give that the existing Work Centres would not run into further loss. But he 5810 he would see that there was no wasteful expenditure and the Work Centres worked properly. 

Hs further assured the Committee that if he found that a particular work Ceatre could not berunona satisfactory basis then he would make a recommenda- to disband the cantre and let the trained men take to their own trades. 

Asked why raw material worth over Rs. 8 lakhs was purchased for the Metallic Works 03105, Abiallapur when during 6 months 1t could consume material worth rup:3s onz lakh oaly, the Director stated that being a controlled material availatle at chsaper ratesat the time when it was purchased in bulk. He further stated that up (0315 March 1953, maerial valued at Rs. 6 [akhs had been consumed and material  worth only Rs1,06,194 iemained in hand, 
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A Meeting of the Public Accounts Committee vas fixed for 24th February 
1554 at 12.00 Noon at the'Committee Room of the Punjab Civil 

hd Seccretariat, Chandigarh 

PRESENT; 

Shri Kedar Nath Saigal .. Chairman 

Shri Daulat Ram Sharmua : 
o Members Principal Harbhajan Singh .. 

Shri R. Srinivasamurti, Acccuntant-General, Punjab. 

Dr. Kuldip Chand Bedi, Secretary 

Shri P.K.Kaul, Financial Commissioner, Revenue. 

Sardar Jaswant Singh Uppal, Deputy Secretary, Revenue 

Sardar Sampuran Singh, Director of Consolidation of Holdings. 

Shri S.R. Varma, Excise and Taxation Commissi'oncr, Punjab. 

Shri Banwari Lal, Assistant Secretary (Finance). 

Since the quorum was not complete, the Chairman directed that Express telegrams be sent to the 1emaining Members of the Committee, to attend t(he meeting of the Commuttee. : 

s
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Minutes of the 21st Meeting of the Public Accounts Committee held on 

Wednesday, the 24th Febraary at3 p.m. in the Committee 

Room of the Civil Secretariai, Chandigarh १ 

PRESENT : 

Shri Kedar Nath Saigal .. Chairman 

Shri Daulat Ram Sharma e , 

Principal Rala Ram . .e Members 

Principal Harbhajan Singh .o | 

Shri R. Srinivisamurti, Accountant-General, Punjab. 

Dr. Kuldip Chand Bedi, Secretary 

) WITNESSES 

Sardar Jaswant Singh Uppal, Deputy Secretary (Revenue). 

Sardar Sapuran Singh, Director of Consolidation of Holdin-gs-. 

Shri S.R. Varma, Excise and T\axation Commissioner. 

Shri H.B. Lall, Deputy Secretary. 

Sardar Paritam Singh, Personal Assistant to Director of Agriculture. 

Grant No. 1, Land Revenue (vide Ann.exure ).’ 

The Committe ¢ examined Sardar Sapuran Singh, Director of Consolidation 

of Holdings (vide Vol II Evidences) 

In elucidating his Memorandum submitted to the Committee, Sardar Sapuran 

Singh explained that the cause of delay in the execution of the scheme was owing 

to the need for integration and harmonising of the programme of Bhakra-Nangal 

Board with this scheme. 

Lack of trained staff was another factor causing delay. They were expecting 

R=habilitation Dezpartment staffto be available on their release but that was also 

delayed. They also could not get jeeps and without the quick mobility there could 

not be adequate supervision. 

He further explained that there were 47 Tehsils in the programme and in 40 

of them the work would be completed by August, 1957 and in the remaimng 

Tehsils it would be finished in a year or two at the most. 

The revised target dates might cost more than Rs. 10 lakhs per annum, but 

the total cost to the Government would only be Rs. 80 lakhs and the rest 440 lakhs 

would be met from the receipts from the fees. They were gaining momentum and 

their out turn was increasing. - 

He further explained that there was no further scope for increase-in the fee 

which was originally put at Rs. 5 but ultitmately fixed at Rs. 4. The total acreage 

involved was 135 lakhs. 

. Explaining the variation in the areas re-partitioned and areas attested, he 

said that out of 27 lakh acres about 20 lakh acres had been attested up to 

N4
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the 31st.January 1954.-Attestation started 3 to 5 months after the re-partitioning 
had been completed and hence delay. , L 

t i 1 

-"¢ : Sardar Sapuran Singh informed the Committee that the.rate of conso"h'd_atio_n 
हिट and also-the number of instalments उप which 1t was recoverable were fixed by the 
rules framed. under the East.Punjab: Consolidation .of Holdings and Fragmentation 
Act. - 

’ Regarding collection of arrears cfifees amounting to-Rs. 8 lakhs.he explained 
that these were being recovered 'as arrears.of land revenue throngh « the Tehsil 
Authorities. These-would be ‘recovered .in:two instalments along -with the land 
revenue. 

He further stated that the rules framed under the'Consolidation-of Foldings 
and-Fragmentation Act required the-Consolidation Officer to.do certain ,things on 
the advice of an Advisory Committec selected from' फिट -residents.of the villages 
concerned. These Committees collected -some fees-to cover their incidental 
charges but.on receipt of some complaints -about-these collections '.thes: had 
since been stopped .under orders of the Development’Minister «wnd «in cases . where 
these collections. had not been properly:accounted for-or - misappropriated,’ these 
would be referred to Police. PR 

Grant No. 2—State Exclse. 

“The Committee Examined “Shri.'S. R. Varma, Excise and Taxation Commis- 
sioner (Vide Volume II—Evidence). . 

Shri Varma explained the reasons for fluctuations in the Excise and Taxation 
Revenue during the year 1948-49 10 1952-53 as under:— . - 

They got liquor -from Bom’b/)a 7, West Bengal :ortPepsu or rany other State 
and paid immediately the duty 25 the~ = might -be. -But ultimately that.duty, had 
to-be refunded. to this State. This.dela, in refund involved decrease in credit of 
duty in a‘particular year. 

Similarly they sold liquor.to.Delhi.and collected duty on their behalf which 
was usually to be passed on to Delhi. ‘The delay in refund-also affected the credit 
balances. 

'Another big factor for decreasing receipis was the reduction of opium quota by 
10 per cent each-year. The sale-proceeds of opium -naturally go on declining. 

तप ensure proper cradit of ‘duty in a particular year the, previous.system had 
heen scrapped and the new system:called: pre-paid.duty:system had been.iniroduced 
under which the "duty would be collected first and:the liquorcwould come. afterwards 

Regarding illicit distillation he explained that it: was extremely rampant and was. 
8 serious problem. To check this they were putting-morc:police staff and.keeping 
vigilance over the inspectorate staff,-resulting into- detection -of illicit 'distillation 
to: a.considerable extent.and increase in excise auctions this year. 

Grant No. 18—Agriculture; Grant No. 37—Capital t'Outlay»on‘:‘vain-c-ial 
Scheme of State Trading. 

! . The (० ( (66 दा एर्ट्त Shri H.B. Lali, Deputy Secretary Development and 
Sardar:Pritam -Singh,. Assistant toDirector. of'Agriculture (Vide Vol. :II—Evidence)
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Bxplainging the excess expenditure of Rs. 7,96,256 on ‘Grow-Moré 

Food Scheme’ Mr. Lall stated that it was mainly due to inadequate provision for 

the cost of Ammonium Sulphate resulting from wrong debiting of about Rs. 6,43,000 

for the cost of ammonium sulphate relating to Pepsu Government and Central 

Government and the balance excess was due to the debits of* the previous year. 

Sardar Pritam Singh stated another- difficulty in forecasting expenditure. The 

procedure adopted by the Central Government for the supply of fertilizers and sub. 

mission of accounts was 50 lengthy -and complicated that their accounts were received 

by them a year after they were accounted for by them. Now, however, the procedura 

l:'had been simplified and they were directly -connected for accounts with Sindri 

actory. . 

Explaining the saving of about 7 lakhs on account of non-payment of subsie 

dies to the cultivators Shri Lall told the Committee that originally they were giving a 

sum of R §1,750 for the, sinking of a percolation well on the condition that if the well 

was compicted within a year, fifty per cent would be remitted 85 subsidy and the bal- 

ance would bz recovered as taccavi. This continued till the end of November, 1949. 

After that they were giving only taccavis and not subsidies. They expected that the 

whole amount of about nine lakhs would be consumed in 1950-51 but on account of- 

difficulties and their own inability to fulfil their promise of supplying material such 

as cement and bricks to the cultivators, they had to extend the period of one year for 

the sinking of wells in certain cases with the result that the money could not be spent. 

Regarding delay in issuing completion certificates Shri Lall explained that 

it was due to a fairly large procedure involved therein and also a little inefficiency 

of field staff. The cultivators have not, however, suffered on that account as the 

money has been given to them in the form of advances which will be partly written off. 

The Committee, however, recommended that early steps be taken to finalize 

the work of completion certificates and subsidies adjusted accordingly. Shri Lall 

assured that that necessary orders to that effect have already been issued. 

Seed operation,—Vide para 47 (d), pages 29-30 of the Audit Report and notes on 

page 194 of the Appropriation Accounts (Vide Annexure XI) 

Mr. Lal explained about the reasons for the loss on seeds as under:— 

They made estimates of seed requirements of each district about 9 months 

before the seed was actually purchased. When that seed got purchased, they 

have to pay a certain amount of premium to the cultivator for the higher quality 

of the seeds because otherwise it was not possible to maintain the quality of the 

seed. They, therefore, pay a certain amount on that score to the cultivator. 

Then they paid the incidental charges. They could only make purchases of seed 

at the harvest time because the prices are low during that period. If they bought 

it at a later stage, they have to pay more. They have to sell the seed at the 

market rate, which might be higher or lower than the purchase price. So there 

were chances of loss being incurred. They have already issued instructions to the 

district officers to purchase only in accordance with the actual requirements on 

the basis of the figures of the last three or four years. 
~ 

He assured the Committee that all possible percautions would be taken to 

reduce losses to the minimum. ] 

Observation of the Committee. 

The Committee noted that a profit of about Rs. 67 thousand was made in the - 

year 1951-52. But in view जी the fact that the scheme up to the end of 1951-52 

showed a loss of Rs, 1,96,000 it desired that the Department should take suitable 

steps to prevent further losses.
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Minuates of the 22nd Meeting of फिट Public Accounts Committee held 
on the 25th February, 1954 at 10.30 a.m. in फिट Committece Room 

of the Civil Secretariat, Chandigarh 

PRESENT द 

Shri Kedar Nath Saigal Chairman 

Shri Daulat Ram Sharma .. 

Principa] Harbhajan Singh .. 1Member: 

Shri Rala Ram . J 

Skri R. Srinivasamurti, Accountant-General, Punjab 

Dr. Kuldip Chand Bedi, Secretary 

WITNESSES 

छत H.B. Lall, Deputy Secretary, Development. 

Sardar Pritam Singh, Assistant to the Director of Agriculture. 

Skri D.C. Lall, Inspector-General of Police. 

Shri N.R. Sawhney, Deputy Inspector-General of Police. 

Sardar H.S. aAchrcja, Director of Food and Civil Supplies. 

Shri S.R. Maini, Secretary, Health and Local Government Departments. 

Dr. A.N. Bajaj, Deputy Director of Health Services. 

Shri B.N. Handa, Director, Animal Husbandary and Warden of Fisheries, Punjab. 

Shri S.N. Basudeva, Under-Secretary, Finance. 

Shri Banwari Lal, Assistant Secretary, Finance. 

Seed Operations (Annexure XI). The Committee eéxamined Shri H.B. Lall, 
Deputy Secretary Development, Sardar Pritam Singh, Assistant to Director 
of Agriculture and Shri Banwari Lal, Assistant Secretary, Finance (vide Volume 
II—Evidence) 

On being asked the difference between the seed operations which were charged 
to Grant No. 37, i.e. Capital Outlay and those which were charged to Grant No. 
18 i.e. Revenue, Shri Lall informed the Committee that previously i.e. before 1st 
April, 1949, Agriculture Department was working under the head ‘40— Agriculture’ 
but wien controls came in they started under the other head namely ‘85-A—Capital 
Outlay” etc., which was controlled by the Civil Supplies Department. Both these 
heads had now been amalgamated and no fresh transaction under the old head 
_was being made. 

The Committee then enquired about the reasons for the heavy incidental 
charges for the storage of certain seeds and was informed by Shri Lall and Sardar Pritam Singh that they could not give this information offhand but would let
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the Committes.Know later. It was, however, acdmitted that the incidental charges 

had really been very high. - L. ! 
- 

Explaining the carry forward of seeds form one year to another Sardar _ 

- Pritam Singh informed the Committee that it Happened only in the case of Jowar 

seed. All the Kharif 56०05, he said, had got to be purchased in the current financal 

year for sowing and distribution in the next f: inancial year. 

Sardar Pritam Singh then was asked to explain to-tlie:Committee if- His Ce- 

partment was maintaining any regular check up system.to see the viability of the 

seeds.  He submitted that they saw the viability at the time of purchase. Regarding 

the ** Jowar:” sebd which did not germinate at 211 he said that this was purchased by 

the Food Department and it reached them exactly at the time of the sowing’ season 

and that they could not test it before issue. He further admitied that it was the 

duty of पिंड Department to process and supply good 'seed’and that theyfailed to’ test 

it dueto its late receipt. He assured the Committee that infuture they would 556 

that seed was thoroughly tested before it was actually-supplied 10 the agriculturists. 

Cultivation of Pyrethrum. Answering था question regarding failure of 

pyrethrum cultivation in Kangra District .Sardar Pritam.Singh informed the Com- 

mittee that due to shortage of this insecticide during War its' cultivation had 10:06 

undsrtaken by the Department. 25 its supplies from abroad stopped. The hilly 

areas in Kulu, Simla and Palampur were considéred-suitable for growifig this crop. 

f]But it s0 happened that the rain in those ranges did not allow the crop to mature 

owers. 

On being asked about fixing the responsiblity-om-any "officer-fer- the 1055 

which occurred in regard to_certain seeds including Jowar. ard Pyrethrvm due to 

fluctuation in their sale rates“and deterioration of 'stocks due to prolonged storage. 

Sardar Pritam. Singh regretfully stated that.question of.disposal of seed.could not be 

looked into earlier and that it was now being looked into. The-responsibility 

for the 1055, he said, will surely be fixed on some officer. 

Answering a question regarding the enquiry” into~the working of the Seed 

Depots Scheme, Shri-H.B. Lall stated that it.was not necessary, 85 the loss incurred 

on-the scheme was not so high: सेट, however, assured the Committee that Govern- 

मोटा would take steps to see that no losses-would be incurred. on the scheme in 

ture. . 

Physical Verification of Stocks. On béing*asked, Sardar- Pritam-Singh informed 

the Committee that physical verification of stocks was always done by the Depart- 

meiit, and fur ther audit of accounts.was done by the office of प्रिंट" Accountant- 
General, Punjib. He explaitied at length thie.procedure of distribution” of 'seeds 
through non-official agents and subniitted"that’ Agriculture ‘Assistant kept check 

over the distribution by the non-official agents. On account of distribution of -seeds 

in small quantities to. large number.of cultivators, they had fixed the percent- 

age. of “shortages .according. to. thie commodities which varied from 15 per'cent. (0 

3 pér cent. The stocks which were-Iéft with the agents. .unsold-were disposed of 

mmediately after the.sowirig.season-was over to the best interest 'of thie Department. 
i . 

Grant No..37—CipitsI_Ontltal on Provincial- Schemes of State Trading 
The Committees' desired that heavy carry-over of. sceds which was 

nearlyto the tune of 10 lakhs should be avoided at allcosts. in -future. 
It was of the view that maximum stock limit for the purckase of . 
each. cemmodity: should be -fixed,, the idea- being  that. -over-stocking 
which was detrimental to the interests of -the- State, be. avoided. It was 
not.ic_e'd by the-Committee -that. due;to.lack of proper planning. there were large 
variations between the Budgetary figures of estimates and फिट figures of experdiure.
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,. When asked by the Accountant-General what steps had been taken for the 

prompt disposal of audit objections, Sardar Pritam Singh nformcd the Cc mmittee 

that audit objections had been answered except those relating to the prepartticn pericd 

and that audit objections relating to 1951-52 and 1952-53 weie already beirg lcck- 

ed into. The Committee desired that these should be settled within 2 or 3 mcriks. 

Grant No. 19—Veterinary 

Shri Handa, Director of Animal Husbandary, was asked by the 

Committee to explain as to why no material in reply to the questionnaire 

sent to him was furnished to the Committee.in spite of the fact that five reminders 

were sent to his office. His reply to the question was that the Government had 

passed orders that the recommendations of the Committee should be placed before 

the Advisory Committee of the Government Cattle Farm, Hissar and whatever the 

Committee recommended should be placed before the Government. On being 

asked as to why no intimation was sent to that effect, Mr. Handa could rot.say any- 

thing beyond that reply could not be sent for want of recommendation of the Ad- 

visory Committeec. He, however, promised ६0 look into the matter and take necessary 

haction against the officials who were responsible for not bringing the reminders 10 

is notice. 

The Committee then enquired about the saving of atout Rs. 30,000 due to 

non-receipt of debits and for another saving of rupees 34 thousar.d ard ¢cdd vrder tle 

jtem of breeding operations. Shri Handa submitted that for the purchases made 

from the Indian Veterinary Research Institute, the debits against tke Punjab 

Government were raised by the A.G.C.R. through A.G., Punjab, which took ture. 

When asked by the Committee that the Department should have taken steps to heve 

the debits adjusted in time within the financial year, Shri Handa replied that there was 

no definite procedure laid down for this purpose. They have simply to pass the bille 

and forward them. Mr. Handa was then advised by the Committee to follow the 

instructions laid down in the Punjab Budget Manual and those issued by the Finance 

Department and see that book adjustments were made within the financial year. 

On being asked as to the action taken on the recommendations of the previous 

Public Accounts Committee, Shri Handa stated that those recommendations had to 

be placed before the Advisory Committee appointed by the Government and assured 

that the recommendations were already being given effect to. Shri Handa further 

promised to supply to the Committee a memorandum showing the action taken on 

the recommendations of the last Public Accounts Committee. 

The Committee then wanted to know the reasons for the increase in losses in 

the Government Cattle Farm, Hissar and was informed by Shri Handa that the main 

reason was failure of rain which was very often in Hissar. Out of 40 thousand acres 

of land given to the Farm only 4 thousand were irrigated. On this 

4 thousand acres they had to maintain 12 thousind heads of cattle. The 

other reason was that expenditure on “Education and Research”, which was about 

Rs. 1,40,000, was also debited to the Farm. This was brought to the notice of the 

Government and it was understood that the Governmznt had decied to exclude this 

amount from thes Budget of the Farm. The Committee was, however, not satis- 

fiad with the explanation for these heavy losses which it thought should be avoided 

in all circumstances. 

_ When asked about the expeditious disposal of pending audit objections cori- 

cerning his Department, Shri Handa said that he would take necessary action on 

receipt of a note from the Accountant-General, Punjab. 

Grant No. 14—Police 

. The Committee examined Shri D.C. Lall, Inspector-General of Police and 

Sardar H.S. Achreja, Director, Food and Civil Supplies (Vide Vol 11—~Evidence)
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On being asked by the Committee regarding the excess of Rs 3-71 lakhs, Shri 
Lall explained that it was due to late receipt of armaments from the Army for which 
ayment had to be made in that particular year when no provision had been made 

For the total requirements. Shri 0.0. Lall, however, admitted that it was a case of 
under estimation. It was noticed by the Committee that a sum of Rs 1-10 
lakhs was not surrendered in time. Replying this Shri Lall submitted that at the time 
of Submitting the second list of Excesses and Surrenders a mistake was made by the 
office. They had correctly estimated the ‘approximate number of vacancies which 
would remain unfilled, but while surrendering the money meant for dearness allow- 
ance, etc,, they did not surrender फिट pay portion of the grant. This was somebady’s 
mistake. [he saving was of the order of 1% of the total grant and it was not possible 
to foresee to any adcurate degree in advance. The Committee, however, 
observed that he margin of savings should still be narrowed down. 

The Committee further noticed that by keeping some posts vacant under es- tablishment these were being utilized for Tunning Kunjpura Academy. Shri Lall, 
however, submitted that it did not matter if a man instead of being employed in 
Jullundur District was posted in the Academy. 

With reference to the observation of the Committee in last year's report in regard to sub-head b(4) Contingencies, the Inspector-General of Police assured the 
Committee that the instructions were always kept in view and the officers con- cerned were being constantly reminded of the same. 

Para 39 of the Audit Report. The Committee then took up the question of 
purchase of 80 bales of cloth (Annexure X) for making the uniforms of the Polfce 
force and asked Shri Lall and Sardar Achreja 10 give complete information regard- ing its purchase and subsequent disposal resulting in heavy loss to the Government. हि Shri D.C. Lall explained that order for this cloth had been placed in the joint Punjab, { but before thecloth could be received partitioncame in. The Police Department ! approached the Chief Secretary to arrange to their Share of it as they had no cloth in stock. The Chief Secretary wrote 10 the Civil Supplies Department, who referred 
the case to the District Magistrate, J ullundur, for taking the delivery of Cloth. . The District Magistrate authorized some local dealers to take the delivery of the cloth and informed the Police Department to take the delivery on cash payment. The police Department took the delivery of the cloth after paying 129 profit over the ex-mill 
price plus insurance and other miscellaneous charges. 

After the delivery had been taken the Police Department found that the cloth 
was not suitable for their requirements. It was, therefore, sold to the cloth dealers in the open market through the Civil Supplies Department resulting in a 1055 of Rs 11,407 to the Government. 

The Director of Food and Civil Supplies said that his Department had on hand in either making the arrangements for the supply of cloth or for the fixation of prices at the time of purchase or sale. He stated that the Civil Supplies De- partment had acted only as an * Expediting Agency ™., . 

_ The Committee felt that the 1055 had been incurred by paying high price at the time of purchase and the disposal of unwanted cloth. Also that the Textile Control Officer at Bombay did not exercise proper control in securing and despatch- ing, the goods. In its opinion purchase of cloth needed further investigation and responsibility for this whole muddle required to be fixed. 

Para 41 of the Audit Report. The Committee noticed that some amount of न money had been drawn when it was not required for immediate disbursement, The ' Committee considered it to be an irregularity which should be avoided. 
$
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Kunjpura Academy. The Committee for the previous year had said that 
expenditure on Kunjpura Schools should be specifically shown in  the Budget 
and that the Police Department should not appropriate funds for this expendi- 
ture from various other heads. 

But the Committee still noticed that expenditure on this Academy 
had not been shown separately in the Accounts. Mr. D.C. Lall submitted that 
action to regularise this matter was being taken. 

Action taken on the recommendations of the last Public Accounts 
Committee 

The Committe further enquired from Shri Lall about action taken by the 
Police Department on the recommendations of the lastPublic Accounts Committee. 

The Committee was informed that in accordance with the recommendation 
of the Committee, the Mass Training Fund and the Clothing and Equipment Fund 
were being credited to the Government Aecounts. A part of the sum had been credit 
ed and the balance would be credited to Government accounts next year, and that 
the remaining N.V.C, stores had been disposed of. 

Disposal of outstanding Audit Objections. Shri N.R. Sawhney told the Com- 
mittee that out of 447 Audit Objections only 92 remained and action was being 
taken to dispose of those also. 

Grant No. 17—Medical and Public Hezlth 

The Committee examined Shri S.R. Maini, Secretary to Government, 
Punjab, Health and Local Government Departments and Dr.A.N. Bajaj, Deputy 
Director of Health Services. (vide Vol. II—Evidences). 

Note 6, Pages 175-76. The Committee enquired the circumstances undet 
which a driver for a lorry was appointed when the body of the said lorry was under 
construction. 

Shri Vasudeva, Under-Secretary, Finance Department, however, informed 
the Committee that his Department had refused to regularise this expenditure, as 
the driver was keot on to perform the functions which were not his. 

Shri Maini, however, stated that in case the Finance Department was 0 
prepared (0 regularise घाट expenditure, the Administrative Department will call upon 
the officer responsible for this unauthorised expenditure to make gocd the 1055. 

Shri S.N. Vasudeva informed the Committee that with regard to the grants to 
local bodies, the Sanitary Board had passed the following resolution:— 

“The Sanitary Board resolved that in future large grants-in-aid should be given to 
local bodies by instalments 10 order to obviate the amount remaining umspent 
for longer periods.”
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-Minutes of the 23rd Meeting of the Public Accounts Committee held on घाट 26th 

February 1954 at'11 a. m. in फिट Committee-Room ofthe*Civil Secretariat, 
‘Chandigarh 

PRESENT 

Shri Kedar Nath Saigal . . Chairman 

Shri Daulat Ram Sharma .- 

Shri Rala Ram 
.o 

Principal Harbhajan Singh .. 

.Shri R. Srinivasamurti, ‘Accountant- General, Punjab 

-Dr. Kuldip Chand Bedi, Secretary oo _ 

ह WITNESSES: 

Sardar.H.S. Achreja,.Director of Food and Civil Supplies. 

Dr. A.C. Joshi, Dzputy Director Sf Public “Instruction and ‘Deputy ‘Secretary "0 

Government, Puajab, Education Department. 

Sardar J.S. Basur, Director of Industries. 

Mian Kushal Singh, Under-Secretary, Rehabilitation Department, Jullundur. ’ 

“ Shri Galab Chand Jain, Assistant’ Secretary, Rélief and'Rehabilitation Department, 

Jullundur. i - ‘ 

* Observation of-the Committee 

Oa enquiry from the Chairman, the Committee was informed that the Secre- 

tary, Cuvil Supolies Dzpartment: had sent no intimation about.his inability toattend 

the meeting of the Public Accounts Committee. 

The Committee were of the view that such an-omission was derogatory to 

the Committze’s status and should-be avoided in future. 

Grant Na. 37—Capital outlay on Provincidl Schemes “of “State “T'rading -arid 

items Felating to Food and Civil Supplies for the year 1948-49. 1949-50 

and Aundit Reports thereon (Amaexarz XXTI). - ‘ F 

The Committee examined Sardar H.S. Achreja, Director of Food and Civil 

Supplies (Vide Vol. II—Evidence). 

Appropriation Accounis for 1950-51 

Audit Comments on pages 382-384‘ [paragraph 47(a)-page :281. 

Ths Committee wanted Sardar Achreja toexplain the reasons for the delay in 

{331ti17 ths r2zords pactaining to unlinked items valuedat Rs. 3,51,488 and the steps 

he had taksn to ensure an expeditious settlement of the discrepancies. Sardar 

Azhreja explained the system of linking, conceded that the work was in arrears and 

assured the Committee that he would take immediate steps to clear up those arrears. . 

The Committee could, if it wanted, fix a period of time within which the work should नै 

b= completed, he added. Otherwise, he would do so and issue a directive to the 

officials concerned to finish the work by that time. - 

हे
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The Committee observed that there was no question of fixing any tme 188 
because the cardinal principle in accounting was that as soon as consignments wer ¢ 
despatched from one place to another, they should be taken into account imme- 
diately. The right course that should have been adopted was that before the 
monthly accounts were closed, linking must have been done. 

Siardar Achreja submitted that linking had been done up to August, 1953 
and the remaining unlinked items were being enquired into. It would take his. 
Department, he added, three months to complete this linking work. 

In reply to a question, he said that if it was proved that a shortage was normal, 
natural and owing to circumstances beyond the control of the staff and not the result 
of defalcation, then that was written off by the competent authority after obtaining 
the sanction of the Finance Department. 

When asked whether the receipt of 6,768 maunds, which remained unack- 
nowledged and untraced a few years back, had now been acknowledged. Sardar 
Achreja said that he was not in possession of the facts of the case and that before 
giving any information, he would have to consult the relevant records. 

When asked, Sardar Achreja quoted the average purchase prices and average 
sale prices of important foodgrains during the years 1950-51, 1951-52, and 1952-53. 

In reply to a query whether the figures for profits for the years 1950-51, 
1951-52 and 1952-53 were a:rived at after taking into account the * establishment 
charges *, Sardar Achreja submitted that a certain percentage of expenditure in- 
curred on the pay of higher officers of the Department, which was not being shown 
previously on the side of the expenditure of the scheme was being shown as such 
from the year 1953-54. 

-The Committee enquired whether physical verification of stocks was being 
done every year. Sardar Achreja submitted that right from the inception of the 
Department, the stocks were verified twice every year—once by the Assistant Food 
Controller and for the second time by the Foodgrains Inspectors. The Head of the 
District, i.e., the District Food Controller also, verified 10 per cent of the godowns at 
each centre in his circle in each financial year. 

व 1952-53, a new system was devised. According to this system, Stock-veri- 
fying.parties were deputed from one circle to another so that the men of the same 
circle might not mix up together and conceal some losses which might be found on 
verification. 

At this stage the Accountant-General pointed out that the physical verifica- 
tions were not carried out, as required by the financial Rules. The ground balances 
did not tally with the book balances. In fact, they varied very widely. The Food 
Department, he added, had made an ad-hoc adjustment of 10 lakhs in one year’s 
accounts without any basis, but that was not accepted by the Audit. 

Shri Vasudeva informed that the Finance Department in deciding cases of 
writing off, took into consideration a lower limit of 2 per cent. In their opinion, 
the losses should not go beyond that limit, he added. . 

Sardar Achreja informed that shortage detected at the time of physical veri 
fication was only noticed and recorded but the final check up was done when the 
godown which held the stock was completely empty. 

.. The Accountant-General observed that the correct position in regard ta 
2६016 Accounts was that as soon 85 any shortage or excess was brought to0 notice
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as'a result of verification, it 'Should be ‘investigated- afid " book-balance ‘corrected 
The’ Finance' Department’s representative’ agreed. ’ 

SReferring to-page 224 -of 'the’ Appropiiation”-Accounts” for 1948-49, Sardat 
Achreja said that the-nétloss'of Rs. 1-731akhs-had been writter off under the orders 

of the Government without charge-sheeting or suspending the District Food Con- 

troller who was entirely responsible forthis loss to the Govertiment. - He was a 

lien-hblder of the'Railway Departmént-and was reverted-to'that office:but actually 
he did not join his permanent-postand resigned. ' The Civil-Supplies Department 

had to recover a sum of Rs 1 thousand from him. He added, that at the instance 

of ‘the ‘Food Department, the Rdilway Department had withheld his“Provident 

Fund. The Government had also-been réquested to‘file 4-civil suit. दि - 

In reply to a question, Sardar Achréja sdid-that any-enquiry at-this“stdge 

would not lead to any results because all the witnesses might by this time have 
disappeared. व 

ORaferring १०' 878 14 07 पा6 Audit’ Report, 1951;-Sardar +Athreja submitted 

that there was no question of taking-any dction'against any-official forthe ddmage - 

caused t”or_foodgrains worth Rs 7,29,644. The arrangements for storage of food- 

grains at Government godowns' were-ddequate - and stocks-werfe not ddmaged due to 

defective 'storags or carelessiiess ‘of ‘the officials of the Department but’due-to uns 

precedented rains.and floods all over the State. 

* [n"order to find out*what was the quantity-of* foodgrains,-whiclh was ‘unfit 

for humdn consumption, - Mr. Mangat-’Rai,- who''was‘then ‘workitig’ as* Additional” 

Secretaty of the Depattment-and*Shri-Dawar, the'then Director in charge-personally 

visited Talwardi, Tarn Taran-etc.,"Which wete’the affécted areas. “They witnessed 

salvage operations and whatever quantity of foodgrains they’thought-was unfit for 

human consumption was collected at a central place and auctioned in their pre- 

sence. ‘ ’ T 

i (3 w‘,a"s"observed' that ‘the*Approptiation Accounts’ for the years 1949:50-and 

1950-57 ‘indicated that-if-adjustmertshad been-thade- through' the-Statéitients of 

Excesses बाएं * Surrenders; the-final ‘appropiiationwould not‘have-been'much: &t 

variance with the actual expenditure. Thé-Committee impressed-upon‘the Diréctor - 

of Food and Civil Supplies the need for surrendering excess amounts in time. 

“Raferring’to para 50'of the-Audit Report; 1952, Safdar Achreja said ‘that'the 

rmaterial pufchased for the codstruction bf storage bins'and at presentlying-unutilized 

consisted of bricks and cement. This material was at present with the !’ P'W.D. 

at <alanwali, Kurukshetra, Bhatinda, .Bhiwani and Sirsa. His Department had 

asked the Chief Engineer, Buildings and ‘Roads Branch;-whether‘these stores had 

‘béen utilized’ by Him. - o N 

-“Grant-No:16=>-Education 

The Committee examined Dr. A.C. Joshi, Deputy Director of Public Instruc- 

tion (Vide Vol 11-£Evidence). - ) ] ] 
- 

Pages 159 and 163 ' i 

(Sub-heads'B-2 'an‘,d‘ ‘RZ2(1). . : 

Dr Joshi explained that'the savingof “Rs 3,000-dué to unfilled vacancies'was 

on account of the fact that some posts of Lecturers remained vacant during that 
year. ' These posts ‘were-offered to’several-<candidates but thiey refused‘to-acéept the 

¢ नौ 1 
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same '0ा one ground or the-.other. After.a lapse -of considerable period of time, 

some suitable candidates were appointed. 

In reply to -a :question \Dr. Joshi-submitted: that फिट: Government Model 

School at'Jullundur had -been started because there was a great-demand from (फिट 

citizens. of Jullundur for a better kind of schools and the Training;College for. Tea- 

chers located at Jullundur also-needed.a:good-experimental . school. The duition 

fees charged by Model School, Jullundur and Government Special School for 
Children, Nangal, were Rs.10-and®12, respectively: 

Shri Vasudeva informed:that the-Finance Department had-asked-that these 

schools should be-run:as self-supporting institutions.by: levying. a-tuition- fee. of 
“Rs.- 10" per month: per-student. , 

] Dr. Joshi said that these schools could not be run as self-supporting institu- 

-tions in-the ~earlier stages,: because they -had to-spend aslot-on.furniture,:etc. He 

thought thatin the-years.to come they:would:.becomeself-supporting. 

Dt Joshi;. when-asked, gave:the:number and value of:scholarships. for Euro- 
peans. 

-Inreply to a questicn, Dr. Joshisaid thatischolarships; weres given _on: the 

recommendations.of the-Principals of the Schools. At the_timerof igranting :such 
scholarships; ** Merit?*’and. *“Poverty” were also. taken:into consideration,, 

In reply to another query, Dr. Joshi said that the entire Harijan andBackward 
Fund had been exhausted by September 1953. - 

With reference to K-16, Expenditure on National Cadet Corps, he said that 

the provision for outstanding debits of the previous years was omitted to be made 

through some misapprehension. He conceded that this was an act of omission on 

-the part-rofiithe Education. Department. - 

Replying to a question,:he.said: that the/Police-Academy, Kunjpura, wasbeing 
maintained by the Police Department out of the subscriptions raised from the Mem- 
bers- of :that Department. . “This «nstitution: had ‘beenrecognised::by the-Depariment 

- and-it; was open-to-inspectionr.only by .the inspecting -officers 1of .the : Education 
Department.; - It zwas-not:under -the -administrative: control of the -Education. De- 

- partment. . T 
With.regard.to:the quick:disposal of audit objections -and-reports relating:to 

-_the:Schools:and Colleges, Dr: Joshi submitted. that ithe :Education -Department had 
recently issued a letter asking all its subordinate Offices to supply the information 
to the Accountant-General direct without any loss of time. 

s 

-~ .. . Grant:No:.332-Miscellanecus-(Vide Annexure XVIIT), . - 

The Committee examined Sardarr J. S. Basur, Director of Industries (Vide 
Volume -JI—Evidence). L , 

The Chairmanr remarked that :though the-Industries Department -had -stated 
in -the-written reply-furnished. by it, thatSpinning.Centres :were being run: on com- 

- mercial Jiries, actually theyhad-not been.declared.as such. These centressthe:Chair- 
. -man -added, were.far-from, being.run. on-commerciallines. They were:incurring a 
_loss-everyryear.-, ‘Sardar Basuc:submittedrthat the:Weaving:and: Spinning-Scheme 
sho.wed a hinct profit of Rs 88,290 up to 3Ist December 1952. Moreover, in 
starting this scheme the intention of the Government was to provide work for dis~ 
placed weavers and spinners and not to earn profits.
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At ths instance of the Committee, Sardar Basur gave the names of the cen- 
tres and sub-centres being run under this scheme. - 

~ In reply to & query, Sardar Basur told that (i) cloth worth abéut Rs 40 lakhs 
- had been sold during the last 4 years and (ii) out of 11,407 wheels, 6,640 had been 
disposed of and the value of the remaining wheels was estimated at Rs 10;365. 
He hoped that the remaining wheels would also be disposed of, 

Government Wool and Spinning Centres " 

Sardar Basur said that the balance sheet of the scheme showed that up to the 
31st December 1953, the loss was of the order of Rs 64,739-13-6. -This loss had 
been calculated without taking into account “ interest on capital” and other 
indirect charges. 

जप the beginning of 1953-54, the ‘Government decided to close down - this 
scheme but the people affected by this decision made representations to the Govern- 
ment to the effect that they would be thrown out of employment. On reconsi- 
deration, the Government decided to continue this scheme in the interest of those 
people. : 

It was pointed out to Sardar Basur that the closing balances in the Personal 
Ledger Accounts of both these schemes were very much-in excess of the require- 
ments and also in excess of the amount allotted by the Government. The principle 
of the Personal Ledger Account was that the Department should not have at any 
time more than the allotted sum and if it had more, that should be refunded to the 
Government treasury. ) 

Grant No. 33—Miscellaneous ; Grant No. 39—Loans and Advancesbearing 
interests. e 

' 

Rehabilitation Depart‘ment.. The .Committee. then examined Mian 
Kushal Singh, Under-Secretary, and Shri Gulab Chand Jain, Assistant Secretary, 

- Rehabilitation Department. . . (¥ide Vol: I—Evidence). - o 
et 

- The Committee. enquired: what steps had been taken to ensure proper reco- 
veries of outstanding 1025. Shri Gulab Chand Jain submitted that up to September 
1953 the figures of the amounts due to be recovered and recovered were Rs 2,46,000 
and Rs. 1,93,42,778, respectively. The Deputy Commissioners were being pressed 

" to make the recoveries. Thé Rehabilitation Department 8150 had in each district 
subordinate staff comprising Inspectors and Assistant Inspectors to do the recovery 
work. ' S N - . - 

In reply to a question whether in उप ८856 amounts had to be written off उड़ 
irrecoverable, Shri Jain submitted.that 50' far the Départinent had not written off 
any amounts but at some stage they might have to do 50. 

The Committee wanted to know what steps were being taken (0 avoid ‘the 
recurrence of irregularities pointed out by the Audit in regard to expenditure on 
‘relief बात rehabilitation of displaced persons and to ensure prompt disposal of audit 

- objections and inspection reports. Shri Jain submitted that these irregularities 
‘were repeated from year to year in the Appropriation Accounts. However, an 
Officer on Special Duty who used to go (0 each Camp for verification had been asked 
to deal with the audit objections and it was hoped that in future delays would not 

-~ . - -~ 
-
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. With reference to page 21, para 35, Vide Amnexure XIX the -Comm ittee 

wanted to know why a loss of Rs 70,086 had been incurred by the Rehabilitation 
Department. 

Mian Kushal Singh submitted that the work had been got done in abnormal 
times. Moreover, the actual excessive expenditure worked out to Rs. 20,436 and 
not Rs. 70,886 because the cost of paper had not been taken into account while 
arriving at the latter figure. “पा _.. 

Shri Jain informed the Committee that after inviting tenders, 19 ‘presses all 
over the Punjab and Delhi were entrusted with the work. The Rehabilitation De- 
partment did not accept even the lowest quotation but gave the work to all the 
presses at a uniform rate. 
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"t Minutes:of‘the 24th“Meating: of ‘the: Pabli¢ A¢comts’ Cimmittee' held on <t ८... the2Tth Fobidary 1954.26-10.30 A.m. in the Committee Room~ 
of the Panjab Civil Secretariat, Chandigarh ' 

ह हू ४... * - PO R - - . M ! .. | 

. Shri Kedar Nath Saigal 

: * * - Shri'Daulat Ram"Sharnia-"  + 
H y - .-, < 

- Shtn'?Dev"R,a'j‘ Knand® . - . ० S 

Sardar Harkishan Singh Surjit~ ~ - . 

Principal Harbhajan Singh 

Shri Rala Ram 

ShriR. Srinivasamurti, Accountant-General, Punjab. 

Dr Kuldip Chand Bedi, Secretary 

Shri 824. Vasudeva, _Under-Sccretary, Finance. 

WITNESSES 

Mian Kushal Singh, Under-Secretary, Rehabilitation. 

Shri Gulab Chand Jain, Assitant Secretary, Rehabilitation. 

Shri P.K. Kaul, Financial Commissioner, Revenue. 

Shri H.B. Lall, Deputy Secretay, Development. 

Sardar J.S. Uppal, Deputy Sccre‘tary, Revenue. 

Shri B.C. Katoch, Inspector General of Prisons. 

Shri H.B. Gupta, Deputy Secre'tary, Electricity Branch. 

Shri O.P. S'cthi, Under-Secretary, Electricity Branch. 

Shri H.R. Advani, Under-Secrtetary, Electricity Branch. 

The Committee examined Mian Kushal Singh, Undcr-DSecrctary and - Shri Gulab Chand Jain, Assistant Secrstary, Rehabilitation Department (Vide Vol. 
II—Evidence.) 

Para 35, page 21 of the Audir Report. The Committee resumed the discussion 
of the case. On an enquiry as to how did 19 firms get orders when 11 firms had quoted, the departmental representative stated that the work was so heavy that it could not be done by 11 presses. 50, it was decided to give it at a uniform rate to 19 presses. 

’
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The Committee was informed that the pressesswere;selected by the then Direc- 
tor General.in.consultation with: the Commitiee -of officers of the Department. It 
was. an. tnformal-meeting and no formal record of-its proceedings was kept. 

The Committee still felt that the rate was excessive 

-+ Sub-head..1L-1 (b).1(ii)—Accemmodation: ' Explaining causes of- saving of 
Rs, 7,78,712-and of Rs. 5,25,425 Shr1 Gulab.Chand-Jain stated:that it was. as .stated 
by the Chief Engineer due to.non-adjustment of debits in certain cases. and of ncn- 
completion of works in others by the. contractors. He further stated that although 
the grant was controlled by the ‘Rehabilitation Départment the Chief Engineer 
surresidered-'savings iftany‘direct:te the Fihanite Department 

The Committee thought that by better co-ordination between the Rehabilita- 
tion! Departinent- and ‘the Chief Engineer -the amount -could have been surrendered 
id'time. * ' 

“Sub-head L-2-K. Ttwas’explainéd to the: Committe¢-that the erromeous 
provision of Rs 10 lakhs under this sub-head L-2-K instead'of :-L-2-L was due 108. 
mistake on the part of the Finance Department 

-Stipends'‘to * Refugee “Studenis: | The saving~ 0f-Rs 2,73,006, the Committee 
learnt;~was due'sto:iwant of:co-ordination' betweeni!'the!'Relief 200  Rehabilitation 
Department on the one hand and the Director of Public-Irstructions on the-other 
with the result that many refugee students were not able to get stipends 

It was found that there was a great need for closer estimation of expendi- 
ture 

Grant ‘No.- 11— General Administration’ {Vidé-Annexure”VIII) 

Para 42, Page 23 of the Audit Repors, 1952.:The’ Committee Examined-Sh1i 
P.K. Xaul, Financial Commissioner, Revenue and Shri H.B. Lall, Deputy Deve- 
lopmént Commissioner (Videé Vol /Il--Evidénce), '° 

Y 

The Financial Commissioner informed the Committee that 
the “crimingl case had “~not-been : finally- #decided by फिट ' High -Court 
and that Givil- action »was!proposed. aganst® the: eontractor. Shri Vasudeva 
stated that details'oF a scheme téchive a separdte*éadre of trained treasury officers 
weére’ beingt worked® out 

- 'Para #2, ’'Pages ‘'T19—133. “Urnder ‘sub-headP{i) (c¢) -and 
200 (d) a saving of Rs 3,80,297 (Annexure पा) occurred due 
to certain schemes :being” imridtire +'and - non-exectition --and late starting of 
wertain works. .Shri H:B.: Lall stated’ that’ this - happened :'because 8: sum of 

Rs 2 lakhs was sanctioned as 1816 as December 1950 and.it'was " 1ot ', possible to 

.execute the--scheme before the end-of the financial year. - 

~'Similarly the amounts placed. at the disposal-of the Deputy Commissioners, 
Kangra,-Ambala.and -Amritsar,-also .remained.unspent. because.it was difficult to 

foresee whether the-work could be completed-by फिट end .of the financial year 

The Accountant-General observed that budgeting should be made only after 
the'plans had.been finalised.and then .the.money should.be got allotted.that could te 
spent : ; R दि 

-« The Committee-further .learnt that, the.schemes:were not-put through even 
during the next year. .- _ - s o . . R
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Para 50 of Audit Report. Asked about the total increase in production as 
a result of land reclamation scheme Shri H.B. Lall gave figures of increase in food 
production 85 a result of canal irrigation scheme, Tube-well scheme percolation 
wells, compost made, wild cows captured, and other schemes 

When asked Shri Lall stated that in respect of Tube-well Scheme, Land 
Reclamation and Mechanical Cultivation Scheme the expenditure incurred had been 
commensurate with the results achieved while in respect of Fertilizer and Irrigation 
Schemes it has not been so . 

Grant No.. 29—Famine 

The Committee रे amined_Serdar J. 5. Uppal, Deputy Secretary, Revenue 
(Vide Vol. II—Evidenc 

The Committee felt that there had been inordinate delay by the department 
in furnishing replies to the questions sent by it and that the department had not 
shown _the courtesy of even saying to the Committee that information on the points 
asked by it was being collected - - ७ 

The Accountant-General stated that the Department had not supplied 
figures and explanations required for incorporation in the Accounts for 1951-52 
and Audit Report 1953 with the resuilt that he was unable 10 present the accounts 
to the Assembly during the Budget Session —r 

Sardar J.S. Uppal, Deputy Secretary, Revenue, promised to look into the 
matters ] 

Sub-head A (2) Page 326. Explaining the circumstances-in which wages were 
not paid to labourers and funds lapsed the Deputy Secretary_(Revenue) stated that 
labourers did not turn up to draw their wages for fear of depot-holders who demanded 
payment for rations given to them on credit . 

Shri Daulat Ram Sharma suggested that payment be sent to them by money 
orders. Sardar J.S. Uppal promised to examine the suggestion 

When asked 10 explain the reasons for the saving जे Rs 44,855 indicating when 
the, sanction for payment of gratuitous relief was applied for and issued, Sardar 
J.S. Uppal stated that it was a case of reimbursement of the amount spent by the 
Deputy Commissioner and of the funds like the Red Cross and Charity Donations 
at the time of floods. His attention was drawn to Rule 2(1) of the Punjab Finance 
Rules which stated that no private cash could be:mixed up with the public cash 
or account. L ) - 

: Grant No. 13—Jails and Convict Settlements 
The Committee Examined Shri B C. Katoch, Inspector-General of Prisons 

(Vide Vol. II—Evidence) 
On enquiring the Inspector-General of Prisons, आएं B.C. Katoch informed the 

Committee that he had submitted a proposal to घाट Government to make the jails 
self-supporting. He stated that last year’s outturn from jails was'of फिट value of about 
Rs 9 lakhs and the proposed scheme aimed to increase the outturn “to the value of 
Rs 70 Lakhs. That would give' a sufficient profit of Rs 23 lakhs to make the jails 
selfesupporting. The Scheme he submitted was still under consideration 

Y 

The Committee wanted to know what steps the Inspector-General was taking 
to avoid losses of Rs 5 to 6 lakhs every year in the factories ? 

Shri B.C. Katoch explained that on the articles manfactured in jails no labour 
was charged but the labour charges were debited in the factory accounts. . But in 

A
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accordnace with the recommendation of the Public Accounts Committee for the 1a® 
vear now labour charges were not being debited to factory accounts. Therefor~ 
the working of factories was not showing any loss. 

On an enquny the Inspector-General remarked that the standard of upkeep 
of prisoneis in the post war period was betier than the pre-war pertod. He could 
nct give {igures to show what was being spent on a prisoner then and what was 
being spent now. 

Asked by the Chairman about the action that Shii B.C. Katoch was taking to 
dispose of audit objections expeditiously he stated that out of 220 objections 54 hed 
0९८० disposed of and most of the remaining related to recoveries 10 be made from the 
Muslim officials and contractors who had now mugrated to Pakistan. The matter 
had now been referred to Government for being dealt with at high level as his 
efforts to affect recoveries had failed because his counter part on the other side did 
not even acknowledge 115 letters. 

Regarding the disposal of audit objections and reports relating to tke years 
1950-51, 1951-52 and 1952-53 the Accountant-General suggested and the Inspec- 
tor-General of Prisons agreed that an officer of the latter depaitment should settle 
the small points by personal discussion with an officer of the former office. 

The Commuttee decided 10 postpone the examination of the representative 
of the Electrictty Branch to a later date due to 1nablity of the Chief Engineer to 
attend the meeting of the Commuttee and alsoin  view  of the fact thar replies to 
several points raised पा. the questionnawre had not been recetved and the depart- 
mental representatives were-not ready with the answers. 

The Chairman of the Committee also drew attention of the representatives of 
the Dzpartment to the inordinate delays पा the submission of materi~* for the pre- 
paration of the Appropriation Accounts of the year 1951-52 by .. Accountant- 
General. The Chairman further pointed out that inspite of specific mstiuctions 
1ssued 0४ the Secretary to Government, Punjab, Finance Department, in his letter 
No. 6792-B-515648, dated 4th October, 1951 पा which 1t was stated that घाट notable 
defaulter in respect of submission of macerial for the Apprcpriation Accounts was the . 
Electricity Department, no improvement had taken place. The Accountant-General 
brought (0 the notice of the Commuttee that the delays by the Electricily and other 
Departments were holding up the finalisation of the Appropriation Accounts, 1951- 
52 and 1952-53,
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Minutes of the 25th Meeting of the Public Accourits Comnmittec held at 10.00 a. m. on 
Sunday, the 28th February 1954, in the Committee Room of the Assembly 

Secretariat, Chandigarh Capital 

PRESENT : 

Shri Kedar Nath Saigal .. Chairman 

Shri Daulat Ram Sharma .. दे 

| 
Principal Haibhajan Singh !; 

Members 
_Sardar Harkishan Singh Surjit- 

Shrt Dev Rlaj Anand 

Shri R. Srinivasamurti, Accountant-General, Punjab 

Dr. Kuldip Chand Bedi, Secretary 

The Commuttee considered the grants 10 06 scrutinized at 1ts next mceting o 
be held on the 9th, 10th, 11th and 12th March 1954, ता the Assembly Secretariat. 
Chandigarh Capital. The following programme was chalked out— 

I Grant No. 25—Electricity Schemes Working Expenses ; 
Grant No. 28—Electricity Schemes Capital Expenditure 

2. Grant No. 23— Civil Works 

Grant No 27—Civil Works--Capital 

The Commuitee observed thal 25 written reples in respect of some of the 
questions had not been received, the Chuef Engineer (Buildings and Roads Branch) 
should come fully prepared to answer those points orally as also any other points 
that the Committee mught Irke to get elucidated during the oral examination. The 
Committee also decided that the Secretary (0 Government, Punjab, Capital Project 
and the Secretary to Government, Punjab, P.W.D., Buildings and Roads Branch, 
along with the Financial Adviser and the Admunistrator, Capital Project, should 
also appear before the Committee. - 

3. Grant No. 7—Irrigaticn Works. 

G>r£mt No. 8—Charges on Irrigation Establishment 

Grant No, S—Trigation Capital (Except Bhakra-Nangal Project) and पीट 
accounts relating to the Government Central Workshops Amritsar 

The Committee directed that express (elegrams be sent to the Irrigation Chief 
Engineers except the one dealing with Bhakra-Nangal Project to appear before the 
Committee on the specified dates. The Superintendent, Government Central 
Workshops, Amritsar, should also be called to appear before the Committee on the 
same day. 1 ” 

4. The Commuttee also decided to examine the Administrative Secretary 85 
well 85 the Head of the Department in respect of appropriation accounts for फिट yea 
1950-51 relating to the Tramsport Department. 

4
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The Heads of Departments will be examined on पीट dates noted below— 

9th March 1954 . 

10.00 am. to 1.00 p.m. . Chiel Engineer, P.W.D., Build- 

mmgs and Roads Branch. 

10th March 1954 
10.00 a.m. to 1.00p.m. . Transport and Irrigation De- 

partment. 

11th March 1954 
10.00 a.m. to 1.00 p.m 1, Electiicily Department. 

2 Secretary, Finance and Secre- 

tary, Health and Local 

Government Departments 1n 

regard to proceedings of the 

meeting of 8th ' January 

1954, 

12th March, 1954 2.30 p m. Consideration and Drafting of 

the Report. 

After this, a Demi-official letter No 1201-CTR/54/3255, dated 15th/16th 

February 1954 fiom the Under-Secretary to Government, Punjab, Health and Local 

Government Departments, to the Secretary, Punjab Legislative Assembly, Chandt- 

garh was considered by the Commttee along with the enclosures. 

The various amendments suggested by the Under-Secretary 1n 115 evidence 

and that of the Officers of the Labour and Printing Department we1e considered. 

The Committee felt thal even when there was a general {alk, the questions and ans- 

wers which were finally recorded were actually read out to the officers concerned 

and their answers were also taken down verbatim In the case of all other Depart- 

ments 'which have been examuned the Comnuttee have noticed that the recorded 

proceedings have practically been accepted without guestion. However, the Com- 

mittee have no objection to making the necesstuy corrections a8 suggested by the 

Under-Secrctary L0 Government, Punjab, Health and Local Government Depart- 

ments in his evidence and that of the officers of the Labour and Printing Department, 

They could not, however, accept the suggestion that पट name of ¢ Daily Vir Bharat’ 

was there in the list of 12 Presses recommended (0 Goveinment oY suggested for 

inviting quotations. The actual names which were recommended 17 the file were 

seen by the Chairman and the Members of the Committee and the name of 1his Press 

was not stated in the oral examination by any officer as pne of the Presses that 

were asked to quote. 

The Committee decided that the sequence of the questions and answers could 

not be changed except for the verbal changes suggested in the letter, under consi- 

deration. They, however, took note of statement of narration now submitted by 

the .Controller of Printing and Stationery, Punjab, and decided to consider the note 

on its merits. ~ 

लि The Commiuttee, however, agreed to delete the observationseal page 61 of the , 

draft typed proceedings, 85 degjred by the Under-Secretury to Government, Punjab, 

Health and Local Government Departments 

The Committee directed that an extract from the proceedings may be sent 

to the Under-Secretary to Government, Punjab, Health and Local Government 

Departments. - 
N
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Letter No. 179 & C-54/3779, dated Simla-2, the 2nd "February 1954, from the Szcretary to Government, Punjab, Induastries Department, was placed bsfore the Committes. The Committee aiso examined the letter to which it was a reply and noted that the relevant information had already been sent to the Depart- एव डा in the Asssmbly Sacretariat letter No. CB/PAC/M/53/8011, dated 29th Decem- ber 1953. However, the Committee directed that the Chief Conservator of Forests, Punjab, and the Controller of Stores should be addressed at the same time to get in t05u4ch with each other and supply the required information before the 10th March 1954. 

The Secretary placed another letter No. 2-g/53/560-GG, dated the 26th ebruary 1954, from the Secretary to Government, Punjab, P.W D., Buildings and Roads Branch, 9806 the Committee. In this letter the Secretary to Government, Puanjab, P.W.D., Buildings and Roads Branch has stated that the Superintending Enginzers, Electrical Engineer and Principals, Government School of Engineering and Punjab Engineering College have been directed to have the disposal of Inspection Reports expedited and take personal and keen interest in the matter. The Com- mittee directed that this letter be put up to them on the day on which the Secretary to Government, Punjab, P.W.D., Buildings and Roads Branch is to. be orally examined. 
’
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Mnutes of the 26th Meeting of फिट Public Accounts Committee held on Tuesday, 
the 9th March 1954 at 10.00 a.m. in the Committee Reom of the Assembly 

Secretariat, Sector 10, Chandigarh 

PRESENT दे 

Principal Rala Ram .. Acting: Chairman 

Shri Daulat Ram Sharma 

-
7
 

Principal Harbhajan Singh 
. Members 

Sardar Harkishan Singh Surjit 

Rao Gajraj Smgh 

Shri R. Srinivasamurtl, Accountant-General 

Dr. Kuldip Chand Bedi, Secretary 

WITNESSES 

[ Sardar Nawab Sing‘h, Chief Secretary o Government, Punjab. 

Shri P.L. Varma, Chief Engineer, Capital Project and P.W.D., Buildings and 
5. Roads Branch. 

Shri Shiva Rama Krishna, Financial Adviser and Chief Accounts Officer, 
i . Chandigarh Capital Project. 

Shri D P. Nayyar, Superintending Engineer and Ex-Officio Deputy Secretary, 
P.W.D., Buildings and Roads Branch. 

Shri B.B. Vohra, I.A.S, Administrator, Capital Project. 

' As Shri Kedar Nath Saigal, Chairman of the Committee was not present 
Principal Rala Ram was voted to take the Chair. 

Grant No. 23—Civil Works. 

Grant No. 27—Civil Works—Capital (Chandigarh  Capital  Pioject) 
(Annexure XIV) 

The Committee examined Sardar Nawab Singh, Chief Secretary to _Govern- 
ment, Punjab. Shri P.L. Varma, Chief Engineer, Capital Project and Buildings and 
Roads Branch, Shr1 B.B. Vohra, Admnistrator, Capital Project and Shri  Shiva 
Rama Krishna, Financial Adviser and Chief Accounts Officer, Chandigarh 
Capital Project. 

The Committee enquired why no reply had been sent so far by the Capital 
Project Department to the questionnaire sent to it about 7 months back. Shri 
Vohra submitted that the questionnaire under reference was first sent to the Public 
Works Department, Buildings and Roads Branch and it was received in the Capital 
Project Office on the 16th Segtember 1953, which sent its reply to the Secretary of 
the Public Accounts Committee on the 20th October 1953. Replying to a ques- 
tion, he said that a copy of the reply had not been sent to the Accountant-General, 
Punjab. He was not aware whether it was necessary to do so, he added. 

\ 
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The Acting Chairman of the Committee drew his attention to the following 
Assembly Secretariat letter sent in this behalf to the Secretary, Buildings and Roads 
Branch— . 

“I am directed by the Public Accounts Committee to enclose two copies 
of the list of points cited above as subject relating to Grants Nos. 23, 
24,27 of your Department and to request you kindly to forward 
your replies (with 14 spare copies) to the Committee 85 well as to 
the Accountant-General, Punjab (2 Copies) and to the 'Secretary 
to Government, Punjab, Finance Department within a period of 
15 days after its receipt........ » 

In reply to a question as to why sales of plots had not materialised to the ex- 
tent anticipated and provided for in the Project Estimates, Shri Varma submitted 
that the Project was sanctioned in the year 1950-51, and it was expected at that time 
that the architects would come earlier. Most of them joined in December 1950. 
In fact, one of them did not arrive till 1951. The reason for this delay was that a 
good deal of time was taken in arriving at a decision to send some high officials of 
the Punjab Government abroad for selecting the foreign architects. Moreover, 
he added, it was not anticipated that the original Mastér Plan would be changed. 
In short, he added, that the fluidity of the Project was so much that no body could 
correctly anticipate anything at that time. . 

The Committee wanted to know ‘whether a phased programme of works had 
. been drawn up so that the actual work could be compared with the estimated pro- 
gramme. If not, what procedure had been devised to ensure that performance did 
not lag behind. 

Shri Vohra submitted that a tentative statement of programme of works for 
the plan period 1951-52 to 1955-56 had been drawn up. 15 copies of this statement 
had already been supplied'to the Secretary for distribution to the Hon. Members of 
the Committee. A complete programme would be prepared shoitly, he added. 

Another yardstick for assessing the progress of works was the expenditure 
actually incurred vis-g-vis the total estimated expenditure. He added that actually 
there was a double check-financial as well as_physical. 

In reply to a question, Shri Vohra said that 50 per cent of the total expenditure 
to be incurred during the plan period had been incurred so far. The-total ‘expendi- 
ture to be incurred on the construction of Government buildings was Rs 567 lakhs. 
Out of this amount, 299 lakhs were to be spent on the construction of Government 
‘non-residential buildings and the remaining amount was to be spent on the ‘Govern- 
ment residential buildings. 

The amount to be spent in connection with the construction of the buildings 
.of 'schools and hospitals was provided for under the * Development-Expenditure ™. 
Tdh“de' 'dcivil ‘buildings " expected ‘to be “constriicted would cost about Rs 236-lakhs, *he 
added. 

___'When asked to explain briefly the position with regard to the 8816 of ‘plots 
"Shri>Vohra submitted that out of a total amount of Rs 41 crores planned 0 be rea- 
lised by the end of the plan period, a sum of Rs. 129 lakhs had been recovered so 
far, by way of instalments. During the next two years 'the same amount was’ ex- 
-pected to be realised. Some more money was also expected to berealised by selling 
fresh plots. Out'of 8 thousand plots, 7,242 plots had already been sold. 

7
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When asked whether the Capital Pioject Office anticipated any difficulty 

in selling the remaining plots and the plots yct to be developed, 511 Volra 

replied in the negative, 

He informed the Committee that only 66 (3 residential houses and 63 shops 

buildings were under construction at’present in Chandigarh i 

Replying to a question, Saidar Nawab Singh said that 1t was hardly possible 

for him to explain the reason due to which private enterprise was not constructing 

any buildings in Chandigarh. Shri Vohra said that about 75 per cent of the plots 

had been purchased by the refugees, who were apparently short of money. They 

were, he thought, awaiting the payment of compensation by the Government and 

they would probably construct buildings after they had recetved it. 

Rao Gajray Singh thought that the non-construction of a *“Bund” over the 

Cho made the transportation of material required for the consiruction of buildings 

in Chandigarh difficult during the rainy period and that was why private people were 

not constructing the buildings quickly. 

In reply to a question, Sardar Nawab Singh said that there was no shortage 

of any material and that the Government was 1ए a position to supply any maternal 

required by the private enterprise for the construction of buldings. He added that 

due publicity had been given to this Project. 

The Comnuttes wanted to know whether the delay made by the private enter- 

prise in constructing buildings did not adversely aflcct the future sale of plots. Sar- 

dar Nawab Singh said that in fact even now so many applications requesting for the 

allotment of plots were pending पा the Capital Project Cfiice. 

Roplying to a query, Sardar Nawab Singh said that while the residential 

plots werc being sold at fixed rates, the commercial plots were being 2uctioned. 

The Committee enquired as to how did the development expenditure 

compare with the estimated costs. Sardar Nawab Singh said that at prcsent 

development costs consisted of expenditure on 14 items, viz., Land Acquisition, 

Survey, Roads and Bridges, Storm, Water drainage efc., etc. 

His Department always tried to ensure that under each item such amount was 

spent 85 had been fixed in the plan. If expenditure on any item exceeded the fixed 

amount, the additional expenditure was met from another item. In other words, 

readjustments were made within the * Development Head ™. 

Rao Gajraj Singh enquired whether anything had been provided for the 

common people e.g., Sarai, Rest-house or a Hotel. Sardar Nawab Singh said 

that one hotel had already been sold A sarai had also been constructed. The 

Government had decided to accommodate the Estate Office in that building because 

there was acute shortage of office accommodation in Chandigarh. 

In reply to a question by Shr1 Harkishan Singh Surjt as to why the plan to send 

the architects round the important cities of India to enable them to acquaint them- 

selves with the style of Indian architecture was given up, the Commiitee was told by 

Sardar Nawab Singh that the proposal was reconsidered but dropped because it was 

thought that after all they must have seen the designs of the buildings in the cities 

in different States where they had received their education and must be acquainted 

with the architecture in vogue there. The Committee was also informed that the 

designs had been made by the architects in consultation with the engineers and were 

considered and discussed in the departmental committee of which the Chairman was



1xx 
the Chief Administrator and that there could not be any doubt that these people 
were fully conversant with the Indian ways of living. It was under these circum- 
stances, added Sardar Nawab Singh, that 1t was not considered desirable to incur expenditure on taking the architects round the cities of the country In reply to 
another question, the Chief Admimsirator, Capital Project admutted that in the 
beginning people were critical of the designs of the houses. He, however, added that 1t was due to the designs being rather novel and out of the ordinary but now when he met people occupying those houses he did not hear complaints about any great dufficulty. Asked 85 to whether the desirability of integrating the good points of the Indian style and the Western style of architecture was considered while approving the designs, Shri P.f.. Varna replied पा the affirmative and said that avery effort had been made to make the houses convement to live in, 

In reply to a question by Shri Surjit as to the comparative cost of the resi- dential buildings built by the Punjab Government and the Central Government, Shri Varma stated that they had not besn able to collect the information. He, however, added that roughly speaking the cost here was fifleen per cent lower. When asked whether the cost of construciton on various types of buildings would be commensurate with the reats to be realised, Sardar Nawab Singh replied in the negative and said that 1t could not be because they were subsidising the Government servants” reats. In reply to another question whether the type of accommodation had been bettered, the Commuttee was told that in the upper categories it had been lowered, bat in the case of lower categorics it had defimitely been raised. 

Wiaen questioned about the expenditure that had been incurred on the pub- licity work in coanection with the sale of the plots, Mr. B.B. Vohra told the Com- mittee that a sum of about Rs one lakh had been s pent on this account and explained that it comprised ssuing the brochures, advertisements, 000. He also stated that a film on Chandigarh was under preparation and would be complete very soon. 

Asked as to whether the whole of the land required for the construction of the Capital had 0650 acquired, Sardar Nawab Singh replied that in पड first stage the Capital was 1ntended to accommodate a population of 150,000 and land had been acqured accordingly. The Commitiez was then informed that 8,600 acres of land had 0930 acquired and a sum of Rs 60 lakns had been spent on 1ts acquisition up till now but payment had not been made i 20 10 30 cases pendung the awards of the arbitrators and a saving of about Rs five lakhs was anticipated on that account. 

In reply to the question as to why the normal procedure was deviated from a sum of Rs 35 lakhs paid to the Custodian of Evacuee Property in the form of a lump sum in advance, the Commuttes was told that this was done to avoid payment of the rent of the land. When asked to explain the reason why payment of Rs 35 lakhs was mads without assessing the actual amount of compensation 1 advance, Sardar Nawab Singh stated that thers were several methods of acquiring land and that the Governmant was also compstent to acquire land by private treaty. Mr. B.B. Vohra added that tlus land had 9851 acquired under the Requsttioning of Property Act but the compensation was assessed as under the Land Acquisition Act. He also pointed out that if the price of the requisitioned land was not paid for two or three years, rent had to be paid for 1ts use in addition to 15 value. 

. The Cluef Secretary replying to a question said that he anticipated no diffi- culty in recovering the sum of Rs 5 lakhs from the Custodian of Evacues Property. 

Grant No. 23—Civil Works. 

Grant No. 27—Civil Works—Capital. 

The Committee examined Shri P.L. Varma, Chief Engineer and Secretary to Government, P.W D, Buildings and Roads Branch, and Shri Shiva Rama Krishna, Financial Adviser and. Chief Accounts Officer, Chandigarh Capital Project.
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The Acting Chairman said that it had been mentioned in the Audit Report 
that works estimated at Rs 11-50 lakhs had been taken up withcut detailed esum.ates 
being sanctioned therefor. He enquired whetlier there Lad teen an impioviment 
in regard to this or more works had been undertaken in 1951-52,1952-58 ard 1553-54 
without proper sanctioned estimates. 80 Varma sutmitted that by and large no 
works were commenced without obtaining the administrative approval. It was, 
however, not possible to obtain the technical sanction unless घाट project was 10 be 
tremendously delayed. Some of the estimates to be prepared were very big and 
sometimes it took his Department a year or two in preparing one such estimate. 

The Accountant-General, he added, had now relaxed the rules in this connec- 
tion and now his Department could sanction estimates by parts. As a result of this 
relaxation, his Department had been able to reduce such objections by 50 per cent. 

When asked, Shri Shiva Rama Krishna said that a sum of Rs 254 lakhs had 
been held under objection for-want of technical sanction. The technical sanction 
in respect of Rs 172 lakhs had been obtained up to the 31st December 1953 and घाट 
remaining amount was still under objection for want of technical sanction. 

The Accountant-General informed the Committee that 79 works in 1950-51, 
123 works in 1951-52, 317 in 1952-53 and 230 in 1953-54 were started without sanc- 
tioning estimates. He added that the estimates in respect of many of these works 
had since been sanctioned and now the number of works without sanctioned esti- 
mates was 270. 

Shri Varma submitted that he had explained to the predecessor of the present 
Accountant-General that even when an estimate was not technically sanctioned, 
for one reason or the other, the control was effective because the Executive Engineer 
had an estimate with him. ° 

The Acting Chairman pointed out that it was a fundamental rule that no work 
should 03 commenced unless properly detailed designs and estimates had been sanc- 
tioned, allotment of funds had been made and orders for its commencement had 
been issued by the competent authorities. 

Shri Varma pointed out the case of the High Court building. He said that 
it took him 1§ years 10 prepare its estimates and it was likely that it might take him 
six months more in completing them. If the technical sanction in respect of the 
estimates of this scheme had to be obtained before actually starting the construction 
work, the construction of this building would have been delayed for two years. 

The Committee enquired whether the Chief Engineer thought फिट rule relating 
to technical sanction to be redundant or not salutary. Shri P.L. Varma said that 
this rule could not be rigidly enforced. If it were enforced rigidly, everything would 
stop. 

The Accountant-General said that so far as the major works were concerned, 
their estimates could be technically sanctioned in parts but in respect of the small 
works, such a procedure should not 96 followed. Shri P.L. Vaima said that the 
staff already-provided to him was inadequate ६0 come with the existing work and 
if it was wanted that every estimate should be technically sanctioned before घाट work 
was taken in hand with a view to exercising effective control over the volume of work 
cntsru_sted to the contractors, then the existing staff should be increased by at least 4 
or o times,
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The Financial Adviser said that big scandals had occurred in many big 
projects simply because their estimates had not been technically sanctioned. 

. _Shr 'P.L. Varma assured the Committee that his Department was straining 
every nerve to give the technical sanctions as fast .as it could. 

The Acting Chairman said that it had been noticed that about 86 works had 
been started without entering 1nio proper agreements with the contractors and about 
64-5- crores had been paid to the contractors. Shri P.L. Varma submitted that the 
legal position was that when a contractor gave his tender and it was accepted by his 
Department, it become a legal document. Sometimes the contractors refused to 
sign agreements for one reason or the other. In their cases, he signed their tenders 
and they became agreéments. - 

The number of works in respect of which no proper agreements had been 
executed had since been reduced to 35, he added. : - 

_....... In one of these cases,-a contractor had said the clause regarding the arbitra- 
tion by a particular Officer- provided for in फिट agreement was not acceptable 10 
him. He wanted that an Cflicer of a higher status should be appointed as an Arbi- 
trator. He said that he could not change this clause but he could.only refer such 
cases to the Legal Remembrancer. However, he added, if a tender submitted by 8 
contractor was accepted and signed by him, it became a legal agreement and the 
interests, of the, Government were fully safeguarded. 

In reply to a question, Mr. P.L. Varma stated that tenders were received in 
the office of the Executive Engineer, where they were checked by the Accountant, 
Head Clerk and the Executive Fngineer himself and that a very serious notice could 
not be tdken of.a discrepancy in the forwarding letter. When Mr. Murti observed 
that all the instances supported the view of the Commitiee that work should not be 
started without getting pucca agreements 88000 85 otheiwise there would ke disputes, 
Mr. Varma explained the whole procedure. He said that tenders were received and 
checked -in the office of the Executive Fngineer and signed by that officer himself 
The tenderer whose tender was accepted was informed and asked to send an ack- 
nowledgement letter. There was thus no weakness in the system and no difficvlty 
in enforcing the agreement. When asked पी any legal case had arisen, he rephed 
in घाट negative, . 

‘When his-attention was drawn to the fact that contract agreement statements 
were not complete, he submitted that the number of such cases had been reduced 
and that the Superintending Engineer was taking personal interest in those cases. 

In reply to a question as to whether in cases in which the execution of work 
started without contract agreements tenders had been invited, Mr. Verma replied 
that this had been invariably done. Asked 85 to why there should be delay in exe- 
cuting contracts when they were having standard contracfs in all cases except thcse 
of special or very big works, Mr. Varma submitted that sometimes it so happened 
that the tenderer or the man who had the power of attorney went out of India and 
could not be contacted. When questioned about the present position, he stated 
that the work was started only after the tender had been accepted. but that delays 
occurred 85 a number of formalities had to be gone through Asked as to what steps 
he had taken to minimise the chances of disputes, he replied that he had directed that 
no payments should be made to a contractor, unless he signed the agreement forms 
without the permission of the Superintending Engineer and in some cases kis per- 
mission. Shri Murti then observed that the fact that only formal contracts were - 
required to be executed after the tenders had been accepted put an entirely different 
complexion on the matter. But he and the Committee are unable to understand 
why there should 06 such delay in the executicn of contracts, if such was the case. 
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पा reply to anothe: question, the Committee was told that there was no such case 
where the tender had not been accepted and the work had been started. When 
asked as to why in some cases four or five payments had been made without the 
contract agreements being signed, Mr. Varma replied that a stage came where pay- 
ments had to be stopped but the interests -0 work could net be ignored 

Questioned about the incompleteness of Work Abstracts Mr. Varma sub- 
mitted that except for one Division viz. Public Health, thése Wwere complete and up- 
to-date in respect of all other Divisions. When it was pointed out to him that the 
same Division was the worst defaulter and that in that Division the value of the 
stores had been charged off but they had not béen accounted for, he replied that the 
fact was that the items were too many and they had opened too many sub-heads. 
He added that he had deputed his own man to go into the matter. The Committee 
directed the Chief Engineer to go into the working of that Division very carefully. Mr. 
Varma submitted that the strength of the Public Healih Division accounts and audit 
staff should be increased because the specifications of each item were far too de- 
taiied. He added that the Committee appointed by the Government 10 go into the 
questions of accumulation of arrears had reached the conclusion that the details 
were far too many to be watched at ‘higher levels and that unless some effective me- 
tHod was devised to check them at lower levels things would not improve. Accor- 
ding to him the 'remedy lay in overhauling the whole accounting procedure. To 
another question, he replied that there was really too much centralisation. In reply 
to the question whether even at Chandigarh he felt the need for decentralisation 
Mr. Varma replied in the affirmative. . - 

The Committee wish to observe that it is for the Departments to take all 
suitable measures to exercise rigid financial control, and strict obs€rvance of rules 
and procedure laid down. There could be no laxity on any account ’ 

In reply to another question, Mr. Varma submifted- that the physieal verifica- 
tion of stores was done every year and that the position in this connection was satis- 

factory. - There was no serious deficiency except in some _cases which had been 
handed over to the Police. He 8150 informed the Commiktee that-¢ard system had 
been introduced for the easy check-up of the stores. 

Grant No. 27:-—Civiil~Wor_ks——Cap‘ital 

. 
At the outset, the Chief Engineer was askéd as 10 why there were large -varia- 

tions under minor and sub-heads of ‘the grant and why the net savings constituted 
more than 50 per cent -of the शिवा grant. Shri Varma submitted that 
items y-4 and s(ii) should be omitted from discussion_is they related to फिट Capital 
Project which in 1950-51 was in a fluid state, without any plan Or objéctive, and there _ 
was uncertainty about the date of the taking over of the possession of the'land due to - 
demonstrations and agitations. The Committee then decided fo leave out the 
variations 10 the figures relating to the Capital Project and to deal only with फिट Civil 
Works under Buildings and Roads Branch 

When asked to elucidate the point mentioned at serial No. 1 on page 2 of 
the written reply, Mr, Varma submitted that it was due to the failure on the part of 
the contractor to fulfil his obligation. When asked whether any penalty was imposed 
on him'for default, he replied in affirmative 

A
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U— Miscellaneous. 

. . Rs 

(1) Non-assessment_of the rate.-of compensation by.the Civil . authority . 3,99,626 

) Non_-yannouncement of the award by the: Deputy . Commissioners .. - 34,123 

(3 Non-acceptance of the c\ompensation of the evacuees land by 
. the Deputy Commissioners . 2,16,237. 

The Committee wanted to know why there was delay in the acceptance of the compensation or announcement of awards. If there were some difficulties, why. were the savings mentioned against the above jtems not foreseen and surrendered. in time. Shri Varma submitted that he had gone into the whole question and found that at present his Department had a sum of Rs 15 lakhs on this account. He had made enquiries from the Commissioner and the Deputy Commissioners 8510 why this compensation was not being paid. He was told that the staff already working under the respective Deputy Commissioners was quite inadequate and that they required additional staff for handling'this work. For doing this work, the Govern- +ment had now placed an Officer-at the disposal of the Buildings and Roads Branch who enjoyed the powers of a Collector. 

In reply to a question whether the Buildings -and Roads_Dcpartmen_t could not visualise these difficulties during that year and surrender the amount ,in time, Shri Varma replied.in the -negative. 

- The Committee then wanted to know— 

(i) when was the order for the pu'rchase of machinery placed on M/s Larsen Tubro and Co. ? 

(i) when was the estimate in question sanctioned by the Department ?¢ 

(पं) why was not the question of funds considered at the time of sanc- tion ? 

Shri Varma stated that this case related to 16 purchase of a boring rig, orders for which were placed through the Director-General 01, Dispos.al's and Sufp-x plies. The latter officer intimated that it was not possible to ship the rig in time for- certain conditions. In the: meantime the Buildings and-Roads Branch.carried .on, the work with another rig. ; Subsequently the Disposals Directora_te asked- the- Buildings and Roads Branch to place funds at their disposal because ship documents would be the * paying basis ”.,, Enquiries made from that. office revealed that no. such provision had.been made in the -agreement and his Office, therefore, refused to pay the amount in advance. The Directorate; however, insisted that that was the normal procedure and 90 per cent of the amount involved should be paid in advance. This position was not accepted by the Buildings and Roads Branch. 

The Accountant-General said that provision for the funds should have been made under the head “ S(ii) Civil Works—New Capital ** instead. of under एन Miscellaneous—Departments * subordinate to * 81--Capital Accounts, etc. *" 

Shri Varma said that at the time when the provision was made, there was only one Superintending Engineér, Public Health who dealt with trial borings. The 

वा
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fands in question were provided for him under *81—Capital Outlay” on the Buildings 
and Roads side. Later on the office of the Capital Organisation was seraiated 
from the Buildings and Roads Branch and the cost of ng, was paid cut एव the Capital 
Project funds and stated that this was a mistake. 

The Committee wanted to know the reasons which led to the atanderment 
of 200 houses costing Rs. 1,98,844 at Hissar. Shri Vaima said that the Goverrment 
thought that this colony at Hissar might not prove successful, as there was no scope 
dof employment for the people to be rehabilitated there and it was, therefore, aban- 
oned. 

Y—Suspense. Shri Varma submitted that the Buildings and Rcads Brarch 180 
obtained large stocks from the Disposals Directorate. For thrce 56915, it cculd 101 
be told to the Staff 85 to when the debits were expected frcm that directorate. In 
this connection, he had personally approached the Officers of the Accountert- 
General’s Office three or four times. In his presence, he said, those Officers wrote 
several letters to the Disposals Directorate for transmission of the debits 10 1.15 
Branch. Shri Varma said that there was a mess of things in the Disposals 
Directorate and that they did not send the debits for a long time. 

The Committee directed him to furnish a self-explanatory note in respect of 
the remaining points immediately.



Minutes ‘of फिट 27th Meeting of फिर Public Accounts Committee held 
" on the 10th March, 1954 at 9-00 a.m. in the Assembly Secretariat, 

‘ Chandigarh 

. - PRESENT : 

" Shri Kedar Nath Sai_gal ) .‘ Chairman 

Princiipal Habhajan Singhd» - ः ः न्न् 

आप Rala Ram ‘ R ] 

' Rao Gajraj Singh S - तन o 

- . Shri Daulat Ram Sharma . . 
" Sardar Harkishan Singh Surjit - O 

Sardar Darbara Singh S . J “ - 

Shri R. Srinivasamurti, Accou’ntant-Gener\a‘I, Pun.jalb T 

Dr. Kuldip Chand Bedi, Secretary. ‘ 

Shri 5. N. Vasudeva, Under-Secietary (Finance), 

Thakore Narindra Singh, Assistant Secretary (Finance) 

WITNESSES 

Shri P.L. Varma, कक to G'overnment, Punjab, P.W.D., B. &R. Branch. 

Shri R.P. Kapur, Secretary to Government, Punjab, Transport Department. 

Shri R.D. Budhwar, Provincial Transport Controller. 

Shri R.K. Gupta, Chief Engineer. ने 

Shri S.L. Malhotra, Chief Engineer. 

Shri R.R. Handa, Chief Engineer. 

Shri J.S. Claire, Superintendent, Government Central Works‘hops, Amiritsar. 
(contd) 

Grant No. 27—Civil Works—Capital. The Committee first continued the 
further oral examination of the Chief Engineer, P.W.D., B.& R. Branch. 
The first question was put by डा Surjit. It related to the 
explanation given against items 48 ‘and 56 for 1950—51 at pages 298—303 
of the Appropriation Accounts. Asked as to whythe Executive 
Engineer failed to obtain neczssary funds, Mr.Varma stated that these items related 
to rehabilitation schems viz.construction ofsmall Townships and the drainage works 
connected therewith. He attributed excesses in question to the fact that under 
orders from the Rehabilitation Reorganisation the scheme of drainage and water 
supply pertaining to these Townships had (0 be omitted in spite of the opposition of 
his Dzpartment. Questioned further as to why there were excesses in all those cases, 
Shri Varma replied that there were two schemes in operation; some debits of scheme
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. No. 1 were debited to scheme No. 2 so that the expenditure which had to go propor- 
tionately to item 2 was dzbited by the Executive Engineer in its entirety to item No. 1. 

. To Mr. Murtr’s question whether this had been done because there was not enough 
budgetary provision for item 2, he replied that this was not so and it was difficult 
to adjust expenditure on drainage works. The Committee desired that action should 
be taken against the Executive Engineer concerned. The Chief Engineer also should 
exercise at all levels greater and more effective control over expenditure. It is for 
the Chief Engineer, B.&R. Branch to arrange for adequate organisation, for this 
urpose. 

purp In reply to the question whether they had a pucca schedule of rates tased on 
the analysis of current market rates, the Chief Engineer said that they were still work- 
ing on percentage rates which were adjusted according to the tenders received. He 
informed the P.A.C. that a Committee had been appointed by the Finance Degart- 
ment in May, 1953 to examine the question of discrepancies in rates, though no 
meeting had been held so far. Shri Murti observed that the whole schedule was 
out of date and stressed the need for bringing it in accord with the current market 
rates of labour and materials. It is very unsatisfactory that the Committee had 
not yet started work, even though it is nearly 10 months since it was appointed 
The Commitiee desired that a schedule of Rates based on detailed specificaticns. 
and an analysis of Rates to accord with current market rates of labour, materials 
etc, should be made out very early. न .- 

Asked as to what control he exercised over the preparation of material-at-site 
accounts which remained to be prepared, Mr. Varma replied that he exercised no 
supsrvision over them except when the returns came to him through the Executive 
Engineers. He further explained that arrears had been accumulating since 1947 
and that a Committee had been constituted to go into the question. The Ccmmittee 
had recommended that cases should 06 settled on the spot but somehow its rccem- 
m:ndations had not yet been implemented. The P.A.C. then recommenced that 
the recommendations of Ishar Dyal Committeeasaccepted shculd beimplemrented 
immediately and a three-man Committee be appointed to dipose of minor objections 
on the spot. 

When it was pointed out to Shri Varma that there were as many as 6,000 
items of the value of Rs. 5,92 lakhs under objection in his branch for want of sancticred 
estimates, he was surprised and promised to give his personal attention to tke dis- 
posal of these objections. Shri1 Murti observed that the positicn 1n regaid 10 the 
disposal of inspection reports and audit objections in all the Branches of the P.W.D. 
was very alarming. He brought it to the notice of the Committee that 50 far as ins- 
pection reports were concerned there were 407 items outstanding at the end of 
October, 1953 and that the pace of their disposal had not quickened despite the 
fact that he sent quarterly list of arrears and expenditure held under objection. 

The Accountant-General informed the Committee that items amounting to 
several lakhs of rupees had been held under objection for want of estimates, excess 
over estimates, and for other reasons. 

. Shri Varma conceded that there was 8 deterioration in the accounting system 
of his department but he felt that it could only be arrested by employing more trained 
staff and not by burdening the present staff which was already over-worked. He, 
however, promised to look into this matter and submit a comprehensive note for 
the information of the Committee. - 

_Observation_of the Committee. The Committe felt that the situation was 
alarmingly unsatisfactory and directed the Chief Engineer 10 take effective 51605 (0 
remedy a_nd check such irregularities as had been pointed out by Audit. The Com- 
mittee desired that a Memorandum should be submitted very early in the matier,
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Para 61 of the Audit Report—Arrears in'Public Works Divisional Offices. 
Replying to a question Shri Varma said that the Ambala Division had a work load 

of 80 lakhs. He informed the Committee that the sanction of the Finance Depart- 

ment had been obtained for splitting this Division into two Divisions. “After the 

splitting had taken place, Shri' Varma ddded the arrears would soon be cleared up. 

बन Remittances into Treasury ». and * Cheques . . The Accountant-General 

pointed out that no effective action had been taken to reconcile the figures adjusted 
in D visional Azcounts and those accounted for 10 the Treasury Books with the 

result that large amounts were still outstanding. 

Shri Varma submitted that the existing Units could not cope with the present 
work and that it was necessary to'start some independent unit to finish the work under 

_ reference. . ‘ 

The Committee obsérved that the non-reconciliation”of Divisional-Accounts 
figures and the treasury figures might lead to defalcations and directed that suitable 

' steps be taken at once to see that the figures were reconciled quickly. , 

Para 18 of the Audit Report. Withdrawal of money to avoid lapse of funds. 
In reply to a question, Shri Varma said that the Divisional Officer must have 

drawn the amount on receipt of a demand notice from the Deputy Commisioner’s 
- offics. Shri Varma further said that he was aware of one or two cases in which the 

Exscutive Engineer failed to'pay the amount in time and they drew the money from 

the treasury and paid the same to the ‘people direct. The Committee desired to 
state that this was'very unsatisfactory. 

_ Para 28 of the Audit Report (vide Annexure XIIT). The Committee 

enquired whether the work had been completed by the contractor or not. Shri 

Varm1 said that the Contractor-had practically failed but the Executive Engineer 

asked him (0 find a financier and complete-the work. After a good deal of trouble, 
hz completed the work. 

Shri Varma informed that he had now issued orders that whenever a negotiated 
contract was to be entered into all the tenderers must be approached in writing. 

The Accountant-General suggested that the following procedure regarding 

ass3otance of revised offers and quotations received after-the opening of tenders, 
w 1ich h1d 9330 prescribed for the Store Purchase Officer, could also' be followed by 

the: Buildings and Roads Branch:— ~ o 

“Ravised offers, tenders, or quotations should not ordinarily be considered 
_but where this 15 deemed unsound in view of rates originally quoted 

. " being very high or otherwise all the tenderers should be given an 
- opportunity to revise the rates, which should be fixed by negotia- 
tion.” ’ ' 

वर. Varma said that instructions to this effect had already 0660 issued to all 
those working under him. The Committee asked Shri Varma to explain what was the 
prozadure at present observed by him in regard to purchase of timber required for 
the works. Hs said that he had bought timber only once for the construction of 
hoaszs required for the displaced persons. In 1948 there was an acute shortage 
of tim»zr bzcause supplies from Jhelum had been stopped. The entire quantity 
of tim>2r was to be supplied by Jagadhari. The Chiéf Conservator of Forests 
wis asked to assist the B. & R. Branch in the purchase of this timber. One of the 
E<:cuiive Eagineers along with a representative of the Forest Department went to 
select thetimber. When the'timber had-been finally purchased, reports came in 

)
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that the right ‘quality of timber had not been purchased. The whole matter was 
enquired into and it was found that some mischief had been done somewhere. The 
Executive Enginer was charge-sheeted.and later dimissed. :He said-that it -was very 
difficult for the Engineers to judge the timber 1n the shape of logs. 

The Committee wanted to know 85 to whether it would not result in an 
economy if the B &R. Branch purchased their requirements of timber from the 
Forest Department and got the things manufactured through the centractors under 
their own supervision instead of purchasing finished goods. Mr. Varma sutmitied 
that supervision could be exercised over the contractors only 1if the work was done 
under factory conditions. The Committee then recommended that in the interests 
of economy timber should be purchased from the Forest Department by the B.&R. 
Branch directly and that it should 06 converted into-furniture-etc, under factory 
conditions under the latter’s supervision. Mr. Varma was of 'the view that this 
proposal would be practicable and economical only if the Forest Department guaran- 
teed the quality of the wood supplied by them. 

Questioned as to why his Department was not making full use of the Govern- 
ment Central Workshops, Amntsar, where the overkeads wereso very higk. Mr. 
Varma stated that the rates quoted by the Workshops were very high asccrrrared 
with the market rates. In this connection, he cited ike case of ccnciete mixers zrd 
casing pipes. He was एव the view that {he methed of accounting overkeads in the 
Amritsar Workshop was wrong and that unless the capital value of the plants was 
written down its rates could not beccme ccmgetitine. 

Mr. Varma then undertook to supply a note to'the' Committee in ‘regard 10 
Rs. 4,05,389 worth of material that was intended to be utilised for-the constructicn 
of storage bins and station godowns but had been lying unutiized. He, however, 
informed the Committee that the material consistedof only-steel, iron-hcops, etc. 
and not cement. 

The Committee पिला wanted to know the action taken by his Departmrent (0 
carry out'the recommendations of the previous P.A.C.'Shri Vaima promised 10 send 
a note in‘this connection to the Conimittee. 

When his attention was drawn 10 excesses‘undervarjous items.in the Appro- 
priation Accourits pertaiming to hLis Branch, Mr. Vaima vrdericck 0 serd a 
8 written reply. When asked 10 explain.thelexeess vrder item 1elatirg 10 Estatlish- 
ment he submitted that 1t was due to a revision of procedure. The Finarce Depart- 
ment had agreed, added Mr. Varma, that they should-charge establishkment charges 
on Rehabilitation works to head No.81 while the Aceountant-General had expressed 
the opinion that they should be chaiged to Civil Works. Shnn Murti remaiked that 
some of the’expenditure under-Suspense could have been-distributed to other works. 

In regard to large savings -under ‘subshead’S. Grant No. 23 and V'Grant 
No. 27, etc, the Chief Engineer accepted that in some cases the funds could be 
surrendered, ‘but-due to a:misunderstanding it ‘was not done. - 

Then the attention of the Chief Engineer was drawr to the objection made in 
para 297 of the suditrReport, 1852 He was asked 85 to what steps had been taken 
to avoid losses on account of excess payments of compensaticn for buildirgs 
requisitioned for occupation by Goverrment servants.not.drawingsufficient pey. 
Mr. Vaima stated that he would ,;send a note explaining फिट present position,in 
regard to.this matter to.the Committee. , 

i
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Grant No. 33—Miscellaneons; Grant No. 37—Capital outlay on Provincial 
Schemes of State Trading (Annexure XX): The Committee then examined Shri 
R. P. Kapur, Secretary Transport Department and Shri R.D. Budhawar, Provincial 
Controller. , 

When asked, Shri Bhudhwar gave the following information. 

1952-53 

TAmba]a Roadways i Jullundur,{ Amritsar 
Omni bus | Omni bus 

Service Service 

Strength of the Fleet ' . 73 58 95 

Number of Buses a>ctually put ‘on the road daily 59 . 44 71 

Mileage operated .. | 2,417,798 | 2,070,522 | 3,894,160 

Shri Kapur said that till recently 75 per cent of the fleet was being put on the 
road and the remaining was being kept in reserve. But now, he added, instructions 
had ‘been issued that only 10 per cent of the fleet should be kept in reserve and the 
remaining should 06 put on the road. ’ ः 

In reply to a question, Shri Kapur said that it was found more economical 
to have a 1655 number of buses in reserve and that was why he had already issued 
instructions reducing the percentage of fleet to be kept in reserve to 10 . 

. He;said that if the Bus Services had to operate on long routes, they could keep 
a 1655 ' number of buses in reserve but when they had to operate on shorter routes, 
more buses were required to be kept in reserve. ’ 

’ ,Shri Budhwar informed the Committee that the Government Transport 
Services had taken to longer routes some time back but no additional staff had been 
appointed for running the buses thereon. 

In reply to a query, Shri Kapur said that there was scope for reduction in the 
number of posts at that time but now.it was not possible to retrench any person 
because all the persons were kept fully.busy. 

, Sardar, Harkishan Singh Surjit said that the Transport Department had 
stated in the written material furnished by it that there was a great decline in receipts. 
The average. number, of- passengers;carried per mile was nearly 3 in the case of 
Jullundur Roadways,;less than 2,in the case of Ambala Roadways and only 2.57 in 
the case of Amritsar Omnibus Service. He felt that no private ~operator would 
ever run bus services on this basis, and enquired :— . 

(i) what लि been taken to reduce the expenditure on overheads; 

ः and 
~ Y ’ के 2 

(ii what was the cost of carrying one passenger over a distance of one 
८ mile? - M 

.. When questioned 85 (0 why frequency of services had not been reduced with 
a view to increasing the earnings per passenger mile, Mr. Kapur replied that it was 
not always on economic grounds that services were being run and that essential
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routes could not ‘be closed down. In reply to a question whether it was not consider- 
ed necessary to show profits to make the scheme of nationalisation of road transport 
successful, Shri Kapur stated that the Department always examined how a particular 
route was being operated but public convenience could not be ignored. His view 
was that the object of the nationalisation of roads transport was not just (0 earn 
profits but to provide greater amenities to the public also. In reply to another 
question, he said that even after accounting for several items of expenditure such as 
Income-tax, Registration fees, Sales Tax etc., which the private operators had to 
incur, their bus services were showing profits. He added that they were calculat- 
ing interest also in their working accounts though the private companies were not 
doing so. 

The Committee was then told that the Punjab Transport Department had 
monopoly only over Jullundur-Amritsar route. Asked as to whether fares had been 
increased on this route, Mr. Kapur replied in the negative. When Mr. Surjit joined 
issue with him saying that the fare had been increased from Rs 1-9-0 to Rs 1-11-0, 
Mr. Kapur promised to make enquiries and verify it. 

The Chairman then pointed out that the seats were very narrow and incon- 
venient. At his suggestion, Mr. Kapur agreed to travel in the Government  buses 
to see things for himself. 

The Committee was then informed that the Transport Department had three 
Workshops for the servicing, maintenance and repairs of the vehicles. When asked 
as to why the average number of passengers carried had not improved even in years 

- subsequent to 1950-51, Mr. Kapur replied that it could improve only if the Govern- 
ment got longer routes. पट, however added that expenditure had been reduced 
considerably by eliminating competition between one Government service and 
another, by installing diesel operated engines in buses and by standardising expenses 
on establishment, pstrol, spare parts etc. in all the services and fixing optimum 
limits in all cases. 

Asked about the measures adopted to prevent leakage of receipts, Mr. Budhwar 
submitted that a proposal to grant cash rewards to provide incentive to the staff 
was under consideration. 

Sardar Harkishan Singh Surjit said that he did not see any reason why the 
Transport Department should keep on three General Managers and heavy stafy 
under the present circumstances. - 

Shri Kapur said that the Transport Department had to operate right from the 
Pakistan border up to Rajasthan. In the coming financial year, the Department was 
going to expand its services. It was proposed to have in each Service at least 150 
buses. In these circumstances, he said that it would neither be administratively 
feasible nor economically sound to have one General Manager for controlling such 
a large area of operations and a big number of buses. The maintenance was 
the crux of the entire problem. He informed that instructions had 9681" issued 
to the Gznsral Managers to spsnd less time on the deskwork and devote as much 
tim= 85 was possible in the Workshops to see that the vehicles were maintained properly. 

Replying to a question, Shri Budhwar said that the pay of a General Mana- 
ger ranged from Rs 600 to Rs 750. ’ 

Sardar Harkishan Singh Surjit said that the statement of accounts showed that ° 
there had been 1055 and not any gain. He wanted to know, as a commercial concern
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how-could-the Transport. Department-justify the: running of these: services.. Shri 
Budhwar said that-the:year 1952-53 was.admittedly a bad,year: The reasons.forthe 

fall, he added, in.the profits.of: the. Government:services, during that year were:— 

(1) General Trade:slump:.. 

' (2). Imposition. of:Passenger Tax- with.effect: from: the. st September. 1952; 

(3): Running: of " shuttle. train. services: between: Jullundur-and. Amritsar: 

(4) Closing down of Wagah border and genekral tension as a result-of strain 
ed relations between Pakistan and India during that period. 

(5) Increased:-cost:of labour, enhancement: of 1865 of dearness allowance, 
payment एप arrears_inr thousand.rupees.as a result:of" bienefit.of 
war service: given. to;ex-service men.employed in the Government 
transport services;.free:issne:of .uniforms. . ' 

(6)-Increase:in therate:of interest.on capitalifrom:3 to उड़. per cent. 

(7) Abnormal increase in the number of cycle rickKshaws in Jullundur-and 
Anmritsar. ] g 

Shri Kapursaid that His own personal feeling was that there-had beenr a-leakage 
of revenue during:thaf year. ) 

In-reply ‘to-a~question-as to: what steps had™ been- taken to prevent such 
leakage, Shri Kapur said- that the supervision-had been-tightened. 

The -Committee wanted'to-know whether-it was justified'to keep a General 
Manager for running a-route mileage of 310. Shri- Budhwar said that the route 
mileage was quite distinct from the mileage operated. The total mileage operated 
by the Jullundur Omnibus Service during the first six months of 1953-54 was 1,112,757. 

Replying to-a question, Shri Kapur said-that-the persons appointed to the posts 
of General Managers possessed both administrative and‘ technical knowledge. 
At present there were two Gazetted. Officers in each Government Transport Service, 
viz. General'Manager-and_ WérKs-Manager. 

Sardar Harkishan Singh Surjit said that the Store Accounts of- Amritsar 
Omnibus Service showed a shortage of stores reported by the Sub-Committee,--vide 
page 400 of ‘thie: Appropriation- Accounts: He wanted-to know the extent.of short- 
ages that‘had been:establistied’ and what-action had .been taken against the person 
responsible therefor. 'Shri-Kapur'said thata Civil' Suit had been filed and the amount. 
had- been décreed: The person.reesponsible for this.loss had ‘been dismissed .from. 
service. 

Replying to.a.question, Shri Kapur-said-that avphy‘sical ~verification of stores 

ercised, against loss.by.theft, pilferage, etc. 

- Shri Budhwar said-that-the Transport Department- was purchasing its bulk 
requirements of spare parts, tyres, tubes. etc. through the Director-General of 
Supplies and Disposals. 

! - 

Shri; Kapur informed.the: Committee, that: till recently private people- were. 
building bus bodies for the Transport Department at the rate of Rs 5,500 per body. 
Now the Department had decided to build these bodies at its own Workshops. 

in, stock. was, being. conducted; every- month and- adequate control was.being: ex-: 

4
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The Chairman said that the Committee understocd that the avdit ctjecticns 

were not being attended to properly by the Transport Department ard warted 10 

know what steps were being taken by that Department to dispcse them of expcci- 

tiously. Shri Budhwar said that every effort was being made to dispose of the 

audit objections and reports, as quickly as possible. 

Shri Vasudeva informed that the Firance Depariment Fed evelied a rew 

system under which each Department would be required to maintain 2 Register cf 

outstanding Objections and Reporis which wculd te seen pericdically ty cre cf 

the Officers of फिट Finance Departorent. This, 1n his opinion, wculd ensuie a guick 

disposal of the Audit Objecticns ard Reports. 

At this stage the Secretary stated that dvring the days of फिट Sessicn, tke two 

English Reporters who 1001 down the proceedings of the Ccmmittee vertaum had 

to attend the meetings of the Assembly also. They fourd 1t very-difficult (0 ccye 

with this work as well as the other work. He suggested that instezd cf Favirg the 

proceedings of the Ccmmitiee reccrded verbotim, tlhe Ccmmitiee mightlanctile 

summary of the proceedings. The Ccmrmittee accepted his svggesticn tut लिए that 

the number of the English Reporters was insufficient ard durectcd hum to teke sicrs 

to have at least tw o more Fnglish Reporters for this purpose. 

Grant No. 7—Irrigation (Works): Grant No. ~—Charges on Ir'gstion Establish- 

ment; Grant No. Y—Irrigation --Capital (Annexure VI and VII). 

The Committee examined Shri S.L. Malhotra, Secretary Rupning Canals 

Administration, ShriR R Handa, Secretary, Bhakiz Carals Acmmstraticr, Shri 

R.K. Gupta, Secretary, Project Admimnistration and Shri 1.S. Claire, Supennicrcert, 

Government Central Workshops, Amritsar. 
First of all. the Committee wanted 10 know why there were very large variz- 

tions under these grants and defects in budgeting, as also the steps taken to 

ensure accurate and closer budgeting. Mr. Gupta explained that the statcrents of 

Fxcesses and Surrenders were not being prepared with greater care. The Ccm- 

mittee next asked about the procedure followed by the PW D. Trrigation Branch 

in regard to the purchase of timber required for works. Mr. Gupta stated एव. it 

was being purchased from the contractors at rates generally lower than those 

specified by the Forest Department. Asked as 10 whether they were prepared (0 place 

indents on the Forest Department for their recuirements of timker, in case the de- 

partmental working of forests was increased, Mr. Gupta replied that they hzd ro 

objection provided supplies were made in time and throughout the vear. Mr. Murti 

observed that if there was co-ordination between the two Goverrment Derpartmerts, 

the Forest Department should be atle to supply timter to them at much cteerer 

rates. Shri Gupta submitted that this was true only in theory because it had yet to 

be seen whether in practice the départmental operations would cost more- 01 less. 

The Chief Engineers of the Ifrigation Branch were next-asked to state the 

extent to which the Government Central Workshors, Amritsar, was being utilised 

and.the steps that they were taking to avoid losses due to high overheads. Mr. 

Claire submitted that for the last 15 months the capacity of the Wcrkshors was 

being fully utilised and there were no losses but on फिट other hand there had teen 

a profit of Rs 3-50 lakhs during 1952-53. Actually they were working on a no profit 

no loss’ basis and the losses were the result of undistributed overheads due to 

a faulty sysiem of accounting. 
As regards utilising the capacity of the Amritsar’ Workshops and purchasing 

stores required for Bhakra-Nangal Project from there; Mr. Gupta stated that as the 

cost of the Project was to be shared by three States, the Bhakra Control Board would 

not allow them to purchase the stores from the Central Workshops regardless of the 

pricss quoted by them, and 50 they had to purchase stores at competitive rates. 

Moreover, the Workshops could not always meet their requirements in time.
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In reply to another question, Mr. Claire stated that the Workshops were work- 
ing to full capacity. 

Asked as to why the rates quoted by the Central Workshops tor casing pipes 
and concrete mixtures were higher than the market rates by 25 per cent, Mr. Claire 
said that it must be an old case. Mr. Gupta explamned that after Mr Claire took 
over as Superintendent of the Workshops, they had written to all the Dyepartments 

that they should also be allowed to quote for the stores required by them because 
they were prepared to compete with other commercial firms. 

When their attention was drawn to the stores purchased by them from foreign 
firms in connection with Harike Project, Rupar Project etc, Mr. Gupta replied that 
they wanted the stores within a certain time but the Central Workshop was not in 
a position to supply them within that period. Mr Handa added that the Central 
Workshops were very busy and that there was also the difficulty of getting steel but 
it was not correct that it was being ignored. Under the present Superintendent, 
the strength and the capacity of the Workshops were being increased he added. 

Attention of Shri Gupta was drawn to the following. statement made by 
AMr. _Claire before the Public Accounts Committee on the 16th January, 1954, at 

mritsar: 

The second case relates to the Rupar Project. Orders for gates and hoisting 
mechanisms for this Project have been placed elsewhere presumably on the 
assumption tnat the outside manufacturers would do the job within the fixed 
time. The date fixed for completion of this job is March 1954. 1 may 
mention that no manufacturer can complete this job by March, 1954. But a 
private concern has the advantage over the Central Werkshops that it can 
give unreahistic dates of completion solely with a view to getting the orders 
whereas the Government Central Workshops have no desire whatever to 566 
an escape from realities. 

The Committee enquired whether the Superintendent, Central Workshops, 
was asked (0 submit his tender in this case. Shri Gupta said that (फट Director- 
General of Supplies and Disposals had invited open tenders and the Superintendent, 
Central Workshops must have submitted his téender. He further said that the time 
was the most important factor in this case. = The Government could not afford to 
delay the installation of the machinery beyond a particular date. 

The Committee observed and the Chif Engineers agreed that it was better 
to give the work to the Government Central Workshops, even if it meant 8 little 
higher cost, than keeping them idle. 

Shri Gupta said that the Bhakra Control Board had decided to accord pre- 
ferential treatment to the Governmerit Central Workshops, Amritsar. The Board 
had decided to place orders with these Workshops-even if the amount quoted in 
any of their tenders exceeded the amount quoted in the lowest quotation submitted 
by any private firm by 5 per cent. The Workshops were also being asked to quote 
whenever a tender notice was issued. 

The Committee observed that the Chief Engineer, P.W.D., Irrigation Branch. 
should exert presssure upon other Departments such as the P.W.D. Electricity 
Branch, Agriculture Dzpartment etc.etc. to see that whatever articles they required 
were manufactured at the Central Workshops, Amritsar. 

Shri Gupta said that a letter had already been issued to all the Departments 
saying that the'Superinte'dent, Central Workshops, must be consulted while placing \
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orders for the supply of articles costing more than Rs. 10 thousand. If he was 

unable to manufacture those articles at the Workshops, then orders therefor should 

be placed with the private firms. 

Attention of the Chief Engineers was also drawn to another statement made by 

Mr.Claire before the Public Accounts Committee on the 16th January 1954, which 

reads thus:— 

“My predecessor was asked to undertake certain work in connection with 

Harike Project, but he acted in a manner which made no sense to 

any body. The Designs and Deliveries offered were useless with the 
result that the Department had to go outside. 

At that time, the Workshops did not have the capacity but it could bave been 

created 85 we have done now by extending the structural steel shops. This 

could have been done three years ago and they could have produced 

Harike Gates and Gearing . 
The Committee enquired why was not the then Superintendent asked to 

create the capacity ? 

Shri Handa said that it was found that Mr. Drogden (a foreigner), the घाटा 

Superintendent, was not working in the interest of the country. The Government 

paid him six months’ salary and turned him out. 

The Committee wanted to know whether it was a fact that the contractor in 

this case was not able to supply the machinery at the quoted rate and within the 

specified time. Shri Gupta said that the contractor had not so far made any 

change in the quoted rate but he was not able to supply the required articles within 

the specified time. The reason for this was that the gearing parts were being 

manufactured in Scotland and due to various controls imposed in the U.K., Scotland 

etc. they were not arriving in time in India. 

When questioned about the details of the tube-wells actually sunk, the penalty 

leviable on the contracting firms which had failed to do the work within the stipu- 

lated time and the penalty actually levied, Mr. Malhotra handed over a statement 

showing the actual progress of the tube-wells scheme. He then stated that notice 

had been given to the contractor and a sum of Rs 70,000 was to be charged as penalty 

from him. Suitable dction in terms specified by the P.A.C. was already being taken, 

he added. He, however, informed the Committee that the work was being carried on 

in the most difficult area which was marshy and water-logged and that the contra- 

ctors performance was not really so bad as it appeared to be. Asked as to whether 

he had examined the accounts of the firm, he replied that till then he had not. 

When questioned about the estimated cost of a tube-well, he said that he would 

send the Committée information about the figures asked for. The total amount 

was, however, stated by him to 06 of the order of Rs 140 crores. He informed 

the Committee that the cost of the tube-wells sunk departmentally had been less 

because they were not so deep. 

Asked as to whether proper accounts of the advance payments both ex-India 

and in India and recoveries had been kept, he replied in the affirmative. When 

Mr. Murti pointed out that these accounts had not been made available to him, 

Mr. Malhotra promised (0 look into घाट matter. 
In reply to another question, Mr. Malhotra stated that the machinery beceme 

the property of the Government only when the final payment had been made,
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On being questioned about the expectations.regarding-recovery of thepenalty 
of Rs. 7,02, be replied that the question.had to .be considered both from legal and 
other points of view. Asked as to why the dates of completion of work were 
extended, he said that 8 tube-wells were to be sunk in water-logged areas and he - 
could -say from,personal .knowledge'thatit was impossible to finish the work in 
time. . . . , - o 

Asked 85 to whether there were adequate arrangements for physical verifi- 
cation of the stores, Mr. Gupta referred to P.W.D.Code rules under which all stcck 
must be-measured every.six months by the Overseer-incharge and.every two years by 
the .S.D.O. L . 

In reply to the question whyHalf-Yearly Stock-Returns for 1951-52 had not 
been sent till then, Mr. Gupta replied that they had since been sent. 

.. When.questioned.aboutithe very largernumber of outstanding audit objections 
and, inspzction reports, Mr. Handa said .that these had multiplied ,partly due to the 
iazdiiciz1zy of the Duvisional Accountants and partly due to-the repetition:of the same 
objactions evary year in a different language and.partly due to-the lack of adequate 
5377 aad conszquznt accumulation of arrears. According to him,:there was nothing 
vary s2rious about them. When Shri Murti was asked as to whether it was 8. 
fazrithat t12 eficiency of Divisional Accountants had deteriorated, he replied that he 
could npt.acczptithe vague statement.-It was.clearly laid;down in the rules that the 
Eginszars are responsible not only for the financial regularity of the transactions of 
the Duivisions, but also for the maintenance of accounts of transactions correctly and 
in azcord1ace with:the rules. The Divisional Accountant is there only to-assist them. 
(Rules 2.10 and 2.14 of .D.F.R.). He.also informed that it is mainly-in view-of this 
attituds of-the"Executive Dzpartments that it has been decided by-the Comptroller 
and Auditor-G:nzral in .consultation with-the Government of India that the 
जिला जे उक्त Accountants are not primary auditors on his -behalf. It has also-been 
zzidedithatthe cadre of Divisional Accountants-should, be transferred, to the control 

of the State Government from April, 1954. - . 

. ;The Committee .observed .that .the ‘method -of .approach of the Chief Engi- 
neer (Mr.. Handa) --was .entirely- incorrect and strongly emphasised that the Chief 
Enginser and his.Officials mustrealise that they arc primarily.responsible-for:the- 
proper execution of works,financiakcontrol and accounting. : 

" . L AT - . N 4 । 

.Shri Murti then brought tojthe:notice of the Committee:that in respect.of 1,016 
items of the value of -Rs.65.1akhs relating to-Running-Canals Administration,detailcd 
sanctioned' estimates had. not-beensupplied till then. ‘Mr. Malhotra promised to 
look into the-matter.and to depute a Superintending: Engineer to see that-all.these 
cases were expeditiously dealt with. He was asked to send a note to the-Committee 
on . this -point. P 
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Minutes of the 28th Meeting of the Public Accourits Committee held on Thursday 
the 11th March, 1954, at 9.00 a. m. in फिट Assembly Secretariat, 

Chandigarh 

) PRESENT: 

Shri Kedar Nath Saigal, «न. Chairman 

Shri Rala Ram . | 

Principal Harbhajan Singh I| 

Shri Daulat Ram Sharma | Members 

Sardar Harkishan Singh Surjit . | 

Rao Gajraj Singh J 

Shri R. Srinivasa murti, Aczoun’ant General, Punjab 

Dr. Kuldip Chand Bedi, Secretary. 

WITNESSES 

Shri N.N. Kashyap, Secretary, Finance Department. 

Shri-S.R. Maini, Secretary (0 Government, Health and Local Government Depart- 
ments. 

Dr. A.C. Joshi, Deputy Director of Public-Instruction. 

Shri 5.5. Kumar, Chief Engineer, Electricity Biinch: 

Para 46, Page 27 of the Audit Report. 

The Commuttee examined Shri N.N. Kashyap, Sectetary, Finance Department, 
Shri S.R. Maini, Secretary to Government, Health and Local Government Depart- 
ments and Dr. A.C. Joshi, Deputy Director of Public Instruction. 

The Committee wanted 10 know the detailed reasons for the large and in- 
creasing number of Grants and amounts lying unspert with the local bodies. 

Shri Kashyap said that one of the reasons usually given was that the local 
bodies got the grants 1816 in the year with the result that theéy were unable to spend 
them fully. 

The Education Department had now decided to give gran‘ts'in quarterly 
instalments. 

The Sanitary Board had also passed a Resolution that in-future large grants- 
in-aid would be given to local bodies by instalments in order to obviate the amount 
remaining unspent for longer periods. Shri Kashydp further said that the Finance 
Department was exerting pressure on the Education and Health Departments to 
see that the first instalment was fully spent before giving the second instalment 
to the local bodies.
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The Accountant-General pointed out that in the case of Medical and Public 
Health grants, the procedure prescribed in the Manual, viz., that फिट amount re- ° 
quired for immediate disbursement should only be given, was not being followed by 
the Department. 

Shri Maini said that his Department had written several letters to local bodies 
but only a few of them had responded in time. 

It was लत that unless the [0081 bodies accounted for the grants already 
given to them, no fresh grants should be allotted. 

Shri Rala Ram wanted to know whether it would be possible for the Finance 
Department to place the grants at the disposal of local bodies in the month of April 
or May every year. Shri Kashyap said that immediately after the receipt of the 
details of a scheme pertaining to the subject of * Health ” or * Education, * the 
Finance Department issued the first instalment. 

The Accountant-General pointed out that he had received a letter from the 
Director of Health Services wherein he had asked the former to supply figures of 
unspent balances of Grants with various grantees. He said that this information 
should have been पा the possession of the Director of Health Services who actually 
administered the grants relating to his Department 

The Committee noticed that the Health and Education Departments did not 
know even the details of grantees. They had not taken steps to see that no fresh 
grants were given until the previous grants had been completely spent by the local 
bodies. 

Dr. Joshi pointed out that in the United States of America the grants were 
given for a period of three years. Such a procedure, he said, enabled the spending ‘ 
authorities to spend the amounts most wisely, appropriately and systematically. 
He requested the Committee to consider whether it was not possible to introduce 
such a system in India. The Accountant-General pointed out that unless the main 
conception of * Appropriation Accounts” and * Vote of Grants” was changed, 
which inevitably involved the amendment of the Constitution, the procedure sugges- 
ted by Dr. Joshi could not 96 followed. Actlual provision and payments of funds 
could 966 made only on an annual basis and though there might be a biennial on 
other period programme 

Shri Kashyap suggested that the Secretary Health and Local Government 
Departments might be given time to go into the whole matter and find out what were 
the defects in the present system. 

The Committee accepted his suggestion and directed that the Secretary, 
Health and Local Government Departments, should first find out why these grants 
were not spent by the local bodies and thereafter in consultation with the Finance 
Secretary devise ways and means .to ensure that— 

(i) these grants were spent by the local bodies within the period allotted ; 
and 

(ii) the departmental rules were complied with when the grarts were made 
available to the local bodies. 

The Committee desired Shri Maini to submit a complete report atout the कि 
action he had taken in this matter.
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Stationery and Printing Department, Part 27 of the Audit Report (Annexure XVII) 

The Committee examined Shri S.R. Maini, Sccretary to Government, Health and Local Government Departments and Shri S. K. Luthra, Deputy Elections Commissioner. 

In reply to the question as to who had destroyed the file and on which date, the Committee was informed that it had been destroyed by the Weeding Officer. Tae Committee was told that the date would have to be ascertained from the records at Simla. Shri Murti then observed that when the audit para relating to that ob- jection had been sent to the Government long ago there was no reason why the file should have been destroyed. 

Mr. Luthra then submitted that the Government had decided to give the work to the selected Presses and requested the Committee to note the word * the . He also pointed out that it was decided to give the work to some more Presses to have a wider scope for tenders. 

Grant No. 25—Electricity Schemes—Working expenses, 2nd Grant No. 28— 
Electricity Schemes— Capital expenses. 

The Committee then examined Shri 5. 5. Kumar, Chief Engineer and Secretfiary to Government, Electrici.y Branch, Punjab. 

Shri Kumar was first asked as to why written replies (0 the questionnaire were not supplied to the Committee by the 7th March, as promised in the last m:zting of the Committee at which the Chief Engineer could not be present. Shri Murti told the Committee that he had received the material just then, Shri Kumar explained that soon after his return from Delhi he had sent an Officer to all the Duvisions to collect घाट necessary information because in spite of repeated Demi Official letters and telegrams complete replies wcre not sent (0 him. Asked if he had gone through the replies himself and could vouch- safe for their correctness, Shri Kumar replied in the affirmative. Questioned about the inordinate delay in obtaining replies from his subordinates, Shri Kumar submitted that they had remained too busy up to that time due to rush of the work at Nangal The Committee observed that it was a case of inexcusable laxity on the part of his subordinates and that it was strange that the latter did not reply to his repeated reminders. 

The Committee observed that matters relating to financial control and P.A.C. work should be dealt with promptly and the Chief Engineer should take personal inierest and exercise greater control over his subordinate officials. 

In. reply to a query. Shri Kumar said that all the Government-owned Ther- mal Stations (Annexure XV) were running at a profit. 

The Accountant-General pointed out that without conducting a proper load survey, the diesel sets had been installed at Jagadhri and Panipat. 

Shri Kumar said that the then Director of Industries had made his recom- me_ndatlon‘s in this behalf only after conducting a load survey and it was only on the basis of his recommendations that the diesel sets had been installed there.
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The Committee drew his attention to the following extract from the pro- 

ceedings ofits meeting held on 2nd February, 1954 in which the Director of Industries 

was orally examined:— 

Shri.R. Srinivasamurti : It-has come to the notice of my office that a sum- of rupees 

ten thousand was spent on a Work Centre at Jullundur but for ,want of an 

electric connection no work could be done and 1t had to be closed in June, 1951. 

-Sardar J:S. Basur\: As I-have said, in the beginning no detailed survey. was 
undertaken 85 things had to be done-in a hurry. 

Shri;R. Srinivasamurti : 30 far as पीट Enamel State Work Centre is concerned, 
“machinery wag acquired but_could, not be put to use for want of an electric 
connection. 

Sardar J. S.Basur: Even some industrialists who have purchased plots in industrial 
area:have.not,been;able-to get electric connections. 

Rao Gajraj Singh: As between the two Government Departments, you, could 
manage to- get the electric connections. 

Shri R. Srinivasamorti : It was due to want of proper planning that losses occurred. 

Sardar J. S. Basur : When these centres were, started, workers had no training and 
the goods produced-were naturally inferior and could not be sold. 

Shri R. Srinivasamurti: We can understand losses which were due fo poor 
workmanship of the trainees and due; to the factthat the Work Centres were, 
established without regard to the availability of the raw material and other 
equipment, , 

Sardar J.-S. Bagur.: I have given_you: the reasons for this. . 

Rao Gajraj Singh : Why should the centres have been opened, without, first 
making sure that the electric connection would be sanctioned, and given. 

Sardar J. 5. Basur : It;must have been- thought that thesanction would be forth- 

coming. Even some industrialists Who have purchased plots in the industrial 

aréa were under this very impression, but they have not got the connections 

vet. . 

Shri Kumar said that the-fact was that the Enamel Work Centre did not 

even have the premises for a long time even after the lines had been laid out. The 

allegation that the industrialists, he added, who purchased plots in industrial areas 

could not get electric connections was totally incorrect. The power was available 

at that time and no connection was withheld. 

Shri Kumar said that in view of the most unsatisfactory development in the 
industrial area at Bahadurgarh, it was decided not to instal the two 240 kKW sets ¢ 

which had already been received thereby avoiding incurring further capital expendi- 

ture and the same had-therefore been-transferred to, the, Capital Project, in the best 
interest of*public service. The power -at- present being generated at Bahadurgarh 
was more than sufficient-to meet- with-the requirements- of the local people there. 

In.reply-to.a_question, Shri-Kumar said that; as.a commercial; concern he 
would not have installed the dieselys¢ts,there.at-that- time. 

. ) Palwal:Scheme 

The Accountant-General said that the Palwal Scheme costing Rs. 2,98,477 
was .sanctioned: in -1949. Subsequently it -was: revised in 1951 -and- the.cost-of the 
scheme.was raised to:Rs..4;23;241. It.was: taken over-from the licensee as-he-had 

! 

2/ 

gy



xci 

failed to electrify the town. According to the project estimates, this sckcre was 
likely. to become productive from the year 1953. The working results of tlus cl.ome 
were 85 follows : 

Year Rs. 
1949-50 .. —14,640 

1950-51 .. —13,624 

1951-52 e —5,906 

1952-53 .. + 662 

Shri Kumar said that normally a scheme became productive after. five years 
of its: start. 

The Committee wanted to know what were the financial results of the Electric 
Supply Schemes which had been taken over from the private undertakings. 

Shri'Kumar said that it was in 1945 that the Government of India issued 
instructions that as far as possible the Electric Schemes should be run by the State 
Governments themselves. In pursuance of that policy and under the Electricity 
Act, 1948, the Abohar, Fazilka, Karnal, Moga and Kalka Electric Supply Companies 
had been acquired. The Government was going to acquire the Panipat Electric 
Supply Company in July, 1954 and the Sonepat Electric Supply Company in, 
February, 1955. 

In reply to a query, Shri Kumar said that all these companies had diesel 
sets. 

When questioned about the heavy losses in Thermo-Electric Schemes, Mr. 
Kumar submitted that at present there were no losses. He explained that the 
thermal schemes had been sanctioned immediately after the partition for rehabilita- 
ting the people because in East Punjab there was no source of supply barring a few 
licensees. Power was required for new townships and industrial centres to पट cs- 
tablished in various towns of the Punjab. Survey was carried out on the basis of 
the dat1 supplied by the Director of Industries and diesel sets were installed because 
hydro power was not expected to be available in the near future but at certain places 
not a single industry was started. Asked as to the steps he was taking to avoid 
losses in future, he expressed the opinion that it was possible only if the Government 
did not force a Commercial Department to हुए in for schemes which were declared 
85. unproductive right from the beginning. The Thermo-Electric Schemes were 
started for the rehabilitation of the uprooted people which was a major problem 
facing the Government at that time. Mr. Kumar added that after that no scheme 
had been launched which had not been shown 85. productive or nearly so and that 
a reference was invariably made to the Finance Department before proceeding with 
any scheme on a commercial basis. When asked पी losses could be minimized on 
the existing schemes, Shri Kumar replied that when hydro power came, they would 
become paying concerns because of the development of the load which was sure to 
develop with the coming down of the rates. 

When questioned about the rates, Shri Kumar replied that they varied from 
Re 0-7-0 to Re 0-8-0 and that for running the industries the rate was Re 0-1-6 and for 
operating tube-wells it was 2 annas. In reply to another question, he submitted that 
the concessional rate of 2 annas for industries had: been decided upon by the Cabinei. 

- Mr. Kumar also stated that the Hydro-Electric Sub-Committee of the Cabinet had 
decided that the 50 per cent of the losses incurred on the Thermal plants should be 
borne by the Bhakra Project, 25 per cent by the Rehabilitation and 25 per cent by the 
Irrigation and Industries Departments.
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. Regarding the audit objection given in para 17 of the Audit Report, 
Mr. Kumar stated that in that case of advancing Rs. 20 lakhs to Volkart Bros., 
Government had saved a large sum of moncy because the firm had agreed to make 
the supplies on the rates first quoted by them in spite of the fact that by the time 
sanction could be obtained devaluation had taken place. He added that the stores in 
question were required for two big stations but not knowing how much was appli= 
cable to one or the other, a lump sum was paid as advance and the amount was 
charged to “Miscellaneous P.W. Advances”. When the Accountant-General objected 
that they should have been charged to the works concerned, he replied that his local 
officer did that. Realizing the difficulties it would have landed them into because of the wrong booking of t! ¢ different parts of the plant at different places, the amount was put in Works “ Suspense ” Account. Correspondence regarding this matter had been going on between them, the Accountant-General and the Finance Depart- ment for the last 3 or 4 years. 

Shri Murti observed that it was not a correct procedure to put the stores under the head * Suspense’ and that materials should be charged to the work concerned. The stores could be shown in material-at-site accounts within the work concerned. 
He quoted the Departmental Financial Rules in support of his view. 

In rep_Iy to the question 85 to whether written instructions had been issued to the subordinate officers with a view to showing the cost of stores under the works concerned instead of sub-head * Suspense *, Shri Kumar replied that this had been done in March, 1953. - 

Asked if advances were paid before the shipment of the material ordered, 
Mr. Kumar replied in the affirmative. In reply to another question he stated that 
orders were not placed through Director-General of Disposals, but directly with the 
firms after the decision of the Hydro Sub-Committee of the Cabinet. Asked 85 to 
whether there was any guarantee about the foreign firms fulfilling (ला obligaticns, 
Mr. Kumar replied that their names and the control of the Ambassadors of their 
country were the only grantees because the firms would not accept a penalty clause. 
He further stated that when the rush of the demand was 100 much, the suppliers 
always asked for advance payment, 20 to 25 per cent with the contract, up to 60 
per cent within two years and 90 per cent on the receipt of material. Material had, 
however, been received in all cases, he added. . 

The Committee wanted to know what works were being done by the depart- 
mental agency and what works were being let out on contract. 

Shri Kumar said that in the Electricity Branch all works barring civil werks 
were being undertaken departmentally. 

In reply to a query, Shri Kumar said that the civil works were teing given 
after inviting tenders. Tents, fans and articles of furniture were teing purchased 
through the Stores Purchase Officer of the Punjab Government. Most of the highly 
technical equipment was being purchased after inviting tenders by the Electricity 
Branch itself. Some of the equipment was being purchased through the Director- 
General of Disposals and Supplies, Government of India. 

Pages 277-278. 

The Committee wanted to know the reasons for the delay in inviting tenders 
and making arrangements for the purchase of vehicles, lighting and shifting equip- 
ment etc. worth Rs. 4,35,000 thereby resulting in lapse of funds. . 

Shri Kumar said that the Technical Equipment Committee agreed to the 
proposals on 6th July, 1950, Before placing orders, the approval of the lrrigation
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and Hydro Electric Committee had to be obtained and the current prices had to te 
ascertained. The information with regard to the availability of vehicles had also 
to be obtained from the Director-General of Supplies and Dispcsals. Astle valie 
of the equipment was quite heavy (it was round atout 4 Iakhs) 1t was decided 10 
ascertain the correct prices by inviting tenders through the leading dailies of ciflerent 
States and the Indian Trade Journal 1n accordance with rara 2.67 of 9८ F.'W D, 
Code (Second Edition) Comprehensive details of our exact requirercents £rc ¢crci- 
tions of supply had to be prepared before the issue of general notice. In acccicerce 
with the Government instructions, the advertisement notice was sent to tle Direcicr 
of Public Relations on the 30th August, 1950. In order to enable the firms to submit complete and ccmprekensive tenders, a pericd of at least 2 montks 1:६० teen 
allowed to the tenderers. 

Tenders from 34 firms were received by the end of November, 1950. It was anticipated that the final decision would be taken before the close of the finarcial year and the funds would be utilized. In this connection, it should also एट 1६1 €m- bered, Shri Kumar added, that full payment was required to be made in the case of vehicles against delivery. While going through the tenders, it, however, trarsgired that the tenders submitted various alternatives in respect of each item so much so that the number of alternatives reached a very high figure of 209. So actually the Electricity Branch had to consider 209 tenders and make a comprehensive statement. These 209 alternatives, Shri Kumrar said, had to be examined from different an gles, e.g., make, design, pattern, reputaticn, service guarantee and suitability of the equipment for various jobs. This task ke came all the more difficult when there were various alternatives with very narrcw differences. Moreover, some of the tenders were not complete and clarificaticns had to be sought from the various tenderers. 1t was considered advisable (:81 the trailers should preferably be purchased from the firms which had quoted for the tractors and as such enquiries had to be made again from such firms. The Flec- tricity Branch thought it possible that the final decision would be taken tefore (८ close of the year. The field staff was pressing for the supply of vehicles as no work could be carried on without proper transport arrangements. In view of these cir- cumstances, the funds could not be surrendered, at the time of submission of the list of Excesses 810 Suiiercers. 

_In freply to a query, Shri Kumar said that he was fully satisfied that it was not possible for the Electricity Branch to surrender the amount well in advance. The Committee could not however agree with this view the facts adduced on the contrary indicate that delay पा obtaining stores and making rayments durirg 11. € year was more or less inevitable. ‘ 

The Chairman pointed out that during 1951-52 there was again a savin Rs. 5.39 lakhs. The lapse of grant indicated lack of effectiv 
ture. He wanted to know what steps 
and better control over departmental 

g of 
e control over eaperci- 

were being taken to secure closer budgeting 
expenditure. 

Shri Kumar said that orders for certain equipment had been placed and it was not known when they would be supplied to the Electricity Branch. The amount पा question 585 not surrendered because it was thought that the equipment mj ght be delivered to the Electricity Branch even after the submission of Lists of Eacesses and Surrenders. 

Para 26, page 18. 

. The Committee wanted 10 know why payment had been made without the sanction of the Finance Department and what action was proposed to be taken against the officers responsible for this irregularity.
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Shri Kumar 'said that the Finance Department had not accepted the reasons 

given'byhis Branch for this payment and that the case was -agam teing sent to the 

Finance Department लि reconsideration. In reply to a query, Shri Kumar said 

that the conttactor in this case was Rai Sahib Chhabil Dass. 

When asked to'explain'thereasons due to which this rayment had teen'made, 

Shri Kumarsaid thatimmediately after the partition in'1947, very Leavy flccds came 

in and the whole power-hotse was closed. There was a complete shut-down all 

over the Punjab: Then temporary-repairs had to be carried out because'due to 

floods 8 lot of silt cdiné in'and so'many works were damaged. 

When the estimate was prepared, it was expected that all the works would be 

completed in फिट ‘months of :Décember and January’ which 'was the** Low Water 

Period ”. Unfortunately, various délays occurred 'in-the sanctioning’of staff and 

A‘mat‘el.rials .and this déwateting work was done from the 13th January 10 फिट 13th 

pril. - - 

. The-contractor, ‘he added, had to dig out from 4 (0 6 feet deep in the river: 

bed in order to carry out the work of foundations. At certain locations, he had evei 

to divert the course of the river to complete the work. A lump sum provision of 

Rs. 10 thousand was made in the-original estimates for this dewatering work. 

Shri ‘Kumar ‘then stated that the contractor in quéstion had ‘been paid only 

for ‘the additional job required of him in-order to complete the dewatering and to 

proceed with the work in that portion which was under water. Asked 85 to whether 

at the time of giving the contract. it was understood that the contractor should-him- 

self make.arrangements for de-watering, Mr. Kumar replied that when the tender 

notice was issued it could not be foreseen that such conditions would have to be 

faced. Questioned further as to why the contract was given without seeing and 

verifying everything, Mr. Kumar replied that it was given in October or November. 

Asked if it ‘'was not a fact that the contractor made a claim for Rs. 10,000 only after 

he had completed the work, Mr. Kumar first said that this was not correct but later 

on admitted that the claim had been made after the completion of that particular 

item. Shri Daulat Ram Sharma observed that one thing, was clear that prcper 

estimates were not prepared ‘before inviting tenders. Shri Kumar submitted thdt 

owing to flocds proper survey of the site cculd-rot te cere  Shri Murti then 

asked what prevented the officer incharge of the worksto approach the Chief Engineer 

to increase the amount of the contract to provide for the unforeseen conditions 

so that the necessary sanction frcm the Firnarce Deraitment could te ००1६. (0 

before making the payment. The Commuttee was of the view that it appeared 

that the Chief Engineer had been giving too much ldtitude to a subordinate‘officer. 

Mr Kumar subtmitted that payment had been made with the approvalof the 

D:puty Chief Engineer. The Committee then observed that this camouflage of 

making the payment for de-watering under the.guisé of river diversion werk was 

not necéssary .In reply to another question, Mr. Kumar submutted.that now 

that the Finance Department had refused 10 accord-sanction to the payment of 

the claim, the money already paid would either be recoyered from the contractor 

or the official concerned.” Asked whether when the difficulty in questiofi arose 

the contractor had asked for the modification or czncellation of his ccntract owing 

to his inability to cope with the work within the sanctioned estimates or for theraising 

of the amount of the contract, Mr. Kumar replied that the contractor tcck up certain 

points during the course of the execution of the work. Asked 85 to whether his 

continuing with the work did not show his acceptance of the original contract, 

Shri Kumar replied that any way the money would be recovered. 
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Shri Murti then brought to the notice of the Committee that the contractor 
. had bezn allowed the use of certain pumps free of charge. On further examination, 
«the Committee-found that the terms of the contract were vague-and flexible and the 
-numoder of pumps to 96 allowed for free use had.not been specified in the contract. 
Thz Committee noted the fact that even the security had: been refunded to the cont- . 
-Factor though the correspondence about the claim was still going on and the matter 
wis still uadzr-objection by the. Accountant-General. Asked if he could supply 
copies of the tendars that had been received, he ‘promised to do 50 later on. 

The Committee next wanted to know when-the case referred to in para 8 of the 
Audit Report which_had-been stated to be under departmental enquiry was likely to 
be dzcided. Mr Kumar. submiuted that the .enquiry was being conducted by 
Mr. Fletcher and the officer jin question was under suspension. Some 
delay. had occurred, he added, due to the transfer of Mr. Randhawa who was origi- 
nally to.conduct the enquiry. , , Three or four hearinigs had taken. place and the final 
decision would be made within a period of 4or 5 months. This particular matter 

.-was.one of the items of the charge sheet, explained Mr. Kumar. 

Asked about the steps that had been taken to rectify defects in the stores 
accounts, as pointed out by the Audir, Mr. Kumar replied that he had submitted 
a_written note in regard to.this matter. - The physical verification was being done 

“régularly and.no- major,discrepancies had come to light, he added. 

. . In reply to the question whether the capacity of the Central Workshops, ~Amritsar, was being . utilized for the requirements .of the Electricity Branch, 
Mr. Kumar replied that the Electricity Branch was one of the bj ggest indentors and most 
of their poles and sub-station equipment were fabricated by the Central Workshops 

.On being questioned further-he:submitted that the Workshops.were one year behind the schedule in regard to the supply, of requirements-of the Electricity Branch and 
that orders placed in 1948 had not been fully complied with till then. 

When, asked whether the Electricity Branch was purch asing anything from the 
p-ivate firms.which’ could -casily- be .manufactured. at the Government Central Workshops, Amritsar, Shri' Kumar replied in the negative. ‘Orders for the supply 
of articles were placed on private firms, he added, only after the Superintedent of the - Warkshops, had communicated-his inability to manufacture'them.at the Workshops. _In .other-words,- before placing. orders-for the supply of equipment etc on private ,firms, the refusal of the Superintedent to get them manufactured at the Workshops ,was invariably obtained.” - N 4 

Shri Kumar said that at present there was an acute shortage of steel in India, .He had'made frantic, efforts to.get some steel articles weighing about 191 tons but his .efforts: had not fructified. . Those articles, he said, had now to be imported from abroad at a higher cost, ' 

.The Committee-wanted to know- what was the -procedure at present observed _fby, thh.e Chiekf. Engineer, Electricity, Branch, in regard to purchase of timber required “for his works. ‘ b 

. Shri Kumar, sumbitted that factually speaking a very little quantity of timber was required for works undertaken by the Electricity: Branch. Jt was normaly purchased from the Forest Deprtment of the Punjab Government. Recently some wooden poles had been obtained from the Andamans Islands. 

... Pages 309312 and 314. The Committee wanted to know whether factory likedifficulties and delay in obtaining materials or other reasons which retarded work wzre taken into account while framing the estimates for the year. Shri Kuma r sudnut ed that sush difficalties ware always taken into account. The maia difficult
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‘was that for most of the electricalyequipment the Electricity Branch was dependent on 
‘foreign markets. Sometimes the foreign firms promised to supply certain equipments 
by particular dates but they were not able to redeem their promises due to the non- 
availability of shipment or some other reasons.- In such cases, he added, his Branch 

eat on reminding then to supply the equipment till it was actually rececived. In most 
of the cases, the electrical goods expected to be received in the month of March 
were actually being recéived in April or May. 

The Accountant-General pointed out that -so many savings ‘were explained - as * Savings due to erroneous provisions . पा other words, the provisions had been 
made under wrong heads. The Committee asked Shri Kumar to explain- the reasons therefor. He said that Thermal and Nangal Projects were being miixed up by the officers of the Eslectricity B-anch. Some schemes which were originally sanctioned - uader * Nangal Works * were subsequently charged under’* Thermal Works” 

The Comnmittee observed that the Chief Engineer should take effective steps 
to avoid such irregularities in future and take disciplinary action against officials responsible for such ‘mistakes. o . । ' L 

Sardar Hirkishan Singh -Surjit said that पट: had, received information that teadzrs wers aot baiag iavited from cartain countries.. Shri Kumar said that his Branch was advartising its requiremaats through the Indian press and it wasopen to all the .countriesito submit their quotations. 1In fact he added, England, France, Switzer- land, G:rmany, Austria and Japan had submittéd their quotations several times’ to the Electricity Branch. . - ० पा 
1 { o . 1 4 . 

, _Sardar Harkishan Singh said that Czechoslovakia dnd -Hungary were never inform:d about the requirements of the Punjab Government. . L 
= 

Page 323 (items 1 and 2). न ० Committee wanted (0 know if the acquisitive proceedings for land.were initiated in time to enable the works being started as scheduled. Ifso why was the land not acquired in time in these cases and payment made to avoid lapse of funds. ' 
| 

. * Shri Kumar said that in many cases it had taken his Branch moré than three ¢ years to acquire lands. Hz cited the case of Patti and said that the application for ; acquisition of land was made as early as Fibruary; 1950. It was followed by long correspondence. The Punjab Government in Rehabilitation Department approved the acquisition of land vide their No. LR/2950/LRG, dated 26thApril 1951. The . .Deputy Commissioner was contacted with a view to expediting the taking over ¢ the possession of land. It was delayed on account of various formalities on the part 1 of the Revenue authorities. The possession of land was actually taken 00 the 15th 
May 1952. . 

. The Committee observed that if there was some difficulty in acquiring a pparticular land. during a particular year, why the amount of 'compensation was provided therefor in that year. BEven if it had been provided, the Electricity Branch should have at the time of submission of the List of Excesses and Surrenders visualised मु there was no likelihond .of that land being acquired during that year.and the unds should have been surrendered, ह ह : 
N The Electricity Branch, Shri Kumar said, kept on reminding the Rehabilitation Dezpartment and it was not known whether the land was going to be allotted by a articular‘date. The Eelectricity Branch could not surrender the funds because it %as thought that the land might be allotted after the submission of Lists of Excesses and Surrenders. : , व i B a - 

Q 
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The Committee observed that the statement of the Chief Engineer clearly 
revealed that there was no co-relation between the two Departments of 0६ Gcvern- 
ment viz. Rehabilitation Department and the P.W.D. Flectricity Brauch 

The Committee wanted to know what action was being taken to ensure 
speedv disposal of audit objections and inspection reports. 2 

[ 7! 

The Chief Engineer said that after the submission of replies by his Branch m 
respect of the reports and objections, counter-objections emanated frcaFls therd2 
Accountant-General's Office. So there was a continvous flow of Objecticns 800 
counter-objections from the office of the Acountant-General, be acéedi1sHelssaiditTd 
that this difficulty was realised and discussed by the then Accountant-General, 
Secretary, Finance Department and the Chief Engineers and theylzédémmenaet 152 
adoption of certain methods. Out of many reccmmendations made by them, the 
Finance Department accepted only a few due to shoriage of furbissn@hedsvtisifie 
recommendations was that one senior officer from the Account: nt General’s Office 
and one Officer from the Branch concerned should mectipeficonailysinithisicon1s2 
nection. 

L1009 le1ens0-tasinuosd रिया 5८7५2 जे. il 
The Accountant-General said that 50 far as he was concerned, heHvx 85 prepared 

to render every possible assistance to फिट Electitity?Btatich] ititssettliifg objetiions 
by personal discussion at all levels. . . 
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Minutes of the 29th Meeting :of-the-Public- Accounts: Committee- held” at 
11 a.m, cn-the 12th -March, 1954; in-the Assembly: Secrétariat,Chandigarh: / 

> R PRESENT:- A . - 

Shri Kedar Nath Saigal .. Chairman ः 

Shri RalaRam - - Y | 
Pn'ncip‘al-'H~adrb‘h)ajan S'in’gh-'v ः e | उ g 

Sardar Darbara-Singh- ' e bMembers 
Shri:Dév RajAnands -, . ‘ S HE 

Sardar Harkishan-§ingh'Surjit, . <., .. . ... - J" o 

Shri R. Srinivasamurti, Accountant-General, Punjab. 

. Dr: Kuldip:Chand Bedi: Sectetary=- -, _, 
S S 1. पथ D ता 

The Committee discussed various points relating to the drafting of the Report 
to be presented to the Assembly. e e 

It was decided that the Speaker should be requested to amend the Rule 
relating to the functions of the Committee so as to bring it in conformity with the 
relevant rule in the Rules of Procedure and Conduct of Business of the Parliament 
especially with a view to providing that * it shall be the duty of the Committee on 
Public Accounts (व) to examine such trading, manufacturing and profit and loss 
accounts and balance sheets as the Governor may have required to be prepared and 
the Audit Report thereon; and (b) to consider the Audit Report in 08५6५ wkere 1106 
Governor may have required the Audit Department to conduct an audit of any 
receipts or to examine the accounts of stores and stocks’. 

The Committee then noted that in the case of Kunjpura Academy the 
recommendations of the previous P.A.C. had not been implemented and that the 
expenditure shown as incurred on Police establishment had actually been incurred 
on education, 

The Committee was of the unanimous opinion that the Central Werkshops, 
Aumritsar, should receive preference from all Government Departments while purchas- 
ing their requirements of stores, 

The Committee also decided that its observations in regard to the Tractor 
Cultivation Scheme should bte sent to the Public Accounts Committee of the Parlia- 
ment through proper channel. 

. The Committee घाटा decided to hold its next meeting in the Ass.embly 
Secretariat, Chandjgarh, on the 24th March 1954. 
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Minutes of the 30th Meeting of the Public Accounts Committee held in 
the Library Room of the Punjab Legislative Assembly Secretariat, 

Chandigarh, at 10 a. m. on the 24th March, 1954. 

PRESENT: 

Shri Kedar Nath Saigal .. Chairman 

Shri Rala Ram . 1 

Principal Habhajan Singh 

Sardar Darbara Singh . 

Shri Harnam Singh Sethi .. न कागारिसाड 

Shri Dev Raj Anand, .o 

Shri Daulat Ram Sharma - .. 

Sardar Harkishan Singh Surjit . J 

Shri R. Srinivasamurti, Accountant-General, Punjab. 

Dr. Kudlip Chand Bedi, Secretary. 

With reference to the minutes of the 50 meeting of फिट Public Accounts 
Committee held on the 7th July, 1953, regarding perusal of certain relevant corre- 
spondence, the Accountant-General, Punjab, stated that he had studied the files 
made available at Nangal when he was on tour there in February, 1954. He stated 
that the original explanations given in respect of the Appropriation Accounts for 
the pzriod 15th Auagust, 1947 (० 31st March, 1948, was incorrect. He had addres- 
560 an official letter to the Secretary, Punjab Legislative Assembly, with a note. 
The Committee decided that this case should be further examined along with the 
other material rzlating to the Bhakra-Nangal Project. 

With reference to the proceedigs of the meeting of the Committee, dated 
the 16th January, 1954, the Accountant-General informed the Commitiee that he 
had ascertained from the Chief Auditor, Northern Railways, that they do not charge 
profit on works done by the Railway Workshop for the Punjab Government. 

With reference to the minutes of the meeting held on the 8th January, 1954, 
2rial No. 3 under grant No. 21 and para 37 of the Audit Report the Accountant- 

General stated that there were no cases of inadequate action to be considered by the 
Committee, 

The Feport of the Public Accounts Committece for the year 1953-54 was 
adopted ard signed by the Members. The Chairman of the Committee was authoris- 
ed to present it to the Punjab Legislative Assembly. 

हा
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ANNEXURE 1 

Talk given by the Accountant’-General, Punjzb, to the members on the func- 
tions and scope of the Public Accounts Committee. 

Legislative control over the Executive Government is exercised in a number 
of ways. Of these, financial control is the most important and effective one. For a 
d:tailed and authoritative exposition of the financial control of the Legislature 
over the Executive Government, the Comptroller and Auditor-General’s talk to the 
m:mbers of the Indian Parliament may be seen. (Printed 85 Annexure | to the Report 
0 the Public Accounts Committee of the Punjab Legislative Assembly on the Appro- 
priation Accounts of the Punjab Government for the years 1948-49 and the Audit 
Rsport, 1950, and Appropriation Accounts, 1949-50, and the Audit Report, 1951). 

2. 5 explained by the Comptroller and Auditor-General, Parliamentary 
fiaancial control is exercised in two stages— - . 

(a) at the time of the voting of grants, and 

. (9) at the end of the year by means of the scrutiny of the Appropriation 
Accounts and the Audit Report submitted by the Comptroller and 
Auditor-General. , 

The Public Accounts Committee is concerned with (b). It is perhaps the most 
important Committee of the Legislature for securing effective Parliamentary control 
over financial administration in the State. In other countries where Parliamentary 
democracy is functioning effectively, 1t is considered an honour and privilege to 
serve on the committee. As has been pointed out in the Comptroller and Auditor- 
Ganeral’s talk ** Many distinguished men have sat on 1t and have laboured there for 
the maintenance of highest standard of financial rectitude at a sacrifice to themselves 
of time, energy and personal political interests, which has been to the very great 
advantage of the nation ™. 

It is for the Public Accounts Committee to satisfy itself on behalf of the 
Legislature— . 

(1) that the grants voted by the Legislature have been used for the purposes 
for which they were voted; 

(ii) that no expenditure is incurred in excess of the grants voted by the 
) Legislature; 

(iii) that the Executive Government does not ask for more funds than what 
is likely to 96 utilised during the year, that is to say, that the actual 
expenditure 15 85 01056 to the grants voted by the Legislature and 
that there are no unnecessary surrenders and supplementary 
-grants, 

3. 1In order to ensure that the vote of the Legislature 15 obtained only for the 
miaimum amount of funds necessary for public service, Heads of Departments and 
Controlling Officers are required to keep an effective control over the flow of 
expenditure throughout the year and ask for supplementary grants where the pro- 
vision originally voted by the Legislature is found to be inadequate or take steps 
to surrender surplus funds in case the amount initially voted by the Legislature 
is found (0 be excessive. In framing the Budget and submitting demands for grants 
they should also estimate their requirements as accurately as possible. Lapses 
from this two-fold responsibility of the Executive Government and their principal 
officers, namely, (a) unnecessary supplementary grants, (b) large savings in the 

i -
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voted grants, and (c) excesses over the grants voted'by the Legislature, are brougt 
to the notice of the Public Accounts Committee through the Appropriation Acccunt 
For an illustration of the form»in-which theselapses are set‘out in the Appropriation 
Accounts, please 560 Grant No 7—Irrigation Works (ummecessary supplementary 
grants) and Grant No. 23—Civil Works (for excess over voted grant). Paragraphs 
4 to 13 atpages 2 to 13 of the Audit- Report, 1952, bring wout the main lapses 
and briefly indicate the reasons therefor and also cemnment upon— 

(i) the accuracy of budgeting (paragraph 11 ibid), and 

(if) control over expenditure (paragraphs 12 and 13 ibid) 

4. The. Public. Accounts Committee has. power to examine the officers res- 
ponsible for the budgeting and control of expenditure (who are Secretaries to Govern- 
ment घाव Heads .of Dzpartments) and would be examining them 85 to why control 
has been lax and what steps are being taken to tighten' the-machinery of control: so 
as to ensure that the broad principles set out in paragraph 2 above are complied 
with 1 . 

5. Another important function ofi the Public Accounts.Committee एंड to see 
whether in the-application of funds voted by the Legislature, the -Executive Govern- 
ment and its officials have— 

(a) exercised due care,. ° P LT 
PR R 

(b) complied with the prescribed rules and procedure, and T 

- (0८) conformed 10 the accepted.standard of sound.financial administration. 

This examination will.include the scrutiny of cases of fimancial irregularities; 
losses, infructuous or nugatery expenditure. -These, again, have been set out in. फिट . 
Appropriation Accounts and Audit Report, under the heading * Financial Irregu-, 
larities, Losses, etc.”, paragraphs 14 to 43—pages 13 to 24 of the Report. The Report 
also'brings to the notice of the Committée such material as-is expected to be of real 
and practical interest, the general state of accounts, how fa the accounts machinery. 
is functioning effectively and the extent to which audit objections remain unsettled 
or unsatisfied,~vide .paragraphs 45—635 (pages 24-—45). The. Report,. again;, 
contains a review of the trading and manunfacturing -acconnts.of Commercial and 
Quasi-commercial Concerns of Government. 

6. The Committee would like to examine the Controlling-Officers over the 
irregularities and probe into the reasons therefor, judge whether they are justified 
or whether there are ‘any.extenuating factors, amd consider what steps. should be 
taken to prevent their recurrence, 50 asto.set up.a-highstandard of financial adminis- 
tration. The'Committes might also hike to satisfy. itself that Government Commercial 
and Quasi-commercial- Concerns are conducted on sound:business principles, that 
no avordable losses are incurred, and, whare it is found that an:institution is not 
functioning or cannot function on sound commercial principles, what measures 
should be adepted either to get it to work. en a.comrercial basis;, that is to say, 
without incursing a 1055 and making a profit, if possible, or to wmodify its scope 
and conteat, so that mo' unnecessary or unjustified burden may fall upon public 
funds - ) 

7. Afier the Committee has examined घाट departmental witnesses and probed 
into the reasons for 10056 budgeting, ineffective control over. expenditure, unsound 
finaneial adomunistration, failure ‘to. observe prescribed rules and. procedure; losses, 
write off; .infruc¢tuos and. nugatory expenditure and the working of iCommercial or 

. . ८ | 7 I Fo दे . - LI
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Quasi-"ommercial Coricerns, it may submit one or more reports to the Legislature, 
as it may consider desirable or expedient. The report or reports will contain the 
recommendations of the Committee for the rectification of the defects and omis- 
sioas nouced by it, and for ensuring a sound financial administration and the en- 

" forcement of strict accountability for the proper use of public furds, 

8. The Committee will also, in the course of its examination and review of 
the Appropriation Accounts and Audit Rzpot, consider how far the recommendations 
of its predecessor Committees have been complied with by the Executive Govern- 
ment, and what steps should be taken to ensure compliance with its recommen- 
dations in cases waere inordinate delays are noticed in implementing the recom- 
mendations.. 

v 
1 

9. Much of पड powsar and effectiveness of the Committee lies in the detailed 
review to wiich it subjects the accounts of the year, and the fear and respect it 
inspires 1a th: minds of ths Coatrolling and Budgeting Officers by its close and 
searching scrutiny of the lapses brought to its notice through the Appropriation 
Accounts and Audit Report. In this task, the Committee is assisted by the Compt- 
roller and Auditor-General who * guides the Committee in its labours, detects 
the points of quastion, presents them with such information concerning them as 
he has obtained and leaves the Commuttee to pursue them further, to consider them 
and to repart on them ”.  As it is physically, impossible for the Comptroller and 
Auaditor-Gzneral to be present, much as he would like it, at the meetings of the many 
Public Accounts Committees which are functioning in this country, he has generally 
to leaye the task (0 his deputy in the State, namely, the Accountant-General. But 
the Report which is submitted to the Committee for consideration 15 carefully scruti- 
nised by him and on his behalf and he also nstructs the Accountant-General 
about the important points, which he considers should be brought to the special notice of the (०0 mittee., . . 

10. Copies of the Appropriation Accounts for 1950-51 and the,Audit Report, 
1952, thereon, have been supplied to the members. of the Public Accounts Commit- 
tee. The points to which the Comptroller and Auditor-General has desired that 
the Committee’s attention should be specially drawn, are set out in the attacked पडा. 

N
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List of Special Points-relating to Appropriation Accounts, 195¢-51, and the 
Audit Report, 1952, for the consideration of Publi¢ Accounts Committee ation of Public Accounts Committee, . . 

- ‘Page: | Paragraph, Sub-head, | :- « -Brief Subject - i v 
etc ' Vo RS 4 B के S 

- o () AUDIT REPORT e 7 'Y 

912" 12(1) to (6) — Instances of defective control ‘'over expenditurc 

13 15 S ’ 
“15:F 17 * : ० o 
16 19, 20 Irregularities relating to the Bhakra-Nargal 
17 . 23 } Project L , ,- 3 

20 ! 3 | LY ः न दर [ न 

‘17 '25 i .. | Irregular adjustment of R$ 20 lakhs _' 

18 27 | ‘Extravagant expenditure on printing 6f Electorl 

) N B ¢ i Rous - 2. *' Lot S रे जो नव ते दा. e 

20 32. '| Withdrawal of moiey not required <" ° : v 
. for immedidte disbursement ' ' ..Rs,1,85,000 

22 . 38 L Ditto,, , =~ [. .- Rs 12,597 

23 40 Ditto '~ . ' '7 Y Rs 10,025 

27 ~ 46 Audit of Grants-in-Aid.  *° ~ 7 ! 

31 48 ) Working of the Land Reclamation and Mechani- 
. cal Cultivation Scheme 

31-32 4 - Working of the Work Centres Scheme 

-33 51 ' .. | Audit comments on the working of the Govern- 
’ - ment Central Workshops, Amritsar 
41 61 Arrears in Public Works Divisional Offices. 

44 64 Delay in submission of material for the Appro- 
priation Accounts. 

(हा) APPROPRIATION ACCOUNTS 

148 Notes (Para 1) Loss in working of the Jail Factories. 

209 Audit Comments .. | Audit comments on Government Livestock 
Farm, Hissar. 

366 Audit Comments, Audit Comments on Land Reclamation and 
Paras 1 and 4. Mechanical Cultivation Scheme 

382-384 Audit Comments, | Audit Comments on the Summarised Account 
Paras2to 8 of Foodgrains Supply Scheme. 

(एए COMMERCIAL APPENDIX 

APPENDIX (1) 

3—_-|___‘——_——96 Introduction, Para Loss on overheads. - 
3(b) 
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ANNEXURE पा 

Questionnaire relating to the Appropriation Accounts, 1950-51, and the Audit Report, 
1952, selected for examination by the Public Accounts Committee 

PART 1 

और Report, 1952 

Para- दि 
Serial| Page |graph/Sub- Observations made by the Committee 
No. | , head, 

1 | 36 5 and 6 | The Committec would like to know the detailed 
reasons for large savings in the  grants 
appropriations mentioned in these paragraphs. 

N
 I co
 

8 and 9 | The Committec would hike to know why expenditure 
in excess of the grants appropriations was incurred. 
They would further like to examine the .circum- 
stances in which additional funds could not be 
obtained to cover the excesses. 

3({9—12 12 (1) to | The Committee would like to examine in details 
12(6) the cases of defective control over expenditure 

mentiored पा this paragraph. They would further 
like to know efforts made by the Dzpartments 
to secure close approximation between the grant 
and actuals at the close of the year. 

4112 12(7) The Committee would like to know why unantici- 
pated credits were utilised in these cases without 

- the approval of the Legislature and whether any 
action was taken_against the officials responsible 
for the omission. . 

5| 13—I15F | 15and 16| The Committee would like to know whether the irre- 
gularities pointed out by Audit have since been 
remedied by the Department. They would further 
like to know— 

(i) whether the progress of works on the 
Bhakra-Nangal Project, Chandigarh 
Capita Project is in accordance with the 
approved programme of construction ; 

. (ii) whether adequate publicity is--given in 
inviting tenders for Major works ; and 

(iii) whether adequate safeguard exists for 
3 . checking pilferage in stores. 
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न न ना made by 106 Commuittee . 
Serial Para- 
No. Page Igraph/Sub- 

' | head 

6 | 15F—24 | 17—43 

7 | 25:26 and | 45(a), and 
47 Gl ; 

8127 . 46. 

I 
न 

9 | 28-29 47 (80 
and 47 

N - (b) 
' 1 {29, 30, 37 | 47(d) 

' ‘| and 48 - 
i 

| 

व | 31-32 "1 49 

¥ 

4. न की 

12| उ2-उउ 50 

) , 

िप उ3--35 " | 5 

The' Conmmittee would like to examine in details 
the cases of financial irregularities, losses, etc., 
mentioned in_these paras as well 85 in the form 
of “ Notes” below the Appropriation Accounts 
of the grant concerned. - 

The Committee would like to know, why the 
accounts work 15 पंप arrears in certain P,W.D, 
Divisions and what steps have been taken by the 
Department to bring the work up to date? They 
would also like to examine the irregularities exist- 
ing in various Divisions. 

| The Committee -would like to thave detailed infor- 
mation regarding unspent balances of grants-in- 
aid with the local bodies. They would 8150 like 

! to know the circumstances in which ‘the unspent 
1 amoumnts have been refunded -to Government 

sofar. 

The Committee' would like to have a detailed note 
on the working of the Foodgrains Supply Scheme 

' and ratioping Scheme. 

The Committee would like to have a detailed note 
on the working की the Scheme for the Sale of 

| Improved Seed to‘Cultivators and Land Reclama- 
tion and Mechanical Cultivation Scheme. They 
would also like to examine the circumstances in 

| which these schemes have resulted in huge losses. 

| The Committee 'would like to know (I) whether 
the surplus stock lying in the Work Centres has 

'since ‘been disposed of, (ii) whether the private 
accounts opened with the various branches of the 

% Punjab National Bank have. since been elosed, 
and ‘(i) ‘whether necessary steps have been taken 

' by the ‘Department to avoid losses in the working 
of the Centres, . 

The Committee would like to have a detailed con- 
solidated note from the Finance Department on the 
working of Grow-More-Food Schemes in the 
State. ' 

The Committee. would like 10 examine the working 
" results of the Government Central Workshops, 

Amritsar. They would further like to know the 
steps ‘taken by the Department to exploit full 

' capacity of the shops and to reduce losses on 
account of heavy overheads. 
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Serial 
No. T&’age 

Paragrap-h/ 
Sab-.cad Observations made by the Committee 

14 | 35-36 

17 | 42—44 

18 | 44 

19J‘ 45 न 

52 

53 and 54. 

55—59 

62 and 63 

64 

The Commuttee would hke to examine the 1irregu- 
larities noticed in the audit of the accounts of 
the rehef and rehabiitauon of displaced per- 
Sons, 

The Committee would like ¢o know further pro- 
gress, If any, in these matters. 

The Committee would lhke to examine these 
cases. 

The Committee would like to know the reasons for 
delay पा replying to audit objection and 1n the dis- 
posal of mspeciion reports. 

The Committee would like to know the reasons 
for the delay on the part of Departments in fur- 
nishing matenal for the Appropriation Accounts 
as also téah steps taken by them for prompt reconci- 
liation of departmental accounts with those of the 
Aadit Office, so asto avaid delay in furnishing 
the explanatioas of vanations at the close of the 
year. 

The Committee would like to know whether neces- 
sary action has since been taken in respect of 

Paragraph 
50 of the 
Audit 
Report 

outstanding cases from the previous Reports. 

Grow-More-Food Schemes 

1. The Committee would like to have a statement 
showing— 

(a) the total amount of food procurement and 
export bonus earned by the State Govern- 
ment during the pertod for which the 
bonus was 1n operation; 

(b) the expenditure incurred out of the bonus 
on Grow-More-Food Schemes; and 

(c) the expenditure incurred out of the bonus on 
the construction of storage bins for the 
storage of foodgrains. 

2. During 1949-50 and 1950-51, a sum of 
Rs.2,36,32,925 has been spent on Grow-More-Food 
Schemes financed by loans from the Central G—___l____—ov- 
ernment. The Committee would like to have a 
statement showing the Schemes (particulars of the 
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_—___r-m_—m_____—Sefial 
No. 

Sub-head/ | ’ ‘ 
Pamgraphg‘ - Observations made ‘by-the Committee - 

3 

S
 4 

Al 

39 of the 
Audit 
Report 

Paragraph 
50 of the 

Audit 
Report— 

contd 

Paragraph 

-|Audit 
50 of the 

R:port 

Para 59 
-of the . 
Audit 
Report 

v 

- been fulfilled. ? ; 

schemes and the expenditure incurred on each) 
financed by loans from the Central Goverrment , 
85 well 85 from the balance in the Food Pro- 
curement Bonus Account 10 end of 1952-53, 

as well 85 the estimated cxpe_ndlture in 1943-54. 

3. In view of the large expenditure on these schemes, 
the large bulk of which is financed by loans, has 
any machinery been set up ६० apprise the results 
of the schemes and also keep an account of the 
additional revenue accruing from these schemes ? 

- Ia other words, what machinery has been organised. 
to test how छिप expectations regaiding results have 

Finance . Department 

The Accountant-General has brought 10 फिट: Com- 
miltee’s notice a number of instances where funds 
have been drawn to avoid lapse of grants, even 
though they. were not required-for immediate 
disbursement ; 1n some cases they have 9150 been 
kept out of public account,—vide paragraphs 17, 
18, 21, 32, 33, 38, 40 and 41. The Accourtant- 
General has reported that these irregularities 816 
recurring year after year and the ventilation of this 
type of irregularity through the Audit Repoits or 
warnings issued to Departmental authcrities 
have not had much effect. The Committee'would 
like to know from the Finaance Department 
what action is proposed to be taken to ensure that 
in future irregularities of this type are effectively . 
stopped. ‘ 

The Accountant-General has trought to the 
notice of the Committee two instances in which 
Government servants who were deputed for spe- 
cialised training at Government cost were given 
special increments on the ground that officers 
with similar qualifications recruited outside were 
allowed such higher start in pay. The Commit- 
tee feel that in regard to this, distinction should 
be drawn between officers who acquire a parti- 
cular type of specialised training at therr own cost 
and those who' are assisted by the State 10 obtain 
such specialised training. The Committee would 
like to know whether a proper procedure has 
been evolved to-ensure this distinction and if so, 

-the Committee would \like to be informed of it. 

1
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‘__"—_-_’—_—W—Serial Sub-head/ 
No. Page Paragraph Observations made by the Committee 

1 2 3 4 

Note- to the Finance Department. 

1 27 of the | Para 46 The Accountant-General has pointed out 10 

Audit of the paragraph 46 of the Audit Report that a consi- 
Report पता derable amount of old grants made to Local 

Report Authorities, mostly District Boards, remain un- 
utidised The Committee would like to have a 

note indicating the action proposed to be taken 
to ensure that these balances are properly utilised. 
Will the Finance Department, please, consider the 
question of 1ssuing, 1n future, the grants by instal- 
ments, 50 that no large balance remains unutilised 
for a long tume ? 

Punjab  Public  Woiks Department, Irrigation Branch 

2 | 42-43 of | Para 62 | In paragraph 62 of the Audit Report (pages 42-43), 
the Audit the Accountant-General has brought to notice 
Report. that a number of inspection reports and items 

still remain unattended to — 

Yeqar Number of Number of 
Reports items 

1947-48 . 1 3 

(Post Partition Period) 

1948-49 22 120 

1949-50 36 216 

1950-51 27 297 

The Comnuttee would like to know the steps 
taken to settle these audit objections and to im- 
press upon the departmental officers the need 
for dealing with audit objections promptly. 
What 1s the position regarding Inspection Reports 
issued 1n 1951-52 and 1952-53. 
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PART दा LT 
Apprcpriation Accounts, 1950-51 

Sub-head/ | 
कथ्डाथ्० Observations made by the Committes 

3 4 

D.2 (a) 
((2) [13 दीन 

lowances 
and Ho- 
noraria, 
etc.” 

0-20 
(1) Con- 
solidation 

~of 
Holdings 

GRANT NO. I—LAND REVENUE 

The Committee would like to know the circum- 
stances in which provision for expenditure in- 
curred oa behalf of the Relief and Rehabilitation 
Department was omitted to be made by’ the 
Director of Land Records. It is seen that there 

s been no such omission in respect of “ Pay of 
Establishment . 

It is understood that a  similar omission* had 
occurred in the year 1951-52 also. The Commuttes 
would like to know whether any steps have been 
fake) by the.Department to avoid the dofective 
budg:ting indicated by these omissions, and if 
80, what are those steps ? 

Ths Committee would like to know when it was 
ound necessary to surrender Rs 3,53,040 
(amounting to 85 much as 25 per cent of the grant 
under this sub-head) ; if it was due to the slow- 
ness of the work, the reasons therefor. 

The Committee would like to have a statement 
showing — ’ 

(a) the expenditure incurred year by year 
since the compulsory consolidation work 
was taken up ; 

(b) the acreage consolidated year by year ; 

(c) the total expenditure per acre as well as the 
net expenditure per acre, allowing for the 

' recovery of Rs. 4 per acre ; 
(d) the amount year by year recoverable and 

recovered from the cultivators; 
(e) the basis on which the recovery of Rs. 4 

per acre now made was fixed and whether 
there has been any alteration in circumstan- 
ces since the rate of Rs. 4 per acre was 
fixed which justifies a revision of the rate ; 

(f) whether, in addition to the expenditure 
incurred by the Government, any other 
recoveries arc made unofficiaily irom the 
cultivators ; and if 50," how much hag 
been recovered year by year and how it 1185 
been utilized ; 
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Serial Sub-head/‘ 
No. | Page “aragraph Observations made by the Committee 

1 2 3 4 

2— 50— D-2(cX(1) (g) whether such moneys have been treated as 
conta| contd Consolida- part of the Government account and if, 

tion of not, why not 7 
:Holdinps— | 

contd The Committee would also like to have a general 
note indicating the progress of work and when it 
is expected to be completed. It was understood 
that during the last two to three years, certain 
schemes were initially undertaken, but given up 
subsequently. The Committee would like to have 
an idea of the schemes taken up and subsequently 
abandoned, the reasons therefor and the amount 
of expenditure incurred thereon. 

GRANT NO 2—STATE EXCISE 

1 53 Note 4, The Committee would like to know the reasons 
for the fluctuations in expenditure during the 
years 1947-48 to 1950-51. 

In 1950-51 the percentage of expenditure to reve- 
nue is higher than that in any previous year. 
Why is it ? What is the position in regard to 
subsequent years ? 

GRANT NO. 4—FORESTS 

1 | 60 Stores The Committee would like to know— 
Account 

(a) on what basis decision is taken to work 
certain areas on a departmental basis and 
to let out certain other areas on contract 
basis ; 

(b) the relative financial advantages of the two 
systems and more especially whether de- 
partmental working is more profitable than 
working through private agencies ; statis- 
tics relevant for either point of view may 
be provided ; 

(c) whether proper Stores Accounts are main- 
taincd and whether arrangements exist for 
periodical verifications of the  ground 
balances and their reconciliation with book 
balances ? 
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Serial 
No. 

Sub-head/ 
Page |Paragraph 

~ 

Observations made by the Committee 

57 

59 

B-4 
Other 
Charges 

Note 

Stores 
Account— 

contd 

3 

The Committee would like to have a note indicating 
whether the requirements of other Government 
Departments are met by the Forest Depart- 

ment from the timber felled on a departmental 
basis or whether they are allowed to buy from 
the contractors. The Committee would like to 
have the Chief Conservator’s opinion whether 
it would not be profitable for the Government 
Departments to obtain their timber requirements 
straight from the Forest Department rather than 
from the contractors. ) 

The Committee would like to know whether the 
contract for the supply of wire ropes was placed 
with the firm on condition that a licence for the 
import of the wire ropes would be recommended 
for or that the supply would be subject to the firm 
obtaining a licence ? Was the question of plac- 
ing the contract with a firm, which had either ob- 
tained a licence of its own accord or had 
adequate supplies, considered and if so, for what 
refiasons‘7 was the contract not placed with such 
a firm ? 

The Committee would like to know-— 

(a) thereasons for the drop inthe receipts in 
1949-50 and 1950-51 ; . 

(b) the reasons for expenditure being more or 
less steady, while revenue is decreasing. 
In other words, while revenue for 1949-50 
and 1950-51 has _been less, expenditure 
has continued, more or less, on the scale of 
1948-49 (in which year revenue was much 
higher). If this is due to any policy 
followed, the Committee would like to have 
full details of that policy. The Committee 
would like the relevant figures for 1951-52, 
1952-53 and the estimates for 1953-54. 

The Committee would also like to have a statement 
showing the expenditure incurred on * Organisa- 
tion, Improvement and Extension of Forests year 
by year from 1948-49 and what proportion of 
the total expenditure it represents. 

s 

\
/
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Serial Sub-head/ 
No. | Page Paragraph Observations made by the Committee 

1 2 3 4 

GRANT NO. 7—IRRIGATION (WORKS) 

1 /65 A-(4) , The Commuttee would like to know why the ori- 
ginal grant of Rs. 1,70,000 could not be utilised 
for the purpose for which 1t was granted and 
why a re-appropriation surrendering Rs. 1,39,000 
had to be resorted to. 

2| 66 BB((21)) (8) The Committee would like to know— 

surrender  in all Rs. 
Rs. 

(in respect of Sub-head B-1) 

() why it was found necessary 

(1n respect of Sub-head .3-2) from the 

original grant of Rs. 16,40,730 (Sub- 

head B-1) 

head B-2) 

not complete the works ? 

following particulars in respect of 

East Circle, etc. etc. =— 

(1) the grant origin/ally asked for ; 

the course of the year ; 

(i) total provision ; 

the year ; 

(v) net provision ; and 

(vi) actual expenditure. 

Rs. 10,67,830 (Sub- 

(i) what were the increases in labour rates 
as a result of which contractors could 

(b) The Committee would also like to have the 

nance expenditure analysed by the main canal 
systems, e.g., Bist Doab Circle, Western Jumna 

(1) additions erther voted or sanctioned during 

(1v) surienders, if any, during the course of
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Serial 
Page 

Sub-head/ 
Paragraph 

o 

Observations made by the Committee 

4 

contd 
66 — 
contd 

67 

68 

71, 
72, 
73, 

B'(4)! 

B-(5) . 

B-(10) - ! 

AA(D) 

Tae particulars are required for the years 1949-50, 
1950-51, 1951-52 and 1952-53, 

Where the net provision and the actual expendi- 
ture happen to be less than the original grant, the 
basis on which the original grant was calculated 
and asked for and the steps taken to ensure 
accurate budgeting may also be indicated. 

The Commitiee would like to know why surplus 
funds were omitted to be surrendered in these 
cases and what steps have been taken to prevent a 
recurrence of this omission in future ? 

It is said that Rs. 62,275 provided for maintenance 
of Grow-More-Food Schemes could not be uti- 
lised. What were the circumstances leading to 
this non-utilisation ? 

Again, it appears that omission for maintenance 
expenditure was short by Rs. 25,833—why this 
inadequate provision ? 

The Committee would like to have a note explain- 
ing— 

(a) the basis on which the recovery of Rs. 62,934 
from the Uttar Pradesh Government has 
been calculated ; o 

(b) whethzr it takes into accouni all items of 
expenditure incurred in the Punjab 

. e ther by Government or through voluntary 
labour or otherwise ; _ 

(0) what charges are payable to the Uttar 
Pradesh Government forthe use of the 
water in the Punjab and on what basis 
these charges have been fixed ; and 

(d) whether there has been any recent addi- 
tion in the charges levied by the U.P. 
Government and if so, reasons 
therefor ? 

The Committee would like to know in some details 
the reasons— 

(a) for the savings under these heads ; 

N
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Serial Sub-head/ ) 
No. Page pahragraph! Observations made by the Commiltee 

1 2 3 4 

5— [71,72&73— K (b) why the works for which provision had 
contd contd AAQ1; been made were either not executed or their 

DD— progress had to be slowed down. In re- 
centd gard to these, as also savings under other 

heads (vide ttems 15, 17, eic.) the Com- 
mittee would like to a somewhat detailed 
analysis indicating— 

(i) to what extent provision was made for 
works 1n regard to which the necessary 
preliminaries like the preparation of 
detailed estimates, acquisition of land, 
etc., had not been completed ; 

(i) any difficulties met with in regard 10 the 
procurement of materials like cement, 
steel, etc. etc. ; 

(0 late allotment of funds. 

A list of works in regard 10 which the provision 
included in the grant could not be used should be 
prepared and reasons for the non-execution or 
slow progress indicated against each. 

The Committee would also like to know— 

(a) what steps have been taken to get over the 
difficulues for tke {utuie: 

(0) what arrangements have teen made to limit 
the provision to requuements esum.aied on 
a realistic basis takirg into accourt diffi- 
culties hke non-preparaticn of  detailed 
estimates, difficulties पा piccuring दा: 81611815, 
etc. As the Committee desires to have 
the general questions of savings and surren- 
ders from the original grants examined, 
the answer should cover all the giants 
relating to Irrigation whether the grants 
relate to maintenance or new works 
expenditure (Caputal or Revenues). 

6173 FF(1) The Committee would like to krow the circumstances 
FF(2) " in which provision for works executed for other 

B Governments and Departmenis was erronecusly 
made under these heads and the steps taken to 
ensure accurate budgeting for the future. 
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पता. 

Serial Sub-head/ 
No. . Page Paragraph Observations made by the Committee 

1 2 3 4 

7174 HH(2) The Committee would like to know whether any 
efforts were made by the Department to get the 
debits accepted by other Divisions or Departments, 
etc., to avoid unnecessary variation in the grant. 

8 | 76 Para 9 of | Loss due to floods. The Committee would like (0 
the Notes | know why the repairs done after the flood of 1950 

were not strong enough to withstand the damage 
caused by the 1951 freshet 

9177 Statement|{The Committee would like to have a note showing— 
. showing 

the prog- 
ress of (a) the provision made for repairs to and ex- 
expendi- tensions of bunds in the Gurgaon District. 
ture on 

major 
works 

(b) the actual expenditure incurred for the 
years 1949-50, 1950-51, 1951-52 and 
1952-53. 

The Committee would like the Chief Engineer 
. to consider whether it would not be possible to 

show the provision for the extension and main- 
tenance of bunds in one place instead its being 
scattered under several sub or detailed heads. 
Alternately if there are any difficulties in exhibiting 
the provision under one sub-head, would the 
Chief Engineer please arrange to prepare a pro- 
forma note showing the total provision for exten- 
sions and maintenance of bunds and the expendi- 
ture incurred against them, and have them exhi- 
bited in a suitable place in the budget. 

The Committee would like to know why there 
was delay in sanctioning the estimates in respect 
of items 2 and 3 and why funds could not be 
allotied in time for item 4 and who are respon- 
sible for the delays and late allotment? 

(GRANT NO. 8—CHARGES ON IRRIGATION ESTABLISH- 
MENT 

10 | 82 A-T 1The Commuttee would like 10 know the circumstan- 
ces पा which adequate provision could not 06 made. 
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Sub-head/ 
Paragraph Observations made by the Committee 

4 

11 

12 

13 

14 

15 

86 

96 
97 

97-98 

उ-300 

Para 8 

cf the 
Notes 

Para 9 

Para 11 

The Committee would like to have a note showing 

the rates of basis on which the Lambardari fees 

have been fixed and are being paid. 

The Committee would like to know why a pro- 

vision for the payment of construction allowance 

was made although there was no sanction for it 

and why the funds were not offered for surrender 

at the time of submission of the second State- 

ment of Excesses and Surrenders to Govern- 

ment. 

The Committee would like to know the details 

making up the amount of Rs 2,30,900 shown 

against * Non-payment of certain charges for 

want of sanction or verification” and also why 

steps were not taken to get orders in time for the 

adjustment of the cost of Police Guard and Public 

Health Staff? 

The Committee would like to know, in some detail, 

the reasons on account of which the percentage 

of establishment charges to works expenditure has 

considerably increased during the year 1950-51 

in respect of Bhakra Dam and Canal Project 

and Jagadhri Tube-well Project. 

It is said that the increase in the percentage in 

regard to Jagadhri Tube-well Works is due to the 

failure on the part of the contraclors to import 

machinery required in time. This has resulted in 

Government establishment not being fully utiliz- 

ed. Was there any provision in the contract for 

the imposition of a penalty for failure to perform 

the contract, according to the time schedule? 

If there was provision, was the penalty imposed. 

If there was no provision in the contract, why was 

it omitted; the point being that in all these contracts 

time factor is very important. 

The Committee would like to know the duties of 

the Khalasis and how they are employed. 

The Commi.tee would 8150 like to know whether 

Government orders have since been issued for 

regularising the unauthorised expenditure and 

what disciplinary action has been taken against 
the officials concerned. 
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Sub-head/ | 
Observations made. by the-Committee 

4 

IRRIGATION (GRANT. NO. 9—IRRIGATION. CAPITAL) 

Secial 
No. Page. | Paragraph ‘, 

1 / 2 | 3 

16 | 99, B:.1: 
101, AA 
102. EE 
103. II. 

17 | 99 B-2. 

18 | 99 B-5 

9.1 100... B-8: 

20:. 102! CC(2) 

21 | 103. KK(2) 

22 | 105. Patagraphri 
12 of the, 
Notes. 

23 105, ~ Paragraph 
106 13to0 19 

of the, 
Notes 

The..Committee would 'like to know the reasons 
for the slow progress of the works resulting 
in considerable savings—vide question 5 under 
grant No. 7—l1tem.5. 

The: Committee would like to know the circumstan- 
cesin which provision for a work was erroneous- 
Iy mads under this head. 

The Committee would like to know reasons why 
such a large amounthad to be surrendered and 
in. particular on what expectations the provision- 
was made, which of these expectations and 
to. what.extent were not realised and the reasons 
therefor: . 

The. Commiteee would like to know why the pay- 
ment of compensation to the shareholders of 
the Shah Nahar Canal was delayed. It is said 
that :the; payment was held up for want of de- 
cision. Whose decision was required and why 

* was.it.not taken? 

The Committee would like to know why the 
adjustment could not be made in time, 

The Committee would like to know the efforts 
made by the Department to call for the outstand- 
ing .debits and get them adjusted before the close 
of the year so as to avoid lapse of funds. 
The position in regard to this item in the pre- 
vious year 1949-50 and subsequent years 1951-52 
and 1952-53 may also be examined and the 
Committee informed of the results. 

TheCommittee would like to know the discipli- 
nary action taken against the person responsible 
for over-payment. In this connection पट Com- 
mittee would like to examine the relevant papers. 

The Committee is concerned to note these over- 
payments and apprehends that it is due to some 
laxity in the checking of bills. The Committee 
would like to know what steps have been taken 
by the Chief Engineer to ensure that the Accounts 
machinery is so geared that adequate checks are 
ensured and that similar over-payments will not 
occur in future. 
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Sub-head/ 
Paragraph Observations made by the Committee 

2/4 

" 25 

26 

27 

106 

106, 
107, 
108, 
109, 
110, 
111, 

113 

13—15D 

Paragraph 
20 

Notes 

21-23 

Ttems 
9—12 of 
the State- 
ment 

The Commitee would like to know whether any 
departmental investigation was made to fix res- 
ponstbility for the fraudulent alterations in the 
contract and whether any action was taken 
against the person found responsible. 

In the case of certain Irrigation Divisions, the 
Commuttee notice that— 

(1) the stock returns have not been prepared; 

(i1) the reserve stock limit has not been fixed or 
it has been exceeded; and 

पं) the stock has not been verified. 

The Committee would hike to know the reasons for 
these defects and defaults and the steps taken 
by the Irrigation Branch to remedy them. 
The Commttee would also like to know whether 
adequate safeguards exist for checking pilferage 
in stores and that there are no unserviceable or 
surplus stores. 

The Committee would like to know the reasons 
of land acquired for the non-payment of the cost 

distributaries 
for the construction of new 
mentioned at these items. 

| The Committee would like to have 8 note: about 15--Bhakra-| the constitution and functions of the 
Nangal 

Project 

Bhakra 
Control Board together with the manner in which 
control over the financing and execution of the 
project is exercised by it. 

One of the reasons given for the increase in the 
estimate is the additional cost of foreign machin- 
छाए consequent on devaluation. The Committee 
would like to know whether the machinery could 
not be obtained from other countries at a lesser 
cost, particularly, whether quotations were called 
for from other countries and with what result, 
In other words, the Committee would like to have 
an indication of the relative costs and the delivery 
schedules from other countries. 

The Committee would like to have a note on— 

(a) the programme of construction of the 
various items; 
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Observations made by the Committee 

4 

Serial Sub-head/ 
No.| Page 

1 2 3 

27— H13—15D—| Para न 
contd contd [15--Bhakra- 

Nangal 
Project—| 

contd 

28 | 15F Paragraph 
17 

29 | 16 19 

(b) the extent to which the programme has been 
adhered to; 

(00 if the .progress of work falls short of the 
programme, the extent of the deficiency; 

(d) to what extent (particularly which of the 
itmes) is the deficiency due to non- 
availability of machinery? 

In other words the Committee would like to 
have a clear idea of the extent to which works have 
been delayed in execution because of the non- 
arrival of the machinery and to what extent they 
have been delayed due to other reasons.- 

Another point on which the Committee would like 
to have information is whether progress of arrivals 
of machinery is satisfactory or whether it is behind 
the schedule and if so, to what extent? When is 
the machinery expected to reach this country ? 

The Committee would like to know whether similar 
irregularities have been committed in subse- 
quent years and whether steps have been taken 
to stop their recurrence. 

The Committee would like to know— 

(80 the person or persons responsible for the 
defective design; 

(b) whether this defect was not noticed by any 
superior  authority, particularly, the 
authority who sanctioned the technical 
estimate; 

(¢) was any investigation made to 10086 
whether the damage was on account of the 
design or some other defect in construc- 
tion; 

(d) were these constructions made by the 
contractors or by the Department itself. If 
by the contractors, was there any proper 
supervision and who were the contractors? 

What disciplinary action has been taken against 
those responsible for the loss? 
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Sub-head/ 
Paragraph Observations made by the Committee Serial 

.’ No. Page 

1 2 

30| 16 

कि 

31 | 20 

क्र 32 | 21 

20 

31 

Paragraph 
36 

The Committee would like to know the person 

who was responsible for the selection of the 

site and whether any superior authority could 

not have detected the defectiveness of the site? 

The Committee would also like to know why the 

heavy rains in the locality were not taken 1nto 

account in designing the temporary bungalows 

of the Executive Engineers and Sut-Divisional 

Officer. 

The Committee would like to know the action, if 

any, taken against the person or persons responsi- 

ble for this loss. 

The Committee would also like to know whether 

the land on which these constructions — were 

made belonged to the Canal Department  or 

was it acquired for the specific purpose of 

constructing these buildings. 

The Committee would like to 06 assured that an 

adequate machinery exists to check that designs 

are not defective, sites are selected taking into 

account factors regarding their suitability, etc., 

so that there would be no similar loss in future. 

The Committee would like to know— 

(a) whether the system of issuing coal to brick 

contractors continues; 

(b) if it is continuing, what steps are being taken 

by the Department to see that coal received 

by the Government is of good quality and 

of correct weight and that the contractor 

is issued only the stipulated quantities ? 

The Committee would like to know what action 

has been taken against the officials responsible 

for the irregularity mentioned in the paragraph. 
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्ि . No. Page | Paragraph +Observations made by ‘the Committes 

1 2 3 -4 

33 Paragraph | The Committee would like to know— 51 
relating (a) to what extent the capacity of the Workshops to .the 15 now- being utilized; 
Govern- ~ ° ment 

. ' Central (b) what is the idle capacity, more particularly ‘Work- what articles now required by other shops, Government Departments can be manu- Amritsar factured at the workshop but which are not 
now being made; 

.(c) rwhat, are. the difficulties of the Departments 
in placing orders with the Workshops, and 
utilising its capacity. e.g.— 

' (0 is the Workshops in 8. position to comply 
with the orders within the time stipulated 
by the indenting Departments; 

(ii) whether the rates quoted by the Work- 
shops घाट competitive; and 

(iii) if the rates are not competitive what steps 
should be taken to make the rates compe- 
titive ? 

Whether steps have been taken to determine the maximum-and normal loads for the Workshops 50, that in the accounts the over-heads unrecovered due to the volume of work being less than the normal load might be exhibited separately ? 

/Wh_ether\ steps have been taken to separate machinery surplus to requirements and not likely to.be used? 

The Committee would like to have a fairly detailed appreciation of ‘the machinery now considered surplus to requirements or which cannot be used. Whether the sequesteration of -surplus stores 85 ‘been completed or, if not, when it is likely to be completed, 
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v Serial Sub-head/ 
No. Page | Paragraph Observations made by the Committee 

3 4 

Paragraph | A statement may be furnished showing the profits 
51 or losses sustained by the Workshops during the 

1elat ng last five or six years ending March 1952 or 1953 
to the Go-| (if figures for 1952-53 are available). The Comn:- 
vernment mittee would like to have an appreciation by the 
Central Irrigation Branch indicating the extent io which 
Work- the Workshops capacity can be profitably utilized 
shops, for meeting Government and other requirements 
Amritsar—| and the steps should be and are being taken to 

contd. achieve this objective. 

It is understood that theie are pieces of machinery 
purchased some years ago and lying unutlized. 
Can these be brought into Commission and if they 
Cannot be, how best can they be utilized or dis- 
posed of ? 

In calculating the profit or loss 15 the interest on 
the capital investment—both fixed and floated— 
taken into account? If so, could the Irrigation 
Branch-make out a statement of Profit and Loss, 
separating the interest charges? 

What steps can be taken to reduce the capital 
at charge, that 15 to say, how much of stores and 
machinery surplus to requirements can be elimi- 
nated from the Workshops accounts. 
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LIST OF POINTS SELECTED BY THE PUBLIC ACCOUNTS COMMITTEE 
FROM THE APPROPRIATION ACCOUNTS FOR 1950-51 AND THE 

AUDIT REPORT 1952. 

BHAKRA-NANGAL PROJECT 

NOTE 

An attempt has been made to bring together all questions relating to the 
Project to which the Committee would like to have answers. If any questions inclu- 
ded in this note find a place in other questionnaires, answers to them may be given 
in this section. References to paragraphs and pages of the Audit Report and 
Appropriation Accounts relate to the Appropriation Accounts 1950-51 and Audit 
Report 1952, or, where 50 indicated 1n the context, to the Report of the Public 
Accounts Committee on the accounts of 1947-48 and 1948-49. 

I 

At page 14 of the Audit Report are given certain statistics relating to the 

estimated amount of work due to have been done by certain dates and the quantities 

actually done, indicating a somewhat slow progress of works. The Committee 
would like an uptodate statement showing— 

(a) the different categories of works ; 

(b) the quantum that should have been done or the stage reached by end 
of 1952-53 ; 

(c) फिट work actually done ; 

+  (d) the deficiencies and the reasons therefor ; and 

(e) the steps taken to make good the deficiencies and get the works exe- 
cuted according to schedule. 

2. Tt has been stated that one of the main reasons for the retardation of 

work is the non-arrival of machinery in time. What is the present position and to 

what extent are deliveries behind schedule and what steps have been taken to speed 
up deliveries ? The Committee would like to have detailed information. 

3. The other factor for slowness of work is stated to be the non-receipt of 

sufficient loans from the Central Government. This question has been dealt with 
in another section of this paper. 

II 

4. The Committee would like to have a statement showing a forecast of 

expenditure including the expenditure incurred so far, and revenue year by year 

for the next 15 years, and when the Project is likely to become productive. 

This forecast may be made taking into account the latest position in regard 

to the levy of betterment revenue and in regard to the Electricity portion, the results 

of thz load survey undertaken in consultation with the Central Power Commission. 

The Statement of revenue should distinguish the different items of revenue, like, 

Water Rates, Portion of the Land Revenue credited to Irrigation, realisations from 

Betterment Fee, etc. Expenditure should show separately फिट expenditure on 

capital, miintenance charges, interest, etc. In preparing the statement account 

should be taken of the revisions, if any, made in or found necessary to the Project 

estimate, since the last estimate was made,~—vide reply of Shri Khungar at page 
45 of the last P.A.C. Report and Paragraph 7 below. 

\P»
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II—-FINANCIAL CONTROL, 

5. For an effective financial control over the expenditure incurred 
on the project, it is essential that :— _ 

(a) only works which are included or likel y to be included in the project 
estimate are taken up for execution ; 

(b) proper estimates are made before an 
execution, or where, due to urgency, they have to be taken up before estimates are prepared, the relevant estimates are prepared imme- 
diately, say, within a month or two ; 

y item of work is taken up for 

(2) aregular review is undertaken monthly or at other convenient intervals 
to compare the quantum of work done with the expenditure incurred, 50 as to ensure :— 

(i) that the actual cost is within the estimated figure ; and 

(i1) that the progress of work does not indicate any serious departure 
from the estimates, either पा regard to the quantum of work or 
unit cost | 

(d) where the progress of work indicates that the original estimates are likely to be exceeded, appropriate action is taken to assess the ex- cess, analyse the reasons therefor, and apprise the appropriate authorities of the excesses likely to be incurred ; 

(6) where there are savings under some heads, such savings are not uti- 
lised to cover excesses under other heads, without appropriate 
sanction ; and 

(f) proper store accounts are maintained and the book balances are per- 
iodically reconciled with actual stocks as disclosed by stock verifi- cation conducted by an independent agency. 

"The Committee attach great importance to the enfo rcement of an adequate procedure to secure these objectives. ’ 

6. They find from the Audit Report that :— 
(i) the Project estimates as a whole have not been sanctioned yet ; 

(ii) expenditure incurred on works started or 
as high as 3.57 crores, and the numb 
[ paragraph 15 (ix) (a)—page 15-01; 

(iii) the * Works abstracts * and the ¢ Register of Works ’, which bring out the quantities of different items of work executed and the rates at which they have been or are being executed are not posted by sub- heads in a majority of cases and the cost data have not been worked out [paragraph 15 (ix) (c)—page 15-D7 ; 

done without estimates is 
er of works amounts to 424 

(iv) that a large numter of ‘Material-at-site * accounts (as many as 753) Aand stock returns (about 47) have not been either compiled or are incomplete, and that further physical verification has not been made in many cases, and consequently, there are no means of encuring an effective control over utilisation as well as accounting of stores {paragraph 15 (ix) (b)—page 15-C & Dl;
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(v) that the * schedule rates * have not been properly analysed, 50 that (116, 

departmental and financial authorities may satisfy themselves per- » 

jodically that the rates at which works are done 07 let out are rea- 

sonable [paragraph 15 (ix) (d), page 15-D] ; , 

(vi) the contract system does not provide for adequate publicity with the 

result that competition among the contractors is not quite to the 

extent to which it should be (paragraph 15 (d) and (iv) ; 

(vii) that no proper system of accounts has been sanctioned to regulate the 

working of the big Workshop [paragraph 15 (ix) (6), page 15-D} ; 

. and . 

'(viAii) there has been inordinate’ delay’iit ‘the disposal of audit reports and 

objections,—vide [paragraph 15°(ix) (f)—page 15-D]. . 

Points referred to at (vi) and (viii) are dealt with separately and this section 

deals with the other points. : 

7. The Committee would like to know whether the Project estimate has been 

sanctioned, and if not, what stage of consideration has been reached and when the 

estimate is likely to be sanctioned ? In thisconnection, the Committee would like to 

refer to the reply given by Shri Khungar to the last Committee that the latest esti- 

mates were being checked up to see whether any revision was necessary. Has this 

examination been completed, and if so, what additions are now found necessary and 

what would be the additional cost ? How would these additions affect the financial 

forecast [vide paragraph 4 supral ; 

8, Have estimates for all the works referred to in paragraph [ 2 (ii) been sanc-  ° 

tioned] ? If all the works are not covered by sanctioned estimates, to what extent 

are works still left uncovered by estimates and what exactly are the difficulties in 

the way of getting estimates prepared and sanctioned ? 

The Committee would like to have a statement prepared in the following 

form for 1950-51, 1951-52, 1952-53 and 1953-54 [1st April to 31st July 1953] :— 

(1) name of division ; 

(2) number of Works taken up without sanctioned estimates ; 

(3) approximate cost of the works taken up without sanctioned estima- 

tes ; 

(4) the average time lag between the commencement of the works and the _ 

preparation of detailed estimates and obtaining sanction thereto ; 

and 

5. what are the resons for the delay in getting estimates prepared 

and sanctioned. 

. The Committee appreciate that executive authorities have sometimes to take 

up works before proper estimates are made up and sanctioned but they feel that this 

procedure is attendant with grave risks and would like to be informed, in some 

detail, of the steps taken to stop or minimise the practice. 

9. The Committee would like to have an informative note on the points refer- 

red to in paragraph 6 (iii) and the present position in regard to these accounts. Why 

are not these accounts. properly posted or analysed and what are the difficulties 

in getting them compiled ? The Committee would like 10 906 inforred as 10 how 

control over expenditure is being exercised in the absence of these statistics ?
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10. The Committee are concerned to note that a large number of material- 
at-site accounts and stock returns have not been compiled or completed. Have the 
inadequacies been rectified  What was the position at the लाएं of 1952-53 1n res- 
pect of material-at-site accounts and stock returns and how far have they been left 
incomplete or uncompiled ? The Committee would further like to know how con- 
trol over the issue of stores to contractors 15 exercised 10 the absence of “material-at- 
site’ accounts ? 

o 11. The Committee would like to have a statement showing the approximate 
total values of stores held in each division, and whether steps have been taken to 
appoint an independent stores verification agency for divisions other than the Nangal 
Central Stores (1n regard to which the General Manager reported to the last Com- 
mittee that a Store Inspector had been appointed), and whether the stores have been 
verified, if so when and with what resulis ? The particulars required are— 

(a) name of division ; 

(b) whether there is an independent verifying officer and if so from what 
date he has been appointed and what is his status ; ! ok 

(c) the periods covered by this inspection ; e.g stores verified during 
January and February 1953, etc. ; and 

(d) the broad results of the verification the deficiencies or excesses no- 
ticed. 

12. Have any arrangements been made to analyse periodically the * schedule 
rates * and test their adequacy in relation to changing conditions in the prices of 
materials and labour costs ? How many rates were test-checked in 1952-53, and 
with what results ? The Committee would like to be informed of the results in 
regard to the more important items. 

If there are no arrangemenis for a periodical review of the rates, would the 
departmental authorities consider the desirability of instituting necessary arrange- 
ments ? The question of rates 158 an important one. The Committee feel that the 
present system of publicity given to contracts 15 not adequate and, - consequently, 
the rates tendered may not be strictly competitive. Moreover, the Committee under- 
stand that the contractors do not quote specific rates but indicate the premium 
which they would require over the schedule rates. Having regard to the general 
nature of the quotations, it is important that the schedule of rates is correctly prepa- 
red, and periodically tested. 

13. The Committee would like to know whether and, if so, what control 
statistics are maintained to ensure that the Workshop is working efficiently ? 

14. The Committee appreciate that administrative and technical personnel 
has not been adequate in‘the past to cope with the increasing volume of work, but 
they are anxious that this problem should be studied carefully and plans laid to 
recruit and train the requisite staff, so that after a while this problem will either not 
exist or at least not present acute difficulties. Has any assessment of the accounts 
and technical personnel required for the works that have to be executed in the next 
five to seven years been made and what steps have been taken to recruit and train the 
requisite personnel ? If so, the Committee would like to be informed of :— 

(व) the deficiencies in the different categories of personnel ; and 

(b) the steps taken to recruit and train the personnel.
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IV—CONTRACTS 

15. While examining the accounts of the Bhakra-Nangal Project for 1948-49 
and 1949-50, the Accountant-General informed the Committee that he had suggested 
to the Punjab Government the appointment of a Committee of Engineers together 

" with a representative of the Finance Department to go into the methods of execu- 
tion of works in different branches of the Public Works Department and to evolve, 
if possible, uniform system. The Committee approved the suggestion and desired 
that the Government should implement the same as soon as possible, and report the 
decision taken on this matter,—vide page 47 of the Committee’s report. The Com- 
mittee would like to be informed of the present position, particularly :— h 

(a) Whether the Committee proposed by the Accountant-General has been 
appointed and if so, when it is likely to submit its report ; and 

(b) if the Committee has not been appointed what are the difficulties in the 
way of setting up the Committee ; when it is likely to be set up, and 
by what date it is expected to submit its report. 

16. The following criticisms are put forward against the present system of 
‘ Work Orders * +— 

- (8) the contractors are too much dependent on junior officers, since it is 
open to them to terminate the contracts or allow them to continue; 
and 

(b) it is open to the contractors, after having accepted the contracts, to 
terminate them if they find the rates are not good enough. While 

' the Government are bound to the rates, there is no corresponding 
binding upon the contractors to execute the work at the rates accep- 
ted by them ; they can with impunity terminate the contracts and 
use this weapon to get better rates. 

17. The Committee are aware that the Irrigation Department 985 been used, 
for a very long period, to the system of ¢ Work Orders> and there is consequently 
an understandable measure of reluctance to try other method, even though such 
systems are successfully being applied by the other branches of the P.W.D., 
namely, the Buildings and Roads Branch and the Electricity Branch, not to speak 
of the experience in other States. The Committee also appreciate that there may be 
justification for the adoption of the present system in regard to works which are to 
be executed at out of the way places. The Committee would like to know whether 
the Department expects to meet with any difficulty in letting out the works on appro- 
priate contract basis in respect of :— , : 

(a) building works situated in or near the urban areas ; and 

(b) bridges, cross drainage works, etc. . 

These are items of work exactly similar to those done by the Buildings and Roads 
Branch on a ‘Contract basis’. If the Department agree that there would be no diffi- 
culties in getting these works done on a contract basis, as prescribed in the Codes, 
what steps have been taken to give effect to them. 

18. The Committee understand that, at present, contractors are supplied 
with most of the materials required, e.g. bricks, tiles, cement, and steel. While 
there may be justification for the supply of steel and cement, the Committee fee} 

‘-
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that normally bricks and tiles should be supplied by the contractors themselves. 
The present scheme under which these materials are supplied by the department 
throws upon it a considerable amount of work, which can well be avoided, e.g. 
fixing up of contracts for supplies of coal for burning bricks and supply of bricks 
arrangements for their storage and issue to contractors, a fixation of 1ssue rates and 
recovery of the cost of issues. From the heavy arrears in accounts work as evidenced 
by the non-preparation of a very large number of ¢ materials at site’ accounts and 
stock returns, the large number of audit and inspection reports and reviews lying 
unattended, the Committee are inclined to the conclusion that the technical and 
accounts personnel are hard pressed for time. Having regard to this छा essure of 
work and the urgency of finding a way to get out of this situation, the Committee 
would like to know to what extent it would be possible to place contracts on a 
through rate basis, the contractors being required to supply not only labour, but 
materials like bricks and tiles. The Committee appreciate that if they supply the 
materials, supervision would have to be strict to ensure the usage of good 
quality materials, but they assume that even now there 15 a vigilant 
supervision and consequently there would be no difficulty in detectin g 
and preventing the use of bad materials. The Committee put forward this 
suggestion not only to ease the burden of contract and accounts work, but also as 
an important method of stimulating the creation of a class of responsible contrac- 
tors, a desideratum, in regard to the utility and necessity for which there can be no 
two opinions. If the Chief Engineers agree with the Committee’s view, would they, 
please, indicate to what extent and by what stage this experiment can be tried ? 

19. The Committee would also like to know at what rates steel and cement 
7 are being issued to contractors. Ifno monetary adjustment is now made, would the 
department consider the desirability of making monetary adjustment and issuing 
the materials at market rate, to— 

(0 prevent excess issues of materials ; and 

(ii) reduce the inducement to save materials ; and sell them at a profit 
elsewhere. 

The Committee attach importance to the prescriptions of procedures which, 
will leave, normally speaking, no loop-holes. 

20. From paragraph 15 (iv) of the Audit Report (page 15), it is seen that 
wide publicity is given only in respect of works costing over Rs 2 lakhs. In regerd 
to other works, publicity is limited to the contractors working in the Circles or 
Divisions, and, in the case of works costing Rs. 10,000 and less, there is no obligation 
to invite tenders at all. The Committee feel that wider publicity should be given to 
all contracts estimated to cost of over Rs. 10,000. If the Works are to be executed 
at reasonably cheap rates, it is important that there should be keen competition 
among the contractors, and this competition cannot be stimulated unless the widest 
publicity is given. 

21. There is yet another important consideration. When the peak period of 
construction is over, there would be more men desirous of getting work and 1655 
work to be given. Under these conditions, rates must fall, provided there is ade- 
quate publicity , for without adequate publicity, the necessary ccmpetition and 
mobility will not be possible. The Committee would like to recall in this con- 
nection the reply given by Shri Khungar to the last Committee (page 47 of the Re- 
port) that in view of the tendency, for rates to fall, this was an opportune time for 
liberally inviting tenders with a view to safeguarding Government’s financial in- 
terests,
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22. 1t may be argued that sometimes works have got to be taken up urgently, 

Such cases, if at all, should be rare, and this consideration cannot be an argument 

against the adoption of the general practice that all works estimated to cost over 

Rs. 10,000 should be widely advertised. 

3. The Committee would like to be informed of the notice period usually 

given, They feel that at least 8 month’s notice should be given. If the point is 

made that the works are urgent and very often they have to be let out at short notice, 

the Committee feel that a system which necessitates the letting out of large number 

of contracts at short notice is wrong and adequate measures must be taken to ensure 

that requisite notice period is given to all contractors. 

24, The Committee would like to have the opinion of the Chief Engineers on 

the points raised in this section before it decides to make appropriate recommenda- 

tions to Government. कि 

" V—SETTLEMENT OF AUDIT OBJECTIONS 

25, The Committees are disturbed to find that a large number of Audit and 

Inspection Reports are lying un-attended (0. They would like to have a statement 

giving the following particulars :— 

(a) name of the Circle ; 

(b) number of Inspection Reports not finally disposed of ; and 

(c) number of Review notes not finally disposed of as at the end of 1952-53, 

The Committee would also like to know what steps, if any, have been 

taken : B है 

(i) to impress upon the officials concerned particularly, the Executive 

Engineers, the necessity for dealing with the Audit reports ex- 

peditiously ; and 

(0 to clear the outstanding arrears. The Committee would like to have an 

indication of the probable date or dates by which it is expected 

that all Inspection reports, Review notes and other audit objec- 

tions issued before 1st April 1953, would be cleared. 

26. The Accountant-General has also brought to the notice of the Commit- 

tee that:— 

(i) payments have been made, in some cases, to contractors, even before 

the issue of the * Work Orders ’. 

(ii) the monthly settlement with Treasuries (vide P.W.A. form 26) has not 

been made in several cases, with the result that recociliation has 

not been effected between the Treasury figures and the Divisional 

accounts. . 

The Committee would like to know the steps taken to stop or rectify these defects. 

VI.—_IMPORT OF MACHINERY. 

hand machinery costing about 23.76 lakhs ordered from America. Orders for this 
27. A reference has been made at page 15-B of the Audit Report to second- ' 

m_achinery were placed in May, 1952, on the understanding that it was ready for 

t o
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shipment, but it was reported not to have arrived by Novemter, 1952, Has the - machinery smnce arrived and if so, when? 

Was there a formal contract concerning this supply and, if not why was not a 
contract executed? 

28. The Committee would like to have a statement giving the following 
information for the period 1948-49 10 1952-53, analysed by the years to which they 
relate:— 

(a) year; 

(b) total value of order for machinery placed with foreign countries; 

(८) distribution of orders among countries 80 much in America, so much in 
Great Britain, etc, 

(d) what proportion of the orders e.g., the value of machinery ordered was 
placed atter calling for competitive tenders, and without  com. 
petitive tenders; and 

NotE 

-« The Committee appreciate that strictly competitive quotations cannot be 
had for machinery, and mechanical apphances, vehicles, etc, as the makes 816 different and the specifications vary (0 some extent. What the Commitiee want to know is— 

५8) within the range of possible supplies are the prices quoted by different 
makers compared to ascertain which source of supply would be the 
cheapest, and 

(b) whether makes of different countries, e.g. American, British, Swiss, 
German and Japanese etc., compared to find out which would ke 
the_cheapest source of supply. 

(0) reasons for placing orders without competitive tenders and steps taken 
to ensure that prices paid are reasonable and competitive. 

29. Are all orders covered by binding contracts regarding quality of machinery to be supplied and delivery schedules; मी not, to what extent have orders teen placed 
without proper contracts and what are the compelling reasons necessitating this course? How are the risks attendant upon the execution of such orders delayed supplies, supply of unsuitable machinery safeguarded agajnst? 

30. Is payment made, in any case, in advance of supply? If so, what are the reasons for such payments and how have the interests of Government beer Ia safeguarded in respect of such payments.
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Vi1 

A—Irrigation Grants 7,9,26 and 28 

Ttem 

हयात: 

Page 
Paragraph/ Observations made by the Committee 

sub-head 

\ 

1 1 AA—Works| (1) The original grant was 4.82 crores; of this 

1.82 crores were surrendered, leaving a net por- 

vision of 3.00 crores. Actual expenditure 

amounted to Rs 2'68 crores, resultingin a saving 

of a little over 31 Inkhs, The explanatory note 

indicates that a saving of 20:15 lakhs was due 

either to the slow progress of works or the non- 

execution or non-completion of the works. 

The Committee would like to know:— 

(a) on what basis the original grant of 4.82 
crores was provided and why was it found 
necessary to surrender as much as 1.82 
crores; 

(b) what were the reasons for the slow pro- 
gress or non-execution of non-completion 

of the works even on the basis of the 
reduced demand. 

(2) The Committee are interested’ to- ascertain 

whether in putting forward the demand for-grants, 
the departmental authorities make due allowance 
for all foreseeable factors likely to restrict 

expenditure and if this were done, what were the 
unforeseeable factors that led to the surrender 
of 1.82 crores and a further saving of 20 lakhs. 

(3) The Committee would like to know the position 
regarding the grant initially voted, "the surrenders 
made in the course of the year, and the saving, 
if any, from the final modified grant in 1951 
52 and 1952-53. 

(4) At page 14 of the Audit Report, one of the 
two main reasons given for the slow progress of 
works is the inadequacy of the loans granted 
by the Central Government. On what basis 
are the original grants asked for -and whether 
they are related, apart from the estimated capa- 
city for incurring expenditure, to the * amount of 
funds expected to be.received from the Central 
Government. In other words, the ‘Committee 

would like to know whether Government before 
- 

प्
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Item Page Paragraph/ 
sub-head 

Observations made by the Committee 

31 

32 

101 

102 

AA —Works— 
contd 

CC— 
Suspense 

asking the Legislature to vote funds in regard 
to tlus projeci, asecrtain from the Cential Gov- 
ernment whether the requisite funds would be 
available, and if this is not the case why is it 
not done? 

(5) While examining फिट accounts of 1948-49 
and 1949-50, the Committee found that the 
expenditure actually incurred in the different 
years was not commensurate with the loans 
received from the Central Government,~—yvide 
page 46 of the last Commuttee’s Report. The 
Committee would like to have clear idea of:— 

(व) the amounts recerved every year; 

(b) the actual expenditre incurred in the 
year; and 

(c) पी (b) is less than (a) how is the difference 
utilised ? 

(1) The Committee note that as againsta grant 
of 43,96 lakhs made up of an original grant of 
19 31 lakhs and a reappropriation of 24.65 
lakhs, actual expendilure amounted to 142,33, 
lakhs or an excess of 98.36 lakhs. The ex- 
planatory note says ‘“ Chiefly unresponded debits 
placed under Miscellaneous Advances™. The Com= 
mitte would like to have a layman’s expositicn 

of the problem, why and how the debits were nct 
responded, what are the divisions which have 
not responded together with amount’s not re- 
sponded by each division, whether this non- 
response indicates any slackness or slowness 
in the compilation of accounts and if so, what 
steps have been taken to remedy the position? 

(2) Have these un-responded debits been adjust- 
ed and if so how much in 1951-52 and 1952-53. 

(3) The Committee would like to have a statement 
in respect of 1951-52 and 1952-53, showing— 

(a) the original grant; 

(b) supplementary grant or reappropriation: 
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Serial 
No. 

Page Paragraph/ 
sub-head 

Observations made by the Committee 

1 ? 3 4 

32 

33 

34 

35 

102 | . 

पा 102 

Iv 97 

v 310 

CC— 
Suspense— 

contd 

DD 

Percentage 
Charges 

2200 (D) 
4y 

(ले total grant and 

(d) actual expenditure mmcurred during the 

year, 1.6. excluding the adjustment re- 

lating to previous years. 

In other words, the Committee’s object is to 

ascertain whether similar large ¢ Un-responded 

debits’ have occurred in subsequent years and 

what steps have been taken to ensure that the 

debits are responded to in time, so that the 

accounts may represent a correct and uptodate 

picture. 
e . 

The explanatory note indicates a profit on 

account of stocks storage and manufacture of 

6.14 lakhs. How has this profitaccrued? The 

Commuttee would ask, for an exposition which 

could be understood by a layman. Is it a 

real profitor does it represent 8 paper transaction 

and if the latter be the case, why 1t is allowed to 

occur, more particularly, have steps been taken 

to review the position and adjust the rates 

correctly? What has been the position in 

regard to 1951-52 and 1952-53. 

The pro rata expenditure in 1950-51 was 14.01— , 

as against 10.95 in 1949-50. What was the 

positionn 1951-52 and 1952-53 and how do 

these percentages compare with the percentages 

for establishment provided in the project esti- 

mates. The Committee would like to have a 

clear and detailed analysis. 

The original grant of 4.27 crore was later on 

reduced by the surrender of 1.14 crores. The 

actual expenditure of 2.89 crores fell short of 

the final (reduced) grant by 24 lakhs. The 

saving has been explained to 96 due to :— 

(8) stow progress of works for want of 

decision regarding specifications and machinery 
12-86 

(b) non-completion of works due 

to want of materials .. 8350 

(c) non-~ finalisation . 2:33 

research schemes .. 2369 

i
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Paragraph/ 
sub-head 

Observations made by the Committee 

* | 4 

Serial Page 
No. 

1 2 

35| V 310 

36 310 

37 ' VII 310 

38 |VIII 290- 
92 

200 (न 
contd 

A.2(1) (3) 

AR H (4) 

Estl. 
Charges 

(2) The General questions posed in regard to 

item No. I1(paragraph 31) apply to this item also 
and may be answered in so far as they apply to 
this grant. In addition, the Committee 
would like to know whether similar difficulties 
regarding the progress due to want of mater- 
1als or deciston regarding specification of 
machinery were met within 1951-52 and 1952- 
53 and if so to what extent? What steps have 
been taken to ensure that works are not held up 
for want to matenials and machinery that 15 
to say, are orders placed in time or steps taken 
well in advance for the procurement of 
materials and decisions taken in tune regarding 
the type of machinery required. The Com- 
mittee would like to have a clear note on the 
subject 

At page 278, it has been explained that a saving 
of Rs 5,60 lakhs was due (0 non-availablility of 
“Tools and Plant’. What was the position 
पा 1951-52, and 1952-53? Were the works held 
up for want of ‘ Tools and Plant’ and what 
steps have been taken to procure them in time. 

The questions relating to unresponded debits 
raised against item II paragraph 32 apply to 
this item also and may UBe answered to the 
extent they are relavent to this grant, i.e. 

(1) The percentage of establishment charges 
relative to works expenditure during 1950-51 
was 8 693 85 against 7.924 in 1949-50. The 
following are the statistics:— 

Works 
Year Expenditure Establishment 

Charges 

Lakhs Percentage 

1949-50 .. 23069 18-28 7-924 

1950-51 .. 28874 2510 8:693 

The increase in establishment charges has not 
been commensurate with the increase पा works 
expenditure. Why was this 50 and what was 
the position in 1951-52 and 1952-53? How do 
these percentages compare with the provision in 
the Project estimates ? 
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Serial | Page | Paragraph/ Observations made by the Committee 
No. | sub-head 

1 2 3 4 

38 | VIl Estt. (2) In para 2 at page 290, it has been stated * The 
292-92 ‘Charges | question of devising suitable forms and proce- 

—concld dure for working out the percentages in these 
cases is under consideration of the Punjab 
Government”. The Committee would like to 
know whether any decision has been reached 
on the subject, and 1f not; when is it likely to | to be reached ? 

सता, 

39. _ पा paragraph 15 (vi) of the Audit Report (page 15-B) it is said that 42 specialists had already been recruited and more were yet to come, What 1s the latest position? Having regard to the high rates of remunerations which have to be paid to the specialists (It is estimated that the cost 1s likely to 0८6 of the order of 3 crores), 
has their employment been limited to the minimum absolutely necessary? The Commuttee would like to have a statement showing the number ofispecialists and the branches of work पा which they are specialists and whether no qualified Indians 816 available 1n all these branches. The statement may also indicate the period for 
which these specialists have been employed. 

40. The Commuttee note that a Directorate of Construction has been set up to deal with all questions relating to administration payments and accounting relating to the Dam. The Commuttee would like 10 have a‘note setting out, in some detail, the organisation and functions of this Directorate (both expected to ke discharged 
as well actually performed now). It has been stated in the Audit Report (para 15(vi) (hat the procedure and forms have not been finahsed. Have these been now 
finalised; 1f not when 15 it likely to be done ? 

41. The Committee would like to know whether Compensation has been paid for all lands acquired in connection with the Project if not, how much yet remain to be paid, what are the reasons for the delay पा making payment and what steps have been taken to expedite the settlement of the claims? As a result of the delay, have Government to pay interest on the claims and, 1f so, how much expenditure 
is likely to be incurred, on the whole, on this account. 

IX 

42. The Commitlee noticed that there was recently a fire at the Ganguwal ‘Power House under construction. The Committee would like to know:— 
(8) the loss incurred 85 a result of the fire (how much loss on wood- 

work, labour charges etc.) 
(b) what would be the cost making good the loss ; 

(c) whether any investigations were held, and if so what were the findings; 

(d) whether security arrangemenis were not adequate enough to prevent the fire which is said to have occurred in broad daylight, and 

(e) what steps were taken to control the पिंड, 

+ 

>
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43. The Committee have noted that a railway line has been laid to bring bajri 
to Ganguwal from a place 4 to 5 miles away., The Commitiee would like to know ;— 

(a) the cost of laying the track andother expenditure incurred in connection 
with the utilisation of this line; 

(b) for what period was it used; 

(2) 0०४7 much of bajr1 (in forms of truck loads) was brought over this line; 

(d) whether there was no road from the site of supply to Ganguwal; and 

(e) if there was a road, whether the economies of laying the track and 
operating a railway or trollis were considered. 

The Committee would 18६6 to have a clear self-contained note on the subject. 

44. 1In the course of their inspection, the Commutitee have noticed that 
bere and there, the Cement lining गा the Nangal Hydel Canal had given way. 
The Committee would hike to know:— 

(a) the extent of the damage; 

(b) whether the damage was due to faulty workmanship or defective speci- 
fications and what steps have been taken to commit, and if 50, have 
steps been taken to correct them and also an estimate of the loss 
incurred as a result of the damage. 

-45 The Committee understand that in 1952, some masonry weik connected 
with the Nangal headworks was washed away. The Commuttee would hike 10 have 
a note on the subject, indicating, among other things, particulars of the damage, 
the circumstances मा which 1t occurred, the loss caused thereby, and the preventive 
measures taken to safeguard against a repetition of such or similar loss. 

46. The Committee would like to know:— 

(8) what types of quarters are provided for the workers and clerical staff; 

(b) what proportion of these clauses have been and will be provided with 
quarters; 

(©) what amenities, e.g. electric lighting, water bourne sanitation, supply 
of water etc., are provided for these quarters and on what scale; 

(d) how much has been and is proposed to be spent एप the housing of the 
workers and lower paid staff? 

X 

47. As the questions raised relate to छिपा Chief Engineers besides the Finance 
Department the Committee would likethe notes tobe sent to all of them, so that they 
may send replies-in regard to the portions relating to them The Committee would 
like to point out that last year, although replies were required 10 be sent by the 
25th November 1952, they were not actually received till the 27th January, 1953. 
The Committee hope that this time full and informative replies will be returned 

.by the due dates.
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GRANT No. 11—GENERAL ADMINISTRATION. 

Serial Page | sub-head | Observations made by the Committee. 
No Paragraph/ 

B 
1] 119 H-1 The Committee would like to know the details of 

Ministers | the undrawn claims and also the nature of va- 
cancies which remained unfilled on account of 
which a surrender of Rs 30,114 was made and 
why this could not be anticipated. 

2] 121 K.1.(3) The Committee would like 10 know in some detail, 
126 P.1 (c) the reasons for the large savings under these sub- 

P.1.(d) heads and more especially under Pl(c) and(d). 
127 P4 () 

31125 P.1. (1) | The Committee would like to know the reasons 
why incorrect estimation was made resulting in 
an excess of expenditure over the grant. 

4| 23 Paragraph| The Committee would like to know whether the 
42 Treasury Officers, and the Deputy Commissione1s 

ing short-| during the period during which embezzlements 

। tage of occurred carried out the checks prescribed 

1 cashma by the rules. If so, the number of times the 

| Treasury checks were carried out by the successive Deputy 
Commissioners. If no checks were carried out, the 
reasons therefor and the action, if any so far taken 
against the defauliing officers. 

51 132-133 Paras 9 | The Committee would like to know what discipli- 
and 10 nary action has been taken against the official 

of Notes or officials responsible for the irregularities men- 
tioned in these paragraphs. 

GRANT NO. 13—JAILS AND CONVICT SETTLEMENTS. 

1| 144—148 | Financial | The Committee would like to have anote showing 

State- the types of work on which the prisoners are 

ments employed and whether they are the most remune- 

rative types of work on which they could be em- 

ployed. If not, whether the Department proposes 

to make any change; and if so, what? In other 

words, the Committee want to have a clear idea of 

the steps taken by the Government to ensure that 

the prisoners are employed at the most remunerative 

types of work. 
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Serial| Page Paragraph/] 
sub-head Observations made by the Committee, 

11 144—148 

1,150 

2150 

3]22 

4 | 22-23 

Financial 

Statements 
The Committee would also like to have a statement 
showing the cost per:— 

(a) convict-prisoner; 

(b) under-trial. 

In regard to the convict prisoner, the value realised 
from his latour may also be stated so that the net 
cost can be worked out. 

GRANT NO. 14—POLICE. 

B-2 

। The Committee would like to know the circumstan- 
ces in which funds could not be provided for and 
why steps were not taken to obtain additional funds 
before the close of the year. 

5 

The Committee understand that the excess under 
“Pay of Officers” has been a recurring feature 
for sometime. They would like to have full 
particulars why these excesses are recurring. 

| The Committee would like to know the reasons why 
! the amount could not be surrendered in time. 

AUDIT REPORT, 1952. 

Para 38 

Para 39 

The Commitiee would like to know the circumstan- 
ces in which the Government reached the decision 
that it was not necessary to take any disciplinary 
action against the officials concerned. 

The Committee would like to know (a) whether the 
orders for 80 bales of khaki cloth were placed on 
the Textile Commissioner by thg Police Depart- 
ment; (b) whether the orders indicated clearly 
the specifications of the cloth; 

(0) whether the cloth before it was despatched 
by the mill was not inspected by the 
Inspectors of the Central Government; 

(d) under what circumstances was it necessary 
to make arrangements with a private 
dealer to take delivery of the cloth; 
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Serial Page 
sub-head 
Paragraph/ 

Observations made by the. Committee. 

22—23. 

23 

Para 39. 

Para 41 

(8), why. was not the delivery of the cloth taken 

" direct by, Government on payment of the 
cost throughi book debit or other means 

adopted normally for the adjustment of 

inter-Governmental transactions; 

() what exactly were the specific defects in the 
cloth for which it was not found suitable 

for use.by the Police Department; 

(४) the name of the merchant who took delivery 

of the. goods initially; 

(h)- the name of the merchant to whom it was 

subsequently sold. 
The, Committee would like to know why— 

(a) the amount was withdrawn before it was 

actually required for disbursement; 

(b) why. the amount was advanced to the horse 

dealerr before the horses were actually 

supplied;. - e 

(c) why there was no agreement to cover this 

transaction;, 

(d) what steps have been taken to avoid such 

improper actions_ in future; and 

(¢) whether. any action has been taken against the 

officer responsible for this irregularity. 

GRANT No.. 15—SCIENTIFIC AND: MISCELLANEOUS DEPARTMENTS. 

1] 155 F-3 

Note-4 

The Committee would like: to- know whether the 

saving of Rs 9,651 made in the provision for this 

service affectedt the scope oOr rssults  of the 

enquiry in any way that is to say whether the work 

was. completed. without detracting from is value 

in any way? 

The Committee would like to know the reasons 

why the Inspector of Weights and Measures alone 

was. considered responsible for the loss of stores 

and why no action was taken against the District 

Magistrate for his failure to make adequate arrange- 

ments for the safe custody of Government stores 

lying in. the building in which the Weights and 

Measure’s Office was situated. 
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GRANT NO. 16—EDUCATION. 

Serial 
No. 

Page Paragraph/ 
Sub-head 

Observations made by the Committee, 

161 

162 

163 

164 

165 Note 8 and 
Harijan 

Education 
Fund 

The Committee would like to know the reasons 
for the vacancies not being filled. 

The Committee would like to know the circumstances 
in which the saving under पड head occurred, 
and whether the Department, before allowing a 
part of the grant to lapse had considered. all cases 
of schools deserving of special block grants. 

The Committee would like to have a note on the 
Government special and Model Schools, parti- 
cularly, their number, where they are situated, the 
special purposes which they serve the expenditure 
on such schools, the scales of fee charged and the 
income from each. 

The Committee would like to know the circum- 
stances in which scholarships to the tune of Rs 
3,370 could not be awarded. 

The Committee would like to know to whom and 
on what basis the scholarships are given ? 

The Committee would like to know whether the 
saving shown under this sub-head was due to any 
alteration in the scales of pay or merely the fixa- 
tion of pay at lower rates under the normal opera- 
tion of rules. 

The Committee would like to have a note indicating 
how the Harijan Education Fund is being utilised 
and the progress of work achieved so far in regard 
to the promotion of education among the Hari- 
jans. 

The Committee would like to have an idea of the 
expenditure incurred from this fund during the 
years 1948-49, 1949-50, and 1951-52 and 1952-53. 
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GRANT NO. 17—MEDICAL AND PUBLIC HEALTH DEPARTMENTS. 

Serial | Page Observations made by the Committee. 

No. Sub-head 

1 2 3 4 

1] 168 B3 (1) The Commitiee would like to know under which 

(1) @ heads the saving of Rs. 31,007 was effected and 

whether supply of medicines is.one of them. 

21169 B-4 The Committee would like to have anote indicating 

. ® | “the basis on which grant for the supply of medi- 

cines, hospitals equipment and diet have been 

fixed both for Government and non-Govern- 

ment institutions and whether ‘they are adequa- 

te ? 

The note .may also indicate the expenditure 00 

medicines एटा patient in the Government and 

non-Government hospitals. 

31173 1 The Committee would like to know the particular 

works on which the sanitary grant was not earned 

or for which it was not utilized and the reasons 

therefor. 

.4 | 166—173 | Explana- | The Committee noted that savings under a number— 

tory of sub-heads e.g A 2 (2), B 8 (3), E.1, have been— 

Notes explained away as being due to vacancies. 

What exactly are the reasons for the existence of 

these vacancies ? 

Isthe paucity of qualified medical men one of them, 

- and if so, what steps are being taken to get over 

this difficulty. 

51176 Store on | The Committee would like to know whether the 

account of balances have been physically verified. Arc steps 

Vaccine being taken (0 ensure that they are verified annual- 

Lymph. ly ? 

AUDIT REPORT, 1952. 

6 | "237 - | Para. 40. | The Committee would like to know the reasons 

why 10 
responsible for the irregularity before 
from serviceM 

action was taken against the official 
he retired h\
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GRANT No. 18—AGRICULTURE 

GRANT No. 37--CAPITAL OUTLAY ON PROVINCIAL SCHEMES OF 

STATE TRADING 

Serial 
No. 

Sub-head/ 
Paragraph Observations made by the Committee: 

4 

180 

29, 30 
and 194 

194 

D.1. 

1.(2) 

Paragraph 
476 of 
the Audit 
Report 
and 
notes at 
page 194 

Para 3 of 
Notes 

1. The expenditure amounted to Rs. 45102 lakhs 

against a grant of Rs, 7:06 lakhs, resulting in an 

excess of 7-96 lakhs. The explanation given is 

“inadequate provision for the: cost of ammonium 
sulphate > . 

2. The Committee would like 10 know the circum- 

stances in which 1t was not possible to make ade- 

quate provision for the cost of ammonium sul- 

phate. Were no accounts kept of the orders 
placed and the receipts of ammonium sulphate so 
that it was not possible for the Department to 
make a fairly accurate forecast of what the expen- 

diture during the year was likely to be ? 

There is a saving of Rs.7-03 lakhs under this head, 

actual expenditure having amounted to only 2-94 

lakhs against a grant of 9:97 lakhs. The explana- 

tion is © non-payment of subsidy to cultivators . 
The Committee would like to know on what con- 
ditions and scale the subsidy is payable and the 
circumstances in which it was not paid thus allow- 
ing a large lapse of the grant. 

Schemes for the sale of improved seed to Culti- 
vators. The Committee would like to know 

whether any, and if so, what steps have been taken 

to eliminate losses on seed operations and work 
the scheme on a ** no 1085, no profit basis >, Have 
steps been taken to ensure that there is no over- 
stocking and the seeds are not allowed to deterio- 
rate ? What are the safe stock limits ? 

It 985 been stated at page 194 of the Audit Report 
that the question of fixing responsibility for the 
loss which occurred in regard to cotton, Jowar, 
Pyrethrum and Bajra seeds due to fluctuations in 
their sale rates during the sowing season, and 
deterioration of stocks due to prolonged storage 
is under consideration. The Committee would 
like to know whether a final decision has been 
reached and what it is ? 

Tt has been mentioned ihat incidental charges in- 
clusive of the cost of bags worked out to 3873 
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Serial 
No. 

Sub-head/ 
Paragraph Observations made by the Committee 

4 

194 

194 

194 

Para 3 of 
Notes— 

Notes 

Notes 

on account of the sales in 1950 as against 5-02 on 
account of in 1949. What are the reasons for this 
high percentage and what steps have been taken to 
keep it reasonably low ? What were the corres- 
ponding percentages in 1951 and 1952. 

The experience of the Members of the Com- 
mittee 15 that while the supply of Jowar and 
Bajra seeds is short in some districts like Hoshiar- 
pur, Jullundur and Kangra, the supply seems to be 
in excess of demand पा districts like Gurgaon, 
Hissar and Rohtak. What is the scheme of sto- 
rage and distribution of the seeds in the several 
districts ? In other words, the Committee would 
like to know whether the storage in each district 
is adjusted to the demand and requirements of the 
area. If this is done, there should not be excess 
stores held in Districts where the demand is low 
thus leading to the deterioration of the seed and 
consequent loss to Government. 

The Commitiee find that a considerable quantity of 
seed grains purchased before January, 1950 re- 
mained undisposed of even 85 late 85 31st March 
1951. Have these seed grains been disposed of 
and what has been the loss resulting from this 
delayed disposal ? What steps have been taken 
by the Department to ensure that stocks are dis- 
posed of quickly and in time ? There have been 
complaints in certain Districts that seed grains are 
not supplied in the rainy season when they are 
wanted by the cultivators. 

What is the distinction between the scheme 
of seed distribution, for which funds have been 
provided under Grant No. 18 and the scheme 
of improved seeds distribution for which funds 
have been provided under Grant No. 37. In 
what cases are ordinary seed grains supplied and 
in what cases improved seed grains ? 1 there are 
two sections in the scheme, viz., supply of ordinary 
seeds and supply of improved seeds, what is the 
necessity for this distinction. From what sour- 
ces are the improved seeds as well as ordinary seed 
grains obtained ? The Committee would like to 
have an informative note setting out in some 
detail the main elements of the scheme, e.g., the 
areas from which the seed grains are procured, 
the conditions under which they are produced, and 
the storage and distribution arrangements made. 
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Serial Page | Sub-head/ c . 
No. s Paragraph Observations made by the Committee 

1 2 3 4 

7 | 42-43 Para 62 of| The Committee note that 2 considerable number of 
Audit Audit Reports and Audit objections is remaining 
Report unsettled,—vide paragraph 62 of the Audit 

Report, pages 42-43. The following are the 
statistics :— 

| Year Number of Number of 
Reports Items. 

. 1948-49 . 3 9 
1949-50 .. 5 38 
1950-51 . 57 427 

The Committee would like to know from the 
Director of Agriculture what action has been 
taken to settle these Audit Objections and what the 
position is in regard to the Audit Report issued 
in 1951-52 and 1952-53. 

GRANT NO. 19—VETERINARY 

1 | 196-197 E.l and 1. The Committee would like to know what action 
F-2 was taken by the Department to call for debits and 

why action was not taken to surrender the savings, 
if there was no likelihood of the _debits being 
received during the year. 

2 |. 209 Working 2. The last Public Accounts Committee made 
results certain recommendations for the improvement 
of the of the financial position of the -Hissar Livestock 
Govern- Farm,—vide pages 4 and 5 of its Report. This 
ment Commuttee would like to know the action taken 
Livestock | on the recommendations. Further, the Com- 
Farm, mittee would like to know— 
Hissar 

(a) Whether the sale rates of livestock, fixed in 
1945 and due for revision in 1950, have 
been revised and if so, with effect from what 
date and what are the financial conse- 
quences of the revision likely to be. 

(b) What action has been taken on the Com- 
mittee’s recommendation that the possi- 
bility of utilising the milk of T.B. infected 
cows after pasteurisation be examined and 
with what result. 
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GRANT NO.21—INDUSTRIES. 

Sub-head; 
Paragraph Observations made by the Committee 

4 

212, 

20 

22 

, 

Para 37 
of the 
Audit 
Report 

Para 62 
of the 
Audit 
Report 

1. The Committee would like to know what 
scheme was not allowed to function fully which 
led to the saving and also why it was not possible 
for the Departments to anticipate the savings 
and surrender them. 

2. The Committee note that the irregularity would 
not have occurred if the sanction for the pur- 
chase of machinery and equipment worth about 
1९५. 1,85,000 had been issued not on 30th March, 
1950, but much earlier which would have left 
sufficient time..to the Departmental authorities 
to utilise it in accordance with the prescribed pro- 
cedure. The Committee would hke to know 
whether action has been taken to ensure that in 
future sanctions for incurring expenditure are 
issued well in advance. 

The Committee would like to have a note on the 
subject from the Finance Department also, as 
similar irregularities might occur~in other 
Departments also. 

3. The Committee would like to know how it is 
proposed to regularise an expenditure of Rs. 
20,084 which is reported to have been incurred 
without competent sanction and kept under ob- 
jection by the Accountant-General *? 

4. The Committee note that a  considerable 
number of Audit Reports-has not been disposed 
of finally. The statistics are given below :— 

Year Number of Number of 
Reports items 

1948-49 .. 2 11 

1949-50 .. 21 128 

1950-51 .. 8 67 

The Committee would like to know the action 
taken to settle the Audit objections promptly and 
what the position is in regard to Audit Reports 
issued in 1951-52 and 1952-53 ? 
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GRANT NO. 22—INDUSTRIAL CAPITAL EXPENDITURE. 

Serial | Page Sub-head/ c ) 
No. Paragraph Observations made by the Committee 

1 2 3 4 

Work Centres Scheme 

1]31-32 Para 49 (i) The Committee would like to know whether 
of the Trading and Profits and Loss Accounts are pre- 
Report. pared to show the financial results of the Work 

Centres ? 

(0 The Committee would like to have a 
statement showing— 

(a) Expenditure incurred year by year on the 
Work Centres since their inception to end 
of 1952-53 (interest charges on the loan 
should be exhibited separately ). 

(b) Receipts realised year by year. 

(¢) Totallossincurred year by year. 

(d) Number of persons who have been found 
working at these Centres, analysed by 
men, women and non-adults. 

(€) Loss incurred every year on each Centre. 

'J___mln other words, the Committee would like to have 
a complete picture of the financial results of the 
working of Work Centres since their inception to 
end of 1952-53, . 

(iii) It has been mentioned in paragraph 49 of the 
Audit Report that out of 43 Centres orginally 
opened 20 have been closed and 8 Centres have 
been converted into traming-cum-production 
centres, thus leaving only 15 active Centres. What 
are the financial results of the working of these 15 
centres ? Are they individually and in the ag- 
gregate self-supporting ? If not, what is the 1055 
that Government have to incur on these Centres, 
and what steps, if any, have been, or are pro- 
posed to be taken to put the centres on a self-sup- 
porting basis ? 
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ं Page. Sub-head/ Observations made by the Committee 

. No. Paragraph 

1 2 3 
4 

1 31-23 Para 49 It is also mentioned in the Audit Report that a 

of the substantial part of the stock lying at the close of 

Report— some of the Centres is awaiting disposal. The 

Committee would like to know what difficulties, 

if any, are experienced by the organisation in 

disposing of the stock and do they relate to prices 

or quality of the products or both. 

(४) The Committee would like to know what action 

has been taken to dispose of or otherwise utilise 

the machinery reported to have been lying 1dle 

for a number of years ? 

The Committee would like to know :— 

(a) whether any loans or subsidies were granted 

in 1950-51 to persons or firms who recerved 

a similar benefit or concession in any of 

the previous years ; 

(b) whether people who have been assisted in 

1950-51 or in previous years, were given 

further assistance in 1951-52 or in 1952- 

53 ; 

(c) onwhat basis and subject to what condi- 

tions are subsidies given ? 

GRANT NO. 23—CIVIL WORKS 

(Public Works Department—Buildings and Roads Branch and Capital 

1 | 226 (0 
227, 228 
and 231 

K.T (0, 
T(iv), 
U.L 
200. Ww.2 

@) 

Organisation) 

1. (i) The Committee note that except in regard 

to a few sub-heads, expenditure under most 

has fallen short of the final grants. Instances 

where the short fall is very substantial, are K,T 

@, T @v), UL and W.2 (D), The statement 

of major works at pages 238 to 241 may also 06 

seen. Large variations are shown against items 

4,6, 13, 16 and 20. The reasons given are— 

(a) non-execution _ 07 abandonment of certain 

works for which provision was made in the 

Budget, 

(b) non-availability of materials, 

(2) non-receipt of sanction for estimates 01 

late starting of works, 

(d) delay in getting possession of sites. 
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Se/n‘-——-‘\\\"al Page Sub-head/ Observations made-by. the Committee 
No. Paragrapp —_— - 

_ 
—_— 1 /2 3 

4 

I— 226t0 K. T. (D The Committee would like to know whether these 
227. 228 T(iv). factors which occur from year to year are not taken 
and 231-- U.L, mto account.n framing the estimates for grants. 

and W.2 hat procedure, if any, is adopted by the Publjc 
H— orks and Finance Departments, (0 ensure that 

The Committee would also like to knowf 
(व) what were the materials which could not be obtained in time, and what were the rea- sons. for thejr non-availability, 

r | (c) whether provision for expenditure is made | even before estimates are sanctioned and . the possession of land obtained; 

() the 'means and methods adopted to secure as close an approximation ag possible, 

. ः कि न the progress of expenditures and Surrender the savings in time ? 
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I_/
Séfi

al 

-Page 

लक कमनिसकि 

, 
Observations made by the Committee 

Paragraph 

3 
4 

2 227 

3 \230 

© 4} 234 

5 | 236-237 

S. Committee would like to know the cir- 

cumstances which led to the omission to provide 

for credit on®account of transfer of materials 

from the work to stock. Was not the adjust- 

ment in accounts made immediately after the 

materials were taken to stock ? Or alternately 

was there delay in transferring the surplus material 

to stock ? Were proper accounts kept of the sur- 

plus material ? If the transfer to stock was 

made in time, why was it not taken into account 

and appropriate credit given to the Work ? 

Or alternately if the transfer was.not made in time, 

what were the reason$ therefor ? 

W.1(9) | Thereisa large excess of Rs. 2:80 lakhs. The Com- 

(ii) mittee would like 10 know the circumstances in 

which adequate provision for the payment of rent 

for requisitioned buildings could not be made. 

Para9— | Thereis a saving of Rs. 186 lakhs. Could not the 

relating savings which are stated to be due to non-receipt 

to * Tools| of certain items of tools and plants or debits, 

\and therefor and the non-purchass and non-avail- 

Plant” ability of others, be foreseen in time and a surren- 

der of grant made ? 

Para 11. | The main accounts defects noticed are— 

Stores 

Account 
. (8) Half yearly registers of stocks were not sent 

to the Audit Office in respect of Jullundur 

Provincial, Amritsar Provincial and Ambala 

Public Health and Development Divisions, 

(b) The stock verification reports wer® not 

sent to the Audit office in respect of 

Divisions other than the seven Divisions 

referred to in the note. What 15 the present 

position ? Has verification been made and 

results communicated in respect of 1950-51 

as well as 1952-53. If the Stock verifica- 

tion is in arrears, what steps have been 

taken to expedite the work ? 

Para 24 | छा paragraph 24 of the Audit Report (page 17) 

of the it has been stated « the State Government have 

Audit asked all Executive Engineers to report instances 

Report where low-paid Government servants aré in occu- 

pation of Accommodation, the assessed tent 

of which is appreciably in excess of that recover- 

able from them under the rules, and vice versa, with ’\. 

a view to reducing the recurring loss to Govern- { 

ment.” The Committee would like to know : 

whether all the Executive Engineers have re- 

——________
______‘___

_____—————
——ported 

such cases ? 

3
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GRANT NO. 24—CHARGES ON PUBLIC WORKS DEPARTMENT 
BUILDINGS AND ROADS ESTABLISHMENT. 

“Serial | Page | Sub-head/ Observations made by the Committee 
No. Paragraph - ' 

1 2 3 4 

1| 247,249 A.6(ii), The Committee would like to know whether steps 
and 251 A.l5, have been taken to see that provision is correctly 

C.3 (i), made in the Budget for 1953-54, so that similar 
C4 mistakes may not now occur. 

GRANT NO. 25—ELECTRICITY SCHEMES—WORKING EXPENSES 

1] 277-278! Note 6 

2118 Page 26 
of the 
Audit 
Report 

As against a final grant of Rs. 9-70 lakhs, actual ' 
*expenditure amounted to only 2:09 lakhs, resulting 
"in a saving of Rs. 761 lakhs. Of this amount, a 
saving of as much as 560 lakhs has been explained 
as due to non-receipt or non-availability of arti- 
cles. The Committee would like to know whether 
it was not possible for the Department to fore- 
see the savings and surrender the amount ? - 

The Committee would also like to have a clear 
elucidation 85 to why 1°94 lakhs was debited 10 
“Miscellaneous Public Works Advances 7 

It has been mentioned that a contractor was paid 
an additional rate of Rs. 8 per thousand cubic 
feet for excavation made under water for purpo- 
ses of laying foundation, although फिट contract 
expressly stipulated that in respect of excavation 
under water, the dewatering arrangements in 
foundations, wherever necessary, would have to 
be made by the contractor himself at his own cost, The Committee would like to know whether this payment has been regularised by Government 
or whether recovery has been ordered and what 
the total amount 

___________‘_\-under question works up to ? 
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बल 2 ः : GRANT NO. :27-—CIVIL WORKS-=CAPITAL 

«Serial {---Page - -<=Sub-head-| - --Observations~made-by=the- Gommittee - 
No. . |Paragraph 

RMA SIS B VR 

1 2 3 g 

1 | 294-295 | 300, The final grant, expenditure and 52085 under the 
- o U.V.Y (2) | heads referred to in :column 3 .are summarised 

"ला (3) and | Cbelowi— : 
N Y(4) 

"नस वि B "कवि  _ Actual - ~~Savings 
Grant ° * Expendi- 

ture 

S(ii) 99-74 49-28 50:46 

कल U 81-39 5856  22:83 
धर A -14+32 803 7629 

N Y2 030 . —811. . , 841 

Y.3 —10:00 —17-07 707 
¥ . 1 1 e , b - 

न, < . 1 Y4 ... . 3000 14-15 { 1585 
धर दिए. कै ‘ . ' 

न ८. 2. * ः . ' 
N नि £ j .Total ... 21575 104-84 [11091 

लाना सैन्य बेन 

» 

न R नाव 

| {The savings are very large and primu facie indicate 
an inadequate measure of financial control. The 
general question raised by the Gommittee against 

7 itemy (i) apply to a much greater extent to the 
nadministration . of this grant. Actually out 

i of aznet grant of 287-12 lakhs voted by the Legis- 
lature, 61-65 lakhs were surrendered, leaving a 
net provision of 225-47 lakhs. Actual expenditure 
amounted to only 110-29 lakhs resulting in 8 

vsaving -of 115:18 lakhs,. mere than half the net 
:provision. The Committee-would like to have a 

- clear;note on the measures taken (0 restrict the 
rgrant initially. asked for-to-the expenditure expect- 
"6010 belincurred ion a realistic 9855, taking into 
naccountr various factors likely to delay or retard 
.‘expenditure _and the measures adopted to watch 
~sthe flow=of-expenditure 'and take timely action 
-~ (01 surrender ~ynwanted funds. The Committee 

.| ~would also like-to have an account of the provision 
made for: the new Capital in 1951-52 and 1952-53 

- लात , the *progress _of -exp‘end_it_urfle against these 
e -~ 

M_ - —ry
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) ."Sub-hcad / Serial | Page {Obscrvationa made by-thé Committee. 

No. )Paragraph 

1 2 3 4 

1 | - 294:295 | 5000, years. ~ Have the difficulties inthe wayof speedy 

U.V.Y.(2) | execution of works, ¢.g. non availability. of material 

(3) and |- -and machinery, the*delays.in .sanction;-etc; been 

1"Y(4) got over? ‘In-regard-to machinery, do the con- 

tracts. indicate the: delivering dates and penalties 

' ' * to-be imposed-in-case of non-delivery on schedul- 

-“ed dates-and-whether there is a risk purchase 

clause? 

The explanation—given ‘against “Y-3 and Y.4 is 

० Due - mainly~to non-clearance of :-unresponded 

! «debits ?. ‘Why- were not the debits--responded 

.to-in time? “-What steps have been taken by the 

w.department-to-ensure that the idebits are raised in, 

' -time and 'responded to quickly? 

* 2 |'६298-:-303 1127 Theexplanation given against items 43and56 

' » | of-Major | ~is *~that ' *“‘the Executive Engineer failed 

) to -obtain -necessary funds”. Why was this ? 
 Works 

«Did-not.the Executive Engineer keep a watch over 

the progress of expenditure ‘through prescribed 

,-records:and- apply for additional-funds: in 'time? 

13.~The Committee. would like, to have a note on 

the contract procedure followed in the Department 

particularly— 

(a) What materials are supplied to the con- 

tractors and how the rates of issue compared 

with~thesprevailing market rates? 

(b) what materials is the contractor required 

normally: to:supply in addition to labour? 

(c) Whether the Department undertakes the 

supply-vof { Bricks, Bajri, to contractors 

and if so, the reasons.therefor. 

\“AThe“' Cominittee~wouild like to know to what extent 

~ contractors are-required to quote through rates 

svaind whether the supply of materials are limited to 

# (i)*those items which Government are in a 

position: :to, obtain at irates cheaper than 

nthe contracters can arrange for, and 

(i) materials in :scarce supply : 

What are the present orders in force both inprpgard 

satoith€ Chandigarh Project 85 well-as-othes works 

~regarding calling of tenders. Whethet -in any pre - 

scribed classes of cases, the call for~tanders are 

limited to contractors working in..any paiticulas 
area? 
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Sub-head/ 
Paragraph 

लक जा नाथ सी 

Observations made by the Commitv_tce ] कि न 

42-43 of 
the Audit 
Report 

of Major 
Works 

61(b) 

62 

1950-51 .. 17 

What are the financial litits within which cont- 
racts are let out without calling for tenders etc. 

The Committee would like to have an informative 
and detailed note on the points raised in this 
paragraph. 

In paragraph 61(b)(ii) at page 41, it has been 
mentioned that in as many as 535 cases, “material 
at site” accounts have not been maintained or 
have not been kept properly. How many of these 
cases relate to the Buildings and Roads Branch 
and what steps have been taken to get these 
accounts compiled properly and in the absence 
of adequate accounts, how do the Departmental 
officers ensure that materials are not issued in 
excess of requirements, and there is no loss of stores 
due to pilferage, wastage and other reasons. 

| According to paragraph 62 of the Audit Report, 
the following Inspection reports have not been 
attended to:— 1 ’ 

Year Number of Number of 
’ reports items 

. 1948-49 . 18 

1949-50 ' .. 21 
105 

138 

‘ 117 

The Com'mmitwe would like to know what steps 
| - have been taken 10 clear these outstanding arrears 
|- 7and what action has beon taken to impress upon 

.. the Executi:¢ Engineers the need for prompt dis- 
posal of Audit Objections? The Committee would 

- further like to have an idea of the position relating 

1952-53. . 

| According to paragraph 63 of the Audit Report, 
" the foflowing, are the omissions which remajned 

Il 

b‘mma - 

..to, the Inspection Reports issued in 1951-52 and.
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Serial Page Sub-head/ Observations made by the Committee 
Paragraph 

2 3 

uncleared up to 31st October 1951:— 

44 of the 63 1. Amount held under objection for want of sanc- 
Audit tion or estimates. 
Report 

Year 

1947-48 

1948-49 

1949-50 

1950-51 

Number Value in 
of items lakhs 

355 33-56 

654 -~ 26-78 

897 7797 

1,427 145 87 

2. Amount held under objection for want of 
sanction to excess over estimates. 

Year 

1947-48 

1948-49 

1949-50 

1950-51 

Number of Value in 
items lakhs 

6 090 

75 186 

170 678 

230 9:62 

3. Amount held under objection for want of 
vouchers (including stamped receipts) 

Year 

1947-48 

1948-49 

1949.50 

1950-51 

Number of Value in 
items lakhs. 

190 089 

930 1048 

1,474 22587 

1,585 6151 
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Serial | Pagq;? उप्0-086/ " ok ] - o . न No. Paragrap/h Observations made by.the Commmittee 

1 2 3 4 

5T 14 ofthe | * 63 |4, Amount held under objection. for other reasons 
दिल: कन्या Number of Value in . oy items. lakhs . 

V194748 . 897... 2-74 
हि ] 948-49 - 177 8-30 

1949-50 . .. 675 55-33 

1950-51 . .. 658 55-95 

The position indicated by the foregoing statistics is extremely disquieting. 
1 * The ए०याताधड्ड would like to know:— 

. ] . (a) to ensure that where works have to 96 o न - taken.up without the preparation of detai. s ! led“estimates, or getting sanctions thereto, /. . ] . because. of their urgency, what steps are ' , िदली - (०. get the estimates prepared कि * and sanctioned without delay; 

(b) whit “is- the normal time lag between the starting .of the work and the preparation of 4nd sanction to the détailed estimate in . respect.of works which have 10 be started ' 
without-sanctioned estimates, i , (०) what _steps have been taken to regularise ' ’ théexcesses over sanctioned estimates, to . . - . broduce. vouchers or settle the points for '* S * * whichamounts have been kept under ' objection?’ 

The Committee would like to have a clear and | . detailed note from the Chief Engineer, detailing R M i the steps takén to settle Audit objection and to : bring the accounts up to-date. 

In paragraph!61 of the Audit Report, it has been o - ' mentionbed that Capital and Révenue Accounts Lo of residéhitial* “buildings have not been compiled. . L Will the . Chief Engineer, Buildings and Roads, . - please say, ‘for-the information of the Committee .- why this important account has not been compiled कि 
जि and when it is likelyito be compiled ? 



Cilb[X 
B~ 

Sub-head/ 
Paragraph Observations made by the Commuttee 

41 of the 
Audit~ 
Report 

16 

19 

. |Para 18 of 

61 

the Audit 
‘Report 

In the absence of Capital and Revenue Accounts 
of residential buildings, how does the department— 

(a) ascertain whether the rent collections are 
© equivalent (0 the standard rents of buildings, 

or 

(b) if the rent realisations fall short, what the 
shortfall is, so that action might be taken 
to mimimise the loss, if not to wipe it out. 

The Committee would like to have an informative 
note on this subject. 

A reference has been made to the withdrawal in 
March, 1950, of a little over 80,000 rupees, of 
which 4,758 was disbursed in April, 1950, and the 
balance of Rs 76,180 remained undisbursed. The 
Commuttee would like to know what action has 
been taken against the officer responsible for this 
irregualnty. 

It has been mentioned that although the lowest 
rate tendered for the supply of doors and windows 
to the township was Rs 2-1-0 per square foot, 
the contractor quoting घाट lowest rate was assigned 
only 2/5th of the work and the remaining 3/5th 
of the work was allotted to another contractor at 
the negotiated rate of Rs 2-12-0 per square foot 
On what 08515 was the higher rate fixed? The 
Commuttee would like to know the procedure 
adopted in this and other cases for fixing the 
rates to be given at negotiated contracts. If it 
was felt that the contractor who quoted Rs 2-1-0 
per square foot was not capable of doing the full 
work, why were not fresh tenders called for the 
execution of the balance of the ‘work? 

The Committee would 8150 like to have an infor- 
mative note explaining under what circumstances 
negotiated contracts are made and what safeguards 
have been taken to ensure that the rates are not 
higher than the .lowest possible tender and that 
the system does not in any way vitiate the effect- 
iveness of the system of calling for tenders 

1 
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- CHANDIGARH PROJECT 

9 |15 D, Eand Paragraph| The Committee would like to know— 
F of the 
Audit 

Report 
| Audit 

* 16 of the 

Report 

| 

(a) whether a phased programme of . works 
has been drawn up, so that actual work 
could be compared with the estimated 
programme, and 

(b) if a phased programme of works to be 
executed 1 not to be drawn up, what pro- 
cedure will be devised to ensure that per- 
formance does not lag behind. 

The Committee would like to have a -statement 
showing:— 

(a) the estimated expenditure, with sufficient 
details, on development works, and the 
cost it would work out to -per acre, 

(b) how much of the area to be developed 
will be utilised for (i) State Government 
office buildings (i1) State Government 
residential accommodation (ii1) other 
public buildings financed by the State 
Government e.g. schools, hospitals, etc. 
(iv) area to be sold to the Central Govern- 
ment (v) area to be sold to the public. 

(0) what are the expectations in regard to the 
area to be sold to other Governments and 
the public, what area is expected to be sold 
every year and how do the sales effected 
so far compare with the expectations. 

It has been mentioned in the Audit Report that 
works estimated at 11.50 lakhs have been taken 
up without detailed estimates being sanctioned 
therefor. Has there been an improvement in - 
regard (0 this or have more works been undertaken 
in 1951-52, 1952-53 and 1953-54 without proper 
sanctioned estimates? Have any instructions 
been issued laying down the maximum time lag 
between the commencement of the works and the 
preparation of detailed estimates and sanction 
thereto? What steps have been taken to ensure— 

(i) that, as far as possible, no work 15 takey 
without a properly sanctioned 

eslimat_eu_m_______—___—_——, and 
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1 2 3 4 

9 15, D, EjParagraph (i) if, due to extraordinary reasons, work has 
and F of| 16 of the to be taken up before the estimates therefor 
the Audit/Audit Re- are sanctioned, immediate action is taken to 
Repo.t port get a proper estimate prepared and sanction- 

ed,—vide also paragraph 17. 
(=1 

It has been stated in the Audit Report that “Works 
abstracts’ and ‘Works registers’ have not been 
properly posted. In the absence of these records, 
how are the controlling authorities satisfying them- 
selves that the cost is not exceeding the estimateds 
provision? The Committee would like to have a 
clear exposition on this point. 

In this connection, please see the paragraph re- 
lating to * Incompleteness of cost records’ at 
page 54 or the last Public Accounts Committee’s 
report, Has the Chief Accounts Officer exami- 
ed the matter and submutted his report? If he has, 
the Committee would like to have copies thereof. 

Again, it has been mentioned in the Audit Report 
that a large number of materials-at site accounts 
and stock returns have either not been compiled 
or are incomplete. Has any improvement been 
effected in regard to this or has the position wors- 
ened? In the absence of these accounts, how are 
the departmental authorities satisfying-themselves 
that proper stock accounts are kept and materials 
are issued in accordance with the prescribed scale? 

Have detailed accounts in respect of the dis- 
bursement of 62 lakhs drawn by the Additional 
Deputy Commissioner between March 1951 
and March 1952 for the payment of compen- 
sation been rendered to the Accountant-General 
and if not, when will it be done? 

The Committee would like to have a statement 
showing, in some detail, how the cost of sitel 
and construction of Government residentia 
accommodation proposed in the project com- 
pares with similar expenditure which घाट 
Central Government will be incurring? In other 
words, which scale, taking into account both 
site and construction costs, will be more 
economical, the State Governments or 
the Central Government’s. The statement 
should pive the figures both for individual types 
as well as the total cost per type. 
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1. 
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. GRANT NO..28—ELECTRICITY .SCHEMES—CAPITAL EXPENDITURE 

1 
पक 309, 310, 

312 and. 
314 . 

321.. 

(IA.I’ (iif) 

200 (1) 
B.3 (i), B6 
(0. 

88 . 8 

The Committee woyld like to know, in some detail 
the reasons for these savings, more especially 
about the slow progress of certain works for 
want.of decision regarding specification and ma- 

*chinery, non-completion of others due to non- 
availability of materials and non-finalisation of 
schemes for extensive research work in regard to 
A.2 (i) (I), -the non-avaijlability of materials and 
non-guarantee of minimum revenue or. non- 
deposit of securities by the consumers in regard 
to A.I (iii) (I), slow.progress due to non-availabi- 
lity of materials in regard to B.3 (i) and the non- 
settlement of -disputed claim in regard to B.6 (i) 
What was the material in short supply and whether 
the difficulties of obtaining the materials .could 
not be anticipated ? When did the Department 
get an idea of the savings that have accrued and 
was it not possible for it to surrender the savings 
in time ? In other words, what is the control 
machinery in operation to watch the progress of 
expenditure and surrender savings whenever ex- 
penditure is ‘expected to fall short of the grant ? 
Again,.in framing the amounts of grants required 
for the year, are the factors like difficulties and 
delays. in--obtaining materials artd other factors 
which retard work, taken into account ?° The 
Committee find that in the course of the year, the 
Department had to surrender as much as 
Rs.159-05 lakhs .out of a total grant of Rs. 812-09 
lakhs. This: indicates that, prima Jacie, the initial 
demand for grants was budgetted too high with- 
out.due regard: for factors regarding expenditure 
which, in one form ‘or another; conie into: play 
in every- year. 

What action has been taken against the officer 
responsible for the irregularity reported in this 
paragraph, namely that orders were placed for the 
local..purchase of tools and plant and office 
furniture without obtaining sanction of the com- 
petent authority, , calling for quotations, issning 
a cheque on the 31st-March and accounting it as 
issued on that date and making payment after 

- three, weeks ? 

U की



clxiii 

[ . 
Page - | Sub-head/ 

Paragraph 
Observations made by the Committee 

4 

322 

' 323 

"42-43" 
of the 
Audit - 
Réport. 

State- 
ment of 
major 
works 

i 

: Par.agraph 
62 

At page 322 it has ‘been mentioned that— 

(a) information regarding depreciation, shor- 
tages, etc. in the Ludhiana-Panipat Trans- 
nussion Line and Ambala Transmission 
Line Drvisions had not been recerved in the 
Audit Office. 

(b) that information regardingthe results 
of verification in'respect of stores held by 
the Resident Engineer, Jogindernagar- 
Panipat Transmission Line and Ambala 
Transmission Line Divisions had not been 
recerved. 

(o) information regarding the results of revalua- 
tion of stores due to half yearly revision of 
the rates of stock articles had not been 
received from all divisions. 

Have steps been taken to. rectify these defects ? 

It has been noted against items 1 and 2 of the 
पर: of major works that savings were due (0 non- 
acquisition of land and 8150 to non-receipt or late 
receipt of equipment. Are not acquisition pro- 
ceedings 1mtiated in time to enable the works 
being started as scheduled ? 

Contract Procedure. 

The Committee would like to have a clear note exp- 
laining to what extent works are done by Depart- 
mental agency and what works are let out on con- 
tract. What procedure is in force to enable the 
departmental ~authorities to satisfy themselves 
that works executed through departmental agency 
are as economically done as by letting them out on 
contract ? . 

The following statistics relating to Inspection 
Reports. and items not disposed of have been set 
out at pages 42-43 of the Audit Report. 

Year No. of No. of 
reports iterms 

1948-49 .. 3 24 
1949-50 . 5 30 
1950-51 .. 10 75 
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1 -2 3 4 

42-43 of Paragraph| What steps have been taken to get these reports the Audit | 62 and jtems settled ? What is the position re- Report garding the settlement of points raised in the In- 
spection Reports issued in 1951-52 and 1952-53 १ 
In other words, the Committee desire to know whe- 
ther an adequate procedure has been evolved to 
get the Audit objections settled in time 
without allowing them to drag on indefinitely. 

7 | 44 of the | Paragraphi At page 44, the following statistics relating to Audit 63 Audit objections in respect of expenditure incurred 
Report by the Electricity Branch have been given :— 

1947-48 ’ 1948-49 i 1949-50 1950-51 
_No. of] रपट पिठ. of \Value उठ of[Value | No of 'Value | items | fitems ‘ §items items । 

(In lakhs of rupees) N t]A_mot_untt held under objec- 
b on for want of sancti 

estimates netion or 0.11 9 | 0 28 | 49|232) 148 [59.30 
Amount held under objection 
for want of sanction 10 
€XCess over estimates 2 (002 23 | 0.25 49 | 0.64 112 1 , 96 
Amount held under objection 
f_or want of vouchers (inclu- 
ding stamped receipts) 9 328 52 | 0.05 1721 3.57 308 8 40 

4. Amount held under objec- 
tion for other reasong . 9 0.32] 27 4.83 117 24. 21 134 14.46 

The Committes would like to know the progress 
achieved in clearing these Audit Objections ; in 
particular, the Committee would like to know the 
time lag that is allowed between the starting of a 
work and the preparation of detailed estimates . 
and obtaining sanction therefor. In other words, 
what procedure has been laid down to ¢nsure 
that detailed estimates are prepared and sanctior” 
obtained therefor 85 soon as the works घाट 
started, even in cases where due to extraordinary 
urgency, works have to be started without proper 
estimates. 

The last Public Accounts Committee desired that 
the Chief Engineer should submit a note on the 
working of the Thermal Electric Scheme, co-ordi- 
nated, in particular, with the load that is intended 
to be developed by gradual stages from Bhakra 

_ E 
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4 

7(a)— 
concld 

Page 17 

326 

Nangal and the extent to which it is expected 
to be utilised in the State and other connected 
matters. The Committee would like to have the 
note, if it has been prepared. If not, it would like 
to have the note prepared and submitted to it. 
The Committee would also like to have an appre- 
ciation of the expenditure proposed to be incurred 
on the Electricity side of the Bhakra Nangal Pro- 
ject, load development expected year by year, 
anticipated receipts and expenditure (both main- 
tenance charges as well as interest on the Capital 
investment) for the next 15 to 20 years, that is to 
say, the Committee would like to have a financial 
picture of the scheme as it is likely to emerge dur- 
ing the next 15 to 20 years. 

The last Committee also noted that there were 
certain differences in procedure followed in the 
Nangal Stores of the Irrigation Branch and those 
of the Electricity Branch. The Committee 
desired that the procedure in this connection 
should be examined by the Chief Accounts Offi- 
cer, Bhakra Nangal Project, in some detail, 
and that he should submit a note to the Govern » 
ment and also send it to the Committee for its 
informat on. The Committee would Iike 10 hLave 
copies of the note if 1t hes been prepared, and 
if it has not been prepared, when 15 it likely 
to be done ? 

Paragraph| The Committee would like to know why the 25 

A2 

amount of 20 lakhs which, at the instance of the 
audit, was debited to the work concerned पा March 
1951, was later on written back to * Miscel- 
laneous Public Works Advances * in March, 1951, 
Supplement: ry Accounts ? 

GRANT NO. 29—FAMINE 

The Committee would like to know why a sum of 
Rs. 21,167 representing arrears of wages to 
labourers was not disbursed during the year. The 
Committee would like to know :— 

(a) why wages were not disbursed promptly ; 
and they were allowed to accumulate in 
arrears ; 

[ d 

(b) whether they have been disbursed and if 
so, when. 
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1 | 326 

2 326 

1] 331 

A3 6) 

the Audit 
| Report 

The Committee -feel that prompt disbursement of 
wages, necessary at all times, is:even more impor- 
tant 1n regard to famine relief works. The Com- 
mittee would, itherefore, like to.know the circum- 

- stances in which-wages were allowed to accumu- 
«late in arrears.and a considerable delay was :allow- 
.ed to occur in the disbursement of the wages. 

The explanatory note * Less payment. due to late 
receipt.of sanction (Rs. 25,895) and less number of 
relief cases.thans anticipated * furnished under this 

1 sub-head is.not.clear. The Committee would 
like this to be expanded to indicate in some 

«detail the reasons for the same 

. GRANTNO. 32—STATIONERY AND PRINTING. 

। 1. There.s a saving of 6.8 lakhs, a major portion of 
+ which \has been explained as being due to: non- 

. supply. ofi'paper.and stationery by the mills or 
. firms,.non-placement of further orders for jpaper 

and stationery. -Why were not ‘ further orders’ 
placed ? Was- it not possible for the Department 
to anticipate these factors and surrender the 
savings ? «Is.any control exercised over-expendi- 

\ ture by the Department which would enable it 10 
| «forecast fairly accurately, what the actual expendi- 
i ture 1s-likely.to ‘be and surrender the funds not 

likely to :be: utilised ? 

Para 27-02. "It-hds beén mentioned in the Audit Report that— 

.(a) ptinling- of-electoral rolls'was entrusted, in 
1948, to. a«few selected private presses at 

i /the.rate .ofRs. 5-14-0 per page, involving 
a total expenditure of Rs. 9,98,663 rupees; 

3 

ं (b)-some:of the presses with which orders: were 
placed got a part of the work done at other 
presses- at a rate lower than ९५. 5-14-0 
PR - 
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कि 18 Pa ra- 2—7_\— (c) when open tcnders were invited for this work, 

| of the in July, 1950, the lowest rate tendered was 

| Audit Rs. 1-15-0 per page. X 

i Repcrt ’ ) 
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It has been further stated ए the lumited tender 

enquiry in 1948 was resorted to as there were not 

many presses 10.02 Punjab, capable of undertaking 

this work. The Committee would like to know 

the date’ on which this decision was taken, parti- 

cularly, why it was not found necessary to call for 

open tenders, specifying, if necessary, the types 

of presses (capacity for printing work) who could 

tender The Committee would also lhike to know 

on what basis, the Presses who were allowed to 

tender, were selected and how is it that later on 

some of the Presses were found to lack capacity. 

The Commiitee would like to Know :-- 

(a) how much of the work was done by the 

Presses on whom orders were placed, and 

(b) how much of the work allotted as a result 

of the limited tender, was done by other 

presses at lower rates. 

The Committee wish to examine the question, 1n 

some detail, because between 1948 and 1950, 

there could not have been such a phenomenal 

growth of presses as would bring down the rates 

from Rs 5-14-0 to Rs. 1-15-0 per page. The 

Commuttee would like to know whether, when 

placing the contract, any stipulation was made 

regarding the time limit within which the work 

was (0 be done, whether the contracting presses 

adhered to the time schedule, and if there was a 

default, whether any penalty was enforceable 

under the contract and was actually enforced ? 

Was there also a clause in the contract that no 

part of the work should be sub-let without the 

permission of Government ? The clause that no 

work should be sub-let without the permission of 

Government is, the Committee understand, a 

normal one to be found in the contracts placed by 

the former Indian Stores Department (now the 

Directorate General Industries and Supply), and 

should have been known to officers entrusted with 

the placement of the contract. 
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- 

1]213 4 
| | 

3 | Pages 82 and 86 of 
2 ! (%‘he Report of 106 

nblic Accounts 
Committee 011. the 
appropriation Acc- 
ounts for 1948-49 
and 1949-50 '. and 
Audit  Reports 
thereon. i 

, would like to 

5 332 

| 
i. 

| The Committee would like to know whether pay- ment of bills for supplies made or printing work done is now being made promptly and the delays noticed by the Committee last year have been eli- minated, कि 

4 334 of the Appropriation accounts for'1950-51. The Committee 
know ;—— 

(8) when the machinery for the press arrived 
(if in lots, dates and details of the arrivals 
may be given) ; 

(b) whether the Press has been organised fully 
and if so, since when ; 

(c) the time-lag between the arrival of the machinery and the organisation of the 
Press ; 

(d) if the Press is not fully set up, the reasons therefor and when is it likely fo be set up. 

The Committee would like to be satisfied that there ६, has been no undue delay in setting up the Press and getting the work done through the agency of the Government Press, when the Government have already purchased the necessary machinery. _If the question of building cropped up, was it not possible for the Press to have been set up at some convenient place earlier ? 

The Committee would like to have a list of private printing Presses at which the work has been done during the years 1950-51 and 1952-53 and the rates at which such work has been done., The rate 
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35 

quoted by each Press and the total amount paid 

to each Press every year should be given. Was 

the distribution of work to these Private presses 

based upon : 

(a) tenders submitted by them ; 

(b) assessment of their capacity to do the 

work 

“The Committee would like to know : 

* (a) the names of the Presses which were entrus- 

ted with the work ; 

(b) the amount paid to each ; i 

(c) were the orders placed after calling tenders 

and if not, why the system of calling for 

tenders was dispensed with ; 

(d) why the Controller of Printing and Staticn- 

ery was not consulted before the orders 

were placed with the private Presses 

especially in regard to the reasonableness 

of the rates quoted by the Presses and their 

ability to execute the work. 

GRANT NO. 33—-MISCELLANEOUS AND UNFORESEEN CHARGES 

1 | 339-340 

2| 341 and 
347 

3| 345—348 

4 | 357—359 

B3 

K.10(2) 
(ii) 
K.10(4), 
K.16. 

L.1 0. 
1, (iii) 
L.2(g) 

L.1(h) 
L.2() 
L.2(k) 

Govern- 
ment 

Cotton 
Spinning 
and 
Weaving 
Centres 

- 

1. The Committee would like to know the reasons 

for the omission to provide adequate funds under 

these heads ? 

Relief and Rehabilitation charges 

1. The Committee would like to know why steps 

were not taken by-the Department to surrender 

the large savings under these heads ?  Could they 

not have been anticipated ? 

2. The Committee would like 10 have explanations 

of the large variations between the grant and 

actual expenditure and why these occurred. 

The Committee would like to have ah account 

showing the annual receipts, expenditure and 

Profit or loss on' these schemes and Centres since 

their inception right up to end of 1952-53 and the 

number of persons who have received training or 

been benefited by the operation of these Centres 

or schemes. In other words, the Committee 
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4 [357—359. | Jullundur,| would. like to..have a nofe on the dctivities of" 
- Scheme this scheme and Centres from both financiali and 

fortrain- | human angles. 
ing of 
displaced 

. women . 
and stu- 

-dents in . 
) various , 

crafts for 
“the year . 
1950-51 = 
and o 
Govern- 
ment 
Wool 
Spinning 
and १ 
Weaving . 
Centres, | 

Panipat., 

5| 35-36 of | Paragraph| In para 52(a) at page 35 of the Audit 
the Audit| 52 Report, it has been mentioned that up to end of 
Report 1950-51, an expenditure of Rs. 1098.71 lakhs was 

Yrwdiie o incurred, of which- Rs. 919.68 lakhs was reimbur- 
. sed by the Central Government. This leaves a 

’ balance of Rs. 179.03 lakhs. Is the whole or any 
part of this amount recoverable from the.Central 
Government ? If so recoverable, has it been ad- 
justed? What remains yet to be recovered? The 
Committee would™ also like to know the posi- 

- «tion-regarding the expenditure incurred, amount 
recoverable from the Central Government, and 

: .the amount actually recovered up to the, end" of 
1952-53. What._ part of the damount due to be 
received from the. Central Government has not 
been recovered because of— 

(8) the account not having been audited, and 
(b) the non-settlement of = Audit Objec- 

tions ? 
In regard to (b) what are घाट principal defects 
and how much amount due to be recovered. is 
being held up because of the non-settlement of 
each.category.of these principal audit objections ? 
What steps.have been and are being taken to settle 
the audit objections and recover.from the Central 
Government - the. amounts reimbursable by it ? 

+ The Committes would liké.to have a detailed note 
on the subieg 
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5 35-36 Paragraph| 2. It has also been mentioned in paragraph 52 (b) 
of the 52 of the Audit Report that up to the end of 1950-51, 
Audit an expenditure of Rs. 573.68 lakhs has been in- 
Report curred on—. 

(a) the  maintenance  of technical training 
schemes, and 

(b) grants for Rehabilitation purposes and pro- 
secution of studies. 

Of this amount, Rs. 243.55 lakhs have been reim- 
bursed by the Central Government. Does this 
represent- the entire reimbursable amount or if 1t 
does not, how much more 15 due to be recovered 
from the Central Government and why is it 101 
being recovered ? The Commuittee also would, 
as 1n the case of Relief expenditure, like to have 
a statement of the expenditure incurred up to 
1952-53, the amount recoverable from the Central 
Government, the amount actually recovered, the 
reasons for the non-recovery of the balance 
and the steps taken to rectify the defects or omis- 
sions or other factors responsible for the non-reim- 
bursement of the balance so that the amount 
due from the Central Government may be reco- 
vered in full," 

3. The Commuttee would also like to have a state- 
ment showing loans issued for Rehabilitation 
purposes to different categories of persons e.g., 
loans for house building purposes, urban loans and 
rural loans, to end of 1952-53 (figures may be 
given separately for each year), the recoveries due 
to be made from the persons concerned in every 
year, recoveries actually effected and if actual 
recoveries fall short of recoveries due, the reasons 
for shortfall and the steps taken to effect the re- 
coveries ? How much was due to be repaid to 
the Central “Government by way of interest and 
principal, up to end of 1952-53 and what portion 
of such dues should have been and was actually 
matched by recoveries effected from persons to 
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5| 35-36 of | Paragraph] whom loans were granted ? Were the zmrcunts 
the Audit| 52 due to the Central Government up to end of 1952- 
Report 53, paid in full or onlyzin part and if so how much 

42 Para 62 ० 
the Au- 
dit Re- 
port 

has been paid and what remains to be refunced ? 
Briefly, the Committee would like to have a clear 
picture of the loans received from the Central 
Government up to end of 1952-53, the amounts 
due to be refunded to them, the amounts actually 
paid, the balance remaining to be refunded, the 
loans issued to displaced persons, the recoveries, 
due to be made from them, the recoveries actually 
effected,and the steps taken to recover the balances, 
What difficulties are being met within the way of 
recovery and how they are being got over? 

4. The Committee would like to know whether 
proper accounts are being maintained and whe- 
ther the outstandings are properly reviewed and 
suitable action taken to ensure recoveries, where- 
ver they ought to be made ? 

5. In this connection 'reference is invited to the 
paragraph उप the Audit Report that zaccavi loans 
advanced in a number of cases were not entered 
in the Khatunies and Kistbandies to waich पिला 
repayment. Has this defect been rectified ? It 
has also been mentioned that loans have been 
granted, in some cases, in excess of the prescrited 
scale, or to persons not entitled to receive them, 
and that verification regarding utilisation 04 the 
loans was not conducted in some cases. Have 
these excess or wrong issues been recovered and 
have steps been taken to see that the loans were 
uedtll'iscd for the purposes for which they were gran- 
ted ? ' 

The Accountant-General has brought to thenotice 
of the Committee that the following numter of 
Inspection Reports and items remain unattended 
(10 :(— . 

Year Number of Nunber of 
Inspection Items 

, Reports 

1947-48— 

(8) Relief Branch 40 223 

hS 
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/ Year Number of  Numper रथ 

6 | 42 Para 62 of 1948-49— Inspection Items the Audz 
Reports |. Report (@) Relief Branch ., 123 464 

.' (b) Rehabilitation I[ Branch . 50 416 
-' 1949-50— 

| (89 Relief Branch .. 128 339 
(b) Rehabihtation | 

Branch .- 69 485 | 
, | 1950-51— 

| (@) Relief Branch .. 62 284 ‘s\ i H I | 1 (6) Rehabilitation ! | Branch .. 105 972 
The foregoing statistics are extremely disquietin g. ' The Committee would like to know— 

. (व) the steps taken to settle these Audit objec- |l 
tions, 

| 
(b) what the position regarding Audit Reports issued in 1951-52 था "1952-53 is and whe- 

I 
ther they have been satisfactorily settled. ' 7 339 E-10(2)(i) | The Commuttee would like to have some details 

. - showing for what purposes this expenditure g incurred, the organisation and the set-up for that 
। ा purpose. 

B 
GRANT NO. 33—TRANSPORT DEPARTMENT | 
Expenditure on Bys Services 

. 1 | 349, and 0.1,0.9 1. The Committee would like to know what ac. 
/ ' 352 (i) and tion, if any was taken by the Department ६0 call 0.I1 (i) for the debits and get them adjusted during the 
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इसको Page Sub-head/ .| Observations made by the Committee 

No. Paragraph 

1 2 3 4 

2 | 39910 -+ .| :Appendix | 2. There are 3 units, namely, the Amritsar Omnibus 

416 s | [10 the Service, the Jullundur Omnibus Service and the 

+:Audit Ambala Roadways. "Why .are they kept 85 three 

Report separate units instead of being merged 25 

one ? : 

3. The Committee would like to have a state- 

ment, showing the receipts and expenditure of 

all the_three units year by year, since their incep- 

tion to end of 1952-53, and also régeipts and - 

expenditure,, per mile since inception. 

4. The cost on replacement of vehicles hasincreased 

considerably since the vehicles were acquired for | 

these transport services. Has any provision been 

made in the accounts for meeting the additional 

cost of replacing these vehicles when the tie' - 

comes ; if not, is it not necessary to do so ? 

5. The -capital investment, according to the ac- 

counts, relates only to the expenditure incurred on 

the acquisition of vehicles, land, ‘buildings, 

furniture, fittings, tools and plants etc. Would it 

not be necessary for presenting true commercial 

accounts .to make an allowance for working 

capital necessary, e.g., stocks and stores, and the 

.- cash balance necessary for the day to day operas 

tions. 
n 

In making up the Trading and Profit and Loss, 

1 . Accounts, have the taxes and other charges which. 

were levied on private buses or bus-owners been’ 

takeninto account ? In other words, for purposes: 

. of presenting Commercial Accounts, ds the Trans- 

port Department placed on the same basis as a 

private operator in‘regard to the levy-of taxes, 

. charges etc? ‘ 

" , _|ls o . .|If provision is made for working capital, the- 

i appropriation necessary to-cover increased cost:- 

i of replacement and the taxes and charges payable : 

*.by private owners, what would be the finaricial 

picture ? 

6. Has an Insurance Fund been created by appro- 

. priations from the Trading and Profit and Loss ° 

Account? Has a Depreciation Reserve fund also 

.been set.up or is the depreciation only shown एन 

forma.inthe accounts ? 

-
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GCRANT NO. 35—CAPITAL OUTLAY ON SCHEMES OF AGRICULTURAL 
IMPROVEMENT AND RESEARCH. 

न Page Sub-head/ _ 
No. Paragraph | Observations made by the Committee. 

1 2 3 4 

1 | 363 2. (0) 1. What were the circumstances in which it was 
A)(2) not found possible to make provision for the old 

liabilities ? 

2 | 365-366 Para 48 of| 2. It has been mentioned in the Audit Report 
and page | the Audit| that the scheme resulted 10 a loss of ९५. 23.93 
31 of the | Report lakhs पा. 1950-51, as compared with a loss of 
Audit Rs. 1.03laknsin 1949-50. The Committee would 
Report like to know the reasons, in some detail, for the 

very large 1055 mncurred 1n 1950-51 ? It has been 
mentioned in the Audit Report that the loss is 
due to— 

() high cost of establishment and maintenance 
of tractors, 

(b) too many break downs in the tractors in 
the field, and 

(c) uneconomical use of tractors in actual 
working, 

Was not the high cost of establishment and 
maintenance foreseen earlier or were any new 
factorsintroduced during the year which accounted 
for the high cost of establishment and maintenance 
and which could not have been foreseen ? What 
exactly were the reasons for the unusually large 
break down in the tractors? Why was the use of 
the tractors found uneconomical ? The Commi- 
ttee would like to have the financial results of the 
scheme in subsequent years, namely, 1951-52 and 
1952-53. 

3. The Committee would also lie to hkave a state- 
ment showing— 

(a) the area reclaimed and/or cultivated, year 
by year, since the inception of the sche- 
me, 

hY 

(b) total cost of reclamation and/or cultiva- 
tion, 

(c) cost of reclamation arnd/or cultivation per 
acre. 
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Serial | | Sub-héad/ _ Comm 
No. | Page | Paragraph Obszrvat.ons made by the Committee 

1 2 3 4 

2 | 365-366 Para 48 of | 4. The Committee would like to have an idea of 
and 31 | the Audit the future of the scheme and its scope for profita- 

Report ble work. Has any investigation” been made—to 

l 

ascertain whether and to what extent the scheme 
can be pit oh a no-profit-no-loss basis ? If the 
scheme cannot work on this basis, what are the 
compelling reasons to continue it on a loss ? 

GRANT NO: 37—CAPITAL OUTLAY ON PROVINCIAL-SCHEMES OF 

382—384 
and 28 

Notes at 
pages 
381 to 
384 and 

paragraph 
47 (a) of 
the 
Audit 
Repeort. 

STATE TRADING. 

The Committee would like to know what steps 
have been taken by the Department to verfy 
the balances actually in stock and reconcile them 
with the accounts and if arrangements for phy- 
sical verification have been made, at what inter- 
vals are such verifications made ? Unless ar- 
rangements are made to effect a re-conciliation 
between the ground and book balances, there 
would be no means of detecting shortages and 
losses then and there and taking appropriate 
measures to either write them off or have them 
investigated. 

It has been mentioned in para 2 of the Audit Notes 
at page 382 that the Department ordered an arbj- 
trary reduction in the value of the closing balance 
as on 31st March, 1951 by a lump sum figure of 
10lakhs. On what basis was this fixed? Have the 
shortagss, against which फिट Iump sum reduction 
of 10 lakhs was made, been ascertained and investi- 
gated? 

What adjustments, if any, have been made in the 
accounts of 1951-52 and 1952-53 for possible 
shortages ? 

Have the limits of normal shortages been approved 
by the competent aut} ority ardif so, how do the actua] shortages noticed in 1950-51 and subsequent years compare with the limuts fixed by Govern- 
ment ? 

It has been mentioned in paragraph 4 at page 383 that receipts and despatches of foodgrains valied 
at Rs. 227.80 lakhs have not been properly ac- 
counted for. Have these been now accounted 

वा... वतन
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Observatiors made by the Ccmmittee. ) 
Serial | Page Sut-head/ 
No. Paragraph 

1 2 3 4 

1| 382-388— |Notes at for properly and what discrepancies or shortages 

and 28 pages have been noticed in the course of such acccunt- 

of the 381 1० ing. 
Audit 284 and 

Report |[piragrarh 
47 (a) ot | It is mentioned in the Audit Report at page 28 

the that the profit of a little over 27 lakhs made in 

Audit 1950-51 was due to the disposal of previous years’ 

Report stocks which had been taken over at cost price, 

in 1950-51 at higher prices. Does this mean that 

taking the purchases of foodgrains during the year 

and their sale there would have been a loss of 

about 2 lakhs. The Committee would like to 

have a clear exposition of the position. 

It is said that the pay of certain officers and esta- 

blishment employed cn the scheme ard charged 

to the major head “25—General Administration™ 

has not been debited to the account and if it had 

been done, there would have been a 1055 of about 

17 lakhs. What are the reasons for not taking in- 

to account this expendiiure in fixing prices on a 

“ no-profit-no-loss basis . 

Is the scheme also charged with interest on the 

Caprtal invested in it and if the charge is made, at 

what rate'is interest charged. If no charge has 

been made what would the interest charges amount 

to in 1950-51 ard the subsequent years. 

There have: been fluctuations in prices since 1950-5 1. 

How have these fluctuations affected the results 

of the scheme 10 1951-52 and 1952-53 ? The 

Committee would like to have a clear note, show- 

ing the expenditure incurred on the operation 

of the scheme (including the cost. of establishment 

and all other charges properly debitable to the 

scheme 85 well as mterest charges on the capital 

* locked in the scheme), the reccipts realised, the 

rofit and loss accruing from the scheme during 

1950-51W. 1951-52 ard 1952-53. 



clxxviii 

Serial | Page Sub-head/ | Observations made by the Committee. 
No. Paragraph - 

1 2 3 4 

GRANT NO. 37—TRANSPORT DEPARTMENT. 

29 of the 
Audit 
Report 

47.C 

Motor Vehicles Scheme. 

It has been mentioned that 426 motor vehicles 
were purchased after the Partition for sale to the 
Public and for implementing the scheme of 
nationalisation of transport services. These 
vehicles were stated to have been received in lots 
from April, 1948 to January, 1950. How many 
of them have been retained for the nationalised 
transport service and how many have been sold 
to the public ? - 

Prices were fluctuating from time to time and there 
was a steady increase in the rates from 1948 
onwards. At what rates were the vehicles sold 
to the public, that is to say, were they sold at the 
actual cost to Government or the prevailing price 
at the time of the sale ? If it was the latter, there 
should have been a profit. The Committee would 
like to have a statement showing the number of 
units sold from month to month, the rates at 
which they were actually sold and the prevailing 
prices in force at the time of the sale. 

There was an acute scarcity of vehicles during the 
earlier years when the demand was great. On 
what bases were the vehicles allotted ? 

Usually Government are allowed certain discount 
by the manufacturers’ agents in India. Were 
these discounts received and were the vehicles 
sold at the full public rates, that is, retaining the 
discount for the benefit of Government ? The 
Committee would like to have a full note on the 
subject. 

GRANT NO. 39—LOANS AND ADVANCES BEARING INTEREST 

1 | 393 F.1(iv) 
F.1 (xviii) 

1. The Committee would like to know the circum- 
stances in which the necessary reappropriation of 
funds under these heads was omitted to be made. 
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ANNEXURE या 
the information required by the 

Accounts Commuttee 
Public 

in respect of Grow-More-Food 
Scheme (Para 50 of the Audit Report) 

T_—“SI. Details of the point Information required by the 
No. selected Committee 1. e. reply to the REMARKS 
- SR .. - point selected 

1 2 3 4 

1 | (@) The total amount of 
food procurement 
and export bonus ea-ned 
by the State Government 
during the period for 
which the bonus was in 
operation 

(b) The expenditure in- 
curred out of the bonus 
on the-Grow=-More Food 
schemnes 

Rs 1,92,60,710 up to the 31st 
March 1951 

Seventy five per cent of the Food 
Bonus earned (Rs 

The following expenditure 
been incurred or 15 proposed 
be incurred from this amount— 

1,92,60,710 
was earmarked for Grow-More- 
Food schemes i. e. Rs 1,44,45,533¢ 

has 
to 

Year Expenditure incurred or 
. proposed 10 be incurred 

N Rs. 

1949-50 33,17,076 

1950-51 33,19,015 

The Agriculture  Miristry 
allowed utilization of 
savings on 3lst March 
1950 in budget-allotmerts 
up to 30th June 1950. 
This figure there- 
fore cover period Ist 
April 1949 to 30th June. 
1950. Thisis based on 
the information supplied 
by the Deputy Commis- 
sioners and Heads of 
Departments. Figure 
quoted in the Audit 
Report is Rs 20,81,999 
which appears to be up to 
3Ist March 1950. The 
Heads of Departments 
have been asked to re- 
conclle these figures and 
report the result 

This 1s for 1Ist April 
1950 to 30th  June 1951 
and 1s based on the in- 
formation supphied 
by the Heads of Depart- 
ments and Deputy Com- 
missionsrs. The amount 
mentioned in the Report 
is Rs 20.56.245 which is 
up to the 315 March 1951 

पड़ Heads of Depart- 
msants have been asked 
10५ reconcile the figures. 

The Agrnlture Ministry 
later senctioned last  year 
annther scheme —Rais- 
ing Banks of Channel 
ccsiing Rs 13,97,300. 



पट " Detail of ke paint Information required by the - 
- selected ' Comnittee i. e. reply to the REMARKS 
K] point selected 
3 

1 2 3 4 - - 

— | -¢b)y—concld- 1951-52 10;93,307 - --| For the period- 1517 Aprit.~~ 
con- 1951 10: 30th June 1952 
el - | ~“Fhe- total - expenditure- 

givenrin  the attached 
statement - is 
Rs 39;79,784 out- of 

'l which 'Rs 28.86,477 has 
| notibeen debited to-Food 

Bonus 

‘\1952-53 9,55,280: Final.estimates:ast figures 
of actual expenditure 
0 क्ररधिणिट * as’ yet. 
Expenditure. . o 

- , Rs 20,21,667 has  teen 
shown in the enclosed 

। statement out of which 
Rs 10,65,889 has not 
been debited to Food 
Bonus 

1953-54 14,11,460 Total estimated expendi- 
ture of Rs 44,11,460 has 
beern shown in the en- 
closed statement out of 
which Rs 30,00,000 will 
not be debited to  Food 
Bonus. 

«(cy The  expenditure IThe Director-General, Food and 
incurredf out of the.bonus |C 1४ Supplies has reported 
-onrthe construction of {that estimated expenditure of 
storage, bins for the |Rs 36,69,416 has been incurre d 
Storage. of” foodgrains. |but he has called for fisures of 

the actual expenditure from the 
Chief Engineer, Bujldings and| 
Roads who constructed the Bins. 

o 2 | During  -1949<50: and |. statement showing the schemes 
. 0950-51 a  sum of lexecuted during the year 1949-50. 

Rs2,36,32,925 thas been [1950-51, 1951-52 and 1952 
spent- ow Grow-More- |and that being executed during 

clxxx 

“Food Schemes. -financed 
by loans fronrthe Central 
Governmeant. The 
Committee wonld like 
to have a statement 
-showing the, -schemes 
(particulars of the sche- 
mz=:and the expenditure 
incurred.on each). finan- 
czd.by loans from the 
C:ntral:! Government 85 
wall as fromithe balance 
of food Procurement 
Bonus- Account to the end 
of*1952-53 as well asitthe 
estimited expenditure 
in:1953-54. 

1953-54 and the expenditure 
ready incurred or proposed to be 
incurrediis enclosed. As indica- 
ted in the statement whole or part 
of expenditure on some of the 
schemes has been met from the 
State Revenues as the Agriculture 
Ministry _ d not 
allow debiting of it to Food Bo- 
qus or advanced loan to meet it 
The details of the expenditure 
lowed to be debited to Food 
Bonus has been given above 
1long with Food Bonus earmarked 
for such schemes. In work- 
g out details of such 
expenditure the expenditure] 
debited to State Revenues has 
been excluded 
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Details of the pont 
selected 

nformation required by the 
Committee i. e reply to the 

pornt selected 
REmARks 

3 

(©)—concld 

In view of the large ex- 
penditure on these sche- 
mes, a large bulk of 
which is financed by 
loans, has any machinery 
been setup to  apprise 
the results of the schemes 
and also keep an account 
of the additional revenue 
accruing  from  these 
schemes . 

In other words, what ma- 
chinery has been organis- 
ed to test how far erpec- 
tatio ns regarding results 
have been fulfilled ? 

\s regards loans schemes the 
Govetnment of India have 

sanctioned the following loans 
as detailed below— 

Year Loan sanctioned 

Rs 

1,25,34,000 

2,07,97,000 

95,36,000 

86,26,248 

1,09,77,530 

[1949-50 
1950-51 
1951-52 
1952-53 
1953-54 

The expenditure under these schemes 
only has been met from thes 
loans which have been sanctioned 
by the Ministry. Where the ex- 
penditure has not been met from 
the Food bonus or loan sanc- 
tioned, the figures have been put 
in brackets and indication has 
also been given 1n remarks 
columns  The figures of e»pen- 
diture quoted are those supplied by 
the Heads of Departments and 
Deputy Commussioners who have 
now been asked to re-verify these 
figures in consultation with the 
Accountant-General  Their rep- 
lies are awaited. On receipt of 
these replies 1t would be possible 
to say if these are finaland tally 

with those booked by the Accountant- 
General, Punjab 

क
ि
 

No specific machinery has been set 
up to apprise results of the schemes 
etc. The progress of execution of 
the schemes 15 however sent by the 
Heads of Departments ~ and 
Deputy  Commussioners every 
month and this is brought to the 
notice of Increased Food Produic- 

t tion Committee of the Cabinet and 
also forwarded to the Agriculture 
Mimstry, Government of Tndia. An- 
nual report on the progress of (02 
Grow-More-Food 1s  also com- 
piled and printed and the results 
about additional food produc- 
tion are detailed theremn. Infor- 
mation about additional re- 
venue is not reported separately 
by the Head of Departments for 
Grow-More-Food Mfl______—__‘._schemcs 

(some schemes are still to 
\be sanctioned by the Agri- 

cullure Ministry). 
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- ANNEXURE IV: 

Note:on the Scheme of Consolidation of Holdings 

‘APPROPRIATI;ON, Accoums‘, 1950-51 ः 

Grant, रा. 1—Land Revenue. 

Item+~No. 2, page 50-D-2t.(c)(l)—Consolz’dan;orr of Holdings. The saving n 
question was due to the reason :given below :— -« 

With:a view to accelerating the speed of consolidation work in the State and 
to meet the ever-increasing demand for it, a good number of additiona] posts 10 carry out the consolidation work in the:State on an extensive basis, was -sanctioned by the Government ‘with effect: from 1st April 1950 and funds were.also provided for the purpose. The consolidation work.being of a strictly. technical nature not only the qualified but adequately experienced and trained staff could do the job. Since the requisite number of such a personnel could not 96 procured in spite of Financial 
Commissioner, Revenue’s Order to all Deputy Commissioners without great detri- ment to the- ordinary revenue work recruitments_to all_the_posts_. sanctionred- for the purpose-could not be;made immediately and all at once. Rehabilitation work was also prolonged rand this source of recruitment was also blocked. A large number of posts .consequently remained vacant for a major portion of the year and it ultimately resulted in the saving and the surrender under reference. 

(a) Details_ of the expenditure incurred year by year since the compulsory consolidation work was taken up are given below :— 
' - Rs (i) 1949-50 : . - 590,490 

(0. 1950-51 ' .. 10,41,187 . 
(iii) 1951-52 .. 27,67,872 

(iv) 1952:53 .. 42,48,328 - 

(6) Details ofithe acreage consolidated year by year are given below. :— _.. 

The.annual, report of this Department deals with the period from 1st October of a year to the 30th Séptember of the it year following and not the financial year. The acreage repartitioned and consolidated is given below for the same period except for the first year;which deals with the period from 1st April 1949 (the date of start of ~Department) to 30th September 1950, 

. No. of villages/area (in" २ No. of villages/area Petiod or year acres) repartitioned:> finally attested 

Ist April 1949 to-30th September 1950z 167/127,580 167/127,580:. 
Ist October-1950-to 300 September 1951 ८ 273/152,487 129/77,258 

ls;tl 9502ctober'J,l9S‘l“t.'o 30th September - 1159/944,203 323/178,355" 

Ist October.19520 3150 August 1953 5: _ 975,772,900 - 1023/789,653% (५०६ complete_year) ..
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(2) Details of the total expenditure per acre 85 well as the net expenditure 
per acre, allowing for -the recovery of Rs. 4 per acre are given below :— 

Expenditure per acre repartitioned was worked out only in respect of the 
period 1st October 1951 to 30th September 1952 (2nd Annual Report) and it came 
to Rs. 4-9-1 per acre, total-expenditure being Rs. 43,09,470 and number of acres 
repartitioned during .the same period being 9,44,203. Allowing for the recovery 
of Rs. 4 per acre as consolidation fee, the expenditure comes to R. 0-9-1'only 
per repartitioned acre - 

(व) Details of the-amount. year by year recoverable and recovered from the 
- cultivators are as .under इन 

@T_‘Amount re-| Amount 
Year coverable | ~recovered REMARKS 

Rs " Rs 

1949-50 .. . ‘ 16,391 |“No budget estimates for this 
-| year were prepared. 

1950-51 .. 11,00,000 '8,82,780 

1951-52 .. | 77 25,00,000 | 32,12,547 

"1952-53 .. '38,00,000 30,95,303 | 

o के 

"(e)’ The-basis; on which the recovery of Rs. 4 per acre now made was fixed, 
‘may-kindly be perused.in the communications noted below :— 

(1) Memorandum No..1682-D.C /H., dated the 15th March-1950 (copy 
enclosed). 

(2) Memorandum No. nil,” dated -the 24th April 1950 (copy enclosed). 

(3) Government * Memorandum, " dated -the 19th ‘April 1950, (copy en- 
- closed). 

“For 'the present,‘there appears to be 00 justificationto revise the rate at 

which ‘the consolidation fee 15 "being' charged. -The charge is 'already so heavy 

especially in Barani areas that there is no question of raising it at any stage. 

पु] Some of the ‘Advisory Committees, acting on the earlier precedents and 
on their own initiative, collected certain amounts*to meet certain incidental 
charges in 1950 and 1951, but there were no departmental instructions for this 
purpose. These collections have since been- -officially stopped. There are no 
figures available of the amounts collected nor the manner in which they were 
utili zed. 

“(7y The colléctions being without the knowledge or approval of फिट Depart- 
ment could not be-taken into- Government account.



. CXCiv 
] No scheme was adopted and though there had been a review of the various schemes from time to time with a view to finding ways and means to expedite the work. A brief history of the working of the department is 85 under — 

The work of consolidation of holdings was started in the Punjab by the Co-operative Department in 1920 under the Punjab Co-operative Act, 1912: Under the Act the consent of घाट land-owners being necessary, the progress was naturally slow and out of 4 total area of about 193,00,000 acres only 7.07 lakh acres could be consolidated in about 30 years. The Department, however, did pioneer work 
Punjab Holdings (Consolidation and Prevention of Fragmentation') Act, 1948, Was passed early in 1948 and a2 new Department of Consolidation of ' Holdings created from Ist April 1949, to give effoct to this. The work on that date was going on°under thé Co-operative Act in 150 villages comprising an area of 137,729 acres and 35 new Societies were started later on. These Societies and the entire staff incharge consisting of 2 Extra Assistant Settlement Officers, 3 Tahsildars, 7 Naib-Tahsildars, 35 Inspectors and 234 Sub-Inspectors were transferred to the 

and work under the pew Act virtually started from then onwards. Up to this stage the work was, however, confined to the villages which paid up at least one-half of the consolidation fee (i.e. Rs. 2 per cultivated acre) in advance, but in spite of that the number of villages increased to 420 with an area of 337,163 acres up to 

more villages under the consolidation of holdings operations was so large tha_t the whole position have had to be reviewed in January, 1951, when it was decided to merge the Consolidation into the Revenue Department. 

THE NEwW SCHEME एक 1951. 
~ 

- Under this scheme, one tohsil was to 06 taken up for intensive work in each district (with the exception of the hilly districts of Simla and Kangra) and was to be completed in 2 years with a suitable increase in the field staff. * The whole S ate was to be finished in 8 years. The Deputy Commissioner was to be in charge of the work in the district. Progress, however, was not up to ihe- mark till the end of December, 1951, and the work was, therefore, reorganized by the Director, Consolidation of Holdings, in January, 1952, It may als.o be men- tioned that in May, 1951, another big decision was taken and it was to introduce a uniform Karam of 66 inches in the whole State. 

‘ 

THE REVISED SCHEME OF 1952. 

Considerable brogress was made as a result of reorganization of the work Mentioned above but it was felt that ways and means should be found_ to further expedite the work., The position was, therefore, reviewed once again in a meeting of the Increased Food Production Committes on the 11th June 1952. 

P~
 

Q 

ज
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The Province was split up into A and B Group Tehsils. Tehsils having no rectangles 
laid in them were put in the former category while those having rectangles were 
placed in the latter group and the programme was to complete the work of 
Consolidation of A Group Tehsils in 2 years and of B Group Tehsils in a year. The 

. work of consolidation consists of the following main classes:— 

(1) Preparation of preliminary records consisting of Khatauni Ishtemal, 
list of field numbers, list of names of right-holders and Nagsha 
Haqdarwar. 

(2) Measurement, i.e., laylng of rectangles and Killas, eto. 

(3) Valuation and classification and completion of preliminary records. 

(4) Publication of draft schemes of repartition. 

(5) _Repartition. 

(6) Completion of records and final attestation by Consolidation 
« Officer. 
) सर हा 

Ve (7) Preparation of records of right. 

Work under item No. 1 corresponds more or less with the jamabandi and 
the preparation of various statements connected with ordinary repartitions in e 
revenue work while that under items Nos. 7 and 8 is routine revenue work. Measure- 
ment is a specialised type of work and can best 00 done by a Survey Party. 
Work under items Nos. 3 to 6 require expert knowledge and experience and can 
be done only by a trained and experienced staff. The proposal, therefore, was 
that in addition to the 12 Tehsils under action, work should be taken up in 
one more Tehsil in each district in which rectangles existed with the aid of the ordinary 
Revenue agency increased by 50 per cent - Patwaris, 6 Kanungos and 2 Naib- 
Tehsildars and some clerical and other staff in the additional Tehsils, the better 
patwaris with replacements, where necessary, would do the work of preparation 
of preliminary records while the -extra Patwaris would attend to the ordinary 
revenue and miscellaneous work. The mahal staff and the extra staff of Naib- 
Tehsildars and Kanungos would supervise the work under the charge of a whole- 
time Settlement Officer who would also be incharge of the work in the already 
selected Tehsils. He was, of course, (0 work under the overall charge of the Deputy 
Commissioner concerned who was to be responsible for the proper conduct of the 
work. The staff started work from 1st July 1952, and would prepare the second 
batch of Tehsils in about 9 months after which the trained staff from the selected 
Tehsils now under action would take up the work initems Nos. 3 to 6. Items 
Nos. 7 and 8 would again be dealt with by the ordinary revenue staff. The 
Surveyor of India, having expressed his inability to spare any party for the purpose 
of measurements or rectangulation, this work also fell to the lot of the Consolida- 
tion staff. With this programme of work in A and B Group Tehsils, 40 out of 
47 Tehsils to be consolidated are to be completed by August 1957 (leaving Kangra 
and Simla Districts being hilly area) while the remaining 7 on a year or so later. 

Progress of work up to 3lst August 1953 

Work in villages taken up under the Co-operative Act, work in villages 
taken before 1st April 1951 and work in villages taken up after 151 April 1951 were 
the three categories under which work was going on on the 1st April 1951. The 
fourth category was introduced from the middle of July, 1952, when work was 
taken up in the first batch of B Group Tehsils. The progress of work under the 
various categories is as follows — .



"v e “excvi 

R e Wk villages:indei the ‘Co-opérative 'Act.” ' 
~ [y PN ' [ S गन / 7 «आर * ८० है न. * ' ! 

7 "“"These were-fmr-all 185" villages-comprising-am-area * of 1 154;402 -acres. “*“Out 
नी these 142'villages were*completed-up t4%30th- September 1950 and 33 villages-were 
completed up to “30th-September=19513 furthér 6 *villages -were- completed पा?" 0 
30th, September 1952 and repartition has been carried out in all remaining 4 villages 

“up 0९315 - August .1953; " while '2 'villages in* Rupat! Telisil -beirig:;problem villages 
~are-§till~to- be™fittdllyattestéd:~Both ‘are-likely" to-be- commple’ted: shortly. 

, «Work in villages taken up_before 1st Aprj_l 1951. . 

Three hundred.and. . seventy-eight villages comprising..an. area-of 284,263 
acresfall indef this category: " Up to*31st August”1953 reparfitionr has been carried 
out in 370 villages with an area of 271,258 acres and.final attestation.has been done 
in 345 villages with था ared®of 235,956 8८65: 7 In’ dddition t6 'this, work was also 
completed in 25 garden colonies in 1949-50. - v 

_ -2'77 Ly v Work douesing villagesStaken upyafter 1st April=1951. 

The work in the first batch of ‘A’ Group Teshils, भटक. “Tarn Taran, Batala, 
Nurpur, Garhshankar, Phillaur, Mogaj=Samtala;“Rupar, Thanesar; Rohtak, Hansi 
and Gurgaon started on 15 April 1951: In all 2,580 villages with an area of 
123675667 acres are 10 ‘be taken ‘up.’* Out‘ofthese so-far 2;541 villages*with an area 
« 0५५ 2.639;246-acres- have“béen' ‘taken-up:-~ard -1 ;693-2villages ‘comprising  17365,443 
-zacres have been-repartitioned-and 1,088 villages'-formirg 763,409 acres” have - been rfinally sattésted.” --- 0 - ¢ ’ N ' 
.- ' ' - ';'.““:_Wuor‘k,_,don‘e"'ri‘n’,‘_B‘."'Grou'p“LT'e‘hsils..' ” 

" “The first "biith दी: Grotip. Telisils_is:composedof- Naviafishahr; *Zira, 
‘.{Jagraon,- Jagadhri; Sonepat, ' Hissar; Ballabgidrh, ;" Karhal "(Nilokheri -area) and 
Ambala.Work ‘startéd 14 these in July, 1952, except.in Karnal where it started.. in 
““Novemb आए “1952.*" In’ all;there. dre 17957 Villages..comiprising 2,265,666 .acres 10 be 
"'taken -up*and out’of,these in: 1,519 villages forming'.1,467,951 acres .work® of pre- 
४ paration of preiiminary record is be’ing_d‘one-a‘nd'1is.ne',arly completed id’all. ” Over 
“~and above that, repartition has been cdrried.on.ifi:201 villages.with an.area 6f:84,558 
~acres. - "एप - L 
S L रा .., >ठशाथद, ' - 

¢ *श्लू प्री मत 'एक्षा&0४ व्ा।०फ्र॑णारिरई targét. dates का 220 Teshils. are- :— 
11(1) Thexstaff-was. ; inexperienced;and; inadequate -when कीट - work -« was 

. . -Started.on,1st April 1951. R - - . 
21(2)sWhole:time»:Settlement ‘Officers «wererexpected -to‘become available 

in'September; 1951, but-only -3°6f-them: were~posted in Marcli*'1952, 
©owhile:othersi-became available in* June: to--September; *1952. 

“(3)~Jeeps. Wi hiclr were’ another. pre-reqjuisite for -timely completion’ of work 
' उयुस्0 06८०पाट, 8 बाजि0 in April, 1953, though sanctioned'in June, + Ty 9 .r.-‘_'_'?‘ . L ‘n“'~r." ' 

(व) The Irrigation..Department undertook:.to, finalize the alignment of 
chan_nels by’ 31st Octobet 1952, but has done so in Phillaur ~-Tehsil on,31stMarch- 1953,,and.delayed still ., further-in Garh- i .shankar.,.and {Thanesar. Tehsils. »Ther work .thus:-was, held up for . . more, than 6. months in .these. Tehsils, for .want, of-alignment. 

2७, above . difficulties haye:. 
progress in future, it is hoped, would b 

. 

‘however; been successfully overcome. 'and 
¢ still more. satisfactory, and-to.scheédule. 

(8 
~
J
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Copy of memorandum No. 1682-D/CH, dated the'15th-March 1951, from the Director, 
Consolidation of Holdings,. Punjab, Jullundur, to.the Deputy Secretary (De- 
velopment), Punjab - Go vernment, ,Simla-E. 

Subject :—Fixation of cost "0 . Consolidation progeedings.. 

According to rule. 14- of, Consalidation . of Holdings;.. notification, No. .105954-D-49/7351, dated 8th December 1949, the above .referred cost,. 15 . to be fixed . on acreage rate or on the-basis of land -revenue , assessed. -The determination of the cost under this rule js to be made by, the Provincial Governs ment from time to time and as steps have .now.been taken to start,consolidation of holdings work under the new 01, of: East Punjab .Holdings: (Consolidation} and , Prevention of Fragmentation) Act, 1948, so .it is, recommended that, uniform- rate ' of Rs 2 per acre be approved in the.case of all districts, of the entire State excepts . ing Simla and Kangra Districts where the rate will be recommended later on. . 
The previous rate under the Co-operative systermm varied from annas 8 to Rs. 2 per acre according to local circumstances of-each district. In districts’ where holdings are ‘comparatively bigger-and 16558 value-is attached- to -land, the cost used to be lower as-compared with other districts like-Jullindur and Hoshiarpur.: Now Rs. 2 per acre as a uniform rate-of. cost of Consolidationproceedings is tein g recommended so as to increase 40 a reasonable extent the revenues: of tl.e Province on one hand and to reap the.advantage of the keenness evirced: by tke peoplé for consolidation on the other. Consolidation - छिप will be. collected through the - Panchayat. or the Village Committee: constituted for:the purpose of Comnsolidation - of Holdings before or during theConsolidation operations and shallite deposited - into Government - Treasury under the ‘Receipt- Head. of .the: Départment.- - -
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Copy of letter No. Nil , dated the 248 April 1950, Jrom the Director, Consolidation 

of Holdings, Punjab, Jullundur, to the Deputy Secretary to Government, 
Punjab, Development Department - . - 

Please refer to my letter No. 1682-DC/H, dated 15th March 1950, in which 
I proposed that a consolidation fee at the rate of Rs.2 per acre at a uniform rate 

be levied throughous the State. In the Budget Session of the_'Punjab Legislative 

Assmebly, several members spoke enthusiastically about the consolidation programme 
of the State and were very cager that the whole work should be finished within 
five or six years. Unfortunately the Government could not give more money than 
14 lakhs. This suggestion that consolidation fee be raised to Rs. 5, I understand, 
is under the consideration of Governmenst. I have had occasion to consult several 
leading public men. Most of them are of the opinion that consolidation fee can 
safRsely 4be: raised to Rs. 4. 1 think Rs. 5 would be little too much. It may be fixed 
at - 4, 

In some quarters there 15 a demand that this fee should vary from Rs. 2 to 
Rs. 5 and should not be uniform. In the Act, there 15 nothing obligatory to make 
it uniform, still it should be on uniform basis. A discretion can, however, be given 
in cases of very big holdings, the standard of which can be fixed. But it should not 
vary from district to district. An early decision of Governmenmay tkindly be 
coveyed, because we have about 80 villages in hand now under the Act and we have 
recovered Rs. 2 as consolidation fee in these villages. More villages are expected 
to be taken up and it would be awkward if this fee is raised after the operations 
are started in a village on the basis of Rs 2. Once this principle of reducing the fee 
in cases of big holdings is accepted, the standard of big -holdings can be prescribed.
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Memorandum 

Minister-in-Charge .. Hon’ble Minister for Education. 

Administrative Secretary .. Additional Financial Commissioner. 

Subject.—Proposal to raise the fee to be charged from the zamindars of 
villages where the consolidation of holdings work is undertaken. 

these- two .districts is undertaken. 

2. "The previdus raté utider the Co-operative system varied from Re 0-8-0 to 
Rs 2 per dcre according to-local ciréumstances of*efichi‘district. In: districts , where 
holdings are comparatively bigger and lesser value is attached to 1806, the cost 
used' (0 be lowér 85 compared' with othér districts like - Jiillundur and- Hoshiarpur. 
Now थे tihiform” fdte’ of cost* of consolidation procéedings: is ‘corisidered- necessary 
80 85 to increase to a reasonablé extent the revenués 6 thé:State-ard-to redp the 
advantage of the keenness evinced by the, people for consoclidation. 

3. Keeping in view the present finances of the State , it has not been possible 
to provide more than Rs. 14 lacs for the consolidation रण holdings work for the 
current financial year (1950-51). With this sanctioned budget, the staff can tackle 

tha corsslidation work of about 2 lac acres annually. The approximate area 

to be handled for. consolidation purposes is reported to be about 12,C00,CCO zcres. 
According to the previous rate of Rs.’2 pet acre,’ the cost-to be récoveréd from the 
villagers will amount to Rs. 4 lacs annually. The presént staff, Which can Landle 

the consolidation work of 2 lac acres will take a large number, of years to complete 

ths consolidation operations in the total area of 'about 12,000,000 acres. It 14 

ronsidered that if the fee is raised (0 Rs. 5 per acre, it will be possitle to have 2} 

{imes the staff provided in the budget for 1950-51. The fee Will amount to Rs 25 

1805 for 5 lac acres, and the expenditure will be Rs 35 1805. This will have a net 

expenditure of Rs 10 lacs to be borne by the Provincial ExckLequer. This was 

the view of the Cabinet Sub-Committee on “Incréased’ Food Production™ at its last 

mééting, but 85 there appears to 96 a difference of opinion among the hon. Mini<ters 
about the rate to be charged’ from' the“Zamindars concerned. the-mattér is referred 

to the Council of Ministers with the approval of the Hon’bl€ Chief Minister to decide 

-the rate of fee to be charged from the Zamindars for consolidation of holdings under 

“the Act. 

4. The administrative Department consider that the proposed rate of Rs. 5 

.per acre is fair and reasonable. ‘By fixing this rate, it‘mdy be-possible लिए the De- 

‘partmerit to cornplefe the corsolidation’ work during-thé riext 10 or 15 years. Tt 

will 8150 not burden the State with more than a net éxpénditure of Rs. 10 lacs 

-annually which . the finances. of the State<can bear.
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ANNEXURE V 

Note on the Stores Account and working of the Forests Departm'ent 

GraNT No. 4 

Serial No. 1 

Page 60.—Stores Accounts. (a) The chief factors are the following :— 

(i) When acceptable prices are not obtained by sale of (sta'nd'm'g trees, 

departmsntal working is considered. 

(ii) Concentration of felling areas to enable an economic ghalls to 06 made 

out of sawn material. 1f the forests are too scattered departmental 

working is not economically possible. 

(i) If permanent adequate staff, etc., is not available trees have to be 

sold standing. - 

(iv) Unless adequat: outturn is anticipated departmental working is out 

3 of the question. Departmental working assumes steadiness of 

the market, availability of trained and honest staff and labour. 

. 2. Comparatively departmental exploitation .works aré more profitabie 

when compared with the sale of standing trees provided the marke is reasonably 

steady as explained in the following example :— 

Dezpartmental exploitation‘ works 
i 

1951-52 

. Rs. A. हि, 

(2) Average price per c.ft. realized on account of the sale 
of sawn timber at Dhillwan . £E3 70 

* (b) Cost of extraction per c.ft. of sawn timber . 240 

Net profit per c.ft. - _ e 130 

. Sale of standing trees 
_ 1 . Rs A. P, 

Rate per c.ft. realized during 1951-52 from the sale of ’ 
standing trees e 050 

f 3. It will 8४ séen that there 15 an increase of Rs 0-14-0 per cft. in working 
the forests departmsntally when compared with the sale of standing trees. 

(c) Proper accounts of departmen'tal operations are maintained in various 

prescribed forms. Actual stock in various depots is invariably checked 
with book balances. ’ 

i b F 

4. The outturn from departmental operations'is inadequate to imeet the 
_requirem>nts of other Government Departments. These departments have to buy 

their requiremests from timber dealers particularly as their demands are spasmodic, 
-~ 

! 
1 3 
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5. A system has been in vogue in the Forest Department under which indents 

were placed by the various Departments and such indents were passed on 10 various 

dealers to supply the timber at rates fixed by the Chief Conservator of Forests. 

Some indents were however met from the departmentally exiracted timber. The 

system of buying timber from dealers led to several abuses and 1 had to suggest to 

Government 1n my letter No. C-62/9027, dated 17/Itth December 1952 (copy 

enclosed), for the stoppage of the system and the adoption of another. Copy of 

Finance Secretary’s D.O. letter No. 5794-FPW-53/5902, dated the 9th July 1953 

(copy enclosed) will show the objection of the Public Works Department to the 

system. 
6. There 15 no objection to other Departments taking their supplies from the 

Forest Department from their own timber but there are the following difficulties :— 

(i) The indents are spasmodic and the timber cannot be kept indefinitely 

for any demand which may or may not arise. Adequate quantity 

of timber is not usually available in the Departmental depot at 

Dhillwan throughout the year. 
(ii) Forest Department sale depot is only at Dhil.wan and it may be cheaper 

for some indents to be met from dealers stocks in Pathankot, Doraha 

or Jamna Nagar. 
(iii) Wagon difficulties for transporting timber. 

7. The system which I would suggest is that the consuming Departments 

should first ascertain from Divisional Forest Officer, Beas (in whose control 15 the 

depot at Dhillwan) if a specific demand can be met by the Forest Department at 

prices fixed by the Department. The prices would normally be based on the price 

realised for different sizes in the latest auction of the season by the Forest Depart- 

ment. The delivery would be ex-depot and the indenting Department will have 

made its own arrangement for carriage. If the Forest Department cannot meet 

the indent the department concerned should call for tenders. 

Serial No. 3 

9. Page 59—Note 3. (a) The reasons for the drop in the receipts in 1949-50 

and 1950-51 are explained as under :— 

. The figures of revenue for फिट years 1947-48 (15th Avgest 1€47 to 31st March 

1948) to 1950-51 are given Lelow पर 

Year Revenue 

1947-48 (15th August 1947 to 31st March 1948) 27.56 IakRhss 

1948-49 .. 62.10 lakhs 

1949-50 .. 41.63 lakhs 

1950-51 .. 50.22 lakhs 

The figures during 1947-48 pertain to the period 15th August 1947 to 31st 

March 1948, i e., for 74 months only, these may, therefore, be ignored. 

The increase in revenue during 1948-49 when compared with 1949-50 and 

1950-51 15 chiefly due to:— 

(i) late receipt of Kulu and Seraj ghalls in Dhillwan Depot during 1947-48, 

. with the result that timber worth Rs 9.33 lakhs could not be sold 

' ~  during that year. This amount was therefore-realiscd during
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° 1948:49: If th¢ above amount-of*Rs 9:33 lakls-is-deducted from 
the total‘revenue-realized during- 1948-49 the-net amount-of-revenue 
works' out 10 Rs 52:07 lakhs: .. 

(i) the: return of-Bashahr leased: fofests: to--Himachal- Pradesh ‘from - [5]: 
April 1949 causing-a drop-in- revenue-in 1949-50: - 

Similarly the-increase during: 1950-51- when -compared:. with:11949:50"is" due 
to non-receipt of the'second-Kalu and-Seraj ghalls in- Dhillwan ‘Dépot-during-1949:50 
and pact of the revenue for that year was therefore credited during_1950-51. 

(b) Thefollowing table shows thé-total'revenue-and Expenditure-for 194849} 
1949-50 and 1950-51 — 

Year Revenue : Ex‘p‘e_n‘diture 

‘ Rs. R‘s.. 

1948:49 * - .. 62:10 lakhs-- c.. 49:67 lakhs 
1949-50 . 4L:63'lakhs - 43.12'lakhs- 
1950:51° ... 50.221akhs: ... 4569+akhs < 

10. ' The expenditure- ' figures foi 1948-49, and-1949-50 require -an,~ explanas 
tion.! Rs3.69lakns during 194849 and-Ks 4.05'1akhs during-1949-50.were"deducted 
and chdrged 1०0 Heéad.63-B (Expenditure on‘Post-War: reconstructionand..develop- 
ment schemes). This procedure, ceased.from"1950-51"when- no such“-deduct entries were made but credit' was afforded on.the, revenue side ‘equal-to such; expepditure 
in 1951-52.  After 1951-52 there ceased to 96 any assistance from-Gfow-Mote:Fgod 
Scheme. The fizares n ths above.table,, therefore, are not comparable. For 
parposes of comparison the figures-on this kind of expenditure have to be 
deducted from .all the. three years. viz., Rs 3.69 lakhs in.1948-49, Rs 4.05 lakhs in 
1949-50"and" R 4.17"lakhs in 1950-51: The figures-of .expenditure«thus. . would 
be :— . 

: Rs. 
1948-49 * ) .. 45.92lakhs- 

1949-50 . .. 39,07 lakhs 

1950-51 - . - .. 41.52 188, . . . . 

11.  The expenditure has.varied from year to year. The causes of.varias 
tions of Revenue have' been explained above. 

12. The higher figure of expenditure during 1948-49 25 compared- with 
1949-50 and 1950-51 is chiefly. due to Bashahr leased forests having remained with, 
the Punjab Forest Department. These forests were transferred to Himachal Pradesh 
on Ast April 199, द 

हम 13. THhe increase पाए expenditure in 1950-51° when' compa'red’ with*1949:50" 
is.chiefly.due to.the fact that rafting charges of part of 1949-50 ghall were paid and 
adjusted in accounts during 195051, . 

14. . There. have been.two major events.of policy.viz.— - 

R छिप, फि ८5ए8 of expenditure on GA:”'OW_-‘Mo'resF-ood Schemnies; 

] 
Ve
 

iy
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(2) Transfer of Bashahr, Forests-to. Himachal. The, former. is .based.on 
directions from the Finance Department and the latter on the 
earlier termination of lease of Bashahr forests under Government 
orders. 

15. The Revenue:rand -Expenditure- figures- लिन 1951-52,- 1952-53 and the 
Budget -Estimates for 1953-54-are given below :— 

Year:- v Revenue Expenditure 

Rs: ’ RS- 
1951:52 (Actuals)* .. 58.67 lakhs .. 44.57 la_khs B 

1952-53 (Actuals)® . . 49.18 lakhs .. बै11 विदिछि 

1953-54 (Estimated) _ .. 53.15lakhs ....46.28 lakhs 

16~ The.folléwing: are:the:causescof variations if:revenue:——.. N 

1951-52. (i) Rs 5.58 lakhs adjusted with Government of India in cornection: 
with: Grow-More:Food - Scheme as' explained in para 10 aboye 
(ii)” Exceptionally high' prices of resin consequent upon Korean 
Wariand :U.S‘A.,. decision-to hoard their:resin prcducts ang»Bilas- 
pur resin; going to Himachal Pradesh Government factor at 
Nahan: instead.)of:ccming: to the Punjah; PR 

1952:53:- Fall"due-to-slump-in timbet market specidlly- wagon-difficultics. 

17. The following are-the:causes ofivariatiens inexpenditure ts 

1952:53; The increase-in~expenditure is- due-to~ :— 

(i) increase in the rate of dearness allowance.to. the.staff, drawing pay 
up (0 Rs” 100 "per mensem." . 

(i):adinstment of leave.salary-of various officers progsedsd on deputation, 

(iii) cost of extraction -of-largersyield 'of -timber -obtaified from the Kulu 
Division, and 

- (iv) cost of wire ropes and accessories, indénted for during ‘previous 
years,. but. received .during. 1952:53.. 

1953-54. Sanctioned Estimate. Modified Grant will 96 fixed at the time 
ofrStatement..of . Excesses -and. Surrenders,. but .it .will, be-less than 
sanctioned estimate Steps are being taken to reduce the expenditure. 
The anticipatet! redyction will.be.mare:than.Rs.-two.lakhs, 

- 18. Expenditure.incurred -on, . “Organisation, ,Imp‘r-.ovemfic_n‘t,and.E_-xtcnsion 
of Forests™ (under —Conservancy,on accoua;of work-and; C==Establishment on
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account of staff employed on these works) from 1948-49 to 1953-54 and proportion of the total expenditure.it represents is given below :— * . - 

- ~ 

EXPENDITURE ON ORGANISATION, IM- + '+ L.77 | PROYEMENT AND EXTENSION OF FORESTs : 
- - ..|Proportion 

- (of column Year Works Staff Total Total | No.2)of लि T - - Expendi- the total 
ture expendi- Rs. in lakhs| Rs. in lakhsij Rs: in lakhs ture “2 ८ ::* Rs. in lakhs | (Per cent) 

1 D2 3 -4 5 | 6. 
194849 .| "' 5.67 |... 4.25 | 9.52 (1 | बड.92 (8 | 22 ' 

-1949-50 .| 5699 |- “न 858011279 (D.--] 39.07 ) --| 33 
desost o) 5.39 |. . ब.15 9.54 (m), | 41.52(h) | 23 
195152 .. 1T 708 - 595 | 13.03() - | का ह) | 29 
TSI न वि BT 680 विधा (बता हैं) |32 
1953-54 .. | 854 - 6.90 | 15.44 (0) * - | 46.28 ) |33 

(8) Includss expanditure on Bashahr leased forests, to the control. of Himachal Pradesh on lIst April 1949, 
which were transferred 

s 

(h) The increase in 1950-51 when compared ‘with 1949-50 is-due to the fact that rafting charges of part of 1949-50 ghall were paid and adjusted during 1950-51, 
® The increase during 1951-52 is chiefly due to— _.. ... 1 

(0 the taking-up of more remote areas under resin tapping operation [ (and consequently more ravenue was realized ) ; and more payments were made to the right holders and (i1) payments of shares to the Lot »-  rights holders in Shahpur Kandi -Forests for, the quinquennium ending 1949-50, दि - . - 

- . - (). The increase is due to :—_ . 

(i) increase in the rate of dearness allowance to the staff drawing pay up ] . to Rs 100 per mensem, 
1 

77 (i) adjustment of leave salary of various officers proceeded on deputation, 
(u"iu) the cost -of cxtract.ion of larger yield of timber obtained from the Kulu Division, and ' 

शक
 

7727 (से 'the éost of Wwire है व०००५5०पि25; र्ठधषा०ठ लि during previous न T heewcyears buit-received-during 1952-53. - o~ व et 
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(k) Represents amount of sanctioned estimate. Modified grant will be 
q/ fixed at the time of Statement of Excesses and Surrenders but it will be less than the 

sanctioned estimate. Steps are being taken to reduce घाट expenditure, The anti- 
cipated reduction will be more than Rs 2 lakhs. - 

s (1) The increase in expenditure on *“Organisation, Improvement and 
Extension of Forests * during 1949-50, when compared with 1948-49 
is due to the fact that soil conservation works weré carried out on 
extensive scale during 1949-50. These works were sanctioned by 
the Government in accordance with the Post-War Development 
Programme which was sanctioned by Government from 1949-50. 

(m) During 1950-51, most of the expenditure on the Soil Conservation 
Works was debited to a separate head (Grow-More-Food Schemes) and this 
expenditure was subsequently debited to the Government of India. Rs 4.17 lakhs 
were spent on these works_in addition to Rs 9.54 lakhs shown in the statement (vide 
paragraph 10). 

. e 
<2 

(n) The gradual increase from 1951-52 onwards is due to the carrying out 
of more regeneration works on P. W. D., roads, canals and railway strips which 
were transferred to the control of the Forest Department in 1950-51. Sowing 
lagnsdopsllanting works in Mattewara plantation (on evacuees land) were also started in
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L. =N0;~C-62/9027 
नि . . 

- 8घ्ाश N. P, MOHAN, LES, _ 
- Chief Conservator oi Forcsts, 

. ' -~Punjab, 

कितनी खा to-Goveinment, Punjab, rDevelopment Department, 
ML, ' ’ 

» 

" “Dated “Simla-3, the ' 17/18th ~“Décember 1952. 
" $Subject:~Sypplyof fimber. : व 

+MEMGRANDUM 

Reference:—Corres sondence resting with your memorandim No."*¢077- }VDA-AS,I,r/6_043 » dated-29th. October/2nd- November,-1951. 

. 23, Ishave recejved- two-commuiications. one. from. the Executive. Friginéer, <Panipat- T/L-Division; Punjab Public Works-Department,: Electricity, Bran¢h, K urj- pura Road,Karnal, and the other from the Procurement and Focal Officer; Puiijab, Irrigation Secretariat, regarding supplies of timber, ' 

3. 1 have, therefore, taken pains to ascertain as to how the Punjab Forest Department undertook to arrange timber supplies to the -various Government Departments in the Punjab as well as to the Government of India. The position is considerably confused and the only relevant correspondence which I have been able गे to get hold of is given below, copies of which are enclosed for ready reference® & 

(i) Under-Secretary to Government, East Punjab, Revenue and Develop- 
ent Department’s endorsement No. 620, dated 28th October, 

1947, to the Chief Conservator of Forests, Punjab, forwarding extract from a note, dated the 27th August, 1947, recorded by उनका Somer Nath, Additional Director of Supplies (General). 

(ii) C. C.F.Punjab’s letter No. 1422, dated the 15th November, 1947, to the Deputy Secretary to Government, East Punjab, Development 
Department. 

(iii) Deputy Secretary to Government, East Punjab, Revenue and Develop- ment Department’s U. O. No. 648-D., dated 8th December, 
1947, 

4. Itwillbe seen that this demand for timber was in an emergency and did not give any authority to the Punjab Forest Department to undertake supplies every year to various Government Depacrtmen: 

5. Reference is 8150 invited to the follo ng which relate to the supply of timber to the Government of India. Copies are  closed for ready reference® 

(i) Chief Conservator of Forests, P injab’s letter No. 4168, dated 
30th August, 1948, to the Deputy Secretary to Government, East 
Punjab, Revenue and Development Departments. «i (ii) Deputy Secretary, Revenue Department’s  letter No. 9375-D, dated - 
27th September, 1948, to the Chief Conservator of F orests—_______fi__-—-_—_—, Punjab. 

*Coples not supplied 
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6. It will be seen that his supply related to the sales from the Ndepots of the 
Punjab Forest Department. Shri Sant Ram Varma’s D. O. letter No. 76/DS/D., 
dated 24th September, 1948, to the Chief Conservator of Forests, Punjab, may also 
be seen. 

7. These are the earliest references which I have been able to find on the 
subject. I have been unable to discover specific orders under which the Punjab 
Forest Department took upon itself the work of securing orders, fixing the rates 
and arranging supplies from contractors year in and year out. 

8. T also enclose a copy of the Proceedings of 8 meeting of Timber Importers 
held in the Chief Conservator of Forests, Punjab’s room at Simla on 14th October, 
1952.  Apart from the increase in rates the Notes under the table relating to prices 
are very interesting, particularly Notes (i1) to (iv). It would be seen that if the 
rejection goes beyond a certain percentage figure there is a substantial increase 
in prices. I fail to see 85 to why any timber dealer cannot profit by such provisions. 
He has only to ensure 10. a certain percentage of rejection which would entitle 
him to high rates. There are ample devices by which a higher percentage can be 
got rejected. It is impossible to fix correct rates the way it has been done for the 
last f1ve years, because the trend of the market cannot 06 anticipated in advance, 

9. I have come across no orders under which the Chief Conservator of 
Forests, Punjab, was authorised to fix rates in this way. In fact this is contrary 
to rule 6 of Appendix 5 of Financial Handbook No. 2 —Punjab Financial Rules 
(Volume II), which says that whenever practicable and advantageous, contracts 
should be placed only after tenders have been openly invited and in cases where the lowest tender is not accepted , reasons should be recorded. I do not know as to why 
this rule was lost sight of throughout. I also have not come across any authority 
under which the Punjab Forest Department was authorised to work as intermediary for supply of timber to various Government Departments-at the rates it chose 
to fix. 

10. The system has led to several abuses. I have heard complaints about the 
bad quality of timber supplied, of favouritism shown in distrbituting various orders 
to different purchasers and the dealings of some unscruplous officials. To me it 
appears that the entire system needs to be overhauled, and I suggest that the 
following measures 06 adopted:— 

(i) Punjab Forest Department should not in any way try to secure orders 
or distribute orders about supply of timer. For the departmentally 
produced timber it naturally can and should endeavour to secure 
orders, but definitely not for the timber belonging to the contractors, 

(i) The indenting Departments must call for tenders for the supply of timber 
which they want and must give the specifications of timber required 
when inviting tenders. They should naturally accept the lowest 
tender and arrange to get timber passed strictly according 
to the specifications laid down in the tender notice. 

(iif) Bvery passing officer must have a passing hammer which should remain 
with him throughout his service or as long as he is on the passing 
job, and as soon as he quits the job, the hammer mark must be 

. destroyed. A listshould be ready at all times to show which hammer 
mark is with whom. Passing Officers must remain responsible 
for the timber they pass. 

(iv) When the timber 15 passed, the passing hammer mark must be put on 
the timber and this mark should be decipherable at all times,
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~, (v) When this passed timber reaches the consuming centres, the officer o receiving the timber must certify that the timber he has received bears the hammer mark of the passing officer and has been passed according to the specifications. In the event of any dispute arising about the timber not having been passed according 10 the specifica- . tions, the passing officer and the examining officer must be held o responsible unless of course the examining officer has reported the matter immediately on arrival of the timber. 

(vi) The Forest Department should have no concern with the securing of orders, distribution of orders and passing of timbers except for their own departmentally produced timber for which the passing and examining provisions mentioned above would apply to them mutatis mutandis. 

dealers and to have their own chamn of depots. This kind of work can only be considered 1n an emergency like the war. 

supplies which is pending and for which supplies have not yet been made pending Gov’ern_ment orders. Conservators are 8150 being informed accordingly. > 

N. P. MOHAN, 
‘ 

Jav Y] 

Chief Conservator of Forests, 
Punjab, Simla,
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Finance Secretary D. O. No. 5794-FPW-53/5902 ) to Government, Punjab. Punjab Civil Secretariat;” * 
“Ellerslie” Simla-2, 

Dated 9th July, 1953, 

Stubfect:—Report of the Buildings and Works Committees. 

My dear Mohan, 

Please refer (0 the correspondence resting with' lettér No: _66’7*/C_*T, dated the 20th June, 1952, from the Conservator of Forests,"North Circle, शिव, to the address of Chief Engineer, Punjab, P. W. D » Buildings and Roads Branch, presumably copy endorsed to you, on this subject. - A 

2. 196 Chief Engineer, P. W. D., Buildings and Roads Braich; after - consii- ting the Chief Engineers, Capital Project and Irrigation Branch, has' reported that it is not desirable to accept the recommendations of the Buildings an'd Works Commiitice that supplies of timber for departméntal use should be procured’ through- -ihe Forest Department or through the suppliers arranged by theri. His main -grgimerits against the proposal are:— ] . o 

(a) Theoretically the suggestion of the Committce is sound ; but. ,.-in practice it is full of fraudulent practices of the most - néfaridus type. The stipulations proposed by the Forest- Department make it imperative for the indenting department- to-select, mark and take over the timber. The Forest Department is ready only ‘to give every facility and help in the' matter’ ; but they are 1ot prépared to:take any responsibility for selecting the right type of timber. 

(b) The supply of timber direct from the dealers from their ‘Ghals’ floating down the river can often be arranged at cheaper rates than stipulated P by the Forest Department. The suppliers too, as arranged by the Forest Department, do not undertake to meet requirements of the different departments from their own stocks, as they probably do not maintain them. Many a time this method resuits in delay, which can be avoided, if the- timber is- procured direct -from=-the dealers. 

3. Before arriving at a final decision in the matter, Finance Department would like to have your'comments on the arguments advanced‘by'thé Buildings and Roads Branch against the proposal. They would also like to know why the Forest Department is not prepared to accept responsibility for selecting the right २. type of timber, when your officers, unlike those of the P. W. D., possess the requisite knowledge for this purpose. + ST e T g 

Yours sincefely;- 
) - 

[N U 

(Sd) E. Ni: MANGAT ‘RAIL 

N, P. Mohan, Esquire, 1. F. S., - १". बट 
Chief Conservator of Forests,. PR 2० ) 

Punjab, Simla.
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Proceedings of a meeting of Timber Importers held in the Chief Conservator of - 
Forests, Punjab’s room at Simla on 14th October, 1952, at 2-30 p. m. 

1. In order 10 fix the rates at which timber should be available to the various 
Government Departments in the next season, i.e. from 15 November, 1952 to 31st 
October, 1953, 8 meeting of timber importers was held in the Chief Conservator 
of Forests’s room at Simla on 14th October, 1952, at 2-30 p. m. 

2. Shri Sunda.r_ Singh, I. F. S., Conservator of Forests, South Circle, and 
Shri Partap Singh, 1, F. S., Conservator of Forests, North Circle, were also present 
throughout the meeting. 

3. Various factors governing the prices were thoroughly discussed and the 
traders maintained that there was a case for a slight increase in the existing rates as 
the cost of production had actually gone wup and that there was no justification 
whatover for any reduction. After a good deal of discussion the timber traders, 
however, finally agreed to reduce the rates for chil sawn timber (samudha) by four 
annas per cubic foot for all sizes, rates for other species remaining the same as during 
the current year. Thus the rates finally settled are as follows:— 

FOREST DEPARTMENT, PUNJ_AB 

Schedule of rates for the supply of timber and ballies to Government Departments 
both Provincial and Central during the timber season, i. e., 1st November, 
1952 to 31st October, 1953. 

Rates of payments for Samudha timber (Supplier’s ex-depot). 

Deodar Kail Chil Fir 
. per cubic | per cubic | per cubic | per cubic 

Sizes - ft. ft. ft. free ft. 
from twist 

Rs As.P.| Rs As. P.| Rs As. P.| Rs &5. P. 

() SAWN TIMBER 

Scants— 

8’ and up in length 10 12" x 8” 
x4” and up in cross section 500 4 00 3 80 350 

4’ to under 8’ in length x 8"x4" 
and up in cross section (except 
M. Gs. of Railway Specifica- 
tion, i. ., 6'x8"x41/2" 4 00 300 2 80 2120 

Karries (axe cut and sawn)—6’ 
and up in length x 4"x4” and 
up in cross section 3120 2120 2 60 2 80 

.
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Chil 
Deodar Kail per cubic Fir 

per cubic |per cubic | ft.free |per cubic 
ft ft from twist ft, 

Planks river borne— Rs A. कै. | RsA. P.|Rs 2. P. | Rs A, P. 
6" and up in length x 82” and up 

in cross section 3120 2120 2 60 2 80 
M. G. Slippers of Railway Speci- 

fication, 1. e., 6'x8"x41/2" 4 80 3 80 300 300 

Note:—(1) Samudha timber means timber of all sizes received in a ghall 
from which only broken rotten and badly split timber has been taken out. 
specials will be taken out of the timber classed Samudha. 

No 

(0 When timber of any particular size is purchased without sorting or if 
sorting is done and rejections on passing do not exceed 20 per cent of the timber of 
that particular size inspected, 25 per cent extra will be paid. 

(एप If rejections on passing exceed 20 per cent but do not exceed 40 per cent, 
the additional rate 10 be pard will be increased from 25 per cent to 33 1/3 per cent. 

(iv) If rejections on passing exceed 40 per cent, the additional rate to be paid 
will be increased from 25 per cent to 40 per cent. 

(v) All charges in connection with passing of timber will be borne by the 
supplier. 

(v1) The above rates are exclusive of Sales Tax. 

Supplier’s ex~depot 
Rates for round ballies per ballie 

Description Deodar Kail Chil Fir 

(i) Round Timber 
RS A. P. Rs A.P.] RsA.P.| Rs 2. ए,. 

Length 12’ and above and girth 

20” and above 12150 9 90 9 5 00 8120 

Length 12’ and above and girth 
below 207 5130 4 50 3 90 4110 

Length below 12’ and girth 20" and 
above 7 90 4130 3130 3 90 

Length below 12" and girth below 
20" - 300 1 90 1 70 1 80 

Note:—The above rates are ex-suppliers Depot. In case any loading 
in trucks or railway wagons or any carriage to the Railway Station is r_equired of the 

Supplier then there will be an extra charge of one anna per cubic foot in the case of 

sawn timber and three annas per ballie in the case of ballies. 

(36.) 1. SINGH, 
Chief Conservator of Forests, Punjap.
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Note explaining further points raised by the Pablic Accounts Committee from Appre - priation Accounts for 1950-51 and the Audit Report 1952 Grant No. 4—Forest. 
कि. Serial No. 1 (Page 60), 

by this procedure, efforts are made to secure offers by negotiations or the trees are held over till the market improves when again wide publicity is given. 
(i) It is possible. The matter has already been referred (0 Government for consideration,—vide paragraphs 1 to 4 of this office leiter No. C-214/7921,dated 2nd November 1953 (copy without enclosures enclosed). 

1 (iv) Felling of trees. The following steps are being taken to control illicit fellings:— 

(@) Marking of trees for sale only by responsible forest officials. 
(b) Enumerations are sometimes carried out (ठ check the number of trees left with the enumeration done at the time of working plan enumerations. 

(¢) Frequent inspections. The agreements provide penalties for illicit fellings. 

(d) Prohibition on launching timber in the river before the issue of launch- ing permit which allows a check on the timber extracted. 

(७) Prohibition on rafting timber before the issue of a rafting permit which allows another check. 

(f) Checking of timber at the catching depots. 

(&) Registration: of timber dealers and checking of their accounts in case of theft. 

Illicit fellings can take place only by omission of any of the safeguards mentioned above. 

२ Resin. The contract system- under which a contractor agreed to deliver 

number sold and imposition of penalties when the number tapped exceeded _the number sold: Rules-have been drafted and submitted to Government for controlling 

vl
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Bye-products. The control of the Forest products extends to raw material 
and not to bye-products. ; 

(v) The forests are worked according to prescriptions of Working Plans. 
The outturn cannot be substantially increased, the forest area being too inadequate. 
Kashmir and Himachal are फिट principal supphers of timber. 

(vi) The requisite informatjon is given below:— 

| . 
Year {Timber extracted C.ft. Firewood extracted 

solid in per cent C.ft. solid in per 
cent 

{ 

(a) Extraction by Government Agency 

1950-51 | 540 29 

1951-52 .. 451 31 

(b) Extraction by Contractors 

1950-51 

1951-52 

3,035 | 746 
| 

" 
.. l' 2,793 669 

As regards sub-para under item No. (v1), 15 copies of the proceedings of 8 
mceting of Timber Importers held in Chief Conservator of Forests, Punjab’s room 
at Simla on 14th October 1952 have been sent separately with this office letter 
No. A-44/50-51/71/11147, dated the 19th January 1954.
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No. 4567-D 

From 

Deputy Secretary, Revenue and Development 

To 

The Chief Conservator of Forests East, Punjab. 

Simla-E, dated the 8th May 1948. 

Subject:—Sale of standing trees in .lot No. 1 of the Upper Pabar Range in  the 
Lower Bashahr Forest Division. 

Reference:—Your endorsement No. 810, dated the 24/26th April 1948. 

Memorandum 

Government consider that due publicity was not given to the sale by auction of trees in the Pabar Range in the Lower Bashahr Forest Division. In the circums- tances it is regretted that they cannot accept the bid in this case. The auction held on 10th April 1948 is accordingly set aside. ' 

2. Youarerequested to hold 8 fresh auction under the instruction given below and to report the result to Government in due co urse. 

Printed notices of auction, for wide publici ty should be sent to the following 50 as to reach them one month 1n advance of the d ate of auction:— 

(i (8) All Deputy Commissioners in East Punjab with the instructions that among other methods of publicity these notices should be exhibited at prominent places in the district and tahsil offices and the offices of the District Boards : 

(b) District Publicity Officers in East Punjab with the remarks that very wide publicity should be given to the contents. 

(c) all Presidents of the District Congress Committees in East Punjab. 

(ii) The notices should be inserted in at least two alternate issues of two English and two Vernacular newspapers, 

(iii) Director-General, Public Relations, 
Bureau, should also be asked to give wi 

3. The above 
in future also. 

and Director, Information 
de publicity to these auctions. 

procedure should be observed in all other similar auctions, 

(90.) . 

Deputy Secretary, Revenue and 
Development, 

दे
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No. C-214/7921 ) . 

1/‘ From 

_SHrr N. P. MOHAN, 1. F. 8, 
Chief Conservator of Forests, 

Punjab, Simla. 

To 

The Deputy Secretary to 
Government, Punjab, 
Revenue Department, 

LT ' > Simla-E. 

Dated Simla, the 2nd November 1953, 
4 

Subject:—Timber extraction—Departmental Operations Versus privateenterprise— 
. Enhancement:of Traveling Allowance admissible to the Foresters 

-and Dezputy Rangers. 
B 

Reference:—U. S. D’s memorandum No. 3160-D-53/3345, dated 23rd April, 1953. 

I enclose herewith copy of Conservator of Forests, North Circle’s memo- 
randum No. 255/C, dated 20th August 1953, along with enclosures. Because the 

investigation was confined (0 a few forests the local forest officers have been at 
pains (0 show that the sale to purchasers was somewhat more profitable. On फिट 
othzr hand [ know of cartain forests which should have been worked departmentally 
and not sold to purchasers. 

2. My impression is that Government wanted to compare comparative 
figures of working forests departmentally and selling standing trees to purchasers, 

For this purpose it would be better to compare the figures over a series of  years. 

I enclose herewith a statemznt showing the volume of timber converted over the 

whole of tha Punjab for years thz information is available 10 my office. It will 06 5660 

therefrom that 12,509,000 ८. ft. were extracted by the Department withan expendi- 

ture of Rs 78,95,479, while the revenue amounted to Rs 1,94,72,966. This gives 

aroyalty to the Department of Re 0-14-9 per ¢. ft. As against these figures 
52,639,000 ८. ft. were sold to the purchasers. The timber that could reasonably 
be extracted from this standing volume would have been in the neighbourhood of 
40 percent. The 40 per cent figure would represent the sawn outturn.  For this sawn 

outturn the D:partmsant realised Rs 68,43,869. From this figure is to be deducted 
the expenditure which the Department incurred for 58165 to purchasers and which 

amounted to Rs 2,10,047. The net revenue, therefore, to the Department was 

Rs 66,33,822. This gives a royalty on the sawn outturn of As. 5. This royalty is 
to 93 condared with 13 figars of R: 0-14-9. These figures show that departmental 

भू workingisalvantagsous even if oneallows a somewhat higher royalty in the 

७355 of tr223 3913 staading and a lowar margin of prorit for d:partmzatal works 
on th: above figures. 

Ay



e T Tug 

ccxvi 

3. D:zpartmental working assumes steadiness of the market, availability of trained and honest staff and labour. Some individual forests .cost more on departmental working than what could be realised as royaty by 5816 of standing tress. The conclusion would, therefore, be that it would te profitable to sell remote, difficult and poor forestsitotcontractorsrand to-work the rest derart- mentally. The policy which .Iwould .advocate “isithat before a forest of some magnitude is sold to the purchasers calculations should be made to ascertain whether it would be profitable to work it departmentally or not. If departmental working is not economical, it would be only then that it would be sold to the purchasers:; The general policy should be to switch over to departmental conversion 85 steadily as conditions warrant. -, - S 

4. Attention is invited to my 010 90,102, “Public . Accounts Committee * Repert for the year "1950-51 and the Audit, ‘Report, 1952. Paragraphs 1 (03 of this note may kindly be seen in this connection. . 

. /(Sd.) ,N..P. MOHAN, 
Chief . Conservator -of Forests, 

Punjab, Simla, 

e 

L
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) , ANNEXURE. VI 

" Explanatory” note णा tlie points relating to Public Works Department, Irrigation 
7 Branch 

Serial’No. Page Sub-head 

@ 66 B-(1) 

B-(2) 

B—Maintenance. and Repairs 

B-‘Al'—Western Jumna Cuanal, East Circle ° 

] Rs Rs Rs Rs 

O दर नव 16,40,730 

S ; .. 21,530 14,47,160 13,82,350 —64,810 
R e —2.15,100f\ 

:__ . . Br(2)—Western Jumna Canal, West Circle 

(o8 व 10;67,830 

s , .. 6,000 । 9,72,700 9,54,992 —17,708 
R ... —l0L130 ; 

Objection. raised by P.A.C. Reply 

(a) The Committee wauld:like to. know— 

(i) Why it was-found. necessary to surren- (i) Western Jumna Canal (E). Sur- 
der in all Rs. 2,36,530/1,07,130:(in respect render in this Circle in ali comes 
of Sub-head.B-1/B-2) from the. Original to Rs. 1,93,570 85 worked out below 

- grant:of 'Rs°16,40,730 (Sub-head B-1) and not Rs 2,36,530 as pointed out 
. कर, 10,67,830:(Sub-head 8-2]. by the P. A. C, 

. ] (1) Original grant Rs 16,40,730. 
(2) Final grant Rs 14,47,160. 

- . (3) Difference Rs 1,93,570. 

The surrender: was mainly due to :— 

(1) Increase in U.P. Share with 
corresponding decrease in the grant 
under *‘Provincial®. 

(2) Provision relating to Sirsa - 
Branch surrendered due to its - न - . . transfer to Hissar Division of - 
Western Jumna. Canal, West - Girdle. |
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Serial No, - -~ 
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P पि 

67 

11,86,000 

6,78,540 

2,99 

== cexviid 

Objection raised by P A'C. 

जून नह 

~ 

(1) दि (2) 
B-(4)—Upper Bari Doab Circle - 

R Rs Rs Rs 

21,64,040 

* Repl 
(3) In 1950-51 the Finance Depart- 

ment allotted. Rs. 14. . 1805 
to Irrigation Branch “for ™ raising 
banks of channels under M. and 
R. (G.M.F.). This amount; was 
tentatively distributed to the (कान 
wrolling Officers directing them to 
study the grant allotted (6 ' them 
and to make a revised demand 
according to their actual require- 
ments, if necessary, in the 151 list of 
Excesses and Surrender.Thus S. E 
Western Jumna Canal East based 
his revised = demand on the 
estimated cost ofthe works to be 
xecuted during the year and 

- surrendered the surplus amount,~ 

(व) <पटंएा) in the value of M . 
: Share debitable to Patiala State. 

Western Jumna Canal, West Circle.— 
The surrender in this circle in fact,, 
comes*to Rs 95,130 and not™” 
Rs.1,07,130 as worked out below :— 
(1) Original grant Rs 10,67,830. * 

(2) Final grant Rs 9;72,700. 

35 :D”1'fl"-e're'€'n""“ce"' Rhs". 95,130““" 

The surrender -was mainly due to.:—, , 
(i) The funds ° allotted” * for 

Uklana and Sirsa Sub-Divisions of 
Hissar Division were surrendered 

.‘~for transfér (6 Sirsa Division of 
~.2nd Bhakra Main Line-Circle due 

" to their transfer.to-this Circle 
(2) Due" to~ remodelling of ' Sirsa 

Branch certain Maintenarece 
works were considered unneces- 
sary and the amount provided for 
was surrendered. 

Sub-head 

B-(4) 
-(5) 

3) @ 

21,27,640 . —~36,392 

I 

& 

. 
¢ 

कु
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(1) @ '. (8 (4) 
B-5—Ferozepore Circle 

Rs Rs Rs -Rs 

o . 13,26,820 " : L 

S . 487,810 & 1463880 1423214 _ - —40,666 
R . 3,50,750 _ _ 

Objection raised by the P.A.C. _ Reply 
- A-4-U B.D.C. 

The Committee would like to know why sur- The 
plus funds were omitted to be surrendered 
in these cases and what steps have been 

“taken to prevenmta recurrence of this 
omission in future ? 

Itis said that Rs. 62,275 provided for 
Maintenance of Grow-More-Food Scheme 
could not be utilized.. What were the 
circumstances leading to this non-utiliza- 
tion ? ' 

Again, it appears’that omission for mainte- 

saving of Rs. 62,275 under 
M. and R. (G.M.F.) was due 10 
the reason that the Executive Engi- 
neers ard S.D.O.s were under the 
impression that G.M.F., grants 

- could be utilized upto 30th June 
1951 as per orders of Goverrment 
of India and hence furds were 
surrendered.” All out eflorts were 
made to utilize the grant in full be- 
fore the close of the year. The sa- 
vings were utilized in full during the 
period from 1st April 1951 to 30th 
June 1951. . - 

nance expenditure was short by Rs. 25,883 
न why this inadequate provision ? 

- - - गण The excess’ of Rs 25,893 being 1-4 
s N ) per cent only is within the prescribed 

b ’ . limit and is not due to inaccurate 
- budgeting but is due to Jack of proper 
watch over the progress of .ex- 
penditure by the Executive Engi- 
neers ; who have been duly warned 
for this. The 5, E. has also been 
directed to take steps to ensure 
that no such excess occurs in 
future. . 

B-5—Ferozepore Canals. The 
. . ? services of the officers who were 
- लि "..__अध््णाधणि£ for not surrenderirg 

+ -~ the surplus funds in time have since 
'+ been terminated. 

The reasons for the savings under 
.- ) - M. and R. (G.M.F.)., घाट the 

. same as stated under sub-head 
B:4—U.B D.C. (G.M.F.), above. 
The savings were duly utilized 

" in full to end of 30th June 1951. 

ety $ T - न T x 
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एानगा No. 

< 

CCXX. 

8—Charges on Irrigation Establishment for ‘the 
year-1950/51. - .. . 

2  |Page of ap- P . s _Z propriation Objection raised by the - * ° Reply " ~ -2  |Accounts and P.A.C. o 
_ . . Lo ८ 

10 | 82/A-7 The Committee would like to] Provision of Lambardari fees is invari- know-the circumstances in. . न ably-made. on:the-advicerofthe Civil De- ; which-adequate provision partment who are responsible for collec. ) {; could’not be made.. - tion of revemue. Irrigation- Branchi 5 | - has_therefore, no Hand in the matter. ¢ : ; * ThiS amount is- liable to- increase- or de. o प् -.creaset on.the:basis 0 बट्पादा' collections ) - made- by, -the Lambardars;. - 
८ |! } - s ) . = P The:Committee-would like to For basis on which lambardari fees are L. Kave a. noter showing: the | beingipaidireference:is invited to'Rule 37 L - |, rates. or.basis on which'| of the Canal कप, whidl prescribe. these - - - | Lambardar1 fees have been fees.as payable. at the 1816 of- 3 per cent 5 [ N ) 

1 850-307- 
|.-Bomza - 
PR 

| fixed and are being paid.- 

. Know why. a. provision . for.. 
:~the payment of* construction- 
allowance. - was made al- 
though there was no sanc- 
tion for.it, and. why the 

1 funds were not offered for 
)" surrerder-at the time of sub- 

f mission ofithe पी list of 
. |* Excesses amd Surrenders to 

Government. 

1, Thie Committes would like to 
I"- €now--the détails’ making up 

‘The Committee would like to|- 

the amount-of 'Rs: 2,30,900 
shown against ‘Non-payment 
of certain.charges for want 

. of sanction 01 verification 
and:also why s'eps were 

६ nots taken’ to get* orders in 
time. for..the. adjustment of 
the. cost. of ", Police: Guard 
and Public Health 5318. * 

on the amount™ collected,. - 

The* Compensatory- Construction “allowe 
wancg;was sanctioned.for the. first- time 
for 1948749 “"and  1949-50. and . its 
continuance for. " subsequent - years'” re- 
mained under protracted  correspondence 
with the Govenment, who held out 
hopes of sanction. As the matter 
remained under active consideration of 
the Government and it was expected 
C. C. A. may be sanctioned at anytime, 
the controlling officers continued to 
make provision therefor at every stage. 
It was finally decided in March 1951, 
that the matter was dropped and hence the 
surrender of funds could not be avoided. 

The details of the amount of Rs. 2,30,900 
are 85 below ,.— 

Rs 
1. Expenditure not incurred i 

during the current year on 
account of C.C.A. for want 
of sanction 2,14,211 

2. Post partition claims of 
workshops Division, Bhakra 
Main Line, which could 
not be settled 2,268 

3. T. A. Bills of certain Fs- 
tablishment in B.M.L. which 
could not be paid during the 
year on account of having 
remained under .correspond- 
ence ७७ 

व जनददलययकालयाानदाकानाणयाालयाकयद्काणयरचलयालन्यसयललद्छवानलपयाल्यधदायाकामद यद-दफ-ककयमूनयवककन्यल-नयलचनकमयानयाददा L 

1777 

&
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Page of ap- 
propriation 

Accountis and 
sub-heads 

Objection raised by the 
. P.A.C. 

Reply 

Se
na
l 

No
. 

| 

Rs 
4. Bills relating to Bhakra Dam ' 
Circle, not  passed by the 
A. G., Punjab .before 3151 
‘March 1951 .. 

12—concld 

3,089 

5. Non-encashment of T. A. 
Bills of officers‘for January 
1951 and February 1951 in 
"Bist Doab Ciréle having re- 
mained under correspondence .. 1,040 

. - *6. Rent of buildings provided 
. for Bist Doab Division, 

. . which could notibe paid for 
want of sanction. .e 2,508 

2.30.893 
2,30,500 

4 : 

) 1 

) 

Total .. 
.Say Rs 

The amount of the cost of Public Health Staff.and Provinzial -Armed Police Gnard etc. 
was prcviced "पाए. the list of .Excesscs ard Surrenders on the-express aurhority of Accountant- Generzsl, Punjab (No. W. M. 3-9/1421, dated 9th Auygust 1950 and No. WM-3/1857, dated 
24th  September/27th  .Oc'ober, 1950) No .cetit was to be received from any quarter as this was adjustment in tte office cf Acccuntant-Gereral Punjab and 
accordingly ro.orders were recu.red to te obtained -from any-quatter. Detit for Punjab 
Aimud Folice-:could rot te wccepted for want of provision. 
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CCxxl1 

1 Tube-well Scheme - 
| S

eri
al 

No
, 

1 

Page of 
Appropriation 
_ Accounts 

- [T 

Question of the P.A.C. 

‘. 

Reply 

o 

[ * हे * 

97/para 8 of - 
" notes 

[ 

. 

‘The Committee would like to 
know. in some detail, the 
reasons on account of which 

. the percentage of establish- 
ment charges to works  ex- 
penditure has considerably 
"increased during the year 
1950-51, _ छा, respsct  of 
Bhakra Dam and Canal 
Project and the Jagadhri 

. Tube-well Project. 
-y 

1t'is said that the increase in 

' ment 

the percentage in regard to 
. Jagadhri Tube-well works 15 

due to the failure on the part 
of the contractors to import 
machinery required in time, 
This has resulted in Govern- 

| * establishment” not 
being fully ' utilized. - Was 
there any provision in the 
contract for the 
of a penalty for>failure - to 

. perform the coatract, ac- 
cording to the tim: schadule. 
If thare was proviston. was 
the pz2noalty imposed? If 
there was no  provision in 
the contract, why was it 
omitted, the point being that 
in all these contracts tims 
factor is very important. 

Pl 

imoosition * 

, tractors. 

JAGADHRI TUBE-WELL SCHEME 

The Agreement for the installation of 
225 Tube-wells of Jagadhri Tube-well 
Scheme with  Messrs. Associated 
Tubsawalls, Limited, was entered into 
on 13th December 1950 and the wells 
were (0 05 completed पा two  years ac- 
cording to the following schzdule,— 
vide clause 29 of the Agreement :(— 

First 12 months oo 50 wells. 

Next 6 months ' oo 715 wells. 

Last 6 months .. 100 wells. 

According to this if the contractors made 
up the deficiency of any period था the 
following period andallin 2 years no 
penalty was to be paid by the con- 

Thus no penalty could be levied for ~any 
' shortfall during any particular month. 

In view of this the programme for the 
completion of the tube-wells was revised 
जप August 1952. 'Extension of 3 months 
up to March, 1953 and levy of penalty 
for the short fall in different periods was 
provided in the supplemental agresment. 
It miy be added that Supplement 
Agresmznt was entered on similar 11025 
by States of U. P. and Bihar also. 

Action regarding charging penalty in 
terms of the Supplemental Agreement 
is being taken. 

&
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19
51
 

wh
ic
h 

re
su
lt
ed
 
ul
ti
ma
te
ly
 

in
 
th

e 
la
ps
e 

of
 
th

e 
fu
nd
s 

T
h
e
r
e
s
p
o
n
s
i
b
i
l
i
t
y
 

fo
r 

th
is

la
ps

e 
re
st
s 

wi
th
 

th
e 

co
nt

ro
ll

in
g 

of
fi
ce
r 

wh
o 

pr
ov

id
ed

 
fu
nd
s 

on
 

th
e 

as
su

mp
ti

on
 

th
at

 
th

e 
G.
M.
F,
 

fu
nd
s 

co
ul
d 

be
 

sp
en
t 

up
 

to
 

30
th
 
Ju
ne
 

in
- 

st
ea
d 

of
 
31

5 
Ma
rc
h 

wh
ic
h 

is 
co
nt
ra
ry
 

to
 

th
e 

fu
nd

am
en

ta
l 

pr
in
ci
pl
e 

th
at
 

th
e 

fi
na

nc
ia

l 
ye
ar
 

cl
os
es
 

on
 

31
st
 

Ma
rc

h.
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-
A
N
N
E
X
U
R
E
 

VI
 

No
te
 

on
 

th
e 

wo
rk
in
g 

of
 t

he
 
Go
ve
rn
me
nt
 

Ce
nt
ra
l 

Wo
rk
sh
op
s,
 

Am
ri
ts
ar
 

B 

No
. 

of
 

pa
ra
 

an
d 

pa
ge
 

of
 

th
e 

Ap
- 

pr
op
ri
at
io
n 

Ac
co
un
ts
 

Se
ri
al
 

No
. 

' 

Re
ma

rk
s 

by
 
‘A

cc
ou

nt
an

t-
Ge

ne
ra
l 

Re
ma
rk
s 

by
 
P.
A.
C.
 

Re
pl
y 

Pa
ra
 

51
 

Pa
ge
 
33
-3
4 

33
 

'S
1.

 
Au

di
t 

co
mm

en
ts

 
on

 
th

e 
wo

rk
in

g 
of

 
th

e 
Go

ve
rn

me
nt

 
Ce
nt
ra
l 

Wo
rk

sh
op

s,
 

Am
ri

t-
 

sa
r,

 
fo

r 
19

50
-5

1 

Th
e 

wo
rk

in
g 

re
su
lt
s 

of
 

th
e 

sh
op

s 
fo
r 

th
e 

ye
ar

 
un

de
r 

re
vi

ew
 

ar
e 

co
mp

ar
ed

 
wi
th
 

th
os
e 

fo
r 

th
e 

pr
ev

io
us

 
ye

ar
 

as
 
be
lo
w:
— 

(8
) 

Tu
rn
ov
er
 

(b
) 

Gr
os
s 

pr
of
it
 

19
50
-5
1 Rs
 

62
,8
2,
72
0 

19
49

-5
0 

Rs
 

71
,7

4,
46

8 
5,

82
,6

62
 

18
,1
7,
81
8 

(c
) 

Re
co

ve
ri

es
 

of
 
ov
er
he
ad
s 

(d
) 

Ex
pe

nd
it

ur
e 

on
 
ov

er
he

ad
s 

28
,0

1,
42

4 
 3

5,
31

,2
64

 

33
,7
17
,6
54
 

 3
5,

09
,8

57
 

(e
) 

Ne
t 

pr
of

it
/ 

4,
03
,8
23
 

6,
33

,7
19

 
(L

os
s)

 
(P
ro
fi
t)
 

Lo
ss
 

.. 

(f
) 

Pe
rc
en
ta
ge
 

of
 

pr
of
it
 

t
u
r
n
o
v
e
r
 

..
 

gr
os
s on
 

9.
27

 
25
.3
4 

Th
e 

C
o
m
m
i
t
t
e
e
 
wo
ul
a 

li
ke

 
to

 
k
n
o
w
 

:—
 

(a
) 

to
 
wh
at
 
ex

te
nt

 
th
e 

ca
pc

it
y 

of
 
th
e 

wo
rk

sh
op

s 
is 

no
w 

be
in

g 
ut
il
iz
ed
 

; 

Th
e 

in
fo
rm
at
io
n 

de
si
re
d 

by
 

th
e 

Pu
bl
ic
 
Ac
co
un
ts
 

Co
mm
it
te
e 

15 
gi
ve
n 

85
 
be
lo
w 

:—
 

(8
) 

Th
e 

 p
re
ce
nt
ag
e 

 c
ap
ac
it
y 

ut
il
iz
ed
 

at
 
pr
es
en
t 

of
 
th
e 

va
ri

ou
s 

pr
od
uc
ti
ve
 

sh
op
s 

is 
as

 
gi
ve
n 

be
lo
w 

:-
- 

Na
me
 

of
 

sh
op
s 

pe
rc
en
ta
ge
 

of
 c

ap
ac
it
y 

ut
il
iz
ed
 

at
 p

re
se
nt
 

Ma
ch
in
e 

sh
op
 

. 
To
ol
 
R
o
o
m
 

. 
Mi
ll
wr
ig
ht
 
sh
op
..
 

El
ec

tr
ic

 
sh

op
 

. 
St
ee
l 

sh
op

 
.. 

Fo
un
dr
y 

.. 

Sm
it

hy
 

Ca
rp

en
te

r 
sh

op
 

.. 

. 
L
 

e



(g
) 

Ca
pi

ta
l 

.. 
1,

72
,6

9,
03
3 

1,
72

,1
2,

24
8 

(h
) 

Pe
rc

en
ta

ge
 

of
 

gr
os

s 
pr
of
it
 

on
 

. 
Ca
pi
ta
l 

.. 
3.
37
 

10
.5

6 

(i)
 
Pe

rc
en

ta
ge

 
०;
 

ne
t 

pr
of

it
/ 

lo
ss

 
on

 
ca
pi
ta
l 

2.
33
 

(L
os

s)
 

3.
68
 

(P
ro
fi
t)
 

Th
e 

Re
vi
ew
 

of
 
th
e 

fi
na

nc
ia

l 
wo

rk
in

g 
of
 
th
e 

sh
op
s,
 
Ba

la
nc

e 
sh
ee
t,
 
Tr

ad
in

g 
an
d 

Pr
of

it
 

an
d 

Lo
ss
 

Ac
co
un
t,
 

Ma
nu
fa
ct
ur
in
g 

Ac
co

un
t 

an
d 

St
or
e 

an
d 

St
oc

k 
Ac
co
un
t 

ar
e 

gi
ve
n 

on
 
pa

ge
s 

41
7—

42
3.

 

2. 
As
tu
dy
 

of
 

th
e 

Ma
nu

fa
ct

ur
in

g 
an

d 
Tr

ad
in

g 
Ac

co
un

ts
 
sh
ow
s 

th
at

 
ag

am
ns

t 
th

e 
pr
od
uc
ti
ve
 

co
st

 
(l
ab
ou
r,
 
ma
te
ri
al
 
an

d 
mi
s-
 

ce
ll

an
eo

us
) 

of
 
Rs
 
25

.7
7 

la
kh
s,
 
ex

pe
nd

it
ur

e 
on

 
ov

er
he

ad
s 

is 
Rs

 
33
.7
8 

la
kh
s,
 
co
ns
is
ti
ng
 

of
 
Rs

 
24
.3
2 

la
kh

s 
as

 
in

di
re

ct
 
an

d 
es
ta
bl
is
h-
 

me
nt
 

ch
ar
ge
s,
 
an
d 

Rs
 

9.
46

 
la
kh
s 

85
 
in
te
re
st
 

an
d 

de
pr
ec
ia
ti
on
 
ch
ar
ge
s.
 

Th
e 

en
ti

re
 

ex
- 

pe
nd

i 
ur

e 
on

 
ov
er
he
ad
s 

du
ri
ng
 

th
e 

ye
ar
 

is 
13
1 

pe
r 

ce
nt
 

of
 
th
e 

pr
od
uc
ti
ve
 

co
st

 
ag

ai
ns

t 
15

5 
pe

r 
ce

nt
, 

du
ri

ng
 

19
49
-5
0.
 

Th
er
e 

ha
s 

th
us
 

be
en
 

a 
sl
ig
ht
 
re

du
ct

io
n 

in
 

th
e 

ov
er
- 

he
ad
 
ch

ar
ge

s 
du
ri
ng
 

th
e 

ye
ar
 

un
de
r 

re
- 

vi
ew

. 
Th
is
 

pe
rc
en
ta
ge
 

is 
ho
we
ve
r 

sti
ll 

co
mp
ar
at
iv
el
y 

on
 

th
e 

hi
gh

 
si
de
 
an
d 

ef
fo

rt
s 

ar
e 

ne
ce
ss
ar
y 

to
 
re

du
ce

 
it 

fu
rt
he
r.
 

(b
) 

Wh
at
 

15 
th
e 

id
le
 

ca
pa

ci
ty

, 
mo

re
 

pa
rt

ic
ul

ar
y 

wh
at
 

ar
ti
cl
es
 

no
w 

re
qu

re
d 

by
 

ot
hr

er
 

Go
ve
rn
me
ut
 
De
pa
rt
me
nt
s 

ca
n 

be
 
ma
nu
fa
ct
ur
ed
 

at
 
th
e 

wo
rk
- 

sh
op

 
bu

t 
wh
ic
h 

ar
e 

no
t 

no
w 

be
in
g 

m
a
d
e
 

; 

Fi
tt
er
 
sh
op
 

.. 

Pa
in

te
r 

sh
op
 

.. 
10
0 

No
te

. 
Th

e 
ab
ov
e 

fi
gu

re
s 

ar
e 

ba
se

d 
o
n
 a 

Si
in

gl
e 

Sh
if
t 
o
f
 8 

ho
ur

s 
wo

rk
in

g.
 

(b
) 

Th
es

e 
wo

rk
sh

op
s 

ar
e 

ab
le

 
to

 
ma
nu
af
ac
tu
re
 

ar
ti

cl
es

, 
su
ch
 

as
 
Ga
te

s 
an

d 
Ge
ar
in
g 

fo
r 

er
ec
- 

ti
on

 
of

 
He

ad
wo

rk
s,

 
Ce

nt
ri

- 
Fu

ga
l 

Pu
mp
s,
 

Tu
be
 

we
ll
 

Eq
ui
pm

en
ts
, 

Eq
ui
pm
en
ts
 

fo
r 

Pu
bl
ic
 
He

al
th

. 
Th
ey
 

ca
n 

al
so

 
ma

nu
fa

ct
ur

e 
Ag

ri
cu

lt
ur

al
 

Tr
ac
to
rs
 

fo
r 

wh
ic
h 

a 
m
o
v
e
 

is 
al

re
ad

y 
un

de
r 

wa
y.

 
Ir
ri
ga
ti
on
 

De
pa

rt
me

nt
 

ha
s 

be
en
 
re
qu
es
t-
 

g
 

th
e 

va
ri

ou
s 

G
o
v
e
r
n
w
e
n
t
 

De
pa
rt
me
nt
s 

to
 
pl

ac
e 

or
de

rs
 

fo
r 

th
ei
r 

re
qu
ir
em
en
ts
 

of
 

eq
ui

p-
 

me
nt
 

on
 
th
es
e 

wo
rk

sh
op

s,
 

bu
t 

th
e 

fl
ow
 

of
 
su

ch
 
or
de
rs
 

is 
no
t 

ev
en

 
an
d 

su
th
ci
en
t 

to
 

en
ab
ie
 

th
es

e 
wo
rk
sh
op
s 

to
 

es
ta

bl
is

h 
sy
st
em

at
ic

 
an
d 

 e
co

no
mi

ca
l 

pr
od

uc
ti

on
. 
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No
. 

of
 
pa

ra
 

an
d 

pa
ge

' 
Se
ri
al
 

| 
of
 

th
e 

Ap
- 

Re
ma
rk
s 

by
 
Aé

co
un

ta
nt

-G
en

er
al

 

1 
f 

' 
' 

Re
ma
rk
s 

by
 
P.
A.
C.
 

No
. 

|p
ro
pr
ia
ti
on
 

33
 

| 
Pa

ra
 

51
 

Ac
co
un
ts
 

. 
Pa
ge
 

33
-3
4 

3. 
In

 
pu

rs
ua

nc
e 

of
 t

he
 

po
li
cy
 

of
 
re
du
ci
ng
 

ov
er

he
ad

 
ch
ar
gé
s 

.i
n 

an
 

en
de
av
ou
r 

to
 

un
de

rt
ak

e 
wo

rk
 

on
 

a 
co
mp
et

it
iv
e 

ba
si
s 

an
d 

th
us
 

to
 
fu
ll
y 

ut
li

ze
' 

th
e 

av
ai

la
bl

e 
ca
pa
ci
ty
 

of
 

th
e 

wo
rk
sh
op
s,
” 

re
vi

se
d,

 
ov
er
he
ad
s—
 

mi
or

e 
or
 

lo
ss
 
ak
in
 

to
 
th

os
e 

le
vi
ed
 

by
 
.c

om
- 

me
rc
ia
l 

co
nc

er
ns

 
do
if
g 

si
mi

la
r 

jo
bs

—w
er

e 
fi
xe
d 

by
 
Go

ve
rn

me
nt

 
du
ri
ng
, 

th
e 

ye
ar
 

in 
re

sp
ec

t 
of
 
ea
ch
 

sh
op
 

= 
ba
se
d 

.o
n 

th
e 

Su
pe
ri
nt
en
de
nt
’s
 
ex
pe
ri
en
ce
 

of
 
su
ch
 

co
n-

 
ce
rn
s,
 
wi

th
 

a 
vi

ew
 

to
 
lo
ad
 

th
e 

fa
ct
or
y 

to
 

th
e 

ma
xi

mu
m,

 
po
ss
ib
le
 

ca
pa
ci
ty
. 

Th
is

 
ha
d 

no
t,

 
ho
we
ve
r,
 .

 ha
d 

th
e 

de
si

re
d 

ef
fe
ct
 

an
d 

th
e 

ac
tu
al
 

ov
er
al
l 

pe
rc

en
ta

ge
 

of
 

ov
er
- 

he
ad
 

ch
ar

ge
 

on
 
‘P

ro
du

ct
iv

e 
la

bo
ur

’ 
wo

rk
- 

ed
 
up

 
to

 
ab

ou
t 

52
5 

ag
ai

ns
t 

30
0 

as
 

88
00
7 

ti
on

ed
 

fo
r 

th
e 

ye
ar

 
un
de
r 

re
vi

ew
. 

Th
e 

re
vi

se
d 

ov
er

he
ad

s 
we
re
 

no
t 

re
la

te
d 

 to
 

th
e 

ca
pa

ci
ty

 
of
 

th
e 

wo
rk
sh
op
s.
 

Th
e 

m
a
x
i
m
u
m
 

ca
pa
ci
ty
 

of
 

th
e 

w
o
r
k
s
h
o
p
s
 

ha
s 

no
t 

be
en
 
de

te
rm

in
ed

 
an
d 

in'
 

its
 

ab
se

nc
e 

tr
ue
 
ov

er
he

ad
s 

ca
nn
ot
 

be
 

as
ce

rt
ai

ne
d,

 
Ac
tu
al
ly
 
m
a
x
i
m
u
m
 

no
rm
al
 

an
d 

ex
pe
ct
ed
 

lo
ad
 
sh

ou
ld

 
no
w 

be
 
de
te
rm
in

ed
. 

Th
e 

re
- 

co
ve

ry
 

of
 
av

er
he

ad
s 

on
 
ac

tu
al

 
wo

rk
 
do
ne
 

sh
oi
il
d 

be
 
ba

se
d 

on
 
no

rm
al

 
ov
er
he
ad
s 

< 

(c
) 

Wh
at
 

ar
e 

th
e 

di
ff
ic
ul
ti
es
 

of
 

th
e 

De
pa
rt
me
nt
s 

in
 

pl
ac
in
g 

or
de
rs
 
wi
th
 

th
e 

Wo
rk
sh
ps
, 

an
d 

ut
il
is
in
g 

it
s 

ca
pa
ci
ty
, 

e.
g.
 

(i)
 

is 
th
e 

wo
rk
sh
op
 

in
 

a 
po
si
ti
on
 

to
 
co
mp
ly
 

wi
th
 

th
e 

or
de

rs
 

wi
th

- 
in

 
th
e 

ti
me

 
st

ip
ul

at
ed

 
by

 
th
e 

in
de

nt
in

g 
De

pa
rt

me
nt

s 
; 

A 

(ल
ो 

In
 
th
e 

op
in
io
n 

of
 
th
es
e 

wo
rk
- 

sh
op
s 

th
er
e 

sh
ou
ld
 

be
 

n6
 

di
ff
i-
 

cu
lt
y 

on
 

th
e 

pa
rt
 

of
 

th
e-
 

De
- 

pa
rt
me
nt
s 

in
 

pl
ac
in
g 

or
de
rs
 

wi
th
 

th
e 

wo
rk
sh
op
s 

an
d 

ut
il
is
- 

In
g 

1ts
 

ca
pa
ci
ty
. 

It,
 

ho
we
ve
r,
 

ap
pe
ar
s 

th
at
 

th
e 

va
ri
ou
s 

de
- 

pa
rt
me
nt
s 

do
 

no
t 

fo
re
se
e 

th
ei
r 

re
qu
ir
em
en
ts
 

 s
uf
fi
ci
en
tl
y 

in
 

ad
va
nc
e 

an
d 

ma
ke
 

in
qu
ir
ie
s 

fo
r 

ma
nu
fa
ct
ur
e 

of
 

ar
ti
cl
es
 

at
 

a 
sh
or
t 

no
ti
ce
 

wh
ic
h 

do
es
 

no
t 

gi
ve
 

ti
me
 

to
 

th
es
e 

wo
rk
sh
op
s 

to
 
ex
ec
ut
e 

th
em
 

ec
on
om
ic
al
ly
 

an
d 

qu
ic
kl
y.
 

As
a 

re
su
lt
 

su
ch
 

eq
ui
pm
en
ts
 

ar
e 

pu
rc
hd
se
d 

by
 

va
ri
ou
s 

D
e
p
a
r
i
m
e
n
t
s
 

 d
ir
ec
t 

fr
om
 

th
e 

ma
rk
et
, 

if 
 a
va
il
ab
le
. 

(i)
 

Ye
s,
 

th
es
e 

wo
rk
sh
op
s 

ar
e 

in
 

a 
po
si
ti
on
 

to
 
co
mp
ly
 

wi
th
 
or
de
rs
 

wi
th
in
 
re
as
on
ab
le
 

ti
me
. 
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co
mp

ri
si

ng
 

bo
th

 
va
ri
ab
le
 

an
d 

fi
xe
d 

ov
er
- 

he
ad

s 
an
d 

an
y 

am
ou
nt
 

of
 

fi
xe
d 

ov
er

- 
he

ad
s 

un
re

co
ve

re
d 

du
e 

to
 
ch
an
ge
 

in
 

th
e 

vo
lu

me
 

of
 

wo
rk

 
sh
ou
ld
 

be
 

sh
ow

n 
as

 
10
55
 

du
e 

to
 

id
le
 
ca
pa
ci
ty
 

an
d 

th
e 

re
as

on
s 

co
nt

ri
bu

ti
ng

 
to

 
id

le
 

ca
pa
ci
ty
 

sh
ou
ld
 

be
 

fu
ll
y 

ex
pl
ai
ne
d.
 

It 
ha
s 

no
t 

be
en
 

po
s-
 

si
bl

e 
fo

r 
th
e 

Su
pe
ri
nt
en
de
nt

 
to
 

ar
ri

ve
 

at
 

th
e 

lo
ss
 

du
e 

to
 

id
le
 

ca
pa
ci
ty
 

or
 

to
 

st
at

e 
re
as
on
s 

fo
r 

co
nt
ri
bu
ti
ng
 

to
 

th
e 

sa
me
 

In
 

or
de

r 
th

at
 

th
e 

co
nt

ro
ll

in
g 

au
th

or
it

ie
s 

ar
e 

ab
le

 
to

 
gi

ve
 

th
ei

r 
at

te
nt

io
n 

to
 

ut
il

is
- 

in
g 

th
e 

id
le

 
ca

pa
ci

ty
 

by
 

al
l 

po
ss

ib
le

 
me

an
s,

 
it 

is 
ne

ce
ss

ar
y 

th
at
 

th
e 

lo
ss
 

du
e 

to
 

id
le

 
ca

pa
ci

ty
 

is 
di

st
in

cl
ty

 
ex

hi
bi

te
d 

in
 

th
e 

pr
o 
fo

rm
a 

ac
co
un
ts
. 

It 
is 

ob
vi
ou
s 

th
at

 
th

e 
ca

pa
ci

ty
 

of
 

th
e 

wo
rk

sh
op

s 
ha
s 

no
t 

be
en
 
ex

pl
oi

te
d 

to
 

1ts
 

fu
ll

 
ex

te
nt

. 

Th
e 

ov
er

he
ad

s 
we

re
 

pr
ev

io
us

ly
 

fi
xe

d 
by
 

Go
ve
rn
me
nt
 

wi
th

ou
t 

co
ns
ul
ta
ti
on
 

wi
th

 
Au
di
t.
 

Th
e 

G
o
v
e
r
n
m
e
n
t
 

ha
ve

 
re
ce
nt
ly
 

ag
re
ed
 

th
at
 

th
es

e 
wi

ll
 

be
 

fi
xe

d 
in

 
fu
tu
re
 

af
te

r 
su
ch
 

co
ns
ul
ta
ti
on
. 

4, 
Wi
th
 

a 
vi
ew
 

ro
 

rc
du
ce
 

th
e 

ca
pi
ta
l 

at
 

ch
ar

ge
, 

ma
ch

in
er

y 
wo

rt
h 

Rs
 

87
,7
03
 

(p
ag
e 

41
9)

 
wa
s 

so
ld
 

or
 
wr

it
te

n 
of
f 

du
ri
ng
 

th
e 

ye
ar
 
ag

ai
ns

t 
an
 
ad
di
ti
on
 

of
 
Rs
 
4,

34
,5

22
, 

th
e 

ne
t 

re
su

lt
 

be
in
g 

an
 

in
cr

ea
se

 
of

 
Rs
 

3,
46

,8
19

. 
Th

e 
co
st
 

of
 

pl
an

t 
an
d 

ma
ch
in
er
y 

on
 

31
5.
 

Ma
rc
h,
 

19
51
, 

af
te

r 
ac

co
un

ti
ng

 
fo
r 

de
pr

ec
ia

ti
on

 
st
oo
d 

at
 

(ii
) 

wh
et

he
r 

th
e 

ra
te

s 
qu
ot
ed
 

by
 

th
e 

wo
rk

sh
op

 
ar

e 
co
mp
et
i-
 

ti
ve
 

; 
an
d 

(i
ii
) 

if
 t

he
 

ra
te

s 
ar
e 

no
t 

co
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The points raised in the extract from the proceedings of a meeting of the 

Public Accounts Committee relating to the Central Workshops, Amritsar, farming 

enclosure to letter No. 3162/CB/PAC-M(50;51)/538065,.dated 31st-December, 1953, 

from the Secretary, Punjab Legislative Assembly, to the Chief Engineer and-Secretary 

to Government, Punjab, Irrigation Department (Works), Simla, are dealt with below 

seriatim :— : 

S. No. 33 Para 51 of the Audit Report. Regarding note “the above figures 

are based on a single shift of 8 hours working” given below the reply to para (a) 

of the 1st question of the committee, it may be stated that it is usual to indicate the 

working hours of the various shops when indicating their capacity, rated or utilized. 

The note is intended to.serve just that लात and it has otherwise no,special significance 

(a) Even under the present system in.force, the over, heads.including interest 

charges are intended to be recovered.in: full as the .workshops are working on.a 10 

profit and no loss basis.No element of profit is, therefore, allowed for in recovering 

the overheads. 'It.may be mentioned that 10,per.cent;profit :was.recovered: during 

the year 1949-50 under orders of Government as an experimental measure. But 

this ‘was_discontinued after that. If such of the.shops as-are,not now: loaded 100 

per cent are also.so loaded, this would mean further.reduction in the rates of over- 

head charges. 

(b) Overhead charges are levied under the following heads :- 

(a) Factory charges. i 

(b) Office charges. 

(¢) General charges. 

(6) Supervision charges. 

(e).Storage charges (on value of stock.in hand). 

(a) to (c) above are.levied on 'Productiv.e Labour and (d) to (f):on material 

issued 10 jobs. Annexure “A” is attached herewith giving a broad break up of the 

expenditure charged under each of the heads mentioned above. 

(c) As already intimated previously, if other Departments foresee their require- 

ments well ahead to place their orders on this Factory with sufficient margin to allow 

us to develop our production and:procure raw material then.we can.deliver the work 

within a reasonable period. Tilting. type Concrete Mixers is one of the instance, 

we were asked if we could manufacture 30 Nos. of these Mixers and we agreed to-do 

that but no.order has yet-been placed on us. ‘We have received enquiries from diffe- 

rent Divislons and Circles for immediate delivery of this type of Concrete Mixers 

without giving एड any time to. manufacture. showing that these Divisions and Circles 

do not 6566 their requirements. - 

Keeping in view the different schemes sanctioneéd by the Government, we 

approached various Departments for: placing their orders,on this Factory, corres- 

pondence relating to which form into a big case. = A few instances are noted below :- 

(i) D.O. Letter No. -023/C/In, dated 17th January, 1950, from the Liaison & 
Focal Officer, East Punjab Irrigation Secretariat, Ellerslie, . Simla-2, to Shri S.A. 

Vankata Raman, I.C.S., Secretary to the Government of India, Ministry of Industries 

& Supplies, -Jaisalmare House, New Delhi;-enclosing a list of the machinery instal- 

led in these Workshops and the pature of work that we can undertake.* - 
. - [N
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(ii) Letter No. P-1/5/3-1I, dated 14th March, -1950, from the Superintendent, 
G.C.W: Amritsar, to the Secretary,Railway-Board, New Delhi, requesting for placing 
order for the M.G. Vans on these Workshops. In this connection a letter No 
P/Misc, dated 16th ‘March, 1953, was also addressed to Shri Daya Chand Jain, Chiéf 
Administrative Officer, East Punjab Railway, Delhi, along with a copy of letter 
No. P-1/5/3-I1, dated 14th March, 1950, ’ 

As 8. result of this correspondence, we got an order for 50 “MBVG” type 
Brake Vans. ही 

(iii) We addressed &' Circular letter, dated 16th March, 1950, from the Secre- 
tary to Government Punjab, P.W.D. Irrigation Branch, Simla, to the Offices of 14 
different Departments giving our capacity-in different sections, the description of 
machinery installed in these workshops and the jobs that can be undertaken here. 

ग) We wrote 10 the Director of Agriculture, Punjab in May 1952 

- (v) 'We advertised in the following papers giving details of the machinery' 
installed in these Workshops and the work that can be executed here in J uly1952 :- 

1. Journal of the Indian Institute of Architects, Bombay. ) 

Calcutta Engineering & Industries, Calcutt‘a. _ 

Indian & Eastern Engineer, Calcutta. 

की
 
एन
. [

० 

Indian Engineering, Calcutta. 

5. The Journal of the Corpos of Indian Electrical & Mzchanical Engi- 
neers. o 

(सं) We addressed 8 letter to Messrs. Harold T. Smith, Washington (ए.5.) 
in February 1953 in reference to advertisenient requesting 10 consider the possibility 
of manufacturing  certain equipments such as centrifugal pumps and sluice 
valves relating to tube-wells for which order had been placed on them, 

(vii) Letter No. P‘-1/5/3-I-I, dated 18th July, 1952, to the Tata Locomotive & 
Engineering Workshop, Jamshedpur, offering capacity for the Steam Road Roller 
and Locomotive components. . 

(viii) We wrote to Chitranjan Locomotive Works in May 1953 offering our 
capacity for manufacturing and machining of Locomotive components. 

We exhibited our products and ad_vertised our spare capacity in the various 
Exhibitions :- * ° o 

रे 1. Industrial Exhibition held at Delhi in 1951. 

2. Indian Railway Centenary Exhibition held at Delhi in 1953. 

Also made publications in the following papers :- . > 

1. The “Hindustan Times.” 

" 2. The “Statesman.” _ 

3. .The “Amrit Bazar Patrika.” 

The Railway Exhibition Guide. Q > 

्जु 
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Under 5-Year Plan, as a result of our wide publication we received an enquiry 

for Gates and Gearings for Gangapur Dam and we have since submitted our 

quotations in December 1953. The Chief Engineer, Elect & Mech Department, 

Rajasthan, Jaipur has also sent us a communication dated 31st December, 1953, 

enquiring into the possibility of fabrication of 66 K.V. Towers during this year . 

We are already doing enormous work in connection with the Bhakra & 

Nangal Projects and Harike Barrage covered under 5Year Plan. 

D.O No. 10-WS/1240/52,dated 5th May, 1953, from the Chief Minister, Punjab, 

to the Prime Minister of India, New Delhi, on the subject G.C. W. Possibility of bigger 

production. As a consequence of which a circular was issued to various Ministries 

in the Country. 

We have received enquiry from the Secretary , Assam Government P.W.D. 

for 25 Nos. Gates. s 

The Superintendent, Government Central Workshops, interviewed Chairman, 

Raflway Board, in the end of November 1953 where it was assured that order 

for 100 Nos. B.V.G. Wagon will be further placed on us. 

We are contacting Northern Railway authorities at intervals for load and our 

30 per cent to 40 per cent capacity is already booked on their work for which 

we are getting regular orders. 

We undertake manufacture and supply articles only against orders placed 

by various Departments and it is not practicable to manufacture and stock  such 

requirements in our stores as the requirements have very wide range of variation. 

Also it will burden our stock considerably for which the funds may not be available 

and 8150 it will increase the azount of interest and other charges abnormally. 

c(i) The jobs that we have refused were of negligible value and are not worth 

mentioning as all these jobs were ordinarily procurable in the open market and were 

not suited to our capacity except for some D.G. S& D. Tenders which were refused 

on account of small quantity or we have no facility to do the jobs such as steel 

castings etc. 

c(ii) It is known fact that there is always a difference in the workmanship and 

quality of work in the products of different firms and thereby a variation in the cost 

and, therefore, it does not need much explanations from our side. Ours being a 

Government concern; having no interest in profit making, we produce articles 

strictly to specification and drawings and our inspection is impartial and more 

rigid in order to avoid any adverse report at a later stage whereas, on the contrary 

in other private factories, the main interest is the profit by offering the goods to 

acceptable quality and with a bit of giggling with the indentor. In support of our 

argument, we reproduce below a para from letter No. 22567, dated 30th September 

1953, from Shri D.C. Sharma, S.E. Public Health Circle, Punjab, Simla, to the Con- 

troller of Stores, Punjab, Jullundur City, in which he has admitted that our quality 

of work 15 far superior to the goods supplied by the market :- 

“The locally made castings were, however, found to be very defective and _ 

even cast iron materials like surface boxes, etc, got manufactured by us from the i 

Work Centres at Nilokheri and Panipat have not stood up the heavy loads of vehi- 

cular traffic on the roads etc. Most of the lids of these surface boxes have either 

got broken or their hinges have got damaged. I have, therefore, no hesitation in 

stating that both the quality of the raw materials used by the Central Workshops 

85 als> the workmanship of the products turned out at these Workshops is far super- 

jor to those in the ordinary Work Centres etc.”
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. Regarding,all the.structures, a manuficturing job comprises of 3'prime.ele- 
ments,, Labour,. Material and Ovérlieads. A regards labour and material; these 
are-estimated with reference to.diawings etc in the'usual way. As regards the: third: element. of Overhead chiarges, this- has.been deéalt. with fully,atlengtliin para S1{b). 
It is not possible for thése Workshops to compare फिट rates-quoted with the'rates of:private manufacturers in.all cases but wherever incidentally this has been done, 
we have found our rates.to be not unfavourable with'those of private manufacturers., 

(2) Regarding reply to question No. 2 it may be stated’ that at present full 
indirect expenditure 15 recovered yith reference; to.the. quantum of load as existing 
from-quarterto quarter irfespective.of the maximum or:normal, capacity, of load.. Maximum and: normal capacities. of; the'workshop have not.been determined’ at. present nor has the expenditure comprising (both variable and Tixed charges) been de-- termined with reference to that maximum and normal capacity. Maximum capa- city would, represent the peak load-that the shops would be.able to undertake if workingsfull time with no machines remaining idle for any part of the working; time:  As this is not possible:and all factories.function-at less,than fill capacity the overhead charges-would be determined-with reference only. to normal capacity. which may represent about.80 per cent of the full.capacity. But naturally this normal; capacity varies from time to time due to changing position of demands and indents. The ratesiof over-head.changes.estimated with. reference to. the normal capacity would represent-normal, overheads.. - ' 

The differnce between the total recovery of overhead charges on actual ऋण done at normal overhead.charges.and. the actual . indirect  expenditure. (varia- ble and fixed) would. represent the 1055 due to idle capacity. This would Have to, 06 shown. as.such.n the proforma accounts if the present system were to be changed over in, favour. of. the above,menfioned’ system.. 

* (3) The requisite information in respect of machinery and stores 15 given in the statement enclosed... . ' . 
(4) During 1950-51 so-called: Commercial: Overheads were levied at an over- alll. percentage:of. 300 against the actual over-all percentage of over head charges. on Productive Woork of about 525. This had net the desired effect in loading, the, factory to the maximum capacity and resulted in the big drop of profit.excluding, interest charges. 

As.for.the year 1951-52 the;overhead charges,were levied with.refexence tothe- indirect-éxpenditure:of-the year' 1950-51; instead ofr onithe basis of such. expenditure incurred during: the-year. 1951-52. The aver-all percentage thus levied: under sanc~ tion-of Government: was: 420against the, actual percentage. (of 1951-52) of 443. Besides: this.there was, a-strike-in. the workshops for-over. 1} months.and. there 'was also less production: due primarily.to the: job. of Steam- Road. Roller GComponents, having-come to a. closing stage: during thiswperied and the shops zemaining less, loaded. o : 
The Annual Proforma Accounts,for ‘the year-1952-53 have not yet:been-com-» ‘\ piled-as: certain-audited figures are still awaited from, the Office ofi the Accountant- General, Punjab, Simla, but so far-as cam be seen.from.the date available in this, R office it is expected that there would be no'loss during this year and there might g ctually be profis. . . 

जा 
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" ANNEXURE ‘A" 
I. BREAK'UP OF FACTORY CHARGES, 1952-53. 

(1) Interest on Buildings including land 

(2) Interest on Machinery 

(3) Interest on Semi Outlay- _ 

(4) Depreciation on buildings 

(5) Depresiation;, on; Machinery including, furniture. _ 

("6\);Maintenancc and Repair to;buildings 

(7) Mzaintenance and Repair 10 Machinery 

(8) Establishment including cost of Police Guard consultation 
fee-and Contingencies - 

(9) Share of Chief Engineer, Establishment. andy Pensionary 
charges . 

(10) Audit and Accounts Charges 

(11) Deduct Miscellaneous Receipts on ’account of rent. etc . 

Total 

II BREAK UP OF OFFICE CHARGES, 1952-53. 

(1) Interest on, Offices buildings including land 

(2) Depreciation on buildings 

" {3):Maintenance and Repair to Buildings 

(वी) Establishment including Contingencies 

(5) Share of Chief Engineer, Establishment and Pensionary 
charges 

Total 

TII. BREAX UP OF GENERAL CHARGES, 1952-53. 

(1) General shop Labour. 

(2) Material 

Rs 
1,42,280 

_ 2,52,828 

30,568 

46,652 

3,06,363 

1,79,484 

2,15,842 

. 6,82,755 

60,464 

28,191 

1,09,248 

.. 18,36,179 

3,459 

1,102 

« 3,013 

3,21,013 

28,401 

3,56,988 

3,45,583 

2,12,260 

Note—Both the above two comprise expenditure on the following heads:— 

(a) Cost of Unproductive Labour 

(b) Small Tools (New supplies) 

(०) Cost of consumable Stores 

(d) Cost of Running Yard Crane and Inter-shop Transport. 

(¢) Miscellaneous equipment and moveable Shop fittings. 

(f) Repair and Carriage of Tools and Plant and Furniture. 

(3) Electric, Air, Water and Hyd. Charges 
@ 

Total .o 

1,22,812 

6,80,655 
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I. BREAK UP OF SUPERVISION C‘_HARGBs, 1952-53. 

(1) Interest on Storc’Buiidifigs including land” =~ - = .. 21,745 

(2) Interest on Machincry"‘ - 7"... « - 2,000 

(3) Depreciation on Machinery : o0 723,075 

(4) Maintenance and Relpair to Machinery ~ *' -~ ~ .. = 1,854 

(5) Establishment "०"... «« 3,” 90,257 

’ (6) Share of Chief Eng’in‘eer","EstablisBment and Perisionary charges ! -. 7,990 

= ‘Total™ ' F v . a7 1,26,921 

II. BREAK UP OF STORAGE CHARGES, 1952-53 

(1) Care, Custody and Handling of Stock, Cost of Leave with 
pay, lighting and Water Charges ) T "87,634 

(2) Depreciation on Buildings ) - . 7,606 

(3) Maintenance and Repair to Store >Buildings _ .. 3,524 

(4) Losses on Stock . ’ 14,196 

गुणा लि . 1,12,960 

III. INTEREST ON STOCK 1952-53 A'nAnNual interest लि 

Total Value of Stock - .. 1,69,487 

L
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¥ Surplus machines with Government Central Workshops, Amritsar 

Serial 1 ype and make of machine ‘_—_-_T—__. Fy. Block Book 

No. ) Reg. No. value 

I Rs 

1 | No. 2} B. vertical milling machine (Kearny and Tracker 

Milwaukee, U. S. A) .. | HM/49 .. 20,871 

2 | Vertical turret mill (Rogers Machine Works, U. 5. A) .. | LM/ .. 7,045 

3 | Apron Lathe (Grasham and Craven, Calcutta) .. | BM/102 .. 742 

4 Ditto .. | HM/103 .. 742 

5 Ditto .. | HM/104 .. 740 

6 Ditto .. | HM/105 .. 740 

7 Ditto .. | HM/106 .. 740 

8 Ditto .. | HM/107 .. 740 

9 Ditto .. | HM/108 .. 740 

10 | Crompton Parkinson 10 HP 3 Ph. 50 cycle V. 440, 975 

RPM No. 929—6 . | HM/131 .. 268 

11 | 4 spindle vertical drilling machine (Canadyotto, U.S.A) .. | LM/67 . 1,132 

12 | Capstan Lathe (Warner and Sewessey, U.S.A) .. | HM/129 .. 5,041 

है 13 | Pig 745 Slot Hydromil (Jones and Lhipman, England) .. | HM/66 .. 5,640 

14 | No. 2 Turret Lathe (Warner and Swessey, U.S.A.) .. | LM/87 .. 734 

15 | No. 2 Turret Lathe (Warner and Swessey, U.S.A.) .. | LM/88 .. 732 

16 | Turret Lathe Model ‘A°* Libby (International Machine 

Tool Company, U.S.A.) .. | LM/19 .- 18,676 

17 1 N. D. Turret Lathe (Alfred Herbertt, U. K.) ..| LM/81 . 3,318 

18 Ditto ». | LM/82 .. 3,096 

19 | Die sinking (Vertical Mill:r Machine) Pratt and Whitney | TR/65 . 740 

20 | Plain cylinderical grinder (Cincinnatli, U.S.A) .. | TR/60 . 6,832 

21 | Gas Producers (O.F. Amritsar Manufacture) .. | BS/45 .. 20,324 

- 22 Ditto .. | B5/46 .- 20,324 

23 Ditto .. | BS/47 .. 20,921 

24 | Vertical boiler .. | BS/59 . 8,474 

25 | Plain cylinderical grinder M. T. and Co., U.S.A. .. | MW/10 .. 3,094 

26 | Horizontal Milling Machine (Archdal, U.K.) .. | MW/32 .. 8,886 

27 | Centre Lathe SS/SC (John Lang, UK.) .. | MW/44 ५. 6,352 

28 | Motor Generating set with Starting Panel (G.E.C, UKJ) .. | BS/14 .. 

29 Ditto \ .. | ह3/15 .. } 884 

30 | Tool Hardening furnace oil fired (All Days and Onions, 

UK) - ’ .. | HT/15 .. 7,218 



.- 20! 

Sarial! * “Typé'dnd make'of machiies 4 - Fy Block ल् *No. 
‘l" "Reg. - No. Value - - ey , 

) . Rs 31 | Anuealing and Hardening Furnace Qil fired twin chamber _ _ (All Days and Onions, UXK) .- | HT/16 1,958 
132 | Charles Fayler-Manel Spi'nm'ng Lathe'('U.K.‘) Misc/31 o 1,746 
33 ' Ditto L .l «|. 1,748 

~ 34 | Ditto «न | Misc/33 .. < 1,426 
» 35 | Motor generator converter Sec. . | Misc/34 192 

36 | Penotos .,;Accetelene cutting machine Universal type N *‘WESSER’,'U. K.) 
-+ | Misc/38 2,231 

- 37 , No. 1 Edgwick Arbor Press Alfred Herbert, UK. .. | Misc/50 . 128 
38 "' Ditto .o | Mise/st .. 128 
39 ' Ditto - | Misc/52 128 
40 Ditto - | Misc/53 . 128 

_ 41 Ditto - | Misc/65 .. T 832 
42 Ditto _— + {Misc/56 ... 773 

. 43 No. 3 Edgwiok Arbor Press Alfred,Herbert, U. XK. न. Misc/49 ..., 586 
44 | ‘KODAK’ Identification Gamera (M/8-Kodak Ltd;, UK., -Misc/162 .. 1,466 
45 | [Electric Magnatic Separator,Mf‘d.; in -Ordnance Factory, . , Amritsar : ‘ कर न | "Miasef170 .. 9,085 
46  (Cross Tube vertical boiler ‘Boag wright Boagand Ccm.,’ . ' Jahannesburg . w. | Misc/176 .. + 4,015 

" 47 | Electric Hedyy Hair pin furnace; (Wild . Barfield Electric Furnaces Ltd., UK.) i - o« | "Misc/179 " .. 1,104 “- 48 | S/H G.1. P.Projector. .. | Misc/180 " 7,333 
49 | Wall Work'gear generator N6, 2 H. ‘Wall Works and Co.,| =~ °© - UK. 7 

(- HM/S3 . 2,403 
. 50 Vibrating.Ridole Sand Sieving Machine O./F.,, Amritsar ¢« | ESI2 न. | 1* 2,714 ८०51 Ditto FS/3 el 2,714 

52 | Tumbling Barrel OFA Mfg) FS/6 . 4,593 
53 | Drying Cabinet O.F. (Mfg) .. | HG/j§ .. 5,513 
54 | Vertical drill,Corona, U, K.~,(Al\fred__‘Herbert) .o H:G/? . 440 
55, Sensitive Benet Drill, Alfred Herbert UK..type'H' . - .., HG/9 1,132 56| Electric Seam Welding machine Co न | S8/3¢ ..}~ 22277 
57:| Avery type A.880 Hanging, dial scale installed- circular | - .| spring ballance No. 19823 ~ ° ला PMisena2 "व - 4,100 
58’ Electroplating \plant with the necessary equipm’efn't for ) ) Nlckle_and hard-,clhr\o,me Electroplating. suitable for, लि | : ,operating.440/440 vols, 3 phase, 50 ¢ycle = - - - Misc/47 

कि नि विविध विविध «| 20,135 

D T S 
बदन 

वि
 
N
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Serial Type and make.of machine Fy. Block Book 
No. Reg. No. Value 

. . ) Rs 
59 Buffing Machine . Misc/41- .. 110 

60 | Single roll coke crusher (O.F: Arsr: Mfg.) Misc/151« . 7,029 

61 | 24 Nos., 357 dia exhaust fans with motor. .. . 24,326 

62 | 2 Angle straightening machines.(Joshua-Bigwood)- .. .- 73,665 

63: | Crompton parkinsan motor Misc/172 .. 

. 1 3,088 
64- Ditto~ Misc/173° .. |} 

65 | Metal cutting:band sawing-machine (Walls, U.S:A;) Fs/17 3.914 

66 | 4 Spindlé vertical drilling machine (Canedyotto; U.SA)) . LM/66° 3,272 

67 | No. 0. G. Automatic:screw:cutting.machine (Brown. . 1 . 
and Sharpe, U.S.A. LM/43 .. 16,380 

68 | Bench drill (Alfred Herbert, UK MW/60 933 

69| Buffing machine _ .. |.Misc/1400 ... 111 

. 7०८ High Sand Blast equipment (Tilghems, ULK=) . .. | Misc/88.- 22,804 - 

71 | U. G. D. Drilling machine (Wilham Asquith, U.K.) HM/74 6,778 

72| Worm thread milling machine (Craven, U.K.) HM/59 . | 24,246 

73 | Plain Hydromatic milling machine.(Cincinneti, U.S.A.) .. | HM/13 30,179 

74| Surface Grinder (Lumsdon, U.b A) HM/83 . 25,350 

75 | Vertical boring and Turning mill-single. Rapid production: , 
(Webster and Bennet, U.K:) LM/4 9,267 

76 | Capstan Lathe {Warner and Swessey; प2.85::) + HM/128 .. 4,967. " 

76-A Ditto .. | HM/130~ 4,981 

77 | Slotting machine (Bentley; -U.K.) LM/6 2,424 

7% | S.type Kearns Harizontal, surfacings Boring.and Milling 
machine (H. W. Kearns, UK.) HM/5 . 2,396 

79-| Kearns.O.P.G./2 type Horizontal: machine :(H.W. Kearns;, 
.K) - .. | LM/60 . .. 16,929 - 

80 | No. 0; G. Automatic Screw cutting machine ‘(Brown and - 
Sharpe, U.S.A.) पु. कट .. 16,380 

81 | Capstan-Latlie (Herbert,.U.K.) MW/57 .. 3,598 

82 | Salt Pot Misc/260 .. . 

Misc/260/56. 261/57, 262/81, 263/8t,: 264/73,, 265/73 to | Misc/269- 672 
and Misc/266/73,.267/73, 268/54,269/52 

83 | Electrical equipment Motor reversing controllers-resistances . 22,965 

control, panel, brakes) for3 Nos.'5 tons cranes, 2 Nos. 3 (एडा:) 

ton cranes . 14,535 

- . (E»t.) 

. Total . T e .o 6,18,553 ° 



cexlii 

ANNEXURE VIl  _ 

Note regarding savings in respect of Grow-More-Food Schemes—Grants for Con- 
struction of Local Bunds, Drainage Works, Destruction of Wild Animals, etc. 

A lump sum provision of Rs. 5 lacs was made in the budget for the year 1950-51 through the Schedule of New Expenditure for the Construction of Local 
bunds, drainage works etc. in the State. The savings of Rs 40,000 . out of the 
allotments for the year 1949-50 was added to the provision of Rs 5,00,000 which was 
sanctioned to be utilized up to the 30th June, 1950. The following allotments were 
made to the various Deputy Commissioners up to the 31st March, 1951 according 
to the demands received from them during the course of the year:— . 

, , Rs. 
1. Construction of Badshahi Nahar in Gurdaspur District ‘e 20,000 

2. Digging of new channels for'drainage of water from the villages 
Mari Megha Udhoke, Basarke, Hamdal etc. in Amritsar District 64,495 

3. For the construction of 8 irrigation projects in Ambala District .. 19,000 

4. For rcpai.rs to Changarwan canal in Hoshi.arpur District ) . 20,000 

5. ' Construction of Jhallars on Bain in Hoshiarpur. District .. 14,800 

6. Construction of bund at Nasrala Cho . .« - 30,200 

7. (Wat Bandi) Grants for the constructioAn रथ ठाकंग88० etc. in Hoshiar- 
--pur District 25,000 

8. For repairs to Kuhls and constructions of new ones in Kangra 
" District . 13,125 

9. . Repairs to Shershah Janti Band in Rohtak District BN 6,000 

10. Drainage of rain water from Raya area in Jhajjar Tehsil of 
. Rohtak District . 5,000 

Total .o 2,17,620 

Against the disbursement of Rs 2,17,620 plus Rs 40,000 out of the allotment. of the previous year (total Rs 2,57,620) the local officers reported an expenditure of Rs 1,59,703 only. This resulted in a saving of Rs 97,917. To this amount was added- the unallotted balance of Rs 2 82,380 thus resulting in a total saving of Rs 3,80,297 out of the total allotment of Rs 5,40,000. The saving of Rs 3,80,297 may be explained below:— 

(i) In September 1950, the Deputy Commissioner; Kangra, asked for a sum of Rs 74,454 for the execution of certain schemes in connection with the cons- truction and “r2pairs of kuhls in his district during 1950-51. The case was referred to Irri.gation Branch for their comments and a sum of Rs 74,454 was earmarked 
for this purpose out of the reserve, Wwith the Development Drpartment. The Chief Engineer, Irrigation Branch, later turned-down the Deputy Commissioner’s request on the 10th February, 1951 on account of technical flaws in those schemes. As the second list of excesses and surreaders was forwarded to Finance Department on 24th January 1951, the sum of Rs 74,454 reserved for the purpose could not be accounted for therein as a saving, 

A\ 4
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(i) In the 3rd meeting of the Increased Food Production Committee 
held on the 28th December, 1950, the Chief Engii eer, Irrigation 
Branch, was asked 10 put up immediatcly minor 1rrigat.ion schemes 
like construction cf bunds etc. in every distnct. Accordingly a sum 
of Rs 2 lakhs was set apart for these schemes and could not be 
surrendered in the second list of Excesses and Surrenders 
in January 1951, in the hope that the money would be utilised in 
the schemes to be prepared by Chief Engincer. But the schemes 
were not received from the Chief Engineer 1 spitc of a reminder. 

(iii) By the लाएं of March, 1951 the Deputy Commissioner, Kangra, inti- 
mated that he was not in a position to utilise the allotment of 
Rs 13,125 for the construction of kuhls in his district during the year 
1950-51. It was then (00 late to surrender the amount. 

(iv) उप the middle of January, 1951, the Peputy Commissioner, Ambala, was 
asked to go ahead with the construction and repairs of Projects with 
the amount of Rs 19,000 already placed at his disposal, if the 
proposed projects were to 06 undertaken on contributory basis. On 
the 27th January, 1951, the Deputy Commissioner intimated that the 
projects would be undertaken on contributory basis i. e., free 
labour will be supplied by the wvillagers. He, therefore, wanted 
formal sanction 10 the cxecution of the scheme, which was conveyed 
to him, with the concurrence of Finance Department on 20th 
February, 1951. The Deputy Commissioner, however, did not start 
the work before the formal sanction reached him. The time left 
being too short, the Deputy Commissioner did not utilize the amount. 

(v) Out of the sum of Rs 64,495 the Deputy Commissioner, Amritsar, 
could not utilize the sum of Rs 13,970 as the existing sight of one 
bridge over Mari Megha drain was not suitable, while the Zamindars 
did not agree to give their land for the alternative site 
selected by Irrigation Department. 

(vi) Out of the allotment of Rs 5,000 for the construction of drainage 
of rain water from Raya area in Jhajjar tehsil, the Deputy Com- 
missioner, Rohtak, reported a saving of Rs 1,808 due to the prepara- 
tion of incorrect estimate by the Executive Engincer, Public Health 
Divisiory Rohtak. 

(vii) The sum of Rs 20,000 could not be utilized by the Deputy Commis- 
sioner, Gurdaspur, on the repairs of Badshahi Nahar as the Irriga- 
tion Department found the amount of Rs 20,000 too inadequate 
10 execute repairs to 40 miles long canal. The Deputy Commissioner 
Gurdaspur, therefore, proposed that the management of this canal 
be taken over by the Irmgation Branch. Irrigation Branch was 
accordingly consulted immediately. Irrigation Ekranch’s comments 
were received when the second list had teen submitted. The 
matter being a policy question it could be settled only after consulting 
the Zamindars of the illaqa, as it affecied their rights. TLe settle- 
ment of this question is still under consideration. 

(viii) A sum of Rs 37,940 could not be utilized by the Deputy Commis- 
sioner, Hoshiarpur, as the construction of certain Jhallars on Beins 
and construction of Bunds at Nasrala Cho were extremely ce'ayed 
by the floods in the river Bias.
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- . A gum'of Rs2,00,000'was pravided through the Schedule of'New Expenditure 
हा the budget for the year 1950:51°for the destruction-of wild animals i. e., monkeys. Out of this amount (RS 2* lakhs) sum- of Ris- 1,48,500-was- distributed to the various Deputy Commissioners and the balance of Rs' 51,500 was-kept in-reserve to meet emergent demands. " As no demand was received the reserveiof Rs 51,500 and a sum of "Rs"13,000 surpliss to the requiréments of the Commissioner;-Jullundur Division, total of Rs 64,500, was-suriendered in the second-list, of: excesses and:surrenders with the approval of the Increased' Food: Production- Committee.- Qut of the balarce amount of Rs 1,35;500- the Deputy Commissjoners reported :a-further saving of Rs 68,500. The 08,500, e reasons for this savings are reported by the Deputy Commissioners as under:—+= - - दि 

(i) The Dépiity Comrissiorier; Hissar; refunded-a-sum-of-Rs 19,800 10 the 
freasury in the month of February and March; 1951 85 he felt that 
in spite_of his best_efforts there was 10. scope for utilization of 
this aniount ~ as. the religious-minded péople did:not cooperate in 
Killing- monkeys. ~ दे 

() The scheme of killing'monkeys on- reward-systém-hadibeen introduced 
- and the' Deputy Commissioner expected-that the-allotment for this 

, एपफृठह भणाात 06 exhausted’- in that year in-Ambala District. The 
' reward system, however, failed: and the Deputyt Commissioner T switched 00 10 ‘Shooting squadsystem?in- February, 1951. The B sumn’ of Rs 137909 could not therefore be-utilized: 

(iii), The saving of Rs 3299 feported ‘by:the-Deputy: Commissioner, Kangra, 
"7 "was'due’to the fact that cartridges-werc. hot-available in the market 

and_therefore the, amount could_not be utilized. Moreover the 
people did not-take- interest in the kil 1g-of TRonkoys(cu: to heavy 

" rise,in the Cost of cartridges) at a rewred of ‘Rs ‘2 permonkey. 

एफ) The Deputy- Commissjoner, Karnal conld: fiot 'spend a sum of 
Rs 11,171 out of the total allotrhent of Rs:25;000-by:the 31st March, 
1951 as the sy tem of granting of reward at the rate of Rs 2 per monkey killed' did Aot <work well.' 

(v) The saving ;of Rs 11;308-5-0 was reported-by the- Deputy Commissioner, 
’ Gurgaon, due 10 'the fact'. thit the ‘Peoplg did' not-help fully in killing 

the monkeys 85 anticiapted, on religious grounds:.--- 

‘. (vixThé saving:6f Rs 9;012-110 wasreported-by:the Deputy Commissioner 
" "Rohtaky " It'was expldined :thdt-the amdunt could not be utilized 

due to, correspondence-with' Government Tegdarding killing of deer. 
The' proposal, 'of ‘the' Deputy Commiissioner.-was received by ths 
Development D :partment i the middle of Match:- The matter was 
discussed in-a-meetiig-where लि. Mi.. Dy F. C.'D., F..S. A, D. 5. 
D.; and ‘Direstfor,_of *Agriculture, were'-présent--and: after consulting 
F. D:in, the matter orders were communicated to the Deputy Com- 
missioazrs in -Ap:ily 1951 
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ANNEXURE IX 

Note on the Working of Jail Factorizs:in (he-State 

‘ Prisoners confined 1n the Punjab State Jails are employed on different types 
of work, a list of which is enclosed. These industires in Jails are designed to prc- 
vide work and training for prisoners in different handicrafts so that they may learn 
some type of work during confinement and after release may be able 10 earn 

“their livelihood by ‘honést means. There is also the idea to employ prisoners 85 
ussfully as possible in mzeting requirements for Jail maintenance. These indus- 
tries being carried on by manual labour are less profitable as compared to the fac- 
tories equipped by machinery. There is a good deal of scope to improve and ex- 
pand Jail industries and thus employ prisoners more usefully by 1ristalling machinery. 
Bt -this involves additional expenditure and employment of extra technical stafr. 
0 1723 3 has 9350 ad)roachad for ap)ointing a whole time Director-of Jail Indus 
trizs, who when appointed will bé able to reorganize Jail industries and introduce 
31531 other industries in Jails, which are more remunerative in character and pro- 
४105 greater mz2ans for the rehabilitation of prisoners after release. 

2. Daily average expenditure for the year 1952 on ‘an 'ordinary prisoner 
(convicted and under-trial) 1n-the Jails of the State was Rs 1-3-0 as एटा detail given 
below :— 

Rs a. p. 
(8) Dietary charges .. 0 7 3 

(b) Clothing & Bedding 01 6 

० Hospital. .. 01 3 

" (0) Sanitation . 0 0 3 

(e) Supervision charges .. 0 6 9 

_ (f) Moving charges .. 0 0 4 

४) Contingencies .. 0 0 6 

(h) Travelling Allowance 0 0 2 

(0 Extraordinary charges for livestock and tools .. 001 

(j) Miscellaneous Services and Supplies .. 0 0711 

Total .. 1 30 

3, About 90 per cent of the articles manufactured in the Jails of the State 
are either supplied to the Jails at raw matenal cost or-sold to other.Government 
D:partments from whom no labour charges are recovered. 10 view of this it [5 not 
possible to work out the average earning of a prisoner. Nevértheless the Depart- 
ment is saving a substantial amount of money by employing prisoners to meet the 
requiremants of Jails which if obtained from other sources would involve payment 
of labour and profit. ‘ 

Therz 15 a proposal to introduce wages system in our Jails under which the 
' -prisoners would be paid daily wages in eonsideration of the type .of work on which 

they would be employed and the quantity and quality of the manufactured articles 
turned out by them or other useful servize rendered for the maintenance of the Jail, 
This will, however, require extension-of the present Jail industries and will be taken 
in hand as soon 85 a Director of 1:11 Industries is sanctioned by Governtnent,
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/ List of industries carried on in Puniab (India) Jails. 
Textile, Towels, Dusters—Zentral Jail, Ferozepur and Ambala. 
Dasuti Gahra)—Dustrict Jail, Ludhiana and Delhi. 

Newar. Central Jail, Ferozepur and Ambala and District Jail, Ludhiana 
and® District Jail, New Delhi. 

Cotton Tape and Nathi Thead. all Central and All District Jails and Camp 
Jail, Yol. ’ 

Durries. Central Jail, Ambala, Ferozepur, District Jail, Ludhiana, Delhi, 
Rohtak, B.I. and व. Jail, Hissar and Camp Jail, Yol. 

Carpentary. Central Jail, Ambala, Ferozepur, District Jail, Ludhiana 
and Delhi, B.I.& J. Jail, Hissar, Camp Jail, Yol and District Jail, Jullundur. 

Smithy. Central Jail, Ambala and 8.1. & J.Jail, Hissar, ही भ 

Soap Making. District Jail, Delhi. 
[ 

Phenyle. District Jail, Delhi. 

. Leather Industries. Central Jail, Ambala (temporarily), B.I.& व. Jail, Hissar 
(temporarily) ः 

Ban and Munj Mat 

Munj Industry—All District and Central Jails excluding B. I. & J. Jail, 
Hissar. ) 

Jail Made papers and Envelopes. District Jail, Gurdaspur/Jullundur, Hissar 
and Delhi. 

Book Binding. All paper making Jails i.e. Gurdaspur, Jullundur, H'issar 
and Delhi and District Jail, Rohtak. 

Chicks making and bamboo Brooms. District Jails at Jullundur, Gurdaspur’ 
Delhi and Rohtak, Central Jail, Ferozepur, Ambala and B.I and J. Jail, Hissar, 

File laces and Tags. Camp Jail, Yol. 

Chalk Industry. District Jail, Jullundur. 

Canning of Chairs. Central Jail, Ambala. Ferozepur, District Jail, Hissar 
Rohtak, एड , Amritsar, Ludhiana, Jullundur, Gurdaspur, Camp Jail, Yol. B.I. 
and J. Jail, Hissar. 

Stationery (ink) Blotting paper, Card Board. District Jail, Delhi. , 

Woollen Carpets. Central Jail, Ambala. ' 

Woollen blankets and other winter woollen clothings for prisoners. Central 
Jail, Ambala. 

Pilchi Baskets. Central Jail, Ferozepu’r’. 

Ta'iloring. Central Jails, Ambala, Ferozepur, District Jails’, Ludhiana, Delhi, 
B.1.& J. Jail, Hissar and Camp Jail, Yol. 

Dyeing. Central Jail, Ferozepur and Ambala. 

Wool spinning. District Jail, Hissar. 
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Moskil Al Jails. 

Haver sacks. Central Jail, ' Ambala. 

Iron Beds for Hospitals. Central Jail, Ambala. 

Mosquito Nets. Central Jail,” Ferozepur. 

Delbi Charkhas. Central Jail, Ambala, B.I. & J. Jail, Hissar and-District Jail, 
elhi. o 

Woollen Socks and. Jerseys ~ for Better. Class. Prisoner. .and ~ Warders. 
‘Women Section of District.Jail, Ludhjana. 

Shuttle cocks. District’ Jail, Jullundur. 

"Nails Amritsari. .Central Jail,’ Ambala. 

“'Straw covers for 2 Ib bottles. . District' उड़ा; Gurdaspur. 

Tents. ~ District’ Jail,” Jullundur. 

Sutli. ' District Jail,’ Jullundpr.
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ANNEXURE X 

Note regarding 1055 in the transaction of cl_oth by the Police Department. 

Audit Report, 1952, 
v 

s L—_‘——_—\St’.fia‘] Page Para | Observations made by the Public Accounts 
No. Committee 

4 | 2223° 39 The Committee would like to know (a) whether the 
orders for 80 bales of Khaki cloth were placed on 
the Textile. Commissioner by the Police Depart- 
ment; (b) whether the orders indicated clearly the 
specifications of the cloth; (c) whether the cloth 
before it was despatched by the mill was not inspec- 
ted by the Inspectors of the Central Government; 
(d) under what circumstances was it necessary to 
make arrangements with a private dealer to take 
delivery of thé cloth; (e) why was not the delivery 
of the cloth taken direct by Government on payment 
of the cost through book débit or other means 
adopted normally for the adjustment of inter- 
Governmental transactions; (f) what exactly were 
the specific defects in the cloth for which it was 
not found suitable for use by the Police Depart- 
ment, (g) the name of the merchant who took 
delivery of the goods initially ; (h) the name of the 
merchant 10 whom it was subsequently sold. 

The Police force, after the partition, was left precariously clothed and conse- 
quently an emergency indent for the purchase of articles of clothing was sent to Chief 
Secretary with a request to make arrangements for its immediate execution. In 
view of the urgency of the matter the Chief Secretary passed on the indent offi- 
cially to Director-General, Food and Civil Supplies, Punjab and the latter officer 
made a telegraphic request to the Textile Control Officer, Amritsar at Bombay to 
make arrangements for special purchases of the cloth for use of the Police and its 
despatch to Jullundur. On the request of Textile Control Officer, the Textile Commis- 
sioner, Bombay, M/s Hardev Dass Tejpal, Bombay consigned 96 bales in lots of 

* 80 and 16 to the address of D.M., Jullundur. The D.M., Jullundur, on 18th Decenber 
1947 authorised M/s Vishwa Nath & Bros, Ram Mandi, Jullundur, to take delivery 
of 80 bales, which they did. The delivery of remaining 16 bales which were not 
purchased by the Police was taken by another firm. The bill of the firm for the supply 
of 80 bales amounting to Rs 95,787 was paid by the Police Department from the ' 
clothing and equipment fund and the cloth received by S. P., Jullundur. On checking 
ulop htht: consignment, 80 bales were found to contain the following types of 
cloth :— 

1. Drill Khaki .o 5 bales 

2. Dirill other than Khaki .o 19 bales 

3. Latha Coloured .. 44 bales 

4. Coating stripped . 12 08165 

Total .. §0 tales 
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No opportunity was afforded to this Department to check up the contents 
, of the bales prior to payment and the entire arrangement for the supply of the cloth 

was made by the Textile Control Officer and the Textile Commissioner, Bombay, 
through D.M., Jullundur. Only 5 bales of Khaki drill were considered to be of 

Police use, and the remainder useless for all intents and purposes. This Khaki 
drill was also subsequently discovered to fade on washing. As the supplies 
had bsen arranged by the Civil Supplies Department, the Director, Civil Supplies, 
Punjab, was requested to arrange for the disposal of the cloth and refund of the cost 
paid by the Police Department. The matter, however, remained under correspon- 
dence with the Civil Supplies Department, as they tackled various sources but no 
body came forward to purchase this cloth. As-it was deteriorating and the prices 
gradually declining, it was sold out.at ex-Mill rates, which resulted in a net loss of 
Rs. 11,406-10-3. The State Government to whom the matter was referred, after 
consulting the Civil Supplies Department accorded sanction, as a special case to 
the writing  off of this 1055 of Rs 11,406-10-3,—vide their letter No.11097-H-51/ 

8432, dated 22nd November, 1951. o 

(a) The orders for the supply of 80 bales of khaki cloth were placed with 
the Director-General, Civil Supplies who, in turn darranged the supp- 
lies from Textile Commissioner, Bombay, through the Textile 
Control Officer, Amritsar at Bombay. - - - 

(b) The orders clearly indicated (16 इ6०8088015 of the cloth. 

(c) There is nothing on record in this ५0० to show whether the cloth was 
inspected by the inspectors of -the Central Government. Presum- 
ably this was not done owing to unsettled conditions prevailing at 
that- time. ' - - Do © 

(d) Owing to booking restrictions, the delivery was 'arrange'd through a 
private dealer who was a nominee appointed under the Yarn 
Control Order. - - 

(e) The cash payment had been arranged by the Civil Supplies Depart- 
ment. o . . 

(f) No other cloth except Khaki drill is used for making police uniform. 
Even the Khaki cloth was of inferior quality and found to be 
unfit for police uniforms. - ' . ) 

(8) M/s Vishwa Nath & छाठ08, Rama Mandi, Jullundu,r.took the delivery 
of 8००65 initially. j : . o ’ 

(h) 80 bales cloth were 5016 to M/s Roshan Lal Kapur, Krishn‘a Cloth 
Market, Jullundur City. .
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1...Comparatively, high;price.is paid ip; the. fors.of; premivm on account of quality, of-improyed seedsat ¢ ¢fime.of purc से56..... 4 2 
P 

2. A considerableexpanditire हि, iicutred in 1he forth ठीक traneporia- tion charges as good quality seed has to 66 transported 10 agencies lying at-far. offi places.... . ~ -~ . - [ 

35+ At the time of seed; distribution,the sale rate js fixed,acccrdirg to the " marketrates as.otherwise.the.seed: Wil ot fipd a sale... 
in - (.th‘ कक L5, b,- ea.." ,t,.. ¢ o ४ e आज ‘f न्थ ० एक s . - " 4 As'the 5528 के distribut o a large number of:cultivators in tmall - quantities, there are usually some shortages. ही R हि पडा पे S व्६८ Soids. लाए e’ न ¢ 3.5 THS.Dipajtment फू. ifequired t“._og.sefl«;,sm..tr.fi,.r.eu«.g.hha,xt»-s Ren-official agents who are paid commission and godown, chaiges for storing them, as the Department has no godown or any other agency fcr o 1.sale . * v ,- , ' 1 
6. Unsold seed has to 96 disposed of by public auction thus'resulting in 8 S -loss, gver.the-purchase price.:.: . . 
(UL | दि T f . 
3(b). Have steps been taken to ensurethatitherejisao overistocking and the seeds are not allowed to deteriorate (जी 

Instructions have already been issued by this officetoatithedDeputy Directors of Agriculture that only so much quantity of seed as is likely to be sold during the sowingls"easofi-:is(vp‘um‘h_as‘éduby thémrto dyiinimise dossesw (Théy have further been instructed to dispose of the seeds left unsold immcdia‘tely*.afté‘r:theso'wing is over 10 the best interest of the Department. 

I have - collected information in regard to carry-over stcck ८0 315 March, 1953. A copy each of the statement 15 enclosed. It will reveal that the carry-over stock of Rabi seeds is negligible.  The position in regard to Kharif stocks is diffe- 

these stocks at the end of the financial year are unavoidable. 1In fact the profit and loss account of the Kharif seeds do not depict a correct position as the seed is purchased out of the funds of one financial year and sold in the other year. For ~ this very reason Profit and Loss Accounts were started to be prepared by the calen- dar year in the Joint Punjab. With effect from 1stJanuary, 1950 this Departm_cm
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3(c): .. What:are the safe stock limits- ? 

No stock limit can be fixed 85 tkese deperd on the conditicn of tke crops.: 

and variations of the demand in 8. particular seascn. The [पाए 8505 are mwace at 

the time of harvest and the demand 15 based on iestimates at the mcment. If rains 

set in normallythe déemand maturally ircreases «and if rains fail, the' sales-teccme 

low. This Departmeht cannot afford to have the purchases at 8 later date tlan the 

harvesting-season; as.otherwise.the good quahty seed.will.rot.te availeble.ard if-. 

at all available We will be required to pay higher rates and thus incur heavy losses:<. 

3{d). Fixing respoasibility for the loss which occurred in regard 10 cotton, 

. Jowar, pyrethrum and bajra seeds due to fluctuations in their sale 

rate, and deterioration of stocks 'due to prolonged storage ? 

Pyrethrum was cultivated in the Kangra District in 1042-43. Thiscicr badly.. 

failed and thus the balance of 94 Its of seed left'over ficm tle previcis £1€ ¢} cculd 

not be 500? The matter was:feported to Government and the cost of seed viz;.. 

Rs 752 was written off as the seed lost 15 viabihity. 

As the losses were unavoidable and beyond any tody’s control, ro official 

can be held responsible for these losses. - 

4. Theincidental chargesreferrcdtoin thisyaregreylt rerizir tc (व stccks 

with the Departmenft purchased out of फिट tudget पा एल Leed “4(— Agncuine” 

It has notbeen possible to.asses 85 10 how the incidental ctarges Fave ८६८7 worked - . 

out to 3873 of the sale. My figure pertaining'to this pericd ccmes 10 atcut 25 

per cent.. It has, however,-rot been possible to. .ascertain as 0 the reasonsfor: - 

this high percentage. I am looking into this matier erd stall ccrmunicate 

the results.in due course after making enquiiies from the Deputy Direttafs - 

cf Agriculture. 

Efforts are already being made to minimise the incidental ckarges as far as _ 

possible by sending seeds torthe remote corpers from the nearest F1CCUCIT 8 CODA1ES.: . 

I am, however, pressing this point further on the Deputy Directors cf Agriculture. ' 

No incidental charges were incurred on the seed purchased out of “4C— Agri- - - 

culture” budget during 1951-52. The percentage of incidental clarges cver ६81९5 

during 1951-52 and 1952-53 on stocks purchased from «g5-A—Capital . Outlay” 

works out to'84.and=17:5 jpercentage respeotively. - 

5. TIn accordance with the orders of Government, up to 1953-54 the focd- 

grain seeds weie puichased-by ‘the IFood-and:Civil-Supplies Department-ard:stored 

in the Provincial Reserve Ceiitres:1 That dpartment madethe seed-avdilable frem- 

the P-R*Csatres:in accordance with therdistrict-wise estimated dethrand-made by the - 

Agricultural Departriient. = The-balances-leftunsoldare -the property «of the Food -. 

Depaitrient:and ‘they:generaily Sellit for thuthan:consumption -ultimately. - 

ThZre -are - no Stores with “the-Agricultural ‘Department: © Pure seeds घाट . 

purchaséd aiid supplied to the'Se€d Agehts'in accordance with theestimated demard 

of the didtriét concerned” ‘for ' distribution ‘to .the- cultivators “in. -the' "State.. 

Unsold. séed-is ‘disposed ‘of- immediately after ‘the sowing ‘season: . 

_ Like all-other seeds the estimiates. for Jowar and Bajra sceds iwere obtained . 

sufficientlyin advance. of..the.season:from the District-Agricultural Officers ard, . 

seeds distributed according to demands. - Many times it happens.that at the.sowing : 

time, seeds become available-in.large-quantity 1n.the market which:effects tke sale एन - 

Governmant.stocks. So.the :Department; is; required .to: base their .estimatcs-kecping: .
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such like contingencies in view. I give below statement shcwing the quantity of seeds supplied to the various districts and the balance left with them उपाए हा - 1950. 

Name of District | * Quantity supplied छ8818006 1लीं 

Jewar Seed— 
Maunds . .|. Maunds 

Hissar : A . * 4055 |- w39 
Hoshi-ar.pur ! — 7,143 .- 63 
Kangra 

200 . 76 - 
Gurgaon .. 7,761 | 65 . 
Rohtak N 256 |7 LT 
Jullundur , . 2,349 ) . 45 

Bajra Seed—- 

H.issar , _ 1,303 - 93 
Hoshiarpur k -338. ही . 
Kangra = .. . o I « लि . 
’Gu>rgaon 

1996 

Robtak i , 380 4 
Jullundur ) ) 464 

The above statement will show that there were ‘no‘ excess 01. 59011 stores in the districts mentioned by the Committee. 

other seeds which remained 
‘40— Agriculture” have teen zmal- gamated with the stocks purchased out of ‘85-A—Capital Cutlay’ with effect frcm Ist April, 1952. 1६15 regretted that action for non-disposal of these seeds cculd not be taken earlier: This matter will now be taken up and suitable action will te taken against the person responsible for this negligence. 

कि 

कि
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6.५ In the United Punjab, thic Department only dealt with the supply of pure 

seeds of improved varieties to cultivators. The pure seeds used to be secuied frem 

(a) Government Seed Farms (b) Big Grantee Farms which in accordance with tle 

terms of their lease were under obligation to produce and supply pure secds 10 the 

Agricultural Department (0) Many big progressive farms which had sprung up in 

canal colonies like Lyallpur and Montgomery Districts. Even though the seed of 

improved varieties supplied to cultivators, frequently used to get mixed up on the 

fields of cultivators (good and bad seed being grown side by side by them), still the 

Department had no great difficulty in securing fresh pure seed every year from the 

above sources for supply to cultivators. 

* With the partition of घाट Punjab, however, almost all the Government seed 

Farms, all the grantee farms as also'most of the big farms of progressive cultivators 

were left in Pakistan. And whatever little quantity of seed of improved varieties 

was available in villages of East Punjab also disappeared considerably, due to abnor- 

mal and chaotic conditions prevailing at the time of partition, with the result that 

the seed supply work received a serious set back. 30, immediately after partition, 

1.6, for Rabi 1947-48 the refugees as also the local cultivators had to be supplied 

with whatever seed could be made available by the Food and Civil Supplies Depart- 

mant; the main idea being not to allow any area to remain unsown, for want of seed. 

Such a position was, however, far from satisfactory, in so far as the supply of high 

yielding improved seed was concerned. It was, therefore, thought fit to collect 

whatever quantity of improved wheat 5660 we could, and then multiply the same 

in some consolidated blocks of land in different districts. Tt was thus felt necessary 

to resort to legislative measures which would compel the cultivators to sow the seed 

of only ‘mproved varieties in certain areas to be notified for the purpose from time 

to time so that not only cultivators may benefit from the same, but seed may remain 

pure, and sufficient quantity of the same be available, and the whole State may be 

covered with reasonably pure seed in the shortest possible time. Accordingly the 

East Punjab Improved Seed and Seedlings Act, 1949 was brought on the Statute 

Book and in Rabi 1949-50 about 300 villages in ten districts were notified under this 

Act, for sowing improved- varieties of wheat seed only. Thus in 1950 the Food 

Department could procure 2 lac maunds of high quality wheat seed. Besides this, 

“the Dszpartment 8150 raised about 40,000 maunds of pure wheat seed on the Depart- 

mental Farms. Thus the total quantity of high quality wheat seed available ~ in 

1950-51 was 221.945 maunds as against 54,715 maunds in the previous year. It was, 

therefore, possible to notify 1,005 villages during 1950-51 85 against 300 in the 

previous year. Similar action was taken in regard to the improved varieties of 

cotton seed. 
[n order that the purity of seed may be maintained, it was considered essen- 

tial that the Agricultural Department should handle this work from production to 

distribution and it was suggested that the seed distribution work during 1953-54 

may be entrusted to this Department. But the Government has considered it fit 

to keep this work with the Food and Civil Supplies Department during 1953-54 

also. It may be mentioned that whereas the Agricultural Department used to supply 

pure seeds of improved varieties, the seed supplied by the Food and Civil Supplies 

Department is only high quality seed and purity 1६ not guaranteed. 

The supply of pure seeds of improved varieties is the normal function of the 

Agricultural Department. The provision for the purchase and distribution of such 

seeds used to be made in the normal budget of the Department under head “4C— 

Agriculture” before 15. April, 1949. From 1949-50 onward the provision has been 

made under “85-A—Capital-Outlay.” Thus the seed which was purchased durirg 

1948-49 out of the budget under ““40-Agriculture” formed व separate unit. and profit 

and loss account of this seed was prepared separately.With effect from 1st April, 

1952 all the seed purchased from the budget under “40-Agriculture™ has been amal- 

gamated with the seed purchased from «85-A—Capital Outlay” and now only one 

profit and loss account is prepared for the entire seed. - 

7. Only those audit objections have not been settled which concern pre- 

partition claims or record lost due to partition. All the remairing audit notes have 

been disposed of. As regards audit notes for 1951-52 and 1952-53 prompt action 
1~ haina talen Far thair dienngal.
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R I.Quantity-pur-{n TQuantity 5010 ': ः . +|- cnased by, the (. by the Deptt रू . *+ Serial | .. District Deptt from from l.-4,-52[ 1-4- ,, | Reasonsfor'the balance No. "1-4-52 to | (0 314:3-53, नर (Mds)' 1!" +(८णाफापहै) फत-कवत . 2V 31-3-53 | ~(Mds) ? - : 
3 (in Mds)t ' 

Y -2 i ..3 4 " N B “6 
1” Hissar न ! H}389' 71221 Rabi:season | 113’ 25५7 4 पी पाक -balnace,icontamed - b ) ; 23674 Mds seed:against v 2i«CGuyrgaon ! L . - friDe.Mohd Igbal Ex-Com- . Wheat seed ,o°|  mission Agent, Hangi for -~ 37| Rohtak ' r“-which'the’ case ‘isfiwith . है . I PwGovernment. s The srest LY lfiKamal b 11127522 8 ! +|»-of the ibalance-consists of i . i . | syarious small items:yhich 

) were 00 account of 'shor- - L "'|~ tage; "6105 and the'case of ' , ’ 11. Zhwhichiwas upending. on दर हि रद बैडा/सैफायीर 1953;i<hence 1, . . : - | +shown as stock jn,hand. ~ 5 Jallundur - ,] [ 446770 0|.4467 0 0 . 
*'6.|'Ludhiana 12,1551 "0१10 | ख55 101 0 | . ] । , , 
‘TotiFernzepore , | 

"8 | औप्प्बिड | | , - " | . . कि दा 
" 9 {'Gurdaspur ~15450 31 0 |\ 545113170, e ) 

- ~10 hAmritsar | ; 1,220 39 12 | " 1,220' 39 12 - 

" न " Hoshiarput ' 
3 जा 2: Kangra ह 7 13,015 15 3| 13,01226 3 |...2 29, 0 .|-Does..not=require., any . e nexplanation. ' | aTotal .. | 37,699 13 १1 | 37,582 3977 |~ <}16 14- 4 

| ) . (2) Gramseed N 
1 | Hissar 

+ 2].G - - . : ireaon 891: 23 - 6 | g9l 257 6 .o 
3 |‘Rohtak A न थी 

न बजा | - L O 

. 25. Tullundur - | - 4471207 0 | “71447:204 0 .. 0 
6 | Ludhiana |- 187200 | 1187 zo,.,’o',' एन. |] : 

7 |:Ferozepore 650700 | --650::0 "0 L 
- " it 

8|t Aibala + ' | 3392200 0 | 5,492 200, e} 
-| Ly 3| [} 

"+ 9 .{Gurdaspur . . . . 
1 'Jlo e it S ['}.' ही o ही 

A0 | Ametsar | | 8623 18 | te86T 23 8 
-2 i1 ¢ Hoshiarpur' ' T f 5 

| u . [ 
12 | Kangra . 

' 1 Motal  . जि 26 14 13 236i0604 L. 
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chased by the | by the Deptt. | Balance . . 
District Deptt from from 1-4-52 | on 1-4-53 Reasons for the-balance 

1-4-52  to to 31-3-53 (Mds) (column 6) in hand 
. 31-3-53 (Mds) 

(1n Mds)’ 

2 3 4 5 6 

(3) Barley seed 

Hissar ] 
| 

-Gugaron R ; : 
145 10 O 114 9 8 31 08| This stock , remeined 

Rohtak unsold at Punhdna in 
- Gurgaon District where 

Karnal _ over stock could not 
. compete due- to kigh 
Jullundur rate: 

Ludhiana 

Ferozepore 100 0 0 100 0 O 

Ambala 

Gurdaspur 

Amritsar 
} 2429 0O 2429 0 

Hoshiarpur 

Kangra J 

Total 26939 0 238 38 8 3108 . 

(4) Berseem Seed 

Hissar 

‘Gurgaon 5015 0 4618 5 3 36 11 | Due to availability of 
Rohtak . good seed locally at 

compahiratively cheaper 
rate this much seéd 

Karnal remained ungoid. 
Jullundur 10 13 5% 7 33 5% 220 0 

i 30 510 27 37§, 2 89 Due to fall- in- nmiarkét 
Ludhiana ¥ i price, seed could not 
Ferozepore 16 21 15 16 915 012 0 be 'sold in full 

Ambala 119 7 119 7 

Gurdaspur 

Amritsar 
] 42 910 2034 8 । 2115 2 Due! to fall in prices, 

Hoshiarpur seed'could not find sale 
in full. It was, therefore 

Kangra kept for sale dufing the 
. - next year. 

Total 151 4 158 120 32 9 30 12 6} 
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- " Quant\it‘y pur- \7/ chased by the | Quantity sold . 
Serial Deptt from | by the Deptt. Balance Reasons for the talance 0. Digtrict 1-4-52 to | from 1-4-52 | on 1-4-53| (column 6) in hand O 31-3-53 to 31-3-53 Mds. 

(In Mds} Mds ° 

1 2 3 4 5 6 ) 

(5) Raya L. 18 . 
seed . 

. | Hissar ‘_—_——-__—_——L 
. l ) 52 00 4 00 8 0 0 | Out of 8Mds.,, S Mds, 
' 2 | Gurgaon .. - - are agamst Dr Mohd. 

- o Igbal for which the 0856 
3 | Rohtak : is with Government. 
- 3 Mds remained unsold 
4 | Karnal .. at Rohtak on account of 

पं high sale 1816 as compar- 
. ed with the market rate 

5 | Jullundur .. . + . . 

6 ,Ludhiana .. . . 

7 | Ferozepur .. ., . 

8 | Ambala . .e . 

9 | Gurdaspur .. 1 

10. | Amritsar .. 
! L 34 35 0 2517 14 9 17 2 | Quantity left is rominal 

12 | Hoshiarpur.. | and 0०0०५ not require any | 
व्शफाधएथफा, 

13 | Kangra त* | - 

+  Total T 8635 0 6917141 1717 2 

(6) Oats seced 
. 1 | Hissar ] 

2 | Gurgaon 
. 8 4833 0 3723 4 11 9 12 | This quantity remained 

3 | Rohtak .. r unsold at Gurgaon due 
’ o I . to high sale rate as 

-4 | Karnal J ° compared with the pre- 
. - vailing market rate, 
5 Julluqndur el _ 350 350 . . 

6 | Ludhiana 432 0 432 0 .. . 
7 | Ferozepur .. 18 28 12 18 28 12 . . 

8 | Ambala: .. न न . 

9 | Gurdaspur.. |} 

10 | Amritsar .. 
। 20 16 0 1529 0 4 27 0 | Quantity लि is ncminal 11 | Hoshiarpur.. and does not require 

o) any explanation. 
12 | Kangra .. 

).~ 
’ 95 34 12 7938 0| 153612 ‘ . Total .. 
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Quantity pur- 
chased by the | Quantity sold f 

Serial Deptt from | by the Deptt | Balance Reasons for the Falance 

No. District 1-4-52 to from 1-4-52| on 1-4-53 (column 6) in hand 
31-3-53 to 31-3-53 Mds. 

(in Mds.) Mds. 

1 2 3 4 5 6 

(7) Sarson seed 

1\ Hissar . 

2| G . 
treaon 11 0 0 10254 0 14 12 | Tt remained unsold at 

3 | Rohtak Nilokheri due to high & 
. sale rate 85 compared 

4 | Karnal J with the prevailing 
market rate, 

5 | Jullundur .e 

6 | Ludhiana 

7 | Ferozepur .. 

8 | Ambala 

9 | Gurdaspur .. ली 

, 10 | Amritsar - 

'}\ 11 | Hoshiarpur. . . 

12 | Kangra 

Total 11 0 0 1025 4 0 14 12 

. (8) Ol seeds ) 

1 | Hissatr . 

2 , Gurgaon . 

3 | Rohtak .e .o . . 

_ 4 | Karnal . _ 

, 5| Jullundur 14 3 0 14 3 0 - 

6 |. Ludhiana 3032 8 3032 8 . 

7 | Ferozepur . 9920 0 93 10 619 0 unsold due 1o 
8 | Ambala 15 0 8 1120 338 8 fall in market prices. 

9 | Gurdaspur .. . . 

10 | Amritsar .. . . 

11 | Hoshiarpur.. .. . . 

न 12 | Kangra e . . 
3 

Total 159 16 0 14838 8| ‘1017 8 
SR _ ऊं.सरुठन .. 
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Y 
. Quantity pur- | Quantity sold i . 

chased by the | by.the Deptt Balance Reasons for the balance 
Serial- District. Dgptt. . from| from.1-4-52 on 1-4-53 (column 6) in kand 
No.. \, 1-4-52° to to 31-3-53 (Mds) 

31:3-53, (Mds.) . 
(in "Mds) o 

1 2 3 s | 5 ं 6 __ 
== _ - S_ i \ — = 

- कर T (9) Torlaséed . - T ) 
1 | Hissar . l 

2 | Gurgaon ., k ] 
. . | "3 | Karnal न ; न - ’ 

’ ‘Rohtak है 

5 |"Jullundur .. हि 

6 | Ludhiana .. 
9 . 

7 | 'Ferozepur .. 

8 | Ambala ] 

9 | Gurdaspur .. 

10 | Amritsar , o 
> . 32. 0 0 2732 4 4 7 12 | The seed could .not. find 

11 | Hoshiarpur. . sale due to:fall in prices 
and was therefo}“re kept 

12 { Kangra | for sale’during the nexs 
year 

Total 32 0-0 27732, 4° 4 7T . 

'Khafl—F—_f seed. (1) Jowar seed 

1 | Hissar थी 

2 | Gurgacn Seed hased” 1 i 14| 30,810 29 0 | '321 2914 | Seed was* purchas n 
3 | Rohtak 35132 18 February , March,, 1952 

for sowing of Kharif 
4 | Kamal .. J 1953 which. generall 

start after 31st March 
Lo - hence heavy. .openin 
- balances on 1st April 1953 $ | Jullundur .. 1 5000 0 O 2,755.32 8| 2244. 78| 

. i Due to lifting-of “control 
6 | Ludhiana 41000 -0 -0 3,019 250 980 15 ,0.। seed could not be: sold 

1 * - in full'and was. kept 
“7Ferozepur. . . 3466 -0 -0f 3,335 7.10| 130 32 .6 for sale..during next 

- Kkharif 1953. . 
8 | Ambala J 4000 0 0] 3,66422 4| 33517 12 
9 | Gurdaspur .. 

10 |Amritsar ‘1135906 2 8| 35904 32 8 110 0 | Quantity left is, nominal 
hi ’ and does not require 

11 Hosarp'_‘ur.. explanation.. 

12 | Kangra ) I _. _ 1 

Total 83,504 21 6| 79.90: 28: 14 {4,013 32 8-.; . 

[4 
P
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न ८ - 
v gluantity pur- | Quantity seld | . 

chased.by the'| by the Deptt -Balance 1 

Scrial District Deptt from | from 1-4-52-! on 1-4-53 | Reasons ior the balance 

No. 1-4-52 to | 10.31=3-53 -(Mds.) | (column 6) in hand 
31-3-53 (Mds.) 
(in Mds.) 

1 2 3 4. . .| - 5 - 6 

’__L (2) Bajra seed: . 
1 | Hissar .o 

2 | Gurgaon .. 

20,709 18 15 | 20,355 1215 | 354 6 O Seed was purchased in 

3 | Rohtak g February, March 1953 
for kharif 1953 for kharif 

Karnal. .. sowimng 1953 which 

J generally starts after 31st 
March hence heavy 
opening  balances on 

1st April 1953 

5 | jullundur } 426 0 426 0 3 These seeds are general- 

i s - ly purchased a t the 

6 | Ludhiana .. {{ .. .. . close of the  financial 

7 | Ferozepur .. 65238 0 575 0 0 7738 0 year as their harvest 

, 
season 15 the same as 

8 | Ambala 50 1 2 10 2 8 39 38 10 such these remained 85 

balance 10 be sold in the 

the next sowing season 

9 | Gurdaspur .. which falls in the next 

- . 
year. 

' 10 | Amritsar .. 
hia 509 36 8 323 7 3% | 18629 43 | The seed was purchased 

11 | Hoshiarpur.. 
at the end of the  year 
1952-53 for sale  during 

12 | Kangra .. the year 1953-54. Hence 
_the balance. 

Total .. | 21,927 0 9| 21,268 & 10§ 658 31 14} .. 

पा (3) Maize seed 
1 ssar .- 

2. | Gurgaon 
727 8 15 433 8 15| 294 0 O | Seeds mostly purchased 

3 | Rohtak in February, = March 
1953, for kharif sowing 

4 | Karnal © of 1953 which starts 
from March generally. 

5 | Jullundur . i ! . 

6 | Ludhiana ' 

7 | Ferozepur .. 

8 | Ambala 

9 | Gurdaspur.. 
o 

10 | Amritsar 
ashi 22 0 O} .. 22 0 0 | Seed was purchased at 

11 | Hashiarpur. . the end of the year 
1952-53 for sale  during 

\ 12 | Kangra: the ए८ yaer 1953-54 
] Hence the balance. 

Total 749 8 15. 433 8-15 | 316. 0 O. 
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*- कुकर pur- | Quantity sold K chased by the | by the Deptt Balance on | Reasons the balance Serial District | 0501 from | from 1-4-52 1-4-53 (column 6) उप hapd No.| 1-4-52 to to 313 54 (Mds) 
31-3-53 (in Mds). . 
(in mds) 

B | 2 - -3 -- - 4 s, T 6° 

(व) Rice seed: 

1 | Hissar . 
- _ - 

2 | Gurgaon ’ i ] 544 13 0 38218 0 | 161 35 - 0 Seed mostly purchased in 3 | Rohtak .. / ‘February, March 1953, 
for kharif sowing of 1953 4 | Karnal . 
which starts from March 
generally, 5 | Jullundur .. . . o 

6 | Ludhiana .. | =, et o e . . ] 
7 | Ferozepur .. 81530 2 72733 0 | 8737 2 S-ed mostly purchased 

ही in February, March 1953 8 | Ambala .. 14620 0 4022 0 | 105 38 0O or khari sowing of 1953 
which s arts from March 9 | Gurdaspur.. | N J generally 

10 | Amritsar 
, 

1,818 35 15 497 33 15 (1,321 2 0 | Seed was purchased at 11 | Hoshiarpur. . 
the end of the year 1952- 7 | 53 forsale during  the 12 | Kangra .. 
next year 1953-54, 
Hence the balance. 

Total .. 3,325 19 1| 1,648 26 15 32 2 - 

(5) Cotton seed ~ : 
1 | Hissar . . Seed mostly purchased - in February, March 2 | Gurgaon .. 

1953, for sowing .0 26,520 30 1/2 11,611 28 0 {14,909 2 12 | | kharif 1953 which 3 | Rohtak - - cenerally starts  from 
March. Hence heavy 4 | Karnal J 

) opening balance on 1st - J Aprl1953. 
5 | Jullondur .. | 2,113 8 0 560 28 0 {1,55220 0 
6 | Ludhiana .. | 348210 4| 1,626 2 12 1,856 7 8 . 
7 | Ferozepur .. | 28,244 38 15 13,573 6 0 |14,671 32 15 न 
8| Ambala .. 193 0 0 36 0 0 157 0 0 . 
9 | Gurdaspur.. 

‘ - 10 | Amritsar .- 
. i bi 7,623 18 12 3,216 0 12 (4,407 18 O | Seed was purchased at 11 | Hoshiarpur. . the cnd of the year 1952- 

53 for sale during the 12 | Kangra न्न् 
year 1953-54. Hence - 
the balance, 

Total .. | 6817726 11| 30,623 25 8 [37.554 1.3 | i 
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Quantity pur- | Quantity sold 
cuased by the | by the Deptt Balance f 

56118] Dustrict Deptt from from 1-4-52 | on 1-4-53 | Reasons for the balance 
No. 1-4-52  to to 31-3-53 (Mds) (column 6) in hand 

31-3-53 (Mds) 
(10. Mds) 

1 2 3 4 5 6 

o - e —_  {6) Groundnut _ __ 
o 1 seed 

1 | Hissar - 
2 | Gurgaon .. T 
3 | Rohtak 114 0 114 0 
4 | Karnal 
5 | Jullundur 174 10 O 109 0 0 65 10 0 | Seeds are generally pur- 

. chased at the close of 
6 | Ludhiana 238 34 4 8829 4| 150 5 0 financial year, as their 

harvest time 15 the 58016. 
7 | Ferozepur .. 4 00 4 0 0| Assuchthese remained 

85 balance to be sold in 
8 | Ambala 116 14 4 116 14 4 | the next sowing season 

which falls in the  next 
year. 

9 | Gurdaspur .. |} 
10 | Amntsar ।. 

119 15 14 35 214 84 13 O | Seed was purchased at 
11 | Hoshiarpur.. || the end of the year 

1952-53 for sale during 
12 | Kangra J the year 1953-54. 

Hence the balance. 
Total 654 8 6 234 6 2| 420 2 4 .. 

(7) Mash seed 
1 | Hissar - Seeds are purchased in 

‘] February, March 1953 
2 | Gurgaon . i for kharif sowing 1953 

। | 10 0 O 10 0 0 % which generally starts 
3 | Rohtak . | from March.  Hence 
4 | Karnal . J | fo the balance. 
5 i Jullundur .. 1720 0 1720 O Ditto 
6 | Ludhana .. 20 0 0 e 20 0 O .e 
7 | Ferozepur .. 136 30 © 36 0 0} 10030 O 
8 | Ambala . 35 00 .. 35 00 
9 | Gurdaspur .. | 

10 | Amrnitsar .. 
11 | Hoshiarpur.. 13 6 0 13 0 0 0 6 0 | Does not require any 
12 | Kangra explanation. 

Total 23216 0 49 0 0|~ 18316 O ! 

(8) Guara seed 
1 Hissar 3 - 
2 | Gurgaon H 
3 | Rohtak r 44 36 0 4436 0 . 
4 | Karnal J . 
5 | Jullundur N . . 
6 ! Ludhiana .. . . 
7 | Ferozepur .. . .. . 
8 | Ambala . . .. 
9 | Gurdaspur .. I 

कि | Seed was purchased at 
10 | Amritsar ! the end of the year 1952- 

. r1,84921 0 109 0 01{1,74021 0 53 for sale during the 
11 | Hoshiarpur.. J - year 1953-54. Hence 
12 | Kangra | the balance. 

Total 1,894 17 0 15336 01,740 21 0 . 
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Quantity pur- | Quaatity-sold दि 
chased by the | by the Deptt ¢ _]Balanoe . 

District Deptt from | from 1-4-52 | on‘1-4-53' "|-Reasons-for the balance 
1-4-52  to ito  31-3-53 (Mds) | (columnm 6) in hand 

31-3-53 (Mds) - 
पु M ds) | ! 

T | 8- 4 l 5 6 
©) Machehari 

seed 

1 , Hissar H 

2| G on 
e 325 4 325 4 

3 | Rohtak - - " 

4 | Karnal 

5 | Jullundur . 

6 | Ludhiana ' . 

7 Ferozepur .. .o .. 

8 | Ambala . . 

9 | Gurdaspur .. ] . - . . 

10 | Amritsar ! 

11 | Hoshiarpur.. - .. 

12 | Kangra . . . 

Total 325 4 325 4 ~ 

(10) San- 
) - Hemp seed 

1 Hissar L._ . .. 

2 | Gurgaon . . 

3 | Rohtak हि . 

4 | Karnal .. . . . 

5 | Jullundur 5 0 o 55 0 07 85603 are purchased at 
L the close of financial 6 |Ludhiana 500 . * 5 0 0 | year as their harvest 

season is the'same. As 
7 | Ferozepur .. .. such these‘remained un- 

. sold. These are-to be 8 | Ambala 1,147 38 0 30022 8| 847 15 8| soldinthe next sowing 
scason which fallz ia the 
next year. 

9 | Gurdaspur.. 

10 | Amritsar 
. "1,186 20 0 100 0 0 11,086 20 0 | Seed was purchased at the 1l | Hoshiarpur:. end of the year 1953:53 

. forsale during the year /L 12 ' | Kangra ~ . 1953-54, Hence the i _ balance. 

Total 2,394 18 o 400022. 8 |1,993 35 & . 
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ANNEXURE जता 

Not#on'the ‘working: of Work Centres Schemés 

Grant No. 22—Industrial Capital Expenditure. 

Stfl‘"“‘fg"li‘“ Page~ | Sub-head/ Replies of the Department to the 

No. [ paragraph observations' made by the Committee 

on’my:flww‘-.”r_’.-r-) P 
शथा Py N r . 

< LR é’- ) 3, 7 oy N . . 

i]' 3132 | Para’49'of | (i) No trading and profit and loss accounts are 
the Audit prepared, but balance-sheets of the various 

पल | Work Centres are prepared every month which 
clearly show the financial results of the various 
Work Centres. 

(i) ‘Two statements are enclosed one pertaining 
to Defunct Centres and the other pertain- 
ing to Working Centres giving— 

(80 the expenditure incurred year by year on 
the Work Centres since their inception to 
the end of 1952-53, 

(0) receipts realised year by year; 

(c) total loss incurred year by year; 

(d) number of persons who have found work 
at-these Centres, analysed by men, women 
and’ non-adults. 

A perusal of the statements would indicate that 
the” Workcentres have suffered a loss of 
Rs 4,67,613 on 21 Defunct Work Centres in- 
cluding'the Button Making Work Centre which 
hat since been sold, whereas the 14 running 
Centres have shown a net profit of Rs 32,431 
up to the end of March 1953. 

(iii) Out of the 43 Centres originally started 20 
have been closed, 8 Centres have been con- 
verted into Training-Cum-Production Centres 
and-one, namely the Button Making Work 
Centre, has been sold, leaving only 14 active 
Ceitres. These 14 Centres show a net over all 
profit' of Rs 32,431. Out of these 14 Centres 
5 Centres, viz. Dyeing ard Calico Printing 
Work Centre, Ludhiana, Hosiery Work Centre, 
Ludhiana, Utensii  Making Work Centre, 
Abdullapur, General Engineering  Work 
Centre, Panipat, and Tent Making Work 
Centre, Panipat, have shown profits, 
whereas- the other 9 Centres, viz. Shoe and 
Leather Goods Work Centre, Jullundur, 
Metallic* Fitting Work Centre, Abdullapur 
Plywood Work Centre, Abdullapur, Cotton 
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—T____m-___—r&rial Page Sub-head/ Replies of the Department to the No. Paragraph observations made by the, Committee 

l—contd| 31-32— | Para 49 of| Weaving Work Centre, Panipat, Munj Making contd the Audit | Work Centre, Panipat, Pottery Work Centre, 
Report Sonepat, Agricultural Iplements Work Centre, 
—contd Rohtak, Cotton Weaving Work Centre, Rohtak 

and Cotton Weaving Work Centre, Hissar, 
have shown losses. These "Cehtres are in the 
aggregate self-su‘)'pp'orting. Some of the 
individual Centres that are running in a loss, 
it is hoped, will become self-supporting by the - 
end of 1953-54. Every effort 1s being made 

. to push up the production and sale. Some 
of the Centres have shown losses as the cost 
of raw materials has come down and our cost 
of production of the finished goods was more 
than the present prevalent market rates, as the 
raw material was purchased at higher rates. 
Now steps are being taken to reduce the prices 
of the accumulated stocks and to dispose these 
of . Now the raw material is being purchased 
at the prevalent market rate and is not stocked 
and it is hoped that the Centres will be able 
to compete in the market and will be able to 
make up the losses. Moreover, overhead 
charges have been recently reduced by making 
retrenchment in the staff, as indicated in the 
enclosed statement. Government has sanc- 
tioned price preference of 10 per cent for the - 
Work Centres. This is going a long way in 
helping the Work Centres in procuring orders 
85 ६0 a certain extent acute competition with 
the manufacturing concerns of repute has been 
avoided. Now we are getting  substantial 
orders from the Government departments, 
To push up the sales, Sales Agents have been 
appointed for the various Work Centres, who 
are booking orders for the various items. 

(iv) As regards the accumulated stocks of Defunct 
Centres these are being sold by auction with 
the sanction of Government and more than 
50 per cent goods have been auctioned. The 
balance quantities are bein g auctioned gradually. 
As regards the accumulated stocks of the run- 
ning Centres Government have sanctioned 
the disposal of these accumulated stocks 
at 25 per cent less than the cost of production 
or the prevalent market rate whichever is 
higher. Steps are being taken to revise the 
issue rates of the accumulated stocks of these 
Centres so that thes__—_____—______—e may be disposed of 

e T e बस Tmom 3L 
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I 

Serial ः Sub-head/ Replies of the Department to the 

observations made by the Committee > Page 
0. - paragraph 

1—concld| 31-32— Para 49 of 
concld |the Audit 

Report 
—concld 

expeditiously. It is hoped that some of the 

stocks will be cleared by the end of 1953-54. 

All the goods at the various Centres are now 

being produced to order and nothing is being 

made for the stocks. The main difficulty 

in the disposal of these stocks was that the 

cost of production of these- goods was higher 

and in some cases the quality was also not 

good as these goods were prepared in the 

imtial stages of the running of the Centres 

when the workers had not attained sufficient 

skill to manufacture goods which could 06 

sold in the market, and as a result of this 

those stocks have accumulated. With the 

reduction of prices it is hoped that most of 

the stocks will be cleared of. 

(v) After meeting the requirements of the 

Work Centres, Vocational Training Centres end 

regular Institutes, 84 German Reparation 

Machmes became surplus. The sale and lease 

of the German Reparation Machinery was 

advertised in July 1951 and lists of surplus 

machinery were circulated to all the Govern- 

ment Departments. The prices of the German 

Reparation machines had then been doubled. 

There was no response from the public but 

30 machines were transferred to Chandigarh 

Capital Administration and 2nd Bhakra 

Division Main Line, Patiala. 

Government were again approached to reduce 

the price of the German Reparation machines 

to bring it down to the prevalent market rates 

which have since come down. Now the price 

has been reduced to actual cost plus inciden- 

tals and -these machines have again been adver- 

tised for sale. The balance quantity it is 

hoped  will be disposed of soon with this 

reduction in price. 
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Statement of Defunct 

\N'!flhi*@ 

LRV E R w e कण हक हा ४ न च् सना Y] » | 1949-50 1950-51 

. 
का 

ही न Name of Work  Centres Expendi- | Interest ‘| Expendi- काला व No, L b T Tture | «ture . 
LN 

अर कर 

[ w*—.—‘_-h-’-—-___—_’_'—, 
Rkl do T P —rsiien ancsdy न SN o 1 2 1 2 3 4 .5 6 

-3 -\—_-—‘*'—-x 
Tox r e e किले S न - - 

Rs Rs Rs Rs 
1 Sports Goods. Work Centre, -Jullundur 59,366 787 | .56,913 4,077 
2 | Bone Meal Work Centre. Jullundur 14,996 87 18,375 767 
3 | Enamel Slate Work Centre, Jullundur ‘-31,762 756 

:'4' Soap Making Work Centre Ambala ,l“,8’,1\§5 159 47,944 2,158 
5 | Hat Making Work Centre, Ambala. . ] १9,126 430 | 10,332 1,465 6 | Wood Working Work Centre, Ambala 52,449 460 10,273 1,708 7 | Wood Working Work Centre, Panipat 27,996 244 | 1,23,823 2,358 

g D . = 8 | Druggets and Carpets Work Centre, Panipat .| 66,974 391 [ 19,043 2,997 
9 | Catlery and Surgical Work Centre bl - Sonepat' ; and | 9084 4,917 87,048 10,025 10 | Lock Making Work Centre, Sonepat s ) 

1 दि Working Work Centre, Sonepat 16.2.'9,07 307 22,591 2*650 
12 Laun.dry Work Centre, Sonepat 57,728 505 35,166 2478 13 | oil ‘P')r;es\sin'g-(Wor.k Centre, Rohtak 17,978 157 20,147 1,615 
14 | Oil P»resrsing Work Centr_e, .Hissa_r ~27,‘7902 T 248 ई7,050 हिदिए4 15 Sports Goods Work Centre, Hissar ., . 3,460 336 16 | Silver and Art Trade Work Centre, Gnrgaon ™ 80,526 _»7‘_04_ 61,338 हि 17 | Hat Making Work Centre, Gurgaon. . 57,896 507 34,681 2,461 18 | Oil Pressing Work Centre, Gurgaon : and 

.. 1,21,857 1,066 63,079 6,081 19 | Soap Making Work Centre, Palwa] | . . 
20 | Glass Bangles Work Centre, Gurgaon. 28,815 252 40,918 1,561 21 | Button Making Work Centre, Panipat 95,992 850 | 1,09,586 5,155 



\f/ 
Work Centres 

celxvii 

[Rer==t=eregars 

1951-52 1952-53 RECEIPTS 

Expendi- Tnterest Expend- Tnterest 1950-51 1951-52 1952-53 

ture’ ) ture 

7 8 9 10 11 12 13 

Rs Rs Rs Rs Rs Rs Rs 

k6,535 4,926 " 731 4,655 18,112 25,638 | 27227 

600 1,004 600 826 . .. 

- 844 532 155 7,106 260 

K61,631 1,085 1,085 32,048 47,404 4,357 

(5,052 1,596 1,591 6,751 5,056 3,500 

10,413 1,868 1,868 2,029 7,657 - 881 - 

26,011 3,692 1,859 3,499 37,089 20,011 1,941 

8,796 2,524 3,489 2,525 8,492 17,179, 1,885 
. 

22,320 12,896 1,685 13,450 ८130 15,396 

5,196 3,038 2,805 4,880 8,123 . 

£2,444 1,787 328 1,778 5,876 1,837 15,704 

229 1,025 676 9,311 13,500 1,087 

[2,136 1,323 1,302 4,868 8,674 

764 366 317 617 . 

12,960 3,643 2,602 2,744 3207 | ' 46737 | 10,140 

17,895 2,450 2,632 2,058 405 29,719 6,321 

2,150 5,859 5,487 5,614 15,450 11,564 9,617 

5,285 1,449 1,081 861 6,641 22,416 1,087 

68,242 7,080 46,692 8,085 8,880 37,136 23,464 
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‘ Statement of Defu'nc“fkT 

1950-51 1951-52- 

Nosed.al " Name of Work Centres Profit Loss Profit Losy "™ * 

्ु 2 14 15 16 17 . 

Ks Rs Rs Rs 
1 [Sports Goods Work Centre, Jullundur. . 15,268 6,035 
2 | Bone Meal Work Centre, Jullundur 3,358 6,190 
3 Ena‘mel Slate Work Centre, Jullundur . 4,578 5,563 
4 | Soap Ma‘king Work Centre, Ambala. . 2,052 9,594 
5 | Hat Making Work Centre, Ambala .. 40 . 9,478 
6 | Wood Working Work Centre, Ambala 5,960 . 8,694 
7 | Wood Wrorking Work Centre, Panipat 2,747 8,973 
8 | Druggets and Carpets Work Centre, 

Panipat .. . 8,200 13,460 

9 | Cutlery and Surgical Work Centre, 

10 LocsokneMpaatkx".nagn Wdork Centre, Sonepat. . } ’ 18,390 25’_623 
11 | Wood Working Work Centre, Sonepat 7,460 . 4,049 
12 | Laundry Work Centre, Sonepat 6,399 7,285 
13 | Oil Pressing Work Centre, Rohtak .. 6,970 2,314 . 
14 | Oil Pressing Work Centre, Hissar 214 3,137 
15 | Sports Goods Work Centre, Hissar . .. 1,515 1,467 
16 | silver and Art Trade Work Centre, 

Gurgaon . . 2,697 . 15,498 
17 | Hat Making Work Centre, Gurgaon., . . 9,244 6,602 
18 Pressing Work Centre, Gurgaon; and 

19 _| Soap Making Work Centre, Palwal , . } 26,352 सतए0 
20 | Glass Bangles Work Centre, Gurgaon. . 1,844 16,197 
21 | Button Making Work Centre, Panipat 15,395 12,888 

\ 

{



Work Centres 

celxix 

न 1952-53 WORKERS 

T 1949-50 1950-51 
Pro- Loss Total 

fit 

lossup | Men | Women| Non- | Total | Men | Women [Non- | Total 
to 31-3-53 adults adults 

18 19 20 21 22 23 24 25 26 27 28 

Rs Rs Rs 

13,328 34,631 58 58 60 . 60 

3,792 13,340 8 8 

1,957 12,098 24 24 

3,801 11,343 25 25 14 14 

10,367 19,805 55 55 3 11 14 

. 709 15,363 19 19 9 9 

1,909 8,135 37 37 55 55 

5,155 26,815 ‘3 36 7 46 2 34 36 

28,568 72,781 18 18 45 45 

8,450 19,959 23 23 20 20 

.e 3,142 16,826 32 32 9 . 39 

. 1,451 6,107 4 4 6 6 

. 4,837 8,188 15 . 15 14 . 14 

752 3,734 . 48 48 

.e 2,515 20,710 97 97 10 . 10 

. 7,321 23,167 100 100 1 16 21 38 

न 24,446 73,608 350 50 28 28 

. 2,946 20,987 15 15 . . 25 28 

. 31,733 60,016 . 31 . 31 

Net |Loss 4,67,613 
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लि कि की G दि Statement of Operating y 
- 

आए e bt e e -- [ 

1949-50 1950-51 , 

Serial . B ] T - “Nov न Name of Work™ Cenfres . 
Expendi- | Interest Expendi- | Interest 

ture ture 

1 2 3 4 | 5 ¢ 

Rs Rs Rs Rs 

1 | Shoe and Leather Goods Work Centre 
Jullundur 61,064 533 1,60,389 3,707 

2 | Hosiery Workeentre, Ludhiana 1,73,756 996 | 1,65,485 6,650 

3 | Dyeing and Calico Printing Work 
Centre, Ludhiana 22,867 134 43,708’ 1,363 

4 | Metallic Fitting Work Centre, Abdulla- L pur 95,555 %800 60,439 4,774 . 

5 | Plywood and Wood Work centre 
Abdullapur 1,13,928 1,137 70,168 5,281 

6 | Utensil Making Work Centre, Abdulla- i 
pur 67,769 595 १8,406 3,076 

7 | General Engineering and Foundry 
, Work Centre, Panipat 1,32,082 910 | 2,56,384 8,307 

8 | Tent Making Work Centre, Panipat 44,538 131 65,074 1,613 

9 | Cotton Weaving Work Centre, Panipat | 1,96,454 1,148 | 2,93,292 8,943 

10 | Munj Matting Work Centre, Panipat 27,874 162 11,110 1,133 

11 | Pottery Work Centre, Sonepat 1,34,676 786 | 55678 | 5;3997 

-+ 12 | Agricultural Implements Work Centre, . 
Rohtak .. 83,654 244 77,110 4,264 

" 13 | Cotton Weaving Work Centre, Rohtak 21,165 334 k. 

14 | Cotton Weaving Work Centre, Hissar. . .e . 15,222 326 

"N.ot legible in the original.
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Work Centres ) 

1951-52 1952-53 RECEIPTS 

Expendi- | Interest | Expendi~ | Interest | 1949-50 1950-51 1951-52 1952-53 ture ture 

ki 8 9 10 11 12 13 14 

Rs Rs Rs Rs Rs Rs Rs Rs 

2,05,199 7,182 | 2,23,190 7,812 45,128 | 1,44,613 1,34,855 

5,37,993 11,731 | 3,12,797 10,499 1,51,847 | 5,07,176 2,04,949 

2,30,071 2,153 92,637 2,131 17,948 | 1,46,561 52,687 

1,94,899 10,933 | 2,02,822 12,650 50,809 | 1,78,039 1,47,484 

81,327 10,650 | 2,48,072 14,772 5,680 24,427 88,185 2,37,275 

¥1,28,845 1,405 | 1,89,817 41 30,743 1,56,378 1,59,096 

K1,31,785 8,876 | 2,28,093 11,462 394 3,866 98,692 1,57,793 

56,613 3,349 82,567 3,258 20,571 52,453 1,35,892 

12,63,296 10,928 | 1,03,752 9,655 . 2,01,887 { 2,01,817 1,53,823 

17,535 1,150 16,477 1,152 6,153 17,051 9,522} - 10,325 

J\E&,MG 
7,384 52,964 9,037 6,787 26,693 19,501 P 

B 
[47,482 5,902 34,471 6,622 . 38,185 25,106 43,338 

29,141 390 36,292 966 2,247 23,639 24,655 

{26,860 679 22,508 1,841 .. 3,948 23,001 16,686 
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Statement of Operating - 

1949-50 1950-51 

SNcrial Name of Work. Centres Profit - Loss Profit ‘Loss 

o, | एप - 

1- - 2 15 16 17 18 

" Rs Ry’ RY ‘Rs ~ 

1 | Shoe and 1 eather Goods Work' Centre, - 
Jullundur . . 13,312 

2 | Hosierys Work Centre, Ludhiana . . 83,382 . 

3 | -Dyeingand Calico Printing Work 
Centre, Ludhiana . . 833 

4 | Metallic Fitting Work Centre, Abdulla- 
pur . 7,250 

5 | Plywood and Wood Work Centre, 
Abdullapur . 11,082 

6 | Utensil Making Work Centre, Abdulla- 
pur . < 3,194 

7 | General Engineering and Foundry 
Work Centre, Panipat . . . 592 

8 | Tent Making Work C entre, Panipat .. . 17,577 . 

9 | Cotton Weaving Work Centre, Panipat . . 10,256 

10 | Munj Matting Work Centre, Panipat . . 5,315 . 

11 | Pottery Work Centre, Sonepati . . 21,551 

12 | Agricultural Implements Work Centre, 
Rohtak .. . . 2,089 . 

{ 

13 | Cotton Weaving Work Centre; Rohtak . . . 5,088 

14 | Cotton Weaving Work Centre, Hissar . . न . 

i Total R . | 131,203 | 65,652 



शी Work Centres 

eclxxiii: 

1951-52 1952-53 TOTAL PROFIT OR LOSS 

Profit Loss Profit Loss: Profit Loss 

19 20 -2 22 23 24 

Rs Rs Rs Rs Rs Rs 

. 23,722 39,045 28,635 

34,171 35,380 82,173 

19,864 3,164 22,195 

33,113 12,439 13,424 

5,451 5,757 22,290 

30,064 5,454 22,324 

23,710 

18;136 ल् 44,281 

6,219 22,189, 18,152 

6,445 567 1,697 

15,904 , 29,949 67,404 

27,363 18,271 : 7,003 

7470 4,386 2,004 

6,566 730 412 

1,01,061 48,626 1,37,912 1,93,452 1,61,021 
Net Profit,—Rs 32,431. 



cclxxiv 

Statement of Operating 

1949-50 

Serial 
No. Nams of Work Centres 

Men Women | Non- Total - adults 

1 2 25 T 26 27 28 

1 | Shoe and Leather Goods Work Centre, 
Jullundur . 14 14 

2 | Hosiery Workcentre, Ludhiana 43 31 74 

3 |Dyeing and Calico Printing Work Centre 
Ludhiana .. 27 27 

4 | Metallic Fitting Work Centre, Abdulla- 
pur .. 26 26 

5 | Plywood and Wood Work Centre, 
Abdullapur . 65 65 

6 | Utensil Making Work Centre, Abdulla- 
pur .. 14 14 

7 | General Engineering and Foundry 
’ Work Centre, Panipat 61 61 

8 | Tent Making Work Centre, Panipat .. 10 83 93 

9 | Cotton Weaving Work Centre, Panipat 114 114 

10 | Munj Matting Work Centre, Panipat 49 49 

11 | Pottery Work Centre, Sonepat 57 57 

12 | Agriculatural Implements Work Centre, 
Rokiak . .. 7 7 

13 | Cotton Weaving Work Centre, Rohtak 
. 

14 Cotton Weaving Work Centre, Hissar. . 



v  Work Centre—concld 
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WORKERS 

1—__\_\’—950-5 1 1951-52 
1952-53 

Wo- Non- | Total Men | Wo- Non- | To- न Non- | Total men | adults men | adults | ta] men | adults 

29 30 31 32 33 34 3s 3/6 37 38 39 40 

59 है 59 35 35| 40 40 

45 35 80 52 37 89 49 43 92 

12 
12 23 23 17 17 

84 
84 123 123 60 

60 

56 
56 73 73 95 

95 

29 29 39 39 12 12 

91 
91 62 62 99 

99 

6 65 . 7 8 60 68 10 57 67 

64 64 79 79 59 59 

16 16 14 14 11 11 

72 
72 44 

44 56 
56 

54 54 54 -54 84 84 

’K\ 26| 13 39 | 271 11 38| 25| 10 35 - 

25 20 45 21 12 33 9 10 1 20 
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Statement showing the staff in position after effecting-econpmy -~ . 
(retrenchment) in the Field Staff 

celxxvi 

Serial -No.-and-Designation of-the -posts-brought under reduc- 
posts priar (10 retrenchment No. 

——— तिलिविनवविननिननधाध 

No. and Designation of the 

tion 
“Nunibgr of thé balance 

posts now existing. ] 

USRI 2 - 3 - . i 

1 LIO—T-ec’hnicaJ Managers 

न 43 पाच्यप्ालिग 

3 | 1 Assistant 

4 | 19 ड0०१० Holders 

5 | 13 Senior Clerks 

6 | 8 Junior Clerks 

7 | 16 Peons 

. ) 3 Technical Managers 

- '19- Technicians .z 

11 Assistant 

5 Store Holders 

'5 Senior Cler-ks 

2 Junior Clerks .. 

2 Peons e 

_7 Technical Managers. 

*33-Technicians, 

14 Store Holders. 

.. | 8 Senior Clerks. 

6 Junior Clerks. 

14 Peons. 

Y
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.ANNEXURE जा 

Nete: regarding extra expenditure due to disparity in rates allowed in 

Para 28 of In a certain 

Audit 
Report: 

agreements 

P. W. D:, Buildings and 

Roads Branch, tenders. were 

invited for the supply of doors 

and, windows-for the work of 

a Townships at 807 estimated 

cost of Rs 4,50,000:, The lo- 

west rate tendered was 

Rs 2-1-0 per square foot. The 

S: E. considered the. Towest 

tenderer as capable of execu- 
ting only a part of the: work 

- and therefore; allotted him 

work worth Rs:1,80,000 only. 
The, remaining work. worth 

Rs 2,70,000.was  allotted to 

another tenderer at.a. nego- 
giated rate ofi Rsi 2-12-0 per 

square foot with the approval 

of the next higher authority. 

It is not understood why 

notice to tender: wasiim the 

first instance issued:to ai con- 

tractori who was not capable 
of executing this order nor 

why a differents rate was 

subsequently’ negotiated since 

a negotiated rate, cuts.at the 
very root of all  tendering. 
The extra expenditure:in not 

giving the work at. the lowest 
quoted ratesramounted  to 
Rs 67’,5004 

Rs. 67,500 

Division of the On the opening of the tenders for the 

construction of 500 houses at Karnal— 

supply of doors and windows—it was 
found that the lowest tenderer Shri 

Harbans Singh was not a first class 
contractor of  this Department. 

Besides he being a displaced person 

from Pakistan, had no means to carry 
out this big work amounting to 
Rs 4 80,000 which according to the 

rules of the Department could only be 
allotted to a first class approved con- 

tractor of this Department. 

In the normal course the officer em- 

powered to accept this contract would 
not have at all admitted the tender of 

this contractor in these circumstances, 

and would have let out the work 

to the next lowest tenderer who in this 

was Shri Gian Chand at Rs 3-2-0 per 

square foot or to have rejected all the 

tenders and invited them  afresh. 

Since this work was of top priority 
and was required to be finished by 

target date, the officer-in-charge could 
not afford to re-invite the tenders 

at a later date as it would have upset 
the whole programme of the work 

in question. Therefore, the other 

alternative left for him in these cir- 

cumstances was to let out the work 

to the next lowest tenderer at Rs 3-2-0 

per square foot. But he acting in the 

best interest of the Government did 

not select the second alternative, on 

the other hand he negotiated with 

the next lowest tenderer to accept 
at as less a rate as he could and brought 
him down to carry out a part of the 

work at Rs 2-12-0 per square foot. He 
accordingly distributed the work 
between M/s, Harbans Singh and 
Gian Chand. The former was allotted 
work to the extent of Rs 1,80,000 at 
the rate tendered by him. As already 
stated above he was a displaced person 
of ordinary means and could not with- 

out great risk to Government handie
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© more work. The Officer rightly 
judged his capacity because later on 
it was realised during the 'execution 
of work that he would have left 
out the work undone had he not 
fortunately secured a partner. 

3. From the above it would be observed 
that by not letting out the whole of this 
work to Shri Gian Chand at the rate 
of Rs 3-2-0 to whom the officer-in- charge was empowered to allot accord- 
ing to rules, has saved Government 
a substantial sum by negotiating 
with B. Gian Chand to bring down his rate to Rs 2-12-0 per Sq. ft. and 
letting out a part of the work to Shri 
Harbans Singh  contractor at the rate of Rs 2-1-0 to the 
extent he was capable to carry 
out. Para 7.37 (ii) of Punjab, P.W.D., 
Buildings and Roads Manual of order 
eémpowers the officers of this 
Department (० allot .a work to a 
contractor other than the lowest, - 
if in his poinion he is not competent 
to carry out the work after obtaining 
the permission of the next higher 
authority . Therefore, the officer- 
incharge in this case too, had authority 
to allot the work to B. Gian Chand 
and he - accordingly did so 
after obtaining the requisite sanction 
of the next higher authority., It is 
thus clear that there had been abso- 
lutely no irregularity in this case of any 
kind nor there has been any loss as 
alleged. Rather there had been saving 
to Government 85 pointed above. 
Besides the bove, it may also be pointed 
out that the rate of Rs 2-12-0 on which 
a part of this work was allotted to 
Shri Gian Chand contractor was 8_ normal rate prevailing in the market in those " days because in the other adjoining stations similar work 
was allotted in the neighbourhood of this rate of Rs 2-12-0. The rate of Rs 2-1-0 tendered by Shri Harbans Singh was almost workable and was quoted at other stations as would be observed from the following table. 

There was great risk in allotting the whole work to him at this rate as stated above because he would have
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left it half way this would have put 
Government in an awkward position :— 

Rate tenderc‘d Rate tendered 
Station and allotted | and allotted 

for door for window 

Gurgaon 2 5 6 2 

Rewari 2 100/ 2 90 

Palwal .. 2 12 0 2 12 0 

Sonepat 2 10 0 2 80 

Rohtak 2 10 0 |. 1 100 

Panipat 2100 1 14 3 

/
fl
\
 

g 
N 

g 
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. . ANNEXURE XIV | Note dealing with the qaestionnaire of the Public Accounts Committee relating to the Chandigarh Capital Project 

.~ . ..Serial No.9: . Parggraph 16 of the Audit Report. (a) and (b) A tentative 
* statement of programme of works for the plan period 1951-52 1० 1955-56 has been® 
. drawn up. A complete programme will be prepared shortly. 

T ‘»'A.nothe"r‘ 'yatd stick forassessing the progress of works is the expenditure 
न actually incyrred:vis-a-vis the total estimated expenditure on the Project. 

(@) Estimated Expenditure on Development Works. The total area to be used 
-in-eonnection-with-the development-works is 5,976 acres (Total land to be acquired— 
8,919 acres) Area left undeveloped—2,943 acres. The total estimated cost of Develop- 
sment works'is' Rs 860.24 lacs as:detdiled below. The cost of development works per acre therefore works,out to Rs 14,394 per acre. 

\ (Rupees in lacs) 1. Land acquisition . 77:56 
दो 2. Survey. ° A . 545 

3. Roads and Bridges .. 132°46 g 4. Storm water drainage . ° . 63-50 
5. Sewerage ! . 128-59 T+ 7 6. Additional cost of Blectricity .. 20-00 
7. Land Scaping .. 2177 . 8. Civiciworks & .- ५ .. 236°63 
9. Dams across Sukhna Cho .. 5800 - e -~10.~ Railway-facilities - - - .. 35:00 &' 41l. Publicity.for sale of plots .. 4-00 ... . 12. Establishment (proportionate) .. 6000 77 71377 Resedrch (proportionate charges) . 480 
14. Maintenance .. 12:48 

Total .. ~860-24 

(b) Utilization of Development Area— 
Acres (i) State Government Office Buildings 278 

(ii) State Government Residential Accommodation . o 200 (iii) Other Public buildings financed by the State Go- 
vernment for example A. G’s Office, Schools, 
Hospitals, etc. 500 (iv) Area to be sold to Central Government .. Cannot be specified. 

This depends upon 
‘ : their demands (v) Area to be sold to the Public न +2121.91 acres 

(¢) Expectation of the area to be sold to other Government and the public etc. No precise figures can be forecast 85 to the amount of land likely to be sold to . other Governments and the public every year. The total area to be sold has, however, been indicated above. It can be affirmed withconfidence that the demand for plots at Chandigarh continues to be very keen. Declara- tion of Chandigarh as the seat of the State Government has stimulated the . ',.. demand still further and in the next allotment the response of the public is 6 xpacted to be much more encouraging. The sales effected so far appeared favourably with the expectations of the total area to be sold.
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Expenditure without sanctioned estimates. To end of December, 1952, 
the amount-of expenditafe incufred- without sanctioned eéstimates’had - risen’ (0 
Rs. 41,30,807. Every effort is being-made to-reduce this class of expenditure to the 
minimum. The correct position, however, is that in the case of large works, estimates 
are prepared’ by units” whichr are-under execution, but these: separaté estimates | 
by units cannot be technically sanctioned 4s'the whole- 0 06 estimate is not ready - - 
and one cannot operate on more than one estimate against a single contract under” 
the rules. Under the circumstances it.is not possible to lay down a time lag even 
bétween the commencentent’ of works and‘sanction-of*estiinates: Attention of the 
BEngineering Organisation has been repeatedly drawn to this irregularity atd 10 - 
curb it the Secretary, Buildings and Roads, 15 required to.submit 10 the Capital 
Administration a fortnightly teturr showing arrears of technical'sanctions. _ 

b 

. _* Postings of Experditure by sub=heads in work abstracts-and-registers oy woiks. 
Asregards-the posting of expenditure'by sub-heads in'the'work abstracts and registers 
of works, itis pointed outthatin the'case of some old and unimportant works it has™ - 
beett ordered’by the Superintending Engineer (Construction) to dispense with the’ 
posting of expenditure by sub-htads. This is'withitr घाट powers of the Superintend- - 
ing Engineer. As regards othetr works the subordinate offices: are taking action 
to post-the expenditure by sub=heads and fill पंप progress of works and rates of cost.. 
In this connection it mdy एल mentioned that in“the absence of the expendifure being ' 
postedhysub- heads, the total expenditure is-watched by the Executive Engineers with 
reference to:the total estimated amount for the works concerned.. 

A copy of the Report submitted by the Chief Accounts Officer may be seen 
at.Annexure.‘Ar. . ) . . । 

. Arrears.in.stock accounts, etc. All the.stock returnsup to the period ending 
September 1952-have since been compiled-and submitted to the Chief Accounts Offi- 
cer for check. Those for the half.yeariending March 1953 relating to Public. Health. 
Division No. 1 and Capital Project Division I are under compilation and will be syb- 

mitted.shostly. The materials at-site accounts have since been-compiled. It.is. point- 
ed out that the works-are mostly done at through.-rates and the materials are issued 
to contractors in accordance with their agreements according to the requirements 
of each work. . 

Cleckof land compensarion Payments. The latest position' regarding check of 
payments of land compensation is that accounts to the extent of Rs. 43 lacs out of a 
total of Rs 62 1805 have been submitted to the Chief Accounts Officer with detailed 
vouchers and’ dward’ statéments- after-check. Voucliers amournting 10 Rs 29,800 
are, however, yet awaited from the' Accountant:General, Punjab atid award statements 
torthe extent of'Rs'19 lacs are tobe preépared by the'Estate Officer arid accepted by the 
Custodian, Bvacuee Property, Jullundur. In this connection it is pointed ‘out'that a 
Iump sum of Rs 35 lacs was advanced to the Custodian, Evacuee Property, as compen- 
sation for the evacuee lands likely t6 be acquited in conneétion with the “Capital 
Project and vouchers and award statements are being prepared and submitted 10 audit 
as morednd more evacueelatds dre’being acquired in accordance with 196 démands of 
oustees: In certain'cases the delay is dueto late receipt of acceptance of the compen- 
sation offered to the Custodian. The vouchers for Rs 29,800 and award statements 
to-the extent of 'Rs'19 lacs will'be'checked and submitted to the Chief Accounts 
Officer as soon-as- receivedfrom the Accountant-General, Punjab, dnd Estaté 
Officer, respectively.



cclxxxii 

** Comparative cost of Government Residential Buildlngs on this Project- - 
" with those of the Central Government S 

" _The informaticn re'g‘ardirg फट cést of residential buildirgs of various types : 
constructed by Central Goverr meernt 15 not availetle in tLis cft:ce. 31.६ required 
statement, cannot, therefore, te prepared. - 

Further information’ required by the Public Accounts Committee in this ' 
para is given telow— . . , . 

(i) Progress of the project. The progress of works during 1950-51 ' and 
1951-52 was not very' appreciable owing (०' manifold difficulties encounter- 
ed in the initial stages of a Project viz., scarcity of material machinery, and 
technical personnel "and "emphasis on preliminary  surveys, planning "and , 
designing. Most of these bottlenecks have by now been overcome and the 
construction_activity has.now got into its stride. Declaration of Chandigarh 88 " 
the formal Capital of the ‘State and moved down of a number of Government - 
Offices are an eloquent testimony to the satisfactory progress of works at 
Chandigarh. A copy of the statement of the physcial targets showing progress 
of works done in connection with Project is at page cclxxxiv ' 

7 हो) Tenders. Tender Notices are invariably advertised in leading News- * 
papers and copies theréof are also hung on -boards outside the offices 
of the Executive Engineers for wide publicity. 

(iii) There are adequate safeguards against pilferage in stores.. The: 
stores lying in the Stores Depots are checked from  time to time. In 
the case of Stores issied to Contractors a statemént of materials issuéd -and used 
in construction is prepared before final -pdyment is made and = excessive. 
issues, "if any,-are either recovered in kind or in cash. ' " : 

Contract procedure. (a) The following classes of ‘matérials are -supplied to 
Contractors. - The rates are generally the same as market rates : - 

- नल Sy 

Cement, iron: bricks, coal, paints. ना .-. “६. 
, . ~~(b) -The contractors make their own arrangement for the supply of wood 

ind bafri. A - . . व. «८ - - [P . 1 -~ -~ - - - - - 

he'-b; , 1s. Since a large number thereof is'required on the works, and they are not 8 vailable through private agency to the extent required, the department runs its own kilns where bricks are bupnt. départmentally, . B ' 

T (‘c) . The biicks aré s~upp’lied 1o C_'_ontract~ors-'. 

- Bajri is not usually supplied to Contractors. 

The works on this Project are entirely cartied out at through rates except in the case of roads where road metal is collected by the Department and labour only is supplied by the Contractor. .The supply of materials to Contractors is limited to materials which घाट not readily available near about the Capital site or which cannot readily be procured by _Contramct“‘o‘r’s on account of controls. etc. 

As regards tenders it is pointed out that tenders are invited from था| contractors in the Punjab, P.W.D,, B. & R. Branch and Capital Project. The contracts are given by negotiations also in certain cases. In the case of contracts as distinct from 
work orders tenders are invited in all cases and 10 contract is let cut without calling for tenders. In the case of Work Orders quotations are invited for works amounting from Rs 1,000 to 10,000. Works below Rs 1,000 are given without calling for quotations. . 

‘\/ 
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Chandigarh Capital Project 

“.Serlal No. 5, -The irregularities pointed out by Audit have generally been 

attended to and removed, subject to the following observations :— 

. Cost Accounts. These accounts concern the maintenance of register 0. 

works and ~ work _ abstracts. The position _ about these accounts i8 

that the record --of expenditure by sub-hcads has been  dispensed 

with in the case.of certain un-important works completed long ago under rule 

7.63 (c) of Departmental Financial Rules. In other cases the Executive Engincers 

are taking action to post expenditure by sub-heads together with the rate of cost 

and progress of ' work done. It is- hoped. that the arrears will 

cleared sborfly. - In this connection. attention is invited to the mnote 

tecorded by the Chief Accounts Officer, —vide Annexure ‘B’ 

Stores Accounts. Physical verifications of stores has been done in the case 

of the stores of Capital Project Division No. I except for the item of steel, verification 

of which js in hand. The stores of Public Health are in the course of verification. 

The Stock Returns of Capital Project Division I, upto the half year ending September 

1952, have since been submitted to the C. A. O., and those of the half year ending 

March 1953 are in hand. There are accounts arrears in Capital Project Division 

No. I and arrear staff 985 beén put on the clearance of all arrears. The stock returns 

of P. H. Project Division No. I up to the half year ending September 1952 and 

Capital Project Division No. III for the half year ending March 1953  have also 

been submitted 10 the Chief Accounts Officer. The compilation of the stock return 

of Public Health Division No. I for the haif year ending March 1953 is in hand. 

This matter 15 being earnestly pursued by the Chief Accounts Officer with the 

Chief Engineer Capital and Divisional Officers and will be  straightened shortly. 

Chief Accounts Officers’ report on this point may also be seen at Annexure ‘B’. 

Recently the C. A. O. has evolved a new procedure for physical verification of 

stores by an agency independent of the Engincering Organisation, directly under 

his own control. - With the approval of the Finance Department it . has been 

decided to adopt the new procedure which, when enforced, will ensure sound 
b 

control and inspection” of all stores and their accounts. 

No. 1. The aiiears’ accumulated due to the heaviness of work in that Division. 

Ap additional accounts clerk has since been put on the clearance of arrears. The 

list of arrears is- given:below:— .- S दर 

(i) Compilation 0 stock return for (० 9281 year ending 3191 March 1953, 

.- 0 Clearance of old items from P. W. Miscellancous Advances. 

(0 Disposal of S. E.’s Inspection report for 1952. 

(iv) Preparation of rental statements of all residential buildings tentage 

accommodation and Rest-house. 

- - (४ Inspection of .Sub-Divisional Offices. - 

(vi) Compilation of T.& P. Returns for the period ending 30th September 

1951 and 30th September 1952. . - 
- - ~ 

.. Sertal No.17. In this project there 15 no delay in any Division in the disposal 

of audit objections except in the case of Capital Project Division No. 1. The-causes 

of 'delay in that Division is the accumulation of arrears as explained in serial No. 7. 

sieps are being taken 0 ensure *har such delays are avoided in future,
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s . . STATEMENT SHOWING M—“m न 
. * PHYSICAL*TARGETS'ATTAINED. - . Serial 

9 LTI DI पुल R & L 1952:53- 
T ead Developitent-costs’=- ©| गे, 7 i व. ‘ - - T Eafid Acguiswion aridiSurvey L 6;33Llacres’ acquited! ' '%. 180 acres.: . i का Ny e से दान दिला, लत, Re:2T:92jacs । हे, 1०० 4.4%lakhs v £ 

दे रन उप्दती व. e 2 दो, पद, ‘ o उठा दि N T L VR BRI धन ,»,,"v पर हट, कद दर फू - , oL 
52 VRoad§and:Bridges: - . Rodds 3 miles: - 1l | Roads 18:71 milesy DA LTS s v <o 7. 1aBridges 33\Numberss .. .| Bridges 45:Numbers, - - 3 | Storm Water drainage, + - | N : s ov:[-2 miles. ~ . . 4 | Sewerage "सा है VO T miles ’ ' 5 | Electricity « | Two engines of 200 K-W. 100 K.W. engine. SRR AT दि का TR +oo F eachi. . RN 

कई “पल, रे T पर , हट के. A TS "8 17 Line—4.miles : -, . i 4§ rhiles: . S, e के e, Bonts द हू 400 ०1६ व.दाट:--2.6. इ्ाटड, ग् 2-2 पांडे, . o ltee e, e s, e T Sub-mdins—2:miles,” . N A A A वो R ' Sub-stationy—2 Ntumbers:~ - s ‘&‘-»La'nd‘scaphg 2८ LW न Hedgessand-lavins laidi-for: |, Hedges-and’lawns completed’ o WAL नाव पे के 2. oo coneiofficoand gesidentiali | inoffice and ‘all- iresidens Erepreaietac oy का । o Dbuildings(131 Nos. . 0396-17 tial houses of construction . कि [पर दा, नम , न पफाडडाए started at Capital| “staff’ "with पडा plants el s न e e Site:) . -ready. के [7Civic Works't St i A w0l R Lo "Nursery Schools. .. 2 S पक जा R A [ वि LI | ¢ . v ' {iuJanior Secondary School-.1 पनुल् जे P SR दि मय W न पु 4 High School. . नल R i हि M व Health Centre” - .. . . S |... . i (2 per cent), . है. 1 है 2 का ८१ IR Fhos, 3-:-‘_" N व कै, N नर ६ ह o v . . 
A DR R e पिकिस G S न Y LY र०्दी रा 

सर से दो AT दि T R VN SRR " लि दिपु का हे गा it . 
नि R L T ORI IR का कि, दे पा न 2 T 
DN S - कद T T e पक दे e »+.28|. Stikhna Chos : Bogrnifos e बन o4 ¢ | Preliminary Surveys dons o -, 
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131 residential buildings | buildings for Government Productive Government build- | for const.:staff. completed|© servants. completed and ings (2 per cent).' 2,500 buildings in hand. | AT (18 per cent) Wi 4 iRegearchn . "' e . - One' labordtory’ Assistant 
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tests of stand, earth . . . ground etc. . 5 | Establishment .. | One‘C. E's'Officeone S.E’s |‘One’'C/ E% Officé; 2 S.EB ) Office with4 Xens and | Offices with about 10 Xens BN लि । हि ८. 7. e b with 5. 0. एड. 'worked on | with'S: D.Os.sworked on i thecProject - ; the:Project. C.—Recouple expenditare 
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1 | Tools and Plants . .. 
नर it Revélving Fuaad: .. . e 122 'Gowermment~ -shops LN PN ' व २ - b 2 completed and‘anather: 22, R S ey . | पता (shops-and- Shops i) , R . - cum-flts) (12 plis 10) 
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PHYSICAL .TARGETS . e R I A A O L 
कया, यार रियर गए वाया कारगर A I e PHYSICAL TARGETS EXPECTED TO BE ATTAINED v A 
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ANNEXURE 5 Ly 
Chief Accounts Officer’s note on the observations and recommendations 

-of the Public Acoounts Committee selected for examination in connection with 
- the Appropriation Account,-1950-51 and Audit Report, 1952, e 

~ 7" "Incomipleteness of Cost Records. - It was noticed thatin the majority of cases of 
major works carried out in the Capital Project Divisions, the progress had not been 
recorded, nor was any rate of cost struck. In certain cases, even the posting in the 
Registers of Works was not'made by Sub-Heads. This was a séfious defect which 
rendered it very difficult for the Sub-Divisional and Divisional Officers 10 exercise 
adequate financial control. The irregularity was accordingly, brought to the notice 
of the Divisional Officers in a circular letter in November .1952 and also through 
Audit Notes each month. Despite this, things did not register any imiprovement. 
The matter was, therefore, taken up on higher level and the Chief Engineer, Capital 
Project, was asked-to issue strict instructions to the Divisional Officers to complete 
the accounts of cost records immediately. There has now been some improvement. 
The Registers of Works and Work Abstracts have been completed in respect of 
Public Health Division No. II and Capital Project Divisions No. दा, पा; IV and V. 
As regards Public Health Division No. I and Capital Project Division - No. I, the 
position is still unsatisfactory, and the Chief Engineer is being requested to see that the 
records in respect of these two Divisions too are brought to shape without any further 
delay, The matter is being pursued vigorousluy by the Internal Auditor staff. 

Physical Verification of Stock. Soon after फिट formation of the Chief Accounts 
Officer’s Organisation, in October 1952, it was found that the state of accounts of the 
Stores Organisation of the Project was not up to date and was generally satisfactory. ,L 
The half-yearly stock returns were badly in arrears. Inspection of the Stores Sub- 
Division of Capital Project Division No. I was, therefore, taken up .by the Chief 
Accounts Officer’s staff in the month of January 1953. This-brought to notice, a 
number of irregularities in the upkeep of Stores Accounts and these were brought 
to the notice of the Chief Engineer (Capital) and the Capital Administration. " It was 
suggested that the-physical verification of stock should be undertaken withoutidelay. 
In pursuance of this suggestion the verification of stock actually started on 15t May 
1953 by an officer and staff of the Engineering Department together with the staff 
of the Chief Accounts Officer’s Office. Simultaneously, the Chief Engineer was 
requested to take immediate steps to get the stock registers, the monthly stock 

- papers and the half-yearly balance returns brought up to date to arrive at the correct 
gook balances of the various items of stock. When these book balances are ready, 

- they have to be reconciled with the actual physically verified balances, and differences 
:-are to be adjusted by taking the surplus items as receipts and showing deficits 85 
- isgues.- Where -the deficits are comparatively substantial, separate investigation 
* ‘is to be made (0 account for the deficits, to see whether there have been leakages and 

to fix responsibility. The present position is that physical. verification of, stock in 
Project Division No. I 18 complete except a few items of round M..S. 2Bars.  The 
‘checking of this item weighing about 4,000 tons is stated to be a long procéss and will 
take some time. The Chief Engineer is being urged to arraiige for compfileiu\"ng '‘these 
ftems also.” "~ - ° I - T 

! 

The physical verification of stock in the Public Health Division No. I s still 
in progress. The Chief Engineer हि being asked to expedite the matter and furnish 
results of verification to enable this office to see :— s 

(1) Whether or not the position regarding the calculation of book balances ,)‘-'- 
: is correct as compared with the actual physically verified balances. 

(2) Whether or not there are any se_ri:ous deficiencies, and i 
- - - s जम Rl या
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(3) that the opening balances after the date of verification have been taken 
on the basis of physical balances. 

fA further report will be submitted on completion of घाट physical verification 
and after receiving from the Divisions, the book balances and other returns. 

* It hasbeen suggested to the Chief Engineer (Capital) that a separate Division 
for Stores should be constructed without further delay and he has promised to 00 it. 
Unless this is done, things may not improve as rapidly 85 one would destre.
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Cory oF D.O. 

Office of the Chief Accounts Officer, Capital Project, Chandigarh Capital, 

D.O.No.— -. 
Dated 

My dear 
, 

Will you kindly refer to your note submitted to Government in connection 
with the points selected by the Public Accounts Committee on Appropriatior Accounts 
Committes on Appropriation Accounts, 1950-51 and Audit Report, 19529 . 

In respect of the cost accounts, it is stated that the record of expenditure 
by suh-heads has been dispensed with in the case of certain unimportant works com- 
pleted long ago. Under para 7.63(c) Departmental Financial Rules, the Superinten- 
ding Engineer is, no doubt, competent to dispense with the maintenance of accounts 
by sub-heads for any work if he considers that the circumstances of the work render 
such accounts useless or impossible to maintain, but he is required at the same time, 
to forward a copy of his orders, specifying the reasons, to the Accountant-General 
(now to the Chief Accounts Officer). A copy of his orders has not been received 
in my office so far. 

Will you kindly ask the Superintending Engineer to intimate the particular 
unimportant-works in respect of which the necessity of posting expenditure by sub- 
heads has been dispensed with, as also the reasons therefor? 

Yours sincerely, 
S. SIVARAMA KRISHNAN 

Shri P. L. Verma, 
Chief Engineer, . 
Capital Project, 
Chandigarh. 

The 28th August 1953 

No. CAO/AR/1244. Copy forwarded to Shri B. B. Vohra, Deputy Secre- 
tary to Government, Punjab, Capital Project, Chandigarh, for information, with 
reference to his D.O. letter No.C-7206-53/5215, dated the 26th August, 1953. This 
point will be examined on receipt of reply from the Chief Engineer, Capital, and 
necessary modifications, if any, will be added to the note already submitted with 
D.O. letter No. CAO/AR/1237, dated the 27th August 1953. In the meantime, that 
note may stand. sd 

Ch.ief. A.c.co.unts Officer, 
Capital Project, Chandigarh 

o 
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N . . __ANNEXURE XV 

Puanjab Public Works Department, Electricity Branch. 

Note on the working of the Thermal Electric Supply Schemes, 

० [ .. v Co-ordinated, in particular, with loadthat is intended to 

bedeveloped by gradual stages from Bhakra- 

Nangal and the extent to which it is 

. expected to be utilizedin the 

* . State and other connected 
" matters 

Reference para 6 of the proceedings of a meeting of फिट Public Accounts 

Commitice held on the 29th Japuary 1953, at 10 a.m. in the Committee 

room of the Nangal Secretariat—page 51 of the Report of the P. 2. C. 

lon the Appropriation Accounts of the Punjab Government for the year 1948-49 and 

949-50. . 

It will be recalled by the Members that the issue raised by the Committee 

related to the development of load in the Industrial Townships only and as such 

_this Note deals only with the Thermal Schemes which feed the Industrial Townships 

set up by the Stdte Government. The rest of the T hermo Schemes which are in 

operation have not been taken into account in this Note. 

At the very out-set it is necessary to explain, at least briefly, the necessity 

which led the Government to undertake the Thermo Electric Scheme in question. 

Immediately after partition of the Punjab Province, the main problem ahead was 

the - rehabilitation of displaced persons, coupled with फिट importance of retain- 

ing displaced industries in the State. Therefore, it was necessary to make immediate 

arrangements to achieve the two objects viz. (a) rehabilitation of refugees and (b) 

preventing migration of industries and capital from the Fast Punjab 10 other prce 

vinces due to lack of requisite facilities. It was also considered that establisk ment 

of small industries would provide a nucleus for future larger industries and, as such 

they will provide a developedload for the Nangal Project when 1t came into opera- 

tion. If the demand of industrialists was not met with, there was every risk of the 

industrialists migrating to other Provinces and the chances of rapid develorment 

of load on the Nangal Project would have been comparatively poor. With these 

factdrs-in viéw, Government set up a Committee to determine the likely areas for 

industrial development and this Committec recommended the setting up of indus- 

trial centres at Bahadurgarh, Sonepat, Panipat, Jagadhri, Khanna and Rupar. 

While these arrangements were in view, Government launched on Grow-More- 

Food Campaign and the Jagadhri Tube-well Electrification Scheme was taken up 

as’a part of the Five-Year Plan under the control of the Irrigation Branch. A good 

deal of load was required for the tube-wells to be installed under this scheme and 

arrangementis for that had also to be made. Therefore, two diesel sets of 2,500 

K.W. and 750 K.W. capacity were arranged for installation at Panipat and two sets 

of 550 K.W. each at Jagadhri to meet with the total requirements of the industria-~ 

lists in the Industrial Colonies at these places, as well as of the Jagadhri Tube-well 

Scheme. For the rest of the places mentioned above it was proposed to set up 

indspendent diesel power stations with the following capacities as recommended 

in a j जंग note prepared by the Director of Industries, East Punjab and the Secretary, 

Electricity; dated the 16th August, 1948 (Appendix ‘A’):— 

1. Sonepat.. 2—250 K.W.Set. 
1—100 K.W. Set. 

2. Bhadurgarh..1—250 K.W. set. 
1—100 K.W. set. 
1—50 K. W. set.
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Khanna and Rupar Industrial Tiownship Schemes were dropped later_on. At Sonepat, it was decided subsequently to give supply from the Branch’s Panipat Thermal Plant :and,"pending installation-of that Dplant, some:- load- was arranged from the local Electric Supply Co. . ‘ 

In the meeting held at Simla on the 14th February, 1951; it ‘was dc_cided by the officers present that the Electricity- Branch shbuld-}ay.d_o.w,n their mains and substations both in regard to the street dights<and the.distribution of power all over the industrial area in the towns ,selected for the purpose irrespective of the . fact tedemand in any particular area of thetownships of not and even if the factories being installed-were scattered all over the townships. In spite,qf the fact that the Under-Secretary, Electricity, explained that-in order 

if any.., With a Vview.to enable-the Department to proceed with the implementation of -the decision, full details of lay-out showing the existing and proposed roads, 

allottes, nature of industry and the load required by each. This list showed a number of. plots having been allotted उप each industrial centre:as detailed below — 
कै 

"(ु) तब्डब्ता, : . . .. 'Plsoots | 
‘(2‘):5B'a.ha.durgarh .. " 55 ' 

" (@ Somepat. ) . o 57 
" (4.‘)" L‘ud,_hia‘na ‘ : .. .above 6007. 

.(5) Panipat । 88 
'.3,.“(6,)":'Juuu_ndur, . ' .. बालन, 

_ कक चाप तप -and Ludhiana .A लाते ‘B were also selected - for the purpose, - where ; powes; could jbq’,arra‘nvo‘olcd fcom the  Uhl River Hydro-Electric Scheme and it was not . necessary. tos m's»tal ‘any ‘thermal set,” s 
. 

. 
4 

प्र 3 
Industries Department in .the middle of 1951 and .total number..of applications- received ‘for|, allotment in six- industrial areas mentioned (Jullundur, Ludhiapa- Jagadhri, Panipat, Sonepat and Bahadurgarh) up to the 30th April, 1951 was 3,553 : involving approximately an area of 3,660 acres. The total number of-plots allogted:- up to that date was 974 out of which full cost was said to have been ‘paid by 834 . allottees and total recoveries on this account amounted to Rs 14,11,851 in addition : to a sum of Rs 54,000 85 earnest ‘m'oney from other allottees. The number of allo: tees who had at that time actually started construction of factories-as stated in 410८ above-mentioned Note, was as below :--- ः (1) Ludhjana 

‘ .- 8 (2) Jullundur 
o नल ] 7 (3) Jagadhri S e = 4 (4) Panipat 
- — ७ 0B (5) Sonepat 

’ .. 1 (6) Bahadurgarh ’ .. Nil 

Acco‘rd'_i','ng_t_o 'a note, on ‘the development of industrial area p\’rcpiared by-the. ’
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hat one एव the bottle-necks in the slow 

progress of sctting up of industries was the non-availability of electric surply al- 

though the installation of thermal sets at Pampat and Jagadhrt had been complet- 

The position was examined on receipt of this 
ed and the sets put into commission. 

note and it was found that the allegation against the Electricity Branch for not sup- 

plying electricity (0 the industrialists made therein, was very much incorrect. The 

posifion at-thattime was explained to the Rehabilitation Department which is 

summarized below :— 

. Again-in this note it was alleged t 

Jullundur and Ludhiana .. No difficulty with regard to the availa- 

bility of power. Demand for con- 
nections very low. 

Panipat * . .. Power House was commissioned in 

.o . December, 1950 (i.e. 6 months back) 

but little or no demand for power from 

" . the industrial township. 

Jagadhri - - ... As agamst Panipat. However, this was 

i . the only industrial township where there 

was at least some.activity by the allo- 

ttees. 

Bahadurgarh .. One generating set was put into commis- 

sion in May, 1951, but there was abso- 

lutely no activity. in the industrial 

township and not even omne allottee 

had started erection of factories. 

Sonepat .. Absolutely no activity 1n the industrial 

township. The .construction of even 

the buildings of the two  1mportant 

factories—M/s Atlas Cycle Industries 

. and M/s Bawa Iron and Steel Wotks 

Limited—had not been started at that 

time what to speak of installation of 

machiery. 

The-position with regard to the development -of industrial townships at the - 

end of December, 1952, was as follows पा ही दि थी 

‘Name of Tridustrial , * Number of connections ः 

Township givén as on 31st December REMARKS 
1952 

1. Panipat 12 

2. . Jagadhri 11 

3. Sonepat 6 

4. Bahadurgarh 

‘Note Jullundur and:Ludhiana have not been taken into account, asthis note deals सो 

Thermo Schemes only.



It will be seen from the above that there has been very is not too much to say) response 
to establish in these industrial townships or even were a It is not within the purview of the Electricity Branch to com: 

‘cexcii 

from the industrialists, wh 

ment, and as verbally explained by the Secretary, Electricity, Public Accounts Committee, this 
Industries Department, if the Committes considers such 

y little (negligible, if it 
0 were either expected 

ctually allotted the plots, 
ment on this poor develop- 

in the meeting of the aspect of the case may be referred to the 

Now dealing with the loading conditions, at each of where the Branch has installed 
Bahadurgarh, it may be added tha 

an action necessary.” . 

in the industrial area at Bahadurgarh, it was decided not to acutally instal the two 240 K.W. sets which had already been received thereby avoiding i i capital expenditure and the same have, therefore, been transferred to Capital Project in the best interest of public service. Only two sm 

set up there. This town is also expected to be supplied 
shortly. Then the diesel sets there will become surplus and thermal stations as may be requi 

(a) Jagadhri 

(b) Panipat — 

months ago. This power 
requirements of few local 
ed in the Industrial Colony 
with power from Faridabad 

will be used at other red. The position with regard to Panipat and Jagadhri is briefly explained below :— . . 

Both the power houses installed at these places hav for technical and economical 
being covered under Nangal Project ) 
loaded. In fact there is no surplus 

reasons  (inter-linking 
© been inter-linked 

transmission. line and the sets installed therein have been fully power now which can be supplied to the areas 

ment Committee of the Cabinet is enclosed (Appendix ‘B’). Owing to very 
Scheme) and the consequent shortage of thermal power at Panipat and Jagadhri, it has recently been decided” 

A statement showing the workin ‘C’). It will be seen from this sta tement that these schemes 

well load all new industrial 
tricted-hour basis if possible. .. 

g of these Schemes is énclosed (Appendix 
have been running at 1055. As a_lr_eady explained above, these thermal plants were installed not as cominer- cial proposition but with a view to developing the industrial load and encouraging Grow-More Food Campaign. The 1055 can thus be generally attributed to low rate .- 

poor development of load at initial stage (this factor needs explanation of.the Industries Department, and 
Scheme. It will, however, 98 of interest that a connected load K.W. has been developed by thes e Schemes up to March, 

Jagadhri Tube-wells 
to the extent of 6,200 
1953, for the Nangal- ..



Cexciit 

In so far as the utilization of power to be generated by the Bhakra-Nanpgal Power Project is concerned, a special committee consisting of Secretary, Electricity, Director of Industries, Director of Agriculture and Transport Controller was set up by Punjab Government in the later portion of the year 1950 to put up concrete proposals for effective and economic utilization of the power. A copy of the report submitted by the Special Committee on Ways and Means is enclosed (Appendix 6D’). 

In accordance with the recommendations contained in the Ways and Means Report referred to in preceding paragraph, 1080 survey of the State of Punjab and PEPSU has been conducted and that for the State of Rajasthan is in hand. Electri- city Tariff Advisory Commi.tye, Punjub, has also b.en set up to recommend the rates for supply of power. This Committee is expected to finalize its recommen- dation on the rates to be adopted for Nangal Hydro Supply in its final meeting to be held from 9th to 11th of July, 1953. Efforts are being made by the Branch for pub-’ licity and propaganda. As will be seen from Ways and Means Report, a provision has been made for rendering financial assistance to prospective consumers to enable them to get their oil plants converted into electric-drive immediately with the avail- lability of Nangal Power. Position of the load in brief 15 given in the enclosed statement (Appendix ‘K’). 

It is note-worthy that according to the present load forecast (Appendix ‘K”) there are good prospects of the utilization of the power to be generated from the Bhakra-Nangal Power Project.
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There is at present a considerable demand for electric ;power ’in _the.(Bast. 

Punjab from persons who have migrated from West Punjab.” So faras the:area senved 

by the Mandi Hydro-Eléctric Scheme is concerned,.it 15 possible (0 meet such-except 

at Ludhiana where the present equipment 15 already-overloaded,-but 85 8 considerable 

portion of the population who have migrated from West Punjab, have settled in 

the Districts of Ambala, Karnal, Rohtak, etc., which are not served by the Mandi 

Scheme, this part of the demand cannot be met.”~ThecNangal PoweriProject which 

is to serve these districts will yet take about 3} ‘vedis to-compléte.. Atopresent there 

are some private supply companies 1n a:-few: of these towns, but theif plants have 

becdme old and 85 they were ot able ०10: make : any replacements or sadditions: 

at.present. It is necessary to make'immediate -arrangeménts' t0 > maet:this-demand. 

as(a) this will help in rehabilitation of refugees which is-the immediate problemubefore: 

Government. and (b) it will prevent migration of'—_1"n'dustriesra’n’»dL"c‘apital"froms.'East’: 

Punjab to other neighbouring’ States. JSuc‘”h_«“_s’mall_;in'du‘stn’esls'ta'rt’_éd”n-"owq will: 

provide a nucleus for future devélopmient of larger industries and as:such .they:will. 

provids a'ready built load for the; Nangal Project-when’ it’ is ready. ~On'-the.other: 

hand; if this demand is not met-how,these™ industries are-likely to migrite to other. 

neighbouring provinces and the chances of a rapid development' of2a 16adian~the- 

ject will b . :Nangal Projec जा] | e poorer et «पर - 
L B - TR T A AN ! . 

2.-- Here it may-be pointed \_ou‘t“that; when the."Nangal-Power Froject was, 

originally planned, the industrial 1086 in West Punjab_was,also-in view. The. area; 

of East Punjab 15 only 2/5th of the undivided Punjab, and"therefore, this power Has 

now to be consumed in only 2/5th of the original area. It is, therefore, very essen- 

tial that all possible efforts be made to rehabilitate the displaced industries from West 

Punjab in the East Punjab so as to form a nucleus of rapid development when Nangal 

Power becomes available. 

3. The only way to mest the present demand for electric power quickly 

is to instal small diesel power stations in a few selected places considered suitable 

for industrial development. Government recently set up a committee to determine 

the likely areas for industrial development and this Committee has recommended 

the setting up of industrial centres of Bahadurgarh, Sonepat, Panipat, Jagadhri, 

Karnal and Rupar for the present. Out of these places, arrangements have already 

been made to instal one 2,500 K.W. and one or two 550 K.W. sets at Panipat. This 

will feed also a tubewell 1086 of about 2,000 K.W. in a 30 miles radius round Pani- 

" pat. For other places it is proposed to set up diesel power stations with the following 

capacities - 
i 

Jagadhri .. —2—300 K.W. and One—250 K.W. Sets, with the prospects of 

adding a third 500 K.W. set after a year 0 80 as the demand in- 

creases 

Sonepat ..  2—250 k.W. sets . 
1—100 k.W. set . 

Bahadurgarh —1—250 k. W. set 
1—100 k. W. set 
1—50 k.W. set 

Karpal .. —2—250k.W. sets 
1—100 k. W. set 

Rupar .. —I1-—250kW.set 

1—100 k.W. set
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-~ 4. These are tentative proposals with the object of keeping the initial cost 
कै 85 low as possible but as soon as the load develops and the demand increases, 

further sets will be added if required. The delivery position of diesel power plants 
is so good at present that we can depend on this contingency without any risk. 
These proposals mean that it will 96 possible to take up a maximum demand of 4,350. 
K W. This is a very conservative proposal and it is expected that it will be possible 
to build up this much load very rapidly in view of the fact that the non-muslim 
population who have migrated from West Punjab were using industrial power to 
the extent of over 10,000 K.W. 

5. The total cost for the purchase of the diesel power plants listed above 15 
likely to be Rs Eighteen lacs approx:mately. Since Nangal Power will become avail- 
able in all the above towns by 1952, and allowing one year from now for the 
purchase and erection of these power plants and the distribution systems connected 
thereto it will mean that the diesel power plants will be used only for a period of 
about 2} to 3 years. In view of this short period, these sets will not pay back their 
cost and the installation of these diesel plants will not therefore be a financial by 
justified proposition in itself. However, the indirect advantages by retaining the 
industries in the Province will mean better prosperity in the long run as such 
industries will provide employment for the people, and yield indirect revenue to 
Government. This industrial development will also bring about rapid growth of 
revenue when Nangal Power is ready. 

6. The maximum rate at which industrial power is being sold from the Mandi 
Hydro Electric Project is 18 pies per unit. This applies to loads below 4 K W. For 
higher loads the rate is lower on a sliding scale. In the case of small diesel plants 

- which are being proposed for the industrial centres enumerated above, the genera- 
A tion cost of the power station busbars will be about 30 pies per unit, including interest 

and depreciation on the capital cost. The running cost, excluding interest and 
depreciation will be about 21 pies per unit. It will thus be not possible to sell the 
energy from these diesel plants at rates prevailing in the area served by the Mandi 
Scheme. On other hand, unless the rates offered (0 industry are sufficiently attrac- 
tive so that the industries can run economically at these rates the industrial develop- 
ment will not take place as rapidly as desired and the purpose for which these power 
plants are being installed will be forfeited. Since the rates of power for Mandi 
Scheme were fixed several years back and prices have gone up it is considered 
that if we can offer a rate of 2 annas per unit to industry it should be quite reasonable 
and attractive under the present circumstances. As this rate is less than the overall 
generation cost, and as major portion of the power is likely to be consumed by indus- 
try, there is likely to be 8 loss to Government of about Rs.3 lacs per annum or a total 
of about Rs. nine lacs in three years. However, in view of the indirect advantages 
stated above and for solving the problem of rehabilitation of industrial consumers 
displaced for West Punjab, it is considered that this loss should not stand in the way 
of Government sanctioning these schemes. As soon as Government accepts this 
policy, an order for the diesel sets listed above will be placed on the basis of compe- 
titive tenders. Project estimate for each scheme will be submitted to the Financs 
Department in due course. 

7. Besides the above the Electricity Branch has already in hand the electri- 
fication of Gurgaon for which power in bulk to the extent of 100 K.W. is to be 
purchased from the R.A.F. Thermal Station at Gurgaon. The maximum demand 
there, with the on rush of refugees to that place and judging from the number of 
applications.received recently, is expeted to be in the neighbourhood of 400 K. W, 

X _ Negotiations are afoot with the Ministry of Defence for the additional power | re- 
quired at G irgaon. In case it 0333 nat mature wa miy havs to instal tharmal sta- 
tion of our own there also.
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_ THg. Praject:For tistalling a ‘thetmal station for-elettrificition of Pilwal has  ~ already, been. submitted 10 Governinent. - 

ki - Inx‘addl"tl"o"n"',lto' theé above, thé fo_llo‘wing four licences forElectric: Supply Utider- takings, which expire in. early 1949 are being required-by Government'and ‘projects’ are being submutted to Gévernment 'within a week or so for augmenting the exsting - geq“erat,i,ng_,.c‘apa_‘cllt_y,'-orf-’the_:.fc stations with, the following’ additional sets*:—. - 
e, 

Karnal .. —2 of 350 kW S - 

०... नली," , 2 

Fazilka ... —IGf100%w?" 
‘Abo'ha'n'd.l '——‘1,8f0‘k’.‘W“.:“ha"5‘,‘ already ‘been recsived: by Lthe Licensee for installation' - , there ,'.. - - * - ' - T . i , 
__All the छा8065 mentioned above will एटा" additional power and help in reses~ tlement. of refugees, from, the. West. Punjab. : ! 

S.N. KAPUR; i 5.5: KUMAR 
Director of Industries, Chiéf* Enginecr - &-Secretary ' to - East.Punjab,.Simla. _ . ' Government, East Punjab P.W.D. Dated ., 16. एप, ,1948 ™ Electricity:Branch,- Simla: 

N 
P
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APPENDIX B 

PUNJAB PUBLIC WORKS DEPARTMENT 

ELECTRICITY BRANCH 

Memorandum Dated 1st July, 1952 

Subject : Availability of power from the Panipat and Jagadhii Themal Power 
Stations. 

Thermal Power Stations at Panipat and Jagadhri were installed for the supply. 
of electricity primarily to tube-wells to be suLk by Irrigation Branch in the Ja_gaohu 
Indr, Karnal and Panipat areas and for meeting the demand of the displaced indus- 

- trialists-who may establish themselves 1n the Industrial Colonies set up by Govern- 
ment at Sonepat, Pampat and Jagadhri till.the advent of the Nangal Hydel Power 
which at that time was expected to be available by the end 01952, - . 

‘The sets installed are :-- 
Palm'pat .. 12500 K.W. de-rated capacity>"2,250 KW. . - 

1—750 K.W. Diutto- 650 K. W, 
Jagadhri .. 2 Sets 550 K.W. each de-rated capacity 

500 K.W. each - 

As will be observed, the sets at Panipat do not mzke a gced ccmbyraticn लि 
commercial supply 85 the power that can be depended upon from this stations is 
that of the capacity of the smaller machine viz. 750K.W. set. At Jagadhii the primary 
powzr available is that from one 550'K.W. set as the other has to be accepted as star.d 
by. Thus, the primary power available from Panipat and Jagadhri Power House 15 
650 and 500 K.W. respectively. These were the only sets which could be procured 
in the couniry at that time and 1t was with great difficulty that we prevailed vron the 
Central Government to allot these to the ‘Punjab State for'the purpose of *grow- 
more-food™ and resettlement of industries. ] 

With the installation of these two thermal power 'stations, the Electricity 
Branch has beeu flooded lately with applications for. supply cf power 10 variois 
categories, prominently for privatc irrigation frcm tutewells ard ¢ pen wells. Mary 
such applicants are also in the habit of sending copies of their applications.to tte 
Governor and Ministers, thus increasing correspondence all round. In view of the 
primary obligation of catering supply to the Irrigation Branch Tubewells znd the 
Industrial Townships and the corresponding limited capacity of the Eenerating plant, 
it is not possible to spare freely supply for other categories of constmers. A very 
careful study of the quantity of power available, 85 against 1he essential demards of 
the Irrigation Branch and the Industrial Townships, has been.made from time to time 
and it has 0651 found that only a very hmited quantity of power can 06 made avai- 
lable to the general public from these power stations and that 8150 involving consi- 
derable amount of risk. 

o 

The estimated ultimate demand (i.e. till the:advent of hydro power frem 
Nangal expscted now in early 1954) of the essential loads. of Irrigation . Branch 
Tubzwells, Industrial and refugee Townships; based .on the recent study of the load position, may be taken 85 follows :— 

() Jagadhri Power House 

- The peak demand. of the essential load"is estimated at 1000 KW..after allowing - a diversity. factor.of 60 .per cent 0 tubewell- demand. At 'present,- with- only: 16
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Irrigation Branch Tubewells connected and the factories in the Industrial Township 
not 10 full working order, the peak load on the Power House is about400 K. W.El.c. 
trification works for another70 tubewells with a connected load of about 700K. W, 
are in advanced stage of completion and most ofthem are expected 10 be 10 ccmmis- 
sion shortly. When all these tubewells are in commission the peak 1080 on the 
Power House, taking into consideration some further develorment 1n the Jagadhri 
Industrial Township, will 96 in the neighbourhood of 1,000 K.W. As only 2—550 
K. W. sets (derated capacity 500 K.W. each) are installed at J agadhri, even this essen- 
tial load will have to be restricted to the derated capacity of only one set-1.e. about 
5,000 K.W. the other set being a stand by and at present not capable of parallel opera- 
tion. It will thus necessitate staggering of even these essential loads 1 order to 

- limit the peak demand to 500 K.W. in place of 1,000 K.W. as estimated above. 

The question of parallel operation of these two sets has been examined but 
there is little hope of this materialising before another 7 to 8 months because some 
essential equipments have to be ordered from abroad. The third 550 K.W. set, 
which is locked up at Ferozepore as a stand by in case of failure of hydro power 
through Lahore, cannot be released for installation at Jagadhri till the middle of 
1953-54. Fallowing six months for its dismantlement, transport and re-erection at 
Jagadhri, its use cannot be made there till March 1954 by when Nangal Hydel 
Power is also expected to be available. As such, there would not appear any point 
in counting on the use of Ferozepore 550 K.W. set for use at Jagadhri. In Jagadhri therefore, there will be hardly any scope to give supply freely to the public at Jagadhii 
or to the Jagadhri Electiric Supply Company till the advent of Nangal Power. 

The practicability of installing the 2—240 K W. sets (which were originally purchased for the requirement of the Industrial T ownship at Bahadurgarh but, on account of absence of any demand so far, are at present lying uninstalled) immedia- 
tely at Jagadhri, has been examined. It is considered to be practicable to instal these two sets to augment the supply at Jagadhri provided it is decided by Govern- 
ment to drop out Bahadurgarh Industrial Township where no activity has yet been 583. Only two applications for supply of power aggregating to about 30 K.W. have 
recently been received but the applicants are nowhere near readiness to recetve supply. With such poor demand for this Colony, it should be possible to meet these re- quirements by installing the 50 K.W. Diesel set at present installed at Palwal, and - which is expected to be released in about three months’ time at Bahadurgarh in addition to the 50 and 17 K.W. sets already installed there. Efforts are also being made to transmit power to Bahadurgarh from Faridabad by erecting trans- mision line between Okhla and Delhi Grid Substation and thence on to Bahadur- garh. But it cannot be definitely said 85 to when it will be possible because several formalities have to be observed with various authorities in Delhi State before work on these lines can be takenin hand. If it were decided to utilise these 2-240 K.W. diesel sets at Jagadhri, it will be so arranged that most of the Irrigation Branch tubewells load will be taken on these two generating sets, thus releasing the 550 K.W. set for the essential load of the Industrial Township and “making whatever surplus power that can be spared available for the non-essential loads such as the Jagadhri Electric Supply Co. and the general public.  Of course, all such non-essential loads will be subject to disconnection at a very short notice without any obligation on the part of Government. 

(b) Panipat Power House 
N 

The combined peak demand of all the essential loads at this Power House may be taken as not less then 2,000.K . W. allowing a diversity factor of 60 per cent
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- for tubewell loads. This will consist of the loads at Karnal, Panipat and Sonepat on the basis of estimates of connected loads given below :-- 

K.W. 
237 tubewells to be sunk by I.B. . 2,370 

Panipat Industrial Township . 200 

Sonepat Industrial Township ०० 200 

Panipat, Sonepat & Karnal Refugee Townships .o 100 

Karnal Undertaking (including supply to Nilokheri) .. 450 

Total .. 3,320 

Against this, the primary capacity of this power House is only 650K W ; 1.0. the derated generating capacity of the smaller of the two sets. This is less than 30 per cent of the combined peak demand of the essential loads. This will mean that when the essential 1080 consistin g mostly of the Irrigation Branch Tubewells-develops, we will have to depend on the 2,500 K.W. set, with its derated capacity of 2250 K.W. The 2,500 K. W. set being oil fired is much more costly to run than the smaller steam set. _ 15 high operating cost has been further enhanced by the recent rise in the price of diesel oil by 40 per cent thus increasing the total losses on this thermal power station. But, if full supply to the Irrigation Branch tubewells is to be given, there is 10 option but (0 run the costlier 2500 K.W. set 10 the maximum extent possible. During the closure of the 2 500 K.W. set, either for routine inspection or due to breakdown, even these essential loads will have to be drastically cut down and/or staggered. The periods of routine inspection (about 3 to 4 during a year) for the 2 5CCK W. set would, of course, ६650 arranged in consultation with the Irrigation Branch that, as far as possible, these periods may synchronize with those when the requirements of the Irrigation Branch are very small. Even then, the 750 K. W. set will not be able to cater for all the esential loads. ' 

. From the above it would appear that little or no power will be available for giving supply to the general public. But, unfortunately, the demand for agricultural tubewells in the Nilokheri-Karnal-Panipat-Sonepat areas and in tte Pehowa area 

the complete booking up of both the sets at Panipat, leaving no standby, with the risk of partial or total shutdown of supply in case of breakdown of one or both of these sets. Of course, after the interlinking of the two power houses at Jagadhri and Panipat, as discussed in the succeeding paragraph, it will be possible to mini- 
: , 0] the biggest set as compared to the aggregate capacity of the remaining three sets, the risk will
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: saken.HBut: पा 5 Wwillanot be possibletfor the-Electricity:, Branch-to {supply 1 power _ 

to any area outside the areas;mentioned-above bocause ofthe stmple rcasonyithat, no Y 

more power 15 available, the total capacity of the two thermal stuons having teen 

c8mpletely booked as explained above and, even as it is, it cnaangers the primary 

{fpu""fpose_ . पु [l SO O 

The transmission line between Panipat and Jagadhri has already been com- 

Gipleted under the construction programme of thé;Nangal Project.and-it1s;:0f course, 

technically feasible to interlink the two power houscs, thus enabling them to supple- 

Oddent the Tequirements of each other during pedk-loadiperiods iands: during low load 

periods, to eaable running of one or more of the sets at either of tle Power House 

Odnore economically than wonld terothierwise: posstble’ elenablecthis interlinking and 

_ parallel operation to be undertaken without risk of damage to plant and safcly to 

O%the personnel, an indépendenityfeleplionic: communigation:beiween thes 1wo Power 

-—Heuses—and the Karnal Grid Substration is absolutely cssential. Various al- 

Gdérhative means of s telecommunication, including installation of wircless sets 

—have-been and are still teing examined but there is little ikclihood of this communi- 

cation hb_c_i\ng\cs‘tablished tefore the end of 1952-53. 
Ay - P L A T 
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.= 1 This xiotei being put up:for theinformation -ofithe:Irrigation- and +-Hydro- 

s5:Electric. Developinent:Sub-Commttee of th ¢:Cabniet:.and: for~special; notice..and '00- 

.zcoperationcofithél Development ;. Relicf and. Rehabilitation andiAgricultural: Depart- 

_vémentsy fromandathroughywhom: frequent’ . demdnds.for. supply:of power. are के. cLived 

r1sbyz thé: Electricitys Branch: . dtdsdntended:to inform. the. public thatitill.the aavent of 

¢sihydro power from:Nangal,. theretis>absolutely. no schance: whatever:of: any :electricily 

- 17beingsmade available:toxnon-essential loads. -outside, the. arcas mentioned. above and 

c othatzall-such applications received imaihy-of-the. .offices of-FElectricity: Branch will te 

ifiledrawaywithout anycaction.being faken. on them. . Judging ‘from .the>demands 
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APPENDIX D 

PUNIJAB P. W. D., ELECTRICITY BRANCH 

Subject.—REPORT एफ THE SPECIAL COMMITTEE SET UP BY THE IRRIGATION AND 
HYDRO-ELECTRIC DEVELOPMENT SUB-COMMITTEE OF THE CABINET. 

on 

Ways and Means for the utilization of electric power to be generated by the 
Nangal-Bhakra Project. 

Reference.—Clause (V) of item numbers 2, 3 and 4 of the proceedings of the meetings 
of the Irrigation and Hydro-Electric Sub-Committee of the Cabinet 
held from Ist November (0 3rd November 1950 relating to the 
development of load from the Nangal-Bhakra Project. 

Enclosed please find one copy/————copies of the report by the Special 
Committee comprising, Secretary, Electricity Branch, Secretary, Irrigation Branch 
(Running Canals), Director of Industries, Director of Agriculture, and the Provin- 
cial Transport Controller, which was set up for this purpose by the- Irrigation and 
Hydro-Electric Development Sub-Committee of the Cabinet. 

The decision of the Irrigation and Hydro-Electric Development Sub-Committee 
of the Cabinet onthe recommendations made by the Special Committee in this 
report shall form the basis of the machinery to be set up in the various Departments 
of the Punjab Government. 

(Sd) S.S. KUMAR, 
Secretary to Government, Punjab, 

Public Works Department, Electricity Branch, 
(Convener of the Special. Committee). 

D. A, 
| 

One copy of the report. - ! 
——————Copies of the report. 

1. Secretary, Irrigation and Hydro-Electric Development Sub-Committee 
of the Cabinet. 

His Excellency the Governor of the Punjab. 

Honourable Chief Minister, Punjab. 

Honourable Minister for Public Works. 

Honourable Minister for Development. 

Honourable Minister for Rehabilitation. 

Honourable Minister for Eduation. 

© 
N 

A
L
 

oA
 

w
o
N
 

Honourable Minister for Labour. 

Financial Commissioner, Rehabilitation. 

4
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Financial Commissioner, Development. 

Financial Commissioner, Revenue. 

. Secretary, Finance Department. 

Secretary, Irrigation Branch (Bhakra Dam). 

Secretary, Irri’gation Branch (Bhakra Canals). 

Secretary, Irrigation Branch (Run'nm'g Canals). 

Director of Industries. 

Director of Agriculture. 

Controller Provincial Transport-. 

Chief Engineer, Buildings and Roads. 

Deputy Secretary to Government Punjab (Development). 

Registrar, Co-operative Societies. 

Director of Panchayats. 

A dated Simla, the 29th January, 1951,
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PUNJAB P. W. D., ELECTRICITY- BRANCH 

REPORT OF THE SPECIAL COMMITTEE SET UP'BY'THE IRRIGATION 
AND HYDRO-ELECTRIC SUB-COMMITTEE OF THE CABINET. 

on ! 

Ways and Means for the utilization of Electric power to be generated by the Nangal- 
Bhakra Project: 

Reference—Item Nos. 2,3 and 4 of the proceedings of the meeting of the Irriga- 
tion and Hydro-Electric Sub-Committee of the Cabinet held from 
Ist November to 3rd November;. 1950 regarding Bhakra-Nangal 
Project. . : 

Members— 
(1) Secretary, Irrigation (Running Canals). 

(2) Director of Agriculture. 

(3) Director of Industries. 

(4) Controller, Provincial Transport, and 

(5) Secretary, Electricity (Convener of the Committee). 

The Engineers of the Public Works Dzpartment of Punjab (India) in the 
Electricity and Irrigation Branches are trying. their best for the. early, - economic 
and efficient execution 0 the ‘multi-purposes Nangal-Bhakra Project. According 
to the present forecast of the programme of construction of the electrical side of 
the Project, its different stages are expected to be completed on the dates mentioned 
below :— . 

. Date of 
Stage Description and capacity completion 

Ist .. Nangal Project (Pre-Bhakra) KW. 

Installed Capacity— 
4 units of 24,000 KW. each 96,000 

Stand by. One unit .. 24,000 

Effective generating capacity— 
(or firm power) o 72,000 By April or May, 

1953. 
2nd - .. Nangal Project (Post Bhakra) 

AN D 
Bhakra (Two Units 
Installed Capacity) 

Nangal 6 units of 24,000 KW. 
each 144,000 

Bhakra 2 units of 80,000 KW. 
each (if it is decided to pro- 
ceed with their installation 
along with the construction 
of Bhakra Dam) .. 160,000 

Total .. 304,000 

जी
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5व॒& Description and capacity Date of completion 

FEffective generaling capacity— 
(or firm power) 

Nangal 6x 24,000 .. 144,000 

Bhakra 1 48,000 (*) .. 48,000 

(allowing 006 unit at Bhakra 
as stand by) 

Total .. 192,000 1956-57 

. (*) Against the rated capacity of 80,000 
KW. under mimmum water level condi- 
tions of the Bhakra Dam Reservoir. 

3rd Nangal-Bhakra Project. (*) Construction 
. i programme to be 

- Installed Capacity-— so regulated as to 
be in accord with 

Nangal 6 units of 24,000 KW. the load require- 
each .. 144,000 ments. 

Bhakra (*) 4 units of 80,000 
KW. each .. 320,000 

] Total .. 464,000 

Effective gencrating capacity 
(or firm power) 

Nangal per cent 524,000 120,000 

है Bhakra per cent 3 48,000 144,000 

Total .. 264,000 

_. Percent (Keeping one unit at Nangal and one 
unit at Bhakra as standby). 

2. A copy of the statement of Joad forecast for the utilisation of power 10 be 
generated from Nangal-Bhakra Project during the first eleven years of the commer- 
cial operation of the Project (1952-53 to 1962-63) is attached to this report (Ap- 
pendix ‘K’) This statement based on the memorandum prepared by the Electricity 
Branch has been prepared by the Central Electricity Commission after series of 
prolonged discussions between the representatives of Central Electricity Com- 
mission, the Electricity Branch, Irrigation Branch and Industries Department of the 
Punjab Government and CWINC of the Government of India. The estimated 
load forecast can thus be treatediras fairly conservative. The completion of 
the construction of the Project and the forecast of the utilization of the available 
power are, however, not the ends to themselves. These are only the means to the 

end, the end. being the actual utilization of all the available power, or rather an 
expzditious and renumerative sale of the power on one hand and the uplift of Industrial 
Agricultural, Social and General conditions of the State on the other (the two 
being co-related to dnd inter-dependent on each other) and this report is intended 
to suggest tangible ways and means and the machinery required to be set up for the 
rapid achievement thereof.
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'~ 3. _The commercial success of any Electric Supply Undertaking lies in the economic development of load which in turn depends entirely .on overall planning in all its aspects in advance. Along with the work of power development and 

earliest possible use of the power to be generated to the benefit of the common man. The late Honourable Sardar Patel, Deputy Prime Minister of India, while inaugurating the last annual meeting of the Central Board of Irrigation and Power on the 24th October,1950 strongly emphasized on this important aspect of the River Valley Projects in hand by making the following observations in his speech :— 
“Unless we have an-overall planning in advance, we cannot utilize to the ' maximum benefit the water which would flow or the electrical cnergy that would be produced.” . Lo 

“Mere zailability of canal waters or production of electrical energy was not gfloing to solve the problem of ६ River Valley Project”. . 
“The planners must have a clear picture of the crops that should be grown, the layout of the fields and villages ‘and the needs of villagers who would grow these crops 85 also of the industries which would actually 96 set पी) and the layout and plans of industrial under- takings and towns which would grow”, 

4. The ways and means to be adopted or the machinery to be set up for the economic development of load- with the maximum possible’ speed to the mutual advantage of the Electricity Branch as “Supplier” and of the Public or the State as “Consumer” may for facility in reference, be classified into 3 categories viz :— 

(@) General, ie. Applicable to all calsses of supply or for all uses of electricity. : 

(6) Special, ie. " Applicable to individual classes of supply and 

(c) Departmental, i.e. - Pertaining to' Departmental procedure of the Electricity Branch. 

Each of these categories is dealt with below :— ) 

5 General. This category comprises the following ways and means T— 

(1) Publicity and Propagandd. - ) 
(2) Load Survey. . ः ) 
(3) Tariffs and Rates‘. 

(4) Mill conversion Fund. 

(5) Assisted or Subsidized wiring. , & 

(6) Hire Purcha\se_ उदय. ः 

(7) Arrangement for free advice to the consumers and _ prospective consumers. . 
< 

(8) Rebate or special reduction in Rates. 

W 

A
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. A brief description of each of thése eight ways and means is given in the 

succeeding paragraphs. 

6. Publicity and Propaganda. It is true that electricity to-day is no longer 

a luxury, as.it used to be considered in our State about two decades back ; it is 

an absolute necessity in all walks of human life, just like Atta, Rice, Clothes, etc. 

etc. Nevertheless, in view of the population of our Province being mostly rural, 

it is necessary to familiarise them with the extensive uses of electricity. It is said 

that in America the farmers use electricity for.as many as 120 purposes.. In 

countries like Canada, New Zealand, Switzerland, Swaden and Great Britain, 

we hear of “All-Electric Home”. The fuel (Coal) used पा domestic, commercial 

and industrial purposes can easily 06 saved by substituting electricity therefor, 

wherever possible. With Power generating Projects running into crores of rupees ; 

it is of imperative necessity that the power available should be promptly utilized, 

so that there should be littie or no dead weight of interest, depreciation and other 

standing charges of Administration on the “unused” Capital Investment. Amny 

money spent on experiments, trials and propaganda, will, therefore, be well 

laid. 

Following concrete suggestions for Publicity and Propaganda, it is hoped 

shall produce tangible results :— 

(8) Descriptive articles on Nangal-Bhakra Project should be published 

in various Newspapers and Magazines of Punjab (India) periodi- 

cally in different languages (English, Urdu, Hindi and Punjabi) 

specially to dispel from the public mind any apprehensions re- 

- garding the time by which power shall be available. This shall 

help in eliminating the possibility of the flight of potential indus- 

trialists (0 other States or their unnecessary investments in the 

installation of Thermal Plants for motive power. 

(b) Literature explaining the various uses of electricity in home, shop, 

factory and farm should be made available to the public liberally, 

ize., leaflets, booklets and brochures and in different languages should 

be compiled for this purpose and posters exhibited at conspicuous 

public places. This literature should also contain information re- 

garding “Cost to Consumer” in relation to the cost of other types 

of motive power. The advisability of engaging a special officer 

for this purpose and also to deliver public lectures on the commercial 

aspects of Hydro-Electric Scheme needs due consideration. 

(दो There should be frequent Cinematographic displays showing the uses 

of electricity in industry, in agriculture as also in day to day 

domestic and commercial life, as is being done in other countries. 

(व) Demonstration Touring Vans, duly equipped with various electricity 

consuming apparatus, should be used as an interesting and an 

educative medium of advertisement, specially in rural areas. 

Such visual demonstrations have borne fruitful results in all other 

) countries in the development of the loads. 

(e) Electricity Branch should take liberal part in all big exhibitions and 

put up such exhibits there as should educate the masses in the 

various uses of electricity. This has been extensively followed by 

Western Countries and by the Madras State in our Country.
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7. Load Survey. This is one of the most, if not the most essential and effective step which the Punjab Government should adopt for the quick “develop- msnt of load. The clossst possible co-operation of the Industries, Agriculture, Co-operative, Land Reveaue, Irrigation and Panchayats Departments 15 ab_sol.utxely indispzansable for any effzctive load survey to be conducted: by . the Electricity Branch, which can be of real practical value. Unless this is done, it 'wo’uld‘be' a- hard problem indeed to realize the projected loads. 'The work 0 “load ‘survey ] can be divided into two groups. 

The Fiirst\ Group should deal with the: work of collecting the complete data . of all the Thermal Steam and Oil motive plants existing'in the areas to be commands ed by the Nangal-Bhakra Project as-also in the Area of Supply covered by the-Uhl River Schems, and gotting them converted into electric drive. . The part-folio of - this -group should also. cover the work connected -with supplying. of Hydro- Power in bulk to all the Licensed Electric Supply Undertakings: in Punjab ‘(Indxa):at present, being run on Thermal. Power.. - ’ 
The second grouprshauld be responsible for studying the genuine potentiali- ties of industrial (huge, medium and cottage) and agric.ultural development in the towns and areas to be served by the Nangal-Bhakra Project and the areas em- braced by the existing Uhl River Scheme - - 
The first group should have Survey parties consisting of the subordinates Field Engineer (Commercial) of the -Ele:tricity Branch, whereas the Survey Parties of the Second Group should consist of the representatives of the various Depart- ments referred to, above. 

BROAD OUTLINES OF THE 'WORKING OF LOAD ‘SURVEY 
PARTIES 

(GrOUP FIRST) 

“Conversion of existing fuel plants .into’ Electric drive. 

(D) Au up-to-date गांड, of all the'factories run by fuel plaits in Punjab (India) embodying salient features of each factory and motive plantshould be furnished by tthe: Department of; Industries ६0 the “Electricity Branch. 

N.B. It would have been of interest 10 give here an idea.of the total installed ‘capacity.of ithe motive power plants in the ‘Punjab (Iand-especrally in the towns 1and areas embraced by ther Uhl-River and -Nangdl-Bhakra -Projects, but due to pressure of work with the Chief Inspector of Factories, it has not been possible for him to furmish;thys_information-so far. , T ०. + 

" (0 An account ' each factory and plant shall 0८. घाव्यंतकिएदर्त on separate Card in the form of a loose-leaf ledger in the Head Office (Sales Section) of the Elestricity Branch. 
e  + 

(iii) The factories should ‘be grouped into reasonable managable number of zones with due regard to location and each zone entrusted to a Load. Surveyo_r to bz attached to a Division, Circle or.the Head Office’s Sale Section of the Electricity Branch (where no Operation Circle exists). 

. (iv) The Load Surveyor should visit ‘each, factory ‘in‘his zone, and verify the particulars collected from ithe Factory Inspector: He should be able to convince th: Proprietor or ‘the"Manager -of the factory of the mani-fold adyantages of his running the factory by Electricity, The system of “‘approach”-to a consumer
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should not be on the lines of Canvassing, but should be more with healthy spirit 

of reforming the industrialists in their own interest. The visits skould te repcated 

discretely at regular intervals until an undertaking 15 obtaized for the conversion. 

(v) The Head Office be kept 1n close touch with the progress made by the Load 

Surveyor on each factory. The Head Office shall be resposible for keeping a 

regular contact with each factory through series of business-like and convincing 

circulars (on the lines of colleges and institutions imparting education by post who 

pursue an enquiry for even 5 to 10 years) until ihe needful 15 done. 

(vi) These Survey Parties should also contact the Lincensed Electric Supply 

Undertakings in their zones to do all thatis required to makethe Licensce take Bulk 

Supply from the Electricity Branch immediately Nangal Power becomes available 

in the area of the Undertaking. 

(GROUP SECOND). 

Survey of the scope of Industrial and Agircultural Development in East 
Punjab (India). 

Tiwo Committees of officials and non-officials called (i) Committee for large 

Scale and Factory Industries and (ii)the Committee for small scale and cottage 

Industries were appointed by the Punjab Government with effect from the 23rd 

March, 1948 (vide copy of the Gazette notification No. 4215-1&G-48/47028, dated 

the Ist September 1943, enclosed as Appendix ‘M’). 

The functions of these Committees were to advise Government in regard 
to :— ’ 

(i) the re-starting of Factories in East Pupjab which had been c'osed 

down consequent on the partition of the Province of the Punjab 

and the civil commotion that followed it. 

(i) the putting of other factories in East Punjab which were not working 
properly on a sound basis ; and 

(iii) the methods to be adopted to encourage the industrialisation of the 
Province. 

Punjab Government has recently set up an_“Industrial Development Sub- 

Committee of the Cabinet”. As observed by His Excellency in the Ist meeting of 

this Committee held on the 5th December 1950, the Sub-Ccmmittee had teen 

formed in order to see what could be done to remove handicaps ard impediments 

in the way of the development of industries 1 this State. His Excellency further 

observed that in the present state of our finances, we should not think of new big 

industries and that it would be enough ही we concentrated on the old ones ard saw 

that they became running and flourishing concerns (vide proceeding s of the meetings). 

Whatever might have ‘been the re-action of the Punjab Goverrment, on the 

recommendations made by the 1948 large and small scale Industries Ccmmittees, 

referred to above we are unanimously of the opinion that a physica] survey should te 

conducted of this Province in general and of the towns ard areas cmbraced ty the 
Nangal-Bhakra Project in particular, with a view to determining the geruine and 
pracctial potentialities of Industrial development so that based on the results of tt at 

survey a reliable forecast could be made of the amount of power required for the 

potential ,industries. .



००2 जी . 
The following concrete suggestions are made in connection with the conduct-_ ing of potential load surveys :— 

1 
(a) An association should be formed of a representative each of Electri- city, Industries, and Co-operative Societies with two representa- tives of leading manufacturers and industrialists of the State. This Association should chalk out a working programme of cop- ducting the survey. As agriculture is the basic industry of our - State, the proposed Association should simultaneously explore the avenues of rural electrification. For this puropose, it 13 necessary to have a representative each of the Agriculture, Irrigation, Development, and Panchayats Dep_‘artments. As an 

pedite action. Representative of the Industries Department ते Electricity Branch shall be Ex-Officio Secretary  of the two pro- posed Associations respectively., T दे 
(b) The proposed Associations should put up definite proposals for the organization required for the load surveys. Director of Industries has already put up to Punjab Government his proposal for setting up of a separate section in his Department in the Headquarters office under the charge of a properly qualified officer for the purpose 
(©) The survey parties should devote special attention to all factories on 

- () availability - of raw materials, - : I | 
(ii) Cost of raw materials, . 

. (iii) Availability of skilled and un-skilled labour, 
(iv) Cost of labour, 

(v) Transportation 

*(vi) Marketing facilities, - ः - o 
(vii) possibilities of bye-products and ] ] - 
(viii) possibility of cottage industry as should provide the maximum . employment to the citizens and the rural inhabitants{ including women-folk, - 

. 
(d) Fullest co-operation of all Civil Officers such 85 Commiss'ioners,g Dzputy Commissioners; Revenue Assistants, Tahsildars and even Patwaries should be secured in carrying out the load survey. Fullest use should be made of the local authorities. - 

Note. A comp.rehensive. memorandum containing direction for conducting the s:urvey ~ and det\/alled questionnaire and forms shall 098 prepared by the Electricity Branch.l 
(७) Fullest use should be made of the recommendations of the Industrial /{* Development Board of 1948 onitem (iii) of their terms - of reference - viz,, “Methods to be adopted to encourage the industrialization - - of the Province”, According to the advice of the Director of



ceexi 

Industries, the report of the Industrial Develorment Board 15 

8 good guide, but it has to 0९ co-ordinated with the actval needs 

or actual scope for the new industries which, in turn depends on 

a comprehensive load survey from place to place. Such a survey 

is most essential for proper planning of Industries as also for a 

correct estimate of the utilization of power. 

8. Tariffs and rates. 'The tariffs for the supply of power to different classes 

of consumers and also the rates of charges for other services allied to the supply 

of power viz., Meter Hire, Service rentals, etc., etc., have a direct and an improtant 

bearing on the development of load and need most careful attention and considera- 

tion of the authorities, incharge of an Electric Supply Undertaking. Reasonability 

of the rates 15 a flexible and a relative phrase. Opinions can never be unanimous 

on this question in view of the clashing interests of the Suppliers and the con- 

sumears, more especially when the Supplier also1s bound by economic and commer- 

cial.limitations and does not get any subsidy or compensation for so many indirect 

banefits of his commodity (electricity). On account of the huge capital cost of the 

Nangal-Bhakra Project due to the present day high level of the cost of plant and 

machinery 85 8150 of labour and material the question of the tariff rates for supply 

of power in relation to those in force for the supply from the Uhl River is a most 

intricate and a taxing problem. Unless and until this subject receives special, 

concentrated and thorough attention of practical experts of electricity rate- 

making, it shall not be possible to expect a satisfactory solution of this problem. 

The desirability of having umform rates for sale of power from both the Uhl 

River and Nangal-Bhakra Systems shall have to be seriously considered with due 

regard to the principles of accounting and auditing of a Public Works Depart- 

ment.for determining the Productivity of a Project. 

For large industrial consumers, an especially low tariff shall have to be 

given, depending on the nature of industry percentage 01 energy cost in normal 

operating expenditure, economic rate for proper growth and progress of the in- 

dustry, its position in industrial and economic life of the people, its position with 

regard to the defence requirements of the country, its place in the competitive 

international market, etc., etc. This however 15 the one side of फिट picture, the 

other being the financial effect of the propesed industrial tariff rate on the economy 

of the Nangal-Bhakra Project.  If such a (धार were not to affect adversely the 

economy of the Project as a whole, the matter would be quite simple. But in case 

the effect of it makes the project economically unsound (as unfortunately is the 

case with the Nangal-Bhakra Project, arising out of abnormally high capital cost), 

ways and means shall have to be evolved to tide over this difficulty. In the wider 

interests of the State, however, one thing is clear, viz., whether our power develop- 

ment project is profitable or not, we must develop our industries, including 

Agriculture by exploring all possible avenues for this purpose. No sacrifice should 

be deemed to be too great to give an impetus and a proper start to our new industries. 

Naturally, the question arises as to how to counteract the uneconomic effects of 

low rates, over the power development projects. 

The following methods are suggested:— 

(i) Indirect benefits to be utilized for writing off some of the capital 

expenditure. 

(ii) Direct and indirect taxes on finished products of the industries to 

which power is sold at cheap rates, to be utilized for either writing 

off some of the Capitdl expenditure or to reduce the operational 

charges of the Electricity Branch.
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(iii) Betterment tax arising out of improvement of the land to be irrigated by Electric tube-wells, to be utilized either for writing cff the Capital cost or to contribute towards operational charges of the Electricity 
Department. ' 

(iv) System of incremental or promotional rates (i.e. to subject the rates to imperceptible periodical increase). 

(v) Equitable apportionment of the capital cost of Civil Works between Electricity and Irrigation Branches. N 

(vi) Equitable allocation of the capital cost of transmission over the different stages of the generating capacity of the Project. - 

Service Connections. Besides the tariff Rates for electricity, the cost of service connection also plays an important role in the development of 1087. ' Ac- cording to the existing procedure, a prospective consumer 15 required to bind himself to a guarantee of a minimum consumption per month or per annum and also to pay a fixed amount of service rental (which in certain cases might be pro- hibitive). In certain cases a new connection on account of the capital cost involvéd does not prove to be commercially justified and the prospective consumer is required to pay the total cost in a lump sum including supervisory charges which in the case of Electricity Branch are as high as 24 per cent of the cost of work. These factors hamper the speed of new connections. The following alternatives are suggestéd to accelerate the speed of load development :— 

(8) In the case of unjustified Service Connections Electiricity PBranch should demand only the difference उप cost between the total cost and the justified cost. Departmental Supervisory charges of 24 per cent shouid not be levied 85 after all the Service Connection remains the property of the Supplier, even if its cost has been borne , by the consumer, ' (b) To fix a limit in the form of percentage of the cost of the service con- nection up to which cost should not be recovered, and ’ (©) To fix a “Reasonable Retrun” 85 a percentage of the cost of Service Conneclion. 

It is understood that the subject of the treatment of Service Connection is engaging the consideration of the Central Electricity Commission. o 
In view of the very serious problems involved in_the matter of T ariffs, this subject warrants special cosnsideration of Punjab Government for which formation of a Rating or Tariff Committee is strongly recommended for the whole of  the Electricity Branch' in general and Nangal-Bhakra Project in particular. Re- presentatives of the Electricity, Industries, Agriculture, and Irrigation Depart- ments of the Punjab Government and an adviser of the Central Electricity Com- mission could be the members of proposed Committee. ¢ 

9. Having explained in the fore-going paragraphs that Publicity, 1080 Survey and attractive Tariffs are the most essential requisites for the develcp- ment of load, hereunder are explained, the facilities to be provided and inducemer ts to be offered to the prospective consumers to ensure their becoming actual consumers without delay:— 

Facirry No. (1)—Mill Conversion Fund —To enable the Proprietors of the Steam and/or oil-driven factories and mills to get their under-takings converted into electric drive, it shall be necessary for them to purchase new motors and the 
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allied electrical equipment. This applies also to agricultural pumping sets run 
by diesel engines. Want of funds is likely to retard the progress of conversion. 
In our own interest as “Suppliers’ we should arrange to provide the requisite 
financial aid to enable them to go ahead with the conversion. For this purpose 
Electricity Branch should have ample funds at its disposal under the head “Mill 
Converston Fund”. The money should be advanced to the bona-fide parties after 
taking 'all due precautions (administrative, technical and legal) which shall be re- 
payable in reasonable monthly or quarterly instalments within a pericd of 5 to 10 
years. In the absence of any data of the fuel driven plants to be converted into 
electric drive, it is physically impossible to estimate the amount required for this 
fund ; but a tentative sum of Rs 50 (Fifty) lacs is proposed for which necessary 
provision should be made in the Project Estimate of Nangal-Bhakra Project. The 
Madras Government had introduced such a fund in their Electric Supply Under- 
taking to develop the load in the initial stages. In the case of Uhl River Hydro- 
Electric Project, the late Col. Battye (founder of the Project) had provided a sum 
of Rs. 20 lacs or so in the Project Estimate for the purpose of Mill conversion fund, 
but unfortunately the provision had been eliminated for reasons best known to the 
then Finance Department. The slow progress of Industrial development in the 
pre-partitioned Punjab can be attributed to lack of this fund. 

FaciLity No. (ii) Assisted Wiring or Subsidized Wiring. 

. The initial expenditure to be incurred by a prospective consumer in the form 
of internal wiring is not 1n-frequently an impediment to his becoming a consumer. 
To obviate this difficulty the Electricity Branch should advance funds to the pros- 
pective consumers for this purpose against valid securties and sureties. 

This facility is especially indicated in the case of domestic supply (i.e. for 
residences and commercial premises). The amount advanced shall be recoverable 
in a year or two by monthly instalments. Assuming an average expenditure of 
Rs 100 per domestic connection and assuming a tentative figurer, of 10,000 domestic 
connections (the number of general supply consumers on the Uhl River System 
after 17 years of operation is 25,000 approximately) provision in the Project 

“Estimate of Nangal-Bhakra Project to the extent of Rs 10 (Ten) lacs is recommended. 
“Tt would have helped matters to provide internal wiring departmentally to smali 
-consumers on “rental basis™, but this alternative does not appear to be feasible of 
practical working. 

* * ८. FaciLity No. (iii) Hire Purchase 

The system of “Hire Purchase” is intended to act 85 an incentive to the 
prospective consumers to use such apphances as Heaters, Cookers, Stoves, Boilers 
etc., etc., for consuming elctricity which they may be unable to afford without 
financial assistance. The facility could, with advantage be extended to the purchase 
of electric motors for industrial purposes including tube-wells for domestic supply 
and even for Irrigation purposes. A tentative provision of Rs 40 lacs is recommended 
for this purpose. The amount advanced by the Electricity Branch under this system 
shall also be recoverable in reasonable instalments. 

_Nute (I} As an alternative to financial facilities numbers (i), हो) and (iii) above 
(viz., Mill Conversion Fund Assisted Wiring and Hire Purchase) for which a provision of 
Rs. one Crore is recommended, the advisability of setting up a Finance Corporation by the 
State needs serious consideration, although the latter organization shall not prove so effcetive 
as the availability of funds with the Electricity Braoch, who are intimately and directly 
concerned for the sales of Fower. 

“
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The advisability of creating “Ways and Means”-fund on the lines of पीठ. 
Depreciation Reserve Fund out of the General Revenues of-the State in general 
and/or out of the Electricity Branch (Uhl River Scheme which is now productive.) 
Revenue in particular to 98 considered 85, a means for providing - fund for financial 
assistance to the consumers and prospective consumers. . 

.Note. (2) The question of the rate of interest to be levied on.money. advanced.ito the parties, shall be examined-later afier the basic prinm‘ples have been approved. A 

FaciLiry No. (iv) - Arrangement for free advice to the consumers-and: prospective 
consumers on qll technical matters 

‘The Survey Parties of the Electricity Branch should tender all practical-help 
to the prospective consumers in the matter of conversion, size and type of motor 
réquired, agency of purchase, method of erection, improvement in the machinery installed, etc. etc. All facilities should be provided by the State in the respective 
Departments.concerned in obtaining permits for electric motors, pumps and - machi- 
nery, etc. . - 

FAcILitY No. (v). "Rebate or Special Reduction in Rates 

On the lines of the concession permitted in the case of supply of power from the 
Uhl River Scheme, cases of parties who shall get their fuel-driven plants converted 
into electric drive within a specified period commencing from the date the power 
becomes available in a particular locality, to be considered for special rebate for the 
first five years or so. 

.. The advisability of extending a similar concession to new indystrialists to be considered with suitable modifications. 

N 10. CaATEGORY (B) OF THE WAYS AND MEANS “SPECIAL” (applicable व 
industrial class of supply). 

The ways and means-to be adopted for the development of load as suggested 
in paras 6, 7, 8 and 9 above under the category “GENERAL” apply -commonly to all the uses of electricity ranging from an ordinary light point or-fan in a house or a shop to a big block of load for large industry or a big bulk-supply-consumer: 
It is now proposed to deal with the next category “SPECIAL" relating to specific 
conditions necessary and favourable for individual classes of supply and the means 
to be adopted for the development theréof. A list of various uses of electricity or 
classes of supply is given below:— . . 

(1) Use in day to day life of a poor, middle class or a well:to-do person or. 
family (including use in shops, business places, stores, godowns.and 
offices) commonly known 85. Domestic or General Supply. for (a) 
lights and fans, and (b) for hesating, cooling and cooking. 

(i) Use in big commercial establishments and institutions like..Schpols, 
Colieges, Hostels, Clubs, Hotels, Cinemas, Theatres, etc. etc. - 

~ (iif) .Use in Government and Railway Buildings. - 

(iv) Use in Charitable institutions and place of worships, e.g., . Hos"pitafs, 
Orphanages, Temples, Gurdwaras, Churches,..Mosques, Cremation 
Ghats, etc, etc, 



CCCXV 

(v). Use in domestic Water Works (Tube-wells). 

(सं) Use by local bodies for street lighting and water-supply. 

(vii) Use in small and Cottage Industres. 

(viii) Use in medium and large Industries. 

(ix) Use in Agriculture including Rural and Farm electrification and allied 

agricultural home industries. 

(x) Use in tube-well pumping for State Irrigation and Drainage. 

(xi) Use in huge industries to be run by industrialists and/or the State 

e.g., Cement, Aluminium and chemical insdustries like Caustic 

Soda, Soda ash and Fertilizer. _ 

(सं Use in Railway Electrification and also in electric trollies. 

(xiii) Supply to Licensed Electric Supply Undertakings in Punjab (India) 

in bulk and Supply to big mulls like Surajpur Cement Factory, 

Abdullapur Mills, Bhiwani Textile Mills, proposed Government 

Cement Factory, etc. etc., under special contracts, and 

(xiv) Bulk Supply to adjoining States, e.g., Delhi, PEPSU, Bilaspur, 

Himachal Pradesh, Bikaner and Uttar Pradesh. 

~ Edch of the above-noted classes of supply has been dealt with in succeeding 

paragraphs (No. 11 to 20). 

11. Ttems (1), (1), (uD), (1v) AND (V) OF PARA 10. (Domestic and Commercial 

Suppiy). 

“Development of this class of supply will be accelerated by:— 

(i) *Manufacture in our country of various types of electrical equipments 

and materials required for Distribution and Servicing of electri- 

Cl.ty. ¢ 

- %(ii).. Manufacture in our country of various types of electricity cons\umin_g- 

appliances to promote mass production with 2 view to their 

being available at minimum possible cost. 

*Note:—So long we have to depend on’ Foreign imports for items uander (i) and (पं) 

no appreciable development can be achieved for this class of supply. < 

(iii) Standardization of designs and workmanship of the rcquired equip- 

ment and appliances with a view to ensuring cfficiency, duratility, 

public saftey and economy. (Standard designs to be prepared by 

the State Government and made available to private industrialists 

without charge or at a very nominal charge). 

A (iv) Control on the costs of required equipment and appliances. 

(v» Control on the schedule of rates of the licensed wiring contractors far. 

different types of internal wiring.
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(vi) Hire-purchase system through 'Co-opcrafive Societies for the required - equipment and appliances (as an alternative and/or in addition to facility No. (i) in paragraph 9). 

(vii) Un-metered electric supply for lighting of petty shops needing only one light point (as practised in other States and Countries), thereby cheapening the cost of supply. 
(viii) Special rates for electricit y to be consumed for domestic heating, cooling, cooking, etc. 

This could be achjeved by:— i 
(i) consumers providing a separate Circuit for heating load in which -€ase supply shall be metered separately and charged at heating tariff, 

(ii) where consumers cannot afford the additional cost “of separate wiring, an “All Electric Home Tariff— ‘A.E.H" shall be applied for combined general and heating consumption. 
The Elect~ricity Branch should give the Public the option to adopt any of the two alternatives. 

. 
(ix) Big commercial Establishments and instituti 1 Railway buildings, Charitable Institutions and places of worship using electricity for heating purposes without having a separate circuit to be also given the benefit of the proposed “AEH™ Tariff. 

ons, ‘Government and 

x) Domestic water work equipment to be standardized and supply to be given on cheap rates. Supply for domestic pumping from the Uhl River Scheme is being given at the maximum Industrial Supply Tariffs which is 18 pies per unit. Domestic Heating Tariff Rate (provided it is cheaper than the maximum of Industrial _Tariff) is recommended for Domestic pumping. ’ B 

12. ITem No. (vi) OF PARA 10,-- Use by Local Bodies for Street Lighting, 1 Water Supply, etc., : 
e ® Load Survey Party should induce the local body using Kero'sen.e Oil Street वा to get.them converted into electric lights. Long range econumics of the substitution should be brought home to the authorities concerned. 

(ii) Load Survey Party should study the general ecoriomics of 'a place ((v.i'lllag“e or town) having no street lighting and try to su ggest ways and means for the 1mprove-- ment of the general economics of the units to Justify the amenity of street lighting. 
(iii) Economics of installing electric tube-well or electric pumping from per- 

colation wells by 10८8] bodies of villages and towns having population of 5,000 and over, (0 be invéstigated f 

13. ITem No. (vii) एफ PARA 10.—(Use in Small and Cottage Indusrties) 
- () Educational facilities to train labour to become semi-skilled and skilled workers (Industrial and Technicians, Schools and Demonstrations Units to be opened for this purpose). 

- s 

)
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. Industries Department has already a scheme for Technicians’s Courses 
in a fairly large number of Trades. The necessity for adding to the strength of the 
Scheme for making any reforms needs serious consideration. 

(ऐप) Co-operative method for financing for capital equipment, raw materials 
and other running expenses. 

(00 Co-operative method of finding market for semi-finished or finished 
products. 

. As intimated by the Registrar Co-operative Societies, Punjab, they are already 
supplying raw materials and capital equupment and also are finding market for finish-~ 
ed goods 1n case of Cottage Industries organized on Co-operative lines. Assistance and 
co-operation of Panchayats Department shall be further helpful in this direction. 

(iv) Co-ordination and co-operation between small and cottage industries 
and their counter-part in medium or large scale industries is most essential. 

(v) National and provincial protection from cut throat competition and also 
from the uneconomic duplication of such industries in any given locality. Necessity 
or State Control in permitting any such industry is indicated. 

Note—In conneztion with items (iv) and (v) above adoption of the merufactvring 
policy of Jipin (wharzby 1135 production of components of a certain equipment say a bicycle 
or an electric fan 15 conducted on Cottage industry basis) needs serious attention of the 
Industries Department. 

(४0 Electricity Branch should provide necessary facilities for घाट availability 
of electricity out of way sites even by allowing reasonable relaxations in its 
standing rules and regulations in the matter of conditions of supply with particular 
reference to financial implications and commercial justifications. In this connection 
it is suggested that the Dzpartments of Agriculture, Industries, Co-operative Soci.t'es 
and Panchayats could join hands together and prepare Agriculture-cum-Cottage 
Indpstries Schemes. This shall render the commercial justification of these projects 
easy, 85 with the same capital investment by the Electricity Branch it shall be possible 
for it (0 cater for more load and this shall help in  developing both agriculture 
and industry 85 also the sale of electricity. The Panchayat Choudhry (Headman) 
could be held responsible for the liquidation of the Bills of the Branch for his own 
unit, 

(vii) Industries Department to consider the necessity of putting up Test 
Model Factories for manufacturing articles which are at present being imported 
so that public contemplating small and cottage industries could get the necessary 
manufacturing advice and benefit from the State demonstrations. 

(viii) Where setting up of Test Model Factories may not .be justified, 
the State should set up Demonstration units of machinery required for various cottage 
industries as far as possible throughout the State both in Urban and Rural areas. . 

. ; + _14. IteM No. (viii) OF PARA 10.—Use in medium and large industries 

T हद ' जा the Industrial Colonies already created and to be set up at other suitabl_e 
places all possible facilities (domestic and business) to be provided to the industri- 
alists e. g, facilities for transport of raw materials and finished products, labour 
Residental facilities, co-operative housing, sale of land on easy instalments, etc. ७ 

(ii) Industries Department to control to a reasonable extent the division of 
Industries by colonies in order to avoid the possibilities of uneconomic indutsries 
being put up at any particular place. Extensive industrial survey shall be necessary 
for this purpose. 

»
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(iii) Punjab. Government to study the present Export and Import policy of Government of India as also the internal direct taxation policy and seriously take up practical steps 10 introduce such.reforms as should improve the development of industry in our State. 

(iv) Government to provide research facilities for improvement in-the:industty of State with particular reference to the possibilities of economic manufacture of.by.products in order to bring down the cost of manufacture of the main\product. 

(४) As the State can ill-afford to put up new industries due to financial difficulties (vide observations made by His Excellency in the meeting of the In. dustrial Development Sub-Commuttee held on 5th December, 1950); the:Industrial Development Sub-Commuttee of the Cabinet should seriously consider-the possibilitieg of setting up a Finance Corporation with the help of the leading industrialistyt and banks of the country. 

15. Item No. (ix) oF PARA 10.—Use in Agriculture, rural and farny-: 
electrification, and allied agricultural  home industries 

(i) Electric supply to rural areas to 96 treated 85 ‘“public service” and-nor a source of profit to State. Rural electrification schemes 10 be judged by the-indirect benefit accruing to the population and not from the percentage return'on capital. 

. - (ii) - Rural Development Board of the Punjab Government'to 96 charged with: the responsibility to initiate, formulate, administer and supervise a programme 01 rural electrification projects in collaboration mainly with the Electricity. Branch and other Departments concerned. . 

(iii) Punjab Government to float loans for rural electrification at the market. rate of interest and pass on the loan to the Electricity Branch and Rural Developa: ment Board at nominal rates ofinterest as done in T. V. A. and other countries; the difference to be treated 85 charge against the Provincial Revenues under the head: “Rural Dsvelopment™ .  Electricity Branch shall utilise this amount for transmission. and distribution system required primarily for rural electrification and Rural D:zvelopment Board shall utilize the amount for providing equipment and appliances. to the public. 

Rural electrification is possible only with the help of subsidy by the State’ for some years in the initial stages in the form of “Rural Development Fund” or ‘Agricultural Development Fund”. - 

Notes—(1) If any tax or duty is decidzd by the State Government to be levied on sale of electricity, this revenue should be utilized for extensions of transmission. - and: distriby~ tion system for rural electrification. ) 

(2) The revenue to be derived by the Electricity Branch from the * proposed- surcharge* of 6 ‘pies per unit on general consumption should be reserved. for.,rnral,electnflcauon\dovelor,; S ment. 

(3) Procedures similar to those mentioned above (1) and’ (2) ‘have been ‘adopted by practically all other countries and the Madras State in our country to develop rural electrification which is very much required for raising- the statidard of living of thé masses. 

@iv) Service connections for rural electrification.to be allowed. by the Blegx- tricity Branch free out of the subsidy @i. e.-neither lumpsum.recovery: nor:sentalsy 
to be demanded). 

-y 

Ny
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(v) (०5: of equipment and appliances (including cost of internal fittings) to be 

supplied to the rural consumers should be treated as a loan re-payable over a long 

period 1n nomunal instalments, or alternatively supply of pumping sets, farm 

equipment, motors etc. should be given on hire purchase basis (including free 

maintenance) Further the supply of such equipment on “hire purchase system’ 

on co-operative basis needs serious consideration. 

(vi) The apparatus necessary to modernize the farms may be placed at the 

disposal of the farmers free of cost for a year at the end of which he may be given 

the option to purchase or return the same. This has been very successfully tried 

1in Western Countries. ' 

(vii) Electricity Branch to aim further at cheapening the cost of Transmission 

and Distribution Lines and Services by adopting the relaxations recently recom- 

mended by the Central Electricity Board in the relcvant rules and regulations of the 

Ihindian तप Act (1910) and Indian Electricity Rules, 1937, in order to achieve 

this end. 

t (viii) Extensive use of single phase motors should be encouraged in rural 

areas for pumping water from percolation wells and for small trades ancillary to 

agriculture. This will reduce appreciably the initial capital cost to the Electricity 

Branch in giving supply and the number of applications for supply likely to be reject- 

ed under the present procedure due to commercial non-justification shall be con- 

siderably reduced with consequent increase in sale of electricity. 

(ix) Indigenous development of cheap electric-driven apphances required for 

agricultural purposes should be encouraged by the State and in educating the 

peasants to the use thereof . 

(x) Putting up of Model Demonstration farms would be the best medium 

of practical education and guidance to the farmers for the various uses of electricity 

in agriculture. 

(xi) The scheme of consolidation of. holdings under contemplation of the 

State shall be very beneficial to the economies of rural electrification. 

(xii) Farming on co-operative basis shall make the electric tube-well  jrri- 

gation of small holdings a practical proposition which otherwise may not be commer- 

cially justified. 

(xiii) Planned consolidation of agricultural and cottage industries Schemes 

will substantially help the Electricity Department उप reaching distant rural areas 

which otherwise may not be possible to cover. 

(xiv) Training schools to be opened for imparting education for the 

indigenous manufacture of agriculture by-products, e. g., jams, sauces, pickles, 

squashes etc. etc. At present these articles are mostly foreign imported but there is a 

fgood_d scope for rural population to engage themselves 1n the manufacture of such 

ood-stuffs, 

(xv) Rate structure to 96 so simple as to be easily intelligitle to even an 

ordinary public man. (This will enable the consumers and the public to proceed 

with their development plans unhampered by any ambiguity or uncertainty उप regard 

to rates for electricity.) 

(xvi) Free electricity to 6801 consumer in rural areas for the first 2 or 3 

months of his becoming a consumer has proved conducive to the development of 

Rural loads in Western Countries and the adoption of this concession is strongjy 

recommended.
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16.—ITEM No. (x) OF PARA 10.—Use in tube-well pumping for State Irrigation ) and Drainage 

(D) Irrigation Branch to consider the possibility of extending their tube. welj Schemes to the areas which are within the possible reach of the Electricity Branch System, but are not covered वीं. present by their existing sanctioned Projects. This will not only increase the area of culturable land but would considerably add to the utilisation of electricity. 

(i) Eleztricity could profitably be ntilized for de-watering marshy and water- 
logged areas in the Stace, thereby reclaimiag such lands for cultivation and using the water 50 obtained for 1crigating more lands, 

(iii) Possibi'Lies of lift Irrigation from canal and river water to be investigated 
by Irrigation Branch specially in areas which could be served economically by the Transmission System of the Electricity Branch. पा - P. a huge big 1०80 of 
this nature is being catered by the Electricity Department of that State., 

' 17. Irem No. (Xi) OF PARAGRAPH 10— Use in huge industries 1० be run by industrialists and)or State,e. g., Cement, 4 luminium, and Chemical industries, like caustic soda, soda ash and  fertilizers 

(i) Unless a huge Finance Corporation is set up, the prospects of heavy industries developing in the State do not appear to be bright (see also item No. (v) under paragraph No. 14 of this Report). 

(iii) Government in the Irrigation Department is already looking into the 
possibilities of setting up a  Cement Factory for meeting 116 requiremsnts of cement for Bhakra Dam at economic rate s which is not consid possible otherwise to 96 met from the existing production capacity पा the State and 
adjoining Scates within rzasonable economic distance of transport to site. 

| (iv) Thzezraomic passibilites of setting up a Fertilizer Factory, as near the 
Hydro Power Statio_ns as possib_le, are already being examined by the Secretary, 

h
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(v). Our State is no doubt poor in mineral resources but our regions appear 

10 be pronising in respect of the manufacture of caustic soda and soda ash, the 

economic possibilities of the manufacture of which with the availability of cheap 

powzr, needs serious investigation Dby the Industries Department. 

18.—ITEM NoO. (xi1) OF PARA 10.— Use in Railway Electrification and also 

in electric trollies 

(i). The subject of Railway electrification in India was discussed at length 

at the rac21t World Power Conference he'd at Delbi from 9th to 15th January,1¢51. 

Waareas ths nzcassity for conserving valuable steam coal available in the countries 

was admitted on था] hands, divergent views were expressed by the var.ous authori ies 

participating in the Conference regarding the practicability and feasibiliy of 

Railway Electrification. The Hon’ble Minister of State for Railways (31 K. 

S11thi1am) while summing up the proceedings expressed the Government’s concern 

that पिंड elaztrification of Railway line Sections where traffic density may even 

justify such a possibility ; will place us at the mercy of foreign 1mports for the 

extensive machinery and equipments that would be required and until ard unless 

the heavy electrical industrial plant manufacturing Factory under Government’s 

active contemplation was set up, it will not be advisable to launch on Railway 

Electrificaticn Projects. 

For the Ambala-Delhi Section where traffic density has been reckoned 

at 285 million gioss tcrs per single track rer annum ard where 1t ccsts the E. P. 

Railway approximately Rs. 45 rer tcn of coal for stezm tracticn, tke Railwnay 

authorities felt that electrification will be financially justificd only at 0 35 of an anna 

per unit (K. W. H.) consumed with an approximate annual consumption of 15.45 

million units (K. W.H.) This willbringa gross revenue of Rs 3 38 lakhs per annum 

to the State as supplies of energy. The Electricity Branch will study whetker it 

will be an economically justifiable proposition to supply the power at such a low 

rate. A separate M:morandum will 96 put up by the Electricity Branch in due 

course on the subject. 
L] 

(). Coatroller, Praovinzial Traasport, Punjab and Electricity Branch may 

better put up a joint M:nyrandim on the subject of providing electric transport 

by elz:iric trollies ro11d A n:tsar-Sibarban, Jullundur Suburban and Basties, 

Ludhiana town and Ambala City to Ambala Cantt where traffic density 1s likely 

10 justify it 85 a commercial proposition, 
- 

१ 

19.—ITEM No. (xiii) OF PARAGRAPH 10.—Supply to licensed Electric 

Supply Uadertakings in Punjab (India) in bulk and supply to big 

mills like Surajpur Cement Factory, Abdullapur Mills, Bhiwani 

Textile Muls etc. etc. under special  contracts. . 

If, the ind1stry of electricity could 65 nationalized by the State 85 done in 

Madras, the Electricity Branch could purchase all the private Electric Supply 

Undertakings उप the Punjab and do their best to develop load in all such towns. 

As, however, this is not an opportune time for the State to purchase the Undertakings 

because of the present day heavy costs of Electrical machinery, equipment and 

materials which 15 approximately 3 to 4 tumes of the pre-War prices, the only course 

left for State 15 to advance reasonably ] 088] loans to the licensees to enable them to 

augment their Distribution Systems which would result in the development of load 

for the Nangal-Bahakra Project, when hydro power in bulk would be made available 

1० these licensees at reasonably cheap rates which is tound to encourage load 

1) such areas. .
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20. Trem No. (xiv) OF PARAGRAPH 10.—Bulk supply to adjoining States e. 8., Delhi, Pepsu, Bilaspur, Himachal Pradesh, Bikaner and Uttar Pradesh ) 

and agreements being ready t cessary delay in giving the supply from Nangal when it 15 ready. 
’ गांड work, as already said, depends entirely on suitable and adequate Sales Organization का the Head Office of the Electricity Branch which unfortunately 15 very poor at present. 

As decided by the Bhakra Control Board 6, .dated 3rd January 1951, from the Secretary, Bhakra Control_Board), the 

Government’s request. As understood from the Chairman, Central Electricity Commussion, the Uttar Pradesh Government were to discuss the matter between themselves on the 23rd of J anuary after which a meeting will be arranged for joint discussions of the subject with the Punjab Government. 
21. CATEGORY (C) OF THE WAYS AND MEANS “DEPARTMENTAL” . todepartmental procedure of the Electricity Branch There are yet other measures which shall act as strong catalyticagent to the development of [oad. These fall under the third category “Deparimental” (referred to in paragraph 4 above) and are explained hereunder:— 

(i) Any provisions in the procedure of getting an electric connection which cause undue harassment to prospective consumers and delay in getting the connection to 95 modified to the advantage of the prospective consumers. ’ 

(i. 6. pertaining 

assessment'and realization) operation of the control, needs thorough review. There has been growing feeling for considerable long time that with the expansion of the Branch the technical work of construction and maintenance needs segregation from the commercial work pertaining to assessment and realization of revenue, with advantage. It is felt that such a segregation will improve efficiency and accelerate the speed of works without additional expense. Due to limited staff and rush of new works it has not been possible by the Electricity Branch to make a detailed study of the issue, 

Schemes under their 

.
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(iii) Want of materials is sometimes, if not very often, put forward by the 

local staff of the Electricity Branch as a reason or an excuse for 

delay in giving a connection. Stores Organisatoin of the Branch 

in the Subordinate and Direction offices should be so implemented 

85 to eliminate this factor or so-called factor of delay, which even- 

tually affects the revenue of the Electricity Branch, besides affecting 
the good -will of the public. 

(iv) Delay in giving new connections is due partially to inadequate adminis- 

trative, technical or financial powers delegated to subordinate 

officers. This calls for enhancement of powers which question is 

being taken up by the Electricity Branch with the Government. 

(v) Comparison of the existing poor ‘‘Sales and Commercial Organisation®’ 

in the Head Office of the Electricity Branch with the corresponding 

organisation when theconstruction of the Uhl River Hydro Electric 

Project was in progress would be an eye-opener 10 even a casual 

observer. An adequate ‘“‘Sales and Publicity organisation” ex- 

clusively for the Nangal Project atleast 00 thelines that the Branch 

had when the Uhl River Project was under construction from 1927 

to 1933 is immediately called for with a view to improving the 

sale of electricity, earning more revenue, and also securing various 

indirect benefits to the State in the form of improvement in industry 

agriculture and domestic life. 

Without dilating much on this issue , this Committee thinks it their first and 

foremost duty to place on record in the strongest terms possible at their command 

that this aspect of the case warrants serious and immediate attention of the 

Govzrnment. Commercial success of Nangal-Bhakra Project hinges on the efficiency 

and streagth of the Central Sales Organisation and unless it 1s brought to a proper 

level, expectation of the development of load shall be nothing but a dream. 

22. RECAPITULATION AND SYNOPSIS 

For facility of reference, an abstract of the ways and means to be adopted for 

the development of load has been prepared in the form of a chart (in 2 sheets) a 
copy of which is enclosed as appendix ‘M’. 

23. CONCLUSION AND MAIN RECOMMENDATIONS 

(i) The Electricity Branch to launch on an active publicity campaign. 

(ii) The Departments of Electricity, Industries, Agriculture, Irrigation, 

Land Ravenue, Co-operative Societies and Panchayats to conduct co-ordinated and 

planned load surveys by setting up proper Association/Associations. 

(i) The Electricity Branch to provide reasonably low tariffs (0 attract 

Industrial, Agricultural and domestic heating and pumping loads. 

(iv) Financial facilities to be provided to the prospective consumers to meet 

initial capital investment for plant, machinery and raw materials. 

(v) Provision to be made in the Project Estimate for Nangal-Bhakra 

Project for funds required for:— . 

(a) expenditure involved in publicity, propaganda, planning and utilisation 
of power, and
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(b) sums to be advanced to prospective consumers for Mill conversion 
and assisted wiring ; . - 

and (८) cost of electricity consumin g apparatus to be given to the consumers 
on Hire-Purchase system. . - . 

(vi) Finance Corporation to be set up and Co-operative methods to be adopted for raising funds. 

(vii) -Adoption of ways and means and creation of conditicns necessary for th)e utilisation of electricity for different classes of supply (paras 11 to 20 of the report). - . 

(सं) To introduce such reforms in the General, Stores and Sales Organi- sation of the Electricity Branch as should accelerate the speed of loading up the Project. N , 

(ix) The very first practica} step that needs to be taken to aim at any achieve- ment for the development of load'is to provide adequate ‘Sales Organisation’ 1n the Head Office of the Electricity Branch with the least possible delay. 

24. In the end Secretary, Electricity takes this oprortunity to thank the Members of the Committee for their co-operation; and has pleasure in placing on record his appreciation of the valuable assistance rendered to him by Shni Bhagwan Chand Sood, Load Planning Officer (which post was specially created for two months) for the collection of the data and matenal in writing this report. - 
*r 

Chief Engineer, and Secretary to Government, 
Punjab, P. W, D., Electricity Branch. Enclosures— 

Appendices, K, L & M. - 
Dated Simla, the 27th January, 1951. - 

4
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')' APPENDIX ¢L** 

The 1st September 1948 

N>. 4215-1/5-43/47028 The Governor of the East Punjab is pleased to 
appoint two commttees of officials and non-officials to be called (i) the Ccmrmitice 
for Large Scale and Factory Industries and (i1) the Commuttee for Small Scale 
and Cottage Industries, with effect from the 23rd March, 1948. The functions of 
these Committees will 06 to advise Government in regard to:— 

(i) the restarting of factories in East Punjab which had closed down conse- 
quent on the partition of the province of the Punjab and the Civil 
Commotion that followed it:— 

(ii) the putting of other factories in East Punjab which are not working 
properly on a sound basis ; and 

(iii) the methods to 96 adopted to encourage the Industrialisation of the 
Province. . 

2. The following will be the members of these Committees with effect from 
the date shown against each:— 

(a) Committee for Large Scale and Factory Industries 

R {Chairman) 

- (1) Shri Jag Raj Bhalla ८/० M/S The Straw Board From 23rd March, 
Manufacturing Company, Saharanpur (U. P.) 1948 

(Members) 

Officials 

(1) Shri S. S. Kumar, Project Engineer (now Chief Frem 23rd काटी, 
Engineer) P. W. D., Electricity Branch 1948 10 the date of 

this notification 

Shri H. R. Bhatia Projects Engineer, P. W.D.,  From the date of this 
Electricity Branch notification 

(2) Director of Central Designs, Irrigation Branch From 23rd March, 
1948 

(3) Shri A. R. Oberoi, representative of the Fast Ditto 
Punjab Railway 

(4) A representative of the P. W, D., Buildings Ditto 
. and Roads Branch 

(5) Shri K. C. Thapar, 5, Royal Exchange Place, Calcutta Ditto 
(with Shri I. P. Anand as alternative) 

ke (6) S. Sapuran Singh Chawla, Khasa, District Amrit- Ditto 
™ sar 

(7) Shri Kishen Chand of K. C. Industries, ~ Ditto 
Delhi .
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(8) Shri Bhagwan Dass, M. L. A. c/o M/S Bija Mal- From 23rd March, 
Mela Ram, The Mall, Simla 1948 

(9) Shri Bihari Lal Chanana, M. L. A., Simla .. Ditto 

(10) Sardar Ujjal Singh, M. L. A., Delhi - .. Ditto 

' (11) Sardar Inder Singh, M. L. A. . Ditto 

(12) Shri Ganga Saran , M. L. A. .. Ditto 
(13) Sardar Ajit Singh, M. L. A. .. From 5th May, 1948 

(14) Ch. Kartar Singh, M. L. A. .- ‘ Ditto 

(15) Sardar Gurdial Singh, Lawrence Road, Ditto 
Amritsar 

(16) Sardar Hatbhajan Singh, Rattan Chand Road, Ditto 
Amritsar 

Secretary 

The Director of Industries , East Punjab (ex-officio) 

(6) Committee for Small Scale and Cottage Industries 
’ 

~ (Chairman) 

Shri Krishan Gopal Dutt, M.L.A. .. From the 23rd March 
1948 to the 10th 

i June, 1948 : 
(Members) 

Officials 

(1) The Registrar of Co-operative Societies, East 23rd March, 1948 
Punjab 

(Members) 

Officials 

(1) The Registrar of Co-operative Societies, East 23rd. March, 1948 
Punjab ‘ 

(2) Shri Sohan Lal, All-India Spinners Association Ditto 
Adampur Doaba, District Jullundur , 

(व) Shri Dev Raj Sethi, M. L. A, .. Ditto 

(5) Shri Prithvi Chandra Nayar, B. A. LL. B., Con- From 15th July, 1948 
troller, Spinning and Weaving Centres, Civil 
Sczcretariat, Jullundur 

Secretary - 

The Director of Industries, East Punjab (ex-~officio) 

~ 
|
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3. All vacancies occurring from time to time will be filled up by nomi- 

nation-by the Provincial Government.. 

4. T'he.'P.rovincial— Government will have powers (0 appoint from time to 

time such individuals as may be -considered necessary to help in the examination 

of particular problems which may come before the Committees. 

5. TheProvincial Governmentshall 250 876 powers to remove a member of 

the Committee at any time. 

6. -The Secretary. of the Committee will convene meetings in consultation 

with the Chairman of the-respective Committees and will give due notice to the 

members of the place and'date of each meeting.. 

7. - The:non-official members of the Committees will be entitled to travelling 

and halting allowance atthe ratesadmissible to'Government 
Servants of GradeII. 

Th> official members will draw travelling _allowance according to the rates 

admissible=under the Punjab Travelling Allowance Rules. 

A. L. FLETCHER, 

-SECRETARY,
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«Chart showing ways and means to be adopted for the utilization of Povier to be 
= generated’'by th¢ Nangal Bhakra Project (Appendix ‘M)-Details of 

- “Category * B ' ‘‘Special . 

‘General Supply” (Domestié: and Commercial)}—(11) 

1. .Manufacture .in-.our -own country. of .electrical-.equipment;- materials 
and appliances. . 

. Standardization’ of electrical ‘equipment,. materials ‘and-.appliances. 

. Cortrol on thé cost of electrical equipment, materials and applian- 
ces. 

. Coritrol on the rates.of licensedl wiring contfactors. 
Hire Purchase System through €o-operative Sucieties for-electric equip- 

.ment .and. appliances. _ 
. Unmetered: Supply for small shops requiring ‘ene:light pointzonly. 
. Spetial rates for Domestic Heating, Cooking; etc. 
. Special rates for Domestic Water Works. 

+Supply to Local:Bodies—(12) . 

O
N
A
 

(ल
ा क
े.

 
W
N
 

1. Load Survey Parties to induce'the Lacal Bodies to_get. electric lights in 
iplace df Kerosene Oil lights. odivs b ] 

2. Load Survéy Partiés 10 canvassithe Local Bodies aving no street*lamps 
1o provide the same. 

7. 3.~Ecottomics -of “installing -electric- ~Tube-wells पा ~big-villages—and-towns 
1o be exaniined. 

+Small and’ Cottage Industriesi{13) 

1. Educational pdssibilities to be provided by’State tostrain labour. “(Tech- 
~nician Schools' and Demonstration units to be opened). 

2.-Co-operative -method-for -financing-for-capital equipment, -raw -materials 
cand for disposal of products. . 

3. Co-ordinationbetween Cottage;. small and. large industries. 
4. State control to avoid uneconomic duplication of any particular indus- 

-try. 
5. Electricity Branch 1० provide fagilities in supplying electridity at ;outvof- 

*way placeszand to help thé“Departmeiit of Industries’ and Agricul- 
-_-- -ture--in--launching.-on--Cottage-Cum-Agriculture--Schemes.. . 

6. Electricity Branch.to introduce the system of supply on “Panchayat ~ 
ibasis **., , 

7. Test’ Model. Factoties or Demonstration units of machinery to be put 
‘up. 

\Medium-and Targe Industries—(14) 

L. Industrial Colonies already:put-up and tozbe 561 घाफु "० provide for.all 
. _, -possible facilities—domestic-and residential. 
- +2: Division of Industries at various colonies to be controlled byfindustries 

) #Department. 
-3. Expoft, Import, and Taxation policieszof Government of. India -to -:be 

Ss'tudxed and reformed: to the radvantage -of 106 sindustries .of :ihe 
tate. 

वि -to provide.research.facilities With particular reference to by-pro- 
ucts. ° . - . 

5. Finance Co-operation to be set up. o 
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Agriculture, Rural and Farm Electrification—(15) 

—
 . Supply to rural areas to be treated as * Public’ Service” and not a 

source of profit to State. . - 

. Rurdal Development Board to sponsor rural electrification .Project. 

" State 10 loan funds-for Rural Electrification ‘Schemes on nominal rates 

of interest. 

. State to grant subsidy to Electricily Branch and Rural Development 

Bo rd to-enable ‘them to give free service connecttons -and to ad- 

vance loans to rural consumers respectively . 

5. Apparatus necessary to modernize farms to be given by the Electricity 

Branch and/or Rural Development Board to consumers free of 

-charge for a-year or so. 

6. Use of cheapest possible designs of Transmission, (Distribution and 

Servicing with a-view to reducingithe capital-cost to the .minimum 

possible. 

7. Extensive ‘use -of Single phase -motors. 

8. Manufacture of cheap electric driven agricultural implements to be 

encouraged by the State. 

9. Model Demonstration Farms to be put up by State. 

10. Scheme of consolid tion of holdings under contemplation of the State to 

be pushed through. 

11. Farming on co-operation basis. 

12. Planned consolidation of agricultural and cottage Industries Sche- 

mes. 
. 

13. Traiming Schools for imparting aducation for the indigencous manu- 

facture of Jams, sauces, pickles, squashes, etc, etc. 

14. Free supply to each rural consumer for the first 2 or 3 months. 

S
N
 

Pumping for State Irrigation and Drainage—(16) 

1. Irrigation Branch to conmsider the possibility of extending their tube- 

wells schemes. 
~ 

2. Electricity to be used for de-watering marshy and water-logged areas in 

the State. 

3. Possibilities of lift irrigation from canal and river water (0 be investiga- 

ted by Irrigation Branch. 

Huge Industries, ¢.g., Cement, Aluminium and Chemical industries like Caustic 

Soda, Soda ash and Fertilizer—(17) 

1. Recommendations made by 1948 Industrial Development Board to be 

co-ordinated with the actual needs and actual scope for the new 

industries. 

2. Huge Finance Corporation to be set up. 

3. Economics of a Fertilizer Factory are being examined by the Irrigation 

Branch. 

4. Economics of manufacturing Caustic Soda and Soda ash to be investi- 

gated by the Industries Department.



CCCXXxi 

Railway Electrification—(18) 

1. Electricity Branch is putting up a separate memorandum on the subject 
of Railway Electrification. 

2. Provincial Transport Department and Electricity Branch to put up a 
joint memorandum on the electric transport of certain localities in 
the State. 

Supply to Licensed Ele.tric Supply Undertakings, big Mills and adjoining States— 
(19) and (20). 

1. Reasonably liberal loans to be advanced by the State to Electric Supply 
Undertakings to enable them to augment their distribution system 
and to develop load. 

2. Active and zealousnegotiations to be commenced forthwith with each 
company, mills and State for supply of power so that necessary 
contracts and agreements should ber eady intime. 
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ANNEXURE XVI 

Explanatory Notes on the points relating to Punjab Public Works Department, 
Electricity Branch 

Page No. of the 
appropriation . 

Serial | accounts of the | Major head | Remarks by the Committee 
No. | Audit Report [and Sub-heads 

2 | 18 (para 26) .. | 81-A— In para 26 of the Audit Report (page 18) 
Capital it has been mentioned that a contractor 

was paid an additional rate of Rs 8 per 
thousand cubic feet for excavation made 
under water for purposes of laying founda- 
tion, although, the contract expressly 
stipulated that in respect of excavation 
under water the dewatering arrangements 
in foundations, wherever necessary, would 
have to be made by the contractor him- 
self at his own cost. The committee 
would like to know whether this payment 
has been regularized by Government or 
recovery has been ordered and what the 
total amount under question works 
up to ? - 

EXPLANATIONS 

It is clear from clause 8 under the general information attached to the Tender 
Notice for special repairs to the Protection River Training Works at Brot Head 
Works that the dewatering arrangement in the foundations was to be done by the 
contractor himself. A few pumps available with R. E. Joginder Nagar were provided 
to be lent free of rent to the contractor for this dewatering arrangement. No 
rate was stated in the details of estimate given under clause 12 of the tender nor the 
contractor was specifically asked to quote any rate for making dewatering arrange- 
ment, though a lumpsum provision of Rs 10,000 was made in the original estimate 
for this purpose. There is no denying the fact that the contractor had to make 
arrangement for dewatering. He could not carry out the work of foundations 
which had to be dug out from 4 to 6 feet deep in the river bed, without making 
such arrangements. At certain locations, he had even to divert the course of the 
river to complete the work, and thus had to run the four pumps lent to him free of 
rent for about three months 1.6 , from the 13th of January 1948 to 13th April 1948, 
As the contractor had to drive these pumps with Electricity, the department had to 
give temporary electric connection to these pumps and instal their meters. for which 
the Department has already charged the contractor a sum of Rs 284-15-0 for the 
consumption of 3,551 units. All this is a clearproof to establish the fact that the 
contractor used छिपा pumps for dewatering purposes and that he had to shift these 
pumps from location to location frequently for dewatering purposes. 

In view of the above. payment of dewatering charges is reasonable. The 
cotal amount paid to the contractor works out to Rs 3,995. The question of re- 
tovery does not arise under the circumstances explained above. The matter to 
regularize the payment is under correspondence with the Government.
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SNeroi.all 171... Page. के लि Remarks by.the Committee . 

2 321 8 | What action has been-taken. against the 

1. . officer . responsible . for the irregularity 

reported जाए this: paragraph; ,, namely, that 

orders were placed for the local purchase 

- of tools .and .plant and office furniture 

without obtaining sanction of the compe- 

1 . ः tent authority, calling -for quotations, 

। , issuing a. cheque on the 31st March and 

| । accounting it 85 issued on .that date and 

mak—_________________________a_gln' payment after three weeks ? 

' EXPLANATION 

Apparantely: the: facts-ofrthe. 0856 relates to certain purchases of Tools and 

.Plant. and-sarticles: 0९ furniture;;made :by the Resident Engineer, Panipat, of the 

Branch:- 1fiso, this casedsunder a:Departmental enquiry By the State Commissioner. 

दर. No. of: - . 
appropriation .. [« Major 

4Serial | Accounts ofithe: | headiand = ) Remarks by the Committee 

No. | Audit Report | Sub-head:. |’ - 

e T 

‘8 |:Page 17/Para;25:|-81-A— _The' Committee-.;would (like to -- know 

) , . Capital out-|- why. . the :amount_of :20.. lacs;  which 

. « lay’ on | -atithe instancerof; the: Audit; was i debited 

< + Elecys «, to,-the~ work concerned -in March:, 1951, 

: : : , -Schemes: - |+ -was:dater on- written.:back- (0 “‘Miscella- 

(Outside-the | - neous, Public, Works :Advances? .in-March 

Revenue,, Ac:| 1951, Supplementary, Accounts. 
i . |count) Bhakra), 

Nangal,- 
§ i Project:.; 

- t 

EXPEANATIONS-. 

Th this:conmestion it :idstated:that=in:an-Eleotricity Branch: Division; advance 

payment.of'Rs 14ilacs was madeto:the suppliers in September:1950, forithe:purchas 6 

' of electrical :equipment: and debited: 10 ' the suspense. head . “Miscellaneous: लि; oW, 

.Advances?:instead: of:the.work:concernedi 85 estimates ifor-the works. under<reference 

has not been«prepared;: ior - sanctioned. .. ;On being>pointed: outcbyraudits, ittwas 

debited to the work corcerned था March 1951, but was later on written back to 

~ 1 
1 

- 

P!
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Miscellaneous P. W. Advances in March 1951, Supplementary Accounts, to avoid 
eXcess over appropriation as necessary funds ५0 meet this charge under the Head 
“Works"” were not allotted but the requisite provision on account of the advance 
payment of Rs 14 lacs had been made under the Sub-Head “Miscellaneous P. W. 
Advance” under the minor Head ‘‘4—Suspense'". पर 

A sum of Rs 6 1805 paid in another Division in March 1950, to the sHame 
Suppliers against the same contract, was also similarly debited to suspense Head 
“Miscellaneous P. W. Advances”. However, necessary instructions have since 
been issued to the Subordinate offices that such Advances should in future be debited 
to the works concerned instead of the sub-head “‘Suspense”, 

\_{-__—I—___-_‘Page No. of 
Appropriation Major 

Serial | Accounts of 1950-] Head and | Remarks by the Committee 
No. | 51 and Audit Sub-head 

Report, 1952 . 
< 

5 .. .. Contract procedure.—The Committee would 
like to have a clear note explaining what 
extent of works are done by Departmental 
agency and what works are let out on 
contract,  What procedure 15 in force 
to enable the departmental authorities 
to satisfy themselves that works executed 

_,.——___-through departmental agency are as 
economically done as by letting them 
out on contract ? 

EXPLANATION 
Practically all the works in the Electricity Branch both capital works as well 

as maintenance works are carried out through departmental agency. The set up 
of the E. B.1s very much different to that of the other sister Branches of the P.W.D. 
Inthe E.B. the works mainly consist of erection of transmission lines, sub-stations, 
mains ; sub-mains and services from day to day as and when demard may 81156 
and the relevant estimates are sanctioned by competent authority. Consequently 
there are many practical difficulties in giving such works on contract. Moreover 
experience gained during the last 20 years has shown that the departmental execution 
is not only of a superior quality but also definitely cheaper. That is फिट reason 
why, even in the Nangal Project, the erection of extra high tension 220 k. V. 
transmission lines are also being executed departmentally. This decission was 
taken after the tenders for the execution of the 220 k. V. line between Nangal and 
Delhi’ were actually called for, received by Government and examined thoroughly. 
It was found that departmental execution will be considerably cheaper. 

Civil Works which are required to be constructed under the Nangal Project 
and occasionally, under the Uhl River Scheme as well, are, however, executed 
through contract because the E.B. has not got a sufficiently large organisation to 
execute these works departmentally. Moreover after the execution of these capital 
works under the Nangal Project will be completed, there will be  little or no 
occasion for any further execution of such Civil Works and only maintenance 
of such works will be necessary. . 

The electrical works are entirely in a different category as already stated above 
and even after completion of a main project—such 85 Nangal Project—considera- 

. bly capital works on the electrical side are still required to be executed from year 
to year under the various sub-projects and for giving extensions to rural areas, 
industrial and general service connections in the town already electrified. 
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" ANNEXURE XV 

Note -regarding . Printing of Electoral Rolls 

2 18. Para 27 2. The decision of selection of pressés was taken by 
of (a) Election Commissioner, el Punjab,, after -inspection -of. 

Audit (b) presses in Punjab, and Delhi, by him or पिंड officer. Asia: 
Report ~ (c¢) result oftheinspection, it-was found perhapsnotmeccssary. 

to call open (enders as there were not-many.presses. 
with whom the work of such magnifude could be entrust- 
ed. Moreover this practice -of:-giving out the -work-of- 
printing of Electoral Rolls to selected Presses,. was in 
confirmity with the prictiCe which 'was पी Vogue in 
Joint Punjab. _ 25 to the latér 'part, as said dbove, पट 
presses.were selected by Election Comtinissivtier; Purijab, 
and presumably according to ‘the dictates ‘of his own 
conviction. o 

(4) THe ‘pressés concerned complied with the orders in 
full. 

(b). The question does not arise.  This office is not in 
the know of any such deal, nor is this office concerned 
Wwith it. 

(2) THis is "Wrohg. Lot of presses in Punjab actually 
cahe into existence between 1948 and 1950. THe rate -~ 
of Rs 5-14-0 given-in 1948 was lower than. Goverhment- 
of India Scheédiile of Rates as also of the rates allowed 
for the same work by other States for insiance U. P. 
C.P., Bengal & Bombay and although no abnormal cen- 
dition existed there and thatinvarnably there existed large 
number of well established presses. This very fact-is | 
an ample proof that the rate given by us was-the lowest 
which could -have been procured in those days. ~The 
reasons of the fall of rate to Rs 1-15-0 in July 1950-were 
due to— . 

(1) slump in the Punjab Printing Market, 

(ii) Establishment of large number of small -presses. 
especially formed of evacuee.property, ‘ 

(iii) the employment of displaced persons. 
s Py o 

There Wwas a general suggestionras 10 the time limit-and the- 
presses concerned in general complied with the-orders-to 
the satisfaction of Elections -C ommissioner, . -Punjab.. 
.There was no penalty clause as-it wassnot considered- 
fiecessary dt'that time. There Was‘H.no such condition -in 
respect of siub-létting of work. Hoiever, such -sub- 
letting is presumed fo be common with P. W. D. 
contracts and such deals if any -being-purely a ‘private 2 
arrangemeént between the.partiés:
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NARRATION OF EVENTS 

I request the following statement of mine which indicates the events 1n sequence 

may-also kindly be placed on record :— G 

(1) That in 1948, both the posts of Secretary, Medical, Local Government 

and Industries and the Elections Commissioner, Were held by one 

and. the same officer (Mr Bhide). 

(2) In connection with the printing of Electoral Rolls p_rehmin.ary enquiry 

was addressed in March 1948 10 23 presses located in Delhi, Jullundur, 

Amritsar, Ambala, Dharmsala, Ferozepore and Hoshiarpur, as 

to let this office know the details of Machinery available with them. 

Only 11 presses responded, out of which 6 presses as shown below 

were only equipped with Litho Machines नए 

(1) M. Gulab Singh and Sons, Delhi. 

(2) Gulab Chand Kapur and Sons, Delhi 

(3) Narinder Electric Press, Delhi. 

(4 Imperial Printing Press, Dharamsala. 

(5) Mahrishi Press, Hoshiarpur. 

(6) Chands Electric Press, Ambala. 

(3) The list of presses addressed together with the information with regard 

- to the details of machinery 50 recewved from the presses was forwarded 

to the Elections Commissioner on 14th April 1948. 

(व) The Secretary, Medical, Local Government and Industries was 

also informed of the above fact and enquring 85 to what procedure was to be 

fallowed,—vide U. O. No. 267-G, dated the 19th April 1948. 

(5) The Elections Comumussioners,—vide his U.O. No. 6_9-E/48, _dated 7th 

May 1948, submitted an inspectionreport of following Delhiand U.P. 

Presses, with the direction to invite tenders from these presses पा 

(1) M. Gulab Singh and Sons, Delht. 

(2) Gulab Chand Kapur and 305, Delhi. 

(3) Punjabi Press, 12601. 

(4) Hassan Press, Delhu. 

(5) Dayal Printing Press, Delhi. 

(6) Newal Kishore Press, Lucknow 

(7 Indian Press Allahabad. 

(6) Vide this office U. 0. No. 823-G, dated the 20th May 1948, to the 

Secretary, Medical, Local Government and Industries, a copy ०1 

the above report of Elections Commussioner was_forwarded, seeking 

Government’s orders as to the policy, whether tenders should be 

invited from selected presses only as was done in Lahore, ortt 

should be advertised.



ccexxxvin N 
(7) Government sanction was accorded to entrust the work by calling tenders to the selected presses,—rvide their No, 4.493-LPR/48/29580, dated the 31st May 1948, copy of which was endorsed to both the Accountant-General, and the Elections Commissioner., (8) In continuation of his U. 0. No. 69-E/48, dated the 7th May 1948, Elections Commissioner,—yvide his (0.0. No. 96-PR, datedthe22nd June 1948, directed this office to invite tenders from the following presses 850 :— - 

(1) Narinder Electric Press, Delhi. (2) Chopra Printing Press, Jullundur. 

(9) Accordingly rates were invited on 19th July/22nd July 1948, (10) Rates were also invited from the following presses after discussion 
(1) 5181 Press, Kanpur, 
(2) Job Press, Kanpur, 

Note.—Both these presses did not quote. 

(11) Elections Commissioner further,—vide his U. 0. No. 112-PR, dated the 26th July 1948, directed to invite rates from Uttar Chand Kapur and Sons, Delhi, Accordingly tender was invited from this Press too. 
- (12) Thus tenders were invited from 12 presses. Sealed tenders were opended on 29th July 1948 in the presence of the tenderers who were present. P. 2. to the Elections Commissioner was ajso present. Out of the above 12 presses, 3 presses did not quote, 

(14) Enquiries as to the acceptance of the flat rate so fixed was also made - from the following presses :— 
(1) Nazar Press, Delhi , 
(2) Daily Vir Bharat, Delhi , (3) Dharamrajya Press, Delhi , 

at the instance of Elections Commissioner. 

(15) It was also decided by the Elections Commissioner, that the work would be done at Delhj only,—vide his No.213-PR, dated the 23rd August 1948, 

(16) Thus the Elections Commissioner recommended from time to time the following presses :— 
(1) M. Gulab Singh and Sons, Delhj , (2) Gulab Chand Kapur and Sons, Delhi, (3) Punjabi Press, Delhj s 
(4) Hassan Press, Delhj . 
(5) < Dayal Printing Press, Delhi, (This press did not quote) 
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(6) Newal Kishore Press, Lucknow, 
(7) Indian Press, Allahabad, 
(8) Narinder Press, Delhi, 
(9) Chopra Printing Press, Jullundur, 
(10) Uttar Chand Kapur and Sons, Delhi. 
(11) Nazar Press, Delh, 
(12) Daily Vir Bharat, Delhi, ~ 
(13) Dharamrajya Press, Delhi. 

(17) Out of the above, the work was allotted direct by the Elections Ccm- 
missioner to the following presses as intimated,—vide his letter 
No. 161, dated 10th February 1949. 

(1) M. Gulab Singh and Sons, Delhi, 
(2) Gulab Chand Kapur and Sons, Delhi, 
(3) Uttar Chand Kapur and Sons, Delhi., 
(4) Hassan Press (Lahore Press), Delhi, 
(5) Dharamrajya Press, Delhi, 
(6) Nazar Press (Chakarwarti Press), Delhi, 
(7) Narindera Electric Press, Delhi. 

(18) Thus it will be seen that the presses weré recommended by Elections 
Commisstoner (who was Secretary, Medical, Local Government 
and Industries) and the work was also allotted by him. 

(19) It seems too much emphasis is being given to the article “the’” 
. (selzcted presses), mentioned in the Government Memorandum 

No. 4493-LPR-48/29580, dated फिट 31st May 1948, 1 must admit 
article ““the’” was not taken in the restricted sense, for the simple 
reasons, had it been so, the Elections Commissioner (who was also 
Secretary, Medical, Local Government and Industries) would not 
have proceeded in recommending any further presses subsequently. 
It is amply clear therefore that the word ‘‘the’ was inadvertant or 
at least it did not restrict to these 7 original presses only. 

(20) It is said that Daily Vir Bharat Press did certain portion of the work 
for M/s Uttar Chand Kapur and Sons, at Rs 2 per page. I am 
not concerned with that because the work was given by the Elections 
Commissioner direct and that if there was anything of the sort it 
was for him to have not given the work to them at all and all the 
time, sdy nearly 2% months, his officers and staff were at the spot. 
Again it is not known to me how the Daily Vir Bharat did the 
work at Rs 2 especially when they were already on the recommended 
list of presses. If what the press say is correct, they should have 
immediately offered their lower rate to Govenment, instead of doing 
so for some other Press. However, my information 15 that this 
Press did only the actual printing ‘process. 

(21) A comparison of rate of 1948 seems 10 have been made with that of 
1950-51. This mode of scrutiny does not appear to be sound. 
The rate fixed in 1948 was lower than the lowest quotation was also 
lower than Government of India, Schedule of Rates, Class “B*. If 
the above comparison holds good for any reason, then too it was 
lower than the rate allowed for Electoral Rolls by Litho in several 
other States in 1949-50. As a matter of fact my impression as 
judged from the open tender 1950-51 is that even if open tenders 
had been invited in 1948, it would not have yielded any better result, 
for there were in Punjab only 4 or 5 small Litho Presses then. 

12th February 1954 * K. C. KURIYAN
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ANNEXURE ‘B’ 
Statement showing the total expenditure under Rehabilitation 

during 1947-48 apd reimburserent due thereon 
“-]—_“_——-_~. 

0 [P स्का | (पक ! 

i tal Share of घाट |  Share of Sodal | Schem experd- | डर एक i & filflw “ture ernment -ment -of- - R ! India 

Rs Rs Rs 1 Establishment ('harges,“_— 

(8) “ 25—GenHeradlAdminis- 
tration™ eadquarters 
Staff) ( 'q} ton 1,53,374 54,322/ 99,052 

(b) *57—Miscellaneous” . . 10,57,344 5,28,672 5,28,672 

Total Establislhment 12,10,718 5,82,994 6,27,724 

2 | Vocational and Industrial 
Schemes— - ~ oy 

(a) Spinning and Weaving 
Schemes .. 23,806 23,896 

Total Vocational and Industrial Schemes 23,896 . 23,896 

3 | Grants-in-gid— 

(@) Grants for TIndustrial 
Rehabilitation ‘6,4{}09 6,400 . 

(0) Grants for Urban 
Resettlement .- 62,350 62,350 . 

° (¢) Gratuitous Relief to 
sufferers in Gurgaon .. 32,920 32,920 . 

' ’ 
N 

Total Grants-in-aid , . 1,01,670 ,l..0ll.‘670 . 

GRAND Torl.u. . 13,36,284 6,84,664 62620 
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Statement showing the total expenditure incurred on Rehabilitation 
during 1948-49 and reimbursement due thereon 

Share of Share of 
Serial Scheme expenditure | the State  [the Govern- | REMARKS 
No Government| ment of 

India 

1 

Rs Rs Rs 
Establishment Charges— 

हर (8) 25—General Administra- 
tion (Headquarters 
staff) 5,30,579 2,21,038 3,09,541 

(b) 57—Miscellaneous .. 72,37,642 36,25,072 36,12,570 

Total Establishment ) 
Charges . 77,68,221 38,46,110 39,22,111 

Vocational and Industrial 
Rehabilitation Schemes— 

(a) Weavers Rehabilitation 6,359 3,180 3,179 

(b) Training of boys in 
various crafts .. 1,00,520 . 1,00,520 

(2) Sports Industry . 1,76“6 . 1,766 

(d) Training of Women in 
vanous crafts . 50,611 | . . 50,611 

*| (¢) Industrial staff at 
Headquarters . 73915 36,958 36,957 

(f) Training in Hosiery .. 2,08,647 . 2,08,647 

(४) Wool Spinning and 
i, Yeaving Centres .. 5,98,185 2,99,092 | - 2,99,093 

i 10,40,003 3,39,230 7,00.773 I 

(h) Stipends to Trainees .. 5,198 e 5,198 

(i) Cotton Spinning and - 
Weaving Centres .o 3,81,711 1,90,855 1,90,856 

(i) ¢Training of students in 
hand spinning at Amrit- 
sar o 4,757 . 4,757 

(k) Pottery Scheme .o 300 300 .e 

() Training of students in 
village industrics at 
Wardha . 1,500 . 1500 

Total Vocational and 
" Industrial Rehabilitation 

Schemes .. 14,33,469 | 5,30,385 9,03,084 
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Statement showing the total expenditure incurred on Rehabilitation during 
1943-49 and  reimbursement due thercon—concld 

™ 

Share of the| Share of 
Serial Scheme Total State Govern-| the Gov- | REMARKS 
No. . expenditure ment ernment 

of India , 

Rs Rs Rs 
3 |Grants-in-Aid— 

B 

(व) Grants to displaced 
students . 19,20,172 12,66,083 6,54,089 

(b) Grants for Industrial | . 
Rehabilitation .. 15,79,364 15,79,364 .e 

(८) Grants for repairs of 
.wells in rural areas .. 11,15,641 11,15,641 .. 

Total Grants-in-aid .. 46,15,177 39,61,088 6,54,089 

4 | Other Schemes— 

Housing Schemes (Urban) 2,09,65,253 | 2,09, 65,253 . expendi- 
ture has been 
met against 
the loan of 

— Rs. 25 crores 
given by the 
Government 
of India for 

Total Other Schemes .. | 2,09,65,253 | 2,09,65,253 . .| 4,000 Houses 
Scheme up 

to 1948-49, 
Expenditure 

— on this scheme 
was booked in 
the revenue 
section of 

GRAND TOTAL .. | 3,47,82,120 | 2,93,02,836 54,79,284 | the Public 
Account, 
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Statement showing the total .expenditure incuired ‘'on Rehabilitation during 
1949-50 and reimbursemént due thereon i 
M, e e e e रन 

Seria/l - Total Share of Share of L 
No. "Scheme =Expenditm/e the State the Gov- REVMARKS 

; ‘Governmenz crnment of 
India 

1 |Establishment Charges— . 
‘Rs - Rs ‘Rs - 

(1) 25—CGeneral  Administ- 
ration (Headquarters 
staff) .e 5,47,380 2,73;6%0 2,73,690 

() ST—Miscellaneouy .. | 9735374 | 48,67,657 | 43,67,657 
i 3 

' Total Establishment. .. | 1,02,82;694 | S141,347 | 518,347 

2 | Vocatlonal and’ Industrial ) 
Rehabilitation Sékenes - 

(1) Headquarters  staff 1,97,054 93,527 93,527 

"2y Teaiting ofi Boyein 
@ various crafts . 16,49,553 ] ; 

(3) Vocational = Training 
Centres 116 

(4): Doubling up scheme™ . . 2,357,488 

(5); Training of women in 
'various crafts! .. 5,74,147 

(6):Stipends to! trainees 
(V.T.C) . 4157 (. . 

(7) 'Training in hand उन | - f /‘ 
ing and  weéaving 81 

| Amritsar .. 1,14,279 

(B) Traiing in Heosiery | 
Scheme .. 2,31,112 

(9 Training in Sports In- 44,492 . 
! dustry 
(10) Industrial Training 

Schemes . 5,005 

(110 Tiaining of studenty 
at Wardha and Noakha!i 3,728 | | 

il 

Total 28,64,077 78,676 27,85,401 
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Statement showing the total expenditure incurred on Rehabilitation during 

1949-50 and reimbursement due thereon—concld 

Share of 
न कि Shere of  |the Govern- 

No. Scheme Total the State ment of REMARKS 
Expenditurc,Governm Incia 

2| Vocational and Industrial . - 
Schemes—concld . Rs Rs Rs 

(12)' Training of post gradu- , 
ates in sncial sciences .. 1,694 1,694 

(13) Rehabilitation  of 
Weavers at Panipat 12,032 6,016 6,016 

(14) Woo!  spinning and , . s 
weaving centres 12,46,176 6,23,088 6,23,088 

(15) Cotton  spinnirg ard r 
weaving centres 12,20,378 6,10,189 6,19,189 

Total | Vocationaland 
Tndustnal Rehabilitation . . 
Schemes .. 55,31,411 14,11,496 41,19,915 

3 Other Schemes— 

(1) Pottéry Scheme 13,926 13,926 

(2) Garden Colony Sckeme | 73,457 73,457 

Total Other Schemes .. 87,383 87,383 

4 | Granis-in-Aid— 

(1) Grants to students 19,53,532 8,01,429 11,52',103 Government 

' of India 
(2) Grants for Industrial agreed to 

Rehabilitation 3,57,971 3,57,971 share the 
expenditure 

(3) Grants for Urbhan onlX and X 
Resettlement 6,491 6,491 Class students 

only 

(4) Grantsto Punchkula 35,250 35,250 

Total Grants-in-aid 23,53,244 | 11,65891 | 11,87,353 

_ GRAND ToTAL 1,82,54,732 78,06,117| 1,04,48,615 
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Statement showing the total expenditure incurred on Rehabilitation during 
1950-51 and reimbursement due thereon 

Total Share of Share of Serial Scheme expenditure | the State the Go- REMARKS No. Government | vernment of 
India 

1 | Establishment Charges— 
(1) 25—General Adminis- 

tration (Headquarters 
Staff) 4,76,353 2,38,177 2,38.176 

(2) 57—Miscellaneous .., 32,02,100 16,01,050 16,01,050 

Total Establishment | ' 36,78,453 18,39,227 18,39,226 
Charges .. 

2 | Vocational ~ and Industrial 
Schenes— (a) (1) Staff at  Head- 1,27,223 63,973 63,250 | (a) Funds quarters .. provided 

(2) Scheme for the train- 
ing of boys in various 
crafts L 11,05,097 e 11,05,097 

(3) Scheme for the training 
of women in various 
crafts .. 2,46,210 .. 2,46,210 (4) Training of students . 
in hand-spinning and 
weaving  at Amnt- 
sar .- 38,531 .. 38,531 ‘_J__—_m__h“fi) 
Trainmng of students at 
Wardha .. 160 .. 160 

(6) Cotton spinning | 
centres .o 1,17,139 60,699 56,440 | (b) Funds 

provided in 
फिट budget 
estimates, (7) Wool Spinning Centre 75,767 37,883 37,884 

(8) Rebahilitation of 
Weavers . 10,654 5,327 5.327 

Total Vocational and 
Industrial Schemes 17,20,781 1,67.882 15,52,899 

3 | Rural Housing Scheme 11,74,575 11,74,575 

Total Rural Housing 
Scheme बन 11,74,575 11,74,575 . 

4 (Gran*c-in-Aid — 
(1) For repairs of houses 

in flood affected 
areas .- 9,44,006 9,44,006 .. (2) To disrupted non- 
Governmental educa- 
tional institutions . 10,00,000 10,00,000 

(3) To displaced shop- 
keepers e 10,000 10,000 .. (4) To Punjab University .. 4,00,000 .. 4,00,000 

(5) To Refugee Students .. 15,75,546 15,75,546 

Total Grants-in-Aid .. 39,29,552 9,54,006 29,75,546 

GRAND ToraL 1,05,03,361 | . 41,35,690 63,67,671 
Ded4 1—Amount trans- 

ferred to  Deposit 
Account .. | —10,00,000 | —10,C0,CCC . 

Net tota} expenditure .. 95,03,361 31,35,650 63,67,671 



écclxxxi 

r Statement showing the total expenditure incurred on Rehabilitation during 

1951-52 (preliminary) and reimbursement due thereon 

डा न of Share of दि 

Serial Scheme Total the State the REMARKS 

0. Govern- Government 
ment of India 

1 \Eflabfishmem Charges— 
(1) 25—General Adminis- Rs. Rs. Rs. 

tration  (Hzadquarters 
Staff) . 4,56,532 2,28,266 2,28,266 

(2) 57—Miscellaneous .. 25,39,133 12,069,566 12,69,567 

Total Establishment 
Charges .. 29,95,665 14,97,832 14,97.833 

2 |Vocational  and Industrial 
Schemes— 

(1) Staffat Headquarters 1,22,685 61,343 61,342 

(2) Vocational Training 
Centres for boys .. 7,52,069 7,52,069 

(3) Vocational  Training 
Centres for Girls 
including training- 

cum-production centres 1,46,137 1,46,137 

i (व) Cotton Sptnning and 
[ Weaving Centres .. 34,117 34,117 न . 

। (5) Government Wool 
| Spinning and Weaving 
। Centres .. 78,828 52,552 26,276 

1 (6) Rehabilitation of (a) 

Weavers at Panipat .. 6,028 3,813 2,215 Funds pro- 
vided for in 
the budget 
estimates. 

(b) 

(7) Work Centres 1,27,188 71,675 49,513 j(b) 50 per cent 
of the ex- 
penditure on 

Headquarters 

= Staff  only 
which is Rs. 
99,026-2-6 

Total Vocational and 
Industrial Schemes 12,67,052 2,29,500 10,37,552 

3 |Other Schemes— + 

Rural Housing Scheme . 1,34,380 e 

Total  Rural Housing 
Scheme .. 1,34,380 1,34,380 .o 

4 |Grants-in-Aid— 
(1) Todisplaced students. . 22,06,170 .. 22,06,170 

(2) For construction ot 
Houses in Rural 
Areas . 2,39,555 2,39,555 . 

(3) To disrupted non- 
Governmental  educa- 
tional institutions . 1,00,000 .. 1,00.000 

(4) To the Punjab Uni- 
versity .. 3,00,000 3,00,000 

Total Grants-in-Aid 28,45,725 2,39,555 26,06,170 

| GRAND TOTAL .. 72,42,822 21,01,267 51,41,555 
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Statement showing the total expenditure incurred on Rehabilitation | 
S 

1952-53 dnd the ieimbursement dué thereon 

Sh'are of Total Share of 
Serial Scheme ‘| expenditure | the State the Govern- REMARKS 

o. 4 - - Govern- |ment of India : 
ment 

Rs Rs Rs 
I |Establishient Charges— . ' - 

q 

(1) 25—General Adminis- X 
tration gSecrefanat * 
Staff) .. 4,28,790 2,14,395 2,14,395 

(2) 57—Miscellaneous - 18,17,585 9,08,792 9,08,793 

Total Establishment |. ' A 
Charges 22,46,375 11,23,187 11,23,188 

II | Vocational and. Industrial ) 
Schznies— . 

(1) Industrial Staff at 1 
Headquarters 1,23,962 61,981 61,981 

t है नल 

(2) Vocational Training A 1 
Centres for boys 10,34,893 . 10,34,893 

(3) Training-cum-Produc- _ 
tion Centrés ™ in 
Women Homes ' 1,02,687 . * .1,02,687 

- ¢ =Y 4 LN 

(व) Training-cum-Produc- 
.tion  centres 1in In- 
firmaries ... ' 86,317 86,317 

(5) Rehabilitation of 
+्लौडिद१टा5 8.1 मिध्णुबा 3,431 1,715 1,716 

१6), Government Wool 
«Spinning' and Weaving (a) 
Cedtrés ™ 59,662 39,773 19,887 | (8) 33 % per 

‘c'ent. 

(7) Works Centres Scheme .65,098 .32,549 32,549 

Total Vo:zational छा  ' vt 
Industrial;Schemes .. .14,76,048 1,36,018 .13,40,030 i 

111 | Grants-in-Aid— ' o हि 

(I)-Grants 10. displaced 
" students e 27,75,686 27,75,686 

(2) Grants to displaced 
allottees of 4 marlas : 
plots .. .11,41,000 . .11,41,000 

Total Grants-in-Aid. . 39,16.686 |’ 39,16,686 - 

IV | Rural Housing Scheme .. 2,348 2,348 oo 
T 3 

(Total—Rural Housing Sche\me| ' 2,348]" 2,348 . e 

~GRAND TOTAL 76,41,457 12,61 553| 63,79,904‘ 

M‘W‘ | 1 के न 4 जून | नहेनिनिकणल g s p e -t A A A जा “थी 
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ANNEXURE “F” 

Statemont showing loans received fiom the Government of India and expendirure 

incurred up to 31st March 1953 and recoveries made fiom displaced 

persons up 1o 31st March 1953. 

L oans re- 

cerved from Expendi- Recoveries 

Kind of 1020 Year the Govern- | ture incurr- | made frem 

ment of ed displaced 

| Inda persons 

1 2 3 4 5 

Rs Rs 

1. HOUSING LOANS 
(8) HousiNG SCHEMES 

A. Housing 

1. Construction of 4,000 houses 1947-48 .. 58.650 

1948-49 | 2,50,00,000 | 2,00,01,735 
1949-50 .. 27,28,823 

1950-51 16.54,181 

1951-52 2,08,169 

1952-53 2,92,583 

Totz21 4,000 Houses 2,50,00,000 | 2,49,44.141 

2. Davelopment of 6,800 sites and 

scheme for water-supply to Town- 

ships developed in the State 1948-49 2,28,09 5 

1949-50 79,00,000 35,01,193 

1950-51 25,00,000 26,02,027 

1951-52 11,00,000 21,62,391 

1952-53 15,93,000 10,84.785 

Totai 6,800 sites 1,30,93,000 95,782,491 

3, Chezp Housing Scheme 1949-50 54,00,000 572 

1950-51 11,25,118 

1951-52 20,00,000 34,23,083 

1952-53 19,93.557 

Total Cheap Housing Scheme .. 74,00,C00 ¢5,43.330 

4. Setting गए of Small Shopping 
Centrez 1950-51 , 10,00,000 . 

1951-52 15,140 

1952-53 76.835 

Total Shopping Centres . 10,00,CcCC 91,975 

5, Development of Mandis e 1951-52 5,00,000 39 

B8 1952-53 

Total Development of Mandis .. 5,00,0C0 39 
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‘Loans re- 
ceived fiom Expendi. Recoveries 

Kind of loan Year the'Govern-+| ture incurt-{, -made from 
ment. of | ed displaced 

India persons 

| 2 3 4 5 

1. HOUSING LOANS—CONCLD 
(व) HousIiNGg ScHEMEsS—concld 

. Housing—concld 
6. :Development of 4,000 four marla 

plots for construction of cheap . 
-tenements .. | 1952-53 6,00,000 .. ] 

7.~Establishment charges, 1950-51 . B&R 
4,82;617- 

¢ (P:’ S ‘,) . [A 

3,95,586 विद 

— 1951-52 .. &R 
.4(B.59,446 

(P.H) 
- 26,477 

1952-53 ] (B&R and P. 
H) 2,83,250 

Total Bstablishment Charges 16,47,376 | 1 1j22,04,891 
Total Housing Schemes 4,75,93,000 | 4,28,05.352" 

B. Renovation of Mud Huts 1951-52 १0,00,000' 

1952-53 92,903 

Total Renovation of Mud Huts 10,00,000 92,903 

C. Development of Industrial areas 
Scheme 1949-50 .e 4,24,575 

1950-51 10,00,000 10,91,588 

: 1951-52 11,00,000 18,34,292 

! 1952-53 61,826 

+3,955 
(B&R) 

-+ 38,187 
(0.1) 

Total Industrial Areas Scheme. 21,00,000 34,54.463 

D. , Loans to Electric Supply Companies 1949-50 1,10,000 ‘ 

Total Hausing Schemes 5,06,93,000 | 4,64,62,718 1,22,04,891 

(b) House: BUILDING LoAns 1949-50 40, 14,000 35,06,977 
1950-51 35,00,000 11,26,775 68,616 
1951-52 8,35,000 28,04,925 2,51,831 
1952-53 20,00,000 28,88,542 ) 2,26,260 

Total House Building Loans 1,03,49,000 | 1,03,27,219 | 5,45,46,707 

6,10,42,000 | .5,67,89,937 | 1,27,51,598 Total Housing Loans 

~< 

कि
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Expenditure । I.oans re- Recoveries 
recerved incurred made from 

Kind of loan Year from the displaced 
Government persons 
of India 

1 2 3 4 5 

वा. URBAN LOANS 

1. Loans for Industrial Rehabilitation * | 1947-48 5,82,000 

1948-49 | 1,20,00,006 | 1,04,16,747 25,597 

1949-50 66,86,000 68,98,198 4,03,443 

1950-51 20,00,000 41,25,273 6,68,770 

1951-52 8,50,000 4,69,645 | 14,18,930 
1952-53 476,950 | 14,47,606 

Total Industrial"Rehabilitation 
Loans~ 2,15,36,000 | 2,29,68,813 39,64,346 

2. Educational Loans .. . 1947-48 18,850 

1948-49 20,00,000 16,75,036 200 

1949-50 33,00,000 ¢ 7,30,932 14,248 

1950-51 70,563 65,934 

1951-52 20,088 1,24,563 

1952-53 10,075 1,12,694 

Total Educational Loans' 53,00,000 25,25,544 3,17,639 

3. Loans to Gujrat-Train Tragedy 
Sufferers 1949-50 1,00,000 - 1,00,000 

4."Loan to Punjab.University 1949-50 2,19,000 2,19,000 .. 
1952-53 .. .. 2,19,000 

Total Loan to.Punjab University 2,19,000 2,19,000 2,19,000 
5.”Work Centres'Scheme 1949-50 46,66,000 20,95,000 

- Terms not 1950-51 25,20,000 yet settled 
1951-52 3,02,000 
1952-53 .. 

Total Work:Centres Scheme 46,66,000 | 49,17,000 
Total Urban Loans including 

Educational Loans 3,18,21,000 ! 3,07,30,357 45,00,985 

ता. RURAL LOANS 1947-48 .. 72,60,075 3,234 1948-49 | 1,60,00,000 | 1,42,90.920 1,67,511 
1949-50 85,20,000 53,60,029 2,08,967 
1950-51 90,00,000 91,06,111 8.,46,268 
1951-52 50,00,000 20,91,493 30,35,485 1952-53 .. 13,36,503 | 39,15.772 

Total Rural Loans 3,85,20,000 | 3,94,45,136 81,77,237 
Grand Total . 13,13,83,000 
M\ 

12,69,65,43\0 2,54,29,820 
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ANNEXURE XIX 
Note regarding printing of forms by thé Rehabilitation Department 

Sub - . . 
Seria/l Page | head | Remarks in the Audit Observations made by Replies 
No. para- Report the Public Accounts 

graph Committee 

Avoidable expenditure— 
R 70,086 \ 

21 of the 35 | In 8 Department, an} (a) The names of | (व) &(b). - A separate 
Audit expenditure of ; presses which were | statement showing the 
Report Rs 1,43,346 was incurred! entrusted with the | names of presses and 
1952 on the local printing of work: amount paid to each 

certain forms during the 
period March to August 
1948, without obtaining 
the sanction of the Govt. 
either to the ratec payable 
or te the printing being 
arranged locally with a 
-prior reference to the 
Controller, Printing and 
Stationery, Punjab. In 
according sanction to 
regularize this expenditure 
government observed that 
the job would have cost 
only Rs 43,980 if carried 
out in the Govt. Press or 
Rs 73,260 if entrusted to 
outside presses through 
the agency of the Cont- 
roller, Printing and Sta- 
tionery, in normal times 

| 
| 

(b) The amount paid 

(d)Why the Controller 

is given below. The 

to each* 

(c) Were the orders 
placed after calling 
tender< if not why 
the system of calling 
tenders was disp:n- 
ed with ; 

of Printing & Statio- 
nery was not con- 
sulted before the 
orders were placed 
with the private 
presses, especially in 
regard to the reason- 
ableness of the 
rates quoted by the 
presses and their abi- 
lity to execute the 
work 

total expenditure of 
Rs 1,43.346 consisted 
of two items पर (i) 
Cost of printing Rs 
93,696 and हो) cost 
of paper Re 49.650. 
The alleged excess 
figure of expenditure 
thus works outto 

Rs 20,436 (93,696(-) 
73,260) and not 
Rs 70,086 as shown 
in the audit report 

(c) Orders were placed 
after calling tenders 

(d) Duoe to abnormal 
times the Controller 
of  Printing and 
Stationery expressed 
his inability to get 
the required number 
of forms printed 
within the required 
time when consulted 
on telephone. With 
aview to save huge 
government expendi- 
ture on पीट mainte- 
nance of displaced 

persons in'large camps 
all over the State 
immediate action was 
necessary to disperse 
them. Telephonic 
requests were made to 
all the known Prin- 
ting presses in the 
Punjab State and at 
Delhi to give quota- 
tions for the printing 
jobs and to send their 
representatives.  for 
accepting  printing 
orders. All the quo- 
tations were carefully 

examined in a meeting 
of the officers of this 
Department and the 
representatives of the 
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S 
Page head [Ramarks in the Audit Observations made by Replies 

Para- Report  |the Public Accounts 
graph Commitice 

21 presses held in  February, 
of the 1948. The printing capacity 
Audit of various presses was also 
Report - assessed simultaneously and 
1952— unmiform rates of various 
concild kinds of printing were fixed 

at rates lower than the low- 
est quoted by any firm. The 
volume of work to be done 
was 50 heavy that 1t had to 
be distributed to several 
presses according to the 

facilities available with them. 
With a view 10 get the work 
with the greatest possible 
speed and before the 
scheduled date for invit- 
ing claims from displaced 
persons print orders of a 
very large number of 
essential forms was  given 
to the various presses 
according to their capacity. 
Had special arrangements 
for printing not been made 
by employing all the 
resources at command  at 
the time, a corresponding 
delay must have occurred in 
dispersing the displaced 
persons from the Relief 
Camps and this would have 
involved comparauvely a 
very heavy expenditure 1n 
maintaining them in those 
camps. Every single day of 
suspense 1n tackling the 
resettlement problem matte- 
red much both to displaced 
persons and to Government, 
m those extraordinary 
days. when no less than 
Rs 1 crore were bemg 

per month on 
the maintenance of the dis- 
placed persons 1n the various 
Refugee Camps. This meant 
a huge daily expenditure of 
more than Rs 3,30,000. Each 
day’s delay in removing the 
displaced persons from Relief 
Camps thus involved a very 
heavy recurring expenditure 
as against the comparatively 
insignificant excess expendi- 
ture of Rs 20,436 alleged 
to have been spent on 

the printing job 
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", YImthe interestr-of the:rural economy-ofthe -State,- which kad. teen shattered 
by partition of'thei country;:it.was-most:important to, disperse the displaced agri- 
culturists from the refugee camps by allotting them land on a temporary basis and 
that was- possible only - after’ collecting necessa1y data regarding their holdings in 
‘Pakistan:as the land records'were not at.all available-at that time. It was accordingly 
decided inthe: first -half.of February, 1948, that claims for land abandoned in 
Western Pakistan should-be invited from.displaced persons and an attempt should 
be made to carry out the quasi permanent allotment by Kharif 1948. 1In the press 
note-which -was issued, as-the:outerlimit ‘for catrying- out the allotment, Kharif 
1949, was ‘mentioned, but the intentibn was to hasten the settlement to the greatest 
extent possible. *The diecision-was taken in consultation with the Government 
of India at a meeting of the Joint Rehab.litation Board. It became necessary imme- 
diately to take steps to set up a new land claims organization and to make a great 
many other arrangements , The period from the middle of February to the middle 
of June was consequently one of the extreme pressure of work for all concerned. 

2. In order to collect the necessary data, printing of forms in English, Urdu 
and Punjabi was most essential and had to be arranged as speedily as possible as 
a single day’s delay in the dispersal of displaced persons from the refugee camps 
meant an enormous expenditure on their maintenance in camps. From such en- 
quiries as Shri Tarlok Singh (then D.G.R.R.) was able to make at the time regarding 
printing of land claims forms, there was an extreme shortage of paper. The Punjab 
Government were not in a position to supply the paper or to arrange, within a 
week or 10 days, for the printing of several hundred thousands of forms which 
were needed. 

3. 1In order to carry out this work with the greatest possible speed, D.G.R.R. 
called for quotations from a large number of presses in Delhi and in the Punjab. 
Presses were asked to quote rates both on the basis that paper would be supplied 
to them and on the basis that they had to provide their own paper, which meant, 
in effect, that they obtained their paper at such prices 85 they had to pay in the 
market and charged accordingly for any orders that they accepted. The speed 
with which the various operations had to be conducted made such an arrangement 
quite inevitable. The meeting held with the representatives of the various presses, 
which was presumably also attended by a representative of tke Finance Department, 
was an informal one and 85 such no minutes of the same were recorded. After 
receiving the quotations, D.G.R.R. proposed a uniform rate which was lower 
than any rates which had been quoted. The volume of work to ke done was 50 
heavy that it had to be distributed to several presses according to facilities avail- 
able to them. In this way the entire printing job was arranged by Director-General 
-Rehabilitation, Rural, as economically as possible in the circimstances then pre- 
vailing. 

4. The Controller of Printing and Stationery, Punjab,, had admitted in 
his- U.O. No. 849-O.P., dated the 7th June, 1952, that the stock of paper-was quite 
inadequate during the days when the forms in question had to be printed and that 
it would not have been possible for him to get the work done with the requisite 
speed. He has, further, admitted that no rates of printing had been 
fixed after the partition of Punjab up to the 27th February, 1948, the date on which 
this printing job was entrusted to the various presses. 

5. To sum up, the points to be noted in the present case are— 

(1) The Punjab Government were not in a position to supply paper; 

(2) No arrangement other than r : printing by private presses was practi- 
cable in the circumstances in which print orders had to be given;



ccexevi 

*(3) There was no alternative to presses w—*—‘md ‘printed the Iland claim 

forms being also asked to provide paper for printing. 

(4) Paper was in very short supply at the time and there was no doubt 

that printing presses would charge inclusive rates for paper and 

printing, the printing portion of which taken by itself, would be in 

excess of the rates ordinarily applicable to printing in normal time. 

In view of the above it is clear that keeping in view the abnormal conditions 

then prevailing and the urgent necessity of getting the job executed with the utmost 

speed no avoidable expenditure was incurred by this Department 

- 



eccxevii 

red by the Rehabili- 
etc. for the printing job orde 

¢t allotment of land Statement showing quotations, 

__—_—_n__-__
‘___________

_mn‘on 
Department in 1943 in connection with quasi-perman:n 

10 Receipt Books of 100 1000 Claim forms 2 pages 

sNcrial Name of Press feaves each 

0. 
= 

Quotation Capacity Quotation Capacity with 
paper 

Rs A, है. Books Rs A. P. 

1 Rai Art Press, Ludhiana .. [ 12 6 0 1,000 29 0 0 | 50,000 English 

17 | Kishan Steam Press, 1240 1,000 27 10 0 | 2,00,000 ,, 

Jullundur 

3 | Handa Electric Press, 1212 0 100 27 8 0 | 10,000 - 

Jullundur 

4 | Lakshmi Art Electric Press, 12 0 0 5,000 27 8 0 | 50,000 Urdu 

Ambala 

5 The Public Steam Press, 12 00 10,000 30 0 0 | 50,000 Urdu 

Ferozepur City . 
40 0 0 | 25,000 Enpglish 

6 | The Amrit Electric Press, 12 00 1,000 30 0 0 |50,000 Urdu 

Ferozepore City 
40 0 0 | 25,000 Punjabi 

7 | Munshi Gulab Singh & 
1,000 .. 50,000 Urdu 

Sons, Delhi 

8 | Gulab Chand Kapur and 
2,000 . 1,00,000 Urdu 

Sons, Delhi 

9 | Seth Caker & 0०, Dethi.. | 12 4 0 1,000 2710 0 | 2,00000 ७ 

10 | The Super Press, New Delhil 12 0 0 1,000 27 12 0 | 2,00,000 

11 | The Model Press, Delhi .. 12 8 0 500 27 8 0 | 50,000 English 

finally decided in the meeting of Officers of the Rehabilitation Department 

Uniform rate 

concerned and the representatives of the Presses— 

Rs. 27 per thousand forms 

Rs. 12 per 10 receipts of 100 each.
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ANNEX!URMIT 
XXt o 

No'e 01-13 Wo:king. of-State.Transport.. Services_ 

Smwm—eria 

Page Sub-head/ No: Pdragraph * Obsedvations made. by the Committee, 
— ए
प
.
.
.
 

- 

1 2 3 ] 4 ——— | . एप
.
 

2 

- 

2 399- 416 Appendix | 2. There are 3 u“nits, na,m\ely, Anmnritsar Omnijbus 100 the Service, Jullundur Omnibus Service, Ambala *Audit . Roadways. Why are three.separate units instead Report of being merged as one 9 ' 

Reply:— - \\ ) ' At prasznt nzarly  67 routes are under o peration by Government Transport 
Serviczss 85 below . 

Amritsar Omnibug Service 
28 Jullundur Omnibys Service 
11 Ambala. Roadways 

28 Majority of the routes are far flung extending up to.Pathankot, Fazilka, Thanedar, 
Saharanpur and Alwar. These cover ‘not only the' Punjab State but also, Pepsu 
Himachal Pradesh] Delhi, U.P. and Rajasthan, Constant vigilance* and strict 
administrative contro] 45 required for s i 

(3) The: Committee would like to have a statemen‘t-'s‘h'owing.th'e',’receip'ts and 
expanditure of all the three units year by year since their inception to 
end of 1952-53, and also the receipts and expenditure per mjle -since 

< inception, . 
~ 

The requisite Statements are given below, 

‘has incre'ased-"’considerably-"since the 56 transport services, Has any provision eting the additional cost of replacing me comes,:if not, is.it not necessary to-do.sot? 

iation under account-head.* D e as 4 years, पीटा a vehicle has com 



८०0०0; 

15 higher than the amount deposited in Depreciation.Reserve Fund in respect of 
vehicle(s) 10 be replaced the acditional ८051 15 met from फिट Capital expenditure as 
decided 1n consultation with the Finance Depairtment/Accountant General, Punjab 

(5) The capital investment according 10 the account relates only to the 
expenditure incurred on the acquisition of vehicles, land, buildings, 

furnmiture fittings, tools and plant, etc. Would it not be necessary 
for presenting true Commercial Accounts to make an allowance 
for working capital necessary e.g. stocks and stores and.cash balance 
necessary for the day.to.day operations ? 

The capital investment in respect of Government Transport Services includes 
only the non-recurring expenditure. Interest 15 paid thereon at the rate prescribed 
from time to time. The position of the Government Transport Services is quite 
different .from the private commercial concerns. In private commercial con- 
cerns, a portion of the profit 15 set apart 85 Sinking Fund or other reserve for ex- 
penditure of capital nature, and at times shares are raised or money borrowed at 
market rate for such investment. In the case of Government Transport Services 
profits are credited directly into the Government Treasury and when any amount is 
required for capital investment the same is obtained from the Government and 
interest paid thereon. The question of making allowance for working capital can 
only be considered if a joint stock company 07 corporation-is floated. It may be 
pointed out that Government do not stand to lose with the existing practice as the 
receipts are much more than the .working expenditure. It .is, therefore, evident 
that in case of Government Transport Services 1t hardly seems necessary to open a 
separate fund for working capital. 

The provision for the recurring nature of stocks and stores ito meet day to 
day expenditure 15 made under the head,i.e. ‘‘57—Miscellaneous-Expenditure on 
Bus Services ”. Daily cash account is being maintained.in the-same way as in other 
Government Departments, with a limit prescribed by फिट Finance Decpartment. 
However, while preparing balance sheets at the close of the year :stores and stocks 
and cash in hand are taken into account to present {rue picture of ac- 
counts. 

(ii)-In making up the Trading and Profit-and Loss Accounts, have the taxes, 
and other charges which were levied on private buses or bus owners 
been taken'into account. In other words.for purposes of presenting 
Commercial Accounts 15 the Transport Department placed on the same 
basis 85 a private opzratorin regard to the levy of Taxes, charges, etc. 

The Government Transport Services are exempt from paying the following 
taxes :— 

1. Permit fee. 
2. Road Tax. 
3. Income-Tax. 

The other taxes such as Registration Fee, Passengers and Goods Tax, Sales 
Tax, Terminal Taxes, etc, are actually paid as by the private operators. The 
statement No. 3 given below would indicate:the position of the Government Trans- 
port Services after paying the taxes referred to above. For the purpose.of presenting 
commercial accounts, Government Transport Services are not placed.on the same 
basis as private concarns even if the above taxes would have been fixed for this 
year which work out to :— 

Rs, - 
Road Tax . 60,s 125 
Permit Fee - 5,033 
Income-Tax . 232,389



Cd. - - 

The financial position of-the Governent Transport Services would have Been quite 
solvent shiowing a profit-of Rs. 2,74,489. It may, however, be pointed out that if 

‘the taxes, which are paid by, private operators, are taken into account, it would be 

inappropriate if such items of expenditure, 85 not incurred by them, are not taken into 

‘consideration. Without - taking into account these items of expenditure, a 

proper assessment of the financial position of Government Services could not be 

made! - These items-of expenditure are mentioned belowsi— 
- . 1 

i i (i) Direction Charges to the tune of Rs. 93,000, per annum, which is at the 

rate of 4 per cent per annum. 

(ii) Interest on capital at the rate of 4 per cent per annum, charges _on 

/ <. account of leave and pension contributions, Motor Trantport 

e . Resefve Fund. and Depreciation Reserve Fund. 

(iii) Extra expenditure incurred by Government Services in consequerce of 

’ . the departmental operation under the following items :— 

'*  (a) Departmental charges .up to 17 percent of the cost of works 

) executed by the P.W.D. ’ 

. (9) Higher rates of pay and allowances for the staff as compared with 
- » . private transport companies. 

.+ . .(c) Expenditure on.the provision of uaiforms and other am:nities for 

vz« . *- the Staff. P - 

If the figures of interest charges are only taken into account, the net Profit for a 

loan year like 1952-53 would work out 85 follows :— 

Jullundur Omnibus Service .. (—7,241) ने (53,111) = 45,870 

. Amritsar Omnibus Service . .(—48,491) + (65,059) = 16,568 , 

Ambala Roadways .. 104,178 + 45,186 = 1,49, 364. 

(iii) If provision is made for Working Capital, the appropriation neczssary to 

' - cover increased cost or replacement, and the charges payable by 

-+ private owners,what would be the financial picture ? 

-The position regarding working capital has been explained in the preceding 

paragraphs. The financial results would have been still better, as the working expen- 

ses’ a/reimuc‘h' less than the Gross income. It may, however, be stated that the 

incressed cost for replacement is me* from the head ‘“82-Capital Account of other 

State Works Outside the Revenue Account” by making a provision 10 that extent 

in the budget estimates. Even after paying the taxes लए. from which Government 

Transport Services are exempt the financial position of the services would have 

been quite solvent as stated under item 5 ही) and statement No. 3 given below. 

In this connection, attention is invited to 2 above. 
B e 5! 7 T 

- «(iv) Has an Insurance Fund been created by appropriation from the Trading 

, %t and Profit and Loss accounts? Has a Depreciation Reserve Fund 8150 

रे been set up or is the depreciation only shown pro forma in the accounts ? 
1 f b 

; 

Motor Transport Insurance Reserve Fund has already been created. 

Provision at the rate of Rs. 200 per vehicle is made under this Fund in the Budget 

" Estimates. The contribution to the fund ceases after the prescribed limit of Rs. 800 

in respect of each vehicle is reached. There was a sum of Rs. 1,13,400 to the credit 

i



" edi 

of Government Transport Servicesat the close of the year 1952-53. Similarly, 

the Depreciation Reserve Fund has also been created under which provision is made 

in the ordinary budgetestimates at the following rates duly approved by the Finance 

Department :— Per cent 

Vehicles 
.. 25 

Lands and Buildings 
.. 2 

Electric Installation and Furniture Fittings .- 8 

Tools and Plant .- 10 

Suspense and Miscellaneous . 10 

Th> provi.ion made in the Budget Estimates under these Funds reduce the profit 

propo.tivnately. The total amount to the credit of Government Transport Service 

at the cclse of the year 1952-53 was Rs. 16,59,978.
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Serial No. 2.. (Pages 399 and 416 of the Appropriation Accounts for the year 
1950-51) 

1. The-proposal regarding amalgamation of the Jullunur and Amritsar 
Omnibus Services was discussed in a meeting of the”General Managers and Head-- 
quarters Officers recently and it was felt that it would be impracticable to :amal- 
gamate the two serwvices in view of.the admunistrative difficulties. “This question 
was also raised .in the<year 4950 कण dfter -:careful sconsideration- was dropped 
The jurisdiction of the Amritsar Omnibus Service extends from Amritsar to Harike- 
Ferozepo:e, Eazilka, ‘Moga, Chandigarh, Déra BabaNanak and Wagha. Jullundur 
Omnibus Service runs up to Pathankot, Amritsar, ;Nakedar and ‘Chandigarh 
Apparently, its-would be extreémely difficult to-have -effective control ‘over:this vast 
area of operation 1f "the Services are:amalgamated:. The'Goverement have sanc-: 
tioned a.development plan of the existingsthree services at a cost Rs.!50 lakhs for 
which a provision has’been made in-next'year’s budget throughiSchedule of New. 
Expenditure. ‘The question of amalgamation of the two servicessconsequently has ~ 
become 4ll the.more mpracticable: --In -the-develepment -scheme 12 /more routes 
are beingraddedto Jullundur Omnibus:Service and 14 to Amritsar Ommbus Service 
resulting in -the increase in पिला fleet strength from 63 and 94 respectively to 145 
each. It'would-be well nigh impossible tozmanage operations successfully byamal- 
gamation. In.the interest of efficiency, proper supervision and.éffective control 
the proposal-cannot-be implemented-keeping-in view- the-unending further.expansion. 

2. . The existing route mileage in respect of the-each ' Government Transport 
gervice is given.in Annexure ‘A’ 

3.. The revised figures of net. profit in respect of each Government 
Transport Service -afterdeducting the permit fee,.road tax and Income tax are'giventin 
Aniexure ‘B’ 

4. - The reasons forthe fall in-the profits of the !Government Transport 
Szrvices during 1952-53 are given-below:— - लि 

(1) -General-truck-slump 
(2) Imposition of PassengersiTax with-effect:fromithe 1st September {1952 
(3) Abnormal increase in the number of cycle rickshaws in Jullundur 

and "Amirtsar 
(4) Running of shuttle train’services between Jillundur.and:Aniritsar 
(5) -Closing down .of Wagah border.and._general tension as a result.of 

strained relations between Pakistan and-India during that;period. 
(6) Increased cost of labour,~enhancement of rates of dearneass allowance, 

payment of arrears-in theusands of rupees as:a result:6f benefit of war- 
sesvice .given to ex-servicemen employed in the: Government 
Transport Services, free issue of uniforms. o ‘ 

(7) Increase in the rate of interest-on Capital from 310 3} per cent. ' 
'From the comparative statement given below it would be obrerved that 

although the fleet-strength had increased and the mileage operated was also greater - 
than that of the pervious years, yet the figures of the pagseng:rs carried declined 
substantidlly during the year 1952-53 

e 

‘Name of the year Strength of लि Passengers 
fleet ! operated carried 

1951-52 .. | 186-+6trucks | 71,94, 923 1,87,36,659 

1952-53 ...| 226+6itrucks | 83,82,486 | 1,73,13,551 

A 

~ 
/
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The dzcline in figures of profit was not due to higher expenditure but because 

of poorer reccipts. The gross receipts of Amritsar Omnibus Service were 

Rs. 32,25,248-8-3 in 1952-53, as against Rs. 32,47,106-2-2 1n 1951-52, despite the 

increase 11 mileage from 35,58,686 to 38,94,166. Sumilarly, in case of Juliundur 

Omnibus Service the gross receipts were only Rs. 20,20,518-1-2 on the mileage of 

20,70,522 in 1952-53 as against Rs. 20,37,468-15-9 on the muileage of 21,73,905 in 

1951-52. In ८856 of Ambala Roadways, the gross receipts were Rs. 20,80,057-5-2 

on the mileage of 24,17,798 1n 1952-53 85 against Rs. 13,45,222-9-9, on the mileage 

of 14,52,3371n 1951-52. The average receipt per mile 10 all the three services declined 

substantially. In Jullundur Omnibus Serviceit had gonedown from annas 15 (0 

annas 14.24 ; in Amcitsar Omnibus Service from annas 14.5 to annas 13°5 and in 

Ambala Roadways from annas 15.2 to annas 13.77. The financial results during the 

year 1952-53 were not so encouraging as during the previous years which was 

mainly due to severe trade slump. 

Thz trad: dspression was so acute that the returns of transport concerns 

all over the country including rallways showed a steep decline in 1952-53 as compared 

with that of 1951-52. 

The average number of passengers carried per mile in Jullundur Omnibus 

Service was 3.1, in Amritsar Omnibus Service 2.57 and in Ambala Roadways 1.97 

in 1951-52, whereas this average declined to 2.69, 1.98 and 166, respectively, in 

1952-53. This led to poorer receipts. 

To 1561 the situation, however, strictsr control was kept over Government 

Transport Szrvices by observing strictest economy in the expenditure. The average 

expznditure 05 mile 10 J allundur Omnibus Service was reduced from anmnas 13-3 

toaanas 13.05 and in Amritsar Omnibus Service from annas 13 to annas 12.7. 

Grant No. 37 (Page 29 of Audit Report). 

No further comments called for.
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Statement showing the route mileage 

o B ANNEXURE °A/l 

कि ' TJullundur Omnibus ~ Service 

Length of the route 
Date on 
which 1t No. | . . Name of the route was intro- b गए : ! duced 3 L) - 

Pucca Katcha 

कि 
Miles Miles 

कि 1 (छा Railway Station to_Cantt. Railway Station 20-5-48 6 . 

"2 [Sadar (0 CvitSecretamat . * .. | 20-5.48 547 . 

3 |Sadar (० D.A.V. College 17-4-49 6 . 

4 |City Railway Station to Basti Guzan 20-5-48 3 

5 |City Railway Station to Kartarpur. .. 120-5-48 10-3 . 

6 [Adda Nakodar to Nakodar (trips increased from 12 23-8-50 14-7 . to 15 on 23rd November, 1953) 

7 |City Railway Station to Model Town .o | 4-3-50 3-3 . 

8 |Adda Kapurthala to Kapurthala .. | 16-6-49 11-4 . 

9 [Amritsar-Jullundur .. | 23-8-50 49 - 

10 Ju'lundur-Beas Bridge-Pathankot (trips increased from | 1-8-52 86 7 (0 9 on 3rd September, 1953) 

11 PJullundur-Chandigarh 
12-10.53 115 . 

- 

Total 
310-4 
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ANNEXURE A/2 

Statement showing the route mileage 

Amritsar Omnibus Service 

Date on Iength of the route 

Serial which it 

No. Name of the route was intro- . 
duced Pucca Katcha 

Miles Miles 

1 {Gandhi Gate to Verka 24-1-49 53 ' 

2 [Gandli Gate to Jandiala 13-2:49 122 .., 

3 [Railway Station to Raja Sansi 25-2-49 73 

4 [Hall Gate to Ajnala 1-4-50 19 

5 |Hall Gate to Wagha Border 16-3-49 1847 

6 |Ram Bagh to Kapurthala 23-8-50 43 ) 

7 |Chatiwind Gate to Tarn Taran 27-4-49 12-4 _ 

8 |Tarn Taran to Sirhali .. 7-8-50 11-3 ’ 

9 |Tarn Taran to Phaggal 5-10-50 3 7 

10 |Ram Bagh to Majitha 1-4-50 10°5 

11 |Railway Station.to Chagaon ! 2-9-50 14-3 

12 |Amritsar-Lopoki 
14 . ) 

. 1 

13 |Railway Station to Manjh 1-4-51 205 1< 

14 |[Tarn Taran to Jandiala 1-4-51 . 10 

15 Amntsar-Sirhali-Harike 1-2-52 35 

16 |Amntsar to Ferozepore (trips increased from 8 to 10 1-8-52 85 

on 23rd September, 1953) ' 

17 |Amritsar-Khalra 1-8-52 29 

18 [Ferozepore-Fazilka 19-8-52 54 

19 |[Khalra-Harike via Patti 22-6-53 28 
for s1x 
months 

20 |(Amritsar-Patti via Sirhali - 1-9-53 31 . 

21 Amritsar-Moga 29-9-53 66 . 
(started on 
6-10-53) 

22 |Amritsar-Chandigarh 12-10-53 165 4 

23 |Amritsar-Dera Baba Nanak Nov. 1953 30 

Total 719°8 
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ANNEXURE A/3 

Statement showing the route mileage 

Ambala Roadways 

Length of the route 
Date on 

Serial Name of the route which jt 
. No. was intro- 

duced है 
Pucca Katcha 

Miles Miles 

1 [City Tonga Stand to Cantt Tonga Stand . 7-9-50 59 . 2 [City Railway Station to Sadar Bazar 7-9-50 7-4 . 3 न Nagar 1० Chhachrauli 24-4-51 11-5 . 4 |Thanesar to Karnal 17-1-51 24 . 5 |[Ambala City to Karnal 7-9-50 52 . 6 |Ambala City to Jagadhari .- _7-9-50 62 . 7 JAmbala Cantt to Patiala .. 29-9-5C 35 . 8 |Ambala Cantt. to Kalka via Ambala City & Ghaggar 14-9-50 42 . 9 |Ambala City to Pechowa .. 7-9-50 50 10 [Kalka 10 Simla e 14-9-50 56 ‘ 11 [(Kalka to Chandigarh (Capital) न. | 27-12-51 11 12 |Amtala-Rupar .. 1-8-52 60 13 |Delhi-Alwar (one trip increased on 151 June 1953) .. 1-8-52 101 . 14 |[Rupar-Sarhind .. 1-8-52 31 . 15 |Kalka-Rupar .. 1-8-52 44 . 16 [Rohtak-Delhi .. 1-8-52 45 . - ¥7 [Simla-Kasauli - .. 9-8-52 479 .. 18 |Ambala-Sohpa via Kharar . 25-9-52 48 . 19 {Jagadhari-Buria .. 3-5-53 6°25 . 
(for 4 

ymonth- fer .- 
) th: present) 

20 [Karnal-Kurukeshatra via Pehowa .. |21st 20 .. 
August, 
1953 (one 

service) 
21 (Panchkula-Chandigarh ., 3-9-53 9 . 22 {Ambala-Jagadhari-Saharanpur . 5-8-53 73 . 23 |Simla-Chandigarh Capital . 28-9-53 75 . 

(for 6 mon|ths) 24 |Chandigarh Capital-Railway Station, Chandigarh .. 28-9-53 11 . 25 IChandigarh Capital-Kalka .. 28-9-50 19 .. 26 |[Chandigarh Capital-Ambala .. 28-9-53 35 .. 27 |Local Service Chandigarh (Bajwara-Secretariat via 23-9-53 7 e 
Nagla via Sector 16) 

28 |Simla—Local . . 3 .o 29 |Ludhiana-Chandigarh .. 12-10-53 80 . 30 [Delhi-Chandigarh .. 15-5-531 160 .. 31 [Karnal-Delhi . 1-6-52 75 e 

Total 1-331-70 

N, 



नह 

St
at
em
en
t 

sh
ow
in
g 

ne
t 

pr
of

it
, 

pe
rm
it
 
fe
e,

 
ro
ad
 
ta
x 

an
d 

in
co
me
-t
ax
 

in 
re
sp
ec
t 

of
 
Go
ve
rn
me
nt
 

Tr
an
sp
or
t 

Se
rv
ic
es
 

. 
rv
——
as
 

क
ा
न
ा
 

हि
 

Ne
t 

pr
of
it
 
as
 
pe

r 
au

di
te

d 
ac

co
un

t 
Pe
rm
it
 

fe
e 

R
o
a
d
 

ta
x 

‘ 
0)
 

(2)
 

(3)
 

19
48

-4
9 

19
49

-5
0 

| 
19

50
-5

1 
| 
19
51
-5
2 

19
52

-5
3 

| 
19

48
- 

(1
94

9~
 

}1
95
0-
 

1
9
०
 

फ
्
छ
 

19
48

-4
9 

| 
19

49
-5

0 
| 
19

50
-5

1 
| 

19
51

-5
. 

19
52

-5
3 

49
 

50
 

51
 

2 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Ju
ll
un
du
r 

O™
ni
- 

bu
s 

Se
rv

ic
e 

.. 
| 

1,
06
,5
74
 

|6
3,
48
6 

| 
1,
82
,1
26
|2
,2
4,
54
4 

| 
37
,8
09
 

58
3|
 

1,
13

1)
 

1,
30
0 

1,
19
9 

2,
85
0 

8,
29
1 

16
,6
58
] 

26
,3
41
 

35
05
1 

| 
35
,4
95
 

Am
ri
ts
ar
 
O
m
n
i
b
u
s
 

Se
iv

ic
e 

o1 
9,

39
2 

[1
,0

0,
58

3 
| 
2,

32
,0

77
12

,9
7,

51
9 

| 
18

,0
25

 
26
9 

1,
22
3]
 

2,
50
7}
 

3,
23

0}
 

5,
32
5/
 

1,
04
9 

5,
43
0 

23
,3

79
 

39
,9
40
 

1 
59
,2
20
 

72
6 

| 
1,
44
0 

3,
91
5 

. 
. 

10
,4
05
 

| 
20

,2
35

 
| 

39
,1
08
 

1 

Ba
la

nc
e 

af
te
r 

de
du

ct
io

ns
 

as
 
me
nt
io
ne
d 

दा
 
co
lu
mn
s 

Tn
co
me
-t
ax
 

2
,
3
a
n
d
 

4 

' 
@ 

(5)
 

A
m
t
a
l
a
 
R
o
a
d
w
a
y
s
 

.. 
.. 

1,
54
,8
33
 

(2
,8

7,
94

5 
2,

33
,3

73
\ 

.. 

19
48
-4
9 

19
49
-5
0 

| 
195

0-5
1| 

19
51
-5
2|
 

195
2-5

1. 
| 

19
48
-4
9|
 

19
49
-5
0|
 

19
50
-5
1 

| 
19
51
-5
2 

| 
29

52
-5

3 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

Rs
 

| 
Rs
 

Rs
 

Rs
 

Rs
 

Ju
ll
un
du
r 

O
m
n
‘
b
u
e
 

 S
er
vi
ce
 

.. 
42
,4
38
 

19
,6
93
 

67
,1
04
 

81
,7
79
 

| 
Wi
l 

55
,2
63
 

26
,0
07
 

87
,3
81
 

1,
06
,5
06
 

--
 
53
6 

Am
ri
ts
at
 
Om
n:
bu
s 

Se
rv
ic
e 

.. 
2,
96
3 

40
,8
00
 

89
,5
64
 

| 
1,
10
,4
79
 

.. 
5,
11
1 

53
,1
30
 

1,
16
,6
27
 

| 
1,
43
,8
70
 

| 
- 
46
,5
20
 

Am
ba
la
 

Ro
ad
wa
ys
 

.. 
.. 

.. 
62
,4
20
 

| 
1,
15
,6
60
 

| 
82
,6
82
 

.. 
.. 

81
,2
82
 

| 
1,
50
,6
10
 

| 
1,
07
,6
68
 

No
te
. 

Fi
gu
re
s 

of
 
pr
of
it
 

fo
r 

19
52
-5
3 

ar
e 

su
bj
ec
t 

to
 
au
di
t.
 

| 

cdxi



cdxii 

ANNEXURE X.{I 
NOTE ON THE WORKING OF LAND RECLAMATION 

AND MECHANICAL CULTIVATION SCHEME 
2. (a) Was not the high cost of establishment and maintenance Joreseen earlier 

or were any new factors introduced during the year which accounted for the high co st 
of establishment and maintenance, and which could not have been Sforeseen 

Originally staff was.sanctioned for 126 tractors transferred 10 this Depart” 
mo3nt from the Central Tractor Organisation with effect from 1st August, 1949- 
Daring 1953-51, 55 more tractors were obtained and accordingly the staff was 
sanctioned for 181 tractors. As a matter of fact the Scheme was started without 
planning as 8 Grow-More-Food measure in order to satisfy the refugee problem and 
to meet the food crisis created by the partition of the country. The reclamation 
work was originally taken up by the Central Tractor Organisation of the Govern- 
ment of India, but suddenly it was transferred to this State. Not only the facilities 
were not avaijlable but also the staff recruited and put in charge of this new enter- 
prise was inexperienced. Further, the majority of tractors received from the Central 
Tractor Organisation were unsuitable and had already been badly damaged after 
use with unmatching implements. This resulted in high cost of maintenance and 
low output. Thus the high cost of establishment and maintenance of tractors 
could not be foreseen. As the Scheme was running into a 1055 a Commuttee con- 
sisting of representatives of Accountant-General, Punjab, Finarce Derartment 
and D:vslopm:2nt Dzpartmsnt and Director of Agriculture was constituted by the 
Government to look into the financial aspect of the scheme. The Punjab Govern- 
ment is still looking into the matter of fixing responsibilities for the heavy losses. - 

(b) What exactly were the reasons for the unusually large breakdowns in the 
tractors ? 

The reasons are stated belows— 

(i) The majority of the tractors received from the Central Tractor Organi- 
sation were unsuitable for land reclamation and had already been 
badly damaged by use with unmatching implements. 

(ii) the slall employed was new and inexperienced. 
(iii) Hard sandy and sarkanda-infested lands were offered by Zamindars 

for tractor cultivation. 
(iy) There was no fully equipped workshop for repairs. 

(c) Why was the use of the tractors found uneconomical ? 
The reasons are given below:— 

(1) Doz to damaged tractors with unmatching implements cost of 
maintenance was high and cutput low. This also resulted in ruina- 
tion of tractors needing heavy repairs. Thus, though the number of 
working tractors was low, the staff continued to be employed for 
the full year. 

(2).In view of emergency, 8 large variety of tractors had to be purchased 
and this resulted in heavy investments in the purchase of spare 
parts. Again, most of the spare parts 10 match the tractors received 
from the Central Tractor Organisation were not available in the 
market and these had to be obtained from foreign countries. 

(3) Land was not available in big blocks to keep a unit of five or more trac- 
tors fully and economically employed. The machmes had to be 
worked in ones or twos in different villages, scattered over distant 
areas which made effective supervision and control extremely 
difficult. 

o 
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} (व) Being a new enterprise and due to lack of experience, in the reclamation 
) and mechanical cultivation of (१6 supervisory authonties, the high 

cost of establishment and mainten:.ce of tractors could not 0८ 
foreseen. 

(5) The land offered for cultivation had to be cultivated in a limited time 
when there was enough moisture in the soil. The establishment 
had to be engaged for full ycar, whereas the number of working 
days were few. Further, the tractors which were meant for under- 
taking tractor cultivation on private lands had to do a 101 of walk- 
ing. The plots offered werc uneconomical and a great deal- -of 
P.O.L. used to be consumed 1n the tractors going atout frcm one 
place to another. Mostly hard, sandy and sarkanda-infested lands 
were offered for cultivation. 1n the sandy and muddy lands, (116 
slippage and sticking of tractors was abnormally high and many a 
time a second tractor had to be used to pull out a tractor. This 
type of work was given up after the 31st March, 1952. द 

(6) Some heavy machinery such 85 Harvester combines were transferied 
by the Central Tiactor Organisation to this State which were of 
no use to this Department. 

(7) There was no fully-equipped workshop and sometimes the tractors had 
to be sent to Delhi for repairs. 

(d) Financial results of the Scheme during 1951-52, 1952-53 are given below: — 
> 

Year, Losses. > 

Rs. 
1951-52 11,18,238 

1952-53 10,47,268 (Unaudited 
figures). 

3. Information regarding the area reclaimed, which were subsequently 
cultivated under the direct management of this Department, is given in the state- 
ment attached. 

In addition to the areas reclaimed as shown in the statement the figures of 
(i) area which was reclaimed only, and (ii) mechanically cultivated, year-wise, were 
85 under :— . 

Area mechanj- 
Area reclaimed| cally cultivated 

Year (Acres) in different 
operations 
(Acres) 

(Agricultural Year from July to June) . 

- 1949-50 .. 10,840 71,060 
. 1950-51 R , 8,160 91,050 

1951-52 . 4,440 76,230 

Total 23%,440 2,44,340 
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] 4. As a result of the findings of the Enquiry Cemmittee, दि Catinet Svb- 

Committee in its meeting held on 7th August, 1952, decided that 116 Schemre stculd 

be restricted to the follow-up cultivation of the four nucleus seed farms only, erd 

that these farms should be used for the multiplication of improved seeds for supply- 

.ng to the cultivators of this State. These farms are situated as under :— 

Name of Farm 
Area 
(Acres) 

1. Nagla (District Karnal) . . . 2,500 

2. Talwandi Butian (District Jullundur) . 2,600 

" 3., Jokhopur (District Jullundur) . 2,600 

4. Mallanwala (District Ferozepur) . 2,223 

Total ... 9,923 

The Government has already decided that areas of Nagla and Mallanwala 

Farms should be surrendered to the Rehabilitation Departmrent after पद 1854 

It is, however, still under consideration whether or not this Scheme should be con-. 

tinued in any form or shape. 



Information required in para 3 in the Questionnaire made ty Public 
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Accounts Committee is given below: 
¢ 

. 

Year Area Cost of |Reclama- Area Cultivation|Cultivation 
reclaimed |reclamation| mation [cultivated |charges charges 

charges per| and sown per acre ' 
acre 

Acres Rs Rs i A~c—res_ Rs Rs . 

1948-49 6,459 | 3,55,245 55 No cultivation work was done on 
farms hence cultivatfon charges 

, per 8016 cannot be given- 

1949-50 2,523 | 1,38,765 55 8,995 | 3,07,312 - 341 

1950-51 3,173 | 1,96,726 62 10,873 | 16,03,270 147-4 

1951-52 2,436] 1,51,032 62 7,631 12,50,360 163..8 

1952-53 84 8,208 98 8,516 | 14,98,094 175-9 
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ANNEXURE XXII Explanatory Note on the points relating to Food and Cifi—“—-l Supplies 
Department 
on Provincial Schemes of State Trading, of the Audit Report. 

Grant No. 37. Capital Outlay 
Pages 382—84 and 28 

Sub-head/Paragraphs. Notes at pages 381—84 and paragraph 47(a) of the Audit Report. 

हा 
Observations made by the No. Committee Reply furnished by the Department 

1 |The Committee would like to know what steps have been taken by the Department (0 verify the balances actually in stock and reconcile them with the accounts and if arrangements for physical verification have been made, at what intervals are such verifica- tions made ? Unlesg arrange- ments are made to effect a recon- ciliation between the ground ं 
book balances there would be no means of detecting shortages and .|losses then and there and taking appropriate measures to ejther write them off or have them 
investigated. 

It has been mentioned in para 2 of the Audit Notes at page 382 that the department ordered an arbitrary reduction in the value of the closing balance 85 on 315 March, 1951, by a lump sum figure of 10 lakhs. On what basis was this fixed ? Have the short- ages against which the lump sum reduction of 10 lakhs was made, been  ascertained and 
investigated ? 

What adjustments, if any, have been made in the accounts for 1951-52 and 1952-53 for possible 
shortages ? 

Adequate machinery has since been provided for the Physical verification of stocks at regular intervals. The verifi- cation is conducted by Food Supply Officer/Assistant Food Controller twice a year while the District Food Controller also verifies 10 per cent of the godowns 81 each Centre in his Circle in each financial year. Moreover in the last month of the financial year the physical verification of stocks 15 arranged by Headquarters office by deputing officialg of one district to verify stocks in another, The results of these verifications are duly investigated and brought to account. Certain details regarding procedure of accounting have not yet been finally approved by the Accountant- General/Finance Depart- ment and correspondence 15 going on with them, 
The reduction of Rs, 10 Iakhs in the value of closing balances was proposedby A.G., Punjab, and accepted by the Department. This reduction was based on an impression gathered by the Resident Senior Auditor (a representative of the Accountant- General, Punjab) after visiting certain circle offices, that some old shortages had not been adjusted  in the centre accounts. The individual cases of shortages actually noticed have teen investigated and necessary action taken as warranted by the facts and merits of each case. 

No ad hoc adjustments 
shortages have been made 
accounts for 1951-52 
as all the shortages had since then been duly accounted for and the book balance represented the true state of गए. 

णि 
in 

and 

possible 
the 

1952-53, 
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Serial Observations made by the Reply furnished by the Department 
No. Committee 

3 |Have the limits of normal /The limits of normal shortages proposed 
shortages been approved by the | by the department have not been approved 
competent authority and, if so, | by the Finance Department who have 
how do the actual shortages | instead advised that each case should be 
noticed in 1950-51 and subse- | examined on its own merits. No 
quent years compare with the | limits of normal shortage, 
limits fixed by Government ? therefore, exist at present and the 

question of comparing the actual 
shortages noticed in 1950-51 and 
subsequent years with such limits 
does not arise.  OQOverall results of 
storage and transit have, however, 
been as follows :— 

Year Storage Transit 

Per cent Per cent 
excess shortage 

1950-51 0-005 0-575 
1951-52 009 007 
1952-53 0156 005 

4 है has been mentioned in ‘A fairly large number of unlinked items 
paragraph 4 at page 383 that 
क and despatches of food- 
grains valued at Rs, 227:80 lakhs 
have not been properly accounted 
for. Have these now  been 
accounted for properly and what 
discrepancies or shortages have 
been noticed in the course of such 
accounting? 

pertaining to the scheme have since been 
linked. The latest position in respect 
of the unlinked receipts and despatches 
pertaining to 1950-51 Scheme is as 
under:— 

RECEIPTS 

Quantity Value 

Mds. Rs. 
Rice 22,380 4,06,606 

Wheat 216,943 29,98,785 

Barley 819 - 7,380 

Gram 8,509 81,988 

Yowar 197 - 1,627 
Maize 2,127 18,102 

Total 250,975 35,14,488 
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Serial | Observations made by the. . . Reply furnished by the Department No. Committee o 

गए एप पा DESPATCHES - 

' Quar:tity Value IR N - e e e " "Mds. Rs 
Rice 15,931 3,06,406 

Wheat 234,303 32,38,751 
| Barley 1,590 14,327 

Gram 9,608 92,577 

Jowar . 1 8 
हि Maize 1,787 15,208 

Paddy 204 2,272 

Total 263,424 36,69,549 

13
 

/It is mentioned .in” " the 
Report at page 28 that the 
profit of a little over 27 lakhs 
made in 1950-51, was due to the 

" . |disposal of previous years stocks 
" " |which had-been-taken over at: 

. ०05 price in 1950-51 at higher 
price. Does this mean that tak- 
ing the purchases of foodgrains 
during the year and their sale there 
would have been a loss of about 2 
lacs ? The Committee would 
like to have a clear exposition of 
the position. 

-‘"—M&m&, 

This work could not be brought more up to date due to the fact that these 
transactions pertain to a scheme which 
came to a close about 3 years back and 
the relevant record is not forthcoming 
speedily enough. The value of the net quantity unlinked, however, amounts to only Rs. 1,55,061. Efforts are being' made 
to finalise this work 85 soon 85 possible. 

The quantity linked in the meanwhile hag 
been accounted for properly and shor- 
tages wherever noticed have been inves- tigated and necessary . action taken by 
the competent authority. 

Audit 

-cost price. Since, however, the 

closing  balances of stocks, pertaining to 1947-48 (post-partition) 
1948-49 and 1949-50 Schemes as they stood on 31st March, 1950, were brought 
over to 1950-51 as opening balance, 
As the cost price of -these stocks was 
-much below the market rate on 3]st 
March, 1950, these were evaluated at the 

market 
rates generally prevalent during 1950-51 
were higher as compared to previous 
years the Government could not possibly 
issue the old  stocks  brought 

>‘ over at price below the market rates, 
particularly when the distinction bet- 
ween the old and the new stocks no 

| longer existed, so far as the issue price 
was concerned. 

| 

I
‘
I
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Serial Observations made by the 
Committee 

. - 

‘ Reply furnished by the Department 

Tt is said that the pay of certain 
न and establishment em- 
ployed on the Scheme and charged 

to the major head * 25—General 
Administration * has not been 
debited to theaccount andif 1t 
had been done there would have 
been a loss of about Rs. 17 lakhs. 
What are the reasons for not ल् 
ing into account this expenditure 
in fixing price on a ‘no profit, no 
[055 basis™. 

The old ' stocks were, therefore, issued 

at the rates worked out for the new pur- 

chases of 1950-51. This naturally re- 

sulted in some profit. The hy- 

pothetical statement that if the previous 

year’s stocks had not been disposed of 

at higher rates there would have teen a 

loss of about 2 lakhs is not correct. If 

it had’ been decided to sell old stocks 

at fheir cost price, the issue rate of the 

new stocks would have been fixed 

slightly higher as its actual cost was - 

higher) so as to preclude the possibility 

of any loss. In this connection it may 

be pointed out that the Provincial Re- 

serve Schemeis run on a ‘“no profit, 

no loss basis > and the issue rates were 

reviewed from time to time. While 

making the aforesaid hypothetical state- 

ment, this principle seems to have been 

1gnored. 

According to the original allccation of 

cost of establichment to the Provircial 

Reserve Food Scheme it was ‘cersicercd 

sufficient to charge tke entire (८५1 tccked 

under °85-A—etc., Provincial = Resene 

Food Scheme’ which included a rart 

of the cost of establistment tccked 

under ¢ 25—General Administraticn > as 

well. This position had in the rast teen 
duly accepted by the Audit Derartment, 

Cost debited to the scheme.on account of 

establishment was in accordance with the 

apportionment already approved. Un- 

less the apportionment was modified 

higher or additional cost could not be 

.debited to the scheme. Recently, how- 

ever, it was suggested by that Depart- 

ment that the cost of the establishment 

working wholly or partly for the P.R. 
Food Scheme should be debited to the 

| Scheme in proportion to the work done 
by them on food side and from 1953-54 
it is proposed to debit the entire cost 
to the Scheme. It may, however, te 
stated here that the Government of 
India is very much averse 10 the decision 
of the State Government as it has 
inevitably resulted in an inerease in 
the incidental charges included in the 
issue rates of different commodities. 
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ब्मध  ठप्स््प्स् व पा यण 
Observations made by the | Reply furnished by the Department No. Committee 

Incidentally it may be stated here that even if the,entire cost of staff for the under report had been debited to the Scheme, it would have still revealed ‘ a profit of Rs.2 lakhs (round), 15 the scheme 8150 charged with| The interest was duly charged on the capi- interest on the capital  invested| tal invested on the Food Scheme during and if the charge is made, at what| 1950-51. It was calculated at 2 rate is interest charged? If no per annum on Rs. 5 crores borrowed from charge has been made what Government of India and at 3 per cent the interest charges amount to in pér annum on the balance amount made 1950-51 and the subsequent years? avaijlable by the State Government out of its own balances. The total amount for the year 1950-51 worked out Rs.  27,13,565. 8 |There have been fluctuations in| The fluctuations in prices of different prices since 1950-51. How have foodgrains did not have any appreciable these fluctuations affected the re-| effect on the results of the Food Scheme sults of the Scheme jn 1951-52 and| 85 the issue rates wer 1952-53? The Committee would like to have a clear note showing the expenditure incurred on the operation of the Scheme (including the cost of establishment and aj] other charges properly debitable 

¢ fixed in conformity with the principle of « 
keeping in view the quantities actually purchased, expenditure incurred thereon as per actuals available at the time of review. There has been Price control on all foodgrains and major grains handled 

no profit 00 10557, 

to the Scheme, 85 well 85 interest charges on the capital locked in the Scheme), the receipts re- alised, the profit and loss accruing from the Scheme during 1950-51, 1951-52 and 1952-53. 

by the Provincial Reserve were prcecured at fixed prices under monopoly and for these grains there were no fluctuations in the market. In fact there were no market prices for these major grains. The profits as revealed by the Scheme in different years  have been due to the periodical changes in the average purchase cost which formed a'basis for घाट fixation of issue rates and the anxiety of the Department to save Government from any loss which took the shape of including an almost imperceptible safety margin. The expenditure and realisation position in respect of 1950-51, 1951-52 and 1952-53 Schemes after including  all charges properly debitable to it and the cost of opening balance has been as under:— 

केक Expenditure | Receipts Profit 
/ 

Rs. Rs. Rs. 1950-51 24,03,06,774 24,30,19,027 27,12,253 1951-52 20,83,02,391 20,98,09,670 15,07,279 1952-53 18,45,27,302 18,61,57,301 
16,29—\\__‘-—___,999 
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Appropriation Aceounts, 1948-49 and the Audit Report, 1950 

Serial No. 3, page 11 para 14 and page 225 para है 
Loss of foodgrains Rs. 3,552. 

In the middle of 1947 barley was urgently needed at Gurgaon and to meet this requirement District Food Controller, Amritsar, was asked to despatch 1,000 bags of imported barley to Gurgaon out of the stocks available with him. The consignment was accordingly despatched under R.R. No 404901, dated 26th 
September 1947. 

2. While the normal practice in this Department 15 to book consignments at railway risk, this consignment was booked by the District Food Controller, Amritsar, at owner’s risk due to the following reasons :— 

(a) The District Food Controller had placed the stocks at the railway station where they remained for a long time due to non-supply of wagons by the Railway Departmment on account of the extraordi- nary rush on railways, immediately following the partition. During the period the stocks remz:ned on the railway station plat- form, they became wet due to heavy rains and had to be dried and refilled into the bags. 

(b) The railway authorities did not agree to book the consignment at railway risk on the ground that the stocks were not contained in new bags. It was not possible to replace the rain-affected bags with new bags as no gunnies were available with the District Food Controller, Amritsar, nor were they available in the market at Amritsar due to the disturbed conditions prevailing at that time, 

Appropriation Accounts 1948—50 and the Audit Report, 1951 

Serial No. 3, Para 4, page 371 and para 14 (xv), page (19), Loss on account of damage to Government Foodgrains due to heavy rains and floods Rs. 4,72,305. 

Stocks of the book value of Rs. 7,30,979-13-6 were damaged in the Provincial Reserve godowns at various P.R. Centres in the State during the year under report. These stocks were ultimately disposed of through public auction/private negotiations at reduced rates, thereby resulting in a net 1055 of Rs. 4,73,873 against the original estimate of Rs. 4,72,305. The stocks in question were not disposed of godown- wise, but the entire quantity damaged at a particular P.R. centre was collected and subsequently disposed of through public auction or private negotiations, keeping in view the best interests of the Government, 

Serial No. 150, page 363, paragraph 1(4)(6). 
Saving in respect of standard cloth scheme., 

The saving is mainly due to an unanticipated amount of Rs. 4,28,111 received from the Government of India out of 105 Equalisation Fund. The claim out of this fund was to be made jointly with West Punjab Government to Government of India, and for this purpose this department repeatedly requested the West Punjab Govern- ment to supply their figures of losses under Standard Cloth Scheme. Ultimately West Punjab Government refused to participate in this claim and Government of India decided to pay our share of 40 7 amounting to Rs. 4,28,111 out of the Equali. sation Fund. Hence the large saving under the head could not be foreseen,
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Serial No. 150, page 364, paragraph IT A. (3) (b) . 
* Suspense (Personal -Deposits) (b) Debits ™. 

Wrong debits amounting to Rs. 29, 76,234 which related to the year 1948-49 
were withdrawn by the Government of India in March 1950 Final Accounts, there- 
by reducing th= total expznditure-by that amotint. As until late in March, 1950, 
this dzpartm:nt was not very 90080 about the withdrawal of this debit, ,the requi- 
site provision on this account could not be made. ° 

Towards the close of the calendar year 1949 the Ways and Means position of 
th: Puajab Govarnment bzcamz extremely "critical and a very great difficulty was 
expzrieacsd by Finance D:partmant in arranging funds for the proper financing 
of thz P.R. Food Schem:. The additional ‘funds to the extent of Rs. 323 lacs 
rejuired by this D:partm:nt ware made available in paltry instalments of Rs. 10 lacs 
or soxWwith पिंड result that the District Food Controllers had to conduct procurement 
op:zrations.with very mzagre balances. This reacted unfavourably on the purchases 
with- एड result that the procuremsnt of country foodgrains fell short of the estimated 
targat figure, thefeby contributing to a saving of about Rs. 29 lacs. 

.. Serial No. 150, page 365, paragraph IT A4 (वो . 
* Provincial Reserve Food Scheme™ * Repayment of Advances ™. 

The reasons for the excess receipts were 85 under:— 

उन Larger realisations due to the increased issue of stocks in ryral areas to 
the extent of Rs. 46,68,400. The larger issues were unexpected due to local condi- 
tions prevailing in rural areas. 

(ii) Excess recoveries made from other Governments, etc., amounting to 
Rs. 10,73,730. Provision for these recoveries was made at the usual expoit rate, 
while actual recoveries were made at a rate including estimated incidental charges 
in respzct of imported wheat to be received from the Government of India या 
exching: for 8530 wheat exported to the other administrations, 85 8 result-of 
decision arrived at a later stags. The amount was eventually refunded during 
1950-51. 

(iii) - Write back.of erroneous debits amounting to Rs. 40,18,700. Since the 
pasitionyin respzct of supplies of imported foodgrains made by-the Government of 
Irdia.and debits raised there against became clear after discussion with the Central 
Governmesnt at a personal level towards the close of the year, the withdrawal of 
debits could -not be anticipated and hence remained unprovided for. 

-{(iv) Recoveries made from Kurukshetra Camp to the tune of Rs. 50,66,252. 
The outstandings against the Kurukshetra Camp had been evading successful 
settlement for a pretty long time_and till the last moment this department was 1103 
sanguine about their timely adjustment. It was'as 8 result of the strenuous efforts 
of the departmeit that necessary credit was got adjusted in March 1950 Final 
Accounts, In the circumstances provision for this could not be made in tme, 
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ANNEXURE XX 

Copy of a 0.0. No.6103-B-53/6607, dated the 13th August, 1953 from Shri 

Badri Nath Chopra, Deputy Secretary, Finance Department, to Dr. Kuldip Chand 
Bedi, Secretary, Punjab Legislative Assembly. . 

I spoke to you today on the telephone in regard to the procedure which we 

should follow in dealing with the reports of the Public Accounts Committee. It 
is proposed that we should take action on the reports of the Public Accounts 
Committee on the following lines:— 

(i) Copies of the reports of the Public Accounts Committee should be 
forwarded by the Secretary, Public Accounts Committee to the 
Secretary to Government, Punjab, Finance Department and not 
directly to the Administrative Secretaries; 

(ii) Further action on the reports of the Public Accounts Committee should 
be initiated by the Finance Department and the Heads of Depart 
ments asked to consider the recommendations of the Public Accounts 
Comnmittee; a copy of the letter being endorsed to the Administrative 
Secretaries simultaneously. General recommendations will be 
dealt with in the Finance Department Branches and orders issued 
by them; 

(ili) Heads of Departments should obtain orders from Government in फिट 
Administrative Department who will consult the Finance Depart- 
ment, where necessary and then issue orders on the tasis of the 
decision taken to Secretary, Public Accounts Committee, the 
Accountant-General, Punjab and Secretary to Govercment, 
Pupjab, Finance Department; 

(iv) Secretary, Public Accounts Committee will prepare a statement 
showing action taken on the reportof the Public Accounts Com- 
mittee and lay it before the Public Accounts Comriiter. 
Further comments of the Public Accounts Commuttee, if  any, 
will be communicated to the Finance Deparimem for furthe: 
action. 

Any comments which the Accountant-General has to make on the action 
taken will be communicated to the Secretary, Public Acccunts 
Committee, for consideration of the Public Accounts Ccmmirtee, 
a copy veing sumultaneously endorsed to the Finance Department, 
for their information. 

I shall be grateful if you kindly confirm whether this procedure is suitable 
from the point of view of the Public Accounts Commuttee.
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"ANNEXURE . XXIV 

-A-nofegiving information rezarding saviags'ia pay-of establishment —Government दि 
- Arts Colleges and Adalt and Sovial £dacation:Schemes- शाशाडिफाठते imthe Secretary, 
Pcnjab Legislative Assembly Secretariat’s letter No. 3064/C8/PAC-M(50-51)53/4383, 
dated the 20th Augast, 1953, in coamection with tae Appropriation Accouxts for the 
year: 1950-51 and the. Audit Repo. t, 1952, ¢ 37 —Educat.on,”. 

* 1. B-2—Government Arts: College—Pay of Establishment. The saving of 
Rs. 10,854 against the provision of Rs.6,21,580 under this sub-head occurred mainly 

_ due to the followng factors:— ' 
Rs. 

(&) Undrawn arredr claims ः .. 3,400 

(b) Unfilled vacancies | .. 3,000 

(c) OVerestimation - = . .o 2,000 

The saving of Rs. 3,000 dus to unfilled vacancies was on account of the 
factt that. the: posts of Lecturers- mentioned below remained vacant and could not 

२ befilled-as anticipated. . - 

In Government College, Hissar, the post of Lecturer in Economics remained 
vacant throughout the year as in the beginning of the academic session'no student 

- offered (0. take-up this.subject and when later some students took up this subject 
and-it-wasi decided. to-fill this post, no first. rate candidate was available. The post was 

- offeredito several candidates who refused to accept the same.on one plea or the 
othier: - Ultimately the post was accepted by one Shri, K.L. Gupta who joined the 
institution as late as 7th June, 1951.- i - 

Similarly two- posts: of Lecturers in Physics.and Chemistry in Government 
College, Rohtak, remained vacant- during the year. The selection of candidates 
took a good . deal. of. time as first rate candidates were not willing to accept the 
initial salary:.of the grade, viz., 150. The two candidates who were finally selected 
joined their posts after. the, close. of the year., . : 

7 

2. The saving under the head E—Generil—R—2) Adult and Social Education 
Scheme; Pay .of Establishment amounting. to Rs 10,450 was also due to certain posts 
of volunteers. and teachers having remained vacarit for a majot part of the year. 
Thei particulars. of centres and-the period for which- the posts remained vacant 210 

. given below:— , T 
है 

District - . |, Nameof Centre - | Period 

Ferozepore .. | Jalalabad West .. | 2nd February, 1951 to 31st March, 
- 1951. 

Ludhianpa .. | Jamalpur .. | 2nd August, 1950 to 23rd February 
1951. 

' . .\< 

Karnal .. | Taroari Fort .. | 19th 95December, 1950 to 28th Februar | 
1951. 
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- District | Name of Centre Period 

Kangra Kand Bari . !/ 206 October, 1950 to 7th October, 

) 1950 and J13th November, 1950, 

to 18th November, 1950. 

Kangra . ! Katrain 12th January, 1951 '‘to 26th January, 

’ 4951, . 

Kangra Rait 27th January, 1951 to 12th April, 

1951. 

Ferozepore Bagha Purana gth November, 1950 to 30th Novem- 

ber, 1950. - 

Amritsar Jagdev Kalan 14th September, 1950 -to  12th 

October, 1950. 

Amritsar Nagoke 1st June, 1950 10 31st - July, 1650 

and 130 November 1950, to 23rd 

January, 1951. 

Amritsar .. | Sur Singh 26th April, 1950 to 20th August, 1950 
and sth September 1950, to 2ist 

R L October, 1950. = _ ___ 

Gurdaspur .. Kahnuwan 11th December, 1950 to 31st De- 
cember______________________________, 1950. 

- “The posts could not 06 filled due to the following-reasons — 

() Closure of cex:ta‘in*ccn:rcs towards-the close of the-year. - 

-(if) Non-availability of suitable women volunteers. 

substitutes. 
i (पं) Resignations without-notice and- delay in the appointment ‘of the 

(iv) Leave without p 

(V) Delay in the submission of resignations of certain volunteers by the 

ing any substitute. 
ay sanctioned to certain volunteers without appoint- 

siibordinate offices and time required for the acceptance of the same 

and appointment of their substitutes of jomning of newly-appointed 

candidates. 

3. Government Special and Model Schools. 

The information required by the Committee is given below :— 

(8) Government Junior Model School, Jullundur— 

Expenditure in 1952-53 

Irceme in 1652-53
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\ 
Expenditure in 1951-52 . 22,590 

Income in 1951-52 i 16,282 
Expenditure in 1950-51 22,820 

Income in 1950-51 13,533 

(b) Government Special School for Children at Nangal— 

हर ' Rs. 

Expenditure 10 1952-53 1,312 

Incomein 1952-53 - . 1,602 

4. Scholarships for Europeans. 

The required informtion is given beow:— . 

-Serial ; Kinds of Scholarships No. of Value of scholarships 
.No/I . . scholar- - ' . 

* : ships 

- bt l 1 

* 1 |‘Primary School scholarship .. 10 | Rs. 10 per mensem each. 

" 2 | Middle School sc‘hola_rship . o 10 | Rs. 12 per mensem each. 

3 | High School scholarship .. | . . 5 | 2 scholarships of ‘the value of 
] Rs 40 per mensem each and 

, A -{ 3 of the value -of Rs. 20 
- per mensem each. 

4 , Stipends at- the St. -Bede’s | . 10 . College, Simla. . Rs. 60 p:r mensem ‘each. 
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- ANNEXURE XXV 
Statemeat siowing the particulars of the meetings of the Public Accounts 

Comnittee, attendance of members, subjects discussed etc, 

No. of 
Meombers 
attending 

the meeting 

§ 

Business transacted 

2 3 4 

)
 

g
 

10 

11 

23rd May, 1953 .. 

16th June, 1953 .. 

17th June, 1953 .. 

6th July, 1953 

7th July, 1953 

21st July, 1953 

22nd July, 1953 - 

23rd July, 1953 .. 

31st July, 1953 

15 August, 1953 ., 

17th August, 1953, , 

Talk by the A.G., Punjab, on the functions 
and scope of the Committee and उन 
cussion of the Rules of Procedure and 
Conduct of Business in the Punjab Le %is- 
lative Assembly relating to  Public 
Accounts Committee 

Selection of points for examination from 
the Audit Report, 1953 

Framing of questionnmaire . regarding 
grants 7, 8 8069 after scrutiny of ~ items 
relating to Excesses and Surrenders 

Scrutiny of Grants 1, 2, 3,4,5, 6 and 
10 and framing of questionnaire in 
respect of Grants 1, 2 and 4 only 

Scrutiny of Grants Nos. 11—17 and framing 
of questionnaire in their respect except 
Grant No. 12 in regard to which 
no information was required 

An on-the-spot  study of Bhakra Dam site 
before taking up the scrutiny of accounts 
in respect of Bhakra-Nangal Project 

Discussion on matters relating to Bhakra 
Dam construction and an  on-the-spot 
study of the Nangal Dam 

Scrutiny of Appropriation ~Accounts and 
framing of questionnaire regargding 
Bhakra-Nangal Project 

Discussion regarding addition In the Punjab 
L.egislative Assembly Rules so that a 
day is automatically secursd for dis- 
cussion of Public Accounts Committee 
report with a provision for the Chairman 
to move for its adoption by the House 

Scrutiny of items of excesses and surrenders 
of Grants Nos. 18, 19, 20, 21, 22, 23, 25, 
29, 32, 33, 35, 37 and 39 with ths 
portion of Audit Report and drawing up 
ohf questionnaire in respect of each of 
them 

Scrutiny of material supplied by— 

(1) Director of Public Instruction; 

) Exdcise and Taxation Commissioner ; 
an f 

(3) Inspector-General of Prisons, 



\ No.of व , 1 
Serial Date-of-the-meeting | members - - - -“Businéss transacted- 
No attending « «7 

the meeting - 

1 2 ~'|‘ T3 * 4 कक 
12 18th August, 1953. - 6 Scrutiny of material of the Government _ 

"7 T ; oo “Central "Workshops, Amritsar, supplied 
I __ .__._ लि . by the Trrigation Department . 

13 28th December, 1953, 4 -| Scrutiny of material furnished by— 
- ‘ : -4 -{ (1) the Revenue Department था. support R ' of Grant No. 4—Forests 

j KR - . (2) the Transport Department - 
14 7th January, 1954 .. o - Scrutiny of material furnished by — 

थे नर पे * - ’ दर (1) छाल्टपांटाछि Departmient - - 
' (?) Stationery and Printing 

i3t ही BEh January: 1954 .. S Il Scrutiny of matérial furnished-in respect of — 

’ ' )} ) (1) _Grant No. 39—Loans and Advances 
Bearing Interest 

‘ b - T : (2) ~Grant No. 35—C‘~apital_"'0ufla\y on . S . - Schemes of Agricultural Improvement 
N - - . and Research ' 

R To— 2 : L (3) * Grant No. 14—Pélice: -- 
1 S § - - (4) _Grant No. 17-—Medical and Fublic 

- PR Health Department 

( ) L S (5) * Grow-More-Food*Scheme ' 

- t (6) Finance!Department 

R . i1 - (7) * Civil Suplies Departmreit - 

§ (8) . Grant No. 15—Scientific and Misce] - 
, laneous Departments 

! * ' ! (9) Grant No. 21—Industries 

ही . . (10) _Grant No. 22—Industrial Capital ही ः ' S . Expenditure (continued) 

16" | 9th Janary, 1954.. ; 6 “ | Resumption of scrutiny of material of 
' 7' v ’ : " Grant No.22— Industrial Capital Expenditure 

- i - Scrutiny of material furnished in support of— 
R .| (1) Grant No.:33—Miscellaneous _ \ 

- कि " (2) Grant No. 37—Capital Outlay on Provin- 
- - . cial Schemes:of State Trading 

! लक , + नि (3) Grant No. 7—Irrigation (Works) 

. (4) Grant No. 8—Charges on Irrigation 
AP , Establishment . 

17 | 16th January, 1954, 5 Visual Inspection and an on-the-spot 'study 
L ' i AR of the Government Central Workshops, 

. - - ‘ Amritsar and .Stores 

18 16th January, 1954 3 Oral examination of the Superintendent, 
. Government Cen/tral Workshops, Amritsar (I { v 

नि पी T ARMLTIL साना गला था बज o - - 
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Serial Date of the meeting 
No. of 

' Members 
attending 

the meeting 

Busines¢ transacted. 

I 2 3 है 
4 

19 / 1st February,. 1954 

21 

.‘ 
i 

2nd February, 1954 

24th February, 1954 

4 Oral Examination of— 

Grant No. 4—Forests 

1. Financial Commissioner (Revenue), 
Punjab 

2. Chief Conservator of Forests 

Grant No.35—Capital Outlay on Schemes of 
Agricultural Improvement and Research 

3. Development Commissioner, Punjab 

4. Deputy Secretary, Development 

Department 

5. Director of Agriculture 

6. Deputy  Director of  Agriculture 

(Tractor: Cultivation). 

Oral examination of— 

Grant Ne 32—Stctionery crd Frivifig 

1. Secretary to Government, Punjab 

Home Department 

2. Under-Secretary, Lebeur and Printirg 

3. Controller, Printing and Stationery 

Punjab . 

4. Dcputy Controller, 
Stationery, Punjeb 

Printing and 

Gramt No. 21 —Industries. Grant Ne. 22— 

Industrial Capltal Experditure 

5. Director of Industrics 

6. Technical Officer, Rebabilitatio.n 

Oral examination of— 0T 

Grant No. \—Land Revlmue 

1. Deputy Secretary (Revenue\ 

2. Director of Consolidation of H.‘oldings 

Grant No. 2—State Excise 

3. Excise and Taxation Commi sioner 

Grant No. 18—Agriculture 

4. Deputy Secretary, Development 

Grant No: 31 Capital Outlay on Scheme« 

of Government Trading 

5. P.A. to Director of Agriculture 



cdxxx 

Serial | 
No. ; Dste of the moeting - 

No. of 
Members 
attending 

the maeting 

3 transacted 

| 
1 | 2 3 नकद यणण - 

22 

23 

24. 

| 25th निधि, 1954 

. 
e
 

26th February, 1954 

27th February, 1954 

4 Oral Examination of— 
Grants Nos. 18 and 31—Agriculture 

1. Deputy ‘Secretary. Development 

2. Assistant Director of Agriculture 

Grant No, 23— Peterinary 

3. Director of Animal Husbandry 

Grant No. 14—Police, 

4. Inspector-General of Police 

5. Director, Food and Civil Supplies 

Grau.r No. ”—HeMeadlll(ha’ and Public 

6. Secretary to Government 
Health and Local Government 
ments 

7. Deputy Director of Health Services 

Depart- 

Oral Examination of— 

Grant No. 37—Capital Outlay on Schemes of Government Trading 

1. Director, Food and Civil Supplies 

Grant No. \6—Education and Grant No, 33— 
Miscellaneous 

2. Deputy Director, Public TInstruc- tion 
Grant No. 33—Min¢llaucaus'—(contd) 3. Director of Industries 

4. Under-Sécretary, Relief and Reha- 
bilitation Dzpartment 

5. Assistant Secretary, Relief and Rehabilitation Department, 
Resumption of Oral Examination of— 

Grant No. 33—Miscellaneous 

1. Assistant Secretary, Relief and Rehabili- tation Department. 

Granr No. 29-—F‘amln¢ 

2. Pinaacial Commissioner (Revenue) 
Grant No. 11—General Administration and Grow-More-Food Schemes 

3. Deputy Development Comiscioner 

Grant No. 13—Jails and Convice  Settle- 
ment 

4. 1. G. Peisons 

दि 
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. Date of the meeting 

No. of 
Members 
attending 

the meeting 

Business transacted 

2 ~ 3 4 

26 

21 

28 

28th February, 1954 

9th March, 1954 .. 

10th March, 1954 .. 

11th March, 1954 .. 

| 12th March, 1954 . 

24th March, 1954.. 

5 

8 

Drafting of programmefor oral examuna- 

uion of Heads of Departments 

Oral examination of— 

Grant No. 23—Cvil Works. Grant'No. 27— 

Cwil Works (Capital) (continued) . 

1. Chief Secretary to Government, 

Punjab 
2. Chief Engineer, "Canital 

P.W.D.. B,ard R Branch 
3. Fmancial Adwiser-and - Chief ~Accounts _ 

Officer, Chandigarh Capital Project 

Ex iOfficio 
B. and R. 

Project, and 

4 Superintending Engineer and 

Deputy Secretary, P. \W. D, 

Branch 
5. Administrator, Capital Project 

Resumption of oral exrmination of— 

Grant No. 21—Cmil Works (Capitol, , 

1. Secretary to Government, Punjab, 

P.W.D., B.and R. Branch. 

Grant No. 33—Services. Grant No. 37— 
‘Transpor! 

1. Serretary to Goyvernment,  Punjab, 

Transport Department | 
2, Provincial Transport Controller 

Grants Nos. 7, 8 and 9-—Irrigation 

Secretary— 
I. Running Canals; - 
2. Bhakra Carals * 
3. Project Admmistrator; and 

4. Superintendent, Government, 

Workshops, Amritsar 

Central 

Oral Fxamination of— P 

Regarding :nformation asked for in the 

Proceedings of 8th January 1954 

1. Secretary, Finance Department 

2. Secretary, Health and Local 

Departments . 

3. Deputy Director, Public Instruction 

Govt. 

Grants Nos. 25 and 28—Flects1city 

P.W.D.. Electricity 4. Chief Engineer, 
Branch 

Consideration and drafting of the Report 07 

पेट Appropriation _Accounts for the year 

1950-51 and Audit Report, 1952 

ditto 

N 

Ditto 

Note. The number of members attending the meeting 15 given according to the members 
present at the commencemrent of each sitting.
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ANNEXURE XXVI 

Summary of the ob’servatlons/r’ecommeniatlons made in the 2nd Report of the Publ'c 
Accounts Committee on the Appropriation Accounts for the year 1950-51 and 

Audit Report 1952 ] 
पी 

Date of the 
meeting,’ 

Pa‘ra 

of the 
Re-’ 
port. 

Depart.ment 
concerned. 

[ 

- Observations/Recommendations. 

\ 

13 

14 

17 

All Depart-. 
ments 

Ditto 

Ditto .. 

Introduction 

The submission of material for consider- 
ation by the Committee should 
be given the utmost importance and 
personally attended to by the 
Secretaries and Heads of Depart- 
ments. 

Financial Results of year 1950-51. The 
excesses over grants may be regularis- 
ed as required in Articles 205 (1) (b) 
of the Constitution. 

The Departments are advised to 
evolve a better procedure of estimat- 
ing and control, and ensure that 
expenditure is incurred within the 
limit of the sanctioned Grant. Any 
excesses in future will be viewed 
very seriously 

General laxity in Budgeting and control 
over expenditure. There has been 
a deplorable laxity of control over 
budgeting and/or control on actual 
expenditure. The Departments seem 
to be unmindful of the necessity 
of observing close control over their 
financial affairs. Some of the 
officers and Departments  appear 
to be ignorant of the fundamental 
principles of parliamentary control 
correct budgeting and accounting 
There is absolutely no co-o-dination 
between the Departments responsible 
for controlling expenditure and those 
executing works, acquiring land, etc., 
on their behalf. The Departments 

- 
/
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Serial 
No. 

Date of the 
meeting. 

Depa-tment 
concerned. 

AT R T R पक, IM 

-3 Observations/Recommendations ", " 
1 

3
 

- 

4— 

concld 

19 

All Depart- 
ments—contd 

Ditto .. 

B 
M - - [N 

have asked for budget allotments, 

supplementary grants and even in- 

curred expenditure over the sanctioned 

grant without caring for the conse- 

quences. The Departments hdve Dot 

taken adequate steps to watch and 

ensure the accountal of relevant 

debits and credits in the year’s 

account in respect of stores purchased 

or services rendered. The planning 

"and preparation of estimates for works 

and correlating them with allotment 

of grants and incurring of expenditure 

is far from satisfactory. 

Need for tightening financial control. 

The Finance Department should not 

only lay' down the measures for 

lightening financial control adequately, 

but that it should impress upon the 

Departments at all levels: that they 

should closely estimate the require- 

ments properly on a planned basis 

and also that they should rigidly 

control the progress of expenditure 

from time to time. The Departmental 

Heads and all officials responsible 

for estimating, spending and accounting 

should be made to realise 

their responsibility for the proper 

budgeting, spending and accountal. 

It is not enough that the reasons for 

variations_and other defects should 

be merely explained to us, but action 

should be taken by all Departments 

and the Government to take stringent 

action against officials responsible 

for any irregularity. During the 

course of our examination we have 

been given explanations for erroneous 

provisions, wrong conceptions on 

the part of officials and other irre- 

gularities. We, therefore, suggest 
- 

3
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’ 

| 
। of . Department Observations/Recommendations. 
No. | meeting. | Re- | concerned. 

5— .. 19— -All Depart- | that the cases should be investigated 
coneld, concld and the responsibilty fixed on offend- 

- T ing. officials and suitabie disciplinary 
action taken to avoid simular! II1en | 
gularities in future. 

-6 .. 20 |- Ditto | Reconciliation of Accounts by Depart- 
ments.  All Depa-tments incurring 

- expend ture should realise that!they 
- are primarily. reiponsitlz for the 
. estimating, budgeting and incurrence 
. . - of expenditure. Therefoe we attach 

great importance tor the periodical 
reconciliation of expenditure incurred 

- - and booked by the spending Depart- 
- - ' ments concerned with those of the 

Accounts Office. The reconciliation 
. - of figures of expenditure should -be 

promptly and properly done. In' this 
connection, we also invite attention 

. . to para 61 at page 41 of the Audit 
कर L Report which indicates a  general 

N i : laxity in the reconciliation of figures 
) et adjusted in the Divisional Accounts 

i , and the Treasury -.Books. The 
‘ Accountant-General has also express- 

- ed his difficulties in the matter of 
reconciliation of the  expenditure” 

: ' incurred because of non-submission 
or imperfect submission of accounts 
and schedules. - Immediate steps 

- should be taken to. improve -the 
» position and all offending officials 

warned to be more careful on pain 
1. of disciplinary action. 

7 . 21 Ditto .. | Other grave financial irregularities. The 
। Committee felt. that the withdrawal 

, ~ of monies not required for immediate 
- disbursement on the last days of the. 

- . Financial Year in order to utilise thé 
। ' Budget Grants or to have irregular 

adjustments effected with a view* to 
avoiding excesses over  sanctioned 
appropriations or avoiding savings 
reflects a sad state of affairs. 

T e A e e er—aee™ - S —— न. ० - = U - — - - = - S



. 1' : . 

cdxxxv 
| 

T&fiak 
No. 

Date of the 
meeting. 

Para 
of the 
Re- 
port. 

* Department 
concer.ed. 

Observations/Recommendations. 

के 

2453-54 

21 

I 50 

All Depart- 
ments— 
contd, 

All  Depart- 
ments 

Ditto 

fl
me
r)
 

| 
! 
The Central 

The Committee observed that in this 
connection Finance Department’s 
circulars to -all*Heads of Departments 

-asking them to draw the attention 
of all drawing and disbursing officers 

working under them that withdrawl 
of money not required for immediate 
disbursement or to. avoid lapse of 

funds will be viewed very‘seriously 
and may compel Government to take 

suitable disciplinary action against 

defaulting . officers  should- te 
scrupulously. followed and strict action 
taken against the officials who commit 
similar irregularitiesi in future. 

Government Workshops, 
Amritser, stould receive preference 
from all Government Departments 
while purchasing their requirements 
of stores. ' 

Disposal of audit aobjections and 
inspection reports. 'The Heads of 
Departments should take more 
personal interest in this regard. If 
it is not already there, we suggest that 
each Department should organise, at 
the highe t level, a section fo' exercis- 
ing contro. over expenditure in accor- 
dance with grants as. well as for the 
prompt and satisfactory disposal of 
audit objections and the implementa- 
tion of the recommendations off the 
Public Accounts Committee. If— 

(i) the Heads of Departments and other 
senior officers take personal interest 
in these matters and bring home to 
their  subordinate: officials, the 
importance of financial control and 
dealing with* audit objections, 

’ { 
(0 the Finance Department also 

exercise strict'watch over the prompt 
disposal of audit objections and 
reports and remedy irregularities 

- brought. to. notice, 



न 

कि 

Para . 
Serial | Date of of the | Department Observation/Recommendations. 
No. | meeting. | Re- | “concerned. ’ ’ 

port. 

1 2 3 4 ‘ s 

9-— — 50 | All Depart- | एप Government take prompt and 
concld strict dction against those responsible 

- SN for irregularities, 

we are sure that very soon a marked 
improvement will be achieved in the 
administration of the. finances of the 

. State as a whole. 

10 22 | Public Works | (i) We are unable to appreciate the very 
Department large nuinber of works being executed 

. (Chandigarh | without agreements or contracts which 
Capital Pro- | are likely to result in various irre- 
ject) - gularities, overpayments and disputed 

- notice of the fact that no 
We also take serious 

proper 
accounts of . materials purchased, 
and charged to works were being 
rendered and checked. The Chief 
Engineer was requested during oral 
examination to pay particular attention 
to Public Health Divisions in which 
matters were far from satisfactory. 

claims later on. 

(1) The sum of Rs. 5 lakhs which 15 
understood to be recoverabie out of 
the amount of Rs. 35 lakhs paid as an 
advance te the Custodian, Evacuee 
Property without deciding the actual 
compensation payable should be 
immediately recovered. 

(पं) The style of architecture adopted 
and the cost incurred on various types 
of Buildings should be critically 
reviewed by a Committee of the - 
Assembly. § 
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"तर्ज 

Para 
न Date of the| of the] Department Observations/Recommendations. 
No. | meeting. | Re- concerned. - . 

R |... port. | 

1 2 3 4 5 . 

-1 23 | PW.D, Immediate - step should” be taken. .to 
! Chandigarh | examine” १ 8 _cases in which low 

- (Capital. Pro-| paid Government servants -are  in 
ject) (Para 24| occupation of accommodation, the 

. of the Audit | assessed fent of which is appreciably 
S Report) in excess of that recoverable from 

them under Rules and vice versa and 
also in respect of quarters- occupied 
by all Government Servants with 
a view to reduce the recurring loss to 

- Government in rent and desired that 
immediate action should be taken 
in this connection and 8 note on 

- the action taken submitted to the 
Committee very early. 

11-a 9-3-54 P. W. D, (i) Instructions be issued that 
Buildings and| it is for the Departments to take का 

Roads Branc suitable measures to exercise sigid 
financial control, and strict obser- 
vance of Rules and procedure laid 
down. There could be no laxity on 

है any account. 
. Ditto (i) Items 48 and 56 on- pages 298— 12 

. 

10-3-54 
303. Action should be taken against 
the Executive Engineer concerned. 
The Chief Engineer also should 
exercise at all levels greater and more 
effective control over expenditure. 
It is for the Chief Engineer, Build ngs 
and Roads, to arrange “for adequate 
organisation, for this purpose. 

(ii)) A Schedule of Rates based on 
detailed specifications and an analysis 
of Rates to accord with- current 
market rates of labour, materials, 
etc., should be made out very early. 

(iii) The . recommendations of Ishar 
. Dayal Committee as accepted should 
be implemented immediately and a 
three-man Committee be appointed 
to dispose of minor objections on the 
spot. 
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Serial Date of 
meeting, 

Department 
concerned. 

Observations/Recommendations. 
7 

2 4 

13 

10-3-54 
—concld 

25 

Buldings and 
Rods Branch 
—concld 

Stationery and 
Printing. 
(Para.27 of 
the. Audit 
Report) 

(1v) A comprehensive note relafing to 
as many 8५ 6,000 items of the walue of 
Rs. 592 lakhs under objection, should 
06 .prepared and submitted . to the 
Committee ‘for information. 

(V) The . sitnation was alarmingly 
unsatisfactory and idesired the Chief 
Engineer to take effective steps to 
remedy and check such irregularities 

- as had been pointed out by Audit. 
A memorandum may be submitted 
very early in the.matter. 

(vi) Para 61 (b) of the Audit Report. 
The non-reconciliation of Divisional 
Accounts figures and फिट treasury 
figures - might lead to defalcations. 
Suitable  step be takenat once to see 
that the figures are reconciled quickly 

(vii) Para 28 of the Audit Report. In 
the interest of economy timber should 
be purchased from the Forest Depart- 
ment by the Building, -and Roads De- 
partment directly .and it should be 
converted into furniture, etc., under 
factory conditions under the atter’s 
supervision. 

| (viii) Para 24 of the Audit .Report. 
Note explaining the steps tdken to 
avoid losses on-account of excess pay- 

- ments of compensation for buildings 
requisitioned for occupation by 
Government servants not drawing 
sufficient pay, should be sent to the 
Committee as promised. 

Para 25 Stationery and Printing. 
Where a file regarding which a para 
had been included in the Audit 
Report had been destroyed by the 
department the Committee observed 
that it was a grave irregulanty to 
destroy such files before the considera- 
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Para , । 

Serial |Date of the| 0: the| Departincnt 1 Oblscrvwations/Rcc_omm_endatio
ns, 

No. | mecting | Re- concerned ' - 

. port ! 

2 £3 4 5 ' 5 20 

R DO PR | 

13— - 25— \’Static‘ner‘y: and| _tion -of, the  Audit Report by the 

concld coi¢'d| Printing (Para Committee. They, . therefore, re- 

S , *ै * |. f the Audii| commended that : 1— 

: 
The Government should । 5506 

" Report)— concld @ 

(i 

strict orders to'all Goverpment 

Departments that #henever a matter 

concerns the accounts of a year or 

a subject which .the Accountant- 

General has proposed for inclusion 

in his Appropriation Accounts or 

Audit Report, no file, correspon- 

dence or relevant tHocuments should 

96. destroyed before the accounts 

of the year concerned and the 

Audit Report have been considered 

by the Public Accounts Committee 

and also sui.able action taken on 

its recommendations. 

) The Committee wish to make 

further enquiry into the method 

adopted for inspection of Presses, 

‘the reason 
“Déelli- only were 
though some of them had not got 

The procedure to b 

respect of tenders W 

plant and 

s why certain Presses in 
selected ' even 

machinery installed at the 

time and as to why no attempt was 

made to get rates quoted on a more 

competitive basis. 
e followed in 

hich the Publ'ic 
in 

Accounts Commi 

Paras 7-8 at' pag 

on the dccounts of 

ttee suggested 
e 81 of its eport 

1948-49 and 1949-50 

should be observed by all Departments, 

regarding the placing of contracts for 

works, stores or other services. 

There should 206 co-ordination of all 

demands made by various Depart- 

ments, and a strict control over the 

adjustment of cost of paper and 

Stationery, ete. The 

therefore, 'recommend that 

‘steps should be taken (0 

able : procedure under 

Comunittee, 
suitable 

evolve a suit- 
which .large 

variations are avoided in future. 

! _—___‘“_—_c_—'—‘—-“‘l 
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- . Para 
\ Serial |Date of the{of the Department Obscrvations/Recommendations . No. meeting | Re- |- concerned - 

o port 

1 2 3 4 5 

150" .~ 27 | Rehabilitation| (i) The actual amount of loss incurred. e - on local printing of forms during the 
period from March to August 1948, 
-should be worked out and formally 
sanctioned by the Finance Depart- 
ment. 

, (i) Admitting that it was a iime of e |. stress and strain and the work had to 
, .- be done urgently, the Committee 

strongly feels that the work should 
have been done in a more systematic 

- manner and that in all such cases a 
ः correct and full record of the proceed- 

ings of all -such meetings should be 
made out and signed by those who ~ attend the . meeting and kept on 
record. ~ Suitable orders may 06 

. | issued by Government to all Depart- 
- ments. 

16 . 36 | Relief and In view of the huge amounts involved, ' - Rehabilitation | speedy action should be taken to have 
all loans verified and effective action 
taken to ensure recovery and to 
avoid 1055 to the State, 

17 L 48 Ditto .. | (i) The excess should be withdrawn 
. हि by the Government and all their 

future credits restricted within the 
sanctioned amounts. 

(i) The working of the two centres, . the Wool Spinning and Weaving e - s Centre at Panipat and the Cotton . ’ — Spinning and Weaving Centre at 
Jullundur, should be very carefully 
reviewed and they should quickly T be brought on a commercial basis. 

.18 .. 28 | Police Depart- | (i) The cloth was required, by the Police ment Department and indents placed in न - (Para39 of the December, 1947, when there was Audit Report) | control over cloth. Therefore, it 
requires to be investigated as to why 
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ल् 
No. 

Date of 
meeting 

Department 
concerned 

Observations/Recommendations 

18— 
concld 

-_L 25-2-54 
3 

Police ं 
ment—contd 

Ditto. .. 

the method of purchase through 
a Commission Agent and payment 
of cash was adopted instead of placing 
a direct indent on-the Textile Com- 
missioner and getting the debits 
adjusted by book transfer. 

हा) The Textile Controller of the 
State at Bombay, who arranged for the 
despatch of the goods, should have 
taken proper precautions to see that 
the cloth actually despatched was 
correct according to the specifications 
and indent of the Police Department. 
The responsibility of the then Textile’ 
Controller in regard to the procedure * 
adopted as well as the despatch of 
wrong goods should be thl..ughly 
investigated and adequate disciplinary 
action taken against him. 

(ili) The Police Department also 
should have checked the contents of 
the bales before they took delivery 
and made payments. 

(iv) The responsibility of Messrs 
Vishwa Nath and Bros., Jullundur, 
who took delivery of the goods initially, 
should also be looked into. The 
loss could have been avoided and the 
actual requirements of the Depart- 
ment met more Ceconomically at 
controlled rates through the Textile 
Commissioner. 'We direct that the 
responsibility of all officers concerned 
responsible in this case should be 
thoroughly investigated and discipli- 
nary action taken. 

(i) Instructions be issued that 
margin of savings should still be 
narrowed down. 

(ii) Para 39 of the Audit Report. 
Further investigation in the purchase 
of cloth is needed and responsibility 
for this whole muddle is required to 
be fixed. 
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Serial- 
No. 

EA 

Date of the 
meeting 

Para 
of the 
Re- 
port 

Department 
concerned 

Observations/Recommendations: 

3 4 

20 

12:3:54 

29 

30 

Police Dep-rrt- 
. Iment—concld 

_ Ditto .. 

. Reveniie 

Finance, Bdu- 
cation and 

Loc¢al Govern- 
“ment 7! 

Para 41 of the Audit Report. 'The 
damount drawn. which was not-.ze- 
quired for immediate disbursement 
was an irrcgulanity which should be 
avoided 

In the casc of Kunjpura Academy 
the Recommendations of previous 
Public Accounts Committee has not 
been implemented that the expenditure 
shown as incurred on Police Establish- 
ment had actually, been incurred on 
cducation. - 

Para 42 of the Audit Report. A detailed 
report  showing the further depart- 
mental actign taken by Govornment 
in this case the safeguards introduced 
for avoidance of similar losscs in future 
should be submitted to the Cormittee 
as soon as the Criminal case is finally 
decided ‘ 

The officers ‘responsible for payment 
of the grants should review the grants 
paid and cxpenditure incurred by 
cach of the grantces, and see that no 
further grants are made unless the 
grants alrcady paid have  been 
properly spent The  Committee 
suggested that the: Secretary, Health 
and Local Government Departments, 
the Education Department and  the 
Finance Sccretary should - review 
the position immediately. It should 
be cosured ‘that the provisio for 
grants -in-aid and payments take fully 

- 1000 'संटट0एए. the balance likely fo 06 
available with the grantees at  the 
beginning of* the year, and only cover 
approved cxpenditure  expected to 
aris¢ in the course of the ycar. The 
Dcpartments should also ensurc that 
the departmental rules in respect of 
payment of grants are comphed with 
in future 



दा" cdxliii 

दर * 0ए5लाए8#005२ि०८०णएपाछाएतंघएं005 - 

w ' - oo . b B v 

A ता , 

Para ' 
दल of the|of the| Department . 

No. | meeting | Re- concerned - 
port 

[ 

1 

| 

1 2 ¥ o3 4 ' 
t 

, 

[ [ 

oo 24 व o 31 Civil'Supplics 
L e 

et . ) o 

LRI A . प 
- 1 

s - ~ i - - . . लि || e 

% 4. ' ‘ 1 

, “| ० | 
[ X ‘ 

p . . . 

रत. नूर ~ 

‘i ~ il 

- . 
o - 

'' SR 
: N N दर 

3 oo . o 
H न की - L 

1 T . 7... 1 

Lo Voo . 

LYY N RN ) A s f 

८ A o 
PRI 1 “~ |- - | 

I . - 
) hY " N A 

A b | 

- { 

टैग बची लि कि N 
Ty कद 2 - ! [ - s JL 

क+ १६ सिरे - DR 

3 ol v 3८ जज T 

दे . 1 ’ 
PN . . . 

AR I T ! o 

o ~ . .- - o 

- - SRR ते L - 
L] . 

v NS . 

एव TSR " ", 

रद्द | .. 4 O 

रू का L दि न . 

SRR TR M PR फि । 

सर  डि T TP T S लि S नर ४ 
प६०7 व e K . जि ¢ 

o s'_____—______________. 

] 
@), The linking between the issue. frem 

onc:dcpot and the receipts from anether 

to, cosure proper accountal and prc- 

vent loss arising out of non-accountal 

should be brought up to datc as 

quickly as'possible and cesired that 

it should ६० completed tefore the rext 
meeting of thc 'Public Accounts 

Committce. .‘ 
t . - 

(i) Tt also .obscrved that as soon as 

things are despatched from 010 place 

and rcceived at another, they must 

be taken into account immicdiatcly 
and linking completed to cnsuie that 

the accounts arc correct and that there 

is no misappropriation in transit or 

othcrwise. .Apart from the complc- 

tion of the work rclating to linking, 

the Committee dirccts  that the 

Government should imprcss upon all 

Government  officers ccaling with 
receipt and cespatch of stoies (1.0 

cxtreme importance of proper accountal 

and linking of receipts  and 

issucs promptly. T 

i 

(iii) Tt further observed that the correct 
principle of stock verification is that 
excesses and shortages noticed must 

be investigated immcdiately and the 

book balances got coriccted 8150 

immediately, otherwise (६.00 ' is no 

guarantce that futurc receipts and 
issues would not tc manipulated to 

cover up ¢xcesses and shortages. 

(iv) The stores teing valued at 
several lakhs of rupces the Committee 
desired that the responsibility for 

non-vcerification of 'storeés and adjust- 

ment of book-balances so दिए, in 

accordance with the Financial Rules, 

should be fixed and disciplinary, action 

taken against the officials at fault. 
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Para . \ न Date of the| of 006! Department ~ Observations/Recommendations' - No. meeting ल् concerned - 
port . N . 

1 2. 3 4 -5 

2 24— 3= Civil (v) An. appreciation of the total concld ' | concld Supplies—| reccipts, issues and shortages till the SR PR contd end of 1952-53 should be submitted - ' b - [ ' to the Committee for their detailed - - ¢xamination. 

. . (vi) The action taken by the Govern- - ः ment in relation” 0 फिट cases noted 
on page 224 of the Appropriation 
Accounts 1948-49 and Audit Report 

- . 1950 in which wheat and barley vaiued 
L * at Rs. 1} lakhs remained un-protected 

. o without a shelter and were heavily 
.| damaged through the failure- of a 

. District Food Controller to take 
adequate steps in the matter, the 
Committee लि, that the action taken 

: was very Ienient and desired that the ’ ; . reasons why prompt and proper action - < was not taken, should be investigated. 
It further desired that as soon 85 any 
loss or other grave irregularity was 

b noticed, prompt action should be taken - .o * s - ' against the officials concerned instead - of adopting an casy policy of letting 
' the person  go without adequate 

punishment, 

B s T - | (vii) Para 14 of the Audit Report 1951. T |« ..* प न Regarding 1055 of Food—egrains worth O ' , व 7.31 lakhs damaged in godowns by R : . . heavy . rains and floods in the 150 . and 3rd week of September, 1950, _ g it desired that the 1055. should be ; ’ written off by proper sanction, which 
should be communicated to the ] Accountant-General and Public ‘L——fi___zb 

] : * _| Accounts Committee. 

(viii) Scheme for the sale of improved o : seeds to cultivators.  The entire ' - working of the scheme should be - - reviewed, so that further losses may g पा - , ‘I be avoided and cultivators supplied / N .| with good quality sceds at the proper 
time: ’ ] 
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Serial Date of 
meeting 

Para 
of 
Re- 
port 

Department 
concerned 

Observations/Recommendations 3 

32 

Civil Suprlics 
concld 

Agriculture ) 

ही 

The Secretary, Civil -Supplies Depart- 
menf ‘hdd sent no intimation abou 

7 - |. his inability to attend the meecting 

() 
that 

froy 

and 

The " 
further 

Commiittee 
loss 

*| of the Public Accounts Committce. 
*' |. The Committee were of the view that 

such an ommission was derogatory 
to the Committee’s status and should 
be avoided in Ifuturc. 

Land Reclamation and Mechanical 
Cultivation Schemes 

hopes 
would be 

minimised by the remode’ling of फिट 
scheme by restricting it to the follow 
up cultivation seed farms, the arca of 
which it was stated had been recuced 

9,923 acres to 5,2C0 acres 

were actually 
work was done on a well-planned basis 
with an adequately trained 
In view of the fact that a loss to the 
extent of nearly 47 lakhs has teen 
incurred एफ to the end of 1952-53 and 
the likelihood of further 1055 in tke 
working and disposal of tke tractors 

implements 

(ii) The Committec did 
that the cntire blame could be laid on 
the Government of India 
Central Tractor Organization 
2150 the primary responsibility of (1६0 - 
Punjab Government cfficials to take 
over the tractors and starta scheme 
to have taken adequate car¢ to sce 
that proper tractors: and implements 

Very early action should be taken to 
dispose of all surplus material tractors, 
machinery, implements, ctc., to 11.0 test 
advantage of the State 

not think 

or the 
It was 

received and that 

ete., 

staff. 

a thorough 
enquiry should be made at once into 
the working of the whole scheme and: 
suitable disciplinary action taken 

N
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Para 

of the 
Re- 
port 

Department 
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H 

Ob‘sevrati‘ons/R’ecom“meJndationsl. - 

bl o 

- 
T3 3 

27— ॥ 
concld. 

“ 

32— 

Jconeld | 
Agricultute— | 

contd | - 

(iii)) The State: Government 

(iv) The State Government 

(vi) Prompt and concerted 

against..-the officers . at- fault. - The 

, to the Government 
of India for a thorough enquiry 85 
to the cxtent to, which the lgsses 
tincurred by the Punjab and other 
States, if any, lwere duc to the irre- 
gularitics and defects of the Central 
"Tractor Organization 

should 
make a dctailed Official Report to, the 
Government of India - 

N 

should 
have taken quicker action on the report 
of the Departmental Committee which 
enquired into the working of :the 
scheme and submitted the report in 
July, 1952. In this conncction,, we 
have also to impress upon the Govern- 
ment the need for prompt action when- 
ecver any losses or serious finarncial 
irregularitics come to mnotice. ! 

(v) Tt should be investigated as' to - 
who was responsible in the beginning 
for the fixation of rcclamation and 
cultivation charges per acre resulting 
in a loss to the State. The respopsi- 
bility of losses due to heavy repairs 
to the tractors should also be thorough- 
ly investigated 

action 
should be taken at once to effect 
recovery of large outstandings amount- 
ing to 9 lakhs on account of reclama- 
tion and cultivation icharges 

NrJN'uv Ny ,}A‘I-‘L‘ 

GRANT. NO. 35—CapITAL OUTLAY ON SCHEMES OF AGRICULTURAL | 

.+ IMPROVEMENTS AND RESEARCH 

.y |. 49 Agriculture— ;| This is a very bad casc of defcctive 

के «|  य eontd. budgeting and similar idefects shonld 
be avoided in future. | P 
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के 
Para 

. 

> Serial |Date of the| of the | Department Observations/Recommendat
ions 

No. meeting | Re- concerned 

port 

1 2 3 4 5 

Grow More Food Schemes 

29 | 24-2-54 Agriculture— | (i) Early steps be taken to finalize 

concld the work of  completion certificates 

. and subsid.cs adjusted accordingly. 

(i) Seed Operation. The Depart- 

ment should take suitable steps to 

prevent further losses. 

20.A| 25-2-54 Ditto The reasons for heavy incidental 

charges for the storage of certain 

seed , be given. 

30 25-2-54 Ditto Capi | Outlay on Provincial Schemes 

. 
of State Trading. T he audit objections 

IS 
should be settled within 2 or 3 months. 

31 33 | Industries .. | () Strict orders should be issued to 

all Government office-s dealing with 

Government monies that no money 

should be placed in 2. private 

bank, but only in Government 

Treasuries. 

conflicting  versions 

given by the Director of Industries 

about the building of industries on 

the industrial plots in Jullundur, and 

the Chief Engineer, Electricity, that the 

load did not actually develop, the 

Committee desired that this needed 

to be examined as to whether there 

was an incorrect 0 over-estimate 

of etectric load that would be taken 

up for work centres and industrialists, 

or whether the estimates of the 

Electricity Branch were defective. 

(ii) Regarding 

(iii) A memorandum showing the 

vmachinery purchased for the Work 

Centres and rendered surplus and 

the 1055, if any, involvéd by disposal, 

may be submitted to the Comumittee 

very early. 
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Serial 19816 of the 
meeting No. 

Rara 

Re- 
port 

of the Department 
concerned 

Observations; Recommendations 

4 

concld) 

32 

2-2-54 

34 

concld 
Iadustries 

—concld 

Do 

Irrigation and 
PWD, 
B and R _ 
Branch 

Committee were inclined to 
think that the Work Centres were not 
planned on a proper basis and, there- 
fore, suggested that the working of 

all Work Centres should now be 

reviewed .carefully by an expert 

Committee with a view to ensure that 

all the Work Centres will in fature 

work on an economical basis. Now 

that the Work Centres -have function- 

ed for some years and the workmen 
have also begen trained properly, it 

might also be -considered whether 

the Work Centres, which the Govern- 

ment decide to run, should not be 

brought on a commercial basis, and 

the profit and loss worked out accord- 

ing to the rules of commercial con- 

cerns. 

(v) The losses incurred in the disposal 

of surplus plants, machinery and 

stores, arising out of the working of 

the Work Centres, should also be 

written off with the sanction of the 
competent authority. 

A memorandum, showing there- 
in the action taken.by the lndustries 

Department on the purchase procedure 

by tenders revised by the Govern- 

ment, on the recommendations of the 

previous Public Accounts Committee 

be placed before the Committee. 

(i) In regard to these works which 
are being executed both by the Irriga- - 

tion and the B and R Branches of 
the Public Works Department, the 

Committee noticed a certain lack of 

co-ordination and suggested that there 

shou'd be greater co-ordination bet- 

ween the Departments in executing 

works in respect of Grow-More-Food 
Campaign. 



sl 
e = 

Para 
Serial [Datc of the| of the| Decpartment Observations/Recommendations 
No. mecting | Re- conceroed o 

port 

1 2 3 4 | 5 . 
' : 

’32/— 34— | Irrigation ard कक They also desired that a self-con- 

concld न P.WD., B &R| tdined miemorandum showing the 
' Branch—coricld| financial results Of the various schemes=3 

* connected with Grow-More-Food 
Campaign up to end of the year 

S 1952-53 may be submitted to the 
' Committee next yeer indicating rndivi- 

- |, dual schemes ' and the financi:l and 

-0 othep results obtaincd. 

"33 35 | Irrigation _ () The Committee felt that the work- 
shop should not be treated as a 
private concern, so far as the State 

Departments were concerned to quote 

in competition. On the other hand, 
. all possible stores and articles, which 

' could be manufactured by the shop, 

should primarily be executed im the 

workshop and that only where the 

* workshop 15, unable 0, execute' the 
‘ordérs with -the - existing- plant and 
machinery, purchases should be made 
from- outside, but the stores  ,and 

articles should not be manufac- 
tured by the shop at very high cost. 

* The Shop should manufacture ' 2110. 

. produce at costs comparable with 
+ the market. | : 
. [ H 

(ii) The orders for ‘articles costing 

Rs. 10,000 or above should be placed 
with the Government Central Work- 
shops, Amritsar, not only by the 

Irrigation Branch which,  the 
Committee learnt, had arzady 

been done by .the Irrigation Depart- 
ment but by all Government Depart- 
ments of the State, the order should 
be placed with private firms only, 

if the workshop is unable to exccute 
' 1t. ' ' 

(पी) An expert suivey of the capacity 

of the workshop should be made 
and that all Government Departmients 

. should anticipate and plan their needs 
i 

o लि न ० >> - - 
SR T
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Para 
-Serial |Date of of ५06. Department Observations/Recommerndations. 

No. meeting. | Re- concerned. 
port. - - - 

1 2 3 4 5 

33— 34— | Trrigation and | in advance 50 that-even if the workshop 
concld concld P.W.D.,B. &R, | 15 mot, .at present, manufacturing any 

Branch—concld| articles or stores they might require, 
the workshop could plan and develop 
the capacity for manufacture of the 
stores required. 

GRANT NO. 7-—IRRIGATION (Wonxs)'. 

34 41 | Irrigation (i Al factors  contributing - to 
variations should be avoided. 

(ii) The funds should be demanded 
and appropriated only on the basis 
of estimated cost of work 10 be 
actually spent for execution and not 
that funds should be allotted first as 
a leap in the dark. 

GRANT NO. 8—CHARGES ON IRRIGATION FSTABLISHMENT. 

35 42 | Irrigation A sclf-contained Mcmorandum may te 
submitted to the Committce showing 
the expenditure on bunds incurred 
so far and theexpenditure incurred 
on their maintenance and also indicat- 
ing the financial results of the con- 
struction of bunds and in particular 
their effects on revenue realisations. 

(ii) Non-payment of certain charges 
Jor want  of sanction. Ne¢ funds 
should be provided unless the expendi- 
पाए has been sanctioned by the proger 
authorities. 

(i) Jagadhri Tube-well Project. Note 
8. The accounts of advance payments 
made to the firm and recoverics which 
bave not yet been made available for 
audit by the Accountant-General and 
should be made available immediately 
and a comprchensive memorandum 
showing the results of the Jagadhri | 
Tube-well Project and पाठ working 
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Serial 
No. meeting. 

of the Department 
concerned. 

Observation’_&(‘Recomm'endation's.' - 
Y 

MY 

s . 

36 

37 10-3-54 

43 

Irrigation— 
contd 

Irrigation 

Irrigation .. 

of "the contract for the construction 
of tube-wells with Messrs Associated 

Tube well, Ltd., should be submitted 

to the Committcc containing . an 

appreciation about the cost per tute- 

well as paid to the firm and the cost 

of a similar tube-well sunk departmcen- 

tally. 

(iv) Plant, Machinery and maferial 

purchased from abroad ard in India 

for which final payments bave tcen 

made have not yet been taken on 

the material at-site accounts of the 

Works concerned. These are very 

scrious irregularitics requiring action 

against the officials concerned. 

GRANT NO. 9—IRRIGATION CAPITAL. ' 

There should be greater co-ordination 

between the: Departments and the 

" adjustment of cost of land should be 

cxpedited to avoid large variations. 

(i) The Chief Engincer, P.W.D., Irri- 

gation Branch should exert pressure 

upon other Departments such as the 

P.W.D., Electricity Branch, Agricul- 

ture Decpartment, etc., ¢tc., (0500 

that whatever articles they required 

were manufactured at the Central 

Workshops, Amritsar: 

(i) The method of approach of- the 
Chicf Engincer was entircly incorrect 
and it is strongly emphasised that the 
Chief Engineer and his officials: must 

realise that they are primarily 

responsible for the prorer exccution 

of works, financial control  and 
accounting. 

W"—m A डाक o o
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D‘Vate_‘_of »the' 
meeting. 

Para 
ofithe 
Re- 

_.Department ' 
concerned. । 

i 

. Observations/Recommeniations.- 

-3 : 5: - , N N 
| 

37— 

‘{38;~ 

39 

10-3-54- 
वि ~concld | - 

Irrigaticn— 
1, concld- - - 

*| Electricityr .. 
3 5 

हां) A note. be submitted to the 
Compmittee: in respect of 1016 jtems 
of the valuc of Rs 63 lakhs relating, 
to Running Canals Administration of 
which dctailed sanctioned Estimates 
had not becn supplicd. , 

P.W.D. (Sub-para 2 of para 26 of 
the!Audit Repori) ' 

The Committec is not satisfied with the 
working of Thermo'Elcctric Schemes, 
and strongly urge that prorer 
survey of all' factors should 0० made 
and taken into account where such 
schemes are undertaken. 

The Committ‘ce obscrved that the 
terms of the contracts with the 
contractors should be strictly observed 

.-and that there should be no question 
of tryifig to get the different cascs Te- 
considered again by the Finance 
Department. The Committce desires 
that. recoveries: in ' their particular 
cases be made from the contractors 
and disciplinary action taken against 
the officials responsible and the action 
thus taken should be reported to the 
Committee. . "जान नर XD 

Electricity Schemes. | 

(i) The matters rclating to firancial 
control and .Public; Accounts .Com- 
mittce work . should be dealt « with 
promptly and the Chief Engincer 
should take personal interest . and 
cXxercise grcater control over his 
subordinate officials. 

(ii) Pages 309—12 and 314, The 
Chief Engincer should take cffective 
steps to avoid such irregularities in 
future and take disciplinary action 
against officials responsible for such 
mistakes. 

1 

- 
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न Date of of the’ Department Observations/Recommendations: 
No. | meeting. | Re- concerned. . - , 

41 .. 38 | Transport ..‘{ The wotking .of the Bus Services . . Schemes 2०पत be carefully scrutigiis- "' 
A N .. |... _ ७५४ and the persons responsible for 

i o, extravagence or leakage of revenues T - dealt with in ‘an examplary manrer. 
SR A Before any expansion; of the Transport 

I RN | ४ Services is undertaken, it 15 essential 
. -| that the position -should be reviewed 

so that all defects of omission and 
commission should :be located and 
lessons not forgotten inthe future. 

‘3
 

42 10-3:54 | .. [ Do .. | Report of the enquiry regarding the 
i ' increase of Bus fare from Rs 1-9-0 to 

Rs 1-11-0 on Jullundur Amritsar 
, Route should be furnished to the 
' Committee, as promised. 

GRANT NO. 1—LAND REVENUE. 

43 .. 39 | Land Revenue | The omission on the part of the 
) ~ Director of Land Records to provide 

for expenditure on rbehalf of Relief 
' and Rehabilitation Department 

resulting in |the excess expenditure 
is..a ,grave irregularity and it should 
be avoided in future on pain of 

. disciplinary action against the official at 
fault. o 

GRANT NO. 4—FORESTs. ‘ 

a4 . 40 | Forests .. | If the Comptroller and Auditor -General 
of India agrees to take up the work 
of Stores Account the Government 
should make suitable arrangements 

' for a proper audit by the Accountant- 
General, .of the receipts and stores 
-accounts 6f the Forest Department. 

. (i) The “forests “should be depart- 
- -1 mentally exploited for extraction of 

’ - timber and other produce to the 
_maximum extent possible. ‘ 
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Date of the 
meeting 

\ 
1 

Department 
‘concerned 

Observa——jfions/ Recommentiations, 
PR 

). .- [ 

‘45 

46 | 

| 

न 

45 

GRANT' NO. 13—Jars 

0 44 ot 
उमा Y 

GRANT NO. 14—PoLICE. 

* Police 

' GRANT NO. 

‘ l Veterinary .. 

(iii) A suitable procedure may be 
evolved, so that timber used on 
-Government works especially big 
‘works and projects could -be obtained 
At economical rates-and to the maxi- 
‘mum extent possible, directly from-the 
Forest Department. 

AND CONVICT SETTLEMENTS. 

The details of the Scheme proposed by 
the Inspector-General of Prisons to 
the Government regarding the working 
of Jails Factories should be examined 
very carefully. It should be ensured 
that all expenditure, incurred on the 
production of goods in the jails 
ractories is taken into account so that 
tne ractories should run at least on 2. 
no-profit no-loss basis in the case of 
supply of Jail Factory products to 
Government Departments. We desire . 
that a memorandum showing the 
details of the scheme approved by the 
State Government may be submitted 
to the Committee in 1954-55. 

Once again the Committee stressed the 
primary importance of taking prompt 
action on the recommendations of the 
Public Accounts Committee, 1953-54. 
The Committee, therefore, directs 
that immediate action should be taken 
fo regularise the position and bring it 
to the notice of the Legislative 
Assembly without any further delay. 

19— VETERINARY. 

Action taken by Government should be 
finalised very early and a memorandum 
submitted to the Committee next year, 
showing the final action taken by 
Government. 



i IDate of the 
meeting concerned 

poit | - 7 

Departmrent Observations/Recommendations.- 
3]
 

48 25-2-54 

| 
ं 

| 25-2-54 ) 

| 

| 
| 

| 

Veterinary . 

Co 

51 - Finange- 
i Generzl 

(i) Whether necessary action promised 
by the Director of Animal Husbandry 
has been taken against the officials 
who were responsible-for not bringing 
the reminders for the supply of replies 
to the questionnaire of the Public 
Accounts Committee to his notice 

N 

(व) A memorandum showing the 
action taken on the recommendations 
of the last Public’ Accounts Com- 
mittee be submitted to the Committee 
85 promised. ‘ 

! (1) The heavy losses 1n the Govern- 
ment Cattle Farm, Hissar, should be 
avoided 1n all circumstances 

। 
The Director of Animal Husbandry 
was advised to follow the instructions 
laid ~down in the Punjab Budget 

| Manual and those issued by the 
Finance  Department and 566 
that book adjustments were made 

tlun the Financial year 
, ८; | . 

E>penditure held under objection., 
& oo 

(1)- It 15 highly irregular that Depart- 
ments  should indur objectionable 
expenditure, of a large magnitude as 
a general praclice without detailed 
estirhates, 1n excess of estimates, and 
for :other reasons. = Absolutely no 
regard-is paid to the fundamental-rules 
regulating incurrence of expenditure, 
nor is any serious attempt madé to . 
1egularise matters. All branches of- 
the Public Works Departments-are. 
primarily responsible for this deplora-~ 
ble state of affairs 

. (11)- . Immediate action should be taken 
at:the highest- level''to look into the 
matter and effect improvements within 



T&M 

\T‘Pam . Serial Date of the| of iLe Department Observations/Recommendanons. No.| meeting | Re- concerued 
1 port 

1 2 3 4 5 

| { 

50 — .. 5!—! Finance, the next 3 months . A special concld concld; General— memorandum  showing the action ) concld taken, and the number of items, and value, of expenditure held  under - l objection, settled and regularised should be submitted to the Committee, by the end of July 1954, 
~ 51 .. 52 Finance- It is urged that the State Govern- । General ment might kindly take suitable action to implement these recommendations, at a very early date. 

The State Government should finalise the necessary action in respect of all Trecommendations and a memorandum | showing action taken submitted to the next Committee very early for their , consideration. 
54 10-3-54 -- | Punjab Legis- | The number of the English Reporters lative Assembly | was insufficient and directed the Secretariat Secretary, Punjab Legislative Assemb- ly to take steps to have at least two more English Reporters for the pur- pose of recording verbatim proceed- ngs of the meetings of the Committee, 
55 11-3-54 | | | Health and Para 46, Page 27 of the Audit Report, 
O Education A complete report showing the action 

56 11-3-54 | _, Electricity Page 323 of the App. Accounts (item 1 
. Branch and 2). It was observed that there Rehabilitation | - was 10 co-relation  between the Rehabilitation Department and the P. W. D, Electricity 

गए 
टिक 

’ 
kY 
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